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झारख�ड गजट 
असाधारण अंक 

झारख�ड सरकार �वारा �का�शत 
 

       31 �ये"ठ, 1938 (श०) 
सं( या- 418   राँची, बुधवार,             

             21 जनूजनू,, 2017 (ई०) 

 

�व�ध (�वधान) �वभाग 
------------- 
अ0धसूचना  

19 जून, 2017 
 

 सं�या-एल०जी०-11/2017-65/लेज०-- झारखंड 1वधान मंडल का 4न5न�ल6खत 

अ0ध4नयम िजस पर रा�यपाल 9दनांक 15 जून, 2017 को अनुम4त दे चुक<ं है, इसके 

�वारा सव@साधारण क< सूचना के �लए �का�शत Bकया जाता है । 
 

झारख�ड माल और सेवा कर अ�ध�नयम, 2017 

(झारख�ड अ�ध�नयम सं�या- 12, 2017) 
 

   झारख�ड सरकार "वारा माल या सेवाओं या दोन& के अतं:रा) यीय पू�त , पर कर के 

उ".हण और सं.हण के 1लए और उससे संब�ंधत या उसके आनुष�ंगक �वषय& का उपबधं 

करने के 1लए अ�ध�नयम 
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  भारत गणरा�य के अड़सठवF वष@ मF झारख�ड के रा� य 1वधान-मंडल �वारा 4न5न�ल6खत 

Iप मF यह अ0ध4नय�मत हो :--    

  

  अ6 याय 1 

8ारं1भक 

  

  1. (1) इस अ0ध4नयम का संLMN त नाम झारख�ड माल और सेवा कर अ0ध4नयम, 

2017 है । 

(2) इसका 1वP तार संपूण@ झारख�ड पर है ।  

(3) यह उस तारRख को �वTृत होगा, जो झारख�ड सरकार, राजपU मF, अ0धसूचना 

�वारा, 4नयत करे :  

परंतु इस अ0ध4नयम के �भVन-�भVन उपबंधW के �लए �भVन-�भVन तारRखF 4नयत क< 

जा सकF गी और ऐसे Bकसी उपबंध मF इस अ0ध4नयम के �ारंभ के �4त Bकसी 4नदYश का 

यह अथ@ लगाया जाएगा Bक वह उस उपबंध के �वTृ त होन ेके �4त4नदYश है । 

 संLMNत नाम, 

1वP तार और �ारंभ 

। 

प[रभाषाएं ।  2. इस अ0ध4नयम मF, जब तक Bक संदभ@ से अVयथा अपेLMत न हो,--    

  (1) "अनुयो� य दाव"े का वहR अथ@ होगा, जो संपिT त अंतरण अ0ध4नयम, 

1882 क< धारा 3 मF उसका है ; 

(2) "प[रदान का पता" से माल या सेवाओ ंया दोनW के पाने वाले का ऐसा पता 

अ�भ�ेत है, जो ऐसे माल या सेवाओ ंया दोनW के प[रदान के �लए Bकसी रिजP ̀Rकृत 

a यिb त �वारा जारR कर बीजक पर उपद�श@त है ;  

(3) "अ�भलेख पर पता" से पाने वाले का वह पता अ�भ�ेत है, जो प4ूत @कार के 

अ�भलेखW मF उपलc ध है ;  

(4) "V याय4नणा@यक �ा0धकारR" स े अ0ध4नयम के अधीन कोई आदेश या 

1व4नe चय देने के �लए 4नयुb त या �ा0धकृत कोई �ा0धकारR अ�भ�ेत है, Bकंत ुइसके 

अतंग@त आयुbत, पुनरRMण �ा0धकारR, अ0fम 1व4नण@य �ा0धकारR, अ0fम 1व4नण@य 

अपील �ा0धकारR, अपील �ा0धकारR और अपील अ0धकरण नहRं है ; 

(5) "अ�भकता@" से फेb टर, दलाल, कमीशन अ�भकता@, आढ़4तया, �T यायक 

अ�भकता@ (डले jेडर एजFट), नीलामकता@ या कोई अV य वा6णि� यक अ�भकता@, चाहे 

िजस नाम स ेkात हो, स9हत कोई ऐसा a यिb त अ�भ�ेत है, जो Bकसी अV य a यिb त 

क< ओर से माल या सेवाओ ंया दोनW क< पू4त @ या �ािN त का कारबार करता है ;  

(6) "सकल आवत@" से सभी कराधेय प4ूत @यW (ऐसी आवक पू4त@यW के मूm य को 

अपविज@त करके, िजन पर Bकसी a यिb त �वारा �4तलोम �भार  के आधार पर कर 

  

1882 का 4 
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का संदाय Bकया जाता है), छूट �ाN त पू4त@यW, माल या सेवाओं या दोनW के 4नया@तW 

और अ6खल भारतीय आधार पर संग6णत समान P थायी खाता सं( यांक वाल े

a यिb तयW के अतंरराि� यक  प4ूत@  का संक�लत मूm य अ�भ�ेत है, Bकंत ुइसमF कF oRय 

कर, रा� य कर, संघ रा� यMेU कर, एक<कृत कर और उपकर अपविज@त है ; 

  (7) "कृषक" से ऐसा कोई a यिb त या कोई 9हदं ूअ1वभb त कुटंुब अ�भ�ेत है, 

जो,--  

(क) P वयं के qम �वारा ; या  

(ख) कुटंुब के qम �वारा ; या  

(ग) नकद या वP तु के Iप मF संदेय मजदरूR पर सेवकW �वारा या 

a यिb तगत पय@वMेण के अधीन या कुटंुब के Bकसी सदP य के a यिb तगत 

पय@वेMण के अधीन भाड़ ेके मजदरूW �वारा,  

भू�म पर खेती करता है ; 

(8) "अपील �ा0धकारR" से अपीलW क< सुनवाई के �लए 4नयुb त या �ा0धकृत 

धारा 107 मF यथा4न9द@" ट कोई �ा0धकारR अ�भ�ेत है ; 

(9) "अपील अ0धकरण" से धारा 109 मF 4न9द@"ट  माल और सेवा कर अपील 

अ0धकरण अ�भ�ेत है ; 

(10) "4नयत 9दन" स ेवह 9दन अ�भ�ेत है िजसको इस अ0ध4नयम के उपबंध 

�वTृ त हWगे ;  

(11) "4नधा@रण" स े इस अ0ध4नयम के अधीन कर के दा4यT व का अवधारण 

अ�भ�ेत है और इसके अतंग@त P वत:4नधा@रण, पुन: 4नधा@रण, अनं4तम 4नधा@रण, 

संLMN त 4नधा@रण और सवrT तम 1ववके बु1s के अनुसार 4नधा@रण भी है ;  

  

1961 का 43  (12) "सहयुb त उ�यमW" का वहR अथ@ होगा, जो आय-कर अ0ध4नयम, 1961 

क< धारा 92 क मF उसका है ;  

(13) "संपरRMा" से इस अ0ध4नयम या उसके अधीन बनाए गए 4नयमW या 

तT समय �वTृ त Bकसी अV य 1व0ध के अधीन रिजP ̀Rकृत a यिb त �वारा अनुरLMत या 

9दए गए अ�भलखेW, 1ववर6णयW और अV य दP तावेजW क<, घो1षत आवत@, संदT त करW, 

दावाकृत �4तदाय और उपभोग Bकए गए इनपुट कर �Tयय क< शsुता को और इस 

अ0ध4नयम या उसके अधीन बनाए गए 4नयमW के उपबधंW के अनुIप उसके 

अनुपालन को सT या1पत करन ेके �लए परRMा अ�भ�ेत है ;  

(14) "�ा0धकृत बtक" से इस अ0ध4नयम के अधीन संदेय कर या Bकसी अV य 

रकम का संfहण करने के �लए सरकार �वारा �ा0धकृत कोई बtक या Bकसी बtक क< 

कोई शाखा अ�भ�ेत है ;  
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(15) "�ा0धकृत �4त4न0ध" स े धारा 116 के अधीन यथा 4न9द@" ट �4त4न0ध 

अ�भ�ेत है ;  

1963 का 54  (16) "बोड@" से कF oRय राजP व बोड@ अ0ध4नयम, 1963 के अधीन ग9ठत कF oRय 

उTपाद-शुmक और सीमा शुm क बोड@ अ�भ�ेत है ;  

(17) "कारबार" मF 4न5 न�ल6खत सि5 म�लत है,--  

(क) कोई a यापार, वा6ण� य, 1व4नमा@ण, विृT त, a यवसाय, �ो�यम, प�यम ्

या उसी �कार का कोई अV य Bjयाकलाप, चाहे वह Bकसी धनीय फायदे के 

�लए हो या न हो ;  

(ख) उपखंड (क) के संबधं मF या उसके आनुषं0गक या �ासं0गक कोई 

Bjयाकलाप या संa यवहार ;  

(ग) उपखंड (क) क< �कृ4त का कोई Bjयाकलाप या संaयवहार, चाहे ऐसे 

संa यवहार का कोई प[रमाण, आविृT त, 4नरंतरता या 4नय�मतता हो या न हो ;  

(घ) कारबार के �ारंभ या उसक< बंदR के संबधं मF पंूजी माल स9हत माल 

और सेवाओं  क< पू4त @  या अज@न ;  

(ङ) Bकसी b लब, संगम, सोसाइटR या वैसी हR सु1वधाओ ंया फायदW वाले 

Bकसी 4नकाय �वारा उसके सदP यW के �लए (Bकसी अ�भदान या Bकसी अV य 

�4तफल के �लए) कोई a यवP था ;  

(च) Bकसी प[रसर मF Bकसी �4तफलाथ@ a यिb तयW का �वेश ;  

(छ) Bकसी a यिb त �वारा ऐसे पदधारक के Iप मF, जो उसने अपन े

a यापार, विृT त या a यवसाय के दौरान या उसे अfसर करने के �लए P वीकार 

Bकया है, पू4त @ क< गई सेवाए ं;  

(ज) Bकसी घुड़दौड़ b लब �वारा, योगक के माx यम से उपलc ध कराई गई 

सेवाएं या ऐसे b लब मF के बकु-मेकर क< अनुkिN त ; और  

(झ) कF oRय सरकार, Bकसी रा� य सरकार या Bकसी P थानीय �ा0धकारR 

�वारा Bकया गया कोई ऐसा Bjयाकलाप या संa यवहार, िजसमF वे लोक 

�ा0धका[रयW के Iप मF लगे हुए हt ;  

(18) "कारबार शीष@का" स ेBकसी ऐसे उ�यम का 1व�श" ट संघटक अ�भ�ेत है, 

जो ऐसे पथृक्-पथृक् माल या सेवाओं के या ऐसे संबं0धत माल या सेवाओं क< पू4त @  

मF लगा हुआ है, जो ऐसे जो6खम और �T यागम के अx यधीन है, जो उन अV य 

कारबार शीष@काओ ंसे �भV न है ;  

  



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
5 5 

; प< ट>करण—इस खंड के �योजनW के �लए, ऐस ेकारक, िजन पर यह अवधारण 

करने के �लए 1वचार Bकया जाना चा9हए Bक b या ऐसा माल या सेवाएं, िजनस े

संबं0धत हt, उसमF 4न5 न�ल6खत सि5 म�लत है,--  

(क) माल या सेवाओं क< �कृ4त ;  

(ख) उT पादन �Bjयाओं क< �कृ4त ;  

(ग) माल या सेवाओं के fाहकW के �कार या वग@ ;  

(घ) माल के 1वतरण या सेवाओं क< पू4त @  मF �युb त पs4तयां ; और   

(ङ) 1व4नयामक पया@वरण क< �कृ4त (जहां कहRं लाग ूहो), इसके अंतग@त 

बtककारR, बीमा या लोक उपयो0गताएं हt ;   

(19) "पूंजी माल" स ेऐसा माल अ�भ�ेत है, िजनका मूm य इनपुट कर �Tयय 

का दावा करने वाले a यिb त क< लेखा पPु तकW मF पूंजीकृत है और िजनका कारबार के 

दौरान या उसे अfसर करन े मF उपयोग Bकया जाता है या उपयोग Bकया जाना 

आश4यत है ;  

(20) "नै�मिT तक कराधये a यिb त" से ऐसा a यिb त अ�भ�ेत है, जो Bकसी ऐसे 

कराधेय MेU मF जहां उसके कारबार का 4निe चत P थान नहRं है, �धान, अ�भकता@ या 

Bकसी अV य है�सयत मF कारबार के दौरान या उसे अfसर करने मF यदा कदा ऐस े

संa यवहार करता है, िजनमF माल या सेवाओ ंया दोनW  क< प4ूत@  अतंव@�लत है ;  

(21) "कF oRय कर" से कF oRय माल और सेवा कर अ0ध4नयम क< धारा 9 के 

अधीन उ�fहRत कF oRय माल और सेवा कर अ�भ�ेत है ;  

  (22) "उपकर" का वहR अथ@ हो, जो माल और सेवा कर (रा� यW को �4तकर) 

अ0ध4नयम मF उसका है ;  

  

1949 का 38  (23) "चाट@ड@ अकाउंटFट" से चाट@ड@ अकाउंटFट अ0ध4नयम, 1949 क< धारा 2 क< 

उपधारा (1) के खंड (ख) मF यथाप[रभा1षत चाट@ड@ अकाउंटFट अ�भ�ेत है ;  

(24) "आयुb त" स ेjkT; कर आयुb त अ�भ�ेत है और इसके अतंग@त धारा 3 

के अधीन 4नयुb त jkT; कर �धान आयुb त और एक<कृत माल और सेवा कर 

अ0ध4नयम के अधीन 4नयुb त एक<कृत कर आयुb त भी है ;  

(25) "बोड@ मF का आयुb त" से कF oRय माल और सेवा कर अ0ध4नयम क< धारा 

168 मF 4न9द@" ट आयुb त अ�भ�ेत है ;  

(26) "सामाV य पोट@ल" स ेधारा 146 मF 4न9द@" ट सामाV य माल और सेवा कर 

इलेb ̀ा4नक पोट@ल अ�भ�ेत है ;  
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(27) Bकसी रा� य या संघ रा� यMेU के संबंध मF "सामाV य काय@ 9दवस" स े

लगातार ऐसे 9दन अ�भ�ेत हt, िजV हF कF oRय सरकार या संबं0धत रा� य सरकार �वारा 

राजपzUत अवकाश घो1षत नहRं Bकया गया है ;  

1980 का 56  (28) "कंपनी स0चव" से कंपनी स0चव अ0ध4नयम, 1980 क< धारा 2 क< 

उपधारा (1) के खंड (ग) मF यथाप[रभा1षत कंपनी स0चव अ�भ�ेत है ;  

(29) "सMम �ा0धकारR" स े ऐसा �ा0धकारR अ�भ�ेत है, िजसे सरकार �वारा 

अ0धसू0चत Bकया जाए ;  

(30) "संयुb त �दाय" स े Bकसी कराधेय a यिb त �वारा Bकसी �ािN तकता@ को 

Bकया गया कोई ऐसी पू4त@ अ�भ�ेत है, जो माल या सेवाओं या दोनW के दो या 

अ0धक कराधये प4ूत @यW स े�मलकर बना है या उनका कोई ऐसा समु{ चय है, िजV हF 

कारबार के साधारण अनुjम मF एक दसूरे के साथ सयंोजन मF �कृ4तत: बाधंा गया 

है और पू4त@ Bकया गया है, िजनमF एक मूल प4ूत @ है ; 

?< टांत : जहां माल का बीमा के साथ पैक और प[रवहन Bकया जाता है, वहां 

माल  क< पू4त@ , पैBकंग सामfी, प[रवहन और बीमा सयंुb त प4ूत @ होगा और माल  

क< प4ूत @  एक मु( य पू4त @ होगा ।  

(31) माल या सेवाओं या दोनW क< पू4त@  के संबंध मF "�4तफल" के अतंग@त 

4न5 न�ल6खत भी है,--  

(क) �ािN तकता@ �वारा या Bकसी अV य a यिb त �वारा, माल या सेवाओ ं

या दोनW क< पू4त@  के संबंध मF, उनके �T युT तर मF या उनके उT�ेरण के �लए, 

चाहे धन के Iप मF या अV यथा Bकया गया या Bकया जाने वाला कोई संदाय, 

Bकंत ुइसमF कF oRय सरकार या Bकसी रा�य सरकार �वारा दR गई कोई सहायक< 

सि5 म�लत नहRं होगी ;  

(ख) �ािN तकता@ �वारा या Bकसी अV य a यिb त �वारा, माल या सेवाओ ं

या दोनW क< पू4त@  के संबंध मF, उनके �T युT तर मF या उनके उT�ेरण के �लए, 

Bकसी काय@ या �व[रत रहने का धनीय मूm य, Bकंत ुइसमF कF oRय सरकार या 

Bकसी रा� य सरकार �वारा दR गई कोई सहा4यक< सि5 म�लत नहRं होगी :  

परंतु माल या सेवाओं या दोनW क< पू4त@  के संबंध मF 9दए गए 4नMेप 

को ऐसे पू4त@ के �लए Bकए गए संदाय के Iप मF नहRं समझा जाएगा, जब तक 

Bक पू4त@कार ऐसे 4नMेप का, उक्  त पू4त @ के �लए �4तफल के Iप मF उपयोजन 

न करे ;  

  



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
7 7 

(32) "माल का 4नरंतर �दाय" से माल का ऐसा पू4त @ अ�भ�ेत है, जो Bकसी 

सं1वदा के अधीन तार, केबल पाइपलाइन या अV य न�लका के माx यम से या 

अV यथा, 4नरंतर Iप से या आवत| आधार पर उपलc ध कराई जाए या उपलc ध 

कराने के �लए करार पाई जाए और िजसके �लए 4नय�मत या आव0धक आधार पर 

पू4त @कार, �ािN तकता@ के �लए बीजक बनाता है और इसके अंतग@त ऐसे माल का, जो 

सरकार ऐसी शत} के अधीन रहत े हुए, जो वह अ0धसूचना �वारा 1व4न9द@" ट करे, 

पू4त @ भी है ;  

(33) "सेवाओं का 4नरंतर �दाय" से सेवाओ ं का ऐसा पू4त@ अ�भ�ेत है, जो 

Bकसी सं1वदा के अधीन आव0धक संदाय क< बाx यताओं के साथ तीन मास से अ0धक 

क< अव0ध के �लए 4नरंतर Iप से या आवत| आधार पर उपलc ध कराई जाए या 

उपलc ध कराने के �लए करार पाई जाए और इसके अंतग@त ऐसी सेवाओं का, जो 

सरकार ऐसी शत} के अधीन रहत ेहुए, जो वह अ0धसूचना �वारा 1व4न9द@" ट करे,पू4त @ 

भी है ;  

(34) "�वहण" के अतंग@त कोई जलयान, वायुयान और यान भी है ;  

  (35) "लागत लेखापाल" से लागत और संकम@ लेखापाल अ0ध4नयम, 1959 क< 

धारा 2 क< उपधारा (1) के खंड (ग) मF यथाप[रभा1षत कोई लागत लेखापाल 

अ�भ�ेत है ;  

(36) "प[रष�" से सं1वधान के अनु{ छेद 279 क के अधीन P था1पत माल और 

सेवा कर प[रष� अ�भ�ेत है ;  

(37) "जमापU" से धारा 34 क< उपधारा (1) के अधीन Bकसी रिजP ̀Rकृत 

a यिb त �वारा जारR कोई दP तावेज अ�भ�ेत है ;  

(38) "नामे नोट" से धारा 34 क< उपधारा (3) के अधीन Bकसी रिजP ̀Rकृत 

a यिb त �वारा जारR कोई दP तावेज अ�भ�ेत है ;  

(39) "समझा गया 4नया@त" से माल का ऐसीपू4त@ अ�भ�ेत है, िजस ेधारा 147 

के अधीन अ0धसू0चत Bकया जाए ;  

(40) "अ�भ9हत �ा0धकारR" स ेऐसा �ा0धकारR अ�भ�ेत है, िजसे आयुbत �वारा 

अ0धसू0चत Bकया जाए ;  

 1959 का 23 

  (41) "दP तावेज" के अतंग@त Bकसी �कार का �ल6खत या म9ुoत अ�भलेख तथा 

सूचना �ौ�यो0गक< अ0ध4नयम, 2000 क< धारा 2 के खंड (न) मF यथाप[रभा1षत 

इलेb ̀ा4नक अ�भलखे भी है ;  

  

2000 का 21 
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(42) भारत मF 1व4न�म@त और 4नया@त Bकए गए Bकसी माल के संबधं मF "चुंगी 

वापसी" से ऐस ेमाल के 1व4नमा@ण मF �युb त Bकसी आया4तत 4नवेश पर या Bकसी 

घरेलू 4नवेशW या इनपुट सेवाओ ंपर �भाय@ शुm क, कर या उपकर का [रबेट अ�भ�ेत 

है ;  

(43) "इलेb ̀ा4नक नकद खात"े से धारा 49 क< उपधारा (1) मF 4न9द@" ट 

इलेb ̀ा4नक नकद खाता अ�भ�ेत है ;  

(44) "इलेb ̀ा4नक वा6ण� य" से माल या सेवाओ ंया दोनW  क< पू4त@  अ�भ�ेत 

है, िजसके अतंग@त ~डिजटल या इलेb ̀ा4नक नेटवक@  के माx यम से ~डिजटल उT पाद 

भी हt ;  

(45) "इलेb ̀ा4नक वा6ण� य �चालक" से ऐसा कोई a यिb त अ�भ�ेत है, जो 

इलेb ̀ा4नक वा6ण� य के �लए ~डिजटल या इलेb ̀ा4नक सु1वधा या N लेटफाम@ पर 

P वा�मT व रखता हो, उसका �चालन या �बंध करता हो ;  

(46) "इलेb ̀ा4नक जमा खाते" से धारा 49 क< उपधारा (2) मF 4न9द@" ट 

इलेb ̀ा4नक जमा खाता अ�भ�ेत है ;  

(47) "छूट �ाN त �दाय" से ऐसे Bकसी माल या सेवाओ ंया दोनW  क< पू4त @  

अ�भ�ेत है, िजसक<, एक<कृत माल और सेवा कर अ0ध4नयम क< धारा 6 के अधीन 

कर क< दर शूV य हो या िजसे धारा 11 के अधीन कर से पूरR छूट दR जा सकेगी 

और इसके अतंग@त गरै-कराधेयप4ूत @ भी है ;  

(48) "1व�यमान 1व0ध" स ेमाल या सेवाओ ंया दोनW पर शुm क या कर के 

उ�fहण और संfहण स े संब0ंधत कोई ऐसी 1व0ध, अ0धसचूना, आदेश, 4नयम या 

1व4नयम अ�भ�ेत है, जो इस अ0ध4नयम के �ारंभ से पहले ऐसी 1व0ध, अ0धसूचना, 

आदेश, 4नयम या 1व4नयम बनाने क< शिb त रखन ेवालR संस� या Bकसी �ा0धकारR 

या a यिb त �वारा पा[रत Bकया गया है या बनाया गया है ;  

(49) "कुटंुब" से अ�भ�ेत है,--  

(i) a यिb त का प4त या पT नी और बालक ; और  

(ii ) a यिb त के माता-1पता, 1पतामह-1पतामहR, मातामह-मातामहR, भाई 

और बहन, य9द वे पूण@ Iप स ेया मु( य Iप से उb त a यिb त पर आ0qत है ;  

(50) "4नयत P थापन" स े(कारबार के रिजP ̀Rकृत P थान से �भV न) कोई ऐसा 

P थान अ�भ�ेत है, िजसक< अपनी P वयं क< आवe यकताओं के �लए सेवाओ ं क< प4ूत @  

करने या सेवाए ं�ाN त करने और उनका उपयोग करन ेके �लए मानव और तकनीक< 

संसाधनW के 4नबंधनानुसार P था4यT व और उपयुb त संरचना क< पया@N त ~डfी �वारा 

1व�श" टता का वण@न Bकया गया है ;  
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(51) "4न0ध" से धारा 57 के अधीन P था1पत उपभोbता कm याण 4न0ध 

अ�भ�ेत  है ;  

(52) "माल" स े मुoा और �4तभू4तयW से �भV न �T येक �कार क< जगंम 

संपिT त अ�भ�ेत है, Bकंत ुइसमF अनुयो� य दावे, उगती फसलF, भू�म से जड़ुी हुई या 

उसके भागIप ऐसी घास और वP तएुं सि5 म�लत हt िजस क< पू4त@  के पूव@ या पू4त @ 

क< सं1वदा के अधीन पथृक् Bकए जाने का करार Bकया गया है ;  

(53) "सरकार" स ेझारख�ड रा�य सरकार अ�भ�ेत है ;  

(54) "माल और सेवा कर (रा� यW को �4तकर) अ0ध4नयम" से माल और सेवा 

कर (रा� यW को �4तकर) अ0ध4नयम, 2017 अ�भ�ेत है ;  

(55) "माल और सेवा कर a यवसायी" से ऐसा a यिb त अ�भ�ेत है, िजसका धारा 

48 के अधीन ऐसे a यवसायी के Iप मF काय@ करन े के �लए अनुमोदन Bकया गया   

है ;  

  (56) "भारत" से सं1वधान के अनु{ छेद 1 मF यथा4न9द@" ट भारत का रा� यMेU, 

उसका रा� यMेUीय सागर-खंड, रा� यMेUीय सागर-खंड, महा�वीपीय म�नतट भू�म, 

अनV य आ0थ@क MेU और अV य सामु9oक MेU अ0ध4नयम, 1976 मF यथा4न9द@" ट ऐस े

सागर-खंडW, महा�वीपीय म�नतट भू�म, अनV य आ0थ@क MेU या Bकसी अV य 

सामु9oक MेU के नीचे का समुo तल और अवमदृा और उसके रा� यMेU और 

रा� यMेUीय सागर-खंडW के ऊपर का आकाशी MेU अ�भ�ेत है ;  

(57) "एक<कृत माल और सेवा कर अ0ध4नयम" स ेएक<कृत माल और सेवा कर 

अ0ध4नयम, 2017 अ�भ�ेत है ;  

(58) "एक<कृत कर" स े एक<कृत माल और सेवा कर अ0ध4नयम के अधीन 

उदगहृRत एक<कृत माल और सेवा कर अ�भ�ेत है ;  

(59) "इनपुट" स ेकारबार के दौरान या उसे अfसर करन ेमF Bकसी प4ूत @कार 

�वारा उपयोग Bकए गए या उपयोग Bकए जाने के �लए आश4यत पूंजी माल से 

�भV न कोई माल अ�भ�ेत है ;  

(60) "इनपुट सेवा" से कारबार के दौरान या उसे अfसर करने मF Bकसी 

पू4त @कार �वारा उपयोग क< गई या उपयोग Bकए जाने के �लए आश4यत कोई सेवा 

अ�भ�ेत है ;   

(61) "इनपुट सेवा 1वतरक" से माल या सेवाओ ंया दोनW के ऐसे प4ूत @कार का 

काया@लय अ�भ�ेत है, जो इनपुट सेवाओ ंक< �ािN त के म� ेधारा 31 के अधीन जारR 

कर बीजक �ाN त करता है और उb त काया@लय के समान P थायी खाता सं( यांक वाले 

  

 

1976 का 80 
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कराधेय माल या सेवाओ ं या दोनW के ऐसे पू4त @कार को उb त सेवाओ ं पर संदT त 

कF oRय कर, रा� य कर, एक<कृत कर या संघ रा� यMेU संबंधी कर के �T यय का 

1वतरण करने के �योजनW के �लए कोई 1व9हत दP तावेज जारR करता है ;   

(62) Bकसी रिजP ̀Rकृत a यिb त के संबंध मF "इनपुट कर" से माल या सेवाओ ं

या दोनW के Bकसीपू4त@ पर �भा[रत कF oRय कर, रा� य कर, एक<कृत कर या संघ 

रा� यMेU संबधंी कर अ�भ�ेत हt और इसके अतंग@त 4न5 न�ल6खत भी हt,--  

(क) माल के आयात पर �भा[रत एक<कृत माल और सेवा कर ;  

(ख) धारा 9 क< उपधारा (3) और उपधारा (4) के उपबधंW के अधीन 

संदेय कर ;  

(ग) एक<कृत माल और सेवा कर अ0ध4नयम क< धारा 5 क< उपधारा (3) 

और उपधारा (4) के उपबधंW के अधीन संदेय कर ;  

(घ) कF oRय माल और सेवा कर अ0ध4नयम क< धारा 9 क< उपधारा (3) 

और उपधारा (4) के उपबधंW के अधीन संदेय कर ;   

Bकंत ुइसमF उ�fहण के �शमन के अधीन सदंT त कर सि5 म�लत नहRं है ;  

(63) "इनपुट कर �Tयय" से इनपटु कर का �T यय अ�भ�ेत है ;  

(64) "माल का अतंरराि� यक �दाय" का वहR अथ@ होगा, जो एक<कृत माल 

और सेवा कर अ0ध4नयम क< धारा 8 मF उसका है ;  

(65) "सेवाओं का अतंरराि� यक �दाय" का वहR अथ@ होगा, जो एक<कृत माल 

और सेवा कर अ0ध4नयम क< धारा 8 मF उसका है ;  

(66) "बीजक" या "कर बीजक" स ेधारा 31 मF 4न9द@" ट कर बीजक अ�भ�ेत  

है ;  

(67) Bकसी a यिb त के संबंध मF "आवक �दाय" से jय, अज@न या Bकसी अV य 

साधन �वारा �4तफल के साथ या उसके zबना माल या सवेाओ ंया दोनW क< �ािN त 

अ�भ�ेत है ; 

(68) "छुटपुट काय@" से Bकसी अV य रिजP ̀Rकृत a यिb त के माल पर Bकसी 

a यिb त �वारा Bकया गया कोई उपचार या क< गई �Bjया अ�भ�ेत है और छुटपुट 

काय@ करने वाले a यिb त पद का तदनुसार अथ@ लगाया जाएगा ;  

(69) "Pथानीय �ा0धकारR" से 4न5न अ�भ�ेत हt,-- 

(क) सं1वधान के अनु{छेद 243 के खंड (घ) मF यथा प[रभा1षत कोई 

पंचायत ;  
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(ख) सं1वधान के अनु{छेद 243त के खंड (ङ) मF यथा प[रभा1षत कोई 

नगरपा�लका ; 

(ग) कोई नगरपा�लका स�म4त़ और कोई िजला प[रष�, िजला बोड@ और 

कोई अV य �ा0धकारR, जो नगरपा�लका या Pथानीय 4न0ध के 4नयंUण या �बधं 

करने का 1व0धक हकदार है या िजसे कF oRय सरकार या Bकसी रा� य सरकार 

�वारा नगरपा�लका या Pथानीय 4न0ध का 4नयंUण या �बधं स�पा गया है ;  

2006 का 41  (घ) छावनी अ0ध4नयम, 2006 क< धारा 3 मF यथा प[रभा1षत छावनी 

बोड@ ;  

(ङ) सं1वधान क< छहठ� अनुसचूी के अधीन ग9ठत कोई �ादे�शक प[रष� 

या कोई िजला प[रष� ;  

(च) सं1वधान के अनु{छेद 371 के अधीन ग9ठत कोई 1वकास बोड@ ; या  

(छ) सं1वधान के अनु{छेद 371क के अधीन ग9ठत कोई �ादे�शक  

प[रष� ;  

(70) "सेवाओं के �ािN तकता@ का अवP थान" से,--  

(क) जहां पू4त @ कारबार के ऐसे P थान पर �ाN त क< जाती है, िजसके �लए 

रिजP ̀Rकरण अ�भ�ाN त Bकया गया है, वहा ं कारबार के ऐसे P थान का 

अवP थान अ�भ�ेत है ;  

(ख) जहां पू4त@  कारबार के उस P थान से �भV न Bकसी अV य ऐसे P थान 

पर �ाN त क< जाती  है, िजसके �लए रिजP ̀Rकरण अ�भ�ाN त Bकया गया है 

(4नयत P थापन अV यU है), वहां ऐसे 4नयत P थापन का अवP थान अ�भ�ेत है ;  

(ग) जहां पू4त @  एक से अ0धक P थापनW पर �ाN त क< जाती है, चाहे वह 

कारबार का P थान हो या 4नयत P थापन, वहां पू4त @  क< �ािN त से सवा@0धक 

सीधे संबं0धत P थापन का अवP थान अ�भ�ेत है ;  

(घ) ऐसे P थानW के अभाव मF �ािN तकता@ के �ा4यक 4नवास स ्थान का 

अवP थान अ�भ�ेत है ; 

(71) "सेवाओं के पू4त@कार का अवP थान" से,--  

(क) जहां पू4त@  कारबार के ऐसे P थान  से क< जाती है, िजसके �लए 

रिजP ̀Rकरण अ�भ�ाN त Bकया गया है, वहा ं कारबार के ऐसे P थान का 

अवP थान अ�भ�ेत है ;  

(ख) जहां पू4त@  कारबार के उस P थान से �भV न Bकसी अV य ऐसे P थान 

से क< जाती है, िजसके �लए रिजP ̀Rकरण अ�भ�ाN त Bकया गया है (4नयत 
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P थापन अV यU), वहां ऐसे 4नयत P थापन का अवP थान अ�भ�ेत है ;  

(ग) जहां पू4त @  एक से अ0धक P थापनW से क< जाती है, चाहे वह कारबार 

का स ् थान हो या 4नयत P थापन है, वहां प4ूत @  क< a यवP था स ेसवा@0धक सीधे 

संबं0धत P थापन का अवP थान अ�भ�ेत है ;  

(घ) ऐसे P थानW के अभाव मF पू4त @कार के �ा4यक 4नवास P थान का 

अवP थान अ�भ�ेत है ; 

(72) "1व4नमा@ण" से क{ ची सामfी या इनपुट का ऐसी रR4त से �संP करण 

अ�भ�ेत है, िजसके प[रणामP वIप सु�भV न नाम, P वIप और उपयोग वाल ेएक नए 

उT पाद का अ1वभा@व होता है और "1व4नमा@ता" पद का तदनुसार अथ@ लगाया जाएगा ; 

(73) "बाजार मूm य" से ऐसी परूR रकम अ�भ�ेत होगी, िजसक< प4ूत @  के 

�ािN तकता@ से, वैसे हR �कार और b वा�लटR के माल या सवेाओं या दोनW को, उसी 

समय पर या उसके आसपास और जहां �ािN तकता@ और पू4त@कार संब0ंधत नहRं हt, 

वहां उसी वा6णि� यक P तर पर अ�भ�ाN त करने के �लए संदाय Bकए जाने क< अपेMा 

होती है ; 

(74) "�म0qत �दाय" स ेBकसी कराधेय a यिb त �वारा, Bकसी एकल क<मत के 

�लए माल या सेवाओं का या उसके Bकसी ऐसे समु{ चय का, जो परP पर सहयोजन 

से बनाया गया है, दो या अ0धक पथृक्-पथृक् पू4त@  अ�भ�ेत हt, जहां ऐसी प4ूत @  स े

कोई संयुb त पू4त@  ग9ठत नहRं होता है ।  

?< टांत : ~डc बाबंद खा�य पदाथ}, �मठाई, चाकलेट, केक, मेवा, वा4तत पेय और 

फल के जसू को �मलाकर बनाए गए पैकेज  क< पू4त @ , जब वह Bकसी एकल क<मत 

के �लए Bकया गया है, तो वह पू4त@  �म0qत पू4त @  होगी । इन मदW मF से �T येक 

मद का अलग-अलग भी प4ूत @  Bकया जा सकती है और वह Bकसी अV य पर 4नभ@र 

नहRं होगा । य9द इन मदW का अलग-अलग पू4त @  क< जाती है तो वह �म0qत पू4त @  

नहRं होगी ;  

(75) "धन" से भारतीय 1व0धमाV य मुoा या कोई 1वदेशी करFसी, चेक, वचनपU, 

1व4नमय पU, मुजरा पU, �ा�ट, संदाय आदेश, याUी चकै, मनी आड@र, डाक या 

इलेb ̀ा4नक 1व�ेषणादेश या भारतीय [रजव@ बtक �वारा माV यता�ाN त कोई अV य 

�ल6खत अ�भ�ेत है, जब उसका उपयोग Bकसी बाx यता के प[र4नधा@रण के �लए या 

Bकसी अV य अBंकत मूm य क< भारतीय 1व0धमाV य मुoा स े1व4नमय के �4तफल के 

Iप मF Bकया जाता है, Bकंत ुइसमF कोई ऐसी करFसी सि5 म�लत नहRं होगी, िजसका 

अपना मुoा 1वषयक मूm य है ; 
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1988 का 59  (76) "मोटर यान" का वहR अथ@ होगा, जो मोटर यान अ0ध4नयम, 1988 क< 

धारा 2 के खंड (28) मF उसका है ; 

(77) "अ4नवासी कराधेय a यिb त" से ऐसा a यिb त अ�भ�ेत है, जो यदा कदा, 

�धान या अ�भकता@ के Iप मF या Bकसी अV य है�सयत मF ऐस ेसंa यवहार करता है 

िजनमF माल या सेवाओ ंया दोनW  क< पू4त @  अतंव@�लत है, Bकंत ु िजसका भारत मF 

कारबार का कोई 4नयत P थान या कोई 4नवास P थान नहRं है ; 

(78) "गरै-कराधेय �दाय" से माल या सेवाओ ंया दोनW क< ऐसी प4ूत @  अ�भ�ेत 

है, जो इस अ0ध4नयम के अधीन या एक<कृत माल और सेवा कर अ0ध4नयम के 

अधीन कर स ेउदfहणीय नहRं है ;  

(79) "गरै-कराधेय रा� यMेU" से ऐसा रा� यMेU अ�भ�ेत है, जो कराधेय 

रा� यMेU से बाहर है ;  

(80) "अ0धसचूना" स े राजपU मF �का�शत कोई अ0धसूचना अ�भ�ेत है और 

"अ0धसू0चत करना" और "अ0धसू0चत" पदW का तदनुसार अथ@ लगाया जाएगा ;  

(81) "अV य रा� यMेU" मF ऐस ेरा� यMेUW स े�भV न रा� यMेU सि5 म�लत हt, जो 

Bकसी रा� य मF समा1व" ट हt और जो खंड (114) के उपखंड (क) से उपखंड (ङ) मF 

4न9द@" ट हt ;  

(82) Bकसी कराधेय a यिb त के संबधं मF "आउटपुट कर" से उसके �वारा या 

उसके अ�भकता@ �वारा Bकया गया माल या सेवाओं या दोनW क< पू4त @  पर इस 

अ0ध4नयम के अधीन �भाय@ कर अ�भ�ेत है, Bकंत ुइसमF �4तलोम �भार  के आधार 

पर उसके �वारा संदेय कर को अपविज@त Bकया गया है ;  

(83) Bकसी कराधये a यिb त के सबंधं मF "जावक �दाय" स े Bकसी a यिb त 

�वारा कारबार के दौरान या उसे अfसर करन ेमF Bकया गया या Bकए जाने के �लए 

करार पाया गया माल या सेवाओं या दोनW का, 1वjय, अतंरण, वP तु-1व4नमय, 

1व4नमय, अनुkिN त, भाटक, प�ा या a ययन या Bकसी भी अV य रR4त स ेक< गई 

पू4त @  अ�भ�ेत है ;  

(84) """"a यिb त"""" के अतंग@त 4न5न�ल6खत हt,-- 

(क) कोई a यि" ट ;  

(ख) कोई 9हदं ूअ1वभb त कुटंुब ; 

(ग) कोई कंपनी ;  

(घ) कोई फम@ ;   

(ङ) कोई सी�मत दा4यT व भागीदारR ;  
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(च) कोई a यिb त संगम या a यि" ट 4नकाय, चाहे भारत मF या भारत के 

बाहर 4नग�मत हो या न हो ;  

  (छ) Bकसी कF oRय अ0ध4नयम या रा� य अ0ध4नयम या �ांतीय अ0ध4नयम 

�वारा या उसके अधीन P था1पत कोई 4नगम या कंपनी अ0ध4नयम, 2013 क< 

धारा 2 के खंड (45) मF यथाप[रभा1षत कोई सरकारR कंपनी ;  

(ज) भारत के बाहर Bकसी देश क< 1व0ध �वारा या उसके अधीन 

4नग�मत कोई 4नग�मत 4नकाय ;  

(झ) सहकारR सोसाइ9टयW से संब0ंधत Bकसी 1व0ध के अधीन रिजP ̀Rकृत 

कोई सहकारR सोसाइटR ; 

(ञ) कोई P थानीय �ा0धकारR ; 

(ट) कF oRय सरकार या कोई रा� य सरकार ;  

  

2013 का 18 

  (ठ) सोसाइटR रिजP ̀Rकरण अ0ध4नयम, 1860 के अधीन यथा प[रभा1षत 

सोसाइटR ;  

(ड) V यास ; और  

(ढ) �T येक ऐसा कृzUम 1व0धक a यिb त, जो उपरोb त Bकसी मF नहRं 

आता है ; 

(85) """"कारबार के P थान"""" के अतंग@त 4न5न�ल6खत हt,-- 

(क) वह P थान, जहां से मामूलR तौर से कारबार Bकया जाता है और 

इसके अंतग@त कोई भंडारागार, गोदाम या कोई अV य P थान भी है, जहा ं

कराधेय a यिb त अपने माल का भंडारण करता है, माल या सेवाओं या दोनW  

क< प4ूत @  करता है या �ाN त करता है ; या  

(ख) वह P थान, जहां कराधेय a यिb त अपनी लखेा पुP तकW को अनुरLMत 

रखता है ; या  

(ग) वह P थान, जहां कोई कराधेय a यिb त, Bकसी अ�भकता@ के माx यम 

से, चाहे वह Bकसी नाम से kात हो, कारबार मF लगा हुआ है ;  

(86) """"�दाय का P थान"""" से एक<कृत माल और सेवा कर अ0ध4नयम के अx याय 

5 मF यथा4न9द@" ट पू4त @  का P थान अ�भ�ेत है ;     

(87) """"1व9हत"""" से प[रष� क< �सफा[रशW पर इस अ0ध4नयम के अधीन बनाए 

गए 4नयमW �वारा 1व9हत अ�भ�ेत है ; 

(88) """"�धान"""" से ऐसा a यिb त अ�भ�ेत है िजसक< ओर से कोई अ�भकता@ माल 

या सेवाओं या दोनW क< पू4त@  या �ािN त का कारबार करता है ;     

 1860 का 21 
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(89) """"कारबार का मु( य P थान"""" से रिजP ̀Rकरण �माणपU मF कारबार के मु( य 

P थान के Iप मF 1व4न9द@" ट कारबार का P थान अ�भ�ेत है ;     

(90) """"मु( य �दाय"""" से ऐस ेमाल या सेवाओं  क< पू4त @  अ�भ�ेत है, िजसस े

Bकसी संयुb त पू4त@ के �धान कारक का गठन होता है और िजसके �लए उस संयुb त 

पू4त @  के भागIप कोई अV य पू4त @  आनुषं0गक है ;     

(91) इस अ0ध4नयम के अधीन पालन Bकए जान ेवाले Bकसी कृT य के संबधं मF 

""""उ0चत अ0धकारR"""" से रा�य कर का ऐसा आयुb त या अ0धकारR अ�भ�ेत है, िजसे 

आयुb त �वारा वह कृT य स�पा गया है ;     

(92) """"4तमाहR"""" से ऐसी अव0ध अ�भ�ेत है, िजसमF Bकसी कलtडर वष@ के माच@, 

जनू, �सतबंर और 9दसंबर के अं4तम 9दन को समाN त होने वाले तीन jमवत| कलtडर 

मास समा1व" ट हW ;     

(93) माल या सेवाओं या दोनW क< पू4त@  के """"�ािN तकता@"""" से,--     

(क) जहां माल या सेवाओ ंया दोनW क< पू4त @  के �लए कोई �4तफल 

संदेय है, वहां ऐसा a यिb त अ�भ�ेत है, जो उस �4तफल के संदाय का दायी             

है ;     

(ख) जहां माल क< पू4त @  के �लए कोई �4तफल संदेय नहRं है, वहां ऐसा 

a यिb त अ�भ�ेत है, िजसको माल �दT त Bकया गया है या उपलc ध कराया गया 

है या िजसे माल का कc जा या उपयोग के �लए 9दया गया है या उपलc ध 

कराया गया है ;     

(ग) जहां Bकसी सेवा क< पू4त @  के �लए �4तफल का संदाय नहRं Bकया 

गया है, वहां ऐसा a यिb त अ�भ�ेत है, िजसे सेवाए ंदR जाती है,      

और Bकसी ऐसे a यिb त के �4त4नदYश का, िजसे पू4त @  क< गई है, पू4त @  के 

�ािN तकता@ के �4त4नदYश के Iप मF अथ@ लगाया जाएगा और इसके अंतग@त पू4त @  

Bकए गए माल या सेवाओं या दोनW के संबंध मF �ािN तकता@ क< ओर से उस Iप मF 

काय@ करने वाला कोई अ�भकता@ भी होगा ; 

(94) """"रिजP ̀Rकृत a यिb त"""" स ेऐसा a यिb त अ�भ�ेत है, जो धारा 25 के अधीन 

रिजP ̀Rकृत है, Bकंत ुइसमF 1व�श" ट पहचान सं( यांक वाला कोई a यिb त सि5 म�लत 

नहRं है ;     

(95) """"1व4नयम"""" स ेइस अ0ध4नयम के अधीन बोड@ �वारा प[रष� क< �सफा[रशW 

पर बनाए गए 1व4नयम अ�भ�ेत हt ; 
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(96) माल के संबंध मF """"हटाए जाने"""" से,--  

(क) उसके पू4त@कार �वारा या ऐसे पू4त @कार क< ओर से काय@ करने वाल े

Bकसी अV य a यिb त �वारा प[रदान के �लए माल का �ेषण अ�भ�ेत है ; या  

(ख) उसके �ािN तकता@ �वारा या ऐसे �ािN तकता@ क< ओर से काय@ करन े

वाले Bकसी अV य a यिb त �वारा माल का संfहण अ�भ�ेत है ;  

(97) """"1ववरणी"""" से इस अ0ध4नयम या उसके अधीन बनाए गए 4नयमW �वारा 

या उनके अधीन 9दए जान ेके �लए अपेLMत 1व9हत या उससे अV यथा कोई 1ववरणी 

अ�भ�ेत है ; 

(98) """"�4तलोम �भार """" से धारा 9 क< उपधारा (3) या उपधारा (4) के अधीन 

या एक<कृत माल और सेवा कर अ0ध4नयम क< धारा 5 क< उपधारा (3) या उपधारा 

(4) के अधीन ऐसे माल या सेवाओ ंया दोनW के पू4त @कार के बजाए माल या सेवाओ ं

या दोनW के �ािN तकता@ �वारा कर संदाय का दा4यT व अ�भ�ेत है ; 

(99) """"पुनरRMण �ा0धकारR"""" से धारा 108 मF यथा4न9द@" ट 1व4नe चय या आदेशW 

के पुनरRMण के �लए 4नयुb त या �ा0धकृत कोई �ा0धकारR अ�भ�ेत है ;     

(100) """"अनुसूची"""" से इस अ0ध4नयम से संल� न अनुसचूी अ�भ�ेत है ;  

  (101) """"�4तभू4त"""" का वहR अथ@ होगा, जो �4तभू4त सं1वदा (1व4नयमन) 

अ0ध4नयम, 1956 क< धारा 2 के खंड (ज) मF उसका है ;  

(102) """"सेवाओं"""" स ेमाल, धन और �4तभू4तयW स े�भV न कुछ भी अ�भ�ेत है, 

Bकंत ुइसमF धन का उपयोग या नकद या Bकसी अV य रR4त से एक करFसी या अBंकत 

मूm य का Bकसी अV य Iप, करFसी या अBंकत मूm य मF उसका ऐसा संप[रवत@न, 

िजसके �लए पथृक् �4तफल �भा[रत हो, सि5 म�लत से संबं0धत Bjयाकलाप हt ; 

(103) """" रा� य"""" से झारख�ड रा�य अ�भ�ेत है ;  (104) """"रा� य कर"""" स ेइस 

अ0ध4नयम के अधीन उ�ग9ृहत कर अ�भ�ेत है ;  

(105) माल या सेवाओं या दोनW के संबंध मF """"पू4त @कार"""" से उb त माल या 

सेवाओं या दोनW  क< पू4त@  करने वाला a यिb त अ�भ�ेत होगा और इसमF पू4त @  Bकए 

गए माल या सेवाओ ंया दोनW के संबंध मF ऐसे पू4त@कार क< ओर से उस Iप मF काय@ 

करने वाला कोई अ�भकता@ सि5 म�लत होगा ;  

(106) """"कर अव0ध"""" से ऐसी अव0ध अ�भ�ेत है, िजसके �लए 1ववरणी देने क< 

अपेMा है ;  

(107) """"कराधेय a यिb त"""" से कोई ऐसा a यिb त अ�भ�ेत है, जो धारा 22 या 

धारा 24 के अधीन रिजP ̀Rकृत है या रिजP ̀Rकृत Bकए जाने का दायी है ;  

 
 

1956 का 42 
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(108) """"कराधेय �दाय"""" स ेऐसे माल या सेवाओं या दोनW  क< पू4त@  अ�भ�ेत 

है, जो इस अ0ध4नयम के अधीन कर स ेउ�गहृणीय है ;   

(109) """"कराधेय रा� यMेU"""" से ऐसा रा� यMेU अ�भ�ेत है, िजसको इस 

अ0ध4नयम के उपबंध लाग ूहोते हt ;   

(110) """"दरू-संचार सेवा"""" से Bकसी �कार क< ऐसी सेवा अ�भ�ेत है, (िजसके 

अतंग@त इलेb ̀ा4नक मेल, वायस मेल, डाटा स1व@स, आ~डयो टैbस स1व@स, वी~डयो  

टैbस स1व@स, रे~डयो पेिजगं और सेm यलुर मोबाइल टेलRफोन सेवाए ं भी है) जो 

उपयोb ता को Bकसी संकेत, �स�नल, लखे, आकृ4त और x व4न के पारेषण या fहण 

करने या Bकसी �कार क< आसूचना के माx यम से तार, रे~डयो, �e य या अV य 

इलैb ̀ोमै�ने9टक साधनW �वारा उपलc ध कराई जाती है ;   

(111) """"कF oRय माल और सेवा कर अ0ध4नयम"""" से संब0ंधत कF oRय माल और 

सेवा कर अ0ध4नयम, 2017 अ�भ�ेत है ;  

(112) """"रा� य मF के आवत@"""" से Bकसी कराधेय a यिb त �वारा Bकसी रा� य या 

संघ रा� यMेU के भीतर Bकए गए (ऐसी आवक पू4त@यW के मूm य को अपविज@त करत े

हुए, िजस पर Bकसी a यिb त �वारा �4तलोम �भार  के आधार पर कर संदेय है) 

सभी कराधये पू4त@यW और छूट �ाN त प4ूत @यW, उb त कराधेय a यिb त �वारा माल या 

सेवाओं या दोनW के 4नया@त और रा� य या संघ रा� यMेU से Bकया गया माल या 

सेवाओं या दोनW का अंतरराि� यक प4ूत @  का संक�लत मूm य अ�भ�ेत है, Bकंतु इसमF 

कF oRय कर, रा� य कर, संघ रा� यMेU कर, एक<कृत कर और उपकर अपविज@त हt ;    

(113) """"�ा4यक 4नवास P थान"""" से,--  

(क) Bकसी a यिb त क< दशा मF ऐसा P थान अ�भ�ेत है, जहां वह मामूलR 

तौर पर 4नवास करता है ;  

(ख) अV य दशाओं मF ऐसा P थान अ�भ�ेत है, जहां a यि" ट 4नग�मत है 

या अV यथा 1व0धक Iप स ेग9ठत है ;  

(114) """"संघ रा� यMेU"""" से,--  

(क) अदंमान और 4नकोबार �वीप ;  

(ख) लM�वीप ;  

(ग) दादरा और नागर हवलेR ;  

(घ) दमन और दRव ;  

(ङ) चंडीगढ़ ; और  

(च) अV य रा� यMेU,     
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का रा� यMेU अ�भ�ेत है ;  

P प" टRकरण—इस अ0ध4नयम के �योजनW के �लए, उपखंड (क) स ेउपखंड (च) 

मF 1व4न9द@" ट रा� यMेU मF स े�T येक को एक पथृक् सघं रा� यMेU समझा जाएगा ;  

(115) """"संघ रा� यMेU कर"""" स ेसंघ रा� यMेU माल और सेवा कर अ0ध4नयम के 

अधीन उदगहृRत संघ रा� यMेU माल और सेवा कर अ�भ�ेत है ;  

(116) """"संघ रा� यMेU माल और सेवा कर अ0ध4नयम"""" स ेसंघ रा� यMेU माल 

और सेवा कर अ0ध4नयम, 2017 अ�भ�ेत है ;  

(117) """"1व0धमाV य 1ववरणी"""" से धारा 39 क< उपधारा (1) के अधीन दR गई 

कोई ऐसी 1ववरणी अ�भ�ेत है, िजस पर P वत: 4नधा@रण कर का पूण@ Iप से संदाय 

Bकया गया है ;  

(118) """"वाऊचर"""" से कोई ऐसी �लखत अ�भ�ेत है, जहां उसे माल या सेवाओ ंया 

दोनW क< पू4त@  के �लए �4तफल के Iप मF या भा0गक �4तफल के Iप मF P वीकार 

करने क< बाx यता है और जहां प4ूत @  Bकए जाने वाला माल या सेवाओं या दोनW या 

उनके संभावी पू4त@कारओ ं क< पहचान या तो �लखत पर हR उपद�श@त है या 

दP तावेजीकरण मF उपद�श@त है, Bकंत ु इसके अंतग@त ऐसी �लखत के उपयोग के 

4नबधंन और शत� भी हt ;  

(119) """"काय@ सं1वदा"""" से जहां ऐसी सं1वदा के 4न" पादन मF माल के Iप मF 

संपिTत के अतंरण (चाहे वह माल या Bकसी अV य Iप मF हो) मF संपिTत का अतंरण 

अतंव@�लत है, Bकसी P थावर संपिT त का 4नमा@ण, सिV नमा@ण, रचना करने, पूरा करने, 

प[र4नमा@ण, संP थापन, सि� जत करने, सुधारने, उपांतरण करने, मर5 मत करने, 

अनुरMण करने, नवीकरण करने, प[रवत@न करने या बनाने के �लए कोई सं1वदा 

अ�भ�ेत है ;  

(120) उन शcदW और पदW के, जो इस अ0ध4नयम मF �युbत हt और 

प[रभा1षत नहR ंहt, Bकंत ुएक<कृत माल और सेवा कर अ0ध4नयम, संघ रा� यMेU माल 

और सेवा कर अ0ध4नयम तथा माल और सेवा कर (रा� यW को �4तकर) अ0ध4नयम 

मF प[रभा1षत हt, वहRं अथ@ हWगे जो उनके उन अ0ध4नयमW मF हt ;  

  अ6याय 2 

8शासन 

  

इस अ0ध4नयम के 

अधीन अ0धकारR । 
 3. सरकार, अ0धसूचना �वारा, इस अ0ध4नयम के �योजनW के �लए, 4न5 न�ल6खत 

वग@ के अ0धका[रयW को fu;qDr करेगी, अथा@त ्:--  

(क) रा� य कर [�धान आयुb त/मु( य आयुb त] ;  
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(ख) रा�य कर आयुbत  ; 

(ग) रा� य कर 1वशेष आयुb त ; 

(घ) रा� य कर के अपर आयुb त ;  

(ङ) रा� य कर संयुb त आयुbत ; 

(च) रा� य कर उपायुb त ;  

(N) रा� य कर सहायक आयुb त ; 

(t) रा�य कर पदा0धकारR; और  

(>) अ0धका[रयW का कोई अV य वग@, जो वह ठ�क समझ े:   

2006 का 05  परंत ुझारख�ड मूm यव0ध@त कर अ0ध4नयम, 2005 के अधीन 4नयुb त अ0धका[रयW 

को इस अ0ध4नयम के उपबधंW के अधीन 4नयुb त अ0धकारR समझा जाएगा ।  

  

  4. (1)सरकार, धारा 3 के अधीन यथाअ0धसू0चत अ0धका[रयW के अ4त[रb त ऐसे 

a यिb तयW क< 4नयिुb त कर सकेगा, िजV हF वह इस अ0ध4नयम के अधीन अ0धकारR के Iप 

मF ठ�क समझ े।  

(2) आयुbत क< अ0धका[रता संपूण@ रा�य पर होगी, Bकसी 1वशेष आयुbत और Bकसी 

अपर आयुbत के पास, उसे समनुदे�शत सभी या Bकसी कृTय के संबंध मF संपूण@ रा�य या 

जहां कहRं रा�य सरकार इस �कार 4नदेश दे, उसके Bकसी Pथानीय MेU पर क< 

अ0धका[रता होगी तथा सभी अVय अ0धका[रयW के पास, ऐसी शत} के अधीन रहत ेहुए, जो 

1व4न9द@"ट क< जाए,ं संपूण@ रा�य या ऐसे Pथानीय MेUW पर क< अ0धका[रता होगी, जसैा Bक 

आयुbत �वारा आदेश �वारा 1व4न9द@"ट Bकया जाए ।  

 अ0धका[रयW क< 

4नयुिb त ।  

  5. (1) रा� य कर अ0धकारR, ऐसी शत} और प[रसीमाओ ं के अधीन रहते हुए, जो 

आयुb त अ0धरो1पत करे, इस अ0ध4नयम के अधीन उसे �दT त शिb तयW का �योग और 

उस पर अ0धरो1पत कत@a यW का 4नव@हन कर सकेगा ।  

(2) रा� य कर अ0धकारR, Bकसी अV य ऐसे रा� य कर अ0धकारR को, जो उसके 

अधीनP थ है, इस अ0ध4नयम के अधीन �दT त शिb तयW का �योग और अ0धरो1पत कत@a यW 

का 4नव@हन कर सकेगा । 

(3) आयुb त, ऐसी शत} और प[रसीमाओ ंके अधीन रहते हुए, जो उसके �वारा इस 

4न�मT त 1व4न9द@" ट क< जाए, अपनी शिb तयW का, उसके अधीनP थ Bकसी अV य अ0धकारR 

को �T यायोजन कर सकेगा । 

(4) इस धारा मF अंत1व@" ट Bकसी बात के होत ेहुए भी, कोई अपील �ा0धकारR, Bकसी 

अV य रा�य कर अ0धकारR को �दT त शिb तयW का �योग और उस पर अ0धरो1पत कत@a यW 

का 4नव@हन नहRं करेगा । 

 अ0धका[रयW क< 

शिb तयां । 



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
20 20 

  6. (1) इस अ0ध4नयम के उपबंधW पर �4तकूल �भाव डाले zबना, कF oRय माल और  

सेवा कर अ0ध4नयम के अधीन 4नयुb त अ0धकारR, इस अ0ध4नयम के �योजनW के �लए, 

ऐसी शत} के अधीन रहत े हुए, जो सरकार, अ0धसूचना �वारा, प[रष� क< �सफा[रशW पर 

1व4न9द@" ट करेगी, उ0चत अ0धकारR के Iप मF �ा0धकृत हWगे ।  

(2) उपधारा (1) के अधीन जारR अ0धसूचना मF 1व4न9द@" ट शत} के अधीन रहत े 

हुए,--  

(क) जहां कोई उ0चत अ0धकारR, इस अ0ध4नयम के अधीन कोई आदेश देता है, 

वहां वह रा� य माल और सेवा कर अ0ध4नयम या कF oRय माल और सेवा कर 

अ0ध4नयम के अधीन, रा� य कर या संघ रा�य MेU कर के अ0धका[रता अ0धकारR 

क< �kापना के अधीन, यथािP थ4त, रा� य माल और सेवा कर अ0ध4नयम या कF oRय 

माल और सेवा कर अ0ध4नयम �वारा �ा0धकृत Iप मF भी आदेश दे सकेगा ;  

(ख) जहां रा� य माल और सेवा कर अ0ध4नयम या कF oRय माल और सेवा कर 

अ0ध4नयम के अधीन कोई उ0चत अ0धकारR Bकसी 1वषय-वP तु पर कोई काय@वा9हया ं

आरंभ करता है, वहां उ0चत अ0धकारR �वारा उसी 1वषय वP तु पर इस अ0ध4नयम के 

अधीन कोई काय@वा9हयां आरंभ नहRं करेगा ।  

(3) इस अ0ध4नयम के अधीन 4नयुb त Bकसी अ0धकारR �वारा पा[रत आदेश क< 

प[रशु1s, अपील और पुनरRMण, जहां-जहां लागू हW, के �लए कोई काय@वाहR रा�य माल एव ं

सेवा कर अ0ध4नयम या संघ रा�य MेU माल और सेवा कर अ0ध4नयम के अधीन 4नयुb त 

Bकसी अ0धकारR के समM नहRं होगी ।  

 क4तपय 

प[रिP थ4तयW मF 

कF oRय कर 

अ0धका[रयW का 

समु0चत �ा0धकारR 

के Iप मF 

�ा0धकारR । 

  अ6याय 3 

कर का उ".हण और स.ंहण  

  

�दाय क< प[र0ध ।  7. (1) इस अ0ध4नयम के �योजनW के �लए, "�दाय" पद मF 4न5 न�ल6खत 

सि5 म�लत हt,--  

(क) Bकसी a यिb त �वारा कारबार के दौरान या उसे अfसर करने मF Bकसी 

�4तफल के �लए Bकया गया या Bकए जाने के �लए करार पाया गया 1वjय, अतंरण, 

वP तु-1व4नमय, 1व4नमय, अनुkिN त, भाटक, प�ा या a ययन जसैे माल या सेवाओ ंया 

दोनW क< पू4त @  के सभी �Iप ; 

(ख) Bकसी �4तफल के �लए सेवाओं का आयात, चाहे वह कारबार के दौरान या 

उसे अfसर करने के �लए हो या नहRं ; 

(ग) Bकसी �4तफल के zबना Bकए गए या Bकए जाने के �लए करार पाए गए 

अनुसूची 1 मF 1व4न9द@" ट Bjयाकलाप ; और  
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(घ) अनुसूची 2 मF यथा1व4न9द@" ट माल क< पू4त@  या सेवाओं क< पू4त @  के Iप 

मF माने गए Bjयाकलाप । 

(2) उपधारा (1) मF अंत1व@" ट Bकसी बात के होत ेहुए भी,--  

(क) अनुसूची 3 मF 1व4न9द@" ट BjयाकलापW या संa यवहारW को, या  

(ख) कF oRय सरकार, Bकसी रा� य सरकार या Bकसी P थानीय �ा0धकारR �वारा 

Bकए गए ऐस े BjयाकलापW या संa यवहारW को, िजनमF वे ऐसे लोक �ा0धका[रयW, 

िजV हF सरकार �वारा प[रष� क< �सफा[रशW पर अ0धसू0चत Bकया जाए, के Iप मF 

लगे हुए हt,  

न तो माल क< प4ूत @  के Iप मF और न हR सेवाओं क< पू4त @  के Iप मF माना जाएगा ।  

(3) उपधारा (1) और उपधारा (2) के उपबधंW के अधीन रहते हुए, सरकार, प[रष� 

क< �सफा[रशW पर, अ0धसूचना �वारा, ऐस ेसंa यवहारW को 1व4न9द@" ट कर सकेगी, िजV हF,-- 

(क) माल क< पू4त@  के Iप मF, न Bक सेवाओं क< पू4त @  के Iप मF ; या  

(ख) सवेाओं क< प4ूत @  के Iप मF, न Bक माल क< पू4त @  के Iप मF, 

माना जाएगा ।  

  8. Bकसी संयुb त या �म0qत प4ूत @  पर कर के दा4यT व का अवधारण 4न5 न�ल6खत 

रR4त से Bकया जाएगा, अथा@त ्:--  

(क) दो या अ0धक पू4त@यW को समा1व" ट करके Bकए गए Bकसी संयुb तपू4त @  

को, िजसमF से एक मु( य है, ऐसी मु( य पू4त @   क< आप4ूत @ के Iप मF माना जाएगा 

; और   

(ख) दो या अ0धक पू4त @यW को समा1व" ट करके Bकए गए �म0qत पू4त @   को 

उस 1व�श" ट पू4त@ क< आप4ूत@ के Iप मF माना जाएगा, िजसके कर क< दर उ{ चतम 

है ।  

 संयुb त और 

�म0qत पू4त @यW पर 

कर का दा4यT व ।  

  9. (1) उपधारा (2) के उपबधंW के अधीन रहते हुए, मानवीय उपभोग के �लए 

म�यसा[रकपान क< पू4त @  को छोड़कर, माल या सेवाओ ंया दोनW के सभी अतंरराि� यक 

पू4त @यW पर, धारा 15 के अधीन अवधा[रत मूm य पर और बीस �4तशत से अन0धक ऐसी 

दरW पर, जो सरकार �वारा, प[रष� क< �सफा[रशW पर अ0धसू0चत क< जाए, झारख�ड माल 
और सेवा कर नामक कर का, ऐसी रR4त से, जो 1व9हत क< जाए, उ�fहण और संfहण 

Bकया जाएगा और जो कराधेय a यिb त �वारा संदT त Bकया जाएगा । 

(2) अप[र" कृत पै`ो�लयम, हाई P पीड डीजल, मोटर िP�ट (िजसे आमतौर पर पै`ोल 

कहा जाता है), �ाकृ4तक गैस और 1वमानन टबा@इन �धन क< पू4त @  पर रा�य कर का 

उ�fहण उस तारRख से Bकया जाएगा, जो सरकार �वारा, प[रष� क< �सफा[रशW पर 

अ0धसू0चत क< जाए ।  

 उ�fहण और 

संfहण ।  
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(3) सरकार, प[रष� क< �सफा[रशW पर, अ0धसूचना �वारा, माल या सेवाओं या दोनW 

क< प4ूत @  के ऐस े �वग@ 1व4न9द@" ट कर सकेगी, िजस पर कर का संदाय, ऐस ेमाल या 

सेवाओं या दोनW के �ािN तकता@ �वारा �4तलोम �भार  के आधार पर Bकया जाएगा और 

इस अ0ध4नयम के सभी उपबंध ऐसे �ािN तकता@ को इस �कार लाग ूहWगे, मानो वह ऐसा 

a यिb त है जो ऐसे माल या सवेाओं या दोनW क< प4ूत@  के संबधं मF कर के सदंाय का दायी 

है ।  

(4) Bकसी ऐस ेपू4त@कार �वारा, जो रिजP ̀Rकृत नहRं है, Bकसी रिजP ̀Rकृत a यिb त 

को कराधेय माल या सेवाओं या दोनW क< पू4त @  के संबंध मF रा�य कर, ऐसे a यिb त �वारा 

�ािN तकता@ के Iप मF �4तलोम �भार  के आधार पर संदT त Bकया जाएगा और इस 

अ0ध4नयम के सभी उपबंध ऐसे �ािN तकता@ को इस �कार लाग ू हWगे, मानो वह ऐसा 

a यिb त है जो ऐसे माल या सवेाओं या दोनW क< प4ूत@  के संबधं मF कर के सदंाय का दायी 

है ।  

(5) सरकार, प[रष� क< �सफा[रशW पर, अ0धसूचना �वारा, सेवाओं के �वग@ 

1व4न9द@" ट कर सकेगी, िजसके अतंरराि� यक प4ूत @यW पर कर, य9द सेवाओं  क< प4ूत @  

इलेb ̀ा4नक वा6ण� य �चालक के माx यम से Bकया जाता है तो, उसके �वारा संदT त Bकया 

जाएगा और इस अ0ध4नयम के सभी उपबधं ऐसे इलेb ̀ ा4नक वा6ण� य �चालक को इस 

�कार लाग ूहWगे, मानो वह ऐसा पू4त@कार है जो ऐसी सेवाओं क< पू4त@ के संबधं मF कर के 

संदाय का दायी है : 

परंत ुय9द कराधेय रा� यMेU मF Bकसी इलेb ̀ा4नक वा6ण� य �चालक क< भौ4तक Iप 

से उपिP थ4त नहRं है तो कराधेय रा� यMेU मF Bकसी �योजन के �लए ऐसे इलेb ̀ा4नक 

वा6ण� य �चालक का �4त4न0धT व करने वाला कोई a यिb त कर संदाय करने का दायी 

होगा :  

परंत ु यह और Bक कराधेय रा� यMेU मF Bकसी इलेb ̀ा4नक वा6ण� य �चालक क< 

भौ4तक Iप से उपिP थ4त नहRं है और उb त रा� यMेU मF उसका कोई �4त4न0ध भी नहRं है, 

वहां ऐसा इलेb ̀ा4नक वा6ण� य �चालक, कर संदाय के �योजन के �लए कराधेय रा� यMेU 

मF Bकसी a यिb त को 4नयुb त करेगा और ऐसा a यिb त कर संदाय करने का दायी होगा । 

�शमन उ�fहण ।  10. (1) इस अ0ध4नयम मF अतं1व@" ट Bकसी तT �4तकूल बात के होत ेहुए भी, Bकंतु 

धारा 9 क< उपधारा (3) और उपधारा (4) के उपबधंW के अधीन रहते हुए, कोई ऐसा 

रिजP ̀Rकृत a यिb त, िजसका पूव@वत| 1वT तीय वष@ मF संक�लत आवत@ पचास लाख Iपए स े

अ0धक नहRं है, ऐसी शत} और 4नब�धनW के अधीन रहते हुए, जो 1व9हत Bकए जाएं, उसके 

�वारा संदेय कर के P थान पर, ऐसी दर पर, जो 1व9हत क< जाए, Bकंत ुजो,--    

(क) Bकसी 1व4नमा@ता क< दशा मF, रा� य मF के आवत@ के एक �4तशत स े

अ0धक नहRं होगी ;  
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(ख) अनुसूची 2 के पैरा 6 के खंड (ख) मF 1व4न9द@" ट प4ूत @ करने मF लगे 

a यिb तयW क< दशा मF, रा� य मF के आवत@ के ढ़ाई �4तशत से अ0धक नहRं होगी ; 

और  

(ग) अV य पू4त@कारओ ं क< दशा मF, रा� य मF के आवत@ के आवत@ के आधे 

�4तशत से अ0धक नहRं होगी,  

संग6णत रकम के संदाय का 1वकmप चुन सकेगा :  

परंत ुसरकार, अ0धसूचना �वारा, पचास लाख Iपए क< उb त सीमा को एक करोड़ 

Iपए से अन0धक क< ऐसी सीमा तक बढ़ा सकेगी, िजसक< प[रष� �वारा �सफा[रश क<  

जाए । 

(2) रिजP ̀Rकृत a यिb त, उपधारा (1) के अधीन 1वकm प चुनने का पाU होगा, य9द,--  

 (क) वह अनुसचूी 2 के पैरा 6 के खंड (ख) मF 4न9द@" ट प4ूत @यW स े �भV न 

सेवाओं क< प4ूत @  मF नहRं लगा हुआ है ;  

(ख) वह ऐसे Bकसी माल  क< पू4त @  करने मF नहR ं लगा हुआ है, जो इस 

अ0ध4नयम के अधीन कर से उ�fहणीय नहRं है ;   

(ग) वह माल के Bकसी अतंरराि� यक जावक प4ूत @ करने मF नहRं लगा है ;  

(घ) वह Bकसी ऐसे इलेb ̀ा4नक वा6ण� य �चालक के माx यम से, िजससे धारा 

52 के अधीन �ोत पर कर के संfहण क< अपेMा है, Bकसी माल  क< प4ूत @  करने 

मF नहRं लगा है ; 

(ङ) वह ऐसे माल का 1व4नमा@ता नहRं है, िजसे सरकार �वारा, प[रष� क< 

�सफा[रशW पर, अ0धसू0चत Bकया जाए :  

1961 का 43  परंत ुजहां एक से अ0धक रिजP ̀Rकृत a यिb तयW का (आय-कर अ0ध4नयम, 1961 के 

अधीन जारR) P थायी खाता स(ं यांक एक हR है, वहां ऐसा रिजP ̀Rकृत a यिb त, उपधारा (1) 

के अधीन तब तक P क<म के �लए 1वकm प का चुनाव करने का पाU नहR ंहोगा जब तक 

ऐसे सभी रिजP ̀Rकृत a यिb त उस धारा के अधीन कर के संदाय के 1वकm प का चुनाव नहRं 

करते हt ।  

(3) उपधारा (1) के अधीन Bकसी रिजP ̀Rकृत a यिb त �वारा उपयोग Bकया गया 

1वकm प उस 9दन से, िजसको 1वT तीय वष@ के दौरान उसका संक�लत आवत@ उपधारा (1) के 

अधीन 1व4न9द@" ट सीमा से अ0धक हो जाता है, a यपगत हो जाएगा ।  

(4) कोई ऐसा कराधेय a यिb त, िजसको उपधारा (1) के उपबधं लागू होत ेहt, उसके 

�वारा क< ग� प4ूत @यW पर �ािN तकता@ से Bकसी कर का संfहण नहRं करेगा और न हR वह 

Bकसी इनपटु कर �Tयय का हकदार होगा ।  
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(5) य9द उ0चत अ0धकारR के पास यह 1वe वास करने का कारण है Bक Bकसी कराधेय 

a यिb त न ेपाU न होते हुए भी, उपधारा (1) के अधीन कर संदT त कर 9दया है तो ऐसा 

a यिb त, Bकसी ऐस े कर के अ4त[रb त, जो इस अ0ध4नयम के Bकसी अV य उपबंध के 

अधीन उसके �वारा संदेय हो, शािP त का दायी होगा और धारा 73 या धारा 74 के उपबंध 

यथा आवe यक प[रवत@नW स9हत कर और शािP त के अवधारण के �लए लाग ूहWगे । 

  11. (1) जहां सरकार का यह समाधान हो जाता है Bक लोक 9हत मF ऐसा करना 

आवe यक है, वहां वह, प[रष� क< �सफा[रशW पर, अ0धसचूना �वारा, साधारणतया, पूण@ Iप 

से या ऐसी शत} के अधीन रहत े हुए, जो उसमF 1व4न9द@" ट क< जाएं, उस तारRख से, जो 

ऐसी अ0धसूचना मF 1व4न9द@" ट क< जाए, Bकसी 1व4न9द@" ट 1ववरण के माल या सेवाओ ंया 

दोनW को उस पर उ�fहणीय संपूण@ कर से या उसके Bकसी भाग से छूट दे सकेगी । 

(2) जहां सरकार का यह समाधान हो जाता है Bक लोक 9हत मF ऐसा करना 

आवe यक है, वहां वह, प[रष� क< �सफा[रशW पर, �T येक मामले मF 1वशषे आदेश �वारा, 

ऐसे आदेश मF क0थत अपवा9दक �कृ4त क< प[रिP थ4तयW के अधीन ऐसे Bकसी माल या 

सेवाओं या दोनW को, िजन पर कर उ�fहणीय है, कर के संदाय स ेछूट दे सकेगी ।  

(3) सरकार, य9द वह उपधारा (1) के अधीन जारR Bकसी अ0धसूचना क< या उपधारा 

(2) के अधीन जारR आदेश क< प[र0ध या लाग ूBकए जाने को P प" ट करने के �योजन के 

�लए ऐसा करना आवe यक या समीचीन समझती है तो, उपधारा (1) के अधीन अ0धसूचना 

या उपधारा (2) के अधीन आदेश जारR होने के एक वष@ के भीतर Bकसी समय अ0धसचूना 

�वारा, यथािP थ4त, ऐसी अ0धसूचना या ऐसे आदेश मF P प" टRकरण अंत:P था1पत कर 

सकेगी और ऐस े �T येक P प" टRकरण का वहR �भाव होगा मानW वह, सदैव, यथािP थ4त, 

ऐसी पहलR अ0धसूचना या आदेश का भाग था ।  

; प< ट>करण—इस धारा के �योजनW के �लए, जहां Bकसी माल या सेवा या दोनW के 

संबंध मF, उस पर उ�fहणीय संपणू@ कर से या उसके Bकसी भाग स ेपणू@ Iप से छूट दR 

गई है, वहां ऐसे माल या सेवाओं या दोनW  क< प4ूत @  करने वाला रिजP ̀Rकृत a यिb त,  

ऐसे माल या सेवाओं या दोनW क< पू4त@  पर �भावी दर से अ0धक कर का संfहण नहRं 

करेगा ।  

 कर से छूट देने 

क< शिb त । 

  अ6 याय 4  

8दाय का समय और मIू य  

  

माल क< पू4त@  का 

समय । 
 12. (1) माल पर कर के संदाय का दा4यT व, इस धारा के उपबधंW के अनुसार यथा 

अवधा[रत पू4त@ के समय उ�तू होगा ।   

(2) माल क< प4ूत @  का समय 4न5 न�ल6खत तारRखW स ेपूव@तर होगा, अथा@त ्:-- 
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(क) धारा 31 क< उपधारा (1) के अधीन प4ूत @कार �वारा बीजक जारR Bकए 

जाने क< तारRख या ऐसी अ4ंतम तारRख, िजसको उससे पू4त @ क< बाबत बीजक जारR 

करने क< अपेMा है ; या  

(ख) वह तारRख, िजसको पू4त@कार प4ूत@ क< बाबत संदाय �ाN त करता है :  

परंत ुजहां कराधेय माल का पू4त@कार, कर बीजक मF उपद�श@त रकम से अ0धक एक 

हजार Iपए तक क< कोई रा�श �ाN त करता है, वहां प4ूत @ का समय, ऐसी आ0धb य रकम 

के 1वP तार तक, उb त प4ूत @कार के 1वकm प पर, ऐसी आ0धb य रकम के संबधं मF बीजक 

जारR Bकए जान ेक< तारRख होगा ।  

; प< ट>करण 1—खंड (क) और खंड (ख) के �योजनW के �लए, "�दाय" को उस 

1वP तार तक Bकया गया समझा जाएगा, जहां तक वह, यथािP थ4त, बीजक या संदाय के 

अतंग@त आता है ।  

; प< ट>करण 2—खंड (ख) के �योजनW के �लए, ऐसी तारRख, िजसको प4ूत@कार संदाय 

�ाN त करता है, वह तारRख होगी, िजसको उसक< लेखा-पुP तकW मF संदाय क< �1वि" ट क< 

जाती है या वह तारRख होगी, िजसको उसके बtक खाते मF संदाय जमा Bकया जाता है, 

इनमF से जो भी पूव@तर हो ।  

 (3) ऐसी  पू4त@यW क< दशा मF, िजसके संबधं मF, �4तलोम �भार  के आधार पर कर 

का संदाय Bकया जाता है या कर संदेय है, पू4त @ का समय 4नम ् न�ल6खत तारRखW से पूव@तर 

होगा, अथा@त ्:-- 

(क) माल �ािN त क< तारRख ; या  

(ख) संदाय क< तारRख, जो �ािN तकता@ क< लेखा-पुP तकW मF �1व" ट है या वह 

तारRख, िजसको उसके बtक खाते मF संदाय का 1वकलन Bकया जाता है, इनमF से जो 

भी पवू@तर हो ; या  

(ग) पू4त @कार �वारा बीजक या उसके बजाए कोई अV य दP तावेज, चाहे वह 

िजस नाम स ेkात हो, जारR Bकए जाने क< तारRख से तीस 9दन के ठ�क पe चाTवत| 

तारRख :  

परंत ुजहां खंड (क), खंड (ख) या खंड (ग) के अधीन प4ूत @ के समय का अवधारण 

संभव नहRं है, वहां प4ूत @ का समय, पू4त @ के �ािN तकता@ क< लेखा-पुP तकW मF �1वि" ट क< 

तारRख होगी ।  

(4) Bकसी पू4त@कार �वारा वाऊचरW क< पू4त@  क< दशा मF पू4त@ का समय,--  

(क) वाऊचर जारR करने क< तारRख होगा, य9द पू4त @ उस zबदं ु पर पहचान 

यो� य है ; या  
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(ख) अV य सभी मामलW मF, वाऊचर के मोचन क< तारRख होगा । 

(5) जहां उपधारा (2) या उपधारा (3) या उपधारा (4) के उपबधंW के अधीन प4ूत @ के 

समय का अवधारण करना संभव नहRं है, वहां प4ूत @ का समय,--  

(क) उस दशा मF, जहां कोई आव0धक 1ववरणी फाइल क< जानी है, वहां वह 

तारRख होगा, िजसको ऐसी 1ववरणी फाइल क< जानी है ; या  

(ख) Bकसी अV य दशा मF, वह तारRख होगा, िजसको कर संदT त Bकया जाता  

है । 

(6) उस सीमा तक, िजस तक उसका संबधं Bकसी �4तफल के देर से संदाय के �लए 

c याज, 1वलंब फ<स या शािP त को पू4त @ के मmू य मF जोड़ ेजाने का है, पू4त @ का समय वह 

तारRख होगा, िजसको पू4त @कार मूm य के साथ ऐसा अ4त[रb त मूm य �ाN त करता है ।  

  13. (1) सेवाओ ं पर कर के संदाय का दा4यT व, इस धारा के उपबधंW के अनुसार 

यथा अवधा[रत पू4त @ के समय उदभूत होगा ।   

(2) सेवाओं क< प4ूत @  का समय 4न5 न�ल6खत तारRखW से पवू@तर होगा, अथा@त ्:-- 

(क) पू4त @कार �वारा बीजक जारR Bकए जाने क< तारRख, य9द बीजक धारा 31 

क< उपधारा (2) के अधीन 1व9हत अव0ध के भीतर जारR Bकया जाता है या संदाय 

�ाN त करने क< तारRख, इनमF से जो भी पूव@तर हो ; या  

(ख) सेवा उपलc ध कराने क< तारRख, य9द धारा 31 क< उपधारा (2) के अधीन 

1व9हत अव0ध के भीतर बीजक जारR नहRं Bकया जाता है या संदाय �ाN त करने क< 

तारRख, इनमF स ेजो भी पूव@तर हो ; या 

(ग) वह तारRख, िजसको �ािN तकता@ अपनी लेखा-पPु तकW मF सवेाओ ंक< �ािN त 

द�श@त करता है, उस मामले मF, जहां खंड (क) या खंड (ख) मF के उपबधं लाग ूनहR ं

होते हt : 

परंत ुजहां कराधेय सेवा का प4ूत @कार, कर बीजक मF उपद�श@त रकम से अ0धक एक 

हजार Iपए तक क< कोई रा�श �ाN त करता है, वहां प4ूत @ का समय, ऐसी आ0धb य रकम 

के 1वP तार तक, उb त प4ूत @कार के 1वकm प पर, ऐसी आ0धb य रकम के संबधं मF बीजक 

जारR करने क< तारRख होगा ।  

; प< ट>करण—खंड (क) और खडं (ख) के �योजनW के �लए,--  

(i) पू4त @ को उस सीमा तक Bकया गया समझा जाएगा, िजस तक वह, 

यथािP थ4त, बीजक या संदाय के अंतग@त आता है ;  

(ii ) "संदाय �ाN त करने क< तारRख" वह तारRख होगी, िजसको संदाय क< 

�1वि" ट पू4त @कार क< लेखा-पुP तकW मF क< जाती है या वह तारRख होगी, िजसको 

उसके खात ेमF संदाय जमा Bकया जाता है, इनमF से जो भी पूव@तर हो । 

 सेवाओं क< पू4त@  

का समय । 
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(3) ऐसी पू4त@यW क< दशा मF, िजसके संबंध मF, �4तलोम �भार  के आधार पर कर 

का संदाय Bकया जाता है या कर संदेय है, पू4त @ का समय 4न5 न�ल6खत तारRखW से पूव@तर 

होगा, अथा@त ्:-- 

(क) संदाय क< तारRख, जो �ािN तकता@ क< लेखा-पुP तकW मF �1व" ट है या वह 

तारRख, िजसको उसके बtक खाते से संदाय का 1वकलन Bकया जाता है, इनमF से जो 

भी पवू@तर हो ; या  

(ख) पू4त @कार �वारा बीजक या उसके बजाए कोई अV य दP तावेज, चाहे िजस 

नाम से kात हो, जारR Bकए जाने क< तारRख से साठ 9दन के ठ�क पe चाTवत| 

तारRख :  

परंत ुजहां खंड (क) या खंड (ख) के अधीन प4ूत @ के समय का अवधारण संभव 

नहRं है, वहां प4ूत @ का समय, पू4त @ के �ािN तकता@ क< लेखा-पुP तकW मF �1वि" ट क< 

तारRख होगी :  

परंत ुयह और Bक सहयुb त उ�यमW �वारा पू4त @ क< दशा मF, जहां सेवा का 

पू4त @कार भारत से बाहर िP थत है, वहां प4ूत @ का समय, पू4त @ के �ािN तकता@ क< लेखा-

पुP तकW मF �1वि" ट क< तारRख या संदाय क< तारRख, इनमF से जो भी पूव@तर हो, 

होगा ।  

(4) Bकसी पू4त@कार �वारा वाऊचरW क< पू4त@  क< दशा मF पू4त@ का समय,--  

(क) वाऊचर जारR करने क< तारRख होगा, य9द पू4त @ उस zबदं ु पर पहचान 

यो� य है ; या  

(ख) अV य सभी मामलW मF, वाऊचर के मोचन क< तारRख होगा । 

(5) जहां उपधारा (2) या उपधारा (3) या उपधारा (4) के उपबधंW के अधीन प4ूत @ के 

समय का अवधारण करना संभव नहRं है, वहां प4ूत @ का समय,--  

(क) उस दशा मF, जहां कोई आव0धक 1ववरणी फाइल क< जानी है, वहां वह 

तारRख होगा, िजसको ऐसी 1ववरणी फाइल क< जानी है ; या  

(ख) Bकसी अV य दशा मF, वह तारRख होगा, िजसको कर का संदाय Bकया जाता 

है । 

(6) उस सीमा तक, िजस तक उसका संबधं Bकसी �4तफल के देर से संदाय के �लए 

c याज, 1वलंब फ<स या शािP त को पू4त @ के मmू य मF जोड़ ेजाने का है, पू4त @ का समय वह 

तारRख होगा, िजसको प4ूत @कार मूm य के साथ ऐसा अ4त[रb त मूm य �ाN त करता है ।  
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माल या सवेाओं 

क< पू4त @  के संबंध 

मF कर क< दर मF 

प[रवत@न । 

 14. धारा 12 या धारा 13 मF अतं1व@" ट Bकसी बात के होते हुए भी, जहां माल या 

सेवाओं या दोनW के संबंध मF कर क< दर मF कोई प[रवत@न होता है, वहां प4ूत @ के समय का 

अवधारण 4न5 न�ल6खत रR4त से Bकया जाएगा, अथा@त ्:--  

(क) य9द कर क< दर मF प[रवत@न से पवू@ माल या सेवाओं या दोनW  क< प4ूत @  

क< गई  है, उस दशा मF,--  

(i) जहां उसके �लए बीजक जारR Bकया गया है और संदाय भी कर क< 

दर मF प[रवत@न होन े के पe चात ् �ाN त होता है, वहां प4ूत @ का समय संदाय 

�ािN त क< तारRख या बीजक जारR करने क< तारRख, इनमF से जो भी पूव@तर हो, 

होगा ;  

(ii ) जहां बीजक कर क< दर मF प[रवत@न होने से पवू@ जारR कर 9दया 

गया है, Bकंतु संदाय कर क< दर मF प[रवत@न होने के पe चात ्�ाN त होता है, 

वहां प4ूत @ का समय बीजक जारR करने क< तारRख होगा ; या  

(iii ) जहां संदाय कर क< दर मF प[रवत@न होने से पूव@ �ाN त हो गया है, 

Bकंत ुउसके �लए बीजक कर क< दर मF प[रवत@न होने के पe चात ्जारR Bकया 

जाता है, वहां प4ूत @ का समय संदाय क< �ािN त क< तारRख होगा ;  

(ख) कर क< दर मF प[रवत@न के पe चात ्माल या सेवाओं या दोनW  क< प4ूत @  

Bकए जाने क< दशा मF,--  

(i) जहां संदाय, कर क< दर मF प[रवत@न होने के पe चात ्�ाN त होता है, 

Bकंत ुबीजक कर क< दर मF प[रवत@न के पहले जारR कर 9दया गया है,  वहा ं

पू4त @ का समय संदाय �ािN त क< तारRख होगा ;  

(ii ) जहां कर क< दर मF प[रवत@न होने से पूव@ बीजक जारR कर 9दया 

गया है और संदाय �ाN त हो जाता है, वहां प4ूत @ का समय संदाय �ािN त क< 

तारRख या बीजक जारR करन ेक< तारRख, इनमF स ेजो भी पूव@तर हो, होगा ; 

या  

(iii ) जहां कर क< दर मF प[रवत@न होने के पe चात ् बीजक जारR Bकया 

गया है, Bकंत ुसंदाय, कर क< दर मF प[रवत@न होने के पवू@ �ाN त हो जाता है, 

वहां प4ूत @ का समय, बीजक जारR करने क< तारRख होगा :  

परंत ुसंदाय �ाN त होने क< तारRख, बtक खाते मF जमा करने क< तारRख होगी य9द 

बtक खाते मF ऐसी जमा कर क< दर मF प[रवत@न क< तारRख से चार काय@ 9दवस के पe चात ्

क< जाती है । 
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; प< ट>करण—इस धारा के �योजनW के �लए, "सदंाय के �ाN त होने क< तारRख" वह 

तारRख होगी, िजसको प4ूत@कार क< लेखा-पुP तकW मF संदाय क< �1वि" ट क< जाती है या वह 

तारRख होगी, िजसको उसके बtक खाते मF सदंाय जमा Bकया जाता है, इनमF से जो भी 

पूव@तर हो ।  

  15. (1) जहां पू4त@कार या प4ूत @ का �ािN तकता@ संबं0धत नहRं है और पू4त @ के �लए 

एक माU �4तफल क<मत है, वहां माल या सेवाओं या दोनW के Bकसी प4ूत @ का मूm य ऐसा 

संa यवहार मूm य होगा, जो माल या सेवाओं या दोनW के उb त पू4त @ के �लए वाP त1वक Iप 

से संदT त Bकया जाता है या संदेय है ।  

(2) पू4त @ के मूm य मF 4न5 न�ल6खत सि5 म�लत होगा,--  

(क) इस अ0ध4नयम, कF oRय माल और सेवा कर अ0ध4नयम तथा माल और 

सेवा कर (रा� यW को �4तकर) अ0ध4नयम स े�भV न तT समय �वTृ त Bकसी 1व0ध के 

अधीन उदगहृRत कोई कर, शुm क, उपकर, फ<स और �भार, य9द पू4त@कार �वारा 

पथृक् Iप मF �भा[रत Bकया गया है ;  

(ख) कोई ऐसी रकम, िजसका प4ूत @कार, ऐसे पू4त @ के संबधं मF संदाय करने के 

�लए दायी है, Bकंत ुजो प4ूत @ के �ािN तकता@ �वारा उपगत क< गई है और उसे माल 

या सेवाओं या दोनW के �लए वाP त1वक Iप से संदT त या संदेय क<मत मF सि5 म�लत 

नहRं Bकया गया है ; 

(ग) Bकसी पू4त@ के �ािN तकता@ स े पू4त@कार �वारा �भा[रत आनुषं0गक a यय, 

िजसके अतंग@त कमीशन और पैक करना भी है, माल के प[रदान या सेवाओं क< पू4त @  

के समय या उसके पूव@ माल या सेवाओ ंया दोनW के संबधं मF प4ूत @कार �वारा क< 

गई Bकसी बात के �लए �भा[रत कोई रकम ; 

(घ) Bकसी पू4त @ के �लए Bकसी �4तफल के 1वलंzबत संदाय के �लए c याज या 

1वलंब फ<स या शािP त ; और  

(ङ) कF oRय सरकार और रा� य सरकारW �वारा उपलc ध कराई गई सहायBकयW 

को अपविज@त करते हुए क<मत से �T यMत: जड़ुी हुई सहा4यBकयां । 

; प< ट>करण—इस उपधारा के �योजनW के �लए, सहा4यक< क< रकम को ऐसे पू4त@कार 

के, जो सहा4यक< �ाN त करता है, पू4त @ के मूm य मF सि5 म�लत Bकया जाएगा ।  

(3) पू4त @ के मूm य मF Bकसी को ऐसी छूट सि5 म�लत नहRं होगी, जो,--  

(क) पू4त @ के पवू@ या प4ूत @ के समय दR जाती है, य9द ऐसी छूट को ऐस ेपू4त @ 

के संबधं मF जारR बीजक मF स5 यक् Iप से अ�भ�ल6खत Bकया गया है ; और  

(ख) पू4त @ के �भावी होने के पe चात ्दR जाती है, य9द,--  

(i) ऐसी छूट, ऐसे पू4त @ के समय या उसके पवू@ Bकए गए Bकसी करार के 

 कराधेय पू4त@ का 

मूm य । 
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4नबधंनानुसार P था1पत क< जाती है और 1व4न9द@" ट Iप से सुसंगत बीजकW से 

जड़ुी हुई है ; और   

(ii ) इनपुट कर �Tयय, िजसे प4ूत @कार �वारा जारR ऐसे दP तावेज के 

आधार पर छूट माना गया है, िजसे पू4त @ के �ािN तकता@ �वारा उलट 9दया गया 

है ।  

(4) जहां उपधारा (1) के अधीन माल या सेवाओं या दोनW क< प4ूत @  के मूm य का 

अवधारण नहRं Bकया जा सकता है, वहां उसका अवधारण ऐसी रR4त से Bकया जाएगा, जो 

1व9हत क< जाए ।  

(5) उपधारा (1) या उपधारा (4) मF अंत1व@" ट Bकसी बात के होत े हुए भी, ऐसी 

पू4त @यW के, िजV हF सरकार �वारा प[रष� क< �सफा[रशW पर अ0धसू0चत Bकया जाए, मूm य 

का अवधारण ऐसी रR4त स ेBकया जाएगा, जो 1व9हत क< जाए ।  

; प< ट>करण—इस अ0ध4नयम के �योजनW के �लए,--  

(क) ऐसे a यिb तयW को "संबं0धत a यिb त" समझा जाएगा, य9द,--  

(i) ऐसे a यिb त Bकसी अV य कारबार के अ0धकारR या 4नदेशक हt ;  

(ii ) ऐसे a यिb त कारबार मF 1व0धक Iप से माV यता�ाN त भागीदार है ;  

(iii ) ऐसे a यिb त 4नयोजक और कम@चारR हt ;  

(iv) कोई a यिb त, िजसका �T यM Iप से या अ�T यM Iप से प{ चीस 

�4तशत या अ0धक के परादेय मतदान P टाक या शयेरW या उन दोनW पर 

P वा�मT व, 4नयंUण है या धारण करता है ;   

(v) उनमF से एक �T यM Iप स ेया अ�T यM Iप से अV य पर 4नयंUण 

रखता है ;  

(vi) व ेदोनW �T यM Iप स ेया अ�T यM Iप स े Bकसी अV य a यिb त 

�वारा 4नयंzUत हt ;  

(vii ) वे साथ-साथ �T यM Iप से या अ�T यM Iप स े Bकसी अV य 

a यिb त  पर 4नयंUण रखते हt ; या  

(viii ) वे एक हR कुटंुब के सदP य हt ;   

(ख) "a यिb त" पद के अंतग@त 1व0धक a यिb त भी है ;  

(ग) कोई a यिb त, जो Bकसी अV य a यिb त के कारबार से सहबs हt, िजसमF वह 

Bकसी अV य का एक माU अ�भकता@ या एक माU 1वतरक या एक माU [रयायतfाहR, 

चाहे Bकसी भी नाम से kात हो, है, संबs a यिb त समझा जाएगा । 
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  अ6 याय 5  

इनपुट कर 8Lयय  

  

  16. (1) �T येक रिजP ̀Rकृत a यिb त, ऐसी 4नबधंनW और शत} के अधीन रहते हुए, 

जो 1व9हत क< जाएं, और धारा 49 मF 1व4न9द@" ट रR4त स ेउसको Bकए गए ऐसे माल या 

सेवाओं या दोनW क< पू4त@  पर �भा[रत इनपुट कर �Tयय लेने का हकदार होगा, िजसका 

उसके कारबार के दौरान या उसे अfसर करने के उपयोग Bकया जाता है या उपयोग Bकया 

जाना आश4यत है और उb त रकम ऐसे a यिb त के इलेb ̀ ा4नक जमा खात ेमF जमा क< 

जाएगी ।  

(2) उb त धारा मF अतं1व@" ट Bकसी बात के होते हुए भी कोई रिजP ̀Rकृत a यिb त, 

उसको Bकए गए Bकसी माल या सेवाओं या दोनW क< पू4त@  के संबंध मF कोई इनपटु कर 

का �T यय �ाN त करने का तब तक हकदार नहRं होगा, जब तक,--  

(क) उसके कc जे मF इस अ0ध4नयम के अधीन Bकसी रिजP ̀Rकृत पू4त@कार 

�वारा जारR कोई कर बीजक या नाम े नोट (डेzबट नोट) या कोई अV य ऐसा कर 

संदाय दP तावेज, जो 1व9हत Bकया जाए, न हो ;  

(ख) वह माल या सेवाओ ंया दोनW �ाN त नहRं कर लेता है । 

; प< ट>करण—इस खंड के �योजन के �लए यह समझा जाएगा Bक रिजP ̀Rकृत 

a यिb त ने माल �ाN त कर �लया है, जहां पू4त@कार �वारा, Bकसी �ािN तकता@ को या 

ऐसे रिजP ̀Rकृत a यिb त के 4नदेश पर Bकसी अV य a यिb त को, चाहे वह अ�भकता@ के 

Iप मF काय@ कर रहा हो या नहRं, माल के संचलन पवू@ या उसके दौरान माल पर हक 

के दP तावेजW के अतंरण �वारा या अV यथा, माल प[रदT त कर 9दया जाता है ;  

(ग) धारा 41 के उपबंधW के अधीन रहते हुए, ऐसे पू4त @ के संबंध मF �भा[रत 

कर का, नकद मF या उb त पू4त@ के संबंध मF अनुkये इनपुट कर �Tयय  का उपयोग 

करके वाP त1वक Iप से सरकार को संदाय न कर 9दया जाए ; और  

(घ) वह धारा 39 के 1ववरणी न दे दे : 

परंत ु जहां माल, बीजक के 1व�s, लाट या BकP तW मF �ाN त होता है, वहां 

रिजP ̀Rकृत a यिb त अ4ंतम लाट या Bकe त क< �ािN त पर �T यय लेने का हकदार 

होगा :  

परंत ु यह और Bक जहां कोई �ािN तकता@, ऐसी पू4त @यW से �भV न, िजन पर 

�4तलोम �भार  के आधार पर कर संदेय है, माल या सेवाओं या दोनW के प4ूत @कार 

को प4ूत @ के मूm य के साथ उस पर संदेय कर के म�े रकम का, पू4त @कार �वारा 

बीजक जारR करने क< तारRख स े एक सौ अP सी 9दन क< अव0ध के पe चात ् भी 

 इनपुट कर �Tयय 

लेने के �लए 

पाUता और शत� । 
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संदाय करने मF असफल रहता है, वहां �ािN तकता@ �वारा उपभोग Bकए गए इनपटु 

कर �Tयय के बराबर रकम को, उस पर के c याज के साथ, ऐसी रR4त मF, जो 1व9हत 

क< जाए, उसके आउटपुट कर दा4यT व मF जोड़ 9दया जाएगा :  

परंत ुयह भी Bक �ािN तकता@ माल या सेवाओं या दोनW क< पू4त@  मूm य के साथ 

उस पर संदेय कर के म� ेरकम का उसके �वारा Bकए गए संदाय पर इनपुट कर 

�Tयय का उपभोग करन ेका हकदार होगा ।  

  (3) जहां रिजP ̀Rकृत a यिb त ने आय-कर अ0ध4नयम, 1961 के उपबंधW के अधीन 

पूंजी माल और संयंU तथा मशीनरR क< लागत के कर संघटक पर अवMयण का दावा 

Bकया है, वहां उb त कर संघटक पर इनपुट कर �Tयय अनुkात नहRं Bकया जाएगा । 

(4) कोई रिजP ̀Rकृत a यिb त, उस 1वT तीय वष@ के, िजससे ऐसा बीजक या ऐसे नाम े

नोट से संबं0धत बीजक संब0ंधत है, अतं के अगले �सतंबर मास के �लए धारा 39 के 

अधीन 1ववरणी के 9दए जाने क< देय तारRख के पe चात ्माल या सेवाओं या दोनW क< पू4त @  

के �लए Bकसी बीजक या नामे नोट के संबंध मF या सुसंगत वा1ष@क 1ववरणी देन ेके �लए, 

इनमF से जो भी पूव@तर हो, इनपुट कर �Tयय लेने का हकदार नहRं होगा ।  

 1961 का 43 

�T यय और 4नIs 

�T ययW का 

�भाजन । 

 17. (1) जहां रिजP ̀Rकृत a यिb त �वारा, माल या सेवाओं या दोनW का उपयोग 

भागत: Bकसी कारबार के �योजन के �लए Bकया जाता है और भागत: अV य �योजन के 

�लए Bकया जाता है, वहां �T यय क< उतनी रकम को, िजसे उसके कारबार के �योजनW के 

�लए माना जा सकता है, 4नब�0धत Bकया जाएगा ।   

(2) जहां रिजP ̀Rकृत a यिb त �वारा, माल या सेवाओं या दोनW का उपयोग भागत: 

इस अ0ध4नयम के अधीन या एक<कृत माल और सेवा कर अ0ध4नयम के अधीन शूV य दर  

पू4त @यW स9हत कराधेय  पू4त@यW को पणू@ करने के �लए और भागत: उb त अ0ध4नयमW के 

अधीन छूट �ाN त  प4ूत @यW को पूण@ करने के �लए Bकया जाता है, वहां �T यय क< उतनी 

रकम को, िजसे शूV य दर  प4ूत @यW स9हत उb त कराधेय  पू4त@यW के �लए माना जा सकता 

है, 4नब�0धत Bकया जाएगा ।   

(3) उपधारा (2) के अधीन छूट �ाN त पू4त @ का मूm य वह होगा, जो 1व9हत Bकया 

जाए, और उसमF ऐसे �दाय, िजस पर �ािN तकता@ �4तलोम �भार  के आधार पर कर 

संदाय का दायी है, �4तभू4त संa यवहारW, भू�म 1वjय और अनुसूची 2 के पैरा 5 के खडं 

(ख) के अधीन रहते हुए भवन का 1वjय सि5 म�लत होगा ।   

(4) Bकसी बtककारR कंपनी या Bकसी ऐसी 1वT तीय कंपनी को, िजसके अतंग@त ऐसी 

गरै बtककारR 1वT तीय कंपनी भी है, जो 4नMेपW का �4तfहण करके, ऋणW या अ0fम धन 

का 1वP तार करके सेवाओ ं क< पू4त @  करने मF लगी हुई है, उपधारा (2) के उपबधंW का 

पालन करने का या उस मास के �T ययW, पूंजी माल और इनपुट सेवाओ ं पर उपयुb त 
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इनपुट कर �Tयय के पचास �4तशत के बराबर रकम का उपभोग करने का 1वकm प होगा 

और शषे a यपगत हो जाएगा ;  

परंत ु एक बार उपयोग Bकए गए 1वकm प को 1वT तीय वष@ के शषे भाग के दौरान 

�T या�त नहRं Bकया जाएगा :  

परंत ुयह और Bक पचास �4तशत का 4नब�धन एक रिजP ̀Rकृत a यिb त �वारा समान 

P थायी खाता सं( यांक वाले Bकसी अV य रिजP ̀Rकृत a यिb त को  क< ग� पू4त @यW पर 

संदT त कर को लाग ूनहRं होगा ।  

  (5) धारा 16 क< उपधारा (1) और धारा 18 क< उपधारा (1) मF अंत1व@" ट Bकसी बात 

के होते हुए भी, 4न5 न�ल6खत के संबंध मF इनपुट कर �Tयय उपलc ध नहRं होगा,    

अथा@त ्:--  

(क) मोटर यान और अV य �वहण, �सवाय तब के जब उनका उपयोग,--  

(i) 4न5 न�ल6खत कराधये  प4ूत @यW को करन े के �लए Bकया जाता है, 

अथा@त ्:--  

(अ) ऐसे यानW या �वहणW के और प4ूत @ के �लए ; या  

(आ) याzUयW के प[रवहन के �लए ; या  

(इ) ऐसे यानW या �वहणW के चालन, उड़ान, नौप[रवहन का 

��शMण देने के �लए ; 

(ii ) माल के प[रवहन के �लए ; 

(ख) माल या सेवाओं या दोनW के 4न5 न�ल6खत पू4त @ के �लए :--   

(i) खा�य और पेय पदाथ@, बा�य खानपान, स�दय@ उपचार, P वाP � य 

सेवाएं, �साधन और N लािP टक शल ्य 0चBकT सा, वहां के �सवाय, जहां Bकसी 

कराधेय a यिb त �वारा Bकसी 1व�श" ट �वग@ के माल या सेवाओ ंया दोनW के 

आवक पू4त@ का उपयोग वैसे हR �वग@ के माल या सेवाओ ंया दोनW के जावक 

कराधेय पू4त@ के �लए या कराधये संयुb त या �म0qत प4ूत @ के कारक के Iप मF 

Bकया जाता है ;  

(ii ) Bकसी b लब, P वाP � य और Bफटनेस कF o क< सदPयता ;  

(iii ) Bकराए क< गाड़ी, जीवन बीमा और P वाP � य बीमा, वहां के �सवाय, 

जहां,-- 

(अ) सरकार न े ऐसी सेवाओ ं को अ0धसू0चत Bकया है, िजनका 

तT समय �वTृ त Bकसी 1व0ध के अधीन Bकसी 4नयोजक के �लए उसके 

कम@चा[रयW को उपलc ध कराना बाx यकर है ; या  
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(आ) Bकसी रिजP ̀Rकृत a यिb त �वारा Bकसी 1व�श" ट �वग@ के माल 

या सवेाओं या दोनW के ऐसे आवक पू4त@ का उपयोग उसी �वग@ के माल 

या सेवाओं या दोनW का जावक कराधेय पू4त @ करने के �लए या कराधये 

संयुb त या �म0qत पू4त@ के भागIप Bकया जाता है ; और  

(iv) छु�ी या गहृ याUा [रयायत जसैे �वकाश पर कम@चा[रयW के �लए 

1वP ता[रत याUा फायदे ।  

(ग) (संयंU और मशीनरR स े �भV न) काय@ सं1वदा सेवाएं, जब उन क< पू4त @  

P थावर संपिT त के सिV नमा@ण के �लए Bकया जाता है, वहां के �सवाय जहां वह काय@ 

सं1वदा सेवा के और पू4त @ के �लए कोई आवक सेवा है ;  

(घ) Bकसी कराधेय a यिb त �वारा, अपने P वयं के उपयोग के �लए (सयंंU और 

मशीनरR से �भV न) Bकसी P थावर संपिT त के सिV नमा@ण के �लए �ाN त Bकया गया 

माल या सेवाए ं या दोनW, िजसके अतंग@त ऐसा माल या सेवाओं या दोनW भी हt, 

िजनका उपयोग कारबार के दौरान या उसे अfसर करन ेके �लए Bकया जाता  है ।   

; प< ट>करण—खंड (ग) और खडं (घ) के �योजनW के �लए, "सिV नमा@ण" पद के 

अतंग@त उb त P थावर संपिT त का पंूजीकरण के 1वP तार तक पुन4न@मा@ण, नवीकरण, 

प[रवध@न या प[रवत@न या मर5 मत भी है ;  

  (ङ) ऐसा माल या सेवाओं या दोनW, िजन पर धारा 10 के अधीन कर संदT त 

कर 9दया गया है ;  

(च) Bकसी अ4नवासी कराधये a यिb त �वारा, उसके �वारा आया4तत माल पर 

के �सवाय, �ाN त माल या सेवाए ंया दोनW ;  

(छ) a यिb तगत उपभोग के �लए �युb त माल या सेवाए ंया दोनW ; 

(ज) खोया हुआ, चोरR हुआ, न" ट हुआ, दान या 4न:शुm क सtपल �वारा 

अप�ल6खत या a यय4नत माल ;  

(झ) धारा 74, धारा 129 और धारा 130 के उपबंधW के अनुसार संदT त कोई  

कर ।  

(6) सरकार ऐसी रR4त 1व9हत कर सकेगी, िजसमF उपधारा (1) और उपधारा (2) मF 

4न9द@" ट �T यय 4नधा@[रत Bकया जा सकेगा ।  

; प< ट>करण—इस अx याय और अx याय 6 के �योजनW के �लए, "सयंंU और मशीनरR" 

पद से ऐसे सा0धU, उपP कर और �4त" ठापन या संरचनाT मक आलंब �वारा भू�म पर िP थर 

मशीनरR अ�भ�ेत है, िजनका उपयोग माल या सेवाओ ंया दोनW का जावक प4ूत @ करने के 

�लए Bकया जाता है और इसके अतंग@त ऐसा �4त" ठापन या संरचनाT मक आलंब भी हt, 

Bकंत ुइसमF 4न5 न�ल6खत अपविज@त हt,--  
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(i) भू�म, भवन या कोई अV य �स1वल सिV नमा@ण ;  

(ii ) दरू-संचार टावर ; और   

(iii ) कारखाना प[रसर के बाहर zबछाई गई पाइप लाइनF ।  

  18. (1) ऐसी शत} और 4नबंधनW के अधीन रहते हुए, जो 1व9हत Bकए जाएं,--  

(क) कोई ऐसा a यिb त, िजसने इस अ0ध4नयम के अधीन रिजP ̀Rकरण के �लए 

आवदेन Bकया है, उस तारRख से तीस 9दन के भीतर, िजसको वह रिजP ̀Rकरण के 

�लए दायी हो गया है और उसे ऐसा रिजP ̀Rकरण दे 9दया गया है, उस ता[रख से, 

िजससे वह इस अ0ध4नयम के उपबंधो के अ0धन कर संदाय करने के �लए दायी हुआ 

है] ठ�क पुरवत| 9दन को P टाक मF धा[रत 4नवेशW और P टाक मF धा[रत अध@ 

प[रI1पत या प[रI1पत माल मF अतं1व@" ट 4नवेशW के संबंध मF इनपुट कर �Tयय लेन े

का हकदार होगा ;  

(ख) कोई a यिb त, जो धारा 25 क< उपधारा (3) के अधीन रिजP ̀Rकरण लेन े

का हकदार है, P टाक मF धा[रत 4नवेशW और रिजP ̀Rकरण अनुदT त करने क< तारRख 

से ठ�क पूव@वत| 9दन को P टाक मF अंत1व@" ट अध@ प[रI1पत या प[रI1पत माल के 

संबंध मF इनपुट कर �Tयय लनेे का हकदार होगा ;  

(ग) जहां कोई रिजP ̀Rकृत a यिb त ने धारा 10 के अधीन कर का संदाय रोक 

9दया है, उस तारRख से, िजससे वह धारा 9 के अधीन कर का संदाय करने के �लए 

दायी हुआ है, ठ�क पूव@वत| 9दन को वहां वह P टाक मF धा[रत 4नवेशो, P टाक मF 

धा[रत अध@ प[रI1पत या प[रI1पत माल मF अतं1व@" ट 4नवशेW के संबधं मF औरपूजंी 

माल पर इनपुट कर �Tयय लनेे का हकदार होगा :  

परंत ुपंूजी माल पर �T यय को ऐसे �4तशतता zबदं ुतक कम कर 9दया जाएगा, 

जो 1व9हत Bकया जाए ;  

(घ) जहां Bकसी रिजP ̀Rकृत a यिb त �वारा माल या सेवाओ ंया दोनW का छूट 

�ाN त पू4त @ कराधेय पू4त@ हो गया है, वहा ंऐसा a यिb त ऐसे छूट �ाN त पू4त @ संब0ंधत 

P टाक मF धा[रत 4नवेशW और P टाक मF धा[रत अध@ प[रI1पत या प[रI1पत माल मF 

अतं1व@" ट 4नवेशW के संबंध मF और ऐसे छूट �ाN त प4ूत@ के �लए अनV य Iप स े

�युb त पूंजी माल पर इनपुट कर �Tयय लेने का हकदार होगा :  

परंत ु पूंजी माल पर �T यय को ऐसे �4तशतता के zबदं ु तक कम कर 9दया 

जाएगा, जो 1व9हत Bकया जाए ।  

(2) कोई रिजP ̀Rकृत a यिb त, ऐस ेपू4त @ से संबं0धत कर बीजक जारR Bकए जाने क< 

तारRख से एक वष@ क< समािN त के पe चात ्उसे पू4त@ Bकए गए माल या सेवाओं या दोनW 

के संबधं मF उपधारा (1) के अधीन इनपुट कर �Tयय �ाप ् त करने का हकदार नहRं होगा ।  

 1वशेष 

प[रिP थ4तयW मF 

�T यय क< 

उपलc धता । 
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(3) जहा ं Bकसी रिजP ̀Rकृत a यिb त के गठन मF, दा4यT व अंतरण के 1व4न9द@" ट 

उपबंधW के अनुसार कारबार के 1वjय, 1वलयन, 4न1व@लयन, समामेलन, प�ा या अंतरण के 

कारण कोई प[रवत@न होता है, वहां उb त रिजP ̀Rकृत a यिb त को ऐसा इनपुट कर �Tयय 

अनुkात होगा, जो ऐसी रR4त मF, जो 1व9हत क< जाए, ऐसे 1वj<त, 1वलRन, 4न1व@लRन, 

समामे�लत, प�े पर 9दए गए या अतं[रत कारबार के उसके इलेb ̀ा4नक 4नवेश खात ेमF 

अनुपयोिजत है ।    

(4) जहां कोई रिजP ̀Rकृत a यिb त, िजसने धारा 10 के अधीन इनपुट कर �Tयय का 

संदाय करने के 1वकm प का उपयोग Bकया है या जहां उसके �वारा प4ूत @ Bकए गए माल या 

सेवाओं या दोनW पणू@ Iप स ेछूट �ाN त हो गए हt, वहां वह इलेb ̀ा4नक 4नवशे खाते या 

इलेb ̀ा4नक नकद खात ेमF, 1वकलन �वारा ऐसी रकम का संदाय करेगा, जो P टाक मF 

धा[रत 4नवेशW और P टाक मF धा[रत अध@ प[रI1पत या प[रI1पत माल मF अंत1व@" ट 4नवेशW 

के संबधं मF और पंूजी माल पर, यथािP थ4त, ऐसे 1वकm प का �योग करने या ऐसी छूट 

क< तारRख से ठ�क पूव@वत| तारRख को, ऐसी �4तशतता zबदं ुको, जो 1व9हत Bकया जाए, 

कम करके इनपुट कर �Tयय के बराबर है :  

परंत ुऐसी रकम का संदाय करने के पe चात ्उसके इलेb ̀ा4नक �T यय खाते मF पड़ा 

हुआ इनपटु कर �Tयय का अ4तशेष, य9द कोई हो, a यपगत हो जाएगा ।  

(5) उपधारा (1) के अधीन �T यय क< रकम और उपधारा (4) के अधीन संदेय रकम 

क< संगणना ऐसी रR4त मF क< जाएगी, जो 1व9हत क< जाए ।  

(6) ऐसे पंूजी माल या संयंU और मशीनरR क< पू4त@  क< दशा मF, िजस पर इनपटु 

कर �Tयय �लया गया है, रिजP ̀Rकृत a यिb त ऐसे �4तशतता zबदं ुको घटाकर, जो 1व9हत 

Bकया जाए, उb त पूजंी माल या संयंU और मशीनरR पर �लए गए इनपटु कर �Tयय के 

बराबर रकम का या धारा 15 के अधीन ऐसे पंूजी माल या संयंU और मशीनरR के 

संa यवहार मूm य पर कर का, इनमF से जो भी अ0धक हो, सदंाय करेगा :  

परंत ुजहां P jैप के Iप मF [रफैb टरR �टF , सांचे और डाई, िज� स और Bफb चरW  क< 

पू4त @ क< जाती है, वहां कराधेय a यिb त धारा 15 के अधीन अवधा[रत ऐसे माल के 

संa यवहार मूm य पर कर का संदाय कर सकेगा ।  

छुटपुट काम के 

�लए Bकए गए 

4नवेशW और भेजे 

गए पंूजी माल के 

संबंध मF इनपुट 

कर �Tयय का 

�लया जाना । 

 19. (1) �धान, ऐसी शत} और 4नबंधनW के अधीन रहते हुए, जो 1व9हत Bकए जाएं, 

छुटपुट काम के �लए Bकसी छुटपटु काय@ करने वाल े a यिb त को भेजे गए 4नवेशW पर 

इनपुट कर �Tयय अनुkात करेगा ।  

(2) धारा 16 क< उपधारा (2) के खंड (ख) मF अंत1व@" ट Bकसी बात के होत ेहुए भी, 

�धान 4नवशेW को पहले उसके कारबार के P थान पर लाए zबना छुटपटु काय@ के �लए Bकसी 

छुटपुट काय@ करन ेवाल ेa यिb त को सीधे भेजे जान ेपर भी, 4नवशेW पर, इनपुट कर �Tयय 

लेने का हकदार होगा ।  
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(3) जहां �धान को, छुटपुट काय@ के �लए भेजे गए 4नवेश भेजे जाने के एक वष@ के 

भीतर, धारा 143 क< उपधारा (1) के खंड (क) या खंड (ख) के अनुसार छुटपुट काय@ परूा 

होने के पe चात ्या अV यथा वापस �ाN त नहRं होता है या छुटपटु काय@ करन ेवाल ेa यिb त 

के कारबार के P थान से पू4त @ नहRं क< जाती है, वहां यह समझा जाएगा Bक �धान �वारा 

छुटपुट काय@ के �लए ऐसे 4नवेशW  क< पू4त@  उस 9दन Bकया गया था, जब उb त 4नवेश 

भेजे गए थे :  

परंत ुजहां Bकसी छुटपटु काय@ करने वाले a यिb त को सीध े4नवेश भेजे जाते हt, वहा ं

छुटपुट काय@ करने वाले a यिb त �वारा 4नवशेW के �ाN त करने क< तारRख से एक वष@ क< 

अव0ध क< संगणना क< जाएगी । 

(4) �धान, ऐसी शत} और 4नब�धनW के अधीन रहते हुए, जो 1व9हत क< जाएं, छुटपटु 

काय@ के �लए Bकसी छुटपुट काय@ करने वाले a यिb त को भेजे गए पूजंी माल पर इनपुट 

कर �Tयय अनुkात करेगा ।  

(5) धारा 16 क< उपधारा (2) के खंड (ख) मF अंत1व@" ट Bकसी बात के होत ेहुए भी, 

�धान पूंजी माल को पहले उसके कारबार के P थान पर लाए zबना छुटपुट काय@ के �लए 

Bकसी छुटपुट काय@ के �लए Bकसी छुटपुट काय@ करन ेवाल ेa यिb त को सीधे भेजे जाने पर 

भी, पूंजी माल पर, इनपुट कर �Tयय लेने का हकदार होगा ।  

(6) जहां �धान को छुटपटु काय@ के �लए भेजा गया पूजंी माल, भेजे जाने के तीन 

वष@ क< अव0ध के भीतर वापस �ाN त नहRं होता है, वहां यह समझा जाएगा Bक �धान 

�वारा छुटपुट काय@ करने वाले a यिb त को ऐसे पूंजी माल क< पू4त @ उस 9दन क< गई थी 

जब उb त पूंजी माल भेजा गया था :  

परंत ुजहां Bकसी छुटपटु काय@ करने वाले a यिb त को सीधे पूंजी माल भेजा जाता है, 

वहां छुटपटु काय@ करने वाल ेa यिb त �वारा पूजंी माल के �ाN त करने क< तारRख से तीन 

वष@ क< अव0ध क< संगणना क< जाएगी । 

(7) उपधारा (3) या उपधारा (6) मF अंत1व@" ट कोई बात छुटपुट काय@ करन ेके �लए 

Bकसी छुटपुट काय@ करने वाले a यिb त को भेजे गए सांचे और डाई, िज� स और Bफb चरW 

और औजारW को लागू नहRं होगी ।  

; प< ट>करण—इस धारा के �योजन के �लए, "�धान" स ेधारा 143 मF 4न9द@" ट a यिb त 

अ�भ�ेत है ।  

  20. (1) इनपुट सेवा 1वतरक, ऐसी रR4त से, जो 1व9हत क< जाए, कोई ऐसा दP तावेज 

जारR करके, िजसमF 1वतरण Bकए जाने वाले इनपटु कर �Tयय क< रकम अंत1व@" ट हो, 

रा� य कर के �T यय का रा� य कर या एक<कृत कर के Iप मF और एक<कृत कर का 

एक<कृत कर या रा� य कर के Iप मF 1वतरण करेगा ।  

 इनपुट सेवा 

1वतरक �वारा 

�T यय के 1वतरण 

क< रR4त । 
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(2) इनपुट सेवा 1वतरक, 4न5 न�ल6खत शत} के अधीन रहते हुए, �T यय का 1वतरण 

कर सकेगा, अथा@त ्:--  

(क) �T यय के �ािN तकता@ओ ंको Bकसी दP तावेज के �लए, िजसमF ऐसे c यौरे 

अतं1व@" ट हW, जो 1व9हत Bकए जाएं, �T यय का 1वतरण Bकया जा सकता है ; 

(ख) 1वतरण Bकए गए �T यय क< रकम, 1वतरण के �लए उपलc ध �T यय क< 

रकम से अ0धक नहRं होगी ; 

(ग) Bकसी �T यय के �ािN तकता@ को मानी गई इनपुट सेवाओं पर संदT त कर 

�T यय का 1वतरण केवल उस �ािN तकता@ को हR Bकया जाएगा ; 

(घ) एक से अ0धक �T यय के �ािN तकता@ को मानी गई इनपुट सेवाओ ं पर 

संदT त कर के �T यय का 1वतरण ऐसे �ािN तकता@ओं के बीच Bकया जाएगा, िजनके 

�लए इनपटु सेवा मानी जा सकती है और ऐसा 1वतरण सुसंगत अव0ध के दौरान ऐसे 

�ािN तकता@ के रा� य मF के आवत@ या संघ रा� यMेU मF के आवत@ के आधार पर, ऐसे 

सभी �ािN तकता@ओं के, िजनके �लए ऐसी इनपुट सेवा मानी गई है, आवत@ का 

अनुपातत: होगा ;  

(ङ) �T यय के सभी �ािN तकता@ओ ंके �लए मानी गई इनपटु सेवाओं पर संदT त 

कर �T यय का ऐसे �ािN तकता@ओं के बीच 1वतरण Bकया जाएगा और ऐसा 1वतरण, 

सुसंगत अव0ध के दौरान सभी �ािN तकता@ओं के संक�लत आवत@ और जो उb त 

सुसंगत अव0ध के दौरान चाल ूवष@ मF संBjयाT मक हt, ऐसे �ािN तकता@ के रा� य मF के 

आवत@ या संघ रा� यMेU मF के आवत@ के आधार पर अनुपातत: होगा । 

 ; प< ट>करण—इस धारा के �योजनW के �लए,--  

(क) "सुसंगत अव0ध",--  

(i) य9द �T यय के �ािN तकता@ओं का, उस वष@ के पूव@वत| 1वT तीय वष@ मF, 

िजसके दौरान �T यय का 1वतरण Bकया जाना है, उनके रा� यW या संघ 

रा� यMेUW मF आवत@ है तो उb त 1वT तीय वष@ होगी ;  

(ii ) य9द �T यय के कुछ या सभी �ािN तकता@ओं का, उस वष@ के पूव@वत| 

1वT तीय वष@ मF, िजसके दौरान �T यय का 1वतरण Bकया जाना है,  उनके 

रा� यW या संघ रा� यMेUW मF कोई आवत@ नहRं है तो ऐसा उस मास के पहले 

का, िजसके दौरान �T यय का 1वतरण Bकया जाना है, ऐसी अं4तम 4तमाहR 

होगी, िजसके �लए सभी �ािN तकता@ओं के ऐसे आवत@ के c यौरे उपलc ध है ;  

(ख) "�T यय के �ािN तकता@" पद से उस इनपटु सेवा 1वतरक के Iप मF समान 

P थायी खाता सं( यांक वाला माल या सेवाओं या दोनW का पू4त@कार अ�भ�ेत है ;  
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(ग) इस अ0ध4नयम के अधीन कराधये माल और ऐसे माल के, जो कराधेय 

नहRं है, पू4त @ मF लगा हुआ Bकसी रिजP ̀Rकृत a यिb त के संबंध मF "आवत@" स े

सं1वधान क< सातवीं अनसुूची क< सूची 1 क< �1वि" ट 84 और उb त अनुसूची क< 

सूची 2 क< �1वि" ट 51 और �1वि" ट 54 के अधीन उदगहृRत Bकसी शुm क या कर 

क< रकम को घटाकर आवत@ का मूm य अ�भ�ेत है ।  

आ0धb य मF 

1वत[रत �T यय के 

वसूलR क< रR4त ।  

  21. जहां इनपटु सेवा 1वतरक, धारा 20 मF अतं1व@" ट उपबंधW के उm लंघन मF �T यय 

का ऐसा 1वतरण करता है, िजसके प[रणामP वIप �T यय के एक या अ0धक �ािN तकता@ओं 

को आ0धb य मF �T यय का 1वतरण हो जाता है वहां ऐसे �ािN तकता@ओ ं से इस �कार 

1वत[रत आ0धb य �T यय c याज के साथ वसूल Bकया जाएगा और, यथािP थ4त, धारा 73 

या धारा 74 के उपबंध वसूल Bकए जाने वालR रकम के अवधारण के �लए यथा आवe यक 

प[रवत@न स9हत लागू हWगे ।   

  

  अ6याय 6  

रिज; R>करण  

  

  22. (1) Bकसी रा� य मF मालW या सेवाओं या दोनW के कराधये पू4त@ को करने वाला 

�T येक �दाता इस अ0ध4नयम के अधीन रिजP ̀Rकृत होने का दायी होगा, य9द Bकसी 

1वT तीय वष@ मF उसका संक�लत आवत@ बीस लाख Iपए से अ0धक है :  

परंत ु जहां कोई a यिb त, 1वशषे �वग@ के रा� यW मF स े Bकसी रा� य से माल या 

सेवाओं या दोनW का कराधेय प4ूत @ करता है, वहां वह रिजP ̀Rकृत Bकए जाने का दायी 

होगा, य9द Bकसी 1वT तीय वष@ मF उसका संक�लत आवत@ दस लाख Iपए से अ0धक है ।  

 रिजP ̀Rकरण के 

�लए दायी  

a यिb त । 

     

  (2) �T येक a यिb त  जो, 4न यत 9द न से ठ�क पूव@वत| 9द न, 1व �यमान 1व 0ध  के अधीन 

रिज P ̀Rकृत है या अनkुिN त  धारण करता है, 4न यत 9द न स े अ0ध 4न यम के अधीन 

jftLVªhdr̀ होने के �ल ए दायी होगा । 

(3) जहां इस अ0ध 4न यम के अधीन रिज P ̀Rकृत कराधेय a यिb त   �वारा चलाया गया 

कारबार, Bक सी अV य a यक् 4त  को चालू समुT थान के Iप मF,  चाहे उT तरा0ध कार या 

अV यथा के लेखे अतं[र त Bक या जाता है, अतं[र 4त  या उT तरा0ध कारR, जसैा भी मामला हो, 

ऐसे अतंरण या उT तरा0ध कार क< तारRख से रिज P ̀Rकृत होने के �ल ए दायी होगा । 

(4) उपधारा (1) और (3)  मF अंत1व@ " ट  Bक सी बात के होते हुए भी, जसैा भी 

मामला हो, P क<म क< मंजूरR या समामेलन के �ल ए ठहराव या अंतरण क< दशा मF  उ{ च 

V यायालय, अ0ध करण के आदेश के अनुसरण मF या अV यथा दो या अ0ध क कंप4न यW के 

4न 1व@ लयन के मामले, अतं[र ती  ऐसी तारRख से िज ससे उ{ च V यायालय या अ0ध करण के 

ऐसे आदेश को �भाव देत े हुए कंपनी रिजP ̀ार 4न गमन का �माणपU जारR करता है, 

रिज P ̀Rकृत Bक ए जाने के �ल ए दायी होगा 
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  ; प< ट>करण--इस धारा के �योजन के �ल ए,-- 

(i) अ�भ a यिb त   संक�ल त a यापारवत@ मF, कराधेय a यक् 4त  �वारा क< गई सभी 

पू4त @ , चाहे उसके अपने लेखे के Iप मF या उसके सभी मा�ल कW क< ओर से 

सि5 म �ल त है ; 

(ii ) रिज P ̀Rकृत फुटकर कम@कार �वारा फुटकर-काम पूण@ करन े के पe चात,् 

मालW क< आप4ूत@ , धारा 143 के 4न 9द@" ट �धान �वारा मालW क< आपू4त@  मानी जाएगी 

और ऐसे मालW मF रिज P ̀Rकृत फुटकर कम@कार का संक�ल त a यापारवत@ सि5 म �ल त 

नहRं होगा ; 

(iii ) अ�भ a यिb त  "1व शषे �वग@ रा� यW" से सं1व धान के अनु{ छेद 279क के खंड 

(4) के उपखंड (छह) मF यथा1व 4न 9द@ " ट रा� य अ�भ �ेत है । 

  

  23. (1) 4न 5 न�ल 6ख त a यिb त  रिज P ̀Rकरण के �ल ए दायी नहRं हWगे, अथा@त ्:-- 

(क) कोई a यिb त  जो ऐस ेमालW या सेवाओं या दोनW के कारबार मF अनV य Iप 

से लगा हुआ है जो इस अ0ध 4न यम के अधीन या एक<कृत माल या सेवा कर 

अ0ध 4न यम के अधीन कर के �ल ए दायी नहRं है या कर से पणू@ Iप से छूट �ाN त   

है ; 

(ख) कृषक, भू�म  क< खेती क< उपज क< पू4त@  के 1व P तार तक । 

(2) सरकार, प[र ष� क< �स फा[र शW पर, अ0धसूचना �वारा, ऐसे a यिb त यW का �वग@ 

िज V हF इस अ0ध 4न यम के अधीन रिज P ̀Rकरण �ाN त करने से छूट दR जा सकती है, 

1व 4न 9द@ " ट कर सकती है । 

 a यिb त  जो 

रिज P ̀Rकरण के 

�ल ए दायी नहRं  

है । 

क4त पय मामलW मF 

अ4नवाय@ 

रिज P ̀Rकरण । 

 24. धारा 22 क< उपधारा (1) मF अंत1व@ " ट Bक सी बात के होते हुए भी, a यिb त यW के 

4न 5 न�ल 6ख त �वग} को इस अ0ध 4न यम के अधीन रिज P ̀Rकृत Bक या जाना अपेLM त  

होगा,-- 

(i)  a यिb त  जो अंतरराि� य क कराधेय पू4त @  करते हt ;  

(ii ) कराधेय पू4त@  करने वाले आकिP म क कराधेय a यिb त  ; 

(iii )  a यिb त   िज ससे �4तलोम �भार के अधीन कर अदा करना अपेLM त है ; 

(iv)  a यिb त  िज ससे धारा 9 क< उपधारा (5) के अधीन कर का संदाय करना 

अपेLM त है ; 

 (v)  कराधेय पू4त@  करने वाले अ4न वासी कराधेय a यिb त  ; 

(vi)  a यिb त  िज ससे धारा 51 के अधीन कर क< कटौती करना अपेLM त है चाहे 

इस अ0ध 4न यम के अधीन पथृक Iप से रिज P ̀Rकृत हो या नहRं ; 

  



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
41 41 

 (vii) a यिb त  जो, चाहे अ�भ कता@ के Iप मF या अV यथा, अV य कराधेय 

a यिb त यW क< ओर से कराधेय मालW या सेवाओ ंअथवा दोनW क< पू4त @  करते हt ;  

(viii ) इनपुट सेवा 1व तरक, चाहे इस अ0ध 4न यम के अधीन पथृक Iप स े

रिज P ̀Rकृत है या नहRं ; 

 (ix)  a यिb त  जो धारा 9 क< उपधारा (5) के अधीन 1व 4न 9द@ " ट प4ूत @  से �भ V न 

मालW या सेवाओ ंअथवा दोनW क< ऐसे इलेb ̀ा4नक वा6ण � य ऑपरेटर िज ससे धारा 

52 के अधीन �ोत पर कर एकU करना अपेLM त है, के माx यम से पू4त @  करता है ;  

(x)  �T येक इलेb ̀ा4नक वा6ण � य ऑपरेटर ; 

(xi) रिज P ̀Rकृत a यिb त  से �भ V न, �T येक a यिb त  जो भारत से बाहर के P थान 

से ऑन लाइन सूचना और डाटा आधा[र त पहंुच या सुधार सेवाओ ंभारत मF Bक सी 

a यिb त  क< पू4त @  करता है ; 

(xii ) ऐसे अV य a यिb त  या a यिb त यW का वग@ िज V हF कF oRय सरकार �वारा 

प[र ष� क< �स फा[र शW पर अ0ध सू0च त Bक या जाए । 

रिज P ̀Rकरण के 

�ल ए �Bj या  । 

 25. (1) �T येक a यिb त  जो धारा 22 या धारा 24 के अधीन रिज P ̀Rकृत होन े के 

�ल ए दायी है, वह उस तारRख, िज सको वह रिज P ̀Rकरण के �ल ए दायी होता है, से तीस 

9द वस के भीतर, ऐसी रR4त  और ऐसी शत} के अx यधीन रहते हुए, जो 1व 9ह त क< जाए, 

रिज P ̀Rकरण के �ल ए आवेदन करेगा : 

परंत ुआकिP म क कराधेय a यिb त  या अ4न वासी कराधये a यिb त  कारबार �ारंभ होन े

के कम से कम पाचं 9द वस पहले रिज P ̀Rकरण के �ल ए आवेदन कर सकेगा । 

; प< ट>करण--�T येक a यिb त,  जो भारत के रा� यMेUीय सागर-खंड से पू4त@ करता है, 

ऐसे रा� य, जहां समु0च त आधार रेखा का 4न कटतम zब Vद ु अविP थ त है, ऐसे रा�य मF 

रिज P ̀Rकरण �ाN त करेगा । 

  

  (2) कोई a यिb त  जो इस अ0ध 4न यम के अधीन रिज P ̀Rकरण चाहता है को एकल 

रिज P ̀Rकरण �दान Bक या जाएगा :  

परंत ु एक रा� य मF बहुल कारबार व9ट@कल रखने वाले a यिb त  को, ऐसी शत}, जो 

1व 9ह त क< जाएं, के अx यधीन रहत े हुए, �T येक कारबार व9ट@कल के �ल ए पथृक 

रिज P ̀Rकरण मंजूर Bक या जा सकेगा । 

(3) �T येक a यिb त  जो धारा 22 या धारा 24 के अधीन रिज P ̀Rकृत होने के �ल ए 

दायी नहR ं है वह P वयं को P वे{ छया रिज P ̀Rकृत करा सकता है और इस अ0ध 4न यम के 

सभी उपबंध जैसे रिज P ̀Rकृत a यिb त  पर लागू होत े हt, वैसे हR ऐसे a यिb त  पर लागू   

हWगे । 
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  (4) एक a यिb त  िज समF एक से अ0ध क रिज P ̀Rकरण ऐसे चाहे  एक रा� य या संघ 

रा� यMेU मF एक से अ0ध क रा� यW अथवा संघ रा� यMेU मF  �ाN त Bक या है या �ाN त 

करना अपेLM त है रिज P ̀Rकरण �T येक क< बाबत इस अ0ध 4न यम के �योजनW के �ल ए 

सु�भ V न a यिb त  के Iप मF माना जाएगा 

  

  (5) जहां एक a यिb त  िज सन े एक P थापन क< बाबत रा� य या संघ रा� यMेU मF 

रिज P ̀Rकरण �ाN त Bक या है या �ाN त करना अपेLM त है, के पास Bक सी अV य रा� य या 

संघ रा� यMेU मF एक P थापन है, तब ऐसे P थापनW को इस अ0ध 4न यम के �योजन के �ल ए 

सु�भ V न a यिb त यW के P थापनW के Iप मF माना जाएगा ।  

  

 
 

1961 का 43 

 (6) �T येक a यिb त , रिज P ̀Rकरण �दान Bक ए जाने के �ल ए पाU होने के �ल ए आय-

कर अ0ध 4न यम, 1961 के अधीन जारR P थायी खाता सं( या रखेगा :  

परंत ुa यिb त  िज ससे धारा 51 के अधीन कर क< कटौती करना अपेLM त है, P थायी 

खाता सं( या के बजाय, रिज P ̀Rकरण �दान करन े के �ल ए पाU होने के �ल ए उb त 

अ0ध 4न यम के अधीन जारR कर कटौती और संfहण खाता सं( या रख सकेगा । 

  

  (7) उपधारा (6) मF अंत1व@ " ट Bक सी बात के होते हुए भी, एक अ4न वासी कराधेय 

a यिb त  को ऐसे अV य दP तावेजW जो 1व 9ह त Bक ए जाए के आधार पर उप धारा (1) के 

अधीन रिज P ̀Rकरण �दान Bक या जा सकता है ।  

(8) जहां एक a यिb त  जो इस अ0ध 4न यम के अधीन रिज P ̀Rकृत Bक ए जाने के �ल ए 

दायी है रिज P ̀Rकरण �ाN त करने मF 1व फल हो जाता है, उ0च त अ0ध कारR कोई कार@वाई 

िज से इस अ0ध 4न यम के अधीन या तT समय �वTृ त Bक सी अV य 1व 0ध  के अधीन Bक या जा 

सकता है, पर �4त कूल �भाव डाले zब ना ऐसे a यिb त  को ऐसी रR4त,  जो 1व9हत क< जाए, 

मF रिज P टर करने के �ल ए काय@वाहR कर सकेगा । 

  

  (9) उपधारा (ii ) मF अतं1व@ " ट Bक सी बात के होते हुए भी--    

  (क) संयुb त रा" ̀ सगंठन का कोई 1व �श " ट अ�भ करण या संयbु त रा" ̀ 

(1व शषेा0ध कार और उV मुिb त यां, अ0ध 4न यम, 1947 के अधीन अ0ध सू0च त बहुपाe व@ 

1व T तीय संP था और संगठन, 1व देशी देशW के क�सल-काया@लय या राजदतूावास ; और 

(ख) ऐसे अV य a यिb त  या a यिb त यW का वग@, जो आयुb त �वारा अ0ध सू0च त 

Bक या जाए ऐसी रR4त  और ऐसे �योजनW,  िज सके अतंग@त उनके �वारा �ाN त मालW 

का सेवाओं अथवा दोनW क< अ0ध सू0च त पू4त@  पर, करW का �4त दाय, जसैा Bक  1व 9ह त 

Bक या जाए, 1व �श " ट पहचान सं( या �दान करेगा ।  

  
 

1947 का 46 

  (10) रिज P ̀Rकरण  या 1व �श " ट पहचान सं( या ऐसी रR4त  मF स5 यक् सT यापन के 

पe चात ्और ऐसी अव0ध  के भीतर, जो 1व 9ह त क< जाए, �दान Bक या जाएगा या खा[र ज 

Bक या जाएगा ।  
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(11) रिज P ̀Rकरण का �माणपU ऐसे �Iप मF जारR Bक या जाएगा और ऐसी तारRख 

से लाग ूहोगा, जो 1व 9ह त Bक या जाए । 

(12) एक रिज P ̀Rकरण या एक 1व �श " ट पहचान सं( या उप धारा 10 के अधीन 

1व 9ह त अव0ध  के समाN त होन ेके पe चात ्�दान Bक या गया समझा जाएगा, य9द  आवदेक 

�वारा उस अव0ध  के भीतर आवेदक को कोई कमी संसू0च त नहRं क< जाती है । 

रिजP`Rकरण 

समझा जाना । 

 26. (1)कF oRय माल और सेवा कर अ0ध4नयम के अधीन रिज P ̀Rकरण या 1व �श " ट 

पहचान सं( या का �दान Bक या जाना, इस शत@ के अx यधीन रहते हुए Bक  रिज P ̀Rकरण या 

1व �श " ट पहचान सं( या के �ल ए आवेदन धारा 25 क< उपधारा (10) मF यथा1व 4न 9द@" ट 

समय के भीतर खा[र ज नहRं Bक या गया है, इस अ0ध 4न यम के अधीन रिज P ̀Rकरण या 

1व �श " ट पहचान सं( या का �दान Bक या जाना समझा जाएगा । 

(2) धारा 25 क< उपधारा (10)  मF अंत1व@ ष ्ट Bक सी बात के होते हुए भी, कF oRय 

माल और सेवा कर अ0ध 4न यम के अधीन रिज P ̀Rकरण या 1व �श " ट पहचान स(ं या के �ल ए 

आवेदन का खा[र ज Bक या जाना, इस अ0ध 4न यम के अधीन रिज P ̀Rकरण के �ल ए आवेदन 

का खा[र ज Bक या जाना समझा जाएगा । 

  

आकिP म क कराधेय 

व ् यिb त  और 

अ4न वासी कराधेय 

a यिb त  से संबं0ध त 

1व �श " ट उपबंध । 

 27. (1) आकिP म क कराधेय a यिb त  या अ4न वासी कराधेय a यिb त  को जारR Bक या 

गया रिज P ̀Rकरण का �माणपU, रिज P ̀Rकरण के �ल ए आवेदन मF 1व 4न 9द@ " ट अव0ध  के 

�ल ए या रिज P ̀Rकरण के �भावी होने क< तारRख से नc बे 9द न क< अव0ध  जो भी पहले हो, 

के �ल ए 1व 0ध माV य होगा और ऐसा a यिb त  केवल रिज P ̀Rकरण, �माणपU जारR करने के 

पe चात ्कराधेय पू4त @  करेगा : 

  

  परंत ु उ0च त अ0ध कारR, पया@N त कारणW स े जो उb त कराधेय a यिb त  �वारा दशा@ए 

जाए, उb त नc बे 9द न क< अव0ध  को नc बे 9द न स ेअन0ध क क< और अव0ध  के �ल ए बढ़ा  

सकेगा । 

  

  (2) एक आकिP म क कराधेय a यिb त  या अ4न वासी कराधेय a यिb त  धारा 25 क< 

उपधारा (1) के अधीन रिज P ̀Rकरण के �ल ए आवेदन �P तुत करने के समय, ऐसी अव0ध  

िज सके �ल ए रिज P ̀Rकरण चाहा गया है, के �ल ए ऐसे a यिb त  के �ाb क�ल त कर दा4य T व 

के समतmु य रकम मF कर का अ0f म 4न  Mेप करेगा : 

  

  परंत ुजहां उपधारा (1) के अधीन समय का कोई 1व P तार चाहा गया है, ऐसा कराधये 

a यिb त , ऐसी अव0ध  िज सके �ल ए रिज P ̀Rकरण चाहा गया है, के �ल ए ऐस े a यिb त  के 

�ाb क�ल त कर दा4य T व के समतुm य कर क< अ4त [र b त रकम 4न Mेप करFगे ।  

  

  (3) उपधारा (2) के अधीन 4नMेप क< गई रकम, ऐस ेa यिb त  के इलेb ̀ा4नक नकद 

खात े मF जमा क< जाएगी और धारा 49 के अधीन उपबं0ध त रR4त  मF उपयोग Bक या  

जाएगा । 
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  28 (1) �T येक रिज P ̀Rकृत a यिb त  और ऐसा a यिb त  िज से 1व �श " ट पहचान स(ं या 

समनुदे�श त क< गई है रिज P ̀ेशन के समय या तT पe चात ्ऐसे �Iप रR4त  मF और ऐसी 

अव0ध  के भीतर जो 1व 9ह त क< जाए, दR गई सूचना मF Bक सी प[र वत@न को उ0च त 

अ0ध कारR को सू0च त करेगा ।  

 रिज P ̀Rकरण का 

संशोधन ।  

  (2) उ0च त अ0ध कारR, उपधारा (1) के अधीन दR गई या उसके �वारा अ�भ 4न िe च त 

क< गई सूचना के आधार पर, रिज P ̀Rकरण 1व �श ि" ट यW मF ऐसी रR4त  मF और ऐसी अव0ध  

के भीतर जो 1व 9ह त क< जाए संशोधनW का अनुमोदन करेगा या खा[र ज करेगा : 

परंत ुऐसी 1व �श ि" ट यW जो 1व 9ह त क< जाएं, के संशोधन क< बाबत समु0च त अ0ध कारR 

का अनुमोदन अपेLM त नहRं होगा : 

परंत ु यह और Bक  उ0च त अ0ध कारR रिज P ̀Rकरण 1व �श ि" ट यW मF संशोधन के �ल ए 

आवेदन को Bक सी a यिb त  को सुने जाने का अवसर 9द ए zब ना खा[र ज नहRं करेगा । 

  

  (3) यथािPथ4त रा�य माल और सेवा कर अ0ध 4न यम या संघ रा�य MेU माल और सेवा 

कर अ0ध4नयम के अधीन संशोधनW का खा[र ज Bक या जाना या अनुमोदन, इस अ0ध 4न यम 

के अधीन खा[र ज Bक या जाना या अनुमो9द त Bक या जाना माना जाएगा ।  

  

  29. (1) उ0च त अ0ध कारR या तो P व�ेरणा से या रिज P ̀Rकृत a यिb त  या ऐसे a यिb त  

क< मTृ य ुहो जान ेक< दशा मF  उसके 1व 0ध क वा[र सW �वारा दा6ख ल Bक ए गए आवदेन पर, 

ऐसी रR4त  मF और ऐसी अव0ध  के भीतर जो 1व 9ह त क< जाए, ऐसी प[र िP थ 4त यW को x यान 

मF रखते हुए रिज P ̀Rकरण र� कर सकेगा, जहां,-- 

 रिज P ̀Rकरण का 

र�करण  । 

  (क) कारबार Bक V हRं कारणW िज सके अंतग@त P वT वधारR क< मTृ यु Bक सी अV य 

1व 0ध क सT ता के साथ समामेलन, 4न 1व@ लयन या अV यथा 4न पटान भी है, बंद कर 

9द या है, पूरR तरह से अंत[र त कर 9द या है ; 

(ख) कारबार के गठन मF कोई प[र वत@न हुआ है ; 

(ग) धारा 25 क< उपधारा (3) के अधीन रिज P ̀Rकृत a यिb त  से �भ V न कराधेय 

a यिb त , धारा 22 या धारा 24 के अधीन इसस ेअ0ध क रिज P ̀Rकरण के �ल ए दायी 

नहRं होगा । 

  

  (2) उ0च त अ0ध कारR, ऐसी तारRख िज सके अतंग@त Bक सी भूतलMी तारRख से जसैा 

वह  उ0च त समझ,े Bक सी a यिb त  का रिज P ̀Rकरण र� कर सकेगा, जहां--  

(क)  रिज P ̀Rकृत a यिb त ने अ0ध 4न यम या इसके अधीन बनाए गए 4न यमW के 

अधीन  जैसा 1व 9ह त Bक या जाए, ऐसे उपबंधW का उm लंघन Bक या है ; या 

(ख) धारा 10 के अधीन कर अदा करने वाले a यिb त  ने, तीन jमवत| कर 

अव0ध यW तक 1व वरणी नहRं दR है ; या 
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(ग) खंड (ख) मF 1व 4न 9द@ " ट a यिb त  से �भ V न Bक सी रिज P ̀Rकृत a यिb त  न े

लगातार छह मास क< अव0ध  तक 1व वरणी नहRं दR है ; या 

(घ) कोई a यिb त, िज सन े धारा 25 क< उपधारा (3) के अधीन P वै{ छया 

रिज P ̀Rकरण कराया है रिज P ̀Rकरण क< तारRख से छह मास के भीतर कारबार �ारंभ 

नहRं Bक या है ; या 

(ङ) रिज P ̀Rकरण कपट के साधनW से, जानबूझकर Bक ए गए �म � या कथन या 

त� यW के 4छ पाने के �वारा �ाN त Bक या गया है : 

परंत ुउ0च त अ0ध कारR Bक सी a यिb त  को सुनवाई का अवसर 9द ए zब ना रिज P ̀Rकरण 

को र� नहRं करेगा । 

  (3) ऐसी धारा के अधीन रिज P ̀Rकरण का र� Bक या जाना, कराधये a यिb त  के कर 

अदा करने के दा4य T व पर और इस अ0ध 4न यम के अधीन अV य शोx य या इस अ0ध 4न यम 

या इसके अधीन बनाए गए 4न यमW के अधीन, र�करण क< तारRख से पहले Bक सी अव0ध  

के �ल ए, चाहे ऐसा कर और अV य शोx य, र�करण क< तारRख से पहले या पe चात ्

अवधा[र त Bक ए जाते हt, Bक सी बाx यता के 4न व@हन पर �भाव नहRं डालेगा ।  

  

  (4) कF oRय माल और सेवा कर अ0ध 4न यम के अधीन रिज P ̀Rकरण का र� Bक या 

जाना, इस अ0ध 4न यम के अधीन रिज P ̀Rकरण का र� Bक या जाना समझा जाएगा ।  

  

  (5) �Tयेक रिजP`Rकृत aयिbत िजसका रिजP`Rकरण र� हो गया है, इलेb ̀ा4नक 

�T यय खाता या इलेb ̀ा4नक नकद खाते मF 1व कलन के माx यम से ऐसी रकम का संदाय 

करेगा जो र�करण क< ऐसी तारRख से ठ�क पूव@ 9द न को P टाक मF  धा[र त 4न वेश के 

संबंध मF इनपुट कर और P टाक मF धा[र त अs@-तैयार या तैयार माल मF अतं1व@ " ट 4न वशे 

या पूजंी माल या संयंU और मशीनरR या ऐसी रR4त  मF, जो 1व 9ह त क< जाए संग6णत ऐसे 

माल पर संदेय आउटपुट कर, जो भी अ0धक हो, के �T यय के समतुm य है : 

  

  परंत ुपंूजीमाल या संयंU और मशीनरR के मामले मF कराधये a यिb त  उb त पूंजीमाल 

या सयंंU और मशीनरR पर �ल ए गए इनपटु कर �Tयय के समान ऐसी रकम का संदाय 

करेगा जो ऐसे �4त शतता zबVद ुजो 1व 9ह त Bक ए जाए, स ेघटाकर आये या धारा 15 के 

अधीन ऐसे पूंजी माल या संयंU और मशीनरR के संa यवहार मूm य पर कर जो भी अ0ध क 

हो, संदT त करेगा ।  

(6) उपधारा (5) के अधीन देय रकम ऐसी रR4त  जो 1व 9ह त क< जाए, से �किm ल त 

क< जाएगी 

  

  30. (1) ऐसी शत}, जो 1व 9ह त क< जाएं, के अx यधीन रहत े हुए, कोई रिज P ̀Rकृत 

a यिb त , िज सका रिज P ̀Rकरण उ0च त अ0ध कारR �वारा P वयं के �P ताव पर र� Bक या जाता 

 रिज P ̀Rकरण के 

र�करण का 

�4त संहरण । 



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
46 46 

है, र�करण आदेश क< तामील क< तारRख से तीस 9द न के भीतर ऐसे अ0ध कारR को 1व 9ह त 

रR4त  से रिज P ̀Rकरण के र�करण के �4त संहरण के �ल ए आवेदन कर सकेगा । 

(2) उ0च त अ0ध कारR, ऐसी रR4त  मF और ऐसी अव0ध  मF जो आदेश �वारा 1व 9ह त क< 

जाए, या तो रिज P ̀Rकरण के र�करण का �4त संहरण कर सकेगा या आवेदन को खा[र ज 

कर सकेगा : 

  परंत ुरिज P ̀Rकरण के �4त संहरण के �ल ए आवेदन आवदेक को सुनवाई का अवसर 

9द ए zब ना खा[र ज नहRं Bक या जाएगा ।  

  

  (3) कF oRय माल और सेवा कर अ0ध 4न यम के अधीन रिज P ̀Rकरण के र�करण का 

�4त संहरण, इस अ0ध 4न यम के अधीन रिज P ̀Rकरण के र�करण का �4त संहरण माना 

जाएगा । 

  

  अ6 याय 7 

कर बीजक, जमा पS और नामे नोट 

  

  31. (1) कराधये मालW क< पू4त@ करने वाला रिज P ̀Rकृत a यिb त  ऐसे समय से पहल े

या उस पर,-- 

(क) �ािN त कता@ क< पू4त @, जहां पू4त@ मF मालW का संचलन अतंव@�लत है, के �ल ए 

माल को हटाएगा ; या 

(ख) Bक सी अV य मामले मF, मालW का प[र दान करेगा या �ािN त कता@ को उसको 

उपलc ध कराएगा, वण@न, प[र माप और मालW के मूm य, उस पर भा[र त कर और ऐसी 

अV य 1व �श ि" ट यां जो 1व 9ह त क< जाएं, दशा@ने वाला कर बीजक जारR करेगा : 

परंत ुसरकार, प[र ष� क< �स फा[र श पर अ0ध सूचना �वारा ऐसे समय मF और ऐसी 

रR4त  मF जो 1व 9ह त Bक या जाए, मालW या पू4त@ यW के �वग} िज नके संबंध मF कर बीजक 

जारR Bक या जाएगा, को 1व 4न 9द@ " ट कर सकेगी । 

(2) कराधये सेवाओं क< पू4त @ करने वाला रिज P ̀Rकृत a यिb त  सेवाओं के उपबंध के 

पूव@ या पe चात ्परंतुक 1व 9ह त अव0ध  के भीतर वण@न और मालW के मूm य, उस पर भा[र त 

कर और ऐसी अV य 1व �श ि" ट यां जो 1व 9ह त क< जाएं, दशा@ने वाला कर बीजक जारR करेगा :   

परंत ु सरकार, प[र ष� क< �स फा[र शW पर अ0ध सूचना �वारा और उसमF उिm ल 6ख त 

शत} के अx यधीन रहत ेहुए संगठनW के �वग} को 1व 4न 9द@" ट करेगी, िज नके संबंध मF— 

(क) पू4त @  के संबंध मF जारR Bक या गया कोई अV य दP तावजे कर बीजक समझा 

जाएगा ; या 

(ख) कर बीजक जारR Bक या जाना अपेLM त नहRं हो । 

 कर बीजक  । 
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  (3) उपधारा (1) और उपधारा (2) मF अंत1व@ " ट Bक सी बात के होते हुए भी,-- 

(क) रिज P ̀Rकृत a यिb त , रिज P ̀Rकरण का �माणपU जारR करने क< तारRख स े

एक मास के भीतर और ऐसी रR4त  मF जो 1व 9ह त क< जाए, रिज P ̀Rकरण क<  �भावी 

तारRख से, उसे रिज P ̀Rकरण �माणपU जारR करने क< तारRख तक, �ारंभ होने वालR 

अव0ध  के दौरान पहले से जारR बीजक के 1व �s पुनरावलोBक त बीजक जारR कर 

सकेगा ; 

(ख) रिज P ̀Rकृत a यिb त , कर बीजक जारR नहRं कर सकेगा य9द  ऐसी शत} 

और ऐसी रR4त  जो 1व 9ह त क< जाए के अx यधीन रहते हुए, मालW या सेवाओ ंया 

दोनW पू4त @ यW का मूm य दो सौ Iपए से कम है ; 

(ग) छूट �ाN त मालW और सेवाओ ंया दोनW क< पू4त @ करने वाला या धारा 10 

के उपबधंW के अधीन कर अदा करने वाला रिज P ̀Rकृत a यिb त , कर बीजक के बजाय 

ऐसी 1व �श ि" ट ताएं अतं1व@ " ट करने वाला और ऐसी रR4त  मF जो 1व 9ह त क< जाए, एक 

zब ल जारR करेगा : 

परVतु रिजP`Rकृत aयिbत, पू4त @  का zबल जारR नहRं करेगा, य9द पू4त @ Bकया 

गया माल या सेवाओं या दोनW का मूmय ऐसी शत} के अधीन रहत े हुए और ऐसी 

रR4त मF जो 1व9हत का जाए, दो सौ Iपए से कम है ; 

  

  (घ) कोई रिजP ̀Rकृत a यिb त माल या सेवा या दोनW क< Bकसी प4ूत @ के संबधं 

मF अ0fम संदाय क< �ािN त पर ऐसे संदाय का सा� य देते हुए ऐसी 1व�शि" टयW से 

अतं1व@" ट, जो 1व9हत क< जाए, कोई रसीद वाउचर या कोई अV य दP तावेज जारR 

करेगा ;  

(ङ) जहा,ं माल या सेवा या दोनW क< पू4त @ के संबंध मF अ0fम क< �ािN त पर 

रिजP ̀Rकृत a यिb त कोई रसीद वाउचर जारR करता है, परंतु पeचाTवत| कोई पू4त @ 

नहRं क< जाती है और उसके अनुसरण मF कोई कर बीजक जारR नहRं Bकया जाता है, 

उb त रिजP ̀Rकृत a यिb त उस a यिb त को िजसमF संदाय Bकया है, ऐस े संदाय के 

1व�s कोई �4तदाय वाउचर जारR कर सकेगा  ; 

(च) कोई रिजP ̀Rकृत a यिb त, जो धारा 9 क< उपधारा (3) या उपधारा (4) के 

अधीन कर संदT त करने के �लए दायी है, उसके �वारा Bकसी ऐसे �दाT ता स,े जो 

रिजP ̀Rकृत नहRं है, �ाN त माल या सेवाओ ंया दोनW क< �ािN त क< तारRख को माल 

या सेवाओं या दोनW के संबधं मF कोई बीजक जारR  करेगा ; 

(छ) कोई रिजP ̀Rकृत a यिb त, जो धारा 9 क< उपधारा (3) या उपधारा (4) के 

अधीन कर सदंT त करने के �लए दायी है, पू4त @कार संदाय वाउचर जारR करेगा । 
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(4) माल क< 4नरंतर प4ूत @ क< दशा मF जहां लेखाओ ंके jमवार 1ववरण या jमवार 

संदाय अतंव@�लत हt, वहां बीजक �T येक ऐसे 1ववरण के जारR करते समय या उससे पूव@ 

या, यथािP थ4त, जब �T येक ऐसा संदाय �ाN त Bकया जाता है, जारR Bकया जाएगा । 

  (5) उपधारा (3) के खंड (घ) के उपबधंW के अx यधीन सवेाओं क< 4नरंतर पू4त @ क< 

दशा मF,-- 

(क) जहां संदाय क< 4नयत तारRख का सं1वदा से पता लगाया जा सकता है, 

वहां बीजक संदाय क< 4नयत तारRख को या उससे पूव@ जारR Bकया जाएगा ; 

(ख) जहां संदाय क< 4नयत तारRख का सं1वदा स ेपता नहRं लगाया जा सकता 

है, वहां बीजक जब सेवाओं का प4ूत @कार संदाय �ाN त करता है, के समय या उसस े

पूव@ जारR Bकया जाएगा ; 

(ग) जहां संदाय को Bकसी घटना के पूरा होने स ेजोड़ा जाता है, वहां बीजक 

उस घटना के पूरा होने क< तारRख को या उससे पूव@ जारR Bकया जाएगा । 

  

  (6) Bकसी ऐसे मामले मF जहां Bकसी सं1वदा के अधीन पू4त@ के पूरा होने से पवू@ 

सेवाओं क< प4ूत @ समाN त हो जाती है, वहां बीजक ऐस ेसमय पर जारR Bकया जाएगा जब 

पू4त @ समाN त होती है और ऐसा बीजक ऐसी समािN त से पूव@ �भा1वत पू4त @ क< सीमा तक 

जारR Bकया जाएगा ।  

(7) उपधारा (1) मF अंत1व@" ट Bकसी बात के होत ेहुए भी, जहां 1वjय या वापसी के 

�लए अनुमोदन पर भेजे जा रहा या �लया जा रहा माल पू4त @ Bकए जाने से पूव@ हटाया 

जाता है, वहां बीजक आप4ूत @ के समय या उससे पवू@ अथवा हटाए जाने क< तारRख से छह 

मास तक, जो भी पूव@तर हो, जारR Bकया जाएगा । 

; प< ट>करण--इस धारा के �योजनW के �लए “कर बीजक” पद के अंतग@त पहले क< 

गई पू4त @ के संबंध मF पू4त @कार �वारा जारR कोई पुनरRLMत बीजक होगा ।   

  

  32. (1) कोई a यिb त जो रिजP ̀Rकृत a यिb त नहRं है, माल और सेवाओं या दोनW क< 

Bकसी पू4त @ के संबधं मF इस अ0ध4नयम के अधीन कर के Iप मF कोई रकम संगहृRत नहRं 

करेगा ।   

(2) इस अ0ध4नयम या उसके अधीन बनाए गए 4नयमW के उपबधंW के अनुसार के 

�सवाय,  कोई रिजP ̀Rकृत a यिb त कर का संfहण नहRं करेगा । 

 कर के अ�ा0धकृत 

संfहण का 

�4तषेध । 

  33. इस अ0ध4नयम मF या तT समय �वTृ त Bकसी अV य 1व0ध मF अतं1व@" ट Bकसी 

बात के होत े हुए भी जहां कोई पू4त @ Bकसी �4तफल के �लए क< जाती है, वहां �T येक 

a यिb त जो ऐसी पू4त @ के �लए कर संदाय करने के �लए दायी है 4नधा@रण से संबं0धत सभी 

दP तावेजW मF कर बीजक और अV य ऐस ेअV य दP तावजे, टैb स क< रकम जो उस मूm य का 

भाग होगी िजस पर ऐसी प4ूत @ क< जाती है �मुखत: उपद�श@त करेगा । 

 कर बीजक और 

अV य दP तावेजW 

मF उपद�श@त क< 

जाने वाल ेकर क<  

रकम । 
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  34. (1) जहां Bकसी माल या सेवाओं या दोनW क< प4ूत @ के �लए कोई कर बीजक 

जारR Bकया गया है और उस कर बीजक मF �भा1वत कर यो� य मूm य या कर ऐसी पू4त @ के 

संबंध मF कर यो� य मूm य या संदेय कर से अ0धक पाया जाता है या जहां पू4त@कार �वारा 

पू4त @ Bकए गए माल को वा1पस Bकया जाता है या जहां पू4त@ Bकए गए माल या सेवाओं या 

दोनW मF कमी पाई जाती है, वहां रिजP ̀Rकृत a यिb त िजसमF ऐसा माल या सेवाएं या दोनW 

क< प4ूत @  क< है पू4त@कार को ऐसी 1व�शि" टयW जो 1व9हत क< जाए ंसे अंत1व@" ट जमापU 

जारR कर सकेगा । 

(2) कोई रिजP ̀Rकृत a यिb त जो माल या सेवाओ ंया दोनW क< प4ूत @ के सबंंध मF 

कोई जमा पU जारR करता है । ऐस ेजमा पU के c यौरे उस मास क< 1ववरणी मF घो1षत 

करेगा िजसके दौरान ऐसा साख पU जारR Bकया गया है परंतु उस 1वT तीय वष@ िजसमF ऐसी 

पू4त @ क< गई थी, के अतं के पe चात ्�सतंबर मास से अपe चात ्या सुसंगत वा1ष@क 1ववरणी 

फाइल करने क< तारRख, जो भी पूव@तर हो, तथा कर दा4यT व ऐसी रR4त जो 1व9हत क< 

जाए, मF समायोिजत Bकया जाएगा : 

परंत ुय9द ऐसी प4ूत @ पर कर और c याज का �भाव Bकसी अV य a यिb त को पास 

Bकया गया है तो पू4त @कार के आउटपुट कर दा4यT व मF कोई कमी अनुkात नहRं क<  

जाएगी । 

(3) जहां Bकसी माल या सेवाओं या दोनW क< प4ूत @ के �लए कोई कर बीजक जारR 

Bकया गया है और उस कर बीजक मF कर यो� य मूm य या �भा[रत कर  कर यो� य मूm य 

या ऐसी प4ूत@ के सबंधं मF सदेंय कर स ेकम पाया जाता है, वहा ं रिजP ̀Rकृत a यिb त 

िजसने ऐसे माल या सेवाओं या दोनW क< पू4त@ क< है �ाN त कता@ को ऐसी 1व�शि" टयW जो 

1व9हत क< जाए, से अतं1व@" ट नामे पU जारR करेगा । 

(4) कोई रिजP ̀Rकृत a यिb त, जो माल या सेवाओ ंया दोनW क< प4ूत @ के संबंध मF 

कोई नामे पU जारR करता है, ऐसे नामेपU के c यौरे उस मास क< 1ववरणी मF, िजसके 

दौरान ऐसा नाम ेपU जारR Bकया गया है, घो1षत करेगा और कर दा4यT व ऐस ेरR4त मF जो 

1व9हत क< जाए मF समायोिजत करेगा । 

; प< ट>करण--इस अ0ध4नयम के �योजनW के �लए “नामे पU” पद के अंतग@त पूरक 

बीजक हt । 

 जमा और नामे 

पU ।  

  अ6 याय 8 

लेखे और अ1भलेख  

  

लेखे और अV य 

अ�भलेख । 

 35. (1) �T येक रिजP ̀Rकृत a यिb त अपने कारबार के मूल P थान पर रिजP ̀Rकरण 

के �माणपU मF यथाव6ण@त,-- 

(क) माल के उT पादन और 1व4नमा@ण ; 

  



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
50 50 

(ख) माल या सेवाओं या दोनW क< आवक या जावक प4ूत @ ; 

(ग) माल का Pटाक ; 

(घ) �ाN त Bकया गया इनपुट कर �Tयय ; 

(ङ) संदेय और संदT त आउटपटु कर ; और 

(च) ऐसी अV य 1व�शि" टया ंजो 1व9हत क< जाए,ं  

क< सT य और शुs लेखे रखेगा और अनुरLMत करेगा :  

परंत ु जहां रिजP ̀Rकरण के �माणपU मF एक से अ0धक कारबार के P थान 

1व4न9द@" टBकए गए हt वहां कारबार के �T येक P थान से संबं0धत लेखे कारबार के उVहRं 

P थानW मF रखे जाएंगे : 

परंत ुयह और Bक रिजP ̀Rकृत a यिb त ऐसे लेखे और अV य 1व�शि" टयां इलेb ̀ा4नक 

Iप मF ऐसी रR4त मF जो 1व9हत क< जाए, रख सकेगा और अनुरLMत कर सकेगा । 

(2) भांडागार या गोदाम या माल के भंडारण के �लए उपयोग मF लाया गया Bकसी 

अV य P थान का �T येक P वामी या ऑपरेटर और �T येक वाहक इस बात पर x यान 9दए 

zबना Bक b या वह रिजP ̀Rकृत a यिb त है या नहRं, परेषक, परे1षती और ऐसे माल के अV य 

सुसंगत c यौरे जो 1व9हत Bकए जाए,ं के अ�भलेख रखेगा । 

(3) आयुb त ऐस े�योजन के �लए जो उसमF 1व4न9द@" ट Bकए जाए ंके अ4त[रb त लेखे 

या दP तावेज अनुरLMत करने के �लए कर यो� य a यिb तयW का वग@ अ0धसू0चत कर   

सकेगा । 

(4) जहां आयुb त समझता है Bक कर यो� य a यिb तयW का कोई वग@ इस धारा के 

उपबंधW के अनुसार लेखे रखने और अनुरLMत करन ेक< दशा मF नहRं है, वहां वह कारणW 

को अ�भ�ल6खत करते हुए कर यो� य a यिb तयW के ऐस ेवग@ को लेखW को ऐसी रR4त मF जो 

1व9हत क< जाए अनुरLMत करने के �लए अनुkात कर सकेगा । 

(5) �T येक रिजP ̀Rकृत a यिb त िजसका आवत@ Bकसी 1वT तीय वष@ के दौरान 1व9हत 

सीमा से अ0धक होता है, अपने लेखे Bकसी चाट@ड@ लखेाकार या लागत लखेाकार �वारा 

संपरRLMत करवाएगा और संपरRLMत वा1ष@क लेखW क< एक �4त, धारा 44 क< उपधारा (2) 

के अधीन समाधान 1ववरण और ऐसे अV य दP तावजे ऐसे �Iप और रR4त मF �P तुत 

करेगा, जो 1व9हत क< जाए । 

(6) धारा 17 क< उपधारा (5)  के खंड (ज) के उपबधंW के अx यधीन जहा ं

रिजP ̀Rकृत a यिb त उपधारा (1) के अनुसार माल या सेवाओ ंया दोनW का लखेा देने मF 

1वफल रहता है, वहां उ0चत अ0धकारR माल या सेवाओ या दोनW पर संदेय कर क< रकम, 

िजसका लेखा नहRं 9दया गया है, अवधा[रत करेगा, मानो ऐसा माल या सेवाएं या दोनW क< 

ऐसी a यिb त �वारा पू4त@ क< गई थी और, यथािP थ4त, धारा 73 या धारा 74 के उपबधं 

ऐसे कर के अवधारण के �लए आवe यक प[रवत@न स9हत लागू हWगे । 
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  36. धारा 35 क< उपधारा (1) के अधीन लेखW क< ब9हयW और अV य अ�भलेखW को 

रखने और अनुरLMत करन ेके �लए अपेLMत �T येक रिजP ̀Rकृत a यिb त उनको ऐसे लेखW 

और अ�भलेखW से संबं0धत वष@ के �लए वा1ष@क 1ववरणी फाइल करने क< 4नयत तारRख से 

72 मास क< समािN त तक �4तधा[रत करेगा :  

पंरत ु�T येक रिजP ̀Rकृत a यिb त जो Bकसी अपील �ा0धकारR या पनुरRMण �ा0धकारR 

या अपील अ0धकरण या V यायालय के समM Bकसी अपील या पुनरRMण या Bकसी अV य 

काय@वाहR चाहे उसके �वारा या आयुb त �वारा फाइल क< गई हो, मF कोई पMकार है, या 

अx याय 19 के अधीन Bकसी अपराध के �लए अV वेषणाधीन है, ऐसी अपील या पनुरRMण 

या काय@वाहR या अV वेषण क< 1वषयवP तु स ेसंबं0धत लेखाब9हयW और अV य अ�भलेखW को 

ऐसी अपील या पनुरRMण या काय@वाहR या अV वेषण के अ4ंतम 4नपटान के पe चात ्एक वष@ 

क< अव0ध के �लए या ऊपर 1व4न9द@" ट अव0ध के �लए, जो भी पeचाTवत| हो, के �लए 

�4तधा[रत करेगा । 

 लेखW के �4तधारण 

क< अव0ध ।  

  अ6 याय 9 

�ववरTणया ं

  

  37. (1) Bकसी इनपटु सेवा 1वतरक, Bकसी अ4नवासी कर यो� य a यिb त और धारा 

10, धारा 51 या धारा 52 के उपबंधW के अधीन कर संदT त करने वाले Bकसी a यिb त से 

अV यथा �T येक रिजP ̀Rकृत a यिb त इलेb ̀ा4नक Iप मF ऐसे �Iप मF और रR4त मF जो 

1व9हत क< जाए माल या सेवाओ ंया दोनW क< क< गई जावक प4ूत @यW के c यौरे कर अव0ध 

के दौरान उb त कर अव0ध के मास के उT तरवत| 10वF 9दन से पूव@ या को देगा और ऐसे 

c यौरे उb त पू4त @यW के �ािN तकता@ को ऐसी समयाव0ध के भीतर और ऐसी रR4त मF, जो 

1व9हत क< जाए, संसू0चत Bकए जाएगें :  

परंत ुरिजP ̀Rकृत a यिb त को कर अव0ध के उT तरवत| मास के 11वF 9दन से 15वF 

9दन तक क< अव0ध के दौरान जावक प4ूत @यW के c यौरे देने के �लए अनुkात नहRं Bकया 

जाएगा : 

परंत ुयह और Bक आयुb त, कारणW को �ल6खत मF अ�भ�ल6खत करते हुए अ0धसचूना 

�वारा कर यो� य a यिb त, जो उसमF 1व4न9द@" ट Bकए ंजाएं, के ऐसे वग@ के �लए ऐसे c यौरे 

देने के �लए समय सीमा को 1वP ता[रत कर सकेगा : 

परंत ुयह और भी Bक कF oRय कर आयुb त �वारा अ0धसू0चत समय सीमा का कोई 

1वP तार आयुb त �वारा अ0धसू0चत Bकया गया समझा जाएगा । 

(2) �T येक रिजP ̀Rकृत a यिb त, िजसको धारा 38 क< उपधारा (3) के अधीन c यौरे 

या धारा 38 क< उपधारा (4) के अधीन इनपुट सेवा 1वतरक क< आवक पू4त@यW से संबं0धत 

c यौरे संसू0चत Bकए गए हt, 17वF 9दन स ेपूव@ या को इस �कार संसू0चत c यौरे को P वीकार 

 जावक पू4त@यW के 

c यौरे   देना ।  
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या अP वीकार करेगा, परंत ुकर अव0ध के उT तरवत| मास के 15वF 9दन से पूव@ नहRं तथा 

उसके �वारा उपधारा (1) के अधीन 9दए गए c यौरे तदनुसार संशो0धत हWगे । 

  (3) कोई रिजP ̀Rकृत a यिb त िजसमF Bकसी कर अव0ध के �लए उपधारा (1) के 

अधीन c यौरे 9दए हt और जो धारा 42 या धारा 43 के अधीन बे-�मलान रह गए हt, उसमF 

Bकसी U9ुट या लोप का पता लगने पर ऐसी Uु9ट या लोप का ऐसी रR4त मF जो 1व9हत क< 

जाए, सुधार करेगा, तथा य9द ऐसी कर अव0ध के �लए दR जान ेवालR 1ववरणी मF ऐसी 

U9ुट या लोप के कारण कर का कम संदाय हुआ है तो कर और c याज, य9द कोई हो, का 

संदाय करेगा :  

परंत ु उस 1वT तीय वष@, िजससे ऐसे c यौरे संबं0धत हt, के अतं के पe चात ् �सतंबर 

मास के �लए धारा 39 के अधीन 1ववरणी देने के पe चात ्या सुसंगत वा1ष@क 1ववरणी देते 

हुए, जो भी पूव@तर है, उपधारा (1) के अधीन 9दए गए c यौरे के संबंध मF U9ुट या लोप का 

कोई सुधार अनुkात नहRं Bकया जाएगा । 

; प< ट>करण--इस अx याय के �योजन के �लए, “जावक पू4त@यW के c यौरे” पद के 

अतंग@त Bकसी कर-अव0ध के दौरान क< गई जावक प4ूत @यW के संबधं मF जारR बीजक, नामे 

पU, जमा पU और पनुरRLMत बीजक के c यौरे है । 

  

आवक पू4त@यW के 

c यौरे देना । 

 38. (1) Bकसी इनपटु सेवा 1वतरक या Bकसी अ4नवासी कर यो� य a यिb त या धारा 

10, धारा 51 या धारा 52 के उपबधW के अधीन कर संदT त करने वाले Bकसी a यिb त से 

अV यथा �T येक रिजP ̀Rकृत a यिb त, य9द अपLेMत हो, अपनी आवक पू4त @यW और जमा या 

नामे पUW के c यौरे तयैार करने के �लए धारा 37 क< उपधारा (1) के अधीन ससंू0चत 

जावक पू4त @यW और जमा या नामे पUW स ेसंबं0धत c यौरे सT या1पत करेगा, 1व0ध माV य 

करेगा, उपांत[रत करेगा या हटाएगा और उसमF ऐसी पू4त @यW, जो धारा 37 क< उपधारा (1) 

के अधीन प4ूत @कार �वारा घो1षत नहRं क< गई है, के संबंध मF �ाN त आवक प4ूत@यW और 

जमा या नामे पUW के c यौरे सि5 म�लत कर सकेगा ।   

  

 
 
 
 
 
 
 
 
 
 
 

1975 का 51 

 (2) Bकसी इनपटु सेवा 1वतरक या Bकसी अ4नवासी कर यो� य a यिb त या धारा 10, 

धारा 51 या धारा 52 के उपबधW के अधीन कर सदंT त करने वाले Bकसी a यिb त स े

अV यथा �T येक रिजP ̀Rकृत a यिb त, इलेb ̀ा4नक Iप मF कर यो� य माल या सवेाओ ंया 

दोनW, िजसके अतंग@त माल या सेवाओं या दोनW क< आवक पू4त@यां, िजन पर इस 

अ0ध4नयम के अधीन �4तलोम आधार पर कर संदेय है तथा समिV वत माल और सेवा कर 

अ0ध4नयम के अधीन माल या सेवा  या दोनW क< आवक पू4त@यां या िजस पर सीमा शुm क 

टै[रफ अ0ध4नयम, 1975 क< धारा 3 के अधीन समिV वत माल और सेवा कर संदेय है 

तथा कर अव0ध के दौरान 10वF 9दन के पe चात ्परंतु कर अव0ध के उT तरवत| मास के 

15वF 9दन से पवू@ या को ऐसे �Iप और रR4त मF जो 1व9हत क< जाए, ऐसी पू4त@यW के 

संबंध मF �ाN त जमा या नामे पUW के c यौरे देगा : 
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परंत ुआयुb त, कारणW को �लखत मF अ�भ�ल6खत करत े हुए अ0धसूचना �वारा कर 

यो� य a यिb त, जो उसमF 1व4न9द@" ट Bकए ंजाएं, के ऐसे वग@ के �लए ऐस ेc यौरे देने के �लए 

समय सीमा को 1वP ता[रत कर सकेगा : 

परंत ु यह और Bक कF oRय कर आयुb त �वारा अ0धसू0चत समय-सीमा का कोई 

1वP तार आयुb त �वारा अ0धसू0चत Bकया गया समझा जाएगा । 

(3) �ािN तकता@ �वारा उपांत[रत, हटाई गई या सि5 म�लत क< गई पू4त @यW के  और 

उपधारा (2) के अधीन 9दए गए c यौरे संबं0धत पू4त @कार को ऐसी रR4त मF और ऐसी अव0ध 

के भीतर, जो 1व9हत क< जाए, संसू0चत Bकए जाएगें । 

(4) धारा 39 क< उपधारा (2) या उपधारा (4) के अधीन �ािN तकता@ �वारा दR गई 

1ववरणी मF उपांत[रत, हटाई गई या सि5 म�लत क< गई पू4त @यW के c यौरे संबं0धत पू4त@कार 

को ऐसी रR4त मF और ऐसी अव0ध के भीतर, जो 1व9हत क< जाए, संसू0चत Bकए जाएगें । 

(5) कोई रिजP ̀Rकृत a यिb त िजसमF Bकसी कर अव0ध के �लए उपधारा (2) के 

अधीन c यौरे 9दए हt और जो धारा 42 या धारा 43 के अधीन ब-े�मलान रह गए हt, उसमF 

Bकसी U9ुट या लोप का पता लगने पर ऐसी Uु9ट या लोप का ऐसी रR4त मF जो 1व9हत क< 

जाए, सुधार करेगा, तथा य9द ऐसी कर अव0ध के �लए दR जान ेवालR 1ववरणी मF ऐसी 

U9ुट लोप के कारण कर का कम संदाय हुआ है तो कर और c याज, य9द कोई हो, का 

संदाय करेगा : 

परंत ु उस 1वT तीय वष@, िजससे ऐसे c यौरे संबं0धत हt, के अतं के पe चात ् �सतंबर 

मास के �लए धारा 39 के अधीन 1ववरणी देने के पe चात ्या सुसंगत वा1ष@क 1ववरणी देते 

हुए, जो भी पूव@तर है, उपधारा (2) के अधीन 9दए गए c यौरे के संबंध मF U9ुट या लोप का 

कोई सुधार अनुkात नहRं Bकया जाएगा । 

  39. (1) Bकसी इनपटु सेवा 1वतरक या Bकसी अ4नवासी कर यो� य a यिb त या धारा 

10, धारा 51 या धारा 52 के उपबधW के अधीन कर संदT त करने वाले Bकसी a यिb त से 

अV यथा �T येक रिजP ̀Rकृत a यिb त, �T येक कलtडर मास या उसके Bकसी भाग के �लए 

इलेb ̀ा4नक Iप मF माल या सेवा या दोनW क< आवक और जावक पू4त @यां, �ाN त इनपटु 

कर �Tयय, संदेय कर, संदT त कर और अV य 1व�शि" टयां और ऐसे कलtडर मास या उसके 

Bकसी भाग के उT तरवत| मास के बीसवF 9दन से पूव@ या को ऐसे �Iप और रR4त मF जो 

1व9हत क< जाए, 1ववरणी देगा ।  

(2) धारा 10 के उपबंधW के अधीन कर सदंाय करन ेवाला कोई रिजP ̀Rकृत a यिb त 

�T येक 4तमाहR या उसके Bकसी भाग के �लए ऐसे �Iप मF और ऐसी रR4त मF जो 1व9हत 

क< जाए, कोई माल या सेवा या दोनW क< आवक पू4त@यW, संदेय कर और संदT त कर क< 

1ववरणी, �T येक 4तमाहR क< समािN त के पe चात ्18 9दन के भीतर इलेb ̀ा4नक Iप मF 

संदT त करेगा ।   

(3) धारा 51 के उपबंधW के अधीन �ोत पर कर क< कटौती करने के �लए अपेLMत 

�T येक रिजP ̀Rकृत a यिb त ऐसे �Iप और रR4त मF, जो 1व9हत क< जाए, उस मास के �लए 

 1ववर6णया ंदेना ।  
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िजसमF ऐसी कटौती ऐसे मास क< समािN त के पe चात ्दस 9दन के भीतर, क< गई है, क< 

1ववरणी इलेb ̀ा4नक Iप मF देगा । 

(4) Bकसी इनपटु सवेा 1वतरक के Iप मF रिजP ̀Rकृत �T येक करयो� य a यिb त 

�T येक कलtडर मास या उसके भाग के �लए ऐस े�Iप और रR4त मF जो 1व9हत क< जाए, 

ऐसे मास क< समािN त के पe चात ्13 9दन के भीतर इलेb ̀ा4नक Iप मF 1ववरणी देगा । 

(5) �T येक रिजP ̀Rकृत अ4नवासी कर यो� य a यिb त �T येक कलtडर मास या उसके 

Bकसी भाग के �लए ऐसे �Iप और रR4त मF जो 1व9हत क< जाए कलtडर मास के अतं के 

पe चात ्20 9दन के भीतर या धारा 27 क< उपधारा (1) के अधीन 1व4न9द@" ट रिजP ̀Rकरण 

क< अव0ध के अं4तम 9दन के पe चात ्सात 9दन के भीतर, जो भी पूव@तर हो, इलेb ̀ा4नक 

Iप मF 1ववरणी देगा । 

(6) आयुb त, कारणW को �ल6खत मF अ�भ�ल6खत करते हुए, अ0धसूचना �वारा इस 

धारा के अधीन रिजP ̀Rकृत a यिb तयW के ऐसे वग@ के �लए जो उसमF 1व4न9द@" ट Bकया 

जाए, 1ववर6णया ंदेने के �लए समय-सीमा 1वP ता[रत कर सकेगा : 

परंत ुकF oRय कर आयुb त �वारा अ0धसू0चत समय-सीमा का कोई 1वP तार आयुb त 

�वारा अ0धसू0चत Bकया गया समझा जाएगा । 

  (7) �T येक रिजP ̀Rकृत a यिb त, िजससे उपधारा (1) या उपधारा (2) या उपधारा (5) 

के अधीन कोई 1ववरणी देन ेक< अपेMा क< गई है, ऐसी 1ववरणी के अनुसार देय कर 

अ4ंतम तारRख, िजसको उससे ऐसी 1ववरणी देने क< अपेMा क< जाती है स े अपe चात ्

सरकार को संदT त करेगा । 

(8) �T येक रिजP ̀Rकृत a यिb त, िजससे उपधारा (1) या उपधारा (2) के अधीन कोई 

1ववरणी देन ेक< अपेMा क< जाती है । �T येक कर अव0ध के �लए 1ववरणी देगा, चाहे माल 

या सेवा या दोनW क< कोई प4ूत @ ऐसी कर अव0ध के दौरान क< गई या नहRं । 

(9) धारा 37 और धारा 38 के उपबधंW के अx यधीन य9द Bकसी रिजP ̀Rकृत a यिb त 

को उपधारा (1) या उपधारा (2) या उपधारा (3) या उपधारा (4) या उपधारा (5) के 

अधीन 1ववरणी देने के पe चात ् कर �ा0धका[रयW �वारा संवीMा, संपरRMा, 4नरRMण या 

�वत@न Bjयाकलाप के प[रणामP वIप से अV यथा, उसमF Bकसी लोप या अशsु 1व�शि" टयW 

का पता चलता है तो वह इस अ0ध4नयम के अधीन c याज के संदाय के अx यधीन, उस 

मास या 4तमाहR, िजसके दौरान ऐसा लोप या अशुs 1व�शि" टयां x यान मF आई हt दR जान े

वालR 1ववरणी मF ऐस ेलोप या अशुs 1व�शि" टयW का सुधार करेगा : 

परंत ु1वT तीय वष@ क< समािN त के पe चात ्�सतंबर मास के �लए या 1वT तीय वष@ क< 

समािN त के पe चात ्दसूरR 4तमाहR के �लए या सुसंगत वा1ष@क 1ववरणी देन ेक< वाP त1वक 

तारRख जो भी पवू@तर हो, के �लए 1ववरणी देने क< 4नयत तारRख के पe चात ्Bकसी लोप 

या अशsु 1व�शि" टयW का ऐसा सुधार अनुkात नहRं Bकया जाएगा । 
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(10) Bकसी रिजP ̀Rकृत a यिb त को Bकसी कर अव0ध के �लए कोई 1ववरणी देने के 

�लए अनुkात नहRं Bकया जाएगा, य9द उसके �वारा Bकसी पवू@वत| कर अव0ध के �लए 

1ववरणी नहRं दR गई है । 

  40. �T येक रिजP ̀Rकृत a यिb त िजसने उस तारRख, िजसको वह रिजP ̀Rकरण के 

�लए दायी बना, से उस तारRख तक िजसको रिजP ̀Rकरण �दान Bकया गया, के मx य 

अव0ध मF जावक पू4त@यां क< हt रिजP ̀Rकरण �दान करने के पe चात ्उसके �वारा दR गई 

�थम 1ववरणी मF उसक< घोषणा करेगा । 

 �थम 1ववरणी । 

  41. (1) �T येक रिजP ̀Rकृत a यिb त, ऐसी शत} और 4नबधंनW जो 1व9हत Bकए जाएं, 

के अx यधीन यथा P व4नधा@[रत, पाU इनपुट कर, का अपनी 1ववरणी मF जमा लेने का 

हकदार होगा और ऐसी रकम अनं4तम आधार पर उसक< इलेb ̀ा4नक जमा बहR मF जमा 

क< जाएगी । 

(2) उपधारा (1) मF 4न9द@" ट जमा का उपयोग केवल उb त उपधारा मF 4न9द@" ट 

1ववरणी के अनुसार P व 4नधा@[रत आउटपुट कर के संदाय के �लए Bकया जाएगा । 

 इनपुट कर �Tयय 

का दावा और 

उसक< अन4ंतम 

P वीकृ4त ।  

  42. (1) Bकसी रिजP ̀Rकृत a यिb त (िजस ेइस धारा मF इसके पe चात ् “�ािN तकता@” 

कहा गया है) �वारा Bकसी कर अव0ध के �लए ऐसी रR4त मF और ऐसी अव0ध के भीतर जो 

1व9हत क< जाए, 9दए गए �T येक आवक पू4त @ के c यौरे – 

(क) तT P थानी रिजP ̀Rकृत a यिb त (िजसे इस धारा मF “पू4त @कार” कहा गया है) 

�वारा उसी कर अव0ध या Bकसी पूव@वत| कर अव0ध के �लए उसक< 1व0धमाV य 

1ववरणी मF दR गई जावक पू4त @ के तT P थानी c यौरे के साथ  ; 

 इनपुट कर �Tयय 

का �मलान, 

उलटाव और 

वापस लेना ।  

 

1975 का 51 

 (ख) उसके �वारा आया4तत माल के संबधं मF सीमाशुm क टै[रफ अ0ध4नयम, 

1975 क< धारा 3 के अधीन  संदT त समिV वत माल और सेवा कर के साथ ; और 

(ग) इनपुट कर �Tयय के दावW के अनु�ल1पकरण के �लए,  

�मलान Bकया जाएगा । 

  

 

1975 का 51 

 (2) उस आवक पू4त@, जो तT P थानी जावक प4ूत @ के c यौरW के साथ या उसके �वारा 

सीमाशुm क टै[रफ अ0ध4नयम, 1975 क< धारा 3 के अधीन आया4तत माल के संबंध मF 

संदT त समिV वत माल और सेवा कर के साथ �मलान होता है, के संबंध मF बीजकW या 

नामे पUW के संबंध मF इनपुट कर �Tयय का दावा अं4तम Iप से P वीकृत Bकया जाएगा 

और ऐसी P वीकृ4त �ािN तकता@ को ऐसी रR4त मF जो 1व9हत क< जाए, संसू0चत क< जाएगी । 

(3) जहां आवकपू4त@ के संबंध मF Bकसी �ािN तकता@ �वारा दावाकृत इनपुट कर �Tयय 

उसी पू4त@ के �लए पू4त@कार �वारा घो1षत कर से अ0धक है या पू4त@कार �वारा अपनी 

1व0धमाV य 1ववर6णयW मF जावक पू4त@ घो1षत नहRं क< गई है, वहां अतंर दोनW ऐसे 

a यिb तयW को ऐसी रR4त मF जो 1व9हत क< जाए संसू0चत Bकया जाएगा । 
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(4) इनपुट कर जमा के दावW क< अनु�ल1प �ािN तकता@ को ऐसी रR4त मF जो 1व9हत 

क< जाए, संसू0चत क< जाएगी । 

  (5) कोई रकम, िजसके संबंध मF उपधारा (3) के अधीन Bकसी 1वसंग4त क< संसूचना 

दR गई है और िजसको उस मास क< 1व0धमाV य 1ववरणी मF पू4त @कार �वारा ठ�क नहRं 

Bकया गया है िजसमF 1वसंग4त संसू0चत क< गई है, को �ािN तकता@ के उस मास के, िजसमF 

1वसंग4त क< ससूंचना दR गई है, के उT तरवत| मास क< 1ववरणी आउटपटु कर मF ऐसी 

रR4त मF जोड़ा जाएगा, जो 1व9हत क< जाए ।  

  

  (6) इनपुट कर �T यय के Iप मF दावा क< गई रकम, जो दावW क< आविृT त के 

कारण आ0धb य पाई जाती है, को �ािN तकता@ के आउटपटु कर दा4यT व मF उस मास, 

िजसमF आविृT त संसू0चत क< जाती है, क< 1ववरणी मF जोड़ा जाएगा ।  

  

  (7) �ािN तकता@ अपन ेआउटपुट कर दा4यT व से उपधारा (5) के अधीन जोड़ी गई 

रकम को घटाने का पाU होगा, य9द पू4त@कार धारा 39 क< उपधारा (9) मF 1व4न9द@" ट 

समय-सीमा के भीतर अपनी 1व0धमाV य 1ववरणी मF बीजक या नामे नोट के c यौरW को 

घो1षत करता है ।  

  

  (8) कोई �ािN तकता@, िजसके आउटपुट कर दा4यT व मF उपधारा (5) या उपधारा (6) 

के अधीन कोई रकम जोड़ी गई है, �T यय लेन ेक< तारRख से उb त उपधाराओं के अधीन 

तT P थानी वध@न Bकए जाने तक इस �कार जोड़ी गई रकम पर धारा 50 क< उपधारा (1) 

के अधीन 1व4न9द@" ट दर पर c याज का संदाय करने का दायी होगा ।  

  

  (9) जहां उपधारा (7) के अधीन आउटपटु कर दा4यT व पर Bकसी कटौती को P वीकार 

Bकया गया है तो उपधारा (8) के अधीन संदT त c याज का �ािN तकता@ को उसक< 

इलैb ̀ा4नक< रोकड़ बहR मF तT P थानी शीष@ मF रकम का ऐसी रR4त मF, जो 1व9हत क< जाए, 

�4तदाय Bकया जाएगा :  

परंत ु Bकसी भी दशा मF �T यय Bकए गए c याज क< रकम पू4त@कार �वारा संदT त 

c याज क< रकम से अ0धक नहRं होगी ।  

  

  (10) उपधारा (7) के उपबधंW के उm लंघन मF आउटपुट कर दा4यT व स ेघटाई गई 

रकम को �ािN तकता@ के आउटपुट कर दा4यT व मF उस मास क< उसक< 1ववरणी मF जोड़ा 

जाएगा, िजसमF ऐसा उm लंघन होता है और �ािN तकता@ इस �कार जोड़ी गई रकम पर धारा 

50 क< उपधारा (3) मF 1व4न9द@" ट दर पर c याज का संदाय करने का दायी होगा । 

  

आउटपुट कर 

दा4यT व का 

�मलान, �4तलोम 

और �4तदाय ।  

 43. (1) Bकसी रिजP ̀Rकृत a यिb त (िजसे इस धारा मF इसके पe चात ् “पू4त @कार” 

कहा गया है) �वारा Bकसी कराव0ध के �लए बाहर के �लए आपू4त@ के �लए �P तुत �T येक 

�T यय 9टN पण के c यौरे का ऐसी रR4त मF और ऐसे समय के भीतर, जो 1व9हत Bकया जाए, 

4न5 न�ल6खत के �लए �मलान Bकया जाएगा— 

  



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
57 57 

(क) तT P थानी रिजP ̀Rकृत a यिb त (िजसे इस धारा मF इसके पe चात ्

“�ािN तकता@” कहा गया है) �वारा इनपुट कर �T यय मF तT P थानी कटौती दाव े के 

�लए उसी कराव0ध या अV य पeचाTवत| कराव0ध के �लए उसक< 1व0धमाV य 1ववरणी 

मF ; और 

(ख) आउटपुट कर दा4यT व मF कमी के �लए दावW क< आविृT त के �लए ।  

  (2) पू4त @कार �वारा आउटपुट कर दा4यT व मF कमी के �लए दावा, जो �ािN तकता@ 

�वारा इनपुट कर �T यय मF तT P थानी दावे मF कमी स े �मलान करता है, को अं4तमत: 

P वीकार Bकया जाएगा तथा उसक< संसूचना ऐसी रR4त मF, जो 1व9हत क< जाए, पू4त @कार को 

दR जाएगी ।  

(3) जहां बाहर के �लए  पू4त @यW के संबंध मF आउटपटु कर दा4यT व मF कमी इनपुट 

कर दावे मF तT P थानी कमी से अ0धक हो जाती है या तT P थानी �T यय 9टN पण क< 

�ािN तकता@ �वारा उसक< 1व0धमाV य 1ववर6णयW मF घोषणा नहRं क< गई है तो इस 1वसंग4त 

क< संसूचना दोनW ऐसे a यक् 4तयW को ऐसी रR4त मF दR जाएगी, जो 1व9हत क< जाए ।  

(4) आउटपुट कर दा4यT व मF कमी के �लए दावW क< आविृT त क< संसचूना प4ूत @कार 

को ऐसी रR4त मF दR जाएगी, जो 1व9हत क< जाए ।  

(5) वह रकम, िजसके संबंध मF उपधारा (3) के अधीन कोई 1वसंग4त संसू0चत क< 

गई है और िजसको �ािN तकता@ �वारा उस मास क< 1ववरणी, िजसमF ऐसी 1वसंग4त 

संसू0चत क< गई है, क< 1व0धमाV य 1ववरणी मF ठ�क नहRं Bकया गया है, को पू4त@कार के 

आउटपुट कर दा4यT व मF उस मास के पeचाTवत| मास मF, िजसमF 1वसंग4त संसू0चत क< 

गई है, क< 1ववरणी मF उस रR4त मF जोड़ 9दया जाएगा, जो 1व9हत क< जाए ।  

(6) आउटपुट कर दा4यT व मF Bकसी कटौती के संबंध मF रकम, जो दावW क< आवत| 

के लेखे पाई जाती है, को पू4त@कार के आउटपटु कर दा4यT व मF उस मास क< 1ववरणी मF 

जोड़ 9दया जाएगा, िजसमF ऐसी आवत| संसू0चत क< जाती है ।  

(7) पू4त @कार अपन ेआउटपुट कर दा4यT व से उपधारा (5) के अधीन जोड़ी गई रकम 

को घटाने का पाU होगा य9द �ािN तकता@ अपन े �T यय 9टN पण के c यौरW को अपनी 

1व0धमाV य 1ववरणी मF धारा 39 क< उपधारा (9) के अधीन 1व4न9द@" ट समय के भीतर 

घो1षत कर देता है ।  

(8) कोई पू4त@कार, िजसके आउटपुट कर दा4यT व मF उपधारा (5) या उपधारा (6) के 

अधीन कोई रकम जोड़ी गई है, इस �कार जोड़ी गई रकम के संबंध मF आउटपुट कर 

दा4यT व मF कटौती के ऐसे दावे क< तारRख से उb त उपधाराओं के अधीन तT P थानी जोड़ े

जाने तक धारा 50 क< उपधारा (1) के अधीन 1व4न9द@" ट दर पर c याज का संदाय करन े

का दायी होगा ।  
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(9) जहां उपधारा (7) के अधीन आउटपटु कर दा4यT व मF Bकसी कटौती को P वीकार 

Bकया जाता है वहां उपधारा (8) के अधीन संदT त c याज का प4ूत @कार को उसक< 

इलैb ̀ा4नक< रोकड़ बहR मF तT P थानी शीष@ मF ऐसी रR4त मF, जो 1व9हत क< जाए, रकम का 

�T यय करके �4तदाय Bकया जाएगा :  

परंत ु Bकसी भी दशा मF �T यय Bकए जाने वाले c याज क< रकम �ािN तकता@ �वारा 

संदT त c याज क< रकम से अ0धक नहRं होगी ।  

(10) उपधारा (7) के उपबधंW के उm लंघन मF आउटपुट कर दा4यT व स ेघटाई गई 

रकम को पू4त @कार क< उस मास क< 1ववरणी के आउटपटु कर दा4यT व मF जोड़ 9दया 

जाएगा िजसमF ऐसा उm लंघन होता है और ऐसा पू4त @कार इस �कार जोड़ी गई रकम मF 

धारा 50 क< उपधारा (3) मF 1व4न9द@" ट दर पर c याज का संदाय करने का दायी होगा ।   

वा1ष@क 1ववरणी ।   44. (1) इनपुट सेवा 1वतरक, धारा 51 या धारा 52 के अधीन कर संदाय करन े

वाले a यिb त, नै�मिT तक कराधेय a यिb त और अ4नवासी कराधेय a यिb त से �भV न �T येक 

रिजP ̀Rकृत a यिb त, �T येक 1वT त वष@ के �लए इलैb ̀ा4नक< Iप से ऐसे �Iप और ऐसी 

रR4त मF, जो 1व9हत क< जाए, ऐसे 1वT त वष@ के पe चात ्31 9दसंबर को या उससे पूव@ एक 

वा1ष@क 1ववरणी �P ततु करेगा ।  

(2) �T येक रिजP ̀Rकृत a यिb त, िजससे धारा 35 क< उपधारा (5) के उपबधंW के 

अनुसार उसके लखेाओ ंक< सपंरRMा करवाने क< अपेMा है, वा1ष@क लखेाओं क< संपरRLMत 

�4त और एक समाधान 1ववरण के साथ 1वT तीय वष@ के �लए �P तुत वा1ष@क 1ववरणी मF 

घो1षत  पू4त@यW के मूm य को संपरRLMत वा1ष@क 1वT तीय 1ववरण के साथ �मलात ेहुए और 

ऐसी अV य 1व�शि" टयW, जो 1व9हत क< जाए, के साथ इलैb ̀ा4नक< Iप मF उपधारा (1) के 

अधीन एक वा1ष@क 1ववरणी �P तुत करेगा ।  

  

अं4तम 1ववरणी ।  45. �T येक रिजP ̀Rकृत a यिb त, िजससे धारा 39 क< उपधारा (1) के अधीन 

1ववरणी �P तुत करना अपेLMत है और िजसके रिजP ̀Rकरण को र� कर 9दया गया है, र� 

करने क< तारRख या र� करने के आदेश क< तारRख, जो भी पeचाTवत| हो, स ेतीन मास 

के भीतर ऐस े�Iप और ऐसी रR4त मF, जो 1व9हत Bकया जाए, एक अ4ंतम 1ववरणी �P तुत 

करेगा ।  

  

1ववरणी 

a य4तj�मयW को 

सूचना ।   

 46. जहां कोई रिजP ̀Rकृत a यिb त धारा 39, धारा 44 या धारा 45 के अधीन 

1ववरणी �P तुत करन ेमF असफल रहता है तब वहां पV oह 9दन के भीतर ऐस े�Iप और 

ऐसी रR4त मF, जो 1व9हत Bकया जाए, 1ववरणी �P तुत करने क< अपेMा करते हुए एक 

सूचना जारR क< जाएगी ।  

  

1वलंब फ<स का 

उदfहण ।  

 47. (1) कोई रिजP ̀Rकृत a यिb त, जो धारा 37 या धारा 38 के अधीन अपेLMत 

ब9हगा@मी या अतंगा@मी  पू4त@यW या धारा 39 या धारा 45 के अधीन के c यौरे स5 यक् 

तारRख तक �P तुत करने मF असफल रहता है तो वह पांच हजार Iपए क< अ0धकतम 
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रकम के अधीन रहत ेहुए, �T येक ऐसे 9दन के �लए िजसके दौरान असफलता जारR रहती 

है, सौ Iपए 1वलंब फ<स का संदाय करेगा ।  

(2) कोई रिजP ̀Rकृत a यिb त, जो स5 यक् तारRख तक धारा 44 के अधीन अपेLMत 

1ववरणी �P तुत करने मF असफल रहता है तो रा� य ;k la?k jkT;{ks= मF उसके कारबार 

के एक चौथाई �4तशत पर संग6णत अ0धकतम रकम के अधीन रहत ेहुए �T येक 9दन के 

�लए िजसके दौरान ऐसी असफलता जारR रहती है, सौ Iपए क< 1वलंब फ<स का संदाय 

करने का दायी होगा ।   

माल और सेवा 

कर a यवसायी ।  

 48. (1) माल और सेवा कर a यवसायी के अनुमोदन क< रR4त, उनक< पाUता शत�, 

कत@a य और बाx यताए,ं हटान े क< रR4त तथा अV य शत�, जो उनके काय@ करने के �लए 

सुसंगत हt, वे हWगी, जो 1व9हत क< जाएं । 

(2) कोई रिजP ̀Rकृत a यिb त Bकसी अनुमो9दत माल और सेवा कर a यवसायी को 

धारा 37 के अधीन ब9हगा@मी  प4ूत @यW के c यौरे धारा 38 के अधीन अतंगा@मी  पू4त @यW के 

c यौरे और धारा 39 या धारा 44 के अधीन 1ववरणी को ऐसी रR4त मF, जो 1व9हत क< जाए, 

�P तुत करने के �लए �ा0धकृत कर सकेगा ।  

(3) उपधारा (2) मF अंत1व@" ट Bकसी बात के होत े हुए भी माल और सेवा कर 

a यवसायी �वारा �P ततु Bकसी 1ववरणी या फाइल Bकए गए अV य c यौरW के सहR होने का 

उT तरदा4यT व उस रिजP ̀Rकृत a यिb त पर होगा िजसके 4न�मT त ऐसी 1ववरणी और c यौरे 

�P तुत Bकए गए हt ।  

  

  अ6 याय 10  

कर संदाय  

  

  49. (1) Bकसी a यिb त �वारा इंटरनेट बtBकंग या jे~डट या डzेबट काड@ या रा" ̀Rय 

इलैb ̀ा4नक< 4न0ध अतंरण या वाP त1वक समय समf 4नपटान या Bकसी ऐसे अV य ढंग 

�वारा और ऐसी शत} तथा ऐसे 4नबंधनW के अधीन रहते हुए, जो 1व9हत क< जाए, कर, 

c याज, शािP त, फ<स या Bकसी अV य रकम के �लए Bकया गया �T येक जमा का ऐसे 

a यिb त क< इलैb ̀ा4नक< रोकड़ बहR िजसे ऐसी रR4त मF, जो 1व9हत क< जाए, मF �T यय 

Bकया जाएगा ।  

(2) Bकसी रिजP ̀Rकृत a यिb त क< 1ववरणी मF यथा P वयं 4नधा@[रत इनपुट कर 

�T यय का उसक< इलैb ̀ ा4नक< �T यय बहR, िजसे ऐसी रR4त मF, जो 1व9हत क< जाए, मF 

धारा 41 के अनुसरण मF �T यय Bकया जाएगा । 

(3) इलैb ̀ा4नक< रोकड़ बहR मF उपलc ध रकम का उपयोग इस अ0ध4नयम या तsीन 

बनाए गए 4नयमW के उपबधंW के अधीन सदेंय कर, c याज, शािP त, फ<स या Bकसी अV य 

रकम के �लए ऐसी रR4त मF और ऐसी शत} के अधीन रहत ेहुए तथा ऐसे समय के भीतर, 

जो 1व9हत Bकया जाए, Bकया जा सकेगा ।  

 कर, c याज, शािP त और 

अV य रकमW का संदाय । 
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(4) इलैb ̀ा4नक< �T यय बहR मF उपलc ध रकम का उपयोग इस अ0ध4नयम या 

एक<कृत माल और सेवा कर अ0ध4नयम के अधीन आउटपुट कर दा4यT व का संदाय करने 

के �लए ऐसी रR4त मF और ऐसी शत} के अधीन रहते हुए तथा ऐसे समय के भीतर, जो 

1व9हत Bकया जाए, Bकया जा सकेगा ।  

(5) Bकसी रिजP ̀Rकृत a यिb त क< इलैb ̀ा4नक< �T यय बहR मF 4न5 न�ल6खत के लेखे 

उपलc ध इनपुट कर �T यय क< रकम— 

(क) एक<कृत कर का पहले उपयोग एक<कृत कर का संदाय करने के �लए 

Bकया जाएगा और शषे रकम, य9द कोई हो, का उपयोग, यथािP थ4त, कF oRय कर और 

रा� य कर या सघं रा� यMेU कर का उस jम मF संदाय करने के �लए Bकया   

जाएगा ;  

(ख) कF oRय कर का पहले उपयोग कF oRय कर का संदाय करने के �लए Bकया 

जाएगा और शषे रकम, य9द कोई हो, का उपयोग, य9द कोई हो, एक<कृत कर का 

संदाय करने के �लए Bकया जाएगा ;  

(ग) रा� य कर का पहले उपयोग, रा� य कर का संदाय करने के �लए Bकया 

जाएगा और शषे रकम, य9द कोई हो, का उपयोग, य9द कोई हो, एक<कृत कर का 

संदाय करने के �लए Bकया जाएगा ; 

(घ) सघं रा� यMेU कर का पहले उपयोग संघ रा� यMेU कर का संदाय करने के 

�लए Bकया जाएगा और शेष रकम, य9द कोई हो, का उपयोग, यथािP थ4त, एक<कृत 

कर का संदाय करने के �लए Bकया जाएगा ; 

(ङ) कF oRय कर का उपयोग रा� य कर या संघ रा� यMेU कर का संदाय करने 

के �लए नहRं Bकया जाएगा ; और  

(च) रा� य कर या संघ राज ्यMेU कर का उपयोग कF oRय कर का संदाय करने 

के �लए नहRं Bकया जाएगा । 

  (6) इस अ0ध4नयम या तsीन बनाए गए 4नयमW के अधीन संदेय कर, c याज, 

शािP त, फ<स या संदेय Bकसी अV य रकम का संदाय करन ेके पe चात ्इलैb ̀ा4नक< रोकड़ 

बहR या इलैb ̀ा4नक< �T यय बहR मF शषे का धारा 54 के उपबधंW के अनुसार �4तदाय 

Bकया जा सकेगा ।  

(7) इस अ0ध4नयम के अधीन कराधये a यिb त के सभी दा4यT वW को इलैb ̀ा4नक< 

उT तरदा4यT व रिजP टर मF अ�भ�ल6खत Bकया जाएगा और उनका ऐसी रR4त मF, जो 1व9हत 

क< जाए, अनुरMण Bकया जाएगा ।  
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(8) �T येक कराधये a यिbत इस अ0ध4नयम या तsीन बनाए गए 4नयमW के अधीन 

अपने कर और अV य शोx यW का 4न5 न�ल6खत jम मF 4नव@हन करेगा, अथा@त ्:--  

(क) P वयं 4नधा@[रत कर और अV य पूव@ कर कालाव0धयW स े संब0ंधत 

1ववर6णयW के शोx य ;  

(ख) P वयं 4नधा@[रत कर और अV य चालू कर कालाव0धयW स े संबं0धत 

1ववर6णयW के शोx य ; 

(ग) इस अ0ध4नयम या तsीन बनाए गए 4नयमW के अधीन संदेय कोई अV य 

रकम, िजसके अतंग@त धारा 73 या धारा 74 के अधीन अवधा[रत मांग भी है ।  

  (9) �T येक a यिb त, िजसने इस अ0ध4नयम के अधीन मालW या सेवाओं या दोनW पर 

कर संदT त Bकया है, जब तक Bक उसके �वारा �4तकूल न साzबत Bकया जाए, से यह 

समझा जाएगा Bक उसन ेऐस ेकर क< पणू@ रकम को ऐसे मालW या सेवाओं या दोनW के 

�ािN तकता@ को पा[रत कर 9दया है ।  

; प< ट>करण—इस धारा के �योजनW के �लए,--  

(क) �ा0धकृत बtक मF सरकार के खाते मF जमा क< जाने क< तारRख को 

इलैb ̀ा4नक< रोकड़ बहR मF जमा करने क< तारRख समझा जाएगा ; 

(ख) पद,--  

(i) “dj शोxय” से इस अ0ध4नयम के अधीन संदेय कर अ�भ�ेत है और 

इसके अंतग@त c याज, फ<स और शािP त सि5 म�लत नहRं है ; और  

(ii ) “अV य शोx य” से इस अ0ध4नयम या तsीन बनाए गए 4नयमW के 

अधीन संदेय c याज, शािP त, फ<स या कोई अV य रकम अ�भ�ेत है । 

  

  50. (1) �T येक a यिb त, जो इस अ0ध4नयम या तsीन बनाए गए 4नयमW के उपबधंW 

के अनुसरण मF कर का संदाय करने का दायी है, Bकंतु सरकार को 1व9हत अव0ध के भीतर 

कर या उसके Bकसी भाग का संदाय करने मF असफल रहता है, उस अव0ध के  

�लए िजसके दौरान कर या उसका कोई भाग असंदT त रहता है, P वयं ऐसी दर पर 

c याज का, जो अठारह �4तशत से अ0धक नहRं होगा, जसैा सरकार �वारा प[रष� क< 

�सफा[रशW पर अ0धसू0चत Bकया जाए, संदाय करेगा ।  

(2) उपधारा (1) के अधीन c याज क< संगणना उस 9दन, िजसको ऐसा कर संदाय 

Bकए जान ेके �लए शोx य था, के पeचाTवत| 9दन से यथा1व9हत ऐसी रR4त मF, जो 1व9हत 

क< जाए, क< जाएगी ।  

 

 1वलंzबत कर संदाय पर 

c याज । 
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(3) कोई कराधेय a यिb त, जो धारा 42 क< उपधारा (10) के अधीन इनपुट कर 

�T यय का अस5 यक् या आ0धb य का दावा करता है या धारा 43 क< उपधारा (10) के 

अधीन आउटपटु कर दा4यT व मF अस5 यक् या आ0धb य कटौती का दावा करता है, तो वह, 

यथािP थ4त, ऐसे अस5 यक् या आ0धb य दावे या ऐसी अस5 यक् या आ0धb य कटौती पर 

कF oRय सरकार �वारा प[रष� क< �सफा[रशW पर यथा अ0धसू0चत चौबीस �4तशत से 

अन0धक दर पर c याज का संदाय करेगा ।  

  51. (1) इस अ0ध4नयम मF तT �4तकूल अंत1व@" ट Bकसी बात के होत ेहुए भी कF oRय 

सरकार,--  

(क) कF oRय सरकार या रा� य सरकार के Bकसी 1वभाग या P थापन को ; या  

(ख) P थानीय �ा0धकारR को ; या  

(ग) सरकारR अ�भकरणW को ; या  

(घ) ऐसे a यिb तयW या a यिb तयW के ऐसे �वग@ को, जो सरकार �वारा प[रष� 

क< �सफा[रशW पर अ0धसू0चत Bकया जाए,  

िजसे इस धारा मF इसके पe चात ्“कटौतीकता@” कहा गया है, को पू4त@कार (िजसे इस धारा 

मF इसके पe चात ्“ िजससे कटौती क< गई है” कहा गया है) को कराधेय वP तुओं या सेवाओ ं

या दोनW के पू4त @कार को Bकए गए संदाय या Bकए गए �T यय से वहां, जहां ऐसा प4ूत @ का 

कुल मूm य Bकसी सं1वदा के अधीन दो लाख पचास हजार Iपए से अ0धक है, के एक 

�4तशत क< दर से कर कटौती करने का आदेश दे सकेगी :  

परंत ुकोई कटौती तब नहRं क< जाएगी य9द आपू4त@ का P थान और Bकसी रा� य या 

संघ रा� यMेU मF पू4त@कार का P थान, जो Bक यथािP थ4त, �ािN तकता@ के रिजP ̀Rकरण 

रा� य या सघं रा� यMेU से �भV न है ।  

; प< ट>करण—पूवrb त 1व4न9द@" ट कर क< कटौती के �योजन के �लए आपू4त@ के मूm य 

को बीजक मF उपद�श@त केVoRय कर, रा�य कर, सघं रा�यMेU कर, एक<कृत कर और 

उपकर को अपविज@त करत ेहुए रकम के Iप मF �लया जाएगा ।  

 �ोत पर कर कटौती । 

  (2) इस धारा के अधीन कर के Iप मF कटौती क< गई रकम का कटौतीकता@ �वारा 

उस मास के अतं से दस 9दन के भीतर, िजसमF ऐसी कटौती क< गई है, ऐसी रR4त मF, जो 

1व9हत क< जाए, सरकार को संदाय Bकया जाएगा ।  

(3) कटौती करने वाला, िजससे कटौती क< जा रहR है, को सं1वदा मूm य, कटौती क< 

दर, कटौती क< गई रकम, सरकार को संदT त रकम और ऐसी अV य 1व�शि" टयW को ऐसी 

रR4त मF, जो 1व9हत क< जाए, व6ण@त करत ेहुए एक �माणपU �P ततु करेगा । 
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(4) य9द कोई कटौतीकता@, िजसक< कटौती क< जा रहR है, को �ोत पर कर क< 

कटौती करने के पe चात ्सरकार के �लए इस �कार कटौती क< गई रकम का �T यय करन े

के पांच 9दन के भीतर �माणपU �P तुत करने मF असफल रहता है तो कटौतीकता@ 1वलंब 

फ<स के माx यम से ऐसी पांच 9दन क< कालाव0ध के अवसान के पe चात ्�T येक 9दन के 

�लए जब तक Bक ऐसी असफलता को ठ�क नहRं कर �लया जाता है, पांच हजार Iपए क< 

अ0धकतम रकम के अधीन रहत ेहुए सौ Iपए क< रा�श का संदाय करेगा ।  

(5) िजसक< कटौती क< जा रहR है वह अपने इलैb ̀ा4नक< रोकड़ बहR मF कटौती Bकए 

गए और धारा 39 क< उपधारा (3) के अधीन ऐसी रR4त मF, जो 1व9हत क< जाए, �P ततु 

कटौतीकता@ क< 1ववरणी मF उपद�श@त कर के �T यय का दावा करेगा ।  

(6) य9द कोई कटौतीकता@ उपधारा (1) के अधीन कर के Iप मF कटौती क< गई 

रकम का सरकार को संदाय करने मF असफल रहता है तो वह कटौती Bकए गए कर क< 

रकम के अ4त[रb त धारा 50 क< उपधारा (1) के उपबधंW के अनुसरण मF c याज का संदाय 

करेगा ।  

(7) इस धारा के अधीन a य4तjम क< रकम का अवधारण धारा 73 या धारा 74 मF 

1व4न9द@" ट रR4त मF Bकया जाएगा ।  

(8) आ0धb य या U9ुटपणू@ कटौती के म� ेउदभूत कटौती के कटौतीकता@ या िजसक< 

कटौती क< जा रहR है, को �4तदाय से धारा 54 के उपबंधW के अनुसरण मF a यौहार Bकया 

जाएगा :  

परंत ुकटौतीकता@ को Bकसी �4तदाय को अनुदT त नहRं Bकया जाएगा य9द कटौती क< 

गई रकम का, िजसक< कटौती क< जा रहR है, क< इलैb ̀ा4नक< रोकड़ बहR मF �T यय कर 

9दया गया है ।  

�ोत पर कर का 

संfहण ।  

 52. (1) इस अ0ध4नयम मF तT �4तकूल अंत1व@" ट Bकसी बात के होत ेहुए भी �T येक 

इलेb ̀ा4नक वा6ण� य �चालक (िजसे इस धारा मF इसके पe चात ्“�चालक” कहा गया है), 

जो अ�भकता@ नहRं है, एक रकम का संfहण करेगा िजसक< संगणना प[रष� �वारा क< गई 

�सफा[रशW पर सरकार �वारा यथा अ0धसू0चत, उसके �वारा अV य प4ूत @कारओ ं �वारा क< 

गई कराधेय  पू4त @यW के कुल मूm य का एक �4तशत से अन0धक दर पर क< जाएगी, जहां 

ऐसी  पू4त @यW के संबंध मF �4तफल का संfहण �चालक �वारा Bकया जाना है ।  

; प< ट>करण—इस उपधारा के �योजनW के �लए धारा 9 क< उपधारा (5) के अधीन 

अ0धसू0चत सेवाओं स े �भV न “कराधेय  पू4त@यW का शुs मूm य” से मालW या सेवाओ ंक< 

कराधेय  पू4त @यW या दोनW, िजनक< सभी रिजP ̀Rकृत a यिb तयW �वारा Bकसी मास के दौरान 

�चालक �वारा आपू4त @ क< गई है, से उb त मास के दौरान पू4त @कारओं �वारा वापस लौटाई 

गई कराधेय  पू4त@यW के समf मूm य को घटाकर समf मmू य अ�भ�ेत है ।  
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(2) उपधारा (1) मF 1व4न9द@" ट रकम का संfह करने क< शिb त �चालक से वसलूR 

के Bकसी अV य ढंग पर zबना Bकसी �4तकूल �भाव के होगी ।  

(3) उपधारा (1) के अधीन सfं9हत रकम का संदाय �चालक �वारा सरकार को उस 

मास, िजसमF ऐसा संfह Bकया गया था, के अतं स ेदस 9दन के भीतर ऐसी रR4त मF, जो 

1व9हत क< जाए, Bकया जाएगा ।  

(4) �T येक �चालक, जो उपधारा (1) मF 1व4न9द@" ट रकम का संfह करता है, उसके 

�वारा Bकए जान े वाले मालो या सेवाओ ंया दोनW क< ब9हगा@मी पू4त@यW, िजनके अंतग@त 

उसके �वारा वापस क< गई मालW या सेवाओ ंया दोनW  क< पू4त @ हt तथा मास के दौरान 

उपधारा (1) के अधीन संग9ृहत रकम के c यौरW को अंत1व@" ट करत ेहुए ऐसे �Iप और ऐसी 

रR4त मF, जो 1व9हत क< जाए, मF ऐसे मास के अंत से दस 9दन के पe चात ्इलैb ̀ा4नक< 

Iप मF एक 1ववरण �P तुत करेगा ।  

(5) �T येक �चालक, जो उपधारा (1) मF 1व4न9द@" ट रकम का संfह करता है, उसके 

�वारा क< जाने वालR मालो या सेवाओं या दोनW क< ब9हगा@मी  पू4त@यW, िजसके अतंग@त 

उसके �वारा वापस क< गई मालW या सेवाओ ंया दोनW  क< पू4त@  हt तथा 1वT तीय वष@ के 

दौरान उपधारा के अधीन संग9ृहत रकम के c यौरW को अतं1व@" ट करते हुए ऐसे �Iप और 

ऐसी रR4त मF, जो 1व9हत क< जाए, ऐसे 1वT त वष@ के अंत के पe चात ्31 9दसंबर से पूव@ 

इलैb ̀ा4नक< Iप मF एक वा1ष@क 1ववरण �P तुत करेगा । 

(6) य9द कोई �चालक उपधारा (4) के अधीन 1ववरण �P तुत करने के पe चात ्उसमF 

कोई लोप या गलत 1व�शि" टयां पाता है, जो Bक संवीMा, संपरRMा, 4नरRMण या कर 

�ा0धका[रयW के �वत@न काय@कलापW से �भV न है तो वह ऐसे उस मास, िजसके दौरान ऐसा 

लोप या गलत 1व�शि" टयां x यान मF आई है, के �लए �P ततु Bकए जाने वाले 1ववरण मF 

लोप या गलत 1व�शि" टयW को धारा 50 क< उपधारा (1) मF यथा1व4न9द@" ट c याज के संदाय 

के अधीन रहते हुए ठ�क करेगा :  

परंत ुऐसे लोप या गलत 1व�शि" टयW के ऐसे शुs करन ेको 1वT त वष@ क< समािN त के 

पe चात ्�सतंबर मास का 1ववरण �P तुत करने के �लए स5 यक् तारRख या सुसंगत वा1ष@क 

1ववरण �P तुत करने क< वाP त1वक तारRख, जो भी पूव@तर हो, के पe चात ्अनुkात नहRं 

Bकया जाएगा ।  

(7) पू4त @कार, िजसन े�चालक के माx यम स ेमालW या सेवाओं या दोनW क< आपू4त@ 

क< है, संग9ृहत रकम और उपधारा (4) के अधीन �P तुत �चालक क< 1ववरणी मF 

उपद�श@त रकम का ऐसी रR4त मF, जो 1व9हत क< जाए, अपनी इलैb ̀ा4नक< रोकड़ बहR मF 

�T यय का दावा करेगा ।   
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(8) उपधारा (4) के अधीन �T येक �चालक �वारा �P तुत पू4त@कारओं के c यौरW का 

इस अ0ध4नयम के अधीन रिजP ̀Rकृत संब0ंधत पू4त @कार �वारा �P ततु ब9हगा@मी पू4त@कारओं 

के तT P थानी c यौरW के साथ ऐसी रR4त मF और ऐसे समय के भीतर, जो 1व9हत Bकया 

जाए, �मलान Bकया जाएगा ।  

(9) जहां उपधारा (4) के अधीन �T येक �चालक �वारा �P तुत ब9हगा@मी पू4त @कारओ ं

के c यौरे धारा 37 के अधीन पू4त @कारओ ं�वारा �P ततु तT P थानी c यौरW के साथ �मलान 

नहRं करत े है तो इस 1वसंग4त क< दोनW a यिb तयW को ऐसी रR4त मF और ऐस ेसमय के 

भीतर, जो 1व9हत Bकया जाए, संसूचना दR जाएगी । 

(10) वह रकम, िजसके संबंध मF उपधारा (9) के अधीन Bकसी 1वसंग4त क< संसूचना 

दR गई है और िजसको पू4त @कारओं �वारा 1व0धमाV य 1ववरणी मF या �चालक �वारा उस 

मास के 1ववरण मF, िजसमF 1वसंग4त क< संसचूना दR गई थी, ठ�क नहRं Bकया जाता है तो 

उसे उb त प4ूत @कार के आउटपुट कर दा4यT व मF वहां ऐसी रR4त मF, जो 1व9हत क< जाए, 

जोड़ा जाएगा जहां �चालक �वारा �P ततु ब9हगा@मी  प4ूत @यW का मूm य पू4त @कार �वारा 

�P तुत ब9हगा@मी  पू4त @यW के मूm य से उस मास के पeचाTवत| मास क< 1ववरणी मF िजसमF 

1वसंग4त क< सूचना दR गई थी, अ0धक है ।  

  (11) संबं0धत पू4त@कार, िजसके आउटपुट कर दा4यT व मF उपधारा (10) के अधीन 

कोई रकम जोड़ी गई है, वह ऐसा प4ूत @ के संबंध मF c याज स9हत कर का संदाय धारा 50 

क< उपधारा (1) के अधीन 1व4न9द@" ट दर पर जोड़ी गई रकम पर उस तारRख से, िजसको 

ऐसा कर शोx य था, उसके संदाय क< तारRख तक करेगा ।  

(12) उपायbु त के रtक स ेअVयनू कोई �ा0धकारR इस अ0ध4नयम के अधीन BकV हRं 

काय@वा9हयW से पूव@ या उनके �jम मF �चालक को 4न5 न�ल6खत से संब0ंधत ऐसे c यौरे 

�P तुत करने क< सूचना क< तामील कर सकेगा— 

(क) Bकसी कालाव0ध के दौरान ऐसे �चालक के माx यम से क< गई मालW या 

सेवाओं या दोनW  क< पू4त@  ; या  

(ख) ऐस े�चालक के माx यम से प4ूत @ कर रहे प4ूत @कारओं �वारा गोदामW या 

भांडागारW, चाहे Bकसी भी नाम से व ेkात हW, धतृ मालW का Pटाक, िजसका ऐस े

�चालक �वारा �बधं Bकया जा रहा है और ऐसे प4ूत @कारओं ने िजसक< कारबार के 

अ4त[रb त P थान के Iप मF घोषणा क< है,  

जो सूचना �वारा 1व4न9द@" ट Bकए जाएं ।  

  

  (13) �T येक �चालक, िजस पर उपधारा (12) के अधीन सूचना क< तामील क< गई 

है, ऐसी सूचना क< तामील क< तारRख से पV oह काय@ 9दवस के भीतर अपेLMत जानकारR 

�P तुत करेगा ।  
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(14) कोई a यिb त, जो उपधारा (12) के अधीन तामील क< गई सूचना �वारा 

अपेLMत जानकारR �P तुत करने मF असफल रहता है, धारा 122 के अधीन क< जा सकने 

वालR Bकसी कार@वाई पर �4तकूल �भाव डाले zबना शािP त का दायी होगा, जो प{ चीस 

हजार Iपए तक हो सकेगी ।  

; प< ट>करण—इस धारा के �योजनW के �लए “संबं0धत पू4त@कार” पद से �चालक के 

माx यम से मालW या सेवाओं या दोनW क< आप4ूत@ करने वाला पू4त@कार अ�भ�ेत है ।   

  53. एक<कृत माल और सेवा कर अ0ध4नयम के अधीन कर शोx य के संदाय के �लए 

इस अ0ध4नयम के अधीन धारा 49 क< उपधारा (5) के उपबधंW के अनुसरण मF �लए गए 

इनपुट कर �T यय के उपयोग पर जैसा Bक धारा 39 क< उपधारा (1) के अधीन �P तुत 

1व0धमाV य 1ववरणी मF उपद�श@त है, रा�य कर के Iप मF संग9ृहत रकम को इस �कार 

उपयोग Bकए गए ऐसे �T यय के बराबर रकम से घटा 9दया जाएगा और रा�य सरकार 

रा�य कर लेखे से इस �कार घटाई गई रकम के समतुm य रकम को एक<कृत कर लेखे मF 

ऐसी रR4त मF और ऐस ेसमय के भीतर, जो 1व9हत Bकया जाए, अतं[रत करेगी ।  

 इनपुट कर �T यय का 

अंतरण ।  

  अ6 याय 11 

8�तदाय 

  

 

 

 

 

 

 

 

 

 

 

 

 

1947 का 46 

 54. (1) कोई a यिb त, जो Bकसी कर और ऐसे कर पर संदT त c याज, य9द कोई हो 

तो, या उसके �वारा संदT त Bकसी रकम के �4तदाय का दावा करता है वह सुसंगत तारRख 

से दो वष@ के अवसान से पूव@ ऐसे �Iप और ऐसी रR4त मF, जो 1व9हत क< जाए, आवदेन 

कर सकेगा :  

परंत ुकोई रिजP ̀Rकृत a यिb त, जो धारा 49 क< उपधारा (6) के उपबंधW के अनुसरण 

मF  इलैb ̀ा4नक< रोकड़ बहR मF Bकसी शषे के �4तदाय का दावा करता है वह धारा 39 के 

अधीन �P ततु 1ववरणी मF ऐसे �4तदाय का ऐसी रR4त मF, जो 1व9हत क< जाए, दावा कर 

सकेगा ।  

(2) सयुंb त रा" ̀ संघ का कोई 1वशेषीकृत अ�भकरण या कोई अन ्य बहुपMीय 

1वT तीय संP था और संगठन, जो संयुb त रा" ̀ (1वशषेा0धकार और उV मुिb तयां) अ0ध4नयम, 

1947 के अधीन अ0धसू0चत है, 1वदेशी रा� यW के कV सुलेट या दतूावास या कोई अV य 

a यिb त या a यिb तयW का वग@ जो धारा 55 के अधीन अ0धसू0चत है, उसके �वारा मालW या 

सेवाओं या दोनW क< अंतगा@मी  पू4त @यW के �लए संदT त कर का �4तदाय करने के �लए ऐस े

�4तदाय के �लए ऐस े�Iप और रR4त मF, जो 1व9हत Bकया जाए, मF उस 4तमाहR, िजसमF 

आपू4त @ �ाN त क< गई थी, के अ4ंतम 9दन से छह मास के अवसान से पूव@ आवेदन कर 

सकेगा ।  

 

 कर �4तदाय ।  
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(3) उपधारा (10) के उपबधंW के अधीन रहते हुए कोई रिजP ̀Rकृत a यिb त कर 

अव0ध के अंत मF ऐसे इनपुट कर �Tयय का, िजसका उपयोग नहRं Bकया गया है, �4तदाय 

का दावा कर सकेगा :  

पंरत ु4न5 न�ल6खत से �भV न मामलW मF उपयोग न Bकए गए इनपुट कर �T यय के 

�4तदाय का कोई दावा अनुkात नहRं Bकया जाएगा— 

(i) कर का संदाय Bकए zबना क< गई शूV य दर पू4त@ ;  

(ii ) जहां इनपटु पर कर क< दर म�े �सवाय मालW या सेवाओं या दोनW क<  

पू4त @यW के जैसा Bक प[रष� क< �सफा[रशW पर सरकार �वारा अ0धसू0चत Bकया जाए, 

ब9हगा@मी  पू4त@यW (शूV य मूm यांBकत या पूण@त: छूट �ाN त से �भV न) पर कर क< दर 

के उ{ चतर होने के लेखे सं0चत हुआ है :  

परंत ुयह और Bक इनपुट कर �T यय, िजसका उपयोग नहRं Bकया गया है, के 

�4तदाय को उन मामलW मF अनुkात नहRं Bकया जाएगा जहां भारत से 4नया@त Bकए 

गए माल 4नया@त शुm क क< शत@ के अधीन है :  

परंत ुयह भी Bक इनपटु कर �T यय के Bकसी �4तदाय को अनुkात नहRं Bकया 

जाएगा, य9द मालW या सेवाओं या दोनW का पू4त @कार केVoRय कर के संबंध मF शुm क 

वापसी लेता है या ऐसी  पू4त@यW पर संदT त एक<कृत कर के �4तदाय का दावा करता 

है ।  

  (4) आवदेन के साथ 4न5 न�ल6खत संल� न हWगे— 

(क) यह साzबत करन ेके �लए ऐसे दP तावेजी सा� य Bक आवदेक को �4तदाय 

शोx य है ; और  

(ख) ऐसे दP तावेजी या अV य सा� य (िजसके अतंग@त धारा 33 मF 4न9द@" ट 

दP तावेज हt) जसैा Bक आवेदक यह साzबत करने के �लए �P तुत करे Bक कर क< 

रकम और c याज, य9द कोई है, का ऐस ेकर पर संदाय Bकया गया है या ऐसी Bकसी 

रकम का संदाय Bकया गया है िजसके संबधं मF ऐसे �4तदाय का दावा Bकया गया है, 

उस रकम को उससे एकzUत Bकया गया था या उसके �वारा संदT त Bकया गया था 

तथा ऐसे कर और c याज को चुकाने को Bकसी अV य a यिb त को पा[रत नहRं Bकया 

गया है :  

परंत ु जहां �4तदाय का दावा क< गई रकम दो लाख Iपए से कम है, तो 

आवदेक के �लए कोई दP तावेज और अV य सा� य �P तुत करना आवe यक नहRं होगा 

Bकंत ुवह उसके पास उपलc ध दP तावेज या अV य सा� यW के आधार पर यह �मा6णत 

करते हुए एक घोषणा फाइल कर सकेगा Bक ऐसे कर और c याज का भार Bकसी 

अV य a यिb त पर नहRं डाला गया है ।  
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  (5) य9द Bकसी ऐसे आवेदन क< �ािN त पर समु0चत अ0धकारR का यह समाधान हो 

जाता है Bक दावा Bकए गए �4तदाय क< संपणू@ रकम या उसके Bकसी भाग का �4तदाय 

Bकया जा सकता है तो वह तदनुसार आदेश करेगा और इस �कार अवधा[रत रकम का 

धारा 57 मF 4न9द@" ट 4न0ध मF �T यय करेगा ।  

(6) उपधारा (5) मF अंत1व@" ट Bकसी बात के होत े हुए भी समु0चत अ0धकारR इस 

4न�मT त  प[रष� क< �सफा[रशW पर सरकार �वारा अ0धसू0चत Bकए जाने वाले रिजP ̀Rकृत 

a यिb तयW के ऐसे �वग@ से �भV न रिजP ̀Rकृत a यिb तयW �वारा मालW या सेवाओं या दोनW 

के लेखे शूVय अBंकत मालW या सेवाओं या दोनW के �4तदाय के दाव ेके Bकसी मामले मF 

अनं4तम आधार पर दावा क< गई रकम, िजसके अतंग@त अ4ंतमतः P वीकृत इनपुट कर 

�T यय क< रकम नहRं है, के नc बे �4तशत का अनं4तम आधार पर �4तदाय ऐसी रR4त मF 

और ऐसी शत}, प[रसीमाओं और सुरMापायW के अधीन रहत े हुए, जसैा क< 1व9हत Bकया 

जाए, कर सकेगा तथा तT पe चात ्उपधारा (5) के अधीन आवेदक �वारा �P तुत दP तावजेW 

के स5 यक् सT यापन के पe चात ्�4तदाय के 4नपटान के �लए अं4तम आदेश करेगा ।  

(7) समु0चत अ0धकारR उपधारा (5) के अधीन सभी प[र�े� यW मF संपणू@ आवदेन क< 

�ािN त क< तारRख से साठ 9दन के भीतर आदेश जारR करेगा ।  

(8) उपधारा (5) मF अंत1व@" ट Bकसी बात के होत ेहुए भी �4तदेय रकम का 4न0ध मF 

�T यय Bकए जाने के P थान पर आवदेक को संदाय Bकया जाएगा य9द ऐसी रकम 

4न5 न�ल6खत से संबं0धत है— 

(क) शूVय अBंकत  मालW या सेवाओं या दोनW या इनपुट या इनपुट सेवाओ ं

िजनका उपयोग ऐसी शूVय अBंकत  पू4त@यW के �लए Bकया गया है, पर कर का 

�4तदाय ; 

(ख) उपधारा (3) के अधीन �T यय Bकया गया इनपुट कर, िजसका उपयोग 

नहRं Bकया गया है, का �4तदाय ;  

(ग) आप4ूत@ पर संदT त कर का �4तदाय, िजसको या तो पूण@त: या भागत: 

उपलc ध नहRं कराया गया है और िजसके �लए बीजक जारR नहRं Bकया गया है या 

जहां कोई �4तदाय वाउचर जारR Bकया गया है ;  

(घ) धारा 77 के अनुसरण मF कर का �4तदाय ; 

(ङ) कर और c याज, य9द कोई हो, या आवेदक �वारा संदT त कोई रकम, य9द 

उसने ऐसे कर और c याज को Bकसी अV य a यिb त को पा[रत नहRं Bकया हो ; या  

(च) आवदेकW के ऐसे अV य वग@, जसैा Bक सरकार प[रष� क< �सफा[रशW पर 

अ0धसूचना �वारा 1व4न9द@" ट करे, �वारा चुकाया जाने वाला कर या c याज ।  
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  (9) अपील अ0धकरण या Bकसी V यायालय के 4नण@य, ~डj<, आदेश या इस 

अ0ध4नयम या तsीन बनाए गए 4नयमW या तT समय �वTृ त Bकसी अV य 1व0ध मF 

तT �4तकूल Bकसी बात के होत ेहुए भी �सवाय उपधारा (8) के उपबधंW के अनुसरण मF कोई 

�4तदाय नहRं Bकया जाएगा ।  

(10) जहां Bकसी रिजP ̀Rकृत a यिb त को उपधारा (3) के अधीन कोई �4तदाय देय 

है, िजसने कोई 1ववरणी �P तुत करने मF a य4तjम Bकया है या िजससे कोई कर, c याज या 

शािP त का संदाय Bकए जाने क< अपेMा है, िजस पर Bकसी V यायालय, अ0धकरण या 

अपील �ा0धकारR ने 1व4न9द@" ट तारRख तक कोई रोक नहRं लगाई है, समु0चत अ0धकारR— 

(क) उb त a यिb त �वारा 1ववरणी �P तुत करने या यथािP थ4त, कर, c याज या 

शािP त का संदाय Bकए जाने तक शोx य �4तदाय के संदाय को 1वधा[रत कर   

सकेगा ;  

(ख) शोx य �4तदाय मF से Bकसी कर, c याज, शािP त, फ<स या Bकसी रकम 

क<, िजसका संदाय करने के �लए कराधेय a यिb त दायी है Bकंतु जो इस अ0ध4नयम 

या 1व�यमान 1व0ध के अधीन असंदत रहती है, कटौती कर सकेगा ।  

; प< ट>करण--इस उपधारा के �योजनW के �लए “1व4न9द@" ट तारRख” से इस अ0ध4नयम 

के अधीन अपील फाइल करने क< अ4ंतम तारRख अ�भ�ेत है ।  

(11) जहां Bकसी �4तदाय को देने वाला आदेश Bकसी अपील या और काय@वा9हयW क< 

1वषय-वP तु है या जहां इस अ0ध4नयम के अधीन अV य काय@वा9हयां लंzबत हt और आयुb त 

का यह मत है Bक ऐसा �4तदाय अनुदT त करने से उb त अपील या अV य काय@वाहR मF 

अपकरण या Bकए गए कपट के कारण राजP व के �4तकूल Iप से �भा1वत होने क< 

संभावना है तो वह कराधेय a यिb त को सुने जाने का अवसर �दान करने के पe चात ्

�4तदाय को उस समय तक, जसैा वह अवधा[रत करे, 1वधा[रत कर सकेगा ।  

(12) जहां उपधारा (11) के अधीन Bकसी �4तदाय को 1वधा[रत Bकया गया है तो 

धारा 56 मF अंत1व@" ट Bकसी बात के होत े हुए भी कराधये a यिb त प[रष� क< �सफा[रशW 

पर यथा अ0धसू0चत छह �4तशत से अन0धक ऐसी दर पर c याज का हकदार होगा य9द 

अपील या और काय@वा9हयW के प[रणामP वIप वह �4तदाय का हकदार हो जाता है ।  

(13) इस धारा मF अंत1व@" ट तT �4तकूल Bकसी बात के होते हुए भी नै�मिT तक 

कराधेय a यिb त या धारा 27 क< उपधारा (2) के अधीन अ4नवासी कराधेय a यिb त �वारा 

जमा क< गई अ0fम कर क< रकम का तब तक �4तदाय नहRं Bकया जाएगा जब तक Bक 

ऐसे a यिb त ने उस समP त कालाव0ध के �लए, िजसके �लए उसे रिजP ̀Rकरण �माणपU 

अनुदT त Bकया गया है, के �वTृ त रहने क< अव0ध के �लए धारा 39 के अधीन अपेLMत 

सभी 1ववर6णयां �P तुत नहRं करनी है ।  
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(14) इस धारा मF Bकसी बात के अंत1व@" ट होते हुए भी उपधारा (5) या उपधारा (6) 

के अधीन Bकसी �4तदाय का आवेदक को संदाय नहRं Bकया जाएगा य9द रकम एक हजार 

Iपए से कम है ।  

; प< ट>करण—इस धारा के �योजनW के �लए,--  

(1) “�4तदाय” मF शूV य दर मालW या सेवाओं या दोनW क< आपू4त @ या ऐसे 

शूV य दर  पू4त@यW को करने के �लए उपयोग Bकए गए इनपटुW या इनपुट सेवाओं के 

�लए कर का �4तदाय या माने गए 4नया@त के Iप मF मालW क< आपू4त@ पर कर 

�4तदाय या उपधारा (3) के अधीन यथाउपबं0धत उपयोग न Bकया गया इनपुट कर 

�T यय का �4तदाय सि5 म�लत है ।  

(2) “सुसंगत तारRख” से 4न5 न�ल6खत अ�भ�ेत है— 

(क) भारत से 4नया@त Bकए गए मालW क< दशा मF, यथािP थ4त, जहां ऐसे 

मालW के �लए P वयं या ऐस े मालW मF उपयोग Bकए गए इनपुट या इनपुट 

सेवाओं के संबधं मF संदT त कर का �4तदाय उपलc ध है,--  

(i) य9द मालW का 4नया@त समुo या वायु माग@ �वारा Bकया जाता 

है तो वह तारRख िजसको पोत या वह वायुयान, िजसमF ऐसे मालW क< 

लदाई क< जाती है, भारत छोड़ता है ; या 

(ii ) य9द मालW का 4नया@त भू�म माग@ स े Bकया जाता है तो वह 

तारRख िजसको ऐसे माल सीमा से गुजरते हt ; या  

(iii ) य9द मालW का 4नया@त डाक �वारा Bकया जाता है तो संब0ंधत 

डाकघर �वारा भारत से बाहर P थान को मालW के पारेषण क< तारRख ;  

(ख) माने गए 4नया@त के संबधं मF मालW क< आप4ूत@ क< दशा मF जहां 

संदT त कर का �4तदाय मालW के संबंध मF उपलc ध है, वह तारRख िजसको ऐस े

समझ ेगए 4नया@तW के संबधं मF 1ववरणी �P तुत क< गई है ;  

(ग) भारत से बाहर सेवाओ ंके 4नया@त क< दशा मF जहां संदT त कर का 

�4तदाय, यथािP थ4त, सेवाओं के �लए P वयं या ऐसी सेवाओं मF उपयोग Bकए 

गए इनपुट या इनपटु सेवाओं के संबंध मF उपलc ध है तो 4न5 न�ल6खत क< 

तारRख— 

(i) संप[रवत@नीय 1वदेशी मुoा मF संदाय क< रसीद, जहां सेवाओ ंक< 

आपू4त @ को ऐसे संदाय क< �ािN त से पूव@ पूरा कर �लया गया है ; या  

(ii ) बीजक जारR करना, जहां सेवाओ ं के �लए संदाय को बीजक 
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जारR करने क< तारRख से पवू@ अ0fम मF �ाN त कर �लया गया था ;  

(घ) उस दशा मF जहां कर Bकसी अपील �ा0धकारR, अपील अ0धकरण या 

Bकसी V यायालय के 4नण@य, ~डj<, आदेश या 4नदेश के प[रणामP वIप कर 

�4तदेय हो जाता है तो ऐसे 4नण@य, ~डj<, आदेश या 4नदेश क< तारRख ;  

(ङ) उपधारा (3) के अधीन उपयोग न Bकए गए इनपुट कर �T यय क< 

दशा मF उस 1वT त वष@ का अंत, िजसमF ऐस े�4तदाय का दावा उदभूत होता   

है ;  

(च) उस दशा मF, जहां कर का अनं4तम Iप से इस अ0ध4नयम या 

तsीन बनाए गए 4नयमW के अधीन संदाय Bकया जाता है तो कर के अ4ंतम 

4नधा@रण के पe चात ्समायोजन क< तारRख ;  

(छ) पू4त @कार स े �भV न Bकसी a यिb त क< दशा मF ऐस े a यिb त �वारा 

मालW या सेवाओ ंया दोनW क< �ािN त क< तारRख ; और  

(ज) Bकसी और दशा मF कर के संदाय क< तारRख ।  

 
 

 

1947 का 46 

 55. सरकार प[रष� क< �सफा[रशW पर, अ0धसचूना �वारा संयुb त रा" ̀ संघ का कोई 

1वशेषीकृत अ�भकरण या कोई अV य बहुपMीय 1वT तीय संP था और संगठन, जो संयुb त 

रा" ̀ (1वशषेा0धकार और उV मुिb तयां) अ0ध4नयम, 1947 के अधीन अ0धसू0चत है, 1वदेशी 

रा� यW के कV सुलेट या दतूावास या कोई अV य a यिb त या a यिb तयW का वग@, जो इस 

4न�मT त 1व4न9द@" ट Bकए जाए,ं जो Bक ऐस े 4नबधंनW और शत}, जो 1व9हत क< जाए, के 

अधीन रहते हुए उनके �वारा �ाN त मालW या सेवाओं या दोनW क< अ0धसू0चत आपू4त @ पर 

संदT त कर के �4तदाय का दावा करने का हकदार हWगे ।  

 क4तपय मामलW मF 

�4तदाय ।  

  56. य9द Bकसी आवेदक को धारा 54 क< उपधारा (5) के अधीन Bकसी कर के 

�4तदाय का आदेश Bकया गया है और उस धारा क< उपधारा (1) के अधीन आवेदन क< 

�ािN त क< तारRख के साठ 9दन के भीतर उसका �4तदाय नहR ंBकया जाता है तो सरकार 

�वारा प[रष� क< �सफा[रशW पर जारR अ0धसूचना मF यथा1व4न9द@" ट छह �4तशत से 

अन0धक ऐसी दर पर उb त धारा के अधीन आवेदन क< �ािN त क< तारRख से साठ 9दन के 

अवसान के पe चात ्क< तारRख स ेऐस ेकर का �4तदाय करने क< तारRख तक c याज सदेंय 

होगा :  

परंत ु जहां �4तदाय के �लए कोई दावा Bकसी Vयाय4नणा@यक �ा0धकारR या अपील 

�ा0धकारR या अपील अ0धकरण या V यायालय �वारा पा[रत Bकसी आदेश, जो अ4ंतम 

आदेश है, से उ�तू होता है और उसका ऐसे आदेश के प[रणामP वIप पा[रत आवेदन क< 

�ािN त क< तारRख से साठ 9दन के भीतर �4तदाय नहRं Bकया जाता है तो प[रष� क< 

 1वलंzबत �4तदाय पर 

c याज ।  
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�सफा[रशW पर अ0धसू0चत क< जाने वालR नौ �4तशत से अन0धक ऐसी दर पर आवदेन क< 

�ािN त क< तारRख से साठ 9दन के अवसान के पश ्चात ्क< तारRख से ऐसा �4तदाय करने 

क< तारRख तक c याज संदेय होगा ।  

; प< ट>करण—इस धारा के �योजनW के �लए जहां Bकसी अपील �ा0धकारR, अपील 

अ0धकरण या Bकसी V यायालय �वारा धारा 54 क< उपधारा (5) के अधीन समु0चत 

अ0धकारR के Bकसी आदेश के 1व�s �4तदाय का आदेश Bकया जाता है तो अपील 

�ा0धकारR, अपील अ0धकरण या V यायालय �वारा पा[रत आदेश को उb त उपधारा (5) के 

अधीन पा[रत आदेश माना जाएगा ।  

उपभोb ता कm याण 

4न0ध । 

 57. सरकार उपभोb ता कm याण 4न0ध नामक एक 4न0ध का गठन करेगी और उस 

4न0ध मF 4न5 न�ल6खत का �T यय Bकया जाएगा— 

(क) धारा 54 क< उपधारा (5) मF 4न9द@" ट रकम ;  

(ख) 4न0ध मF �T यय क< गई रकम के 1व4नधान से कोई आय ; और  

(ग) उसके �वारा �ाN त ऐसी अV य धनरा�शयां ।  

  

4न0ध का   

उपयोग ।  

 58. (1) 4न0ध मF �T यय क< गई सभी रा�शयW का सरकार �वारा उपयोग 

उपभोb ताओ ंके कm याण के �लए ऐसी रR4त मF Bकया जाएगा, जो 1व9हत क< जाए ।  

(2) सरकार या उसके �वारा 1व4न9द@" ट �ा0धकारR 4न0ध के संबधं मF उ0चत और 

पथृक् लेखे तथा पथृक् अ�भलेख रखेगा तथा लखेाओं का एक वा1ष@क 1ववरण भारत के 

4नयंUक महालेखापरRMक के परामश@ से यथा1व9हत �Iप मF तैयार करेगा ।  

  

  अ6 याय 12  

�नधा,रण  

  

P वत: 4नधा@रण ।  59. �T येक रिजP ̀Rकृत a यिb त इस अ0ध4नयम के अधीन सदेंय करW का P वत: 

4नधा@रण करेगा और धारा 39 के अधीन यथा1व4न9द@" ट �T येक कराव0ध के �लए 1ववरणी 

�P तुत करेगा ।  

  

अन4ंतम   

4नधा@रण ।  

 60. (1) उपधारा (2) के उपबधंW के अधीन रहते हुए, जहां कराधेय a यिb त मालW या 

सेवाओं या दोनW के मूm य का अवधारण करने मF या उसको लाग ूकर क< दर का अवधारण 

करने मF असमथ@ है तो वह समु0चत अ0धकारR को अनं4तम आधार पर �ल6खत मF कर के 

संदाय के कारणW को देते हुए अनुरोध करेगा और समु0चत अ0धकारR ऐसा अनुरोध �ाN त 

होने क< तारRख से नc बे 9दन से अपe चात ्अव0ध के भीतर अनं4तम आधार पर ऐसी दर 

पर या ऐस ेमूm य पर, जो उसके �वारा 1व4न9द@" ट Bकया जाए, कर के संदाय को अनkुात 

करेगा ।  
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(2) अनं4तम आधार पर कर के संदाय को अनुkात Bकया जा सकेगा य9द कराधेय 

a यिb त ऐसे �Iप मF, जो 1व9हत क< जाए, और ऐसा �4तभू या ऐसी �4तभू4त, जो समु0चत 

अ0धकारR उ0चत समझ,े जो कराधेय a यिb त को अं4तम Iप से 4नधा@[रत कर और अनं4तम 

Iप से 4नधा@[रत कर क< रकम के बीच के अंतर का सदंाय करने के �लए बाx य करती हो, 

4न" पा9दत करता है ।  

(3) समु0चत अ0धकारR उपधारा (1) के अधीन जारR आदेश क< ससूंचना क< तारRख 

से छह मास से अन0धक अव0ध के भीतर 4नधा@रण को अ4ंतम Iप देने के �लए यथा 

अपेLMत ऐसी सूचना को गणना मF लेने के पe चात ्अ4ंतम 4नधा@रण आदेश पा[रत करेगा :  

परंत ुइस उपधारा मF 1व4न9द@" ट कालाव0ध को पया@N त कारण उपद�श@त करने पर और 

कारणW को लेखबs करते हुए संयुb त आयुb त या अपर आयुb त �वारा छह मास से 

अन0धक क< और अव0ध के �लए तथा आयुb त �वारा चार वष@ से अन0धक और अव0ध के 

�लए 1वP ता[रत Bकया जा सकेगा ।  

(4) रिजP ̀Rकृत a यिb त मालW या सेवाओं क< आपू4त@ या दोनW पर अनं4तम 4नधा@रण 

के अधीन संदेय कर, Bकंतु िजसका संदाय 4नयत तारRख तक धारा 39 क< उपधारा (7) या 

तsीन बनाए गए 4नयमW के अधीन नहRं Bकया गया है, पर धारा 50 क< उपधारा (1) के 

अधीन 4न9द@" ट दर पर मालW या सेवाओ ंया दोनW क< उb त आप4ूत@ के संबधं मF कर का 

संदाय करने क< 4नयत तारRख के पe चात ् वाP त1वक संदाय क< तारRख तक c याज का 

संदाय करने का दायी होगा चाहे ऐसी रकम का संदाय अ4ंतम 4नधा@रण के �लए आदेश 

जारR करने स ेपवू@ या पe चात ्Bकया गया हो ।  

(5) जहां रिजP ̀Rकृत a यिb त धारा 54 क< उपधारा (8) के उपबधंW के अधीन रहते 

हुए उपधारा (3) के अधीन अ4ंतम 4नधा@रण के आदेश के प[रणामP वIप �4तदाय का 

हकदार हो जाता है तो ऐस ेसंदाय पर धारा 56 मF यथा उपबं0धत �4तदाय का संदाय 

Bकया जाएगा ।  

  61. (1) समु0चत अ0धकारR रिजP ̀Rकृत a यिb त �वारा �P ततु 1ववरणी और संब0ंधत 

1व�शि" टयW क< 1ववरणी के सहR होने का सT यापन करने के �लए संवीMा करेगा और x यान 

मF आई 1वसंग4तयW, य9द कोई हW, क< ऐसी रR4त, जो 1व9हत क< जाए, मF सूचना देगा तथा 

उस पर उसका P प" टRकरण �ाN त करेगा ।  

(2) P प" टRकरण के P वीकाय@ पाए जाने क< दशा मF रिजP ̀Rकृत a यिb त को तदनुसार 

सू0चत Bकया जाएगा और इस संबंध मF कोई और कार@वाई नहRं क< जाएगी ।  

(3) समु0चत अ0धकारR �वारा सू0चत Bकए जाने के तीस 9दन क< कालाव0ध के भीतर 

या ऐसी और कालाव0ध, जो उसके �वारा अनुkात क< जाए, मF समाधान�द P प" टRकरण 

�P तुत न Bकए जाने क< दशा मF या जहां रिजP ̀Rकृत a यिb त 1वसंग4तयW को P वीकार 

 1ववर6णयW क< संवीMा । 
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करने के पe चात ् उस मास क< 1ववरणी मF, िजसमF 1वसंग4त P वीकार क< गई थी, 

सुधारकारR उपाय करने मF असफल रहता है तो समु0चत अ0धकारR समु0चत कार@वाई आरंभ 

कर सकेगा, िजसके अतंग@त धारा 65 या धारा 66 या धारा 67 के अधीन कार@वाईयां हt या 

धारा 73 या धारा 74 के अधीन कर और अV य शोx यW का अवधारण करने के �लए 

अfसर होगा ।  

1ववर6णयW को 

फाइल न करने 

वालW का 4नधा@रण 

। 

 62. (1) धारा 73 या धारा 74 मF तT �4तकूल Bकसी बात के अंत1व@" ट होते हुए भी 

जहां कोई a यिb त धारा 39 या धारा 45 के अधीन 1ववरणी �P ततु करने मF धारा 46 के 

अधीन सूचना क< तामील के पe चात ्भी असफल रहता है तो समु0चत अ0धकारR उb त 

a यिb त का अपनी सवrT तम जानकारR और उपलc ध तािT वक सामfी या वह सामfी, 

िजसको उसने एकzUत Bकया है, को गणना मF लेन ेके पe चात ्कर के �लए 4नधा@रण करने 

के �लए अfसर होगा तथा 1वT त वष@, िजसके �लए असंदT त कर संबं0धत है, क< वा1ष@क 

1ववरणी को �P तुत करने के �लए धारा 44 के अधीन 1व4न9द@" ट तारRख से पांच वष@ क< 

अव0ध के भीतर 4नधा@रण का आदेश जारR करेगा ।  

(2) जहां रिजP ̀Rकृत a यिb त उपधारा (1) के अधीन 4नधा@रण आदेश क< तामील से 

तीस 9दन के भीतर 1व0धमाV य 1ववरणी �P ततु कर देता है तो उb त 4नधा@रण आदेश का 

�4तसंहरण Bकया गया समझा जाएगा Bकंतु धारा 47 के अधीन 1वलंब फ<स के संदाय या 

धारा 50 क< उपधारा (1) के अधीन c याज का संदाय करने का दा4यT व जारR रहेगा ।  

  

अरिजP ̀Rकृत 

a यिb तयW का 

4नधा@रण । 

 63. धारा 73 या धारा 74 मF तT �4तकूल Bकसी बात के अतं1व@" ट होत ेहुए भी जहा ं

कोई कराधेय a यिb त रिजP ̀Rकरण के �लए दायी होते हुए भी उसे अ�भ�ाN त करने मF 

असफल रहता है या िजसका रिजP ̀Rकरण धारा 29 क< उपधारा (2) के अधीन र� कर 

9दया गया है Bकंतु जो कर का संदाय करने का दायी था तो समु0चत अ0धकारR उb त 

a यिb त का अपने सवrT तम 1ववेक और उपलc ध तािT वक सामfी या वह सामfी, िजसको 

उसने एकzUत Bकया है, को गणना मF लेने के पe चात ्कर के �लए 4नधा@रण करने के �लए 

अfसर होगा तथा 1वT त वष@, िजसके �लए असंदT त कर संबं0धत है, क< वा1ष@क 1ववरणी 

को �P ततु करने के �लए धारा 44 के अधीन 1व4न9द@" ट तारRख स ेपांच वष@ क< अव0ध के 

भीतर 4नधा@रण का आदेश जारR करेगा :  

परंत ुa यिb त को सुने जाने का अवसर �दान Bकए zबना ऐसा कोई 4नधा@रण आदेश 

नहRं Bकया जाएगा ।  

  

क4तपय 1वशेष 

मामलW मF T व[रत 

4नधा@रण ।  

 64. (1) समु0चत अ0धकारR उसक< जानकारR मF Bकसी a यिb त के कर दा4यT व को 

उपद�श@त करने वाले सा� य के आने पर अपर आयुb त या संयुb त आयुb त क< पवू@ अनुkा 

से राजP व के 9हत का संरMण करने के �लए ऐसे a यिb त के कर दा4यT व का 4नधा@रण 

करने के �लए अfसर होगा और 4नधा@रण आदेश जारR करेगा य9द उसके पास यह 1वe वास 

करने के पया@N त आधार हW Bक ऐसा करने मF कोई 1वलंब करने से राजP व के 9हत पर 

�4तकूल �भाव पड़ सकता है :  
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परंत ुकराधेय a यिb त, िजससे दा4यT व संबं0धत है, का 4नधा@रण नहRं Bकया जा सकता 

है और ऐसा दा4यT व मालW क< आप4ूत @ के संबंध मF है तो ऐसे मालW के �भारR a यिb त को 

4नधा@रण के दायी कराधेय aयिb त समझा जाएगा और वह कर का और इस धारा के 

अधीन शोx य अV य रकम का संदाय करन ेका दायी होगा ।  

(2) उपधारा (1) के अधीन पा[रत आदेश क< �ािN त क< तारRख से तीस 9दन के 

भीतर कराधेय a यिb त �वारा Bकए गए आवेदन पर या P वयं अपर आयुb त या संयुb त 

आयुb त यह 1वचार करता है Bक ऐसा आदेश U9ुटपूण@ है तो वह ऐसे आदेश का �4तसंहरण 

कर लेगा और धारा 73 और धारा 74 मF अ0धक0थत �Bjया का अनुसरण करेगा ।  

  अ6 याय 13 

लेखापर>Uा  

  

  65. (1) आयुb त या उसके �वारा �ा0धकृत कोई अV य अ0धकारR साधारण या 1वशषे 

आदेश �वारा Bकसी रिजP ̀Rकृत a यिb त क< ऐसी कालाव0ध, ऐसी आविृT त और ऐसी रR4त, 

जो 1व9हत क< जाए, मF लेखापरRMा कर सकेगा ।  

(2) उपधारा (1) मF 4न9द@" ट अ0धकारR रिजP ̀Rकृत a यिb त के कारबार के P थान या 

अपने काया@लय मF लखेापरRMा का संचालन कर सकF गे ।  

(3) रिजP ̀Rकृत a यिb त को लेखापरRMा के संचालन से कम से कम पV oह काय@ 

9दवस पूव@ ऐसी रR4त मF, जो 1व9हत क< जाए, सूचना के माx यम से लेखापरRMा के 

संचालन क< सूचना दR जाएगी ।  

(4) उपधारा (1) के अधीन लखेापरRMा को लखेापरRMा के आरंभ होने क< तारRख स े

तीन मास क< अव0ध के भीतर परूा Bकया जाएगा :  

परंत ुजहां आयुb त का यह समाधान हो जाता है Bक ऐसे रिजP ̀Rकृत a यिb त के 

संबंध मF लखेापरRMा तीन मास के भीतर परूR नहRं क< जा सकती है तो वह कारणW को 

लखेबs करत ेहुए छह मास से अन0धक और कालाव0ध के �लए कालाव0ध का 1वP तार कर 

सकेगा ।  

; प< ट>करण—इस उपधारा के �योजनW के �लए “लखेापरRMा का आरंभ” से वह 

तारRख अ�भ�ेत है, िजसको कर �ा0धका[रयW �वारा मांग े गए अ�भलेख और दP तावजे 

रिजP ̀Rकृत a यिb त �वारा या लेखापरRMा के वाP त1वक आरंभ पर, कारबार के P थान, 

इनमF से जो भी पeचाTवत| हW, मF उपलc ध करा 9दए जाते हt ।  

(5) लखेापरRMा के �jम मF �ा0धकृत अ0धकारR रिजP ̀Rकृत a यिb त से 4न5 न�ल6खत 

क< अपेMा कर सकेगा,--  

 

 कर �ा0धका[रयW �वारा  

लेखापरRMा ।  
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(i) लखेा ब9हयW या अV य दP तावेजW क< उसक< अपेMानुसार सT यापन के �लए 

उसे आवe यक सु1वधा �दान करना ;  

(ii ) उसे ऐसी जानकारR, जो वह अपेMा करे, �P तुत करने क< तथा लेखापरRMा 

के समय पर पणू@ करन ेके �लए सहायता �दान करन ेक< ।  

(6) लखेापरRMा के पणू@ होने पर समु0चत अ0धकारR तीस 9दन के भीतर उस 

रिजP ̀Rकृत a यिb त को, िजसके अ�भलेखW क< लेखापरRMा क< गई है, 4न" कष}, उसके 

अ0धकारW और बाx यताओ ंतथा ऐसे 4न" कष} के कारणW से स0ूचत करेगा ।  

(7) जहां उपधारा (1) के अधीन संचा�लत लेखापरRMा का प[रणाम कर का संदाय न 

करना का पता लगने या कम कर संदT त Bकए जान ेया U9ुटवश �4तदाय Bकए जाने या 

इनपुट कर �त ् यय को गलत तरRके से लेने या उपयोग करने के Iप मF होता है तो 

समु0चत अ0धकारR धारा 73 या धारा 74 के अधीन कार@वाई आरंभकर सकेगा।  

  66. (1) य9द संवीMा, जांच, अV वेषण या उसके समM BकV हRं अV य काय@वा9हयW के 

�jम मF सहायक आयुb त क< पंिb त से अV यून अ0धकारR का मामले क< �कृ4त और 

ज9टलता तथा राजP व के 9हत मF यह मत है Bक मूm य क< सहR Iप से घोषणा नहRं क< 

गई है या �लया गया �T यय सामाV य सीमाओं के भीतर नहRं है तो वह आयुb त के पवू@ 

अनुमोदन स ेऐस ेरिजP ̀Rकृत a यिb त को �ल6खत संसूचना �वारा उसके अ�भलेखW, िजसके 

अतंग@त लेखा ब9हयां भी हt, क< Bकसी चाट@ड@ लेखाकार या लागत लेखाकार, जसैा Bक 

आयुb त �वारा नाम4न9द@" ट Bकया जाए, से जांच करवाने और लेखापरRMा करवाने का 

4नदेश दे सकेगा ।  

(2) इस �कार नाम4न9द@" ट चाट@ड@ लेखाकार या लागत लेखाकार नc बे 9दन क< 

कालाव0ध के भीतर ऐसी लेखापरRMा क< उसके �वारा स5 यकत: हP ताM[रत और �मा6णत 

[रपोट@ उb त सहायक आयुb त को उसमF अV य 1व�शि" टयW का वण@न करत े हुए, जसैा Bक 

1व4न9द@" ट Bकया जाए, �P तुत करेगा :  

परंत ुसहायक आयुb त उसे Bकसी रिजP ̀Rकृत a यिb त या चाट@ड@ लेखाकार या लागत 

लखेाकार �वारा Bकए गए आवेदन पर या Bकसी तािT वक और पया@N त कारण से उb त 

कालाव0ध का नc बे 9दन क< और कालाव0ध से 1वP तार कर सकेगा ।  

(3) उपधारा (1) के उपबधं इस बात के होते हुए भी �भावी हWगे Bक रिजP ̀Rकृत 

a यिb त के लेखाओं क< लेखापरRMा इस अ0ध4नयम या तT समय �वTृ त Bकसी अV य 1व0ध 

के उपबधंW के अधीन क< गई है ।  

(4) रिजP ̀Rकृत a यिb त को उपधारा (1) के अधीन 1वशषे लेखापरRMा के आधार पर 

एकzUत Bकसी सामfी, िजसका इस अ0ध4नयम या तsीन बनाए गए 4नयमW के अधीन 

उसके 1व�s BकV हRं काय@वा9हयW मF उपयोग Bकया जाना �P ता1वत है, के संबंध मF सनुे 

जाने का अवसर �दान Bकया जाएगा ।  

 1वशेष लेखापरRMा । 
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(5) उपधारा (1) के अधीन अ�भलेखW क< जाचं और लेखापरRMा aयय, िजसके 

अतंग@त चाट@ड@ लेखाकार या लागत लेखाकार का पा[रq�मक भी है, का आयुb त �वारा 

अवधारण और संदाय Bकया जाएगा तथा ऐसा अवधारण अ4ंतम होगा ।  

(6) जहां उपधारा (1) के अधीन संचा�लत लेखापरRMा का प[रणाम कर का संदाय न 

करना का पता लगने या कम कर संदT त Bकए जान ेया U9ुटवश �4तदाय Bकए जाने या 

इनपुट कर �T यय को गलत तरRके स े लेने या उपयोग करन े के Iप मF होता है तो 

समु0चत अ0धकारR धारा 73 या धारा 74 के अधीन कार@वाई आरंभ कर सकेगा । 

  अ6 याय 14 

�नर>Uण, तलाशी, अ1भ.हण और �गरVतार> 

  

4नरRMण, तलाशी 

और अ�भfहण क< 

शिb त ।  

 67. (1) जहां संयुb त आयुb त क< पिंb त से अV यनू समु0चत अ0धकारR के पास यह 

1वe वास करने का कारण है Bक— 

(क) जहां Bकसी कराधेय a यिb त ने मालW या सेवाओ ंया दोनW क< आपू4त@ या 

अपने पास रखे गए मालW के Pटाक के संबधं मF Bकसी संa यवहार को 4छपाया है या 

इस अ0ध4नयम के अधीन उसक< हकदारR से अ0धक इनपुट कर �T यय का दावा 

Bकया है या वह इस अ0ध4नयम के अधीन कर अपवचंन के �लए इस अ0ध4नयम या 

तsीन बनाए गए 4नयमW के उपबंधW के Bकसी उm लंघन मF �लN त रहा है ; या  

(ख) मालW के प[रवहन के कारबार मF लगा हुआ कोई a यिb त या Bकसी 

भांडागार या गोदाम या Bकसी अV य P थान का P वामी या �चालक ऐसे मालW को रख 

रहा है िजन पर कर का संदाय नहRं Bकया गया है या उसने अपने लखेाओं या मालW 

को ऐसी रR4त मF रखा है िजससे इस अ0ध4नयम के अधीन संदेय कर का अपवचंन 

होने क< संभावना है,  

तो वह �ल6खत मF रा� य कर के Bकसी अ0धकारR को कराधये a यिb त के कारबार या मालW 

के प[रवहन के कारबार मF लगे हुए a यिb तयW या भांडागार या गोदाम या Bकसी अV य 

P थान के �चालक या P वामी के Bकसी P थान का 4नरRMण करने के �लए �ा0धकृत कर 

सकेगा ।  

  

  (2) जहां संयुb त आयुb त क< पंिb त से अV यून समु0चत अ0धकारR के पास या तो 

उपधारा (1) के अधीन Bकए गए 4नरRMण के अनुसरण मF या अV यथा यह 1वe वास करन े

का कारण है Bक अ0धहरण के �लए दायी कोई माल या कोई दP तावेज या ब9हयां या चीजF, 

जो उसके मत मF इस अ0ध4नयम के अधीन BकV हRं काय@वा9हयW के �लए उपयोगी या 

सुसंगत हWगी, िजV हF Bकसी P थान पर 4छपाकर रखा गया है तो वह रा�य कर के Bकसी 

अV य अ0धकारR को तलाशी और अ�भfहण करने के �लए �ल6खत मF �ा0धकृत कर सकेगा 

या ऐसे मालW, दP तावेजW या ब9हयW या चीजW क< तलाशी ले सकेगा और अ�भfहण कर 

सकेगा :  
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परंत ुजहां ऐसे मालW को अ�भfहण करना a यवहाय@ नहRं है तो समु0चत अ0धकारR या 

उसके �वारा �ा0धकृत कोई अV य अ0धकारR मालW के P वामी या अ�भरMक पर एक आदेश 

क< तामील कर सकेगा Bक वह ऐसे अ0धकारR क< पूव@ अनkुा के �सवाय मालW को नहRं 

हटाएगा, अलग नहRं करेगा या अV यथा उनसे a यौहार नहRं करेगा :  

परंत ु इस �कार अ�भfहण Bकए गए दP तावेज या ब9हया ंया चीजF ऐसे अ0धकारR 

�वारा केवल तब तक �4तधा[रत क< जाएंगी जब तक वह उनक< परRMा के �लए और इस 

अ0ध4नयम के अधीन Bकसी जांच या काय@वा9हयW के �लए आवe यक हt ।  

(3) उपधारा (2) मF 4न9द@" ट दP तावजे या ब9हयां या चीजF या कराधेय a यिb त या 

Bकसी अV य a यिb त �वारा �P तुत अV य दP तावेज ब9हयां या चीजF िजन पर इस 

अ0ध4नयम या तsीन बनाए गए 4नयमW के अधीन सूचना जारR करने के �लए अवलंब नहRं 

�लया गया है, को ऐसे a यिb त को उb त सूचना जारR करने क< तारRख से तीस 9दन से 

अन0धक अव0ध के भीतर वापस कर 9दया जाएगा ।  

(4) उपधारा (2) के अधीन �ा0धकृत अ0धकारR को Bकसी प[रसर के दरवाजे को सील 

करने क< या तोड़न े क< या Bकसी अलमारR, इलैb ̀ा4नक< युिb त, बाbस, संदकू, िजसमF 

a यिb त के कोई माल, लेखे, रिजP टर या दP तावजेW को 4छपाए जाने का संदेह है, जहां ऐस े

प[रसर, अलमारR, इलैb ̀ा4नक< युिb त, बाbस, संदकू तक पहंुच को रोका जाता है, वहां 

उV हF तोड़कर खोल सकेगा ।  

(5) वह a यिb त, िजसक< अ�भरMा स ेउपधारा (2) के अधीन BकV हRं दP तावेजW को 

अ�भfहण Bकया गया है, उनक< �4तयां बनाने या उनसे �ा0धकृत अ0धकारR क< उपिP थ4त 

मF ऐसे P थान और ऐसे समय जो ऐसा अ0धकारR इस 4न�मT त उपद�श@त करे, �सवाय जहां 

ऐसी �4तयां बनाना या ऐसा उsरण लेना समु0चत अ0धकारR के मत मF जांच को �4तकूल 

Iप से �भा1वत करेगा, लेने का हकदार होगा ।  

(6) उपधारा (2) के अधीन इस �कार अ�भfहण Bकया गया माल अनं4तम आधार 

पर बंधपU 4न" पा9दत करने पर और jमश: ऐसी रR4त और ऐस ेमाUा क< �4तभू4त �P तुत 

करने पर, जो 1व9हत क< जाए, या यथािP थ4त, लाग ू कर, c याज और संदेय शािP त के 

संदाय पर 4नमु@b त Bकया जा सकेगा ।  

(7) जहां उपधारा (2) के अधीन BकV हRं मालW का अ�भfहण Bकया गया है और 

मालW के अ�भfहण से छह मास क< अव0ध के भीतर उनके संबंध मF कोई सूचना जारR 

नहRं क< गई है तो मालW को उस a यिb त को लौटा 9दया जाएगा िजसके कc जे से उनका 

अ�भfहण Bकया गया था :  

परंत ुपया@N त कारण उपद�श@त करने पर छह मास क< अव0ध का समु0चत अ0धकारR 

�वारा छह मास स ेअन0धक और अव0ध के �लए 1वP तार Bकया जा सकेगा ।  

(8) सरकार मालW के न" ट होन े या प[रसंकटमय �कृ4त समय के साथ मालW के 

मूm य मF अवMयण, मालW के �लए भंडारण P थान क< कमी या BकV हRं अV य सुसंगत 

1वचारणW को x यान मF रखते हुए अ0धसूचना �वारा मालW या मालW के ऐसे वग@ को, 

िजसका समु0चत अ0धकारR �वारा ऐसी रR4त मF, जो 1व9हत क< जाए, उपधारा (2) के 

अधीन अ�भfहण के यथासंभव शी� पe चात ्4नपटान Bकया जाएगा, घो1षत कर सकेगी ।  
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(9) जहां कोई माल, जो उपधारा (8) के अधीन 1व4न9द@" ट माल है, िजनका समु0चत 

अ0धकारR �वारा या उसके �वारा �ा0धकृत Bकसी अV य अ0धकारR उपधारा (2) के अधीन 

अ�भfहण Bकया गया है, वह ऐसे मालW क< ऐसी रR4त मF , जो 1व9हत क< जाए, एक सूची 

तैयार करेगा ।  

  (10) तलाशी और अ�भfहण के संबंध मF दंड �Bjया सं9हता, 1973 के उपबधं, जहां 

तक हो सके इस धारा के अधीन तलाशी और अ�भfहण को इस उपांतरण के अधीन रहत े

हुए लागू हWगे Bक उक्  त सं9हता क< धारा 165 उपधारा (5) मF “मिजP ̀ेट” शc द, जहां-जहां 

वह आता है, के P थान पर “आयुb त” शc द रख 9दया गया था ।  

(11) जहां समु0चत अ0धकारR के पास यह 1वe वास करने के कारण है Bक a यिb त ने 

कर का अपवचंन Bकया है या वह Bकसी कर के सदंाय के अपवचंन का �यास कर रहा है, 

वह कारणW को लेखबs करत ेहुए उसके समM �P तुत ऐसे a यिb त के लेखाओं, रिजP टरW 

या दP तावेजW का अ�भfहण कर सकेगा और उV हF इस अ0ध4नयम या तsीन बनाए गए 

4नयमW के अधीन अ�भयोजन के �लए काय@वा9हयW के संबधं मF जब तक आवe यक हो, 

�4तधा[रत करेगा ।  

(12) आयुb त या उसके �वारा �ा0धकारR अ0धकारR Bकसी कराधेय a यिb त के कारबार 

प[रसर से उसके �वारा �ा0धकृत Bकसी a यिb त �वारा मालW या सेवाओं या दोनW के jय 

को ऐसे aयिb त �वारा कर बीजकW के जारR करने या आपू4त @ zबलW क< जांच करने के �लए 

jय करने के �लए �ा0धकृत कर सकेगा और ऐसे अ0धकारR �वारा इस �कार jय Bकए 

गए मालW के वापस करने पर कारबार प[रसर का �भारR कोई a यिb त मालW के �लए इस 

�कार संदT त रकम का पवू@ मF जारR Bकए गए आपू4त@ के �लए कर बीजक या zबल को र� 

करने के पe चात ्�4तदाय करेगा । 

 1974 का 2 

  68. (1) सरकार ऐसी रकम से अ0धक मूm य के, जो उसके �वारा �वहन करने के 

�लए 1व4न9द@" ट Bकया जाए, मालW के परेषण का �वहन को ले जाए जान ेवाल े�वहन के 

�भारR a यिb त से ऐसे दP तावेजW और ऐसी युिb तयW क<, जो 1व9हत क< जाए, अपेMा कर   

सकेगी ।  

(2) उपधारा (1) के अधीन वहन Bकए जाने वाल ेअपेLMत दP तावेजW के c यौरW का 

ऐसी रR4त मF 1व0धमाV यकरण Bकया जाएगा, जो 1व9हत क< जाए ।  

(3) जहां उपधारा (1) मF 4न9द@" ट Bकसी �वहन को Bकसी P थान पर समु0चत 

अ0धकारR �वारा रोक �लया जाता है तो वह उb त �वहन के �भारR a यिb त से उb त 

उपधारा के अधीन 1व9हत दP तावेजW और युिb तयW क< सT यापन करने के �लए �P तुत 

करने क< अपेMा कर सकेगा और उb त a यिb त दP तावेजW और युिb तयW को �P तुत करने 

का तथा मालW के 4नरRMण को भी अनुkात करने का दायी होगा ।  

 संचलन मF मालW का 

4नरRMण ।  



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
80 80 

  69. (1) जहां आयुb त के पास यह 1वe वास करने के कारण हW Bक Bकसी a यिb त ने 

धारा 132 क< उपधारा (1) के खंड (क) या खंड (ख) या खंड (ग) या खंड (घ) मF 

1व4न9द@" ट कोई अपराध का[रत Bकया है जो उb त धारा क< उपधारा (1) के खंड (i) या खडं 

(ii) या उपधारा 2 के अधीन दंडनीय है तो वह आदेश �वारा रा� य कर के Bकसी अ0धकारR 

को ऐसे a यिb त को 0गर�तार करने के �लए �ा0धकृत करेगा ।  

(2) जहां Bकसी a यिb त को धारा 132 क< उपधारा (5) के अधीन 1व4न9द@" ट Bकसी 

अपराध के �लए उपधारा (1) के अधीन 0गर�तार Bकया जाता है तो a यिb त को 0गर�तार 

करने के �लए �ा0धकृत अ0धकारR a यिb त को 0गर�तारR के आधार से सू0चत करेगा और 

उसे चौबीस घंटF के भीतर मिजP ̀ेट के समM �P ततु करेगा ।  

 0गर�तार करने क< 

शिb त ।  

1974 का 2  (3) दंड �Bjया सं9हता, 1973 के उपबधंW के अधीन रहते हुए,--  

(क) जहां Bकसी a यिb त को उपधारा (1) के अधीन धारा 132 क< उपधारा (4) 

के अधीन 1व4न9द@" ट Bकसी अपराध के �लए 0गर�तार Bकया जाता है तो उसे 

जमानत मंजूर क< जाएगी या जमानत के व ् य4तjम क< दशा मF मिजP ̀ेट क< 

अ�भरMा के �लए अfे1षत Bकया जाएगा ;  

(ख) असंkये और जमानतीय अपराध क< दशा मF उपायुb त या सहायक 

आयुb त के पास Bकसी 0गर�तार a यिb त को जमानत पर या अV यथा 4नमु@b त करने 

के �लए वहRं शिb तयां हWगी और उV हRं उपबंधW के अधीन रहत ेहुए, जो Bकसी प�ुलस 

P टेशन के �भारR a यिb त के पास होती हt । 

  

 
 
 
 
 

1908 का  5 

 70. (1) इस अ0ध4नयम के अधीन समु0चत अ0धकारR को Bकसी a यिb त को lEeu 

करने क<, िजसक< उपिP थ4त को Bकसी जांच मF वह सा� य देने के �लए या Bकसी दP तावजे 

या Bकसी वP तु को �P ततु करने के �लए आवe यक समझता है, उसी रR4त मF शिb त होगी 

जसैा Bक �स1वल �Bjया सं9हता, 1908 के अधीन Bकसी �स1वल V यायालय को दR गई   

है ।  

 a यिb तयW को सा� य देने 

और दP तावेज �P तुत 

करने के �लए lEeu 
करने क< शिb त । 

  (2) उपधारा (1) मF 4न9द@" ट �T येक ऐसी जाचं को भारतीय दंड सं9हता क< धारा 193 

और धारा 228 के अथा@V तग@त “V या4यक काय@वा9हया”ं समझा जाएगा । 

 1860 का 45 

कारबार प[रसरW 

तक पहंुच ।  

 71. (1) सयंुb त आयुb त स ेअV यून समु0चत अ0धकारR �वारा इस अ0ध4नयम के 

अधीन �ा0धकृत Bकसी अ0धकारR क< Bकसी रिजP ̀Rकृत a यिb त के कारबार के Bकसी P थान 

तक लेखाब9हया,ं दP तावेजW, कंN यूटरW, कंN यूटर �ोfामW, कंN यूटर सा�टवेयर चाहे Bकसी 

कंN यूटर मF �4त" ठा1पत हो या अV यथा और ऐसी अV य चीजW तक और जो ऐसे P थान पर 

उपलc ध हW, पर Bकसी लेखापरRMा, संवीMा, सT यापन और जांच, जो राजP व के 9हतW के 

सुरMोपाय के �लए आवe यक हो, पहंुच होगी ।  

  

 

 

 

 

 

 

 

 



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
81 81 

(2) उपधारा (1) मF 4न9द@" ट P थान का �T येक �भारR a यिb त मांग Bकए जाने पर 

उपधारा (1) के अधीन �ा0धकृत अ0धकारR को या समु0चत अ0धकारR �वारा तैनात 

लखेापरRMा दल या धारा 66 के अधीन नाम4न9द@" ट लागत लेखाकार या चाट@ड@ लेखाकार 

को 4न5 न�ल6खत— 

(i) ऐसे अ�भलेख, िजVहF रिजP ̀Rकृत a यिb त �वारा तयैार Bकया गया या रखा 

गया है और समु0चत अ0धकारR को ऐसी रR4त मF, जो 1व9हत क< जाए, घो1षत Bकया 

गया है ;  

(ii ) शषे परRMण पU या उसका समतmु य ;   

(iii ) स5 यकत: लखेा परRLMत 1वT तीय लेखाओं क< वा1ष@क 1ववरणी, जहां 

अपेLMत हो ;  

 

 

 

  (iv) कंपनी अ0ध4नयम, 2013 क< धारा 148 के अधीन लागत लेखापरRMा 

[रपोट@, य9द कोई हो ;  

 2013 का 18 

 

  (v) आय-कर अ0ध4नयम, 1961 क< धारा 44कख के अधीन आय-कर 

लखेापरRMा [रपोट@, य9द कोई हो ; और   

(vi) कोई अV य सुसंगत अ�भलेख,  

अ0धकारR या लखेापरRMा दल या चाट@ड@ अकाउंटFट या लागत लेखापाल �वारा संवीMा करने 

के �लए उस 9दन स,े िजसको ऐसी मांग क< गई थी, स ेपV oह काय@ 9दवस से अन0धक 

अव0ध के भीतर या ऐसी और अव0ध, जो उb त अ0धकारR या लेखापरRMा दल या चाट@ड@ 

लखेाकार या लागत लेखाकार �वारा अनkुात क< जाए, उपलc ध कराएगा । 

 1961 का 43 

समु0चत 

अ0धका[रयW क< 

सहायता के �लए 

अ0धकारR ।  

 72. (1) पु�लस, रेल, सीमाशुm क और भू-राजP व के संfहण मF लगे हुए अ0धकारR, 

िजसके अतंग@त fामीण अ0धकारR और कF oRय कर के अ0धकारR और संघ रा� यMेU कर के 

अ0धकारR हt, इस अ0ध4नयम के काया@V वयन मF समु0चत अ0धका[रयW क< सहायता करFगे ।  

(2) सरकार अ0धसूचना �वारा इस अ0ध4नयम के काया@V वयन के �लए समु0चत 

अ0धका[रयW क< सहायता करने के �लए, जब ऐसा करने के �लए आयुb त �वारा कहा जाए, 

अ0धका[रयW के Bकसी वग@ को सशb त कर सकेगी और उनसे अपेMा कर सकेगी । 

  

  अ6 याय 15 

मांग और वसलू>  

  

  73. (1) जहां समु0चत अ0धकारR को यह �तीत होता है Bक Bकसी कर का संदाय 

नहRं Bकया गया है या कम संदाय Bकया गया है या U9ुटवश �4तदाय Bकया गया है या 

 असंदT त कर या कम 

संदT त या Uु9टवश 

�4तदाय Bकए गए कर 
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इनपुट कर �T यय को गलती से �लया गया है या कपट से �भV न Bकसी अV य कारण स े

उसका उपयोग Bकया गया है या कर अपवचंन के �लए जानबूझकर कोई �म� या कथन 

Bकया गया है या त� यW को 4छपाया गया है तो वह कर, िजसका इस �कार संदाय नहRं 

Bकया गया है या कम संदाय Bकया गया है या U9ुटवश �4तदाय Bकया गया है या इनपुट 

कर �T यय को गलती स े�लया गया है या कपट स े�भV न Bकसी अV य कारण से उसका 

उपयोग Bकया गया है या कर अपवचंन के �लए जानबझूकर कोई �म� या कथन Bकया गया 

है या त� यW को 4छपाया गया है, के �लए �भाय@ a यिb त को हेतुक उपदश@न करने के �लए 

सूचना क< तामील करेगा Bक b यW न वह सूचना मF 1व4न9द@" ट रकम के साथ धारा 50 के 

अधीन उस पर संदेय c याज और इस अ0ध4नयम या तsीन बनाए गए 4नयमW के उपबधंW 

के अधीन उदfहणीय शािP त का संदाय करे ।  

(2) समु0चत अ0धकारR उपधारा (1) के अधीन सूचना आदेश जारR करने के �लए 

उपधारा (10) मF 1व4न9द@" ट समय-सीमा से कम से कम तीन मास पूव@ जारR करेगा ।  

(3) जहां उपधारा (1) के अधीन Bकसी कालाव0ध के �लए कोई सूचना जारR क< गई 

है तो समु0चत अ0धकारR संदT त न Bकए गए कर या कम संदT त Bकए गए या U9ुटवश 

�4तदाय Bकए गए या गलत तरRके से �लए गए या उपधारा (1) के अधीन आने वालR 

कालाव0धयW से �भV न के �लए उपयोग Bकए गए इनपुट कर �T यय के c यौरW को अतं1व@" ट 

करते हुए एक 1ववरण क< तामील कर सकेगा ।  

(4) ऐस ेa यिb त पर ऐस े 1ववरण क< तामील को इस शत@ के अधीन रहत े हुए Bक 

उपधारा (1) के अधीन आने वालR ऐसी कर अव0धयW के �लए अवलंब �लए गए आधार 

वहRं हt, िजनका पूव@ सचूना मF वण@न Bकया गया है, सूचना क< तामील समझा जाएगा । 

(5) कर स े�भाय@ a यिb त, यथािP थ4त, उपधारा (1) के अधीन सूचना क< तामील या 

उपधारा (3) के अधीन 1ववरण क< तामील से पूव@ धारा 50 के अधीन उसके �वारा संदेय 

c याज के साथ कर क< रकम का अपन े P वयं के ऐस े कर के 4नधा@रण या समु0चत 

अ0धकारR �वारा 4नधा@[रत कर के आधार पर संदाय करेगा और समु0चत अ0धकारR को ऐसे 

संदाय क< �ल6खत सचूना देगा ।  

(6) समु0चत अ0धकारR ऐसी सूचना क< �ािN त पर, यथािP थ4त, उपधारा (1) के 

अधीन सूचना या उपधारा (3) के अधीन 1ववरण क< इस �कार संदT त कर या इस 

अ0ध4नयम या तsीन बनाए गए 4नयमW के अधीन संदेय Bकसी शािP त के �लए तामील 

नहRं करेगा ।  

(7) जहां समु0चत अ0धकारR का यह मत है Bक उपधारा (5) के अधीन संदT त रकम 

वाP त1वक Iप से संदेय रकम से कम है तो वह ऐसी रकम के संबधं मF, जो वाP त1वक 

Iप से संदेय रकम से कम होती है, के �लए उपधारा (1) मF यथा उपबं0धत सूचना जारR 

करने के �लए अfसर होगा ।  

या गलत तरRके से �लए 

गए या कपट से �भV न 

Bकसी अV य कारण से 

उपयोग Bकए गए इनपुट 

कर �T यय या त� यW का 

जानबूझकर �म� या 

कथन या 4छपाए गए 

कर का अवधारण। 



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
83 83 

(8) जहां उपधारा (1) या उपधारा (3) के अधीन कर से �भाय@ a यिb त धारा 50 के 

अधीन संदेय c याज के साथ उb त कर का हेतुक उपद�श@त करने क< सूचना जारR करने के 

तीस 9दन के भीतर संदाय कर देता है तो कोई शािP त संदेय नहRं होगी और उb त सूचना 

के संबधं मF सभी काय@वा9हयW को पूरा कर �लया गया समझा जाएगा ।  

  (9) समु0चत अ0धकारR कर स े�भाय@ a यिb त �वारा Bकए गए अ� यावदेन, य9द कोई 

हो, पर 1वचार करने के पe चात ् कर, c याज और शािP त क< कर के दस �4तशत के 

समतmु य रकम या दस हजार Iपए, जो भी अ0धक हो, को ऐसे a यिb त से शोx य 

अवधा[रत करेगा और एक आदेश जारR करेगा ।  

(10) समु0चत अ0धकारR उपधारा (9) के अधीन आदेश को 1वT त वष@ के �लए वा1ष@क 

1ववरणी पा[रत करने क< तारRख, िजसके �लए कर संदT त नहRं Bकया गया था या कम 

संदT त Bकया गया था या इनपुट कर �T यय गलत �लया गया था या गलत उपयोग Bकया 

गया था, से U9ुटवश �4तदाय क< तारRख स ेतीन वष@ के भीतर आदेश जारR करेगा ।  

(11) उपधारा (6) या उपधारा (8) मF अंत1व@" ट Bकसी बात के होत ेहुए भी उपधारा 

(9) के अधीन शािP त वहां संदेय होगी जहां P वत: 4नधा@[रत कर या कर के Iप मF एकzUत 

Bकसी रकम को ऐसे कर के संदाय क< तारRख से तीस 9दन क< कालाव0ध के भीतर संदT त 

नहRं Bकया गया है ।  

  

असदंT त कर या 

कम संदT त या 

Uु9टवश �4तदाय 

Bकए गए कर या 

गलत तरRके से 

�लए गए या कपट 

से उपयोग Bकए 

गए इनपुट कर 

�T यय या त� यW 

का जानबूझकर 

�म� या कथन या 

4छपाए गए कर 

का अवधारण   । 

 74. (1) जहां समु0चत अ0धकारR को यह �तीत होता है Bक Bकसी कर का संदाय 

नहRं Bकया गया है या कम संदाय Bकया गया है या U9ुटवश �4तदाय Bकया गया है या 

इनपुट कर �T यय को गलती से �लया गया है या कपट से उसका उपयोग Bकया गया है 

या कर अपवचंन के �लए जानबझूकर कोई �म� या कथन Bकया गया है या त� यW को 

4छपाया गया है तो वह कर, िजसका इस �कार संदाय नहRं Bकया गया है या कम संदाय 

Bकया गया है या U9ुटवश �4तदाय Bकया गया है या इनपुट कर �T यय को गलती से �लया 

गया है या कपट से उसका उपयोग Bकया गया है या कर अपवंचन के �लए जानबूझकर 

कोई �म� या कथन Bकया गया है या त� यW को 4छपाया गया है, के �लए �भाय@ a यिb त को 

हेतकु उपदश@न करने के �लए सूचना क< तामील करेगा Bक b यW न वह सूचना मF 

1व4न9द@" ट रकम के साथ धारा 50 के अधीन उस पर संदेय c याज और इस अ0ध4नयम या 

तsीन बनाए गए 4नयमW के उपबंधW के अधीन उदfहणीय शािP त का संदाय करे ।  

(2) समु0चत अ0धकारR उपधारा (1) के अधीन सूचना आदेश जारR करने के �लए 

उपधारा (10) मF 1व4न9द@" ट समय-सीमा से कम से कम छह मास पूव@ जारR करेगा ।  

(3) जहां उपधारा (1) के अधीन Bकसी कालाव0ध के �लए कोई सूचना जारR क< गई 

है तो समु0चत अ0धकारR संदT त न Bकए गए कर या कम संदT त Bकए गए या U9ुटवश 

�4तदाय Bकए गए या गलत तरRके से �लए गए या उपधारा (1) के अधीन आने वालR 
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कालाव0धयW से �भV न के �लए उपयोग Bकए गए इनपुट कर �T यय के c यौरW को अतं1व@" ट 

करते हुए एक 1ववरण क< तामील कर सकेगा ।  

(4) उपधारा (3) के अधीन 1ववरण क< तामील को धारा 73 क< उपधारा (1) के 

अधीन सूचना क< तामील इस शत@ के अधीन समझा जाएगा Bक उb त 1ववरण मF अवलंब 

�लए गए आधार �सवाय कपट के आधार के या उपधारा (1) के अधीन आने वालR 

कालाव0धयW से �भV न कर अपवंचन के �लए Bकसी जानबूझकर �म� या कथन या त� यW के 

4छपाने के �लए अवलंब �लए गए आधार वहRं हt, िजनका पवू@ सूचना मF वण@न Bकया गया 

है । 

(5) कर से �भाय@ a यिb त उपधारा (1) के अधीन सूचना क< तामील से पूव@ धारा 50 

के अधीन संदेय c याज के साथ कर क< रकम का संदाय करेगा और कर के P वयं 4नधा@रण 

या समु0चत अ0धकारR �वारा 4नधा@[रत कर के आधार पर ऐसे कर क< रकम के पV oह 

�4तशत के बराबर शािP त का संदाय करेगा और समु0चत अ0धकारR को ऐसे संदाय क< 

�ल6खत सूचना देगा ।  

(6) समु0चत अ0धकारR ऐसी सूचना क< �ािN त पर उपधारा (1) के अधीन इस �कार 

Bकसी संदT त कर या इस अ0ध4नयम या तsीन बनाए गए 4नयमW के उपबंधW के अधीन 

संदेय Bकसी शािP त के संबंध मF सूचना क< तामील नहRं करेगा ।  

(7) जहां समु0चत अ0धकारR का यह मत है Bक उपधारा (5) के अधीन संदT त रकम 

वाP त1वक Iप से संदेय रकम से कम है तो वह ऐसी रकम के संबधं मF, जो वाP त1वक 

Iप से संदेय रकम से कम होती है, के �लए उपधारा (1) मF यथा उपबं0धत सूचना जारR 

करने के �लए अfसर होगा ।  

(8) जहां उपधारा (1) के अधीन कर स े �भाय@ कोई a यिb त धारा 50 के अधीन 

संदेय c याज के साथ उb त कर का और ऐसे कर के प{ चीस �4तशत के बराबर शािP त  

का सूचना जारR करने के तीस 9दन के भीतर संदाय कर देता है तो उb त सूचना के संबधं 

मF सभी काय@वा9हयW को पूरा कर �लया गया समझा जाएगा ।  

  (9) समु0चत अ0धकारR कर स े�भाय@ a यिb त �वारा Bकए गए अ� यावदेन, य9द कोई 

हो, पर 1वचार करन ेके पe चात ्ऐस ेa यिb त स ेशोx य कर क< रकम, c याज और शािP त 

का अवधारण करेगा और आदेश जारR करेगा ।  

(10) समु0चत अ0धकारR उपधारा (9) के अधीन उस 1वT त वष@ के �लए वा1ष@क 

1ववरणी �Pतुत करने क< स5 यक् तारRख से पाचं वष@ के भीतर िजसके �लए कर संदT त 

नहRं Bकया गया था या कम संदT त Bकया गया था या इनपुट कर �T यय गलत �लया गया 

है या गलत उपयोग Bकया गया है, से U9ुटवश �4तदाय क< तारRख से पांच वष@ के भीतर 

आदेश जारR करेगा ।  

  



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
85 85 

(11) जहां कोई a यिb त, िजस पर उपधारा (9) के अधीन आदेश क< तामील क< गई 

है, धारा 50 के अधीन उस पर संदेय c याज के साथ कर और ऐसे कर के पचास �4तशत 

के समतmु य शािP त का आदेश क< संसूचना के तीस 9दन के भीतर संदाय कर देता है तो 

ऐसी सूचना के संबंध मF सभी काय@वा9हयW को पूरा हुआ समझा जाएगा ।  

; प< ट>करण 1—इस धारा के �योजनW के �लए,-- 

(i) “उb त सूचना के संबधं मF सभी काय@वा9हयां” मF धारा 132 के अधीन 

काय@वा9हयां सि5 म�लत नहRं हWगी ;  

(ii ) जहां उV हRं काय@वा9हयW के अधीन कर का संदाय करने के �लए दायी मु( य 

a यिb त और कुछ अV य a यिb तयW को सूचना जारR क< जाती है और ऐसी 

काय@वा9हयW को धारा 73 या धारा 74 के अधीन मु( य a यिb त के 1व�s पूरा कर 

�लया गया है तो धारा 122, धारा 125, धारा 129 और धारा 130 के अधीन शािP त 

का संदाय करने के �लए दायी सभी a यिb तयW के 1व�s काय@वा9हयW को परूा हुआ 

समझा जाएगा ।  

; प< ट>करण 2—इस अ0ध4नयम के �योजनW के �लए, “4छपाना” पद से ऐस ेत� यW 

या जानकारR को घो1षत नहRं करना िजससे कराधेय a यिb त से इस अ0ध4नयम या तsीन 

बनाए गए 4नयमW के अधीन 1ववरणी, 1ववरण, [रपोट@ या Bकसी अV य दP तावेज मF घो1षत 

करने क< अपेMा है या �ल6खत मF मांगे जाने पर Bकसी सूचना को समु0चत अ0धकारR को 

�P तुत करने मF असफलता अ�भ�ेत होगा । 

कर अवधारण के 

संबंध मF साधारण 

उपबंध ।  

 75. (1) जहां Bकसी सूचना क< तामील या आदेश के जारR करने पर Bकसी 

V यायालय या अपील अ0धकरण �वारा रोक लगा दR जाती है तो ऐसी रोक क< अव0ध को, 

यथािP थ4त, धारा 73 क< उपधारा (2) और उपधारा (10) तथा धारा 74 क< उपधारा (2) 

और उपधारा (10) मF 1व4न9द@" ट अव0ध क< संगणना करने से अपविज@त Bकया जाएगा ।  

(2) जहां कोई अपील �ा0धकारR या अपील अ0धकरण या V यायालय का यह 4न" कष@ 

है Bक धारा 74 क< उपधारा (1) के अधीन इस कारण से भरणीय नहRं है Bक कर अपवचंन 

के �लए कपट या जानबूझकर �म� या कथन या त� यW को 4छपाना उस a यिb त के 1व�s 

साzबत नहRं होता है िजसको सूचना जारR क< गई थी, तो सम0ुचत अ0धकारR ऐसे a यिb त 

�वारा संदेय कर का यह मानत े हुए अवधारण करेगा Bक धारा 73 क< उपधारा (1) के 

अधीन सूचना जारR क< गई थी ।  

(3) जहां अपील �ा0धकारR या अपील अ0धकरण या V यायालय के 4नदेशW के 

अनुसरण मF Bकसी आदेश को जारR करने क< अपेMा है तो ऐसा आदेश उb त 4नदेश क< 

संसूचना क< तारRख से दो वष@ क< अव0ध के भीतर जारR Bकया जाएगा ।  

(4) सुने जाने के अवसर को वहां अनुदT त Bकया जाएगा जहां कर या शािP त से 
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�भाय@ a यिb त का �ल6खत अनुरोध �ाN त होता है या जहां ऐसे a यिb त के 1व�s �4तकूल 

1व4नe चय क< �T याशा है ।  

(5) समु0चत अ0धकारR य9द कर से �भाय@ a यिb त �वारा पया@N त कारण उपद�श@त 

Bकया जाता है तो उb त a यिb त को समय अनुदT त करेगा और कारणW को लेखबs करते 

हुए सुनवाई को P थ0गत कर देगा :  

परंत ुऐसा कोई P थगन काय@वा9हयW के दौरान Bकसी a यिb त को तीन बार से अ0धक 

अनुदT त नहRं Bकया जाएगा । 

(6) समु0चत अ0धकारR अपन ेआदेश मF अपने 1व4नe चय के �लए सुसंगत त� यW का 

अ0धकथन करेगा ।   

  (7) आदेश मF मांग Bकए गए कर, c याज और शािP त क< रकम सूचना मF 1व4न9द@" ट 

रकम से अ0धक नहRं होगी और सूचना मF 1व4न9द@" ट आधारW के Bकसी अV य आधार पर 

Bकसी मांग क< पुि" ट नहRं क< जाएगी ।  

(8) जहां अपील �ा0धकारR या अपील अ0धकरण या V यायालय समु0चत अ0धकारR 

�वारा अवधा[रत कर क< रकम को उपांत[रत करता है तो c याज और शािP त क< रकम भी 

इस �कार उपांत[रत कर क< रकम को गणना मF लेते हुए तदनुसार उपांत[रत हो जाएगी ।  

(9) कम संदT त Bकए गए या संदT त नहRं Bकए गए कर पर c याज संदेय होगा चाहे 

कर दा4यT व का अवधारण करने वाल ेआदेश मF 1व4न9द@" ट Bकया गया हो या नहRं ।  

(10) V याय4नण@यन काय@वा9हयW को परूा हुआ समझा जाएगा य9द धारा 73 क< 

उपधारा (10) मF यथाउपबं0धत तीन वष@ के भीतर या धारा 74 क< उपधारा (10) मF 

यथाउपब0ंधत पांच वष@ के भीतर आदेश जारR नहRं Bकया जाता है ।  

(11) कोई 1ववाघक, िजस पर अपील �ा0धकारR या अपील अ0धकरण या उ{ च 

V यायालय �वारा अपना 1व4नe चय �लया गया है जो BकV हR ंअV य काय@वा9हयW मF राजP व 

के 9हत के �4तकूल है और अपील अ0धकरण या उ{ च V यायालय या उ{ चतम V यायालय 

मF अपील �ा0धकारR या अपील अ0धकरण या उ{ च V यायालय के ऐस े1व4नe चय के 1व�s 

कोई अपील लंzबत है तो अपील �ा0धकारR और अपील �ा0धकारR के 1व4नe चय क< तारRख 

के बीच क< कालाव0ध या अपील अ0धकरण और उ{ च V यायालय के 1व4नe चय क< तारRख 

और उ{ च V यायालय तथा उ{ चतम V यायालय के 1व4नe चय क< तारRख को धारा 73 क< 

उपधारा (10) या धारा 74 क< उपधारा (10) मF 4न9द@" ट कालाव0ध क< संगणना करन ेमF 

वहां अपविज@त Bकया जाएगा जहां काय@वा9हयां उb त धाराओं के अधीन हेतुक उपद�श@त 

जारR करने के माx यम स ेसंिP थत क< गई हt ।  
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(12) धारा 73 या धारा 74 मF अतं1व@" ट Bकसी बात के होते हुए भी जहां धारा 39 

के अधीन �P ततु 1ववरणी के अनुसार P वत: 4नधा@[रत कर क< कोई रकम पणू@त: या 

भागत: असंदT त रहती है या ऐसे कर पर संदेय c याज क< कोई रकम असंदT त रहती है तो 

उसक< धारा 79 के उपबंधW के अधीन वसूलR क< जाएगी ।  

(13) जहां धारा 73 या धारा 74 के अधीन कोई शािP त अ0धरो1पत क< जाती है तो 

उसे कृT य या लोप पर Bकसी शािP त को उसी a यिb त पर इस अ0ध4नयम के अV य उपबंधW 

के अधीन अ0धरो1पत नहRं Bकया जाएगा ।  

  76. (1) अपील �ा0धकारR या अपील अ0धकरण या V यायालय के Bकसी आदेश या 

4नदेश मF या इस अ0ध4नयम या तsीन बनाए गए 4नयमW या तT समय �वTृ त Bकसी अV य 

1व0ध मF तT �4तकूल अंत1व@" ट Bकसी बात के होत े हुए भी �T येक a यिb त, िजसन े Bकसी 

अV य a यिb त से इस अ0ध4नयम के अधीन कर के Iप मF Bकसी रकम का संfह Bकया है 

और उb त रकम का सरकार को संदाय नहRं Bकया है तो वह तुरंत इस बात के होते हुए 

Bक वह �दाय, िजनके संबंध मF ऐसी रकम का संfह Bकया गया है, कराधेय है या नहR,ं 

उb त रकम का सरकार को सदंाय करेगा ।  

(2) जहां उपधारा (1) के अधीन Bकसी रकम का सरकार को संदाय Bकया जाना 

अपेLMत है और िजसका संदाय नहRं Bकया गया है तो समु0चत अ0धकारR ऐसी रकम का 

संदाय करने के �लए दायी a यिb त को हेतुक उपद�श@त करने क< अपेMा करते हुए सूचना 

जारR करेगा Bक सूचना मF यथा 1व4न9द@" ट उb त रकम को उसके �वारा सरकार को संदाय 

b यW नहRं Bकया जाना चा9हए तथा सूचना मF 1व4न9द@" ट रकम के समतुm य शािP त इस 

अ0ध4नयम के उपबंधW के अधीन उस पर अ0धरो1पत क्  यW नहRं क< जानी चा9हए ।  

(3) समु0चत अ0धकारR उस a यिb त �वारा, िजस पर उपधारा (2) के अधीन सूचना 

क< तामील क< गई है, के अ� यावदेन, य9द कोई हो, पर 1वचार करने के पe चात ् ऐसे 

a यिb त से शोx य रकम का अवधारण करेगा और तT पe चात ् ऐसा a यिb त इस �कार 

अवधा[रत रकम का संदाय करेगा ।   

(4) उपधारा (1) मF 4न9द@" ट a यिb त उपधारा (1) या उपधारा (3) मF 4न9द@" ट रकम 

का संदाय करने के अ4त[रb त उस पर धारा 50 के अधीन 1व4न9द@" ट दर पर उसके �वारा 

संग9ृहत रकम क< तारRख से सरकार को ऐसी रकम का सदंाय करने क< तारRख के �लए 

c याज का संदाय करने का भी दायी होगा ।  

(5) वहां सुने जाने का अवसर �दान Bकया जाएगा जहां ऐसे a यिb त स,े िजसको 

हेतकु उपद�श@त करने क< सूचना जारR क< गई है, �ल6खत अनुरोध �ाN त होता है ।  

(6) समु0चत अ0धकारR सूचना जारR करने क< तारRख से एक वष@ के भीतर आदेश 

जारR करेगा ।  

 संग9ृहत Bकंतु सरकार को 

संदT त न Bकया गया   

कर । 



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
88 88 

(7) जहां आदेश जारR करने पर V यायालय या अपील अ0धकरण के Bकसी आदेश 

�वारा रोक लगाई जाती है तो ऐसी रोक क< कालाव0ध को एक वष@ क< कालाव0ध क< 

संगणना करने मF अपविज@त Bकया जाएगा ।  

(8) समु0चत अ0धकारR अपन े आदेश मF अपने 1व4नe चय के सुसंगत कारणW को 

अ0धक0थत करेगा ।  

  (9) उपधारा (1) या उपधारा (3) के अधीन सरकार को सदंT त रकम का उपधारा (1) 

मF 4न9द@" ट  पू4त @यW के संबंध मF a यिb त �वारा संदेय कर, य9द कोई हो, के 1व�s 

समायोजन Bकया जाएगा ।  

(10) जहां उपधारा (9) के अधीन समायोजन के पe चात ्कोई आ0धb य शषे बचता है 

तो ऐसे आ0धb य क< रकम का या तो 4न0ध मF �T यय Bकया जाएगा या उस a यिb त को 

�4तदाय Bकया जाएगा िजसने ऐसी रकम को चुकाया है ।  

(11) वह a यिb त, िजसन े रकम को चुकाया है, धारा 54 के उपबधंW के अनुसार 

उसका �4तदाय करने के �लए आवेदन कर सकेगा ।  

  

गलती से संग9ृहत 

Bकया गया और 

कF oRय सरकार या 

रा� य सरकार को 

संदT त Bकया गया 

कर ।  

 77. (1) कोई रिजP ̀Rकृत a यिb त, िजसन े उसके �वारा अंत:रा� य आपू4त@ समझ े

जाने वाल ेBकसी संa यवहार पर कF oRय कर और la?k jkT;{ks= dj संदT त Bकया है Bकंतु 

िजसे पeचाTवत| Iप से अंतरा@�यीय आपू4त@ अ�भ4नधा@[रत Bकया गया है, को इस �कार 

संदT त रकम का ऐसी रR4त मF और ऐसी शत} के अधीन रहत े हुए, जो 1व9हत क< जाए, 

�4तदाय Bकया जाएगा ।  

(2) कोई रिजP ̀Rकृत a यिb त, िजसने उसके �वारा अंत:रा� य आपू4त @ समझ ेजान े

वाले Bकसी संa यवहार पर एक<कृत कर संदT त Bकया है BकVत ु िजसे पeचाTवत| Iप से 

अतंरा@�यीय आप4ूत@ अ�भ4नधा@[रत Bकया गया है, स,े ;FkkfLFkfr lans; dsUnzh; dj vkSj 

la?k jkT;{ks= ij dsUnzh; dj vkSj रा� य कर क< रकम पर c याज का संदाय करने क< 

अपेMा नहRं होगी । 

  

  78. इस अ0ध4नयम के अधीन पा[रत Bकसी आदेश के अनुसरण मF कराधेय a यिb त 

�वारा सदेंय Bकसी रकम को ऐसे a यिb त �वारा ऐसे आदेश क< तामील क< तारRख से तीन 

मास क< कालाव0ध के भीतर संदT त Bकया जाएगा, िजसके न हो सकने पर वसूलR 

काय@वा9हयां आरंभ क< जाएंगी :  

परंत ुजहां समु0चत अ0धकारR राजP व 9हत मF ऐसा करना समीचीन समझता है तो 

वह कारणW को लेखबs करत ेहुए उb त कराधेय a यिb त से उसके �वारा ऐसी तीन मास से 

कम 1व4न9द@" ट क< जा सकने वालR कालाव0ध के भीतर संदाय करने क< अपेMा कर  

सकेगा ।  

 वसूलR काय@वा9हयW का 

आरंभ Bकया जाना ।  



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
89 89 

  79. (1) जहां इस अ0ध4नयम या तsीन बनाए गए 4नयमW के BकV हRं उपबंधW के 

अधीन Bकसी a यिb त �वारा सरकार को संदेय Bकसी रकम को संदT त नहRं Bकया जाता है 

तो समु0चत अ0धकारR 4न5 न�ल6खत एक या अ0धक ढंगW से रकम को वसूल करने के �लए 

अfसर होगा, अथा@त ्:--  

(क) समु0चत अ0धकारR ऐसे a यिb त को देय संदेय Bकसी रकम से इस �कार 

संदेय रकम क< कटौती करेगा या Bकसी अV य 1व4न9द@" ट अ0धकारR से रकम क< 

कटौती करने क< अपेMा करेगा, जो रकम समु0चत अ0धकारR या ऐसे अV य 

1व4न9द@" ट अ0धकारR के 4नयंUणाधीन है ;  

(ख) समु0चत अ0धकारR ऐसे a यिb त को देय संदेय Bकसी रकम से इस �कार 

संदेय रकम क< कटौती करेगा या ऐसे a यिb त से संबधं रखने वालR वP तुओ ंको 

4न�s करके और 1वjय करके, जो रकम समु0चत अ0धकारR या ऐसे अV य 

1व4न9द@" ट अ0धकारR के 4नयंUणाधीन है, वसूलR करेगा ; 

(ग) (i) समु0चत अ0धकारR �ल6खत सूचना �वारा Bकसी अV य a यिb त स,े 

िजससे धन शोx य है या ऐस ेa यिb त को शोx य हो जाता है, जो ऐस ेa यिb त के लखेे 

धन धारण करता है या पeचाTवत| Iप से धन धारण करता है, सरकार को तुरंत 

धन शोx य होने पर या उसके �वारा धारण Bकए जाने पर सूचना मF 1व4न9द@" ट समय 

के भीतर, जो धन के शोx य या धारण Bकए जाने से पूव@ क< नहRं होगी, उतने धन 

को, जो ऐसे a यिb त से शोx य रकम को संदाय करने के �लए या संपूण@ धन को जब 

वह उस रकम के समतmु य या कम हो, संदाय करन ेक< अपेMा कर सकेगा ;  

(ii ) �T येक a यिb त, िजसे उपखंड (i) के अधीन सूचना जारR क< जाती है ऐसी 

सूचना का अनुपालन करन े के �लए आबs होगा और 1वशषेतया जहां ऐसी सूचना 

Bकसी डाकघर, बtककारR कंपनी या Bकसी बीमाकता@ को जारR क< जाती है तो Bकसी 

पासबुक, जमा रसीद, पा�लसी या Bकसी अV य दP तावेज को Bकसी �1वि" ट, प"ृ ठांकन 

या संदाय Bकए जाने स ेपूव@ इस बात के होते हुए भी Bक तT �4तकूल कोई 4नयम, 

पs4त या अपेMा है, �P तुत करना आवe यक नहRं होगा ;  

(iii) Bकसी a यिb त को, िजसे उपखंड (i) के अधीन सूचना जारR क< गई है, के 

उसके अनुसरण मF सरकार को संदाय करने मF असफल रहने क< दशा मF वह सूचना 

मF 1व4न9द@" ट रकम के संबधं मF a य4तjमी समझा जाएगा और उसे इस 4नयम या 

तsीन बनाए गए सभी 4नयमW के प[रणाम लाग ूहWगे ; 

(iv) उपखंड (i) के अधीन सूचना जारR करने वाला अ0धकारR Bकसी भी समय 

ऐसी सूचना का संशोधन कर सकेगा या �4तसंहरण कर सकेगा या सूचना के 

अनुसरण मF संदाय के �लए समय का 1वP तार कर सकेगा ;  

 कर क< वसूलR ।  
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(v) उपखंड (i) के अधीन जारR सूचना क< अनपुालना मF कोई संदाय करने वाल े

Bकसी a यिb त को a य4तjमी a यिb त के �ा0धकार के अधीन संदाय करने वाला 

समझा जाएगा और ऐसे संदाय का सरकार मF �T यय Bकए जाने पर ऐसे a य4तjमी 

a यिb त के दा4यT व का रसीद मF 1व4न9द@" ट रकम के 1वP तार तक अ{ छा और पया@N त 

4नव@हन समझा जाएगा ;  

(vi) a य4तjमी a यिb त के Bकसी दा4यT व का उपखंड (i) के अधीन जारR सूचना 

क< तामील के पe चात ्4नव@हन करने वाला कोई a यिb त 4नव@हन Bकए गए दा4यT व के 

1वP तार तक या कर, c याज और शािP त, इनमF से जो भी कम हो, a य4तjमी 

a यिb त के दा4यT व के 1वP तार तक सरकार के �4त दायी होगा ;  

(vii) जहां कोई a यिb त िजस पर उपखंड (i) के अधीन सूचना क< तामील क< 

गई है, सूचना जारR करने वाले a यिb त को समाधान�द Iप मF यह साzबत कर देता 

है Bक मांग Bकया गया धन या उसका कोई भाग a य4तjमी a यिb त से शोx य नहRं 

था या न हR वह a य4तjमी a यिb त के लेखे उस पर सूचना क< तामील Bकए जाने के 

समय Bकसी धन को धारण कर रहा था, और न हR मांग Bकया गया धन या उसके 

Bकसी भाग के उस a यिb त से शोx य होने या उसके �लए ऐसे a यिb त के लेखे धारण 

Bकए जाने क< संभावना है, इस धारा मF अंत1व@" ट Bकसी बात क< उस a यिb त से 

िजस पर सूचना क< ऐसे Bकसी धन या उसके भाग क< सरकार को संदाय करने के 

�लए तामील क< गई है, संदाय करने क< अपेMा होगी ;  

  (घ) समु0चत अ0धकारR इस 4न�मT त बनाए जाने वाले 4नयमW के अनुसार 

ऐसे a यिb त क< या उसके 4नयंUणाधीन Bकसी जंगम या P थावर संपिT त का 

करP थम ्और उसे तब तक 4न�s कर सकेगा जब तक Bक संदेय रकम को 

संदT त नहRं कर 9दया जाता है और उb त संदेय रकम का कोई भाग या करP थम ्

क< लागत या संपिT त को रखने क< लागत ऐसे करP थम ्के पe चात ्अगले तीस 

9दन क< कालाव0ध के पe चात ्असंदT त रहती है तो वह उb त संपिT त का 1वjय 

करना का[रत कर सकेगा तथा ऐसे 1वjय के आगतW संदेय रकम को चुकाया 

जाएगा तथा रकम, िजसके अतंग@त 1वjय क< लागत से असंदत लागत है और 

आ0धb य लागत को ऐसे a यिb त को दे 9दया जाएगा ;  

(ङ) समु0चत अ0धकारR ऐसे a यिb त से शोx य रकम को 1व4न9द@" ट करत ेहुए 

P वयं �वारा हP ताM[रत एक �माणपU तैयार करेगा और इसे उस िजले के 

कलेb टर या सरकार �वारा �ा0धकृत Bकसी a यिb त को भेजेगा, िजसमF ऐस े

a यिb त क< संपिT त है या वह 4नवास करता है या अपना कारबार करता है और 

उb त कलेb टर या उb त अ0धकारR ऐसे �माणपU क< �ािN त पर ऐसे a यिb त से 

उस �माणपU मF 1व4न9द@" ट रकम को वसूल करने के �लए अfसर होगा मानो Bक 

वह भू-राजP व का बकाया था ;  
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1974 का 2  (च) दंड �Bjया सं9हता, 1973 मF अतं1व@" ट Bकसी बात के होते हुए भी 

समु0चत अ0धकारR समु0चत मिजP ̀ेट के पास एक आवदेन फाइल कर सकेगा और 

ऐसा मिजP ̀ेट ऐसे a यिb त स ेउसमF 1व4न9द@" ट रकम को वसूल करने के �लए ऐस े

अfसर होगा मानो यह उसके �वारा अ0धरो1पत था ; 

  

  (2) जहा ं इस अ0ध4नयम या तsीन बनाए गए 4नयमW या तsीन बनाए गए 

1व4नयमW के अधीन 4न" पा9दत कोई बंधपU या �लखत यह उपबंध करता है Bक ऐस े

�ल6खत के अधीन शोx य Bकसी रकम को उपधारा (1) मF अ0धक0थत रR4त मF वसूल Bकया 

जाएगा तो वसूलR के Bकसी अV य ढंग पर �4तकूल �भाव डाले zबना रकम क< उस धारा के 

उपबंधW के अनुसार वसलूR क< जाएगी ।  

(3) जहां कर, c याज या शािP त क< कोई रकम इस अ0ध4नयम या तsीन बनाए गए 

4नयमW के अधीन Bकसी a यिb त �वारा सरकार को संदेय है और जो असंदT त रहती है तो 

रा� य कर, संघ रा�यMेU कर का समु0चत अ0धकारR उb त कर बकाया क< वसूलR के �jम 

मF उb त a यिb त से रकम क< ऐसी वसूलR करेगा मानो वह कF oRय कर का बकाया थी और 

इस �कार वसूल क< गई रकम का सरकार के खात ेमF �T यय करेगा ।  

(4) जहां उपधारा (3) के अधीन वसूल क< गई रकम कF oRय सरकार और रा� य 

सरकार को शोx य रकम स ेकम है तो संबं0धत सरकारW के खाते मF रकम का �T यय 

�T येक ऐसी सरकार को शोx य रकम के अनुपात मF Bकया जाएगा ।  

  

  80. Bकसी कराधेय a यिb त �वारा फाइल Bकए गए आवेदन पर आयुb त कारणW को 

लखेबs करत े हुए संदाय के �लए समय का 1वP तार कर सकेगा या इस अ0ध4नयम के 

अधीन Bकसी a यिb त �वारा Bकसी 1ववरणी मF P वत: 4नधा@[रत दा4यT व के अनुसार शोx य 

रकम से �भVन Bकसी रकम के संदाय को धारा 50 के अधीन c याज के सदंाय के अधीन 

रहत ेहुए और ऐसी शत} और प[रसीमाओ,ं जो 1व9हत क< जाएं, के अधीन रहते हुए चौबीस 

से अन0धक मा�सक BकP तW मF संदाय करने के �लए अनुkात कर सकेगा :  

परंत ुजहां Bकसी स5 यक् तारRख को Bकसी एक BकP त के संदाय मF कोई a य4तjम 

होता है तो ऐसी तारRख को संदेय सभी बकाया शोx य हो जाएगा और तरंुत संदेय होगा 

तथा zबना Bकसी और सूचना क< ऐसे a यिb त पर तामील Bकए zबना वसूलR का दायी  

होगा ।  

 कर और अV य रकम का 

BकP तW मF संदाय ।  

  81. जहां कोई a यिb त, उससे Bकसी रकम के शोx य हो जाने के पe चात ् उससे 

संबं0धत या उसके कc जे क< Bकसी संपिT त पर कोई �भार सिृजत करता है या उससे 

1वjय, बंधक रखने, 1व4नमय या Bकसी अV य 1व0ध से अतंरण चाहे, जो भी हो, �वारा 

अपने Bकसी संपिT त को Bकसी अV य a यिb त के पM मF सरकारR राजP व पर कपट करने 

के आशय से 1वलग होता है तो ऐसा �भार या अंतरण उb त a यिb त �वारा संदेय Bकसी 

कर या Bकसी अV य रा�श के संबंध मF Bकसी दाव ेके 1व�s शूV य होगा :  

 क4तपय मामलW मF 

संपिT त अंतरण का शूV य 

होना ।  
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परंत ुयह Bक ऐसा �भार या अतंरण शूV य नहRं होगा य9द वह पया@N त �4तफल के 

�लए स�ावपूव@क और इस अ0ध4नयम के अधीन ऐसी काय@वा9हयW के लंबन पर zबना Bकसी 

सूचना के या ऐसे a यिb त �वारा संदेय अV य रा�श या समु0चत अ0धकारR क< पूव@ अनुkा 

से Bकया जाता है ।  

कर का संपिT त 

पर पहला �भार   

होना । 

 82. तT समय �वTृ त Bकसी अV य 1व0ध मF तT �4तकूल Bकसी अV य बात के अंत1व@" ट 

होते हुए भी, �सवाय 9दवाला और धन शोधन अMमता सं9हता, 2016 मF अV यथा उपब0ंधत 

के Bकसी कराधेय a यिb त या Bकसी अV य a यिb त �वारा कर, c याज या शािP त के लखेे 

संदेय कोई रकम, िजसके �लए वह सरकार को संदाय करने का दायी है, का ऐस ेकराधेय 

a यिb त या अV य a यिb त क< संपत ्4त पर पहला �भार होगा ।  

  
2016 का 31 

क4तपय मामलW मF 

राजP व के संरMण 

के �लए अनं4तम 

कुक� ।  

 83. (1) जहां धारा 62 या धारा 63 या धारा 64 या धारा 67 या धारा 73 या धारा 

74 के अधीन BकV हRं काय@वा9हयW के लंबन के दौरान आयुb त का यह मत है Bक सरकारR 

राजP व के 9हत का संरMण करने के �योजन के �लए ऐसा करना आवe यक है तो वह 

�ल6खत आदेश �वारा अनं4तम Iप से ऐसे कराधेय a यिb त क< संपिT त, िजसके अतंग@त 

बtक खाता है, क< ऐसी रR4त मF, जो 1व9हत क< जाए, कुक� कर सकेगा ।  

(2) ऐसी अनं4तम कुक� का उपधारा (1) के अधीन Bकए गए आदेश क< तारRख से 

एक वष@ क< कालाव0ध के अवसान पर �भाव नहRं होगा ।  

  

क4तपय वसूलR 

काय@वा9हयW का 

जारR रहना और 

1व0धमाV यकरण । 

 84. जहां इस अ0ध4नयम के अधीन संदेय Bकसी कर, शािP त, c याज या Bकसी अV य 

रकम (िजसे इस धारा मF इसके पe चात ्“सरकारR शोx य” कहा गया है) के संबधं मF Bकसी 

कराधेय a यिb त या Bकसी अV य a यिb त को Bकसी सूचना क< तामील क< जाती है और ऐसे 

सरकारR शोx यW के संबंध मF कोई अपील या पुनरRMण आवदेन फाइल Bकया जाता है या 

कोई अV य काय@वा9हयां संिP थत क< जाती है तब— 

(क) जहां ऐस ेसरकारR शोx यW को ऐसी अपील, पुनरRMण या अV य काय@वा9हयW 

मF बढ़ा 9दया जाता है तो आयुb त कराधेय a यिb त या Bकसी अV य a यिb त को उस 

रकम के संबंध मF िजसके �वारा ऐसे सरकारR शोx यW को बढ़ा 9दया जाता है, क< 

वसूलR के �लए दसूरR मांग सचूना जारR करेगा और ऐसे सरकारR शोx यW के संबंध मF 

कोई वसूलR काय@वा9हया,ं जो उस पर तामील क< गई मांग क< सूचना मF आती हt, 

ऐसी अपील, पुनरRMण या अV य काय@वा9हयW के 4नपटान से पूव@ Bकसी नई मांग 

सूचना क< तामील के zबना उस �jम से जारR रहFगी, िजस पर ऐसी काय@वा9हयां ऐसे 

4नपटान के ठ�क पूव@ थी ;  

(ख) जहां सरकारR शोx यW को ऐसी अपील, पुनरRMण या अV य काय@वा9हयW मF 

कम कर 9दया जाता है तो,--  

(i) आयुb त के �लए कराधेय a यिb त पर मांग क< नई सूचना क< तामील 

करना आवe यक नहRं होगा ;  
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(ii ) आयुb त ऐसी कमी क< उसे और समु0चत �ा0धकारR को, िजसके पास 

वसूलR काय@वा9हयां लzंबत हt, संसूचना देगा ;  

(iii ) ऐसी अपील, पुनरRMण या अV य काय@वा9हयW के 4नपटान से पूव@ उस 

पर तामील क< गई मांग के आधार पर संिP थत कोई वसूलR काय@वा9हयां इस 

�कार कम क< गई रकम के संबंध मF उसी �jम से, िजस पर जहां वह ऐसे 

4नपटान से ठ�क पवू@ थी, जारR रहFगी । 

  अ6 याय 16  

क�तपय मामल& मW सदंाय करने का दा�यL व  

  

  85. (1) जहां कोई कराधेय a यिb त, जो इस अ0ध4नयम के अधीन कर का संदाय 

करने के �लए दायी है, अपने कारबार का पूण@तया या भागत: 1वjय, उपहार, प�ा, इजाजत 

और अनुkिN त, भाटक या Bकसी अV य रR4त, चाहे जो भी हो, अतंरण करता है तो कराधेय 

a यिb त और वह a यिb त, िजसको इस �कार कारबार का अतंरण Bकया गया है, सयुंb त 

Iप से और पथृb त: पूण@तया या ऐसे अतंरण के प[रमाण तक कराधेय a यिb त से ऐसे 

अतंरण तक शोx य कर, c याज या Bकसी अV य शािP त, चाहे ऐसे कर, c याज या शािP त का 

अवधारण ऐसे अतंरण स े पवू@ Bकया गया हो Bकंतु जो असंदT त रहती है या िजसका 

तT पe चात ्अवधारण Bकया गया है, के �लए दायी होगा ।  

(2) जहां उपधारा (1) मF 4न9द@" ट अतं[रती ऐसे कारबार को P वय ं के नाम से या 

Bकसी अV य के नाम से चलाता है तो वह ऐसे अतंरण क< तारRख से उसके �वारा आपू4त@ 

Bकए जाने वाले मालW या सेवाओं या दोनW के �लए कर का और य9द वह इस अ0ध4नयम 

के अधीन रिजP ̀Rकृत a यिb त है और 1व9हत समय के भीतर अपने रिजP ̀Rकरण 

�माणपU मF संशोधन के �लए आवेदन करता है, दायी होगा ।   

 कारबार के अतंरण क< 

दशा मF दा4यT व ।  

  86. जहां कोई अ�भकता@ अपने �धान a यिb त के 4न�मT त कराधेय वP तुओ ं क< 

आप4ूत@ करता है या उV हF �ाN त करता है तो ऐसा अ�भकता@ और उसका �धान a यिb त 

संयुb त Iप से और पथृb त: इस अ0ध4नयम के अधीन ऐसे मालW पर संदेय कर का संदाय 

करने के �लए दायी हWगे ।  

 अ�भकता@ और �धान 

a यिb त का दा4यT व ।  

  87. (1) जब दो या अ0धक कंप4नयW का Bकसी V यायालय या अ0धकरण या अV यथा 

के आदेश के अनुसरण मF समामेलन या 1वलयन होता है और आदेश का आदेश Bकए जान े

क< तारRख स ेपूव@ �भावी होना है तथा दो या उससे अ0धक ऐसी कंप4नयW ने एक दसूरे को 

उस तारRख से �ारंभ होने वालR अव0ध से आदेश के �भावी होने क< तारRख के बीच मालW 

क< या सेवाओ ंक< या दोनW क< आपू4त@ क< है या मालW को या सेवाओं को या दोनW को 

�ाN त Bकया है तब ऐसा प4ूत @ और �ािN त के संa यवहारW को संबं0धत कंप4नयW के आपू4त@ 

या �ािN त कारबार मF सि5म�लत Bकया जाएगा और वह त�नुसार कर का संदाय करने क< 

दायी होगी ।  

 कंप4नयW के समामेलन 

या 1वलयन क< दशा मF 

दा4यT व ।  
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(2) उb त आदेश मF अतं1व@" ट Bकसी बात के होत ेहुए भी इस अ0ध4नयम के �योजनW 

के �लए ऐसी दो या अ0धक कंप4नयW को उb त आदेश क< तारRख तक क< अव0ध के �लए 

सु�भV न कंप4नयां समझा जाएगा और उb त कंप4नयW के रिजP ̀Rकरण �माणपU को उb त 

आदेश क< तारRख से र� Bकया जाएगा ।  

  88. (1) जब कोई कंपनी को Bकसी V यायालय या अ0धकरण के आदेशW के अधीन 

या अV यथा समाN त Bकया जा रहा है तो कंपनी क< BकV हR ंआिP तयW को �ाN त करने के 

�लए �ापक के Iप मF 4नयुb त a यिb त (िजसे इस धारा मF इसके पe चात ् “प[रसमापक” 

कहा गया है), अपनी 4नयुिb त के तीस 9दन के भीतर आयुb त को अपनी 4नयुिb त क< 

संसूचना देगा ।  

(2) आयुb त ऐसी जांच करन ेके पe चात ्या ऐसी सूचना मंगाने के पe चात,् जो वह 

उ0चत समझे, उस तारRख से तीन मास के भीतर, िजसको वह प[रसमापक क< 4नयुिb त 

क< सूचना �ाN त करता है, प[रसमापक को और वह रकम, जो उसके मत मF Bकसी कर, 

c याज या शािP त, जो तब या तT पe चात ् कंपनी �वारा संदेय है या संदेय हो जाती है, 

अ0धसू0चत करेगा ।  

(3) जब Bकसी �ाइवेट कंपनी को समाN त Bकया जाता है और इस अ0ध4नयम के 

अधीन कंपनी पर Bकसी अव0ध के �लए, चाहे प[रसमापन के �jम मF या तT पe चात ्

अवधा[रत कोई कर, c याज या शािP त, िजसको वसूल नहRं Bकया जा सकता है तो �T येक 

a यिb त, जो उस अव0ध, िजसके �लए कर शोx य है, के दौरान कंपनी का 4नदेशक था, 

संयुb त Iप से और पथृbत: ऐसे कर, c याज या शािP त का �सवाय जब वह आयुb त के 

समाधान�द Iप मF यह साzबत नहRं कर देता है Bक ऐसी न क< गई वसूलR कंपनी के 

काय} के संबंध मF उसक< गभंीर उपेMा, द"ु करण या कत@a य भंग के कारण नहRं हुई है, 

संदाय करने के �लए दायी होगा ।  

 प[रसमापन के अधीन 

कंप4नयW क< दशा मF 

दा4यT व । 

�ाइवेट कंप4नयW 

के 4नदेशकW का 

दा4यT व  ।  

 89. (1) कंपनी अ0ध4नयम, 2013 मF अतं1व@" ट Bकसी बात के होते हुए भी, जहां 

Bकसी �ाइवेट कंपनी से Bकसी अव0ध के �लए मालW या सवेाओं या दोनW क< आप4ूत@ के 

�लए कोई कर, c याज या शािP त, िजसको वसूल नहRं Bकया जा सकता है, शोx य है तो 

�T येक a यिb त, जो उस अव0ध, िजसके �लए कर शोx य है, के दौरान �ाइवेट कंपनी का 

4नदेशक था, संयुb त Iप स ेऔर पथृbत: ऐस ेकर, c याज या शािP त का �सवाय जब वह 

आयुb त के समाधान�द Iप मF यह साzबत नहRं कर देता है Bक ऐसी न क< गई वसूलR 

कंपनी के काय} के संबंध मF उसक< गभंीर उपेMा, द"ु करण या कत@a य भंग के कारण नहRं 

हुई है, संदाय करन ेके �लए दायी होगा ।  

(2) जहां �ाइवेट कंपनी को Bकसी पिc लक कंपनी मF संप[रव4त @त Bकया जाता है और 

Bकसी अव0ध के �लए, िजसके दौरान ऐसी कंपनी �ाइवेट कंपनी थी, के दौरान मालW या 

सेवाओं या दोनW क< आपू4त @ के �लए Bकसी कर, c याज या शािP त क< ऐसे संप[रवत@न से 

 2013 का 18 
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पवू@ वसलूR नहRं क< जा सकती है तो उपधारा (1) मF अंत1व@" ट कोई बात ऐसे Bकसी a यिb त 

को लागू नहRं होगी, जो ऐसी �ाइवटे कंपनी का ऐसी �ाइवेट कंपनी �वारा मालW क< या 

सेवाओं क< या दोनW क< आप4ूत@ के संबंध मF Bकसी कर, c याज या शािP त के संबंध मF 

4नदेशक था :  

पंरत ु इस उपधारा मF अतं1व@" ट कोई बात ऐसे 4नदेशक पर अ0धरो1पत वैयिb तक 

शािP त को लाग ूनहRं होगी ।  

फम@ के भागीदारW 

का कर का संदाय 

करने के �लए 

दा4यT व ।  

 90. तT समय �वTृ त Bकसी अV य 1व0ध मF तT �4तकूल Bकसी सं1वदा के होत ेहुए भी, 

जहां कोई फम@ इस अ0ध4नयम के अधीन कर, c याज या शािP त का संदाय करने के �लए 

दायी है तो फम@ और फम@ का �T येक भागीदार ऐसे संदाय के �लए संयुb त Iप से और 

पथृbत: दायी होगा :  

परंत ु जहां कोई भागीदार फम@ से सेवा4नवTृ त हो जाता है तो वह या फम@ उb त 

भागीदार क< सेवा4नविृT त क< तारRख को इस 4न�मT त �ल6खत सूचना �वारा आयुb त को 

संसू0चत करेगा और ऐसा भागीदार अपनी सेवा4नविृT त क< तारRख को शोx य कर, c याज 

या शािP त का संदाय करने का चाहे उस तारRख को अवधा[रत क< जाए या नहR,ं दायी 

होगा : 

परVतु यह और Bक य9द ऐसी कोई सचूना सेवा4नव4ृत क< तारRख से एक मास के 

भीतर नहRं दR जाती है तो पहले परVतकु के अधीन ऐसे भागीदार का दा4यTव उस तारRख 

तक बना रहेगा िजसको ऐसी सूचना आयुbत �वारा �ाNत क< जाती है ।  

  

  91. जहां कोई कारबार, िजसके संबंध मF इस अ0ध4नयम के अधीन कोई कर, c याज 

या शािP त संदेय है, को Bकसी अm पa यय या Bकसी अV य अMम a यिb त के 4न�मT त और 

ऐसे अm पa यय या अV य अMम a यिb त के फायदे के �लए Bकसी अ�भरMक, V यासी या 

अ�भकता@ �वारा चलाया जाता है तो ऐसे अ�भरMक या V यासी या अ�भरMक पर कर, 

c याज या शािP त उसी Iप मF और उसी सीमा तक उ�f9हत क< जाएगी और वसूलR 

जाएगी जसैे Bक उसका ऐसे अm पa यय या अV य अMम a यिb त के �लए अवधारण Bकया 

जाता और वसूलR जाती, य9द वह a यP क या सMम a यिb त होता और जसेै Bक वह P वयं 

कारबार का संचालन कर रहा था तथा इस अ0ध4नयम या तsीन बनाए गए 4नयमW के 

उपबंध तदनुसार लाग ूहWगे ।  

 अ�भरMकW, V या�सयW 

आ9द का   दा4यT व ।  

  92. जहां Bकसी कराधेय a यिb त क< संपदा या उसके Bकसी भाग के अधीन कोई 

कारबार है, िजसके संबंध मF इस अ0ध4नयम के अधीन कोई कर, c याज या शािP त कराधेय 

है, Bकसी �4तपाm य अ0धकरण, महा�शासक, शासक<य V यासी या Bकसी �ापक या �बंधक 

(िजसके अतंग@त कोई a यिb त, चाहे Bकसी भी पदनाम स ेkात हो, जो वाP तव मF कारबार 

का �बंध करता है), िजसक< 4नयुिb त Bकसी V यायालय के आदेश के अधीन क< गई है, के 

 �4तपाm य अ0धकरण 

आ9द का दा4यTव ।  
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4नयंUणाधीन है, कर, c याज या शािP त उस पर उ�f9हत क< जाएगी और वसूलR जाएगी 

जसैे Bक उसका कराधेय के �लए अवधारण Bकया जाता और वसूलR जाती, जसेै Bक कराधेय 

a यिb त P वयं कारबार का संचालन कर रहा था तथा इस अ0ध4नयम या तsीन बनाए गए 

4नयमW के उपबंध तदनुसार लाग ूहWगे ।  

2016 का 31  93. (1) 9दवाला और धन शोधन अMमता सं9हता, 2016 मF उपब0ंधत के �सवाय, 

जहां कोई a यिb त इस अ0ध4नयम के अधीन कर, c याज या शािP त का संदाय करने के 

�लए दायी है, तब— 

(क) य9द a यिb त �वारा चलाए जाने वाल ेकारबार को उसक< मTृ यु के बाद 

उसके 1व0धक �4त4न0ध या Bकसी अV य a यिb त �वारा जारR रखा जाता है तो ऐसा 

1व0धक �4त4न0ध या अV य a यिb त इस अ0ध4नयम के अधीन ऐसे a यिb त से शोx य 

कर, c याज या शािP त का संदाय करने के �लए दायी होगा ; और  

(ख) य9द ऐसे a यिb त �वारा चलाए जाने वाले कारबार को उसक< मTृ यु स ेपूव@ 

या उसके पe चात ्जारR नहRं रखा जाता है तो उसके 1व0धक �4त4न0ध मतृक क< 

संपदा से उस प[रमाण तक, िजस तक संपदा ऐसे a यिb त से इस अ0ध4नयम के 

अधीन कर, c याज या शािP त का संदाय चुकाने मF सMम है, संदाय करने के �लए 

दायी होगा,  

चाहे ऐसे कर, c याज या शािP त का अवधारण उसक< मTृ यु से पूव@ Bकया गया हो Bकंतु जो 

उसक< मTृ यु के पe चात ्असंदT त या अवधा[रत Bकया गया है ।  

 क4तपय मामलW मF कर, 

c याज या शािP त का 

संदाय करने के �लए 

दा4यT व के संबंध मF 

1वशेष उपबंध । 

  (2) 9दवाला और धन शोधन अMमता सं9हता, 2016 मF उपब0ंधत के �सवाय, जहां 

कोई कराधेय a यिb त, जो इस अ0ध4नयम के अधीन कर, c याज या शािP त का संदाय 

करने के �लए दायी है, 9हV द ू अ1वभb त कुटंुब या a यिb तयW का सगंम है और 9हV द ू

अ1वभb त कुटंुब या a यिb तयW के संगम के 1व�भV न सदP यW या a यिb तयW के दलW के बीच 

संपिT त का बटंवारा कर 9दया गया है तब �T येक सदP य या सदP यW का समूह संयुb त Iप 

से या पथृbत: इस अ0ध4नयम के अधीन कराधये a यिb त से बंटवारे के समय तक कर, 

c याज या शािP त का संदाय करने के �लए दायी होगा चाहे ऐसे कर, c याज या शािP त का 

अवधारण बंटवारे से पूव@ Bकया गया हो, Bकंतु जो बंटवारे के पe चात ्असंदT त रह गया है 

या अवधा[रत Bकया गया है ।  

  

  (3) 9दवाला और धन शोधन अMमता सं9हता, 2016 मF उपब0ंधत के �सवाय, जहां 

कोई कराधेय a यिb त, जो इस अ0ध4नयम के अधीन कर, c याज या शािP त का संदाय 

करने के �लए दायी है और फम@ का 1वघटन कर 9दया गया है तब �T येक a यिb त, जो 

भागीदार था, संयुb त Iप स ेया पथृbत: इस अ0ध4नयम के अधीन फम@ स ेशोx य, c याज 

या शािP त का संदाय करन े के �लए दायी होगा चाहे ऐसे कर, c याज या शािP त का 

अवधारण बंटवारे से पूव@ Bकया गया हो, Bकंतु जो बंटवारे के पe चात ्असंदT त रह गया है 

 2016 का 31 
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या तT पe चात ्अवधा[रत Bकया गया है । 

  (4) 9दवाला और धन शोधन अMमता सं9हता, 2016 मF उपब0ंधत के �सवाय, जहां 

कोई कराधेय a यिb त, इस अ0ध4नयम के अधीन कर, c याज या शािP त का संदाय करने के 

�लए दायी है,--  

(क) Bकसी �4तपाm य का अ�भरMक है, िजसक< ओर से अ�भरMक �वारा 

कारबार चलाया जाता है ; या  

(ख) कोई V यासी है, जो फायदाfाहR के �लए Bकसी V यास के अधीन कारबार 

का संचालन करता है,  

तब य9द अ�भरMा या V यास को समाN त कर 9दया जाता है, �4तपाm य या फायदाfाहR 

कराधेय a यिb त से अ�भरMा या V यास के समापन तक शोx य कर, c याज या शािP त का 

संदाय करने के �लए दायी होगा चाहे ऐसे कर, c याज या शािP त का अवधारण अ�भरMा 

या V यास के समापन से पूव@ Bकया गया है Bकंतु जो असदंT त रह गया है या तT पe चात ्

अवधा[रत Bकया गया है ।  

 2016 का 31 

अV य मामलW मF 

दा4यT व ।  

 94. (1) जहां कराधये a यिb त कोई फम@ या a यिb तयW का संगम या 9हV द ूअ1वभb त 

कुटंुब है और ऐसी फम@, संगम या कुटंुब ने कारबार करना बंद कर 9दया है,--  

(क) ऐसी फम@, संगम या कुटंुब �वारा ऐसे कारबार को बंद करने क< तारRख 

तक इस अ0ध4नयम के अधीन संदेय कर, c याज या शािP त का अवधारण ऐस ेBकया 

जाएगा मानो कारबार को जारR न रखना हुआ हR न हो ; और   

(ख) �T येक a यिb त, जो कारबार को ऐसे बंद करने के समय ऐसी फम@ या ऐस े

संगम या कुटंुब का सदP य था, ऐसा बंद करना होत ेहुए भी फम@, संगम या कुटंुब 

पर अवधा[रत कर और c याज के संदाय के �लए और अ0धरो1पत शािP त का सदंाय 

करने के �लए सयुंb त Iप से और पथृbत: दायी होगा, चाहे ऐसे कर और c याज का 

अवधारण या शािP त को उससे पवू@ अ0धरो1पत Bकया गया है या ऐसा बंद करने के 

पe चात ्अ0धरो1पत Bकया गया है और पूवrb त के अधीन रहते हुए इस अ0ध4नयम के 

उपबंध जहां तक हो सके ऐसे a यिb त या भागीदार या सदP यW को ऐसे लागू हWगे 

मानो वह कराधेय a यिb त था ।  

(2) जहां फम@ या a यिb तयW के संगम के संगठन मF कोई प[रवत@न होता है तो फम@ 

के भागीदार या संगम के सदP य, जसैा Bक वह पनुग@ठन के पूव@ 1व�यमान थे और जसै े

Bक वह उसके पe चात ् 1व�यमान हt, धारा 90 के उपबंधW पर �4तकूल �भाव डाले zबना 

ऐसी फम@ या a यिb तयW से उसके पनुग@ठन क< कालाव0ध स े पूव@ शोx य कर, c याज या 

शािP त का संदाय करने के �लए संयुb त Iप से और पथृbत: दायी हWगे ।  

(3) उपधारा (1) के उपबधं, जहां तक हो सके, कराधेय a यिb त, जो 1वघ9टत हो गई 
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फम@ या a यिb तयW का संगम है, को या कराधये a यिb त, जो अ1वभb त 9हV द ू कुटंुब है, 

िजसने उसके �वारा चलाए जाने वाले कारबार के संबंध मF 1वभाजन Bकया है, को लागू 

हWगे और तदनुसार उस धारा मF बदं करने के �4त4नदYश का ऐसे 1वघटन या 1वभाजन के 

�4त अथ@ लगाया जाएगा ।  

; प< ट>करण—इस अx याय के �योजनW के �लए— 

 

2009 का 6 

 (i) “सी�मत दा4यT व भागीदार” िजसे सी�मत दा4यT व भागीदार अ0ध4नयम, 

2008 के उपबंधW के अधीन 1वर0चत और रिजP ̀Rकृत Bकया गया है, को भी एक 

फम@ माना जाएगा ;  

(ii ) “V यायालय” से िजला V यायालय, उ{ च V यायालय या उ{ चतम 

V यायालय अ�भ�ेत है ।  

  

  अ6 याय 17  

अ�.म �व�नण,य 

  

  95. इस अx याय मF जब तक Bक संदभ@ से अV यथा अपेLMत न हो,--  

(क) “अ0fम 1व4नण@य” स ेBकसी �ा0धकरण या अपील �ा0धकरण �वारा Bकसी 

आवदेक को धारा 97 क< उपधारा (2) या धारा 100 क< उपधारा (1) मF मालW या 

सेवाओं या दोनW क< आपू4त @, िजसे आवेदक �वारा Bकया गया है या Bकए जाने का 

�P ताव है, पर 1व4न9द@" ट 1वषयW या �e नW पर 9दया गया अ0fम 1व4नe चय अ�भ�ेत 

है ;  

(ख) “अपील 8ा�धकार>” से धारा 99 के अधीन ग9ठत अ0fम 1व4नण@य अपील 

�ा0धकरण  अ�भ�ेत है ; 

(ग) “आवदेक” से इस अ0ध4नयम के अधीन रिजP ̀Rकृत या रिजP ̀Rकरण 

अ�भ�ाN त करने क< वांछा रखने वाला a यिb त अ�भ�ेत है ;  

(घ) “आवदेन” से धारा 97 क< उपधारा (1) के अधीन �ा0धकरण को Bकया 

गया आवेदन अ�भ�ेत है ;  

(ङ) “�ा0धकारR” स े धारा 96 के अधीन ग9ठत अ0fम 1व4नण@य �ा0धकरण  

अ�भ�ेत है ;  

 प[रभाषाएं । 

अ0fम 1व4नण@य 

�ा0धकरण  का 

गठन ।  

 96. (1) सरकार अ0धसूचना �वारा झारख�ड अ0fम 1व4नण@य �ा0धकरण के नाम स े

kात एक �ा0धकरण का गठन करेगी :  

परंत ु सरकार, प[रष� क< �सफा[रश स,े Bकसी अV य रा� य मF अविP थत Bकसी 

�ा0धकरण को Bकसी रा� य के �लए �ा0धकरण के Iप मF काय@ करने के �लए अ0धसू0चत 

कर सकेगी ।  
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(2) �ा0धकारR, 4न5 न�ल6खत से �मलकर बनेगा,--  

(i) कF oRय कर के अ0धका[रयW मF से एक सदP य ; और  

(ii ) रा� य कर के अ0धका[रयW मF से एक सदP य,  

िजV हF jमश: कF oRय सरकार और रा� य सरकार �वारा 4नयुb त Bकया जाएगा ।  

(3) सदP यW क< अह@ताएं, 4नयिुb त क< पs4त और उनक< सेवा के 4नबंधन और शत� 

वे हWगी, जो 1व9हत क< जाएं ।  

अ0fम 1व4नण@य 

के �लए आवेदन ।  

 97. (1) इस अx याय के अधीन अ0fम 1व4नण@य अ�भ�ाN त करने क< वांछा रखन े

वाला आवेदक ऐसे �Iप और ऐसी रR4त मF और ऐसी फ<स के साथ, जो 1व9हत क< जाए, 

उन �e नW का कथन करते हुए, िजन पर अ0fम 1व4नण@य क< ईN सा क< गई है, एक 

आवेदन करेगा ।  

(2) वह �e न, िजस पर इस अ0ध4नयम के अधीन अ0fम 1व4नण@य क< ईN सा क< 

जाती है, 4न5 न�ल6खत के संबधं मF होगा,-- 

(क) BकV हRं मालW या सेवाओं या दोनW का वग|करण ;  

(ख) इस अ0ध4नयम के उपबंधW के अधीन जारR अ0धसूचना का लाग ूहोना ;  

(ग) मालW या सेवाओ ंया दोनW के समय और मूm य का अवधारण ;  

(घ) संदT त या समझ ेगए इनपुट कर �T यय क< अनुkयेता ; 

(ङ) BकV हRं मालW या सेवाओं या दोनW के कर दा4यT व का अवधारण ;  

(च) b या आवेदक से रिजP ̀Rकृत होने क< अपेMा है ;  

(छ) b या आवेदक �वारा BकV हRं मालW या सेवाओ ंया दोनW के संबंध मF क< 

गई कोई 1व�श" ट बात का प[रणाम उस पद के अथा@V तग@त मालW या सेवाओं या 

दोनW क< आपू4त@ के बराबर या उनक< आपू4त @ के Iप मF होता है । 

  

आवेदन क< �ािN त 

क< �Bjया ।  

 98. (1) Bकसी आवेदन क< �ािN त पर �ा0धकरण उसक< एक �4त को संबं0धत 

अ0धकारR को अfे1षत कराएगा और य9द आवe यक हो तो उससे सुसंगत अ�भलेख �P तुत 

करने क< मांग करेगा :  

परंत ु Bकसी मामले मF जहां �ा0धकरण �वारा BकV हRं अ�भलेखW क< मांग क< गई है 

तो ऐसे अ�भलेखW को यथासंभव शी� संबं0धत अ0धकारR को लौटा 9दया जाएगा ।  

(2) �ा0धकरण  आवदेन और मांगे गए अ�भलेखW क< जांच करन े के पe चात ्तथा 

आवेदक या उसके �ा0धकृत �4त4न0ध और संब0ंधत अ0धकारR या उसके �ा0धकृत �4त4न0ध 

को सुने जाने के पe चात ्आदेश �वारा या तो आवेदन को P वीकार करेगा या अP वीकार 
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कर देगा :  

परंत ु �ा0धकरण वहां आवदेन को मंजूर नहRं करेगा जहां आवेदन मF उठाया गया 

�e न पहले स ेहR लंzबत है या आवदेक के Bकसी मामल ेमF इस अ0ध4नयम के उपबधंW के 

अधीन BकV हRं काय@वा9हयW मF उसका 1व4नe चय Bकया जा चुका है :  

परंत ुयह और Bक इस उपधारा के अधीन Bकसी आवेदन को आवेदक को सुने जान े

का अवसर 9दए zबना अP वीकार नहRं Bकया जाएगा :  

परंत ुयह भी Bक जहां आवेदन को अस ् वीकार Bकया जाता है तो उसके अP वीकार 

Bकए जाने के कारणW को आदेश मF 1व4न9द@" ट Bकया जाएगा ।  

(3) उपधारा (2) के अधीन Bकए गए �T येक आदेश क< �4त आवेदक और संब0ंधत 

अ0धकारR को भेजी जाएगी ।  

(4) जहां Bकसी आवेदन को उपधारा (2) के अधीन ऐसी और सामfी, जो उसके 

समM आवदेक �वारा रखी जाए या अ�भ�ाN त क< जाए, क< जांच के पe चात ्और आवदेक 

या उसके �ा0धकृत �4त4न0ध के साथ संबं0धत अ0धकारR या �ा0धकृत �4त4न0ध को सनुे 

जाने का अवसर �दान करने के पe चात ् P वीकार Bकया गया है तो �ा0धकरण �वारा 

आवेदन मF 1व4न9द@" ट �e न पर अ0fम 1व4नण@य क< उदघोषणा क< जाएगी ।  

(5) जहां izkf/kdj.k] �ा0धकरण के सदP य ऐसे Bकसी �e न पर मतभेद रखते है, 

िजस पर अ0fम 1व4नण@य क< ईN सा क< गई है, वे उस zबVद ुया उन zबVदओुं का कथन 

करFगे, िजन पर वह मतभेद रखत ेहै और ऐसे �श ्न पर सुनवाई और 1व4नe चय के �लए 

अपील �ा0धकरण को 4न9द@" ट करFगे ।  

(6) �ा0धकरण आवदेन क< �ािN त क< तारRख स े नc बे 9दन के भीतर �ल6खत मF 

अ0fम 1व4नण@य क< घोषणा करेगा ।  

(7) आवदेक, संबं0धत अ0धकारR, अ0धका[रता रखने वाले अ0धकारR को उदघोषणा के 

पe चात ्सदP यW �वारा स5 कत: हP ताM[रत और ऐसी रR4त मF �मा6णत, जो 1व9हत क< 

जाए, �ा0धकरण  �वारा ऐसी उदघो1षत अ0fम 1व4नण@य क< �4त भेजी जाएगी ।  

  99. (1) सरकार अ0fम 1व4नण@य �ा0धकरण �वारा उदघो1षत अ0fम 1व4नण@य के 

1व�s अपीलW क< सुनवाई करने के �लए अ0धसूचना �वारा झारख�ड माल और सेवाकर 

संबंधी अ0fम 1व4नण@य अपील �ा0धकरण के नाम से kात एक अपील �ा0धकरण का 

गठन करेगी, जो 4न5न�ल6खत से �मलकर बनेगा,--  

(i) बोड@ �वारा यथा अ�भ9हत कF oRय कर मु( य आयुb त ; और  

(ii ) रा� य कर आयुb त :  

 अ0fम 1व4नण@य अपील 

�ा0धकरण का गठन । 
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परंत ु सरकार, प[रष� क< �सफा[रश स,े Bकसी अV य रा� य या संघ रा�यMेU मF 

अविP थत Bकसी अपील �ा0धकारR को Bकसी रा� य के �लए अपील �ा0धकारR के Iप मF 

काय@ करने के �लए अ0धसू0चत कर सकेगी ।  

  100. (1) धारा 98 क< उपधारा (4) के अधीन उदघो1षत अ0fम 1व4नण@य से a य0थत 

संबं0धत अ0धकारR, अ0धका[रता रखने वाला अ0धकारR या आवेदक अपील �ा0धकारR को 

अपील कर सकेगा ।  

(2) इस धारा के अधीन �T येक अपील उस तारRख स,े िजसको ईिN सत 1व4नण@य के 

1व�s क< गई अपील क< संबं0धत अ0धकारR, अ0धका[रता रखन े वाला अ0धकारR या 

आवेदक को संसूचना दR जाती है, से तीस 9दन क< अव0ध के भीतर फाइल क< जाएगी :  

परंत ुअपील �ा0धकारR का य9द यह समाधान हो जाता है Bक आवेदक को नc बे 9दन 

क< उb त अव0ध के भीतर आवेदन करन ेसे पया@N त कारणW �वारा 4नवा[रत Bकया गया था 

तो वह तीस 9दन क< उbत अव0ध से अन0धक और अव0ध के भीतर उसे �P तुत करना 

अनुkात कर  सकेगा ।  

(3) इस धारा के अधीन �T येक अपील ऐसे �Iप मF और ऐसी फ<स के साथ होगी 

तथा उसका ऐसी रR4त मF सT यापन Bकया जाएगा, जो 1व9हत क< जाए ।  

 अपील �ा0धकारR को 

अपील ।  

  101. (1) अपील �ा0धकारR अपील या 4नदYश के पMकारW को सुने जाने का अवसर 

�दान करने के पe चात ्ऐसा आदेश पा[रत कर सकेगा जसैा वह अपील Bकए गए आदेश 

या 4न9द@" ट आदेश क< पुि" ट करने के �लए या उपांत[रत करने के �लए उ0चत समझे ।  

(2) उपधारा (1) मF 4न9द@" ट आदेश धारा 100 के अधीन अपील पा[रत करने या 

धारा 98 क< उपधारा (5) के अधीन 4नदYश करने क< तारRख स ेनc बे 9दन क< अव0ध के 

भीतर पा[रत Bकया जाएगा ।  

(3) जहां अपील �ा0धकारR के सदP य उसे 4न9द@" ट Bकसी अपील या 4नदYश मF Bकसी 

zबVद ुया उन zबVदओंु पर मतैb य रखत ेहै और यह समझा जाएगा Bक अपील या 4नदYश 

के अधीन �e न के संबधं मF कोई अ0fम 1व4नण@य जारR नहRं Bकया गया है । 

(4) आवदेक, संबं0धत अ0धकारR, अ0धका[रता रखने वाले अ0धकारR को उदघोषणा के 

पe चात ्सदP यW �वारा स5 कत: हP ताM[रत और ऐसी रR4त मF �मा6णत, जो 1व9हत क< 

जाए, अपील �ा0धकारR �वारा ऐसी उदघो1षत अ0fम 1व4नण@य क< �4त भेजी जाएगी । 

 अपील �ा0धकारR के 

आदेश । 

अ0fम 1व4नण@य 

क< प[रशु1s ।  

 102. �ा0धकारR या अपील �ा0धकारR धारा 8 या धारा 101 के अधीन उसके �वारा 

पा[रत Bकसी आदेश संशोधन कर सकेगी ताBक अ�भलेख पटल पर P प" ट गल4तयW को 

ठ�क Bकया जा सके, य9द ऐसी गलती �ा0धकारR या अपील �ा0धकारR क< जानकारR मF 

P वयं आती है या उसक< जानकारR मF संबं0धत अ0धकारR, अ0धका[रता रखने वाले 
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अ0धकारR, आवदेक या अपीलाथ| �वारा आदेश क< तारRख से छह मास के भीतर लाई 

जाती है :  

परंत ुऐसी कोई प[रशु1s, िजसका �भाव कर दा4यT व मF व1ृs करने अनुkेय इनपटु 

कर �T यय क< अनुkये रकम को कम करने के Iप मF होता है को तब तक नहRं Bकया 

जाएगा जब तक Bक आवदेक या अपीलाथ| को सुने जान ेका अवसर �दान नहRं कर 9दया 

जाता है ।  

अ0fम 1व4नण@य 

का लाग ूहोना ।  

 103. (1) इस अx याय के अधीन �ा0धकारR या अपील �ा0धकारR �वारा उदघो1षत 

अ0fम 1व4नण@य केवल 4न5 न�ल6खत पर बाx यकर होगा— 

(क) उस आवदेक पर, िजसन ेअ0fम 1व4नण@य के �लए धारा 97 क< उपधारा 

(2) मF 4न9द@" ट Bकसी 1वषय के संबंध मF उसक< वांछा क< थी ;  

(ख) आवदेक के संबधं मF संबं0धत अ0धकारR या अ0धका[रता रखने वाले 

अ0धकारR पर ।  

(2) उपधारा (1) मF 4न9द@" ट अ0fम 1व4नण@य बाx यकर होगा �सवाय तब जब मूल 

अ0fम 1व4नण@य क< समथ@नकारR 1व0ध, त� य या प[रिP थ4तयां न बदल गई हW ।  

  

क4तपय 

प[रिP थ4तयW मF 

अ0fम 1व4नण@य 

का शूV य होना ।  

 104. (1) जहां अपील �ा0धकारR यह पाता है Bक धारा 98 क< उपधारा (4) के 

अधीन या धारा 101 क< उपधारा (1) के अधीन उसके �वारा उदघो1षत अ0fम 1व4नण@य 

को आवेदक या अपीलाथ| �वारा कपट या तािT वक त� यW को 4छपाने या त� यW के 

दaु यप@देशन �वारा अ�भ�ाN त Bकया गया है तो वह आदेश �वारा ऐसे 1व4नण@य को आरंभ 

से हR शूV य घो1षत कर देगा और तT पe चात ्इस अ0ध4नयम या तsीन बनाए गए 4नयमW 

के उपबधं आवेदक या अपीलाथ| को ऐसे लाग ूहWगे मानो अ0fम 1व4नण@य कभी Bकया हR 

नहRं था : 

  

        परVतु यह Bक इस उपधारा के अधीन कोई आदेश पा[रत नहRं Bकया जाएगा य9द 

आवेदक को सुने जाने का कोई अवसर �दान नहRं Bकया गया हो । 

 ;प<ट>करण—धारा 73 क< उपधारा (2) और उपधारा (10) या धारा 74 क< उपधारा 

(2) और उपधारा (10) मF 1व4न9द@"ट अव0ध क< गणना करते समय इस उपधारा के अधीन 

ऐसे अ0fम 1व4नण@य क< तारRख से �ारंभ होने वालR और आदेश क< तारRख को समाNत 

होने वालR अव0ध को प[रविज@त कर 9दया जाएगा । 

(2) उपधारा (1) के अधीन Bकए गए आदेश क< एक �4त आवेदक, संबं0धत 

अ0धकारR और अ0धका[रता रखने वाले अ0धकारR को भेजी जाएगी । 

  

 

1908 का 5 

 105. (1) �ा0धकारR या अपील �ा0धकारR को 4न5न�ल6खत के संबंध मF अपनी 

शिbतयW को �योग करने के �लए �स1वल �Bjया सं9हता, 1908 के अधीन �स1वल 

 �ा0धकारR और अपील 

�ा0धकारR क< शिbतयां । 
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Vयायालय क< सभी शिbतयां हWगी,-- 

 

(क) खोज और 4नरRMण ; 

(ख) Bकसी aयिbत क< उपिPथ4त का �वत@न और शपथ पर उसक< परRMा 

करना ; 

(ग) कमीशन जारR करना और लेखा ब9हयW और अVय अ�भलेखW को �Pतुत 

करने के �लए बाxय करना  । 

 

1974 का 2 

 

1860 का 45 

 (2) �ा0धकारR या अपील �ा0धकारR धारा 195 के �योजनW के �लए एक �स1वल 

Vयायालय समझा जाएगा BकVतु दंड �Bjया सं9हता, 1973 के अxयाय 26 के �योजनW के 

�लए नहRं, और �ा0धकारR या अपील �ा0धकारR के समM �Tयेक काय@वाहR धारा 193 और 

धारा 228 के अथा�तग@त और भारतीय दंड सं9हता क< धारा 196 के �योजनW के �लए 

Vया4यक काय@वाहR समझी जाएगी ।  

  

  106. �ा0धकारR या अपील �ा0धकारR को इस अxयाय के उपबंधW के अxयधीन 

अपनी Pवयं क< �Bjया 1व4नय�मत करने क< शिbत होगी । 

 �ा0धकारR और अपील 

�ा0धकारR क< �Bjया ।  

  अ6याय 18 

अपील और पुनर>Uण 

  

  107. (1) इस अ0ध4नयम या कF oRय माल और सेवा कर अ0ध4नयम के अधीन 

Vयाय4नणा@यक �ा0धकारR �वारा पा[रत Bकसी 1व4नeचय या आदेश से aय0थत कोई aयिbत 

ऐसे अपील �ा0धकारR अपील कर सकेगा जो उस तारRख से िजसको ऐसे aयिbत को उbत 

1व4नeचय या आदेश संसू0चत Bकया जाता है, तीन मास के भीतर 1व9हत Bकया जाए । 

(2) आयुbत उbत 1व4नeचय या आदेश क< वधैा4नकता या औ0चTय के संबंध मF 

Pवयं का समाधान करने के �योजन के �लए Pव�ेरणा से या कF oRय कर आयुbत के 

4नवदेन पर Bकसी ऐसी काय@वाहR के अ�भलखे को मंगा और परRMण कर सकेगा िजसमF 

Bकसी Vयाय4नणा@यक �ा0धकारR ने इस अ0ध4नयम या कF oRय माल और सेवा कर 

अ0ध4नयम के अधीन कोई 1व4नeचय या आदेश पा[रत Bकया है तथा आदेश �वारा ऐसे 

zबVदओु ं के अवधारण के �लए जो उbत 1व4नeचय या आदेश से उ�तू होत े हt, उbत 

1वनeचय या आदेश क< संसूचना क< तारRख से छह मास के भीतर अपील �ा0धकारR को 

Bकसी अधीनPथ अ0धकारR को आवेदन करने के �लए 4नदेश दे सकेगा जैसा आयुbत 

�वारा अपन ेआदेश मF 1व4न9द@"ट Bकया जाए । 

(3) जहां उपधारा (2) अधीन आदेश के अनुसरण मF �ा0धकृत अ0धकारR अपील 

�ा0धकारR को आवेदन करता है, वहां ऐसा आवदेन अपील �ा0धकारR �वारा ऐसे aयवहार 

Bकया जाएगा मानो यह Vयाय4नणा@यक �ा0धकारR के 1व4नeचय या आदेश के 1व�s क< 

 vihy izkf/kdkjh 
dks vihy । 



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
104 104 

गई अपील हो और ऐसा �ा0धकृत अ0धकारR कोई अपीलकता@ हो तथा इस अ0ध4नयम के 

अपील से संबं0धत उपबंध ऐस ेआवेदन को लागू हWगे । 

(4) अपील �ा0धकारR, य9द उसका यह समाधान हो जाता है Bक अपीलकता@, 

यथािPथ4त, तीन या छह मास क< पवूrbत अव0ध के भीतर अपील करने से पया@Nत 

कारणW से 4नवा[रत Bकया गया था, तो वह उसे एक मास क< और अव0ध के भीतर �Pतुत 

करना अनुkात करेगा ।  

  (5) इस धारा के अधीन �Tयेक अपील ऐसे �Iप मF होगी और ऐसी रR4त मF 

सTय1पत क< जाएगी जो 1व9हत Bकया जाए । 

(6) उपधारा (1) के अधीन कोई अपील फाइल नहRं क< जाएगी य9द अपीलकता@ न—े 

(क) अMे1पत आदेश स ेउ�तू कोई कर, cयाज, जमुा@ना, फ<स और शािPत का 

पूण@ या ऐसे भाग का संदाय नहRं Bकया हो जसैा उसके �वारा Pवीकारा जाए ; और 

(ख) उbत आदेश, िजसके संबंध मF अपील फाइल क< गई है, से उ�तू 1ववाद 

मF बकाया कर क< रकम के दस �4तशत के बराबर रा�श का संदाय नहRं Bकया हो । 

(7) जहां उपधारा (6) के अधीन अपीलकता@ ने रकम का संदाय कर 9दया है, वहां 

बकाया रकम के �लए वसूलR काय@वा9हयां Pथ0गत समझी जाएंगी । 

(8) अपील �ा0धकारR अपीलकता@ को सुने जाने का अवसर �दान करेगा । 

(9) अपील �ा0धकारR, य9द उसे अपील सुनवाई क< Bकसी अवPथा पर पया@Nत कारण 

द�श@त Bकया जाए तो पMकारW को या उनमF से Bकसी एक को समय देगा और �ल6खत मF 

अ�भलेखबs Bकए जाने वाले कारणW से अपील क< सुनवाई को Pथ0गत रखेगा : 

परVतु यह Bक ऐसा कोई Pथगन अपील क< सुनवाई के दौरान Bकसी पMकार को 

तीन बार से अ0धक समय नहRं 9दया जाएगा । 

(10) अपील �ा0धकारR अपील क< सुनवाई के समय अपीलकता@ को अपील के 

आधारW मF 1व4न9द@"ट नहRं Bकए गए अपील के Bकसी आधार को जोड़ना अनुkात कर 

सकेगा य9द उसका समाधान हो जाता है Bक अपील के आधारW स ेउस आधार का लोप 

जानबूझकर या अयुिbतयुbत नहRं था । 

  

  (11) अपील �ा0धकारR ऐसी और जांच करने के पeचात ् जो आवeयक हो, उस े

संपु"ट, उपांत[रत या अपाPत करने वाला 1व4नeचय का आदेश करेगा जो वह उ0चत 

समझ,े BकVतु उस Vयाय4नणा@यक �ा0धकारR को मामला पुनः4न9द@"ट नहR ंकरेगा िजसन े

ऐसा 1व4नeचय या आदेश पा[रत Bकया था : 

परVतु अ0धहरण या विज@त मूm्य के माल का अ0धकरण के बदले मF कोई फ<स या 

शािPत या जमुा@ना बढ़ान े वाला अथवा �4तदाय क< रकम या आगत कर �Tयय घटान े
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वाला कोई आदेश पा[रत नहRं Bकया जाएगा य9द अपीलकता@ को �Pता1वत आदेश के 

1वIs कारण द�श@त करने का उ0चत अवसर नहRं दे 9दया गया हो : 

परVतु यह और Bक अपील �ा0धकारR क< जहां यह राय है Bक कोई कर संदTत नहRं 

Bकया गया है या कम संदTत Bकया गया है या गलती स े�4तदाय Bकया गया है अथवा 

जहां आगत कर �Tयय गलत ढंग से �ाNत Bकया गया है या उपयोग Bकया गया है, वहां 

अपीलकता@ से ऐसा कर या आगत कर �Tयय के संदाय क< अपेMा करने वाला कोई आदेश 

पा[रत नहRं Bकया जाएगा य9द अपीलकता@ को �Pता1वत आदेश के 1व�s कारण द�श@त 

करने का नो9टस नहRं 9दया गया है और धारा 73 या धारा 74 के अधीन 1व4न9द@"ट 

समय-सीमा के भीतर आदेश पा[रत Bकया जाता है । 

  (12) अपील 4नपटारा करने वाला अपील �ा0धकारR का आदेश �ल6खत मF होगा और 

अवधारण के zबVदओु,ं उन पर 1व4नeचय और ऐसे 1व4नeचय के कारणW का कथन   

करेगा । 

(13) अपील �ा0धकारR, जहां ऐसा करना सभंव हो, �Tयेक अपील को उसे फाइल 

Bकए जाने क< तारRख स ेएक वष@ के अव0ध के भीतर सुनवाई और 1व4नeचय करेगा : 

परVतु जहां आदेश जारR Bकया जाना Vयायालय या अ0धकरण के आदेश �वारा 

Pथ0गत Bकया जाता है, ऐस ेPथगन क< अव0ध एक वष@ क< अव0ध क< गणना करने मF 

अपविज@त क< जाएगी । 

(14) अपील के 4नपटारे पर अपील �ा0धकारR उसके �वारा पा[रत आदेश को 

अपीलकता@, �Tयथ| और Vयाय4नणा@यक �ा0धकारR को ससूं0चत करेगा । 

(15) अपील �ा0धकारR �वारा पा[रत आदेश क< एक �4त अ0धका[रता आयुbत या 

उसके �वारा इस 4न�मTत अ�भ9हत �ा0धकारR को औरकF oRय कर आयुbत या उसके �वारा 

इस 4न�मTत अ�भ9हत �ा0धकारR को भी भेजी जाएगी । 

(16) इस धारा के अधीन पा[रत �Tयेक आदेश धारा 108 या धारा 113 या धारा 

117 अथवा धारा 118 के उपबधंW के अधीन रहते हुए अ4ंतम और पMकारW पर बाxयकर 

होगा । 

  

  108. (1) धारा 121 और उसके अधीन बनाए गए BकVहRं 4नयमW के उपबंधW के 

अधीन रहते हुए, पुनरRMण �ा0धकारR Pव�ेरणा से या उसके �वारा �ाN त Bकसी सूचना पर 

या कF oRय कर आयुbत के अनुरोध पर Bकसी ऐसी काय@वाहR के अ�भलेख को मंगा सकेगा 

और परRMा कर सकेगा तथा य9द वह यह मानता है Bक उसके Bकसी अधीनPथ अ0धकारR 

ने इस अ0ध4नयम या कF oRय माल और सेवा कर अ0ध4नयम के अधीन कोई 1व4नeचय या 

आदेश पा[रत Bकया है, जो U9ुटपूण@ है और राजPव के 9हतW के �4तकूल है तथा अवधै या 

अनु0चत है अथवा उसने क4तपय सारवान ्त�यW को xयान मF नहRं रखा है चाहे व ेउbत 

आदेश के जारR करने के समय उपलcध है या नहRं या भारत के 4नयंUण-महालेखापरRMक 

 पुनरRMण �ा0धकारR क< 

शिbतयां । 
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�वारा क< गई के पा[रणा�मक है, तो वह य9द आवeयक हो तो ऐसी अव0ध के �लए जो 

वह उ0चत समझ े ऐसे 1व4नeचय या आदेश के �वत@न को Pथ0गत कर सकेगा और 

संबं0धत aयिbत को सुनवाई का अवसर देने के पeचात ्और ऐसी और जांच करने के 

पeचात ्जो आवeयक हो ऐसा आदेश पा[रत कर सकेगा जो वह ठ�क और उ0चत समझ े

िजसके अVतग@त उbत 1व4नeचय या आदेश को व0ध@त करना या उपांत[रत करना या 

अपाPत करना भी है । 

(2) पुनरRMण �ा0धकारR उपधारा (1) के अधीन Bकसी शिbत का �योग नहRं करेगा, 

य9द— 

(क) आदेश धारा 107 या धारा 112 या धारा 117 या धारा 118 के अधीन 

अपील के अxयधीन है ; या  

(ख) धारा 107 क< उपधारा (2) के अधीन 1व4न9द@"ट अव0ध समाNत नहRं हुई 

है या पुनरRLMत Bकए जाने वाले 1व4नeचय या आदेश को पा[रत करने के पeचात ्

तीन वष@ स ेअ0धक समय समाNत हो गया है ; या  

(ग) इस धारा के अधीन Bकसी पूव@तर अवPथा पर आदेश को पहले हR 

पुनरRMण के �लए �लया जा चुका है ; या 

(घ) आदेश उपधारा (1) के अधीन शिbतयW के �योग मF पा[रत Bकया जा 

चुका है : 

परVतु यह Bक पनुरRMण �ा0धकारR उपधारा (1) के अधीन Bकसी zबVद ु पर कोई 

आदेश पा[रत कर सकेगा जो उपधारा (2) के खंड (क) के अधीन 4न9द@"ट Bकसी अपील मF 

ऐसी अपील मF आदेश क< तारRख से एक वष@ क< अव0ध समाNत होने के पूव@ या उस 

उपधारा के खंड (ख) मF 4न9द@"ट तीन वष@ क< अव0ध के समाNत होने के पवू@, जो भी 

पeचाTवत| हो, उसके समM नहRं उठाया गया है या 1व4निeचत नहRं Bकया गया है ।   

  (3) उपधारा (1) के अधीन पनुरRMण मF पा[रत �Tयेक आदेश धारा 113 या धारा 

117 अथवा धारा 118 के उपबधंW के अधीन रहते हुए अ4ंतम और पMकारW पर बाxयकर 

होगा । 

(4) य9द उbत 1व4नeचय या आदेश मF कोई ऐसा मु�ा अVतव@�लत है िजसमF अपील 

अ0धकरण या उ{च Vयायालय मF Bकसी अVय काय@वाहR मF अपना 1व4नeचय 9दया है और 

अपील अ0धकरण या उ{च Vयायालय के ऐसे 1व4नeचय के 1व�s उ{च Vयायालय या 

उ{चतम Vयायालय मF कोई अपील लंzबत है, अपील अ0धकरण के 1व4नeचय क< तारRख 

और उ{च Vयायालय के 1व4नeचय क< तारRख या उ{च Vयायालय के 1व4नeचय क< तारRख 

और उ{चतम Vयायालय के 1व4नeचय क< तारRख के बीच aयतीत अव0ध उपधारा (2) के 

खंड (ख) मF 4न9द@"ट प[रसीमा क< अव0ध क< गणना करने मF अपविज@त कर दR जाएगी 

जहां पुनरRMण के �लए काय@वा9हयां इस धारा के अधीन नो9टस जारR करने के माxयम स े

�ारंभ क< गई हt । 
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(5) उपधारा (1) के अधीन जहां आदेश जारR Bकया जाना Vयायालय या अपील 

अ0धकरण के आदेश �वारा Pथ0गत Bकया जाता है, ऐसे Pथगन क< अव0ध उपधारा (2) के 

खंड (ख) मF 4न9द@"ट अव0ध क< प[रसीमा क< गणना मF अपविज@त कर दR जाएगी । 

  (6) इस धारा के �योजनW के �लए पद,— 

(i) "अ�भलेख" मF इस अ0ध4नयम के अधीन पनुरRMण �ा0धकारR �वारा परRMा 

के समय Bकसी काय@वाहR से संबं0धत सभी अ�भलेख सि5म�लत हWगे ; 

(ii) "1व4नeचय" मF पनुरRMण �ा0धकारR से रtक मF Vयून Bकसी अ0धकारR �वारा 

दR गई सूचना सि5म�लत होगी । 

  

  109. (1) इस अxयाय के उपबंधW के अधीन रहत े हुए, कF oRय माल और सेवाकर 

अ0ध4नयम के अधीन ग9ठत माल और सेवा कर अ0धकरण, इस अ0ध4नयम के अधीन 

अपील �ा0धकारR या पुनरRMण �ा0धकारR �वारा पा[रत आदेशW के 1व�s अपीलW क< 

सुनवाई करने के �लए अपील अ0धकरण होगा । 

(2) रा� य मF अविP थत रा� य Vयायपीठ और MेUीय V यायपीठW का गठन और 

अ0धका[रता, कF oRय माल और सेवाकर अ0ध4नयम क< धारा 109 या तदधीन बनाए गए 

4नयमW के अनुसार होगी ।   

 अपील अ0धकरण और 

उसक< VयायपीठF । 

  110. रा� य न ्यायपीठ और MेUीय V यायपीठW के अx यM और सदP यW क< अह@ताए,ं 

4नयुिb त, वेतन और भT ते, पदाव0ध, T यागपU और  पद से हटाया जाना कF oRय माल और 

सेवाकर अ0ध4नयम क< धारा 110 के उपबधंW के अनुसार होगा ।  

 अपील अ0धकरण के 

अxयM और सदPय, 

उनक< अह@ताएं, 

4नयुिbत, सेवा क< शत�  

आ9द । 

अपील अ0धकरण 

के समM �Bjया । 

111. (1) अपील अ0धकरण, अपने समM Bकसी काय@वा9हयW या अपील को 4नपटात े

समय �स1वल �Bjया सं9हता, 1908 मF अ0धक0थत �Bjया �वारा बs होगा, लेBकन 

�ाकृ4तक Vयाय के �सsांतW और इस अ0ध4नयम के अVय उपबंधW तथा उसके अधीन 

4न�म@त 4नयमW के अxयधीन �वारा 4नदY�शत होगा और अपील अ0धकरण को अपनी 

�Bjया को 1व4नय�मत करने क< शिbत होगी ।  

 
 

1908 का 5 

 (2) अपील अ0धकरण क< इस अ0ध4नयम के अधीन अपने कृTयW के 4नव@हन के 

�योजनW के �लए शिbत �स1वल �Bjया सं9हता, 1908 के अधीन �स1वल Vयायालय मF 

यथा 1व9हत शिbतयW के समान होगी जो 4न5न�ल6खत मामलW के संबधं मF वाद के 

1वचारण के समय होगी, अथा@त ्:-- 

(क) Bकसी aयिbत को स5मन करना और उपिPथत होने के �लए बाxय करना 

तथा उसे शपथ पर उसका परRMण करना ; 

(ख) दPतावेजW क< खोज और �Pततु करने क< अपेMा; 

 
 

1908 का 5 
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(ग) शपथपU पर सा�य �ाNत करना; 

(घ) भारतीय सा�य अ0ध4नयम, 1872 क< धारा 123 और धारा 124 के 

उपबंधW के अxयधीन Bकसी भी काया@लय स ेBकसी लोक अ�भलेख या दPतावेज या 

ऐसे Bकसी अ�भलेख या दPतावजे क< �4त मंगाना; 

(ङ) साLMयW या दPतावेजW क< परRMा के �लए कमीशन जारR करना; 

(च) चूक या एकपMीय 1व4नeचय के Bकसी �4तवेदन पर Bकसी �4तवेदन को 

खा[रज करना; 

(छ) Bकसी �4तवदेन को चूक के �लए खा[रज करने के आदेश या अपने �वारा 

पास Bकसी एकपMीय आदेश को अपाPत करना; और 

(ज) कोई अVय मामल ेजो 1व9हत Bकए जाएं । 

(3) अपील अ0धकरण �वारा Bकया गया कोई आदेश उसी रR4त मF लाग ूहोगा जैस े

Vयायालय �वारा उसके यहां लंzबत Bकसी वाद मF क< गई ~डj< हो और यह अपील 

अ0धकरण के �लए 1व0ध स5मत होगा Bक वह अपने आदेशW के 4न"पादन के �लए Pथानीय 

अ0धका[रता के Vयायालय मF भेजे-- 

(क) कंपनी के 1व�s आदेश क< दशा मF जहां कंपनी का रिजP`Rकृत काया@लय 

िPथत है; या 

(ख) Bकसी अVय aयिbत के 1व�s आदेश क< दशा मF जहां संबs aयिbत 

Pव{ेछा से 4नवास करता है या लाभ के �लए aयापा[रक या aयिbतगत Iप से काय@ 

करता   है । 

1872 का 1 

1860 का 45 

 

1974 रा 2 

(4) अपील अ0धकरण के समM काय@वा9हयां भारतीय दंड सं9हता क< धारा 193 और 

धारा 228 के अथ@ मF और धारा 196 के �योजनW क �लए Vया4यक काय@वा9हयां समझी 

जाएंगी और अपील अ0धकरण दंड �Bjया सं9हता, 1973 क< धारा 195 और अxयाय 26 

के �योजनW के �लए �स1वल Vयायालय समझा जाएगा । 

 

 112. (1) इस अ0ध4नयम क< धारा 107 या धारा 108 के अधीन या कF oRय माल 

और सेवा कर अ0ध4नयम के अधीन पा[रत Bकसी आदेश �वारा aय0थत कोई aयिbत, उस 

आदेश िजसके 1व�s अपील चाहR गई है, अपील करने वाले aयिbत को संसूचना क< 

तारRख से, ऐसे आदेश के 1व�s तीन मास के भीतर अपील कर सकेगा । 

(2) अपील अ0धकरण ऐसी Bकसी अपील को अपने 1ववेक के अनुसार Pवीकार करन े

से इVकार कर सकता है जहां कर या इनपुट कर �Tयय अतंव@�लत हो या इनपटु कर मF 

अतंर अतंव@�लत हो या ऐस ेआदेश �वारा जमुा@ने क< रकम या शािPत अवधा[रत होती हो 

तथा 50 हजार Iपए से अ0धक न हो । 

 

अपील अ0धकरण को 

अपील । 
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(3) आयुbत उbत आदेश क< 1व0धमाVयता या उपयुbतता के संबंध मF Pवयं के 

समाधान के �योजन के �लए इस अ0ध4नयम या कF oRय माल और सेवा कर अ0ध4नयम के 

अधीन अपीलRय अ0धकारR या पनुरRMण �ा0धकारR �वारा पा[रत Bकसी आदेश के अ�भलेख 

को Pवतः या कF oRय कर आयbुत क< �ाथ@ना पर परRMण के �लए मंगा सकेगा और आदेश 

�वारा या अपन ेअधीनPथ Bकसी अ0धकारR को 4नदेश देकर उस तारRख को िजसको अपने 

आदेश मF आयुbत �वारा यथा 1व4न9द@"ट उbत आदेश से उTपVन ऐसे zबVदओु ं के 

अवधारण के �लए उbत आदेश पा[रत Bकया गया है, से छह मास मF अपील अ0धकरण को 

आवेदन कर सकेगा ।  

(4) जहां उपधारा (3) के अधीन आदेश के अनुसरण मF �ा0धकृत अ0धकारR अपील 

अ0धकरण को आवदेन करता है, तो ऐसा आवेदन अपील अ0धकरण इस �कार 4नपटाएगा 

जसैे वह धारा 107 क< उपधारा (11) के अधीन या धारा 108 क< उपधारा (1) के अधीन 

आदेश के 1व�s अपील क< गई हो और इस अ0ध4नयम के उपबंध आवदेन को ऐस ेलाग ू

हWगे जसैे वे उपधारा (1) के अधीन फाइल अपील के संबंध मF लागू होते हt । 

(5) इस नो9टस क< �ािNत  पर Bक इस धारा के अधीन अपील हो चुक< है, पMकार 

िजसके 1व�s अपील हुई है Bकसी अVय बात के होते हुए भी Bक उसने ऐसे आदेश या 

उसके Bकसी भाग के 1व�s अपील नहRं क< है, नो9टस क< �ािNत के 45 9दन मF 1व9हत 

रR4त मF सTया1पत �4त आMेपW का kापन, आदेश िजसके Bकसी भाग के 1व�s अपील क< 

गई है, फाइल करेगा और ऐसा kापन अपील अ0धकरण �वारा ऐसे 4नPता[रत Bकया 

जाएगा जैसे यह उपधारा (1) मF 1व4न9द@"ट समय मF �Pतुत क< गई अपील हो ।  

(6) अपील अ0धकरण, उपधारा (1) मF 4न9द@"ट अव0ध के अवसान के पeचात ्तीन 

मास मF एक अपील Pवीकार कर सकेगा या उपधारा (5) मF 4न9द@"ट अव0ध के अवसान के 

पeचात ्45 9दन मF �4त आMेपW का kापन फाइल करने के �लए अनुम4त दे सकेगा य9द 

यह समाधान हो जाए Bक इसको उस अव0ध मF �Pतुत न कर पाने का उपयुbत कारण   

था ।  

(7) अपील अ0धकरण को अपील ऐस े �Iप मF उस रR4त मF सTया1पत और ऐसी 

फ<स स9हत जो 1व9हत क< जाए, मF होगी । 

(8) कोई अपील, उपधारा (1) के अधीन जब तक फाइल नहRं क< जाएगी तब तक 

अपीलाथ| 4न5न�ल6खत संदTत न कर दे,-- 

(क) पूण@ कर क< रकम का ऐसा कोई भाग, cयाज, जमुा@ना, फ<स और 

आरो1पत आदेश से उTपVन शािPत जसैी उसके �वारा Pवीकार क< गई हो; और 

(ख) धारा 107 क< उपधारा (6) के अधीन संदTत रकम के अ4त[रbत 1ववाद 

मF कर क< शषे रकम के 20% के बराबर रा�श । 

(9) जहां अपीलाथ| उपधारा (8) के अनुसार रकम संदTत कर चुका है वहां शषे रकम 

क< वसूलR काय@वा9हयां अपील के 4नPतारण तक रोक< हुई समझी जाएगंी । 
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(10) अपील अ0धकरण के समM-- 

(क) U9ुट को ठ�क करने या Bकसी अVय �योजन के �लए कोई अपील; 

(ख) अपील या Bकसी आवेदन का �Tयावत@न करने हेतु, 

�Tयेक आवेदन ऐसी ऐसे शुmक स9हत होगा जो 1व9हत Bकया जाए ।  

अपील अ0धकरण 

के आदेश । 

 113. (1) अपीलR अ0धकरण अपील के पMकारW को सुन ेजाने का अवसर देने के 

पe चात ् 1व4नe चय या आदेश िजसके 1व�s अपील दायर क< गई है के पुि" टकरण, 

उपांतरण या बातीलकरण जसैा ठ�क समझ,े उस पर आदेश कर सकेगा या अपीलR 

�ा0धकारR या पनुरRMण �ा0धकारR या मलू V याय4नण@यन �ा0धकारR को ऐसे 4नदेशW को 

िजनको वह ठ�क समझ े स9हत वापस नये V याय4नण@यन या अ4त[रb त सा� य लेने के 

पe चात ्य9द आवe यक हW, 1व4नe चय के �लए वापस भेज सकेगा । 

(2) अपीलR �ा0धकारR य9द समु0चत कारण 9दए जाएं तो Bकसी अपील क< सुनवाई 

क< Bकसी �ािP थ4त पर उनके �लए कारणW को अ�भ�ल6खत करते हुए पMकारW को समय 

�दान या अपील क< सुनवाई P थ0गत कर सकेगा : 

परंत ुयह Bक इस �कार का P थगन अपील क< सुनवाई के दौरान एक पMकार को 

तीन बार से अ0धक नहRं �दान Bकया जाएगा ।  

(3) य9द ऐसी कोई U9ुट अपन-ेआप उसे संkान मF आ जाती है या आयुb त या 

कF oRय कर आयुb त या अपील के Bकसी पMकार �वारा संkान मF आदेश क< तारRख के 

तीन मास क< अव0ध मF लाई जाती है तो अपीलR अ0धकरण अ�भलेख पर Bकसी �T यM 

U9ुट को ठ�क करने के �लए उपधारा (1) के अधीन अपने �वारा पा[रत Bकसी आदेश को 

संशो0धत कर सकेगा । 

परंत ु यह Bक ऐसा कोई संशोधन जो मूm यांकन क< व1ृs या वापसी क< कमी या 

इनपुट कर �Tयय या Bकसी पMकार के दा4यT व मF अV यथा व1ृs करता है, इस अ0ध4नयम 

के अधीन तब तक नहRं Bकया जा सकेगा जब तक Bक पMकार को सुनने का अवसर न 

�दान Bकया जाए । 

(4) अपीलR अ0धकरण जहां तक संभव हो अपील के फाइल होने क< तारRख से एक 

वष@ क< अव0ध मF �T येक अपील सुने और 1व4नe चय करेगा ।  

(5) अपीलR अ0धकरण इस अ0ध4नयम के अधीन पा[रत �T येक आदेश क< �4त 

अपीलRय �ा0धकारR या पुनरRMण �ा0धकारR या मूल V याय4नण@यन �ा0धकारR अपीलाथ| 

और अ0धका[रता रखने वाले आयुb त या कF oRय कर आयुb त को यथािP थ4त भेजेगा ।  

(6) जसैा Bक धारा 117 या धारा 118 मF उपब0ंधत है, अपील अ0धकरण �वारा 

Bकसी अपील पर पा[रत आदेश पMकारW पर अ4ंतम और बाx यकारR होगा ।  

           



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
111 111 

  114. रा� य अx यM, Bकसी रा� य मF अपील अ0धकरण क< रा� य V यायपीठ और 

MेUीय पीठW पर ऐसी 1वT तीय और �शास4नक शिb तयW का �योग करेगा, जसैा 1व9हत 

Bकया जाए  :  

परंत ुरा� य अx यM के पास अपनी ऐसी 1वT तीय और �शास4नक शिb तयW को, जसैा 

वह ठ�क समझे, रा� य V यायपीठ और MेUीय पीठW के Bकसी अV य सदP य या अV य 

अ0धकारR को, इस शत@ के अधीन रहते हुए �T यायोिजत करने का �ा0धकार होगा Bक ऐसा 

सदP य या अ0धकारR ऐसी �T यायोिजत शिb तयW को �योग करत े हुए रा� य अx यM के 

4नदेश, 4नयंUण और पय@वMेण के अधीन काय@ करेगा ।  

 रा� य अx यM क< 

1वT तीय और �शास4नक 

शिb तयां । 

  115. जहां अपीलाथ| �वारा धारा 112 क< उपधारा (8) या धारा 107 क< उपधारा 

(6) के अधीन संदT त रकम को अपीलRय �ा0धकारR या अपील अ0धकरण के Bकसी आदेश 

के प[रणामP वIप वापस Bकया जाना अपेLMत है तो धारा 56 के अधीन 1व4न9द@" ट c याज 

क< दर से ऐसी वापसी के संबधं मF रकम के संदाय क< तारRख से ऐसे रकम क< वापसी 

क< तारRख तक c याज का सदंाय Bकया जाएगा। 

 अपील के दा6खल करने 

के �लए संदT त रकम क< 

वापसी पर   c याज । 

  116. (1) ऐसा कोई a यिb त जो इस अ0ध4नयम के अधीन 4नयुb त Bकसी अ0धकारR 

या अपीलRय �ा0धकारR या अपील अ0धकरण के समM इस अ0ध4नयम के अधीन Bकसी 

काय@वाहR के संबंध मF हािजर होने के �लए हकदार है या अपेLMत है, इस धारा के अV य 

उपबंधW के अx ययधीन शपथ या कथन पर परRMा के �लए a यिb तगत Iप से हािजर होन े

के �लए इस अ0ध4नयम के अधीन जब उससे अV यथा अपेLMत है तो �ा0धकृत �4त4न0ध 

के �वारा हािजर हो सकेगा। 

(2) इस अ0ध4नयम के �योजनW के �लए पद "�ा0धकृत �4त4न0ध" से ऐसा कोई 

a यिb त अ�भ�ेत है, जो उपधारा (1) मF 4नदY�शत a यिb त �वारा उसके P थान पर हािजर 

होने के �लए �ा0धकृत a यिb त है--  

(क) उसका [रe तदेार या 4नय�मत कम@चारR ; या 

(ख) ऐसा कोई अ0धवb ता जो भारत मF Bकसी V यायालय मF �ैिb टस करने का 

हकदार है और िजसे भारत मF Bकसी V यायालय के समM �ैिb टस करने से 

�4तब0ंधत नहRं Bकया गया है ; या 

(ग) कोई चाट@ड@ एकाउंटFट, लागत लेखापाल या कंपनी स0चव जो �ैिb टस करने 

का �माण-पU रखता है और िजसे �ैिb टस करने से �4तबं0धत नहRं Bकया गया है ; 

या 

(घ) Bकसी रा� य सरकार या संघ रा� यMेU के वा6ण� य कर 1वभाग का या 

बोड@ का ऐसा सेवा4नवTृ त अ0धकारR, िजसने सरकार के अधीन अपनी सेवा के दौरान 

समूह 'ख' राजपzUत अ0धकारR क< रtक क< पिंb त से अV यून के पद पर कम से कम 

दो वष@ क< अव0ध तक सेवा क< हो : 

 �ा0धकृत �4त4न0ध 

�वारा हािजरR । 
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परंत ुयह Bक ऐसा कोई अ0धकारR िजसने अपनी सेवा4नविृT त या पदT याग क< 

तारRख से एक वष@ क< अव0ध के �लए इस अ0ध4नयम के अधीन BकVहRं काय@वा9हयW 

के समM हािजर होने के �लए अ0धकारR नहRं होगा ; या 

(ङ) ऐसा कोई a यिb त जो सबंs रिजP ̀Rकृत a यिb त के �लए माल और सेवा 

कर �ैिbटसकता@ के Iप मF काय@ करने के �लए �ा0धकृत है । 

(3) कोई a यिb त--  

(क) जो सरकारR सेवा से बखा@P त या हटाया गया हो ; या  

(ख) जो इस अ0ध4नयम, रा� य माल और सेवा कर अ0ध4नयम, समेBकत माल 

और सेवा कर अ0ध4नयम या संघ रा� यMेU माल और सेवा कर अ0ध4नयम या 

1व�यमान Bकसी 1व0ध या माल के 1वjय या माल क< पू4त@ या सेवाओ ंया दोनW पर 

कर लगाने से संबं0धत रा� य 1वधानसभा �वारा पा[रत Bकसी अ0ध4नयम के अधीन 

Bकसी काय@वा9हयW से संबं0धत Bकसी अपराध का दोष�सs हो ; या 

(ग) जो 1व9हत �ा0धकारR �वारा दaु या@वहार का दोषी पाया गया हो ; 

(घ) जो 9दवा�लया के Iप मF V याय4नण|त हो चुका हो,  

उपधारा (1) के अधीन Bकसी a यिb त का �4त4न0धT व करने के �लए अह@ नहRं होगा-- 

(i) खंड (क), (ख) और (ग) मF 4न9द@" ट a यिb तयW के मामले मF सदैव के   

�लए ; और 

(ii) खंड (घ) मF 4न9द@" ट Bकसी a यिb त के मामल े मF उस अव0ध के 

दौरान जब तक 9दवा�लयापन जारR रहे । 

(4) ऐसा कोई a यिb त जो रा� य माल और सेवा कर अ0ध4नयम या संघ रा� यMेU 

माल और सेवा कर अ0ध4नयम के उपबंधW के अधीन 4नरह@ है इस अ0ध4नयम के अधीन 

भी 4नरह@ समझा जाएगा ।   

उ{ च V यायालय 

को अपील । 

 117.  (1) रा� य पीठ या अपील अ0धकरण क< MेUीय पीठW �वारा पा[रत Bकसी 

आदेश से a य0थत कोई a यिb त उ{ च V यायालय मF अपील फाइल कर सकेगा और उ{ च 

V यायलय ऐसी अपील को P वीकार कर सकेगा य9द उसका यह समाधान हो जाए Bक 

मामले मF 1व0ध का कोई सारवान �e न अंतव@�लत है । 

(2) उपधारा (1) के अधीन कोई अपील उस तारRख स े िजसको a य0थत a यिb त 

�वारा अपीलगत आदेश �ाN त हुआ है से 180 9दन क< अव0ध मF अपील फाइल क< जा 

सकेगी और यह ऐसे �ाIप मF और उस सT या1पत रR4त मF होगी जो 1व9हत क< जाए :  

परंत ुयह Bक उ{ च V यायालय उb त अव0ध के अवसान के पe चात ्अपील को सुन 
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सकेगा, य9द उसका यह समाधान हो जाए Bक ऐसी अव0ध मF इसको फाइल न कर पाने 

का समु0चत कारण था । 

(3) जहां उ{ च V यायालय का समाधान हो जाए Bक Bकसी मामले मF 1व0ध का 

सारवान �e न अतंव@�लत है वहां वह उस �e न को 1व4नय�मत करेगा और केवल इस �कार 

1व4नय�मत �e न पर अपील क< सुनवाई करेगा तथा �T यथ| अपील क< सुनवाई के दौरान 

Bक मामले मF ऐसा �e न अंतव@�लत नहRं है पर बहस करने के �लए अनुkये हWगे :  

परंत ु इस उपधारा क< Bकसी बात के बारे मF यह नहRं समझा जाएगा Bक वह 

अ�भलेखबs Bकए जाने वाल े कारणW से Vयायालय क< Bकसी अपील क<, उसके �वारा 

1वर0चत न Bकए गए 1व0ध के Bकसी अVय सारवान ्�eन पर सुनवाई करन ेक< शिbत को 

तब समाNत करता है या उसका अmपीकरण करता है य9द उसका यह समाधान हो जाता है 

Bक मामले मF ऐसा �eन अंतव@�लत है ।   

(4) उ{ च V यायालय इस �कार 1व4नय�मत 1व0ध के �e न का 1व4नe चय करेगा और 

ऐसे 4नण@य को उन आधारW स9हत िजन पर ऐसा 4नण@य आधा[रत हt, �दान करेगा और 

ऐसी लागत लगा सकेगा जो वह ठ�क समझ े। 

(5) उ{ च V यायालय Bकसी ऐसे वाद को अवधा[रत कर सकेगा, जो— 

(क) रा� य पीठ या MेUीय पीठ �वारा अवधा[रत न Bकया गया हो ; या 

(ख) उपधारा (3) मF यथा4न9द@" ट ऐस े1व0ध के �e न पर 1व4नe चय के कारण 

रा� य पीठ या MेUीय पीठ �वारा U9ुटपूण@ अवधारण Bकया गया हो । 

(6) जहां उ{ च V यायालय के समM कोई अपील फाइल क< गई हो, वहां यह उ{ च 

V यायालय के दो V यायाधीशW से कम क< पीठ �वारा नहRं सुनी जाएगी और ऐसे 

V यायाधीशW य9द हW तो उनके बहुमत के मत के अनुसार 1व4नe चय क< जाएगी ।  

(7) जहां ऐसा कोई बहुमत नहRं है, वहां V यायाधीश 1व0ध के उस zबदं ुको बताएगें 

िजस पर वे मतांतर रखत ेहt और वहां केवल उस zबदं ु पर उ{ च V यायालय के एक या 

अ0धक अV य V यायाधीशW �वारा मामले को सुना जाएगा और ऐसे V यायाधीशW, िजV हWन े

पहले इस मामल ेको सुना है, स9हत के बहुमत के मत के अनुसार ऐसे zबदं ुपर 1व4नe चय 

Bकया जाएगा । 

(8) जहां उ{ च V यायालय ने इस धारा के अधीन फाइल अपील मF 4नण@य दे 9दया है 

तो ऐसे 4नण@य को �भाव इसक< सT या1पत �4त�ल1प के आधार पर Bकसी पM �वारा 9दया 

जाएगा ।   

 

1908 का 5 

 (9) इस अ0ध4नयम मF जसै ेपहले अV यथा उपब0ंधत Bकया गया है, �स1वल �Bjया 

सं9हता, 1908 के उपबधं, जो उ{ च V यायालय के अपील से संब0ंधत हt, इस धारा के 

अधीन अपील के मामलW मF, जहां तक संभव हो लागू हWगे । 
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  118. ऐसी अपील जो उ{ चतम V यायालय मF होगी-- 

(क) रा" ̀Rय पीठ या अपील अ0धकरण क< �ांतीय पीठW �वारा पा[रत Bकसी 

आदेश के 1व�s ; या 

(ख) Bकसी मामले मF धारा 117 के अधीन क< गई अपील मF उ{ च V यायालय 

�वारा पा[रत Bकसी 4नण@य या आदेश के 1व�s, जो P वत: या a य0थत पMकार �वारा 

या उसके 4न�मTत के �वारा Bकए गए आवेदन पर 4नण@य या आदेश के पा[रत होने 

के तुरंत बाद, उ{ च V यायालय �वारा �मा6णत Bकया गया हो Bक उ{ चतम V यायालय 

को अपील करने के �लए उ0चत मामला है । 

(2) �स1वल �Bjया सं9हता के उपबधं, जो उ{ चतम V यायालय को अपील करन े से 

संबं0धत हt जहां तक संभव हो इस धारा के अधीन अपील के मामलW मF उस तरह लागू 

हWगे जसैे उ{ च V यायालय क< ~डj< क< अपील के मामल ेमF होते हt ।  

(3) जहां उ{ च न ्यायालय का 4नण@य अपील मF बदल ;k myV गया हो वहां उ{ च 

V यायालय का आदेश उस �कार �भावी होगा, जसेै उ{ च V यायालय के 4नण@य के मामले मF 

धारा 117 मF यथा उपब0ंधत रR4त मF उ{ चतम V यायालय का आदेश होता है । 

 उ{ चतम V यायालय को 

अपील । 

रा�श जो अपील 

आ9द के होने के 

बाद भी संदT त 

Bकए जाने हt । 

 119. Bकसी बात के होते हुए भी Bक उ{ च V यायालय या उ{ चतम V यायालय मF 

अपील क< गई है, धारा 113 के उपधारा (1) के अधीन अपील अ0धकरण क< रा" ̀Rय या 

�ांतीय पीठW या धारा 113 क< उपधारा (1) के अधीन अपील अ0धकरण के रा� य पीठW या 

MेUीय पीठW या धारा 117 के अधीन उ{ च V यायालय �वारा यथािP थ4त पा[रत Bकसी 

आदेश के प[रणामP वIप सरकार को 9दए जाने वालR रा�श इस �कार पा[रत आदेश के 

अनुसरण मF संदेय क< जाएगी ।    

  

क4तपय मामलW मF 

अपील का फाइल 

Bकया जाना  । 

 120. (1) आयुbत, प[रष� क< �सफा[रशW पर समय-समय पर जारR आदेशW या 

अनुदेशW या 4नदेशW स,े जसैा ठ�क समझ ेइस अx याय के उपबधंW के अधीन रा� य कर 

अ0धकारR �वारा फाइल क< गई अपील या आवेदन के 4नयमन के �योजन के �लए ऐसी 

Bकसी मौ9oक सीमा को 4नयत कर सकेगा । 

(2) जहां उपधारा (1) के अधीन जारR आदेशW, अनुदेशW या 4नदेशW के अनुसरण मF 

रा�य का अ0धकारR इस अ0ध4नयम के उपबंधW के अधीन पा[रत Bकसी 1व4नe चय या 

आदेश के 1व�s कोई अपील या आवेदन नहRं फाइल कर सकेगा, यह रा�य कर के ऐसे 

अ0धकारR को Bकसी अV य मामले मF अतंव@�लत समान या समतुm य 1ववा�यक या 1व0ध के 

�e न के 1व�s अपील या आवदेन फाइल करने से नहRं रोकेगा । 

(3) Bकसी बात के होते हुए भी यह त� य Bक उपधारा (1) के अधीन जारR आदेशW 

या अनुदेशW या 4नदेशW के अनुसरण मF रा�य कर के अ0धकारR �वारा कोई अपील या 

आवेदन फाइल नहRं Bकया गया है, कोई a यिb त अपील मF या आवेदन मF पMकार होत ेहुए 
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भी Bकसी अपील या आवेदन के फाइल न Bकए जाने पर 1ववा9दत zबदं ुपर 1व4नe चय से 

वह अ0धकारR रा�य कर का अ0धकारR अवगत था, आश4यत नहRं करेगा ।  

(4) अपील अ0धकरण या V यायालय ऐसी अपील या आवेदन को सुनते समय 

उपधारा (1) के अधीन जारR आदेशW या अनुदेशW या 4नदेशW के अनुसरण मF रा�य कर के 

अ0धकारR �वारा अपील या आवेदन फाइल न Bकए जाने क< प[रिP थ4तयW को x यान मF 

रखेगा । 

  121. इस अ0ध4नयम के उपबंधW के 1वपरRत Bकसी बात के होते हुए भी रा� य कर 

के अ0धकारR �वारा �लए गए 1व4नe चय या पा[रत आदेश के 1व�s अपील नहRं हो सकेगी, 

य9द ऐसा �लया गया 1व4नe चय या आदेश 4न5 न�ल6खत मF से Bकसी एक या अ0धक से 

संबं0धत है अथा@त ्:-- 

(क) आयुb त या अV य �ा0धकारR �वारा ऐसा आदेश जो काय@वा9हयW को एक 

अ0धकारR से दसूरे अ0धकारR को सीधे अतं[रत करने मF सशb त हो ; या 

(ख) लखेा ब9हयW, रिजP टर और अV य दP तावजेW का अ�भfहण या �4तधा[रत 

करने का कोई आदेश ; या 

(ग) इस अ0ध4नयम के अधीन अ�भयोजन क< मंजरूR देन ेवाला कोई आदेश ; 

या  

(घ) धारा 80 के अधीन पा[रत कोई आदेश । 

 अपील न Bकए जाने 

वाले 1व4नe चय और 

आदेश । 

  अ6 याय 19 

अपराध और शाि; तया ं

  

  122. (1) जहां कराधये a यिb त जो— 

(i) Bकसी बीजक के जारR Bकए zबना Bकसी माल या सेवा या दोनW  क< पू4त @  

करता है या ऐसे Bकसी प4ूत @ के �लए झूठा या गलत बीजक जारR करता है ; 

(ii) इस अ0ध4नयम के उपबधंW या तsीन बनाए गए 4नयमW ds उm लंघन मF 

माल या सेवा या दोनW क< पू4त @  के zबना बीजक या zबल जारR करता है ; 

(iii) कर के Iप मF Bकसी रकम का संfह कर उसको सरकार को संदाय करन े

मF तीन मास से परे उस तारRख को िजसको ऐसा सदंाय देय था, असफल रहता है ; 

(iv) इस अ0ध4नयम के उपबंधW के 1वपरRत Bकसी कर का संfह करता है 

लेBकन उसको सरकार को संदाय करने मF तीन मास से परे उस तारRख को िजसको 

ऐसा संदाय देय था, करने मF असफल रहता है ; 

(v) धारा 51 क< उपधारा (1) क< उपबंधW के अनुसार कर कटौती मF असफल 

 क4तपय अपराधW के �लए  

शािP त । 
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रहता है या उb त उप4नयम के अधीन कटौती क< अपेLMत रकम से कम रकम क< 

कटौती करता है या उपधारा (2) के अधीन सरकार को इस कटौती क< गई रकम को 

कर के Iप मF संदाय करन ेमF असफल रहता है ;  

(vi) धारा 52 क< उपधारा (1) क< उपबंधW के अनुसार कर संfहण मF असफल 

रहता है या कोई रकम संfहRत करता है जो उb त उपधारा के अधीन संfहRत Bकए 

जाने के �लए अपेLMत रकम से कम रकम का संfहण है या जहां वह धारा 52 क< 

उपधारा (3) के अधीन कर के Iप मF laxzfgr रकम को सरकार को संदTत करने मF 

असफल रहता है ;  

(vii) इस अ0ध4नयम के उपबंधW या तsीन बनाए गए 4नयमW के उपबधंW के 

1वपरRत चाहे पूण@त: या आ�ंशक Iप से माल या सेवाओं या दोनW क< वाP त1वक 

रसीद के zबना इनपटु कर �Tयय को लेता या उपभोग करता है ; 

(viii)  इस अ0ध4नयम के अधीन कर क< वापसी कपटपणू@ तरRके से �ाN त 

करता है ; 

(ix) धारा 20 या उसके अधीन बनाए गए 4नयमW के 1वपरRत इनपुट कर 

�Tयय �ाN त करता है या बांटता है ;  

(x) इस अ0ध4नयम के अधीन देय कर के संदाय से बचन े के आशय से या 

1वT तीय अ�भलेखW को बदलता है या झठूलाता है या फज| लेखाओं या दP तावजेW या 

Bकसी झठू� सूचना या 1ववरणी �P तुत करता है ; 

(xi)  इस अ0ध4नयम के अधीन रिजP ̀Rकृत होने के �लए दायी तो है लेBकन 

रिजP ̀Rकरण �ाN त करने मF असफल रहता है ; 

(xii) रिजP ̀Rकरण का आवेदन करत े समय या उसके बाद रिजP ̀Rकरण के 

1ववरण के संबंध मF गलत सचूना देता है ; 

(xiii) इस अ0ध4नयम के अधीन अपने कत@a यW का 4नव@हन करने से  Bकसी 

अ0धकारR को रोकता है या �वा[रत करता है ; 

(xiv) इस 4न�मत यथा 1व4न9द@" ट दP तावेजW के zबना कराधेय Bकसी माल का 

प[रवहन कराता है ; 

(xv) इस अ0ध4नयम के अधीन कर के अपवंचन के �लए अपने टन@ओवर को 

4छपाता है ; 

(xvi) इस अ0ध4नयम के या तsीन बन े 4नयमW के उपबधंW के अनुसरण मF 

लखेा क< पुP तकW और अV य दP तावेजW को बनाए रखने या �4तधा[रत करने मF 

असमथ@ रहता है ; 
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(xvii) इस अ0ध4नयम के या तsीन बने 4नयमW के उपबधंW के अनुसरण मF 

Bकसी अ0धकारR �वारा मांगी गई सूचना या दP तावजेW को �P ततु करने मF असमथ@ 

रहता है या इस अ0ध4नयम के अधीन Bकसी काय@वाहR के दौरान झठू� सूचना या 

दP तावेजW को �P तुत करता है ; 

(xviii)  ऐसे Bकसी माल को �दाय, प[रवहन या भंडारण करता है िजसके �लए 

उसको 1वe वास करने का पया@N त कारण है Bक ये इस अ0ध4नयम के अधीन जc ती के 

�लए दायी हt ; 

(xix) अV य रिजP ̀Rकृत a यिb त के रिजP ̀Rकरण सं( याकं का �योग �वारा 

Bकसी बीजक या दP तावेज को जारR करता है ; 

(xx) Bकसी सारभूत सा� य या दP तावजे से छेड़छाड़ करता है या न" ट करता    

है ; 

(xxi) Bकसी माल को खदु@बदु@ या छेड़छाड़ करता है जो इस अ0ध4नयम के 

अधीन रोके, जc त या कुक@  Bकया हुआ था,    

  दस हजार Iपए या अपव0ंचत कर या धारा 51 के अधीन कटौती न Bकए गए कर या कम 

कटौती Bकए गए कर या कटौती Bकए गए परंतु सरकार को संदेय नहRं Bकए गए कर या 

धारा 52 के अधीन संगहृRत नहRं Bकए गए कर या कम संगहृRत या संfहRत परंतु सरकार 

को संदT त नहR ंBकए गए कर या इनपटु कर �Tयय पर �लए गए या अ4नय�मत Iप से 

1वत[रत या पा[रत या कपटपूण@ ढंग से दावा क< गई वापसी जो भी उ{ चतर हो, के 

समतmु य रकम को शािP त के Iप मF संदाय करने के �लए दायी होगा । 

  

 (2) ऐसा कोई रिजP`Rकृत aयिbत जो Bकसी माल  क< पू4त @  या सेवाओं या दोनW  

क< प4ूत @  करता है िजन पर उसने कोई कर नहRं 9दया है या कम संदTत Bकया है या 

U9ुटपणू@ ढंग से वापस �लया या जहां इनपटु कर �Tयय गलत Iप से �लया है या Bकसी 

कारण से �योग Bकया है,-- 

(क) कपट के कारण �भVन या Bकसी जानबूझ कर गलत कथन करता या कर 

बचाने के �लए त�यW को 4छपाता है, तो वह दस हजार Iपए या ऐसे aयिbत पर 

शोxय कर का दस �4तशत जो उ{चतर हो, क< शािPत के �लए दायी होगा । 

(ख) कपट के उ�ेeय से या कर अपवचंन के त�यW का जानबूझ कर गलत 

कथन या 4छपाता है तो वह दस हजार Iपए या ऐस े aयिbत पर शोxय कर क< 

शािPत से, जो उ{चतर हो, दायी होगा । 

(3) कोई aयिbत जो— 
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(क) उपधारा (1) के खंड (i) से खंड (xxi) मF 1व4न9द@"ट अपराधW मF स ेBकसी 

के �लए सहायता या द"ु�ेरण करता है; 

(ख) Bकसी ऐसे माल का कcजा �ाNत करता है या उसके प[रवहन को हटाने, 

जमा करने, रखने, 4छपाने, पू4त @ करने या 1वjय या अVय Bकसी रR4त मF Bकसी 

�कार अपने को संबs करता है, िजसके 1वषय मF यह जानता है या 1वeवास करने 

का 1वeवास रखता है Bक वह इस अ0ध4नयम या तsीन 4न�म@त 4नयमW के अधीन 

जcती के �लए दायी ; 

(ग) Bकसी ऐस ेमाल को �ाNत करता है या इसके पू4त @ से Bकसी �कार संबs 

रहता है या Bकसी अVय रR4त मF सेवा के Bकसी प4ूत @ को करता है िजसके �लए वह 

जानता है या 1वeवास करन े का कारण रखता है यह इस अ0ध4नयम या तsीन 

4न�म@त 4नयमW के Bकसी उपबधं के उmलंघन मF है; 

(घ) Bकसी जांच मF सा�य या दPतावेज को �Pतुत करने के �लए हािजरR हेतु 

स5मन के जारR होने पर रा� य कर के अ0धकारR के समM हािजर होने मF असफल 

रहता है; 

(ङ) इस अ0ध4नयम या तsीन 4न�म@त 4नयमW के उपबधंW के अनुसरण मF 

बीजक को जारR करने मF असफल रहता है या अपनी लखेा पPुतकW मF बीजक के 

�लए कैBफयत देने मF असमथ@ रहता है, 

ऐसी शािPत के �लए दायी होगा जो प{चीस हजार Iपए तक हो सकेगी । 

 123. य9द कोई aयिbत िजससे धारा 150 के अधीन सूचना के अधीन सचूना 

1ववरणी देना अपेLMत है, वह उसक< उपधारा (3) के अधीन जारR नो9टस मF 1व4न9द@"ट 

अव0ध देने मF असफल रहता है तो उ0चत अ0धकारR 4नदेश दे सकता है Bक ऐसा aयिbत 

ऐसी अव0ध के �Tयेक 9दन के �लए िजसके �लए वह ऐसी 1ववरणी देन ेमF असफल रहता 

है, के �लए सौ Iपए �4त9दन क< शािPत के �लए दायी होगा : 

परंत ु यह Bक इस धारा के अधीन अ0धरो1पत शािPत पाचं हजार से अ0धक नहR ं 

होगी ।  

सूचना 1ववरणी देन े मF 

असफल रहने पर 

शािPत । 

आंकड़े देने मF 

असमथ@ रहने पर 

जुमा@ना । 

124. य9द Bकसी aयिbत से धारा 151 के अधीन सचूना या 1ववरणी देना अपेLMत 

है,-- 

(क) इस धारा के अधीन यथा अपेLMत ऐसी सूचना या 1ववरणी देने मF zबना 

युिbतयुbत कारण देन ेमF असमथ@ रहता है, या 

(ख) कोई सूचना या 1ववरणी िजसे वह जानता है Bक असTय है, को जानबझू 

कर �Pतुत करता है, 
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वह ऐसे जुमा@ने स ेजो दस हजार तक हो सकेगा और अपराध जारR रखने क< दशा मF और 

जमुा@ने से जो ऐसे �थम 9दन िजसके दौरान अपराध जारR रहता है, के पeचात ्�Tयेक 9दन  

के �लए प{चीस हजार �पए क< अ0धकतम सीमा के अxयधीन एक सौ Iपए तक के 

जमुा@ने से दंडनीय होगा । 

साधारण शािPत । 125. कोई aयिbत जो इस अ0ध4नयम या तsीन 4न�म@त BकVहRं 4नयमW के Bकसी 

उपबंध िजसके �लए इस अ0ध4नयम मF पथृक् Iप से कोई शािPत नहRं है, का उmलंघन 

करता है, ऐसी शािPत के �लए दायी होगा जो प{चीस हजार Iपए तक हो सकेगी । 

 

शािPत स े संबं0धत 

साधारण 1वधाएं । 

126. (1) इस अ0ध4नयम के अधीन कोई अ0धकारR कर 1व4नयमन या �BjयाTमक 

अपेMाओ ंके छोटे भंग और 1वशषेतः दPतावेजीकरण मF कोई लोप या गलती िजसे आसानी 

से शुs् Bकया जा सकता है तथा zबना कपटपणू@ आशय या समf लापरवाहR के zबना Bकए 

गए हt, के �लए कोई शािPत अ0धरो1पत नहRं करेगा । 

;प<ट>करण--इस उपधारा के �योजन के �लए-- 

(क) य9द Bकसी भंग िजसमF पांच हजार Iपए स ेकम का कर अंतव@�लत है तो 

वह "छोटा भंग" माना जाएगा; 

(ख) दPतावेजीकरण मF कोई लोप या गलती आसानी स ेशुs क< जा सकने 

वालR मानी जा सकेगी जो अ�भलेख पर एक �TयM Uु9ट है । 

(2) इस अ0ध4नयम के अधीन अ0धरो1पत शािPत त�यW पर और �Tयेक मामले क< 

प[रिPथ4तयW पर 4नभ@र होगी तथा यह भंग क< अवPथा और गभंीरता के अनुपात मF   

होगी ।  

(3) Bकसी aयिbत पर zबना उसे सुनवाई का अवसर 9दए शािPत अ0धरो1पत नहRं क< 

जाएगी । 

(4) इस अ0ध4नयम के अधीन कोई अ0धकारR Bकसी 1व0ध, 1व4नयम या �BjयाTमक 

अपेMा के भंग के आदेश मF शािPत अ0धरो1पत करत े समय भंग क< �कृ4त और लागू 

1व0ध, 1व4नयम या �Bjयाए ं िजनके अधीन 1व4न9द@"ट भंग के �लए शािPत क< रकम 

1व4न9द@"ट करेगा । 

(5) जब कोई aयिbत इस अ0ध4नयम के अधीन अ0धकारR �वारा भंग क< खोज से 

पहले या 1व0ध, 1व4नयम या �BjयाTमक अपेMाओ ं के भंग क< प[रिPथ4तयां इस 

अ0ध4नयम के अधीन Bकसी अ0धकारR को Pव{ेछया �कट कर देता है तो समु0चत 

अ0धकारR उस aयिbत के �लए शािPत क< गणना करत ेसमय इस त�य पर VयूनकारR 

घटक के Iप मF 1वचार करेगा । 
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(6) इस धारा के उपबधं ऐसे मामलW मF लागू नहRं हWगे जहां इस अ0ध4नयम के 

अधीन 1व4न9द@"ट शािPत या तो 4नयत रा�श है या 4नयत �4तशत के Iप मF अ�भaयbत 

है। 

 127. जहां समु0चत अ0धकारR इस 1वचार का है Bक aयिbत शािPत के �लए दायी है 

और वह धारा 62 या धारा 63 या धारा 64 या धारा 73 या धारा 74 या धारा 129 या 

धारा 130 के अधीन Bकसी काय@वाह मF नहRं आती है तो वह ऐसे aयिbत को सुनवाई का 

अवसर देने के पeचात ्ऐसी शािPत उदगहृRत करने का आदेश जारR कर सकेगा । 

क4तपय मामलW मF 

शािPत अ0धरो1पत करने 

क< शिbत । 

 128. सरकार, अ0धसचूना �वारा, कर दाता के ऐसे वग@ के �लए धारा 122 या धारा 

123 या धारा 125 मF 4न9द@"ट Bकसी शािPत या धारा 47 मF 4न9द@"ट Bकसी 1वलंब फ<स 

का भागत:  या पणू@तः और प[रष� क< flQkfj'kks पर उसमF यथा 1व4न9द@"ट ऐसी कम 

करने वालR प[रिPथ4तयW के अधीन अ0धTयजन कर सकेगी । 

शािPत या फ<स  या 

दोनW के अ0धTयजन 

करने क< शिbत । 

 129. (1) इस अ0ध4नयम मF Bकसी बात के होत े हुए भी जहां कोई aयिbत Bकसी 

माल का प[रवहन या माल का भंडारण करता है जब वे अ�भवहन मF इस अ0ध4नयम या 

तsीन 4न�म@त 4नयमW के उपबंधW के उmलंघन मF हt, सभी माल और अ�भवहन मF उbत 

माल को ल ेजान ेके �लए प[रवहन के साधनW के Iप मF �युbत साधन और ऐसे माल से 

संबं0धत दPतावजे और अ�भवहन अ�भरMा मF लेन ेया अ�भfहण के �लए दायी होगा तथा 

अ�भरMा या अ�भfहण 4नमु@bत हो सकेगा-- 

(क) ऐसे माल पर लागू कर के और संदेय कर के 100 �4तशत के बराबर 

शािPत के संदाय पर और छूट �ाNत माल क< दशा मF माल के मूmय के दो �4तशत 

के बराबर रकम या प{चीस हजार Iपए जो कम हो, के संदाय पर जहा ंमाल का 

�धान ऐसे कर और शािPत के संदाय के �लए आगे आता है; 

(ख) लाग ूकर के और उस पर संदTत कर रकम �वारा कम करके माल के 

मूmय का 50 �4तशत के बराबर शािPत और छूट �ाNत माल क< दशा मF माल के 

मूmय के पांच �4तशत के बराबर रकम या प{चीस हजार Iपए जो कम हो, के 

संदाय पर जहां माल का �धान ऐसे कर और शािPत के संदाय के �लए आगे आता 

है; 

(ग) ऐसे �Iप और रR4त जो 1व9हत क< जाए,ं मF खंड (क) या खंड (ख) के 

अधीन संदेय रकम के समतुmय �4तभू4त को देन ेपर : 

परंत ुयह Bक इस �कार का माल या अ�भवहन माल का प[रवहन करने के �लए 

aयिbत पर अ�भरMा या अ�भfहण के आदेश के तामील कराए zबना अ�भरMा मे या 

अ�भfहण मF नहRं �लया जाएगा । 

अ�भरMा, अ�भfहण 

और माल क< 4नमु@िbत 

तथा अ�भवहन मF 

�वहण । 
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(2) धारा 67 क< उपधारा (6) के उपबधं माल क< अ�भरMा और अ�भfहण और 

�वहण के �लए यथा आवeयक प[रवत@न स9हत लाग ूहWगे । 

(3) माल क< अ�भरMा या अ�भfहण या �वहण करने वाला समु0चत अ0धकारR कर 

और संदेय शािPत को 1व4न9द@"ट करते हुए नो9टस जारR करेगा और उसके पeचात ्खंड 

(क) या खंड (ख) या खंड (ग) के अधीन संदेय कर और शािPत के �लए एक आदेश पा[रत 

करेगा । 

(4) zबना संबs aयिbत को सुनवाई का अवसर 9दए cयाज या शािPत उपधारा (3) 

के अधीन अवधा[रत नहRं क< जाएगी । 

(5) उपधारा (1) मF 4न9द@"ट रकम के संदाय पर उपधारा (3) मF 1व4न9द@"ट नो9टस 

क< बाबत सभी काय@वा9हयां समाNत समझी जाएंगी । 

(6) जहां Bकसी माल का प[रवहन करने वाला aयिbत या माल का Pवामी उपधारा 

(1) मF यथा उपबं0धत कर और शािPत क< रकम का संदाय करने मF ऐसी अ�भरMा या 

अ�भfहण के सात 9दन मF असफल रहता है तो अVय काय@वा9हयां धारा 130 क< शत} के 

अनुसार आरंभ क< जाएंगी : 

परंत ु यह Bक जहां अ�भरMा या अ�भfहण का माल शी� न"ट होने यो�य या 

खतरनाक या समय के साथ मूmय मF £ास क< �कृ4त का है तो उbत सात 9दन क< अव0ध 

समु0चत अ0धकारR �वारा कम क< जा सकेगी । 

माल क< जcती या 

�वहण और शािPत 

का उ�fहण । 

130. (1) इस अ0ध4नयम मF Bकसी बात के होत ेहुए भी य9द कोई aयिbत-- 

(i) इस अ0ध4नयम के उपबंधW या उसके अधीन 4न�म@त 4नयमW के Bकसी 

उmलंघन  मF माल  क< पू4त@  या �ािNत कर संदाय के अपवंचन के आशय से करता 

है; या 

(ii) Bकसी माल के �लए लखेा नहRं रखता है िजस पर वह उस अ0ध4नयम के 

अधीन कर सदंाय के �लए दायी है; या 

(iii) रिजP`Rकरण के �लए आवदेन Bकए zबना इस अ0ध4नयम के अधीन कर 

यो�य Bकसी माल  क< पू4त @ ; या 

(iv) इस अ0ध4नयम के BकVहRं उपबंधW या तsीन बने 4नयमW का उmलंघन  

कर संदाय के अपवंचन के आशय  से करता है; या 

(v) इस अ0ध4नयम के उपबंधW के उmलंघन मF माल को ढोने के �लए प[रवहन 

के Iप मF Bकसी �वहण का �योग करता है जब तक Bक �वहण का �धान यह �सs 
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न कर दे Bक उसका या उसके ऐजFट क< zबना जानकारR या गठजोड़ के यह काय@ 

हुआ है, 

तब ऐसा सभी माल या �वहण जcती के �लए दायी होगा और वह aयिbत धारा 122 के 

अधीन शािPत के �लए दायी होगा । 

(2) जब कभी Bकसी माल या �वहण क< जcती इस अ0ध4नयम �वारा �ा0धकृत है 

तो उसको Vयाय4नण@यन करने वाला अ0धकारR माल के Pवामी को जcत माल के Pथान पर 

ऐसा जुमा@ना जो उbत अ0धकारR ठ�क समझे, संदाय करने का 1वकmप दे सकेगा : 

परंत ुयह Bक ऐसा उ�fहणीय जुमा@ना जcत माल के बाजार मूmय से अ0धक तथा 

उस पर �भा[रत कर से कम नहRं होगा : 

परंत ुयह और Bक ऐसा जमुा@ना और उ�fहणीय शािPत धारा 129 क< उपधारा (1) 

के अधीन उ�fहणीय शािPत क< रकम से कम नहRं होगा : 

परंत ुयह भी Bक जहां माल को ढोने या भाड़ ेपर याzUयW को ढोने मF �युbत कोई 

ऐसा �वहण या �धान को जcत �वहण के Pथान पर उसमF प[रवहन Bकए माल पर संदेय 

कर के बराबर जमुा@ना संदेय करने का 1वकmप Bकया जा सकेगा । 

(3) जहां उपधारा (2) के अधीन अ0धरो1पत माल या �वहण क< जcती के Pथान पर 

उपधारा (1) मF 4न9द@"ट ऐसे माल का Pवामी या �वहण या aयिbत इसके अ4त[रbत Bकसी 

ऐसे माल का �वहण क< बाबत शािPत और शोxय �भारW के �लए दायी होगा । 

(4) माल या �वहण क< जcती या शािPत का अ0धरोपण का आदेश उस aयिbत को 

सुनवाई का अवसर 9दए zबना नहRं जारR Bकया जाएगा । 

(5) जहां इस अ0ध4नयम के अधीन Bकसी माल या �वहण को जcत कर �लया गया 

है वहां ऐसे माल या �वहण का Pवा�मTव सरकार मF 4न9हत हो जाएगा । 

(6) जcती के Vयाय4नण@यन का समु0चत अ0धकारR जcत वPतओंु का कcजा लेगा 

और धारण करेगा तथा �Tयेक पु�लस अ0धकारR ऐसे समु0चत अ0धकारR क< अपेMा पर 

ऐसा कcजा लेने और धारण करने मF उसको सहयोग करेगा । 

(7) समु0चत अ0धकारR Pवयं के समाधान के पeचात ्Bक जcत माल या �वहण इस 

अ0ध4नयम क< धारा के अधीन Bकसी अVय काय@वा9हयW  मF अपेLMत नहRं है और जcती के 

Pथान पर जुमा@ना देन े के �लए तीन मास से अन0धक युिbतयुbत समय देने के पeचात ्

ऐसे माल या �वहण का 4नPतारण करेगा और उसके 1वjय उTपाद सरकार को जमा  

करेगा । 

1974 का 2 131. दंड �Bjया सं9हता, 1973 मF अंत1व@"ट उपबंधW पर �4तकूल �भाव डाले zबना 

इस अ0ध4नयम और तsीन 4न�म@त 4नयमW के उपबंधW के अधीन क< गई जcती या 

जcती या शािPत अVय 

दंडW स े aय4तरेक नहRं 
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अ0धरो1पत शािPत Bकसी अVय दंड जो उससे �भा1वत aयिbत को इस अ0ध4नयम या 

�वTृत Bकसी अVय 1व0ध के अधीन दायी है, के दंड से �वा[रत करेगा । 

करेगा । 

 132. (1) जो 4न5न�ल6खत मF से Bकसी दंड को का[रत करता है, अथा@त ्:-- 

(क) इस अ0ध4नयम या तsीन 4न�म@त 4नयमW के उmलंघन मF Bकसी बीजक 

को जारR Bकए zबना Bकसी माल या सेवाओं या दोनW  क< प4ूत @  अपवचंन के आशय 

से करता है; 

(ख) इस अ0ध4नयम या तsीन 4न�म@त 4नयमW के उmलंघन मF गलत �ािNत या 

4नMेप कर �Tयय के �योग या कर क< वापसी के �लए माल या सेवा या दोनW  क< 

पू4त @  zबना बीजक या zबल के जारR करना; 

(ग) खंड (ख) मF 4न9द@"ट ऐसे बीजक या zबल मF �योग का इनपुट कर �Tयय 

को �ाNत करता है ; 

(घ) कोई रकम कर के Iप मF संगहृRत करता है BकVतु उसे उस तारRख स े

िजसको ऐसा संदाय देय हो जाता है, तीन मास क< अव0ध के पeचात ्तक सरकार 

को संदाय करने मF असफल होता है ;  

(ङ) कर अपवंचन, कपट से इनपुट कर �Tयय क< �ािNत या कपट से वापसी 

�ाNत करना और जहां ऐसा अपराध खंड (क) से (घ) मF नहRं आता ; 

(च) इस अ0ध4नयम के अधीन शोxय कर के संदाय से अपवंचन के आशय से 

या तो 1वTतीय अ�भलेखW को बदलता है या झठूलाता है या झठेू लेखा या दPतावजे 

�Pतुत करता है या Bकसी झठू� सूचना को �PTततु करता है ; 

(छ) इस अ0ध4नयम के अधीन Bकसी अ0धकारR को उसके कत@aयW के 4नव@हन 

से रोकता है या �वा[रत करता है; 

(ज) Bकसी माल िजस ेवह जानता है या 1वeवास करने का कारण रखता है Bक 

वह इस अ0ध4नयम या तsीन 4न�म@त 4नयमW को जcत करन े के �लए दायी है, 

उसका कcजा अिज@त करता है या प[रवहन मF Pवय ंको Bकसी माxयम से संबs 

करता है, हटाता है या जमा करता है, रखता है, 4छपाता है, पू4त @ करता है या 1वjय 

करता है या Bकसी अVय रR4त मF 4नपटाता है; 

(झ) Bकसी माल को �ाNत करता है या Bकसी अVय �कार से उसके पू4त @ स े

संबs रहता है या Bकसी अVय रR4त मF सेवा पू4त @ मF लगा रहता है िजसको वह 

जानते हुए करता है या 1वeवास करन ेका कारण रखता है Bक इस अ0ध4नयम या 

तsीन 4न�म@त  4नयमW के उपबंधW के उपबंधW के उmलंघन मF है ; 

क4तपय अपराधW के 

�लए दंड । 
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(ञ) Bकसी सारभूत सा�य या दPतावजे से छेड़छाड़ करता है या न"ट करता है; 

(ट) Bकसी सूचना देन ेमF असफल रहता है िजसे उसे इस अ0ध4नयम मF या 

तsीन 4न�म@त 4नयमW के उपबंधW के अधीन पू4त @ के �लए वह अपLेMत है (zबना 

युिbतयुbत 1वeवास स9हत, �सs करने का भार जो उस पर है Bक उसके �वारा पू4त @ 

क< गई सूचना सTय है) या झठू� सूचना देता है, या 

(ठ) इस धारा के खंड (क) स ेखंड (ट)  मF 4न9द@"ट अपराधW मF स ेBकसी के 

का[रत करने का �यास करता है या द"ु�ेरण करता है, 

दंडनीय होगा-- 

(i) जहां कर अपवंचन क< रकम या गलत Iप से लR गई 4नवशे के �Tयय क< 

रकम या �योग क< जा चुक< या वापस �ाNत क< गई रकम पांच सौ लाख Iपए से 

अ0धक ऐसे कारावास से जो पांच वष@ तक का हो सकेगा और जमुा@ने स;े 

(ii)  जहां कर अपवंचन क< रकम या गलत Iप से लR गई 4नवशे के �Tयय 

क< रकम या �योग क< जा चकु< या वापस �ाNत क< गई रकम दो सौ लाख Iपए से 

अ0धक है लेBकन पांच सौ लाख Iपए से अन0धक है तो ऐसे कारावास से जो तीन 

वष@ तक हो सकेगा और जमुा@ने से; 

(iii) जहां कर अपवंचन क< रकम या गलत Iप से लR गई 4नवशे के �Tयय 

क< रकम या �योग क< जा चकु< या वापस �ाNत क< गई रकम एक सौ लाख Iपए 

से अ0धक लेBकन दो सौ लाख Iपए से अन0धक है तो ऐस ेकारावास से जो एक वष@ 

तक हो सकेगा और जमुा@ने स;े 

(iv) खंड (च) या खंड (छह) या खंड (ज) मF 1व4न9द@"ट Bकसी अपराध को 

करता है या अपराध को करन ेके �लए द"ु�ेरण करता है तो वह ऐसे कारावास से जो 

छह मास तक हो सकेगा या जमुा@ने से या दोनW से दंडनीय होगा । 

(2) य9द कोई aयिbत जो इस धारा के अधीन अपराध का दोष�सs है तथा पुनः इस 

धारा के अधीन दोष�सs होता है तो वह दसूरे और �Tयेक पeचाTवत| अपराध के �लए ऐस े

कारावास से जो पांच वष@ तक का हो सकेगा और जमुा@ने से, 

(3) उपधारा (1) के खंड (i), (ii) और (iii) और उपधारा (2) मF 4न9द@"ट कारावास 

1वशेष और उ0चत कारण िजVहF Vयायालय के 4नण@य मF अ�भ�ल6खत क< गई है क< 

अनुपिPथ4त मF छह मास से कम अव0ध का नहRं होगा ।  

1974 का 2 (4) दंड �Bjया सं9हता, 1973 मF अंत1व@"ट Bकसी बात के होत ेहुए इस अ0ध4नयम 

के अधीन सभी अपराध उपधारा (5) मF 4न9द@"ट अपराधW के �सवाय असंkये और 

जमानतीय होगा । 
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(5) उपधारा (1) के खंड (क) या खंड (ख) या खंड (ग) या खंड (घ) मF 1व4न9द@"ट 

और उस उपधारा के खंड (i) के अधीन दंडनीय अपराध सkंेय और गैर जमानतीय होगा । 

(6) कोई aयिbत आयुbत क< पूव@ अनुम4त zबना इस धारा के अधीन Bकसी अपराध 

के �लए अ�भयोिजत नहRं Bकया जाएगा । 

;प<ट>करण—इस धारा के �योजन के �लए पद "कर" मF अपवं0चत कर क< रकम या 

गलत Iप से रखी गई कर �Tयय क< रकम या �युbत क< गई रकम या उस अ0ध4नयम 

के उपबधंW के अधीन गलत Iप से लR गई रकम कF oRय माल और सेवाकर अ0ध4नयम या 

एक<कृत माल और सेवा कर अ0ध4नयम तथा माल और सेवाकर (रा�यW को �4तकर) 

अ0ध4नयम के अधीन उदगहृRत उपकर सि5म�लत है । 

 133. (1) जहां कोई aयिbत जो धारा 151 के अधीन सांि(यBकयW के संfहण या 

समेकन या उनके कंNयटूरRकरण या य9द धारा 150 क< उपधारा (1) के अधीन 1व4न9द@"ट 

सूचना तक पहंुच के �लए रा� य कर का कोई अ0धकारR लगा हुआ है या समान पोट@ल पर 

सेवा के उपबंधW के संबधं मF लगा कोई aयिbत या य9द समान पोट@ल या अ�भकता@ 

जानबूझकर इस अ0ध4नयम अxयधीन 4न�म@त 4नयमW के अधीन Bकसी 1ववरणी के अंश 

उbत धाराओं के अधीन उसके कत@aयW के 4न"पादन स ेअVयथा या इस अ0ध4नयम के 

अधीन या तTसमय �वTृत Bकसी अVय अ0ध4नयम के अधीन Bकसी अपराध के अ�भयोजन 

के �योजन के �लए वह ऐस ेकारावास से जो छह मास तक का होगा या जमुा@ने से जो 

प{चीस हजार Iपए या दोनW से दंडनीय होगा ।  

(2) कोई aयिbत,-- 

(क) जो सरकारR सेवक है, इस धारा के अधीन Bकसी अपराध के �लए सरकार 

क< zबना पूव@ अनुम4त के अ�भयोिजत नहRं Bकया जा सकेगा; 

(ख) जो सरकार सेवक नहRं है, इस धारा के अधीन अपराध के �लए आयुbत 

क< zबना पूव@ अनुम4त के अ�भयोिजत नहRं Bकया जा सकेगा । 

अ0धका[रयW और 

क4तपय अVय aयिbतयW 

का दा4यTव । 

अपराध का  

संkान । 

134. Vयायालय इस अ0ध4नयम या तsीन 4न�म@त 4नयमW के अधीन दंडनीय Bकसी 

अपराध या संkान zबना आयुbत क< पूव@ अनुम4त के नहRं लेगा और �थम qेणी मिजP`ेट 

से कम का Vयायालय स ेअपराध का 1वचारण नहRं करेगा । 

 

आपरा0धक 

मान�सक दशा का 

अनमुान । 

135. इस अ0ध4नयम के अधीन Bकसी अपराध का अ�भयोजन जो आपरा0धक 

मान�सक दशा अ�भयुbत के भाग पर अपेLMत है, Vयायालय ऐसी मान�सक दशा क< 

1व�यमानता को अनुमान लगाएगा लेBकन अ�भयुbत के �लए यह त�य �सs करन ेके �लए 

यह बचाव होगा Bक वह इस अ�भयोजन मF अपराध के Iप मF आरो1पत काय@ क< बाबत 

इस मान�सक िPथ4त का नहR ंथा । 

 



 गजट (असाधारण) बुधवार, 21 जून, 2017 झारख�ड 

 
126 126 

;प<ट>करण— 

(i) "आपरा0धक मान�सक दशा" पद मF आशय, उ�ेeय, त�य का kान और 

उसमF 1वeवास या 1वeवास करने का कारण, एक त�य है; 

(ii) एक �सs Bकया हुआ केवल तब कहा जाएगा जब Vयायालय इस पर zबना 

युbतयुbत संदेय के 1वeवास करता है और केवल जब इसक< 1व�यमानता 

�ाथ�मकता क< संभाaयता �वारा Pथा1पत है ।  

क4तपय 

प[रिPथ4तयW के 

अधीन कथनो क< 

सुसंगतता । 

136. इस अ0ध4नयम के अधीन Bकसी जांच या काय@वा9हयW के दौरान धारा 70 के 

अधीन जारR Bकसी स5मन के संदभ@ मF हािजर aयिbत �वारा Bकया और हPताM[रत कथन 

इस अ0ध4नयम के अधीन Bकसी अपराध के �लए Bकसी अ�भयोजन मF �सs करन े के 

�योजन के �लए सुसंगत होगा, त�य क< सTयता िजसमF होगा- 

(क) जब कोई aयिbत िजसन ेकथन Bकया था मर गया है या नहRं �मल पा 

रहा है या सा�य देने मF अMम है या 1वरोधी पM �वारा तरRके से �भVन या िजसको 

देरR के zबना उपिPथ4त नहRं �ाNत क< जा सकती है, मामले क< प[रिPथ4तयW के 

अधीन Vयायालय अनौ0चTयपणू@ मानेगा; या 

(ख) जब Bकसी aयिbत िजसन ेकथन Bकया है और Vयायालय के समM मामले 

मF साMी के Iप मF उसका परRMण Bकया गया है और Vयायालय का मत है Bक 

मामले क< प[रिPथ4तयW को xयान मF रखत े हुए कथन को Vयाय9हत मF सा�य के 

Iप मF Pवीकार Bकया जाएगा । 

 

कंप4नयW �वारा  

अपराध । 

 137. (1) जहां कोई अपराध, Bकसी कंपनी �वारा Bकया गया है, वहां ऐसा �Tयेक 

aयिbत, जो उस अपराध के Bकए जाने के समय उस कंपनी के कारबार के संचालन के 

�लए उस कंपनी का भारसाधक और उसके �4त उTतरदायी था और साथ हR वह कंपनी भी, 

ऐसे अपराध के दोषी समझ ेजाएंगे और त�नसुार अपने 1व�s काय@वाहR Bकए जान ेऔर 

दं~डत Bकए जाने के भागी हWगे :  

  

  (2) उपधारा (1) मF Bकसी बात के होते हुए भी, जहां इस अ0ध4नयम के अधीन 

दंडनीय कोई अपराध, Bकसी कंपनी �वारा Bकया गया है और यह साzबत हो जाता है Bक 

वह अपराध कंपनी के Bकसी 4नदेशक, �बधंक, स0चव या अVय अ0धकारR क< सहम4त या 

मौनानुकूलता स े Bकया गया है या उस अपराध का Bकया जाना उसक< Bकसी उपेMा के 

कारण माना जा सकता है, वहां ऐसा 4नदेशक, �बधंक, स0चव या अVय अ0धकारR भी उस 

अपराध का दोषी समझा जाएगा और त�नुसार अपने 1व�s काय@वाहR Bकए जान ेऔर 

दं~डत Bकए जाने का भागी होगा । 

  

  (3) जहां इस अ0ध4नयम के अधीन कोई दंडनीय अपराध Bकसी कराधेय aयिbत 

�वारा Bकसी भागीदारR फम@ या Bकसी सी�मत दा4यTव भागीदारR या Bकसी 9हVद ूअ1वभbत 
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प[रवार या Bकसी Vयास के भागीदार या कता@ या �बंध, Vयासी होने के कारण Bकया जाता 

है, उbत अपराध का दोषी समझा जाएगा और त�नुसार अपने 1व�s काय@वाहR के �लए 

Bकए जाने के अधीन दायी हWगे । ऐसे aयिbतयW को उपधारा (2) के उपबधं आवeयक 

प[रवत@न स9हत लागू हWगे ।  

  (4) इस धारा मF अंत1व@"ट कोई बात Bकसी ऐस े aयिbत को इस अ0ध4नयम मF 

उपबं0धत Bकसी दंड का भागी नहRं बनाएगी य9द वह यह साzबत कर देता है Bक अपराध 

उसक< जानकारR के zबना Bकया गया था या उसे ऐसे अपराध के Bकए जाने का 4नवारण 

करने के �लए स5यक् तTपरता बरती थी । 

;प<ट>करण—इस धारा के �योजनW के �लए,— 

(i) "कंपनी" से कोई 4नग�मत 4नकाय अ�भ�ेत है और इसके अतंग@त फम@ या 

aयि"टयW का अVय संगम है ; और 

(ii) फम@ के संबंध मF, "4नदेशक" से उस फम@ का भागीदार अ�भ�ेत है ।  

  

  138. (1) इस अ0ध4नयम के अधीन कोई अपराध या तो अ�भयोजन के संिPथत 

करने या उसके पeचात ्अपराध के अ�भयुbत aयिbत �वारा, यथािPथ4त, केVoRय सरकार 

या रा�य सरकार को ऐसे �शमन रकम को ऐसी रR4त से संदाय पर, जो 1व9हत क< जाए, 

आयुbत �वारा �शमन होगा : 

परंत ुइस धारा क< कोई बात 4न5न�ल6खत को लाग ूनहRं होगी— 

(क) कोई aयिbत जो धारा 132 क< उपधारा (1) के खंड (क) स े खंड (च) मF 

1व4न9द@"ट Bकसी अपराध के संदभ@ मF �श�मत होने के �लए अनुkात Bकया गया था 

और खंड (1) मF 1व4न9द@"ट अपराध िजससे उbत उपधारा के खंड (क) से खंड (च) मF 

1व4न9द@"ट अपराध से संब0ंधत है ; 

(ख) कोई aयिbत जो इस अ0ध4नयम के अधीन या एक करोड़ Iपए से 

अTय0धक मूmय क< प4ूत @  के संबंध मF, Bकसी रा�य माल और सेवा कर अ0ध4नयम 

या सघं रा�यMेU  माल और सेवा कर अ0ध4नयम या एक<कृत माल और सेवा कर 

अ0ध4नयम के उपबंधW के अधीन जो खंड (क) से �भVन Bकसी अपराध के संबधं मF 

एक बार �शमन के �लए अनुkात Bकया गया था ; 

(ग) कोई aयिbत जो इस अ0ध4नयम के अधीन Bकसी अपराध को करने का 

अ�भयुbत है, िजसने तTसमय �वTृत Bकसी अVय 1व0ध के अधीन कोई अपराध भी 

Bकया है  ; 

(घ) कोई aयिbत जो Bकसी Vयायालय �वारा इस अ0ध4नयम के अधीन Bकसी 

अपराध के �लए दोष�सs हो चुका है ; 

(ङ) कोई aयिbत जो धारा 132 क< उपधारा (1) के खंड (छह) या खंड (ञ) 

या खंड (ट) मF 1व4न9द@"ट कोई अपराध का[रत करने के �लए अ�भयुbत है ; और 

 अपराधW का �शमन । 
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(च) कोई अVय aयिbतयW या अपराधW का वग@ जो 1व4न9द@"ट Bकया जाए : 

परंत ुयह और Bक इस धारा के उपबंधW के अधीन कोई �शमन अनुkात होगा जो 

Bकसी अVय 1व0ध के अधीन संिPथत कार@वाईयW, य9द कोई हW, पर �भाव नहRं डालता : 

परंत ुयह और भी Bक ऐसे अपराधW मF केवल अंतव@�लत कर, cयाज और शािPत का 

संदाय करने के पeचात ्�शमन अनुkात होगा ।   

 

 

  (2) इस धारा के अधीन अपराधW के �शमन के �लए रकम, Vयूनतम रकम दस 

हजार �पए या अतंव@�लत कर के पचास �4तशत, इनमF से जो भी अ0धक हो, से कम नहRं 

होने और अ0धकतम रकम तीस हजार �पए या कर के एक सौ पचास �4तशत,् इनमF से 

जो भी अ0धक हो, से कम नहRं होन े के अxयधीन रहत े हुए, ऐसी होगी, जो 1व9हत क< 

जाए । 

  

  (3) आयुbत �वारा अवधा[रत ऐसे �शमन रकम के संदाय पर समान अपराध और 

Bकसी अVय दां~डक काय@वा9हयW के संबधं मF अ�भयुbत aयिbत के 1व�s इस अ0ध4नयम 

के अधीन संिPथत नहRं हWगी, य9द उbत अपराध के संबंध मF पहले से हR संिPथत है, 

समाNत हो जांएगी । 

  

  अ6याय 20 

संXमणकाल>न उपबधं 

  

1व�यमान 

करदाताओं का 

�वज@न । 

 139. (1) 4नयत 9दन स ेहR 1व�यमान 1व0धयW मF से Bकसी के अधीन रिजP`Rकृत 

और 1व0धमाVय Pथायी खाता सं(यांक रखने वाले �Tयेक aयिbत को ऐसी शत} के अधीन 

रहत े हुए अनं4तम आधार पर ऐसे �Iप मF और ऐसी रR4त मF, जो 1व9हत क< जाए, 

रिजP`Rकरण �माणपU जारR होगा, िजसे जब तक Bक उपधारा (2) के अधीन अ4ंतम 

�माणपU �वारा �4तP था1पत नहRं कर 9दया जाता, र�करण के �लए दायी होगा य9द इस 

�कार 1व9हत शत} का अनुपालन नहRं Bकया जाता है ।  

  

  (2) रिजP`Rकरण का अं4तम �माणपU ऐसे �Iप और ऐसी रR4त मF तथा ऐसी शत} 

के अधीन रहते हुए, जो 1व9हत क< जाए, �दान Bकया जाएगा । 

(3) उपधारा (1) के अधीन Bकसी aयिbत को जारR रिजP`Rकरण �माणपU जारR 

Bकया गया नहRं समझा जाएगा य9द उbत रिजP`Rकरण ऐसे aयिbत �वारा फाइल Bकए 

गए Bकसी आवेदन के अनुसरण मF 4नरPत है Bक वह धारा 22 या धारा 24 के अधीन 

रिजP`Rकरण के �लए दायी नहRं था । 

  

4नवेश �4तदेय कर 

के �लए 

संjमणकालRन 

aयवPथाएं । 

 140. (1) धारा 10 के अधीन कर संदाय का 1वकmप देने वाल े Bकसी aयिbत से 

�भVन कोई रिजP`Rकृत aयिbत, अपने इलेb`ा4नक जमा खाता मF, 4नयत 9दन से ठ�क 

पूव@वत| 9दन को समाNत होने वालR अव0ध से संबं0धत 1ववरणी, िजसे उसके �वारा 
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1व�यमान 1व0ध के अधीन ऐसी रR4त मF, जो 1व9हत क< जाए, �Pतुत Bकया गया है, 

मूmयव0ध@त कर और �वशे कर, य9द कोई हो, क< रकमके �T यय को अfनीत करन े के 

�लए हकदार होगा : 

परंत ुरिजP`Rकृत aयिbत 4न5न�ल6खत प[रिPथ4तयW मF �Tयय लेने के �लए अनुkात 

नहRं होगा, अथा@त ्:-- 

(i) जहां �Tयय क< उbत रकम इस अ0ध4नयम के अधीनइनपुट कर �Tयय के 

Iप मF अनुkये नहRं है ; या  

(ii) जहां वह 4नयत 9दन के तTकाल पूव@ छह मास क< अव0ध के �लए 

1व�यमान 1व0ध के अधीन अपेLMत सभी 1ववरणी को नहRं देता है ; या 

औ�यो0गक 

�ोT साहन रखने 

वाले रा� यW को 

लागू ।  

 (iii) जहां �T यय क< उb त रकम Bकसी अ0धसूचना के अधीन 1वjय Bकए गए 

मालW से और उन पर संदT त मूm यव0ध@त कर (जहां कहRं लाग ू है) के �4तदाय के  

दावे से संबं0धत है  :  

परंत ु यह और Bक उb त �T यय क< उतनी रकम, जो कF oRय 1वjय कर 

अ0ध4नयम, 1956 धारा 3, धारा 5 क< उपधारा (3), धारा 6, धारा 6क या धारा 8 

क< उपधारा (8) से संब0ंधत Bकसी ऐसे दाव े के कारण है, िजसे कF oRय 1वjय कर 

(रिजP ̀Rकरण और आवत@) 4नयम, 1957 के 4नयम 12 मF 1व9हत रR4त और अव0ध 

के भीतर �सs नहRं Bकया गया है, इलेb ̀ा4नक जमा खाते मF जमा Bकए जाने क< 

पाU नहRं होगी :   

परंत ुयह भी Bक दसूरे परंतकु मF 1व4न9द@" ट �T यय क< समतmु य रकम का उस 

समय 1व�यमान 1व0ध के अधीन �4तदाय Bकया जाएगा जब उb त दावW को कF oRय 

1वjय कर (रिजP ̀Rकरण और आवत@) 4नयम, 1957 के 4नयम 12 मF 1व9हत रR4त 

मF �सs कर 9दया जाता है ।  

  

 

 

 

1956 का 74  

  (2) धारा 10 के अधीन संदेय कर का 1वकmप देने वाले aयिbत से �भVन कोई 

रिजP`Rकृत aयिbत पंूजी माल के संबधं मF अनुपभुbत इनपुट कर �Tयय क< जमा अपने 

इलैb`ो4नक जमा खाते मF लनेे का, जो 1ववरणी मF अfनीत नहRं क< है, उसके �वारा 

1व�यमान 1व0ध के अधीन ऐसी 1व9हत रR4त मF 4नयत 9दन के तTकाल पूव@वत| 9दन लने े

को समािNत अव0ध के �लए हकदार  होगा : 

परंत ु रिजP`Rकृत aयिbत 1व�यमान 1व0ध के अधीन इनपटु कर �Tयय के Iप मF 

अनुkेय उbत जमा को जब तक जमा करने के �लए अनुkात नहRं होगा और जब तक Bक 

इस अ0ध4नयम के अधीन इनपुट कर �Tययके Iप मF भी अनुkेय है । 

  

  ;प<ट>करण--इस धारा के �योजन के �लए "अनुपभुbत इनपुट कर �Tयय " पद से   
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वह रकम अ�भ�ेत है जो Bक 4नवेश �4तदेय कर क< रकम के घटाने के पeचात ्शेष रहती 

है िजसका उbत aयिbत ने इनपुट कर �Tयय क< औसत रकम से 1व�यमान 1व0ध के 

अधीन कराधेय aयिbत �वारा पूजंी माल के संबधं मF इनपुट कर �Tयय क< रकम �ाNत 

कर लR है जो 1व�यमान 1व0ध के अधीन उbत पंूजी माल के संबंध मF हकदार था ; 

  (3) कोई रिजP`Rकृत aयिbत जो 1व�यमान 1व0ध के अधीन रिजP`Rकरण के �लए 

दायी नहRं था या जो Bकसी 1व�यमान 1व0ध के अधीन ऐस ेछूट �ाNत या कर मुb त मालW, 

चाहे Bकसी भी नाम स ेkात हW, या ऐसे मालW, िजन पर रा�य मF उनके 1वjय के �थम 

zबदं ुपर कर लगाया गया है और उनके पeचाTवत| 1वjय रा�य मF कर के अधीन नहRं हt, 

के 1वjय मF लगा है, Bकंत ुजो इस अ0ध4नयम के अधीन कर के दायी हt (या जहां a यिb त 

मालW के 1वjय के समय इनपटु कर �T यय के �लए हकदार था), अपने bySDVªkfud जमा 

खातW मF P टॉक मF धा[रत इनपटुW और Pटाक मF धा[रत अध@-4न�म@त माल या 4न�म@त मालW 

मF अंत1व@"ट इनपुटW के संबधं मF 4नयत 9दन को मूm यव0ध@त कर और �वशे कर, य9द कोई 

हो, के �T यय के �लए 4न5न�ल6खत शत} के अधीन रहते हुए, हकदार होगा, अथा@त ्:-- 

  

  (i) इस अ0ध4नयम के अधीन कराधेय प4ूत @ करने के �लए ऐसे 4नवशे या 

मालW के उपयोग या कराधेय पू4त @ करने के �लए उपयोग के आश4यत है ; 

(ii) इस अ0ध4नयम के अधीन उbत रिजP`Rकृत aयिbत ऐसे 4नवशेW पर 

4नवशे �4तदेय कर के �लए पाU  होगा ; 

(iii) उbत रिजP`Rकृत aयिbत अपने कcजे मF बीजक या ऐस े अVय 1व9हत 

दPतावेज, जो ऐस ेइनपटुW के संबधं मF 1व�यमान 1व0ध के अधीन कर के संदाय के 

सा�य P वIप है, रखता है ; 

(iv) 4नयत 9दन के तTकाल पवू@वत| बारह मासW स ेपूव@तर जारR Bकए गए ऐसे 

बीजक या 1व9हत दPतावेज जारR नहRं Bकए गए थे ; 

परंत ुजहां Bकसी 1व4नमा@ता या सेवाओं के �दाता से �भVन कोई रिजP`Rकृत aयिbत 

इनपुटW के संबंध मF कर के संदाय का सा�य कोई बीजक या कोई अVय दPतावेज नहRं 

रखता है तब ऐसा रिजP`Rकृत aयिbत ऐसी शत}, सीमाओ ंऔर सुरMा उपायW के अधीन 

रहत े हुए, जो 1व9हत क< जाए, िजसके अतंग@त उbत कराधेय aयिbत ऐसी जमा के लाभ 

हPतांत[रत करने को �ाNतकता@ को मूmय क< कमी के �वारा ऐस ेजमा को, ऐसी रR4त मF, 

जो 1व9हत क< जाए, ऐसी दर पर जमा करने का अनुkात होगा ।   

  

  (4) जहां कोई रिजP`Rकृत aयिbत, जो 1व�यमान 1व0ध के अधीन ऐस ेकराधये मालW 

के साथ-साथ छूट �ाNत मालW या कर मुb त मालW, चाहे Bकसी भी नाम से kात हW, Bकंतु 

जो इस अ0ध4नयम के अधीन कर के दायी हt, के 1व4नमा@ण मF लगा है, अपने इलैb`ो4नक 

जमा खाते मF लेन ेका हकदार होगा,-- 

(क) उपधारा (1) के उपबधंW के अनुसरण मF उसके �वारा 1व�यमान 1व0ध के 
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अधीन दR गई Bकसी 1ववरणी मF अfनीत मूmयव0ध@त कर और �वशे कर, य9द कोई 

हो, के जमा क< रकम ; और 

(ख) उपधारा (3) के उपबधंW के अनुसरण मF ऐसे छूट �ाNत मालW या कर 

मुb त मालW, चाहे Bकसी भी नाम स ेkात हW, के संबधं मF 4नयत 9दन को Pटाक मF 

रखे गए इनपुटW और अध@-4न�म@त या तयैार मालW मF अतं1व@"ट इनपुटW) के संबंध मF 

मूmयव0ध@त कर और �वेश कर, य9द कोई हो, के �Tयय क< रकम । 

  (5) कोई रिजP`Rकृत aयिbत 4नयत 9दन को या उसके पe चात ् �ाNत इनपुटW के 

सबंध मF अपने इलेb`ो4नक जमा खाते मF मूm यव0ध@त कर और �वेश कर, य9द कोई हो, 

क< जमा को लेने का हकदार होगा, Bकंतु िजसके संबंध मF कर का संदाय 1व�यमान 1व0ध 

के अधीन प4ूत @कार �वारा Bकया गया है, इस शत@ के अधीन रहते हुए Bक उसके बीजक या 

Bकसी अV य कर संदाय संबंधी दP तावजे को, 4नयत 9दन स ेतीस 9दन क< अव0ध के भीतर 

ऐसे a यिb त क< लखेा ब9हयW मF लेखबs Bकया गया था : 

परंत ुतीस 9दन क< अव0ध पया@Nत कारण द�श@त करने पर तीस 9दन क< और अ0धक 

अव0ध आयुbत �वारा 1वPता[रत होगी : 

परंत ुयह और Bक उbत रिजP`Rकृत aयिbत इस उपधारा के अधीन जमा के संबंध मF 

ऐसी रR4त मF, जो 1व9हत क< जाए, 1ववरणी देगा । 

  

  (6) कोई रिजP`Rकृत aयिbत जो या तो Bकसी 4नयत दर पर कर का संदाय करता 

था या 1व�यमान 1व0ध के अधीन संदाय यो�य कर के बदले मF 4नयत रकम का सदंाय 

करता था, 4न5न�ल6खत शत} के अधीन रहत ेहुए 4नयत 9दन को अपने Pटाक मF अतं1व@"ट 

अध@-4न�म@त या 4न�म@त मालW के 4नवेश को Pटाक मF धा[रत Pटाक और 4नवेश के संबंध 

मF पाU शुmक क< जमा अपने इलैb`ो4नक जमा खाते मF लनेे का हकदार होगा, अथा@त ्:-- 

  

  (i) इस अ0ध4नयम के अधीन ऐस े4नवेश या मालW जो �योग Bकए गए है या  

कराधेय पू4त @ करने के �लए आश4यत है ; 

(ii) उbत रिजP`Rकृत aयिbत धारा 10 के अधीन कर संदाय नहRं करता है ; 

(iii) उbत रिजP`Rकृत aयिbत इस अ0ध4नयम के अधीन ऐसे 4नवशेW पर 4नवेश 

�4तदेय कर के �लए पाU है ; 

(iv) उbत रिजP`Rकृत aयिbत 4नवेश के संबंध मF 1व�यमान 1व0ध के अधीन 

कर के संदाय के सा�य के Iप मF बीजक या अVय 1व9हत दPतावेज कcजे मF है ; 

और 

(v) ऐसे बीजक और अVय 1व9हत दPतावेज 4नयत तारRख के तTकाल पवू@ 

बारह मास से पूव@ जारR नहRं Bकए गए थे ।  

  

  (7) उपधारा (3), उपधारा (4) और उपधारा (6) के अधीन �Tयय क< रकम ऐसी   
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रR4त मF �ग6णत होगी, जो 1व9हत क< जाए । 

  141. (1) 4नयत 9दन से पूव@ 1व�यमान 1व0ध के उपबंधW के अनुसरण मF, जहां कोई 

इनपुट, कारबार के एक Pथान पर �ाNत होता है और उसे उसी Iप मF आगे और 

�संPकरण, जांच, मर5मत, पनुनु@कूलन या Bकसी अVय �योजन के �लए या Bकसी कम@कार 

को आ�ंशक Iप से �संP करण के पe चात ्�े1षत कर 9दया जाता है और ऐसे इनपुटW को 

उbत Pथान पर 4नयत 9दन को या उसके पeचात ्वापस भेजा जाता है तो उस समय कोई 

कर संदेय नहRं होगा, य9द ऐसे इनपुटW को फुटकर काम के परूा होने के पe चात ् या 

अV यथा 4नयत 9दन से छह मास के भीतर उb त P थान पर वापस भेज 9दया जाता है :  

 फुटकर काम के संबंध 

मF संjमणकालRन 

उपबंध । 

  परंत ुछह मास क< अव0ध पया@Nत हेतुक दशा@ए जाने पर दो मास से अन0धक क< 

अ4त[रbत अव0ध के �लए आयुbत �वारा बढ़ायी जा सकेगी :  

  

  परंत ुयह और Bक य9द ऐसा 4नवशे छह मास क< अव0ध के भीतर या 1वPता[रत 

अव0ध के भीतर वापस नहRं लौटाया जाता है तो इनपुट कर �Tयय धारा 142 क< उपधारा 

(8) के ख�ड (क) के उपबVधW के अनुसार वसूल Bकये जाने का दायी होगा : 

  

  (2) जहां कोई अs@ तैयार माल कारबार के Bकसी Pथान स े 4नयत 9दन से पूव@ 

1व�यमान 1व0ध के उपबंधW के अनुसार क4तपय 1व4नमा@णकारR �Bjयाएँ करने के �लए 

Bकसी अVय प[रसर को �े1षत Bकया गया था और ऐसा माल (िजसे इसके पeचात ् इस 

उपधारा मF “उbत माल” कहा गया है) 4नयत 9दन को या उसके पeचात ्उbत Pथान को 

वा1पस लौटाया जाता है तो कोई कर संदेय नहRं होगा य9द उbत माल, 1व4नमा@णकारR 

�Bjयाएं करने या अVयथा के पeचात ्4नयत 9दन से छह मास के भीतर उbत Pथान को 

लौटा 9दया जाता है :  

  

  परVतु यह Bक पया@Nत कारण दशा@ए जाने पर छह मास क< अव0ध को दो मास स े

अन0धक अव0ध तक बढाने के �लए आयुbत �वारा 1वPतार Bकया जाएगा : 

परVतु यह और Bक य9द उbत माल को इस उपधारा मF 1व4न9द@"ट अव0ध के भीतर 

वापस नहRं Bकया जाता है, इनपुट कर �Tयय धारा 142 क< उपधारा (8) के खंड (क) के 

उपबंधW के अनुसरण मF वसूल करने के �लए दायी होगा : 

परVतु यह भी Bक मालW को �े1षत करने वाला a यिb त, 1व�यमान 1व0ध के उपबंधW 

के अनुसरण मF, 4नयत 9दन से भारत मF कर के संदाय पर Bकसी रिजP`Rकृत aयिbत के 

प[रसरW मF उbत मालW को, वहां से आगे उनका कहRं और प4ूत @ करने के �योजन के �लए 

या, यथािP थ4त, छह मास के भीतर या 1वP ता[रत अव0ध के भीतर 4नया@त के �लए कर के 

संदाय के zबना अतं[रत कर सकेगा ।  

)3 ( जहां कारबार के Pथान पर कोई 1व4न�म@त Bकया गया उTपाद-शुmक यो�य माल 

1व4न@माता को zबना बताए Bकसी अVय �Bjया अथाव बाहर प[रMण कराए जाने हेतु शुmक 
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के zबना संदाय के Bकसी अVय प[रसर मF हटा 9दया गया था 1व�यमान 1व0ध के अनुसरण 

मF 4नयत क< गई तारRख और ऐसे माल के �लए पवू@ मF उbत Pथान पर अथवा 4नयत क< 

गई तारRख के पeचात ्वापस Bकया जाता है, कोई कर संदेय नहRं होगा य9द उbत माल 

परRMण के अधीन अथवा Bकसी अVय �Bjया से 4नयुbत तारRख से छह मास के भीतर 

उbत Pथान पर वापस Bकया जाता है : 

परVतु यह Bक पया@Nत कारण दशा@ए जाने पर छह मास क< अव0ध को, आयुbत 

�वारा दो मास से अन0धक क< आगे और अव0ध के �लए 1वPता[रत Bकया जाएगा : 

परVतु यह और Bक य9द उbत माल को इस उपधारा मF 1व4न9द@"ट अव0ध के भीतर 

वापस नहRं Bकया जाता है, इनपुट कर �Tयय धारा 142 क< उपधारा (8) के खंड (क) के 

उपबंधW के अनुसरण मF वसूल करने के �लए दायी होगा : 

परVतु यह भी Bक मालW को �े1षत करने वाला a यिb त, 1व�यमान 1व0ध के उपबंधW 

के अनुसरण मF, 4नयत 9दन से भारत मF कर के संदाय पर Bकसी रिजP`Rकृत aयिbत के 

प[रसरW मF उbत मालW को, वहां से आगे उनका कहRं और प4ूत @ करने के �योजन के �लए 

या, यथािP थ4त, छह मास के भीतर या 1वP ता[रत अव0ध के भीतर 4नया@त के �लए कर के 

संदाय के zबना अतं[रत कर सकेगा । 

)4 ( उपधारा (1), उपधारा (2) और उपधारा (3) के अधीन कर उस समय संदेय नहR ं

होगा, य9द केवल 1व4नमा@ता और काय@-कम@कार यथा1व4न9द@"ट समय के भीतर और उस 

�Iप और रR4त मF 4नयत तारRख पर 1व4नमा@ता क< ओर से काय@-कम@कार �वारा Pटाक मF 

रखे माल अथवा 4नवेश के cयौरे मF घोषणा करेगा ।   

�क<ण@ संjमण 

कालRन उपबंध । 

 142.  (1) जहां Bकसी माल पर कोई कर, य9द कोई है, उसके 1वjय के समय पर 

1व�यमान 1व0ध के अधीन देय Bकया गया था, 4नयत तारRख से पूव@ छह मास अपेMा पूव@ 

का समय ना हुआ हो, 4नयत तारRख के पeचात ्अथवा कारबार के Pथान पर वा1पस Bकया 

जाता है, रिजP`Rकृत aयिbत 1व�यमान 1व0ध के अधीन देय शुmक के वापस Bकए जान ेके 

�लए पाU होगा जहां ऐसा माल 4नयत तारRख से छह मास क< अव0ध के भीतर कारबार के 

उbत Pथान के �लए Bकसी रिजP`Rकृत aयिbत के अलावा Bकसी aयिbत को वापस Bकया 

जाता है तथा ऐसे माल का उ0चत अ0धकारR के समाधान होने पर पहचान क< जारR है : 

परVतु यह Bक उbत माल रिजP`Rकृत aयिbत �वारा वापस Bकया जाता है, ऐसे माल 

क< वापसी आप4ूत@ के �लए समझी जाएगी । 

(2) (क) जहां 4नयत तारRख से पवू@ मF Bकसी करार के अनुसरण मF, Bकसी माल 

अथवा सेवा या दोनो क< क<मत 4नयत तारRख के पeचात ्अथवा उससे पवू@ ऊपर क< ओर 

पुनरRLMत क< जाती है, ऐसे रिजP`Rकृत aयिbत को ऐसे पनुरRLMत क<मत क< 30 9दन क< 

अव0ध के भीतर जसैा 1व9हत Bकया जाए ऐसी 1व�शि"टयW मF अतं1व@"ट अनुपूरक बीजक 
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अथवा नामेs नोट को पाने के �लए ऐसे माल या सेवा अथवा दोनW के जारR Bकए जाने का 

उपबंध Bकया गया था या हटा 9दया गया था तथा इस अ0ध4नयम के उदेदeय के �लए ऐस े

अनुपरूक बीजक अथवा नामे नोट को इस 4नयम के अधीन क< गई बाहरR आप4ूत@ के संबंध 

मF जारR Bकया समझा जाएगा । 

(ख) जहां 4नयत तारRख से पवू@ मF Bकसी करार के अनुसरण मF, Bकसी माल अथवा 

सेवा या दोनो क< क<मत 4नयत तारRख के पeचात ् अथवा उससे पूव@ नीचे क< ओर 

पुनरRLMत क< जाती है, ऐसे रिजP`Rकृत aयिbत को, िजसने मालW का 1वjय Bकया था, 

ऐसे पुनरRLMत क<मत क< 30 9दन क< अव0ध के भीतर जसैा 1व9हत Bकया जाए ऐसी 

1व�शि"टयW मF अतं1व@"ट अनुपरूक बीजक अथवा जमापUको पान ेके �लए ऐसे माल या सेवा 

अथवा दोनW के जारR Bकए जाने का उपबधं Bकया गया था या हटा 9दया गया था तथा इस 

अ0ध4नयम के उदेदeय के �लए ऐसे अनुपूरक बीजक अथवा जमापU को इस 4नयम के 

अधीन क< गई बाहरR आपू4त @ के संबंध मF जारR Bकया समझा जाएगा : 

परVतु यह Bक रिजP`Rकृत aयिbत को केवल �Tयय नोट के जारR Bकए जाने पर 

दायी उसके कर को कम करने के �लए अनुkात Bकया जाएगा य9द �Tयय नोट के पाने 

पर दायी कर के ऐसे कम करने के �लए तTPथानी उसका इनपुट कर �Tयय घट जाता   

है । 

 

 

 

 

 

 )3 ( 1व�यमान 1व0ध के अधीन इनपटु कर �Tयय, कर, cयाज अथवा कोई अVय 

रकम ,के �4तदाय हेत ुBकसी aयिbत के �वारा फाइल Bकए गए �4तदाय के �लए �Tयेक 

दावा 1व�यमान 1व0ध के उपबधंW के अनुसरण मF 4नपटाया जाएगा और उसके �लए �ोदभूत 

क< गई पा[रणा�मक Bकसी रकम को 1व�यमान 1व0ध के अधीन अंत1व@"ट Bकसी �4तकूलता 

के होते भी, नगद सदेंय Bकया जाएगा : 

परVतु यह Bक जहां इनपुट कर �Tयय क< रकम के �4तदाय के �लए कोई दावा 

पूण@Iप से अथवा भागतः अPवीकार Bकया जाता है, इस �कार अPवीकृत रकम aयपगत हो 

जाएगी : 

परVतु यह Bक कोई �4तदाय दावा इनपुट कर �Tयय क< रकम का अनुkात नहRं 

Bकया जाएगा जहां 4नयत तारRख के Iप मF उbत रकम के अ4तशषे को इस अ0ध4नयम के 

अधीन अfे1षत Bकया गया है । 

  

  )4 ( 4नयुbत तारRख के पeचात ्अथवा उसके पवू@ 4नया@त Bकए गए Bकसी माल या 

सेवा के संबधं मF 1व�यमान 1व0ध के अधीन Bकसी संदेय कर के �4तदाय हेतु 4नयत 

तारRख के पeचात ्फाइल Bकए गए �4तदाय हेतु �Tयेक दावा, 1वदयमान 1व0ध के अनुसार 

4नपटाया जाएगा : 

परVतु यह Bक जहां इनपुट कर �Tयय के �4तदाय के �लए कोई दावा पूण@Iप से 
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अथवा भागतः अPवीकार Bकया जाता है, इस �कार अPवीकृत रकम aयपगत हो जाएगी : 

परVतु यह Bक कोई �4तदाय दावा इनपटु कर �Tयय क< रकम पर अनkुात नहR ं

Bकया जाएगा जहां 4नयत तारRख के Iप मF उbत रकम के अ4तशषे को इस अ0ध4नयम के 

अधीन अfे1षत Bकया गया है । 

(5) इस अ0ध4नयम मF अतं1व@" ट Bकसी �4तकूल बात के होते हुए भी, 4नयत 9दन स े

पूव@ उलट 9दए गए इनपटु कर �T यय क< कोई रकम इस अ0ध4नयम के अधीन इनपुट कर 

के �T यय के Iप मF P वीकाय@ नहRं होगी ।  

  (6)(क) आश4यत इनपटु कर �Tयय हेतु दाव े के संबंध मF �Tयेक अपील, 

पुनः1व@लोकन अथवा 4नदेश क< काय@वाहR चाहे वह 1व�यमान 1व0ध के अधीन 4नयत तारRख 

के पeचात ्अथवा पवू@ क< गई हो तथा दावा करने के �लए Pवीकार क< गई पायी जाने 

वालR �Tयय क< कोई रकम 1व�यमान 1व0ध के अधीन अतं1व@"ट Bकसी �4तकूलता के होते 

भी, नगद �4तदाय Bकया जाएगा और वह रकम अPवीकार क< जाएगी य9द कोई हो, इस 

अ0ध4नयम के अधीन इनपुट कर �Tयय के Iप मF Pवीकार नहRं क< जाएगी : 

परVतु यह Bक कोई �4तदाय दावा इनपुट कर �Tयय क< रकम को अनुkात नहRं 

Bकया जाएगा जहां 4नयत के तारRख के Iप मF उbत रकम के अ4तशषे को इस अ0ध4नयम 

के अधीन अfे1षत Bकया गया है । 

(ख) आश4यत इनपटु कर �Tयय क< वसूलR के संबधं मF �Tयेक अपील, पुनरRMण 

अथवा 4नदेश क< काय@वाहR चाहे वह 1व�यमान 1व0ध के अधीन 4नयत तारRख के पeचात ्

अथवा पवू@ क< गई हो 1व�यमान 1व0ध के उपबंधW के अनुसरण मF 4नपटाई जाएगी तथा 

य9द कोई �Tयय क< रकम ऐसी अपील, पनुरRMण या 4नदेश के प[रणाम के Iप मF वसूल 

यो�य है उसी Iप मF 1व�यमान 1व0ध के अधीन जब तक वसूल ना कर लR गई हो, इस 

अ0ध4नयम के अधीन कर के Bकसी बकाया के Iप मF वसूल क< जाने वालR और इस �कार 

वसूल क< गई रकम इस अ0ध4नयम के अधीन 4नवेशकर �Tयय के Iप मF Pवीकार नहRं 

क< जाएगी । 

  

 

 

 

 

  (7)(क) आश4यत बाहरR शुmक अथवा देय कर के संबंध मF �Tयेक अपील, 

पुन1व@लोकन अथवा 4नदेश क< काय@वाहR चाहे वह 1व�यमान 1व0ध के अधीन 4नयत तारRख 

पeचात ्अथवा पवू@ क< गई हो, 1व�यमान 1व0ध के उपबंधW के अनुसरण मF 4नपटाई जाएगी 

तथा य9द कोई �Tयय क< रकम ऐसी अपील, पुनरRMण या 4नदेश के प[रणाम के Iप मF 

वसूल यो�य है उसी Iप मF 1व�यमान 1व0ध के अधीन जब तक वसूल ना कर लR गई हो, 

इस अ0ध4नयम के अधीन शुmक अथवा कर के Bकसी बकाया के Iप मF वसलू क< जान े

वालR और इस �कार वसूल क< गई रकम इस अ0ध4नयम के अधीन इनपुट कर �Tयय के 

Iप मF Pवीकार नहRं क< जाएगी । 

(ख) आश4यत आउटपुट कर दा4यTव के संबधं मF �Tयेक अपील, पुनरRMण अथवा 
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4नदेश क< काय@वाहR चाहे वह 1व�यमान 1व0ध के अधीन 4नयत तारRख पeचात ्अथवा पवू@ 

क< गई हो, 1व�यमान 1व0ध के उपबंधW के अनुसार 4नपटाई जाएगी तथा कोई दावाकृत 

रकम Pवीकार यो�य पाई जाती है 1व�यमान 1व0ध के अधीन अंत1व@"ट Bकसी �4तकूलता के 

होते भी, नगद �4तदाय Bकया जाएगा और वह अPवीकार क< गई रकम, य9द कोई हो, इस 

अ0ध4नयम के अधीन इनपुट कर �Tयय के Iप मF Pवीकार नहRं क< जाएगी ।    

  (8)(क) जहां 1व�यमान 1व0ध के अधीन  4नयत 9दन को या उसके पeचात ्संिPथत 

4नधा@रण या Vयाय4नण@यन काय@वा9हयW के अनुसरण मF Bकसी कर, cयाज, जमुा@ना या 

शािPत क< रकम Bकसी aयिbत वसूलनीय हो जाती है तो उस रकम को जब तक Bक 

1व�यमान 1व0ध के अधीन वसूल न क< गई हो, इस अ0ध4नयम के अधीन कर के बकाया 

के Iप मF वसूला जाएगा और इस �कार वसूल क< गई रकम इस अ0ध4नयम के अधीन 

इनपुट कर �Tयय के �प मF अनुkेय नहRं होगी] Pवीकार नहRं क< जाएगी ।    

  

 

 
 
 
 

 

 (ख) जहां 1व�यमान 1व0ध के अधीन 4नयत 9दन को या उसके पeचात ् संिPथत 

4नधा@रण या Vयाय4नण@यन काय@वा9हयW के अनुसरण मF Bकसी कर, cयाज, जमुा@ना या 

शािPत क< रकम कराधेय aयिbत को �4तदेय हो जाती है तो उस रकम का उसे उbत 

1व0ध के अधीन नकद मF �4तदाय Bकया जाएगा और अPवीकार क< गई रकम, य9द कोई 

हो,  इस अ0ध4नयम के अधीन इनपुट कर �Tयय के Iप मF अनुkेय नहRं होगी ।  

  

  (9)(क) जहां कोई 1ववरणी 1व�यमान 1व0ध के अधीन �Pततु क< जाती है, का 4नयत 

9दन के पeचात ् पुनरRMण Bकया जाता है और य9द ऐसे पुनरRMण के अनुसरण मF कोई  

रकमवसूलनीय पायी जाती है अथवा इनपुट कर �Tयय क< रकम अनुkये पायी जाती है तो 

उसको 1व�यमान 1व0ध के अधीन वसूला जाएगा, उसक< इस अ0ध4नयम के अधीन कर के 

बकाये के �प मF वसुल क< जाएगी और इस �कार वसुल क< गयी रकम इस अ0ध4नयम के 

अधीन कर नपुट कर �Tयय के Iप मF अनुkये नहRं होगी ।   

  

 

 
 

 
 

 
 
 

 
 

 (ख) जहां कोई 1ववरणी 1व�यमान 1व0ध के अधीन तैयार क< गई हो, 4नयत तारRख 

के पeचात ्परVतु 1व�यमान 1व0ध के अधीन ऐसे पनुरRMण के �लए 1व4न9द@"ट समय सीमा 

के भीतर पुनरRLMत क< जाती है, और य9द ऐसे पनुरRMण के अनुसरण मF कोई रकम 

�4तदाय क< जाती है अथवा इनपटु कर �Tयय Bकसी कर यो�य aयिbत के �लए Pवीकाय@ 

पाई जाती है, 1व�यमान 1व0ध के अधीन तब तक �4तदाय नहRं क< जाएगी, 1व�यमान 

1व0ध के अधीन अतं1व@"ट Bकसी �4तकूलता के होते भी, नगद �4तदाय Bकया जाएगा और 

वह रकम अPवीकार क< जाएगी य9द कोई हो, इस अ0ध4नयम के अधीन इनपुट कर �Tयय 

के Iप मF Pवीकार नहRं क< जाएगी । 

  

  (10 (इस अxयाय मF यथा उपबं0धत के �सवाय 4नयत तारRख के पूव@ क< गई Bकसी 

सं1वदा के अनुसरण मF 4नयत तारRख के पeचात ्अथवा माल या सेवा अथवा दोनो आपू4त @ 
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इस अ0ध4नयम के उपबंधW के अधीन कर के �लए दायी होगा । 

(11) (क) धारा 12 मF अंत1व@"ट Bकसी बात के होत े हुए भी, इस अ0ध4नयम के 

अधीन मालW पर कोई कर उस 1वPतार तक संदेय नहRं होगा िजस तक उbत मालW पर 

झारख�ड मूmयव1s@त कर अ0ध4नयम, 2005 के अधीन उbत माल पर कर उ�fहRत Bकया 

गया था । 

(ख) धारा 13 मF अंत1व@"ट होत ेहुए भी, इस अ0ध4नयम के अधीन माल पर कोई कर 

उस सीमा तक देय नहRं होगा वह 1वTत अ0ध4नयम, 1994 के अxयाय 5 के अधीन उbत 

सेवाओं पर उ�fहRत Bकया गया था । 

(ग) जहां झारख�ड मूmयव1s@त कर अ0ध4नयम, 2005 और 1वTत अ0ध4नयम, 1994 

के अxयाय 5 के अधीन दोनो से Bकसी आप4ूत@ पर देय था, ऐसा कर इस अ0ध4नयम के 

अधीन उ�fहRत Bकया जाएगा तथा कर यो�य aयिbत 4नयत तारRख के पeचात ् क< ग� 

पू4त @यW के 1वPतार के �लए 1व�यमान 1व0ध के अधीन मmूयव0ध@त कर या सेवा कर के 

�Tयय को देन े�लए हकदार होगा तथा ऐसे �Tयय क< उस रR4त मF जसैी 1व9हत क< जाए 

गणना क< जाएगी ।      

 

 

 

 

 
 

 

1994 का 32 

 

 

1994 का 32 

 

2006 का 5 

  (12) जहां कोई माल 4नयत तारRख के पूव@ छह मास से पूव@ अन0धक अव0ध के 

अनुमोदन के आधार पर भेजा जाता है, वहां jेता �वारा वापस Bकया जाता है अथवा 

अनुमोदन नहRं Bकया जाता है और 4नयत तारRख के पeचात ्अथवा उस तारRख को 1वjेता 

को वापस Bकया जाता है, उस पर कोई कर नहRं देय होगा य9द ऐसा माल 4नयत तारRख 

से छह मास क< अव0ध के भीतर वापस Bकया जाता है : 

परVतु यह Bक पया@Nत कारण दशा@ए जाने पर छह मास क< अव0ध को दो मास स े

अन0धक अव0ध तक बढाने के �लए आयुbत �वारा 1वPतार Bकया जाएगा : 

परVतु यह और Bक कर माल के वापस Bकए जाने वाल ेaयिbत को देय होगा य9द 

ऐसा माल इस अ0ध4नयम के अधीन कर �लए दायी होता है तथा इस उपधारा मF 

1व4न9द@"ट अव0ध के भीतर वापस Bकया जाता है : 

परVतु यह भी Bक कर Bकसी ऐसे aयिbत के �वारा संदेय Bकया जाएगा िजसने 

अनुमोदन के आधार पर माल को भेजा है य9द ऐसा माल इस अ0ध4नयम के अधीन कर 

के �लए दायी है, तथा इस उपधारा मF 1व4न9द@"ट अव0ध के भीतर वापस Bकया जाता है । 

  

  (13) जहां पू4त@कार ने ऐस ेमाल का कोई 1वjय Bकया है िजसके संबंध मF झारख�ड 

मूmयव1s@त कर अ0ध4नयम, 2005  के अधीन �ोत पर कर क< कटौती करना अपेLMत था 

और 4नयत तारRख के पवू@ बीजक भी जारR Bकया गया है, धारा 51 के अधीन �ोत पर 

उbत धारा के अधीन कटौतीकता@ के �वारा Bकसी कर क< कटौती नहRं क< जाएगी जहां 
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उbत प4ूत @कार को संदाय 4नयत तारRख के पeचात ्Bकया जाता है । 

  (14) जहां �धान के कोई माल या पूजंी माल 4नयत 9दन को अ�भकता@ के प[रसरW 

मF रखे हt, वहां अ�भकता@ 4न5 न�ल6खत शत} को पूरा Bकए जाने के अधीन रहते हुए ऐस े

मालW पर संदT त कर का �T यय लेन ेके �लए हकदार होगा, अथा@त ्:--  

(i) अ�भकता@ इस अ0ध4नयम के अधीन एक रिजP ̀Rकृत कराधेय a यिb त है ;  

(ii) �धान और अ�भकता@, दोनW हR 4नयत 9दन से ठ�क पवू@वत| तारRख को ऐस े

अ�भकता@ के पास रखे मालW या पूजंी मालW के P टॉक के c यौरW क< घोषणा ऐसे �Iप 

और रR4त मF तथा ऐस े समय के भीतर करत े हt, जो इस 4न�मT त 1व9हत Bकया   

जाए ; 

(iii) ऐस ेमालW या पूंजी मालW के �लए बीजक 4नयत 9दन से ठ�क पूव@ के बारह 

मासW क< अव0ध से पवू@ जारR नहRं Bकए गए थे ; और  

(iv) �धान ने या तो ऐसे,--  

(क) मालW ; या  

(ख) पंूजी मालW,  

के संबधं मF या तो इनपटु कर �T यय को वापस कर 9दया है या उसका फायदा 

नहRं �लया है या ऐसे �T यय का फायदा ल ेलनेे के पe चात ्उसे, उसके �वारा �लए 

गए फायदे क< सीमा तक वापस लौटा 9दया है ।  

Pप"टRकरण--इस अxयाय के �योजनW के �लए "पंूजी माल" पद का वहR अथ@ होगा, 

जो उसका झारख�ड मूmयव1s@त कर अ0ध4नयम, 2005 मF है ।  

  

  अ6याय 21 

8कYण,  

  

छुटपुट काय@ क< 

�Bjया । 

 143 .)1 (  कोई रिजP`Rकृत aयिbत (इसके पeचात ्इस धारा मF "�धान" के Iप मF 

4नव�ेशत Bकया गया है) । ऐसी शत} के अधीन जो 1व9हत क< जाए और सूचना के अधीन 

छुटपुट काय@ के �लए छुटपटु काय@ को zबना कर के संदाय के कोई 4नवशे अथवा पूंजीमाल 

भेज सकता है तथा पeचाTवत| Iप मF अVय छुटपटु काय@ को भेज सकता है, और— 

(क) छुटपुट काय@ या अVयथा के परूा हो जाने के पeचात ्4नवेश या सांचा और 

Iपदा, जगुतW और BफbसचरW या औजारW से �भVन पूंजी लाभ कर के संदाय के 

zबना, कारबार के उसके Bकसी Pथान को उनके भेजे जाने के jमशः एक वष@ और 

तीन वष@ के भीतर, वापस लाएगा ; 

(ख) छुटपुट काय@ या अVयथा के परूा हो जाने के पeचात ्4नवेश या सांचा और 
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Iपदा, जगुतW और BफbसचरW से �भVन पूंजी लाभ कर के संदाय के zबना, भारत के 

भीतर अथवा 4नया@त के �लए कर से संदाय के zबना अथा@त उसके साथ जैसी िPथ4त 

हो कर के संदाय पर छुटपटु कम@कार के कारबार के उसके Bकसी Pथान को उनके 

भेजे जाने के jमशः एक वष@ और तीन वष@ के भीतर, आप4ूत @ करेगा : 

परVतु यह Bक �धान खंड (ख) के 4नबंधनW मF छुटपुट कम@कार के कारबार के Pथान 

से माल क< आप4ूत@ तब तक नहRं करेगा जब तक उbत �धान उस दशा के �सवाए कारबार 

के अ4त[रbत Pथान क< घोषणा नहRं करता है— 

 (i)  जहां छुटपुट कम@कार धारा 25 के अधीन रिजP`Rकृत है; अथवा 

(ii) जहां �धान ऐस ेमाल क< आपू4त@ मF लगा हुआ है जसैा Bक आयुbत �वारा 

अ0धसू0चत Bकया गया है ।  

)2 ( 4नवशे अथवा पूंजी लाभ के �लए लखेाओं का xयान रखने का उTतरदा4यTव 

�धान पर होगी । 

)3 ( जहां छुटपुट काय@ हेतु भेजा गया 4नवशे उपधारा (1) के खंड (क) के अनुसरण मF 

छुटपुट काय} स े�भVन काय@ के पूरा होने के पeचात ्�धान �वारा वापस नहRं �लया जाता 

है अथवा उसके बाहर भेजे जाने के एक वष@ क< अव0ध के भीतर उपधारा (1) के खंड (ख) 

के अनुसरण मF छुटपटु कम@कार के कारबार के Pथान स ेआप4ूत @ नहRं क< जाती है, इसे यह 

समझा जाएगा Bक ऐसे 4नवेश क< छुटपुट कम@कार के �लए �धान �वारा आपू4त@ क< गई 

थी उस 9दन जब उbत 4नवेश बाहर भेजे गए थे । 

)4 ( जहां छुटपुट काय@ हेतु भेजे गए सांचा और Iपदा, जगुतW और BफbसचरW या 

औजारW से �भVन पूजंी लाभ उपधारा (1) के खंड (क) के अनुसरण मF �धान �वारा वापस 

नहRं �लया जाता है अथवा उसके बाहर भेजे जाने क< तीन वष@ क< अव0ध के भीतर उपधारा 

(1) के खंड (ख) के अनुसरण मF छुटपटु कम@कार के कारबार के Pथान स ेआप4ूत@ नहRं क< 

जाती है, इसे यह समझा जाएगा Bक ऐसे पूंजी लाभ छुटपुट कम@कार के �लए �धान �वारा 

आपू4त @ क< गई थी उस 9दन जब उbत पंूजी लाभ बाहर भेजे गए थे । 

)5 ( उपधारा (1) और उपधारा )2 ( मF अंत1व@"ट Bकसी बात के होत े हुए भी, Bकसी 

अप�श"ट और छुटपटु काय@ के दौरान उLपाZदत Pjेप कर के संदाय पर कारबार के उसके 

Pथान से सीधे छुटपुट कम@कार के �वारा आप4ूत@ क< जा सकती है, य9द ऐसा छुटपटु 

कम@कार रिजP`Rकृत है अथवा �धान �वारा य9द छुटपुट कम@कार रिजP`Rकृत नहRं है । 

;प<ट>करण--छुटपुट काय@ के उ�ेeय हेतु 4नवेश मF �धान या Bकसी छुटपुट कम@कार 

�वारा 4नवेश पर लाए गए Bकसी उपाय या कार@वाई से उ�ूत होने वाले मxयवत| माल 

सि5म�लत है ।   

  144 . जहां कोई दPतावेज—  क4तपय मामलW मF 

दPतावेजW  के �लए 
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)i) इस अ0ध4नयम अथवा तTसमय �वTृत Bकसी अVय 1व0ध के अधीन Bकसी 

aयिbत �वारा �Pतुत Bकया जाता है; अथवा    

(ii) इस अ0ध4नयम अथवा तTसमय �वTृत Bकसी अVय 1व0ध के अधीन Bकसी 

aयिbत क< अ�भरMा अथवा 4नयंUण से अ�भfण Bकया गया है ; अथवा 

(iii)  इस अ0ध4नयम अथवा तTसमय �वTृत Bकसी अVय 1व0ध के अधीन Bकसी 

काय@वाहR के jम मF भारत के बाहर Bकसी Pथान से �ाNत Bकया गया है, 

और ऐसा दPतावेज उसके अथवा Bकसी अVय aयिbत िजसने उससे संयुbत होने का �यास 

Bकया हो, उसके 1व�s अ�भयोजन �वारा 4न1वदTत Bकया गया हो, Vयायालय-- 

(क) ऐसे aयिbत �वारा जब तक �4तकूल साzबत नहRं कर 9दया जाता है, 

उपधारणा क< जाएगी । 

(i) ऐसे दPतावेज क< अतंव@Pत ुक< सTयता ; 

(ii) यह Bक हPताMर और ऐसे दPतावेज का �Tयेक अVय भाग िजसका 

ताTपय@ Bकसी 1व�श"ट aयिbत के �वारा हPत�ल6खत हो अथवा िजसे Vयायालय 

ने उ0चत कारणW के �लए हPताMर कराया हो अथवा Bकसी 1वशषे aयिbत के 

�वारा हPत�ल6खत Bकया गया हो और ऐसे 4न"पा9दत या अ�भ�मा6णत 

दPतावेज क< दशा मF इस �कार उसका ताTपय@  4न"पादन या अ�भ�माणन 

Bकया गया हो ; 

(ख) यह होते हुए भी Bक यह स5यकतः Pटां1पत नहRं है, मF दPतावजे Pवीकार 

करेगा, य9द ऐसा दPतावेज सा�य मF गहृRय है ।  

उपधारणा, छूट �ाNत   

करना । 

दPतावेज के Iप 

मF और सा�य के 

Iप मF दPतावेजW 

और क5Nयुटर 1�टं 

आउट क< माईjो 

Bफmम, �4तकृ4त 

�4तयW क<  

fा�यता । 

 145.  तTसमय�वतृ Bकसी अVय 1व0ध मF अतं1व@"ट Bकसी बात के होते हुए --  

(क) ऐस े माईjोBफmम मF लगी हुई छाया या छायाओं के पुन@उTपादन या 

दPतावेजW क< माईjोBफmम (चाहे वह बड़ी हो अथवा नहRं) ; या 

(ख) Bकसी दPतावजे क< �4तकृ4त �4त; या 

(ग) Bकसी दPतावेज मF अVत@1व"ट कोई 1ववरण और िजसमF Bकसी क5Nयूटर 

�वारा ज4नत कोई मु9oत सामfी भी शा�मल है, ऐसी शत} के अधीन जो 1व9हत क< 

जाए ; या 

  

  (घ) Bकसी युिbत या संचार माxयम मF इलैb`ो4नक Iप से भंडा[रत कोई 

सूचना िजसमF ऐसी सूचना क< हाड@ �4तयां भी शा�मल है,  

को इस अ0ध4नयम और उसके अधीन बनाये गये 4नयमW के �योजन के �लए एक 

दPतावेज के Iप मF समझा जाएगा और उसके अधीन Bकसी कार@वाई मF, Bकसी और सबूत 
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या मूल दPतावेज के �Pतुतीकरण के zबना हR ऐसे fा�य होगा जसेै मूल दPतावेज क< 

कोई 1वषय वPतु के सा�य के Iप मF या उसमF क0थत कोई त�य या सा�य �TयM सा�य 

के Iप मF fा�य होगा । 

(2) इस अ0ध4नयम या उसके अधीन बनान ेगये 4नयमW के अधीन Bकसी काय@वाहR 

मF, जहां इस धारा के आधार पर सा�य मF कथन करने क< ईNसा क< गयी है, कोई ऐसा 

�माणपU-- 

(क) जो ऐसे दPतावेज को प[रलLMत करता है िजसमF कथन अVत@1व"ट है और 

उस रR4त का वण@न करता है िजसमF इसे �लया गया है ; 

(ख) जो उस दPतावेज को बनान ेमF शा�मल Bकसी युिbत क< ऐसी 1व�शि"टयW 

को देता है जो यह �द�श@त करने के �योजन के �लए समु0चत हो Bक दPतावेज को 

Bकसी क5Nयूटर �वारा बनाया गया था,  

�माण पU मF क0थत Bकसी मामलF का सा�य होगा और इस उपधारा से �योजन हेतु यह 

इसका कथन करने वाले aयिbत क< पूरR जानकारR और 1वeवास से कहा गया कथन होने 

के मामलF मF पया@Nत होगा । 

  146. सरकार,प[रष� क< �सफा[रशW पर रिजP`Rकरण �सु1वधा, कर के संदाय, 

1ववरणी के �Pतुतीकरण एक<कृत कर क< संगणना और 4नपटान, इलेb`ो4नक वे zबल को 

सुकर बनाने के �लए और ऐसे अVय कृTयW के BjयाVवयन के �लए और ऐसे �योजनो के 

�लए जो 1व9हत Bकए जाए के �लए सामाVय माल और सेवा कर इलेb`ो4नक पोट@ल को 

अ0धसू0चत कर  सकेगी । 

 सामाVय पोट@ल । 

  147. सरकार, प[रष� क< �सफा[रशW पर जहां पू4त @ Bकया गया माल भारत नहR ं

छोड़ता है और ऐसी पू4त @ के �लए संदाय भारतीय �पए या संप[रवत@नीय 1वदेशी मुoा मF 

�ाNत हो गया है, य9द ऐसा माल भारत मF 1व4न@�मत Bकया गया है, क4तपय माल क< पू4त @ 

को 4नय4त के Iप मF समझा जाना अ0धसू0चत कर सकेगी । 

 4नया@त समझा जाना । 

  148. सरकार, प[रष� क< �सफा[रशW पर और ऐसी शत} और सुरMा के अधीन जो 

1व9हत Bकए जाए, रिजP`Rकृत aयिbतयW के क4तपय वग} और ऐसे कराधेय aयिbतयW, 

िजसमF रिजP`Rकरण से संबं0धत, 1ववरणी का �Pतुतीकरण कर का संदाय और ऐसे 

कराधेय aयिbतयW का �शासन भी शा�मल है, �वारा अनुसरण क< जाने वालR 1वशषे पs4त 

को अ0धसू0चत कर सकेगी । 

 क4तपय �Bjयाओं के 

�लए 1वशेष पs4त । 

  149. (1) �Tयेक रिजP`Rकृत aयिbत को इस अ0ध4नयम के उपबंधW के अनुसार 

अनुपालन के उसके अ�भलेख पर आधा[रत सरकार �वारा एक माल और सेवा कर 

अनुपालन रे9टगं समानुदे�शत कर सकेगी ।   

 माल और सेवा कर 

अनपुालन रF9टग । 
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(2) माल और सेवा कर अनुपालन रे9टगं गणना को ऐसे मानकW के आधार पर जो 

1व9हत Bकए जाए, अवधा[रत Bकया जा सकेगा । 

(3) माल और सेवा कर अनुपालन रे9टगं गणना को अवधा[रत अVतरालW पर 

अ�यतन Bकया जा सकेगा और रिजP`Rकृत aयिbत को सू0चत Bकया जा सकेगा तथा ऐसी 

रR4त जो 1व9हत क< जाए पिcलक डोमेन मे भी रखी जा सकेगी । 

  150. (1) कोई aयिbत-- 

(क) कोई कराघेय aयिbत होने के कारण ; या 

(ख) कोई Pथानीय �ा0धकारR या अVय पिcलक 4नकाय या संगम होने के 

कारण ; या 

(ग) मूmय संव4घ@त कर या 1वjय कर या रा�य आउटपुट कर के संfहण के 

�लए उTतरदायी रा�य सरकार का कोई �ा0धकारR या उTपाद-शुmक या सीमा शुmक के 

संfहण के �लए उTतरदायी केVo सरकार का कोई �ा0धकारR होने के कारण ; या 

 सूचना 1ववरणी �Pतुत 

करने क< बाxयता । 

1961 का 43  (घ) आय कर अ0ध4नयम, 1961 के उपबंधW के अधीन 4नयुbत कोई आयकर 

�ा0धकारR होने के कारण ; या 

  

1934 का 2  (ङ) भारतीय [रजव@ बtक अ0ध4नयम, 1934 क< धारा 45क के खंड (क) के अथ@ 

के अतंग@त कोई बtक कंपनी; या 

 

2003 का 36  (च) 1व�युत अ0ध4नयम, 2003 या केV oRय सरकार या रा� य सरकार �वारा 

ऐसे कृT यW स ेV यP त कोई इकाई के अधीन कोई रा� य 1व�युत बोड@ या कोई 1व�युत 

1वतरण या पारेषण अनुkिN तधारक; या 

 

  (छ) रिजP ̀Rकरण अ0ध4नयम, 1908 क< धारा 6 के अधीन 4नयुb त रिजP ̀ार 

या उपरिजP ̀ार; या 

 1908 का 56 

 

  (ज) कंपनी अ0ध4नयम, 2013 के अथा@V तग@त कोई रिजP ̀ार; या  2013 का 18 

  (झ) मोटर यान अ0ध4नयम, 1988 के अधीन मोटर यान का रिजP ̀ार करने 

को सशb त करने वाला रिजP टर करने वाला �ा0धकारR ; या 

 1988 का 59 

 

 

  (ञ) भू�म अज@न, पनुवा@सन और पुनa य@वP थापन मF उ0चत �4तकर और 

पारद�श@ता अ0धकार अ0ध4नयम, 2013 (2013 का कF oRय अ0ध4नयम सं. 30) क< 

धारा 3 के खंड (ग) मF 4न9द@"ट कलbटर होन ेके कारण इस अ0ध4नयम या तsीन 

बनाए गए 4नयमW के अधीन स�ावपवू@क क< गई या Bकए जाने के �लए आश4यत 

Bकसी बात के �लए इस अ0ध4नयम के अधीन 4नयुbत या �ा0धकत Bकसी अ0धकारR 

के 1व�s कोई वाद, अ�भयोजन या अVय 1व0धक काय@वा9हयां नहRं क< जाएगंी
; या 

 2013 का 30 
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  (ट) �4तभू4त सं1वदा (1व4नयम) अ0ध4नयम, 1956 क< धारा 2 के खंड (च) मF 

4न9द@" ट माV यता �ाN त Pटाक एb सचFज; या 

 1956 का 42 

  (ठ) 4नMेपागार अ0ध4नयम, 1996 क< धारा 2 क< उपधारा (1) के खंड (ड़) मF 

4न9द@" ट 4नMेपागार; या 

 1996 का 22 

 

  (ड) भारतीय [रजव@ बtक अ0ध4नयम, 1934 क< धारा 3 के अधीन यथाग9ठत 

भारतीय [रजव@ बtक का कोई अ0धकारR; या 

 1934 का 2 

  (ढ) कंपनी अ0ध4नयम, 2013 के अधीन कोई रिजP ̀ड@ कंपनी, माल और सेवा 

कर नेटवक@ ; या 

 2013 का 18 

  (ण) धारा 25 क< उपधारा (9) के अधीन Bकसी a यिb त को �दान Bकया गया 

1व�श" ट पहचान सं( या; या 

(त) सरकार �वारा प[रष� क< �सफा[रशW पर, यथा1व4न9द@" ट कोई अV य 

a यिb त; 

जो, तT समय �वTृ त Bकसी 1व0ध के अधीन, लखेा रिजP ̀Rकरण या 1ववरण या कोई 

आव0धक 1ववरणी या कर और माल या सेवा के संa यवहार के अV य c यौरे के अतं1व@" ट 

संदाय के दP तावेज या दोनW या Bकसी बtक खाता स ेसंब0ंधत संव ्यवहार या 1व�युत खपत 

या jम या 1वjय के संa यवहार या माल या संपिT त का आदान �दान या Bकसी संपिT त 

मF अ0धकार या 9हत के अ�भलेख के अनुरMण के �लए ऐसी अव0ध, ऐस ेसमय के भीतर, 

ऐसे �Iप या रR4त मF और यथा1व4न9द@" ट, ऐसे �ा0धकारR या अ�भकरण के संबंध मF उसक< 

सूचना क< 1ववरणी भरन ेका उT तरदा4यT व होगा । 

(2) जहां आयुb त या उसक< ओर से उसके �वारा �ा0धकृत कोई अ0धकारR, सूचना 

1ववरणी मF दR गई उस सूचना जो U9ुटपूण@ है, को 1वचार मF लेगा, वह U9ुटपूण@ ऐसी सूचना 

1ववरण भरने वाले उस a यिb त को सू0चत करेगा और उसको ऐसी सूचना क< तारRख से 

तीस 9दन क< अव0ध के भीतर या जो Bक उसक< ओर स ेBकए गए आवेदन पर ऐसी और 

अव0ध के भीतर U9ुटपणू@ के प[रशोधन करने का एक अवसर देगा, उb त �ा0धकारR अनुkात 

करेगा और य9द U9ुट का प[रशोधन उb त तीस 9दन क< अव0ध या उसे अनुkात क< गई 

अव0ध के भीतर नहRं Bकया गया है तो, इस अ0ध4नयम के Bकसी अV य उपबधंW मF 

अतं1व@" ट Bकसी बात े के होते हुए भी, ऐसी सूचना 1ववरणी भरR हुई नहRं समझी जाएगी 

और इस अ0ध4नयम के उपबधं लागू हWगे । 

(3) जहा ं कोई a यिb त, िजससे सूचना 1ववरणी 9दया जाना अपेLMत है उसे वह 

उपधारा (1) या उपधारा (2) मF 1व4न9द@" ट समय के भीतर नहRं देता है, तो उb त �ा0धकारR 

उसे सूचना प[रदान क< तारRख स ेनc बे 9दनW क< अन0धक अव0ध के भीतर ऐसी सूचना 

1ववरणी देन ेक< अपेMा का नो9टस दे सकेगा और ऐसा a यिb त सूचना 1ववरणी देगा । 
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  151. (1) आयुb त, यह 1वचार करता है Bक इसे 9दया जाना आवe यक है, अ0धसूचना 

�वारा, उससे संब0ंधत या इस अ0ध4नयम के संबंध मF Bकसी मामले से संबं0धत सांि( यक< 

का संfहण करने को 4नदेश दे सकेगा । 

(2) ऐसी सूचना जारR करने पर आयुb त या उसक< ओर से या उसके �वारा �ा0धकृत 

कोई a यिb त, यथा 1व9हत, ऐसे �Iप और रR4त मF उन सांि( यBकयW के संfहण से संबं0धत 

Bकसी मामले के संबंध मF, ऐसी सूचना या 1ववरणी देने के �लए संब0ंधत a यिb त को बलुा 

सकेगा । 

 सांि( यक< सfंहण क< 

शिb त । 

  152. (1) धारा 150 या धारा 151 के �योजनW के �लए दR गई Bकसी भी बात के 

संबंध मF Bकसी a यि" ट 1ववरणी या उसके भाग क< सूचना, zबना सहम4त के अनुIप या 

उसके �ा0धकृत �4त4न0ध क< �ल6खत सहम4त के zबना ऐसी रR4त से �का�शत क< जाएगी 

ताBक 1व�श" ट a यिb त के यथा1व4न9द@" ट पहचान Bकए गए ऐसी 1ववरणी को सMम बना 

सके और ऐसी सूचना इस अ0ध4नयम के अधीन Bकसी �Bjयाओं के �योजन के �लए 

उपयोग मF नहRं लाई जाएगी । 

(2) इस अ0ध4नयम या तT समय �वTृ त Bकसी अV य अ0ध4नयम के अधीन 

अ�भयोजन के �योजन को छोड़कर, कोई a यिb त जो Bक इस अ0ध4नयम के अधीन 

सांि( यक< संfहण मF या इस अ0ध4नयम के �योजन के �लए संकलन या उसके 

कंN यूटरRकरण मF नहR ंलगा हुआ है, को, धारा 151 मF 4न9द@" ट कोई सूचना या कोई a यि" ट 

1ववरणी को देखन ेया उसक< पंहुच तक को अनुkात करेगा । 

(3) इस धारा क< Bकसी बात का करा�येय a यिb त वग@ या संa यवहार वग@ से संबं0धत 

कोई सूचना के �काशन पर लागू नहRं होगा, य9द आयुb त क< राय मF ऐसी सूचना का 

�काशन लोक9हत मF वांछहनीय है । 

 सूचना के �कटन पर 

वज@न । 

  153. सहायक आयुb त क< पिंb त से कम नहRं कोई अ0धकारR, मामले क< �कृ4त और 

ज9टलता तथा राजP व के 9हत के संबधं को x यान मF रखत ेहुए, उसके समM सं1वMा, जांच 

अV वेषण या कोई अV य �Bjया के Bकसी भी P तर पर Bकसी भी 1वशेषk से सहायता �ाN त 

कर सकेगा । 

 Bकसी 1वशेषk से 

सहायता �ाN त करना । 

  154. आयुb त या उसके �वारा �ा0धकृत कोई अ0धकारR, जहां वह यह 1वचार करता 

है Bक यह आवe यक है Bकसी कराधेय a यिb त के कc जे से माल के नमूने ले सकेगा, और 

�लए गए Bकसी भी नमूनW क< रसीद उपलc ध कराएगा ।  

 नमूनW को �ाN त करन े

क< शिb त । 

  155. जहां कोई a यिb त यह दावा करता है Bक वह उस अ0ध4नयम के अधीन इनपुट 

कर �Tयय के �लए पाU है, ऐसे दावे को साzबत करन ेका भार ऐसे a यिb त पर होगा । 

 सबूत का भार । 

 
 

1860 का 45 

 156. इस अ0ध4नयम के अधीन कृT यW का 4नव@हन करने वाले सभी a यिb त भारतीय 

दंड सं9हता क< धारा 21 के अथा@V तग@त आने वाले लोक सेवक समझ ेजाएंगे । 

 a यिb त लोक सेवक 

समझा जाएगा । 
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इस अ0ध4नयम के 

अधीन क< गई 

कार@वाई का 

संरMण ।  

 157. (1) कोई वा�, अ�भयोजन या अV य 1व0धक काय@वा9हयां इस अ0ध4नयम या 

इसके अधीन बनाए गए 4नयमW के अधीन क< गई कोई बात या स�ाव मF Bकए जान ेको 

आश4यत के �लए या अपील अ0धकरण के अx यM, रा� य अx यM, सदP यW, अ0धका[रयW या 

अV य कम@चा[रयW या उb त अपील अ0धकरण �वारा �ा0धकृत कोई अV य a यिb त के 1व�s 

नहRं क< जाएगी । 

(2) कोई वाद, अ�भयोजन या अV य 1व0धक काय@वा9हयां इस अ0ध4नयम या इसके 

अधीन बनाए गए 4नयमW के अधीन सदभाव मF क< गई कोई बात या Bकए जाने को 

आश4यत के �लए इस अ0ध4नयम के अधीन 4नयुb त या �ा0धकृत कोई a यिb त के 1व�s 

नहRं क< जाएगी ।   

  

लोक सेवक �वारा 

सूचना का �कट 

Bकया जाना । 

 158. (1) इस अ0ध4नयम के अनुसरण मF �P तुत Bकए गए 1ववरण, दR गई 1ववरणी 

या लेखा या दP तावजेW या (दंड V यायालय के समM काय@वा9हयW स े�भV न) इस अ0ध4नयम 

के अधीन Bकसी काय@वा9हयW के अनुjम मF 9दए गए सा� य का कोई अ�भलखे या इस 

अ0ध4नयम के अधीन Bकसी काय@वा9हयW के Bकसी अ�भलखे मF अंत1व@" ट सभी 1ववरणW को 

उपधारा (3) मF यथाउपबं0धत के �सवाय �कट नहRं Bकया जाएगा । 

  

   (2) भारतीय सा� य अ0ध4नयम, 1872 मF Bकसी बात के होते हुए अतं1व@" ट, कोई 

V यायालय, उपधारा (3) मF यथाउपबं0धत के �सवाय, उपधारा (1) मF 4न9द@" ट 1ववरण के 

संबंध मF उसके पेश Bकए जाने स ेपहले या सा� य 9दए जान ेसे पहले इस अ0ध4नयम के 

अधीन 4नयुb त या �ा0धकृत कोई अ0धकारR से अपेMा नहRं करेगा । 

(3) इस धारा मF अंत1व@" ट Bकसी बात के,-- 

 1872 का 1 

  (क) भारतीय दंड सं9हता या ¦" टाचार 4नवारण अ0ध4नयम, 1988 या तT समय 

�वTृ त अV य 1व0ध के अधीन Bकसी अ�भयोजन के �योजन के �लए Bकसी 1ववरण, 

1ववरणी, लखेाओं, दP तावेजW, सा� य, शपथपU या अ�भसा� य के संबधं मF कोई 

1व�शि" टयां ; या 

(ख) इस अ0ध4नयम के उ�ेe यW को काया@िV वत करने के �योजन के �लए, इस 

अ0ध4नयम के काया@V वयन मF केV oRय सरकार या रा� य सरकार या काय@कारR कोई 

a यिb त कोई 1व�शि"टयां  ; या 

(ग) Bकसी नो9टस के ता�मल या Bकसी मांग क< वसूलR के �लए कोई काय@वाहR 

इस अ0ध4नयम के अधीन 1व0धपणू@ काय@ �वारा जहां ऐसे �कटन के कारण कोई 

1व�शि" टयां; या 

(घ) Bकसी भी वाद या काय@वा9हयWमF एक �स1वल V यायालय िजसके �लए इस 

अ0ध4नयम के अधीन सरकार या कोई �ा0धकारR, एक पMकार है जो Bक इस 

अ0ध4नयम या तT समय �वTृ त Bकसी अV य 1व0ध के अधीन Bकसी काय@वा9हयW मF 

उठने वाले Bकसी मामले से संबं0धत है, इसके अधीन Bकसी भी शिb त का �योग 

करने के �लए ऐसा कोई �ा0धकारR को �ा0धकृत करता है क< कोई 1व�शि" टया ं; या 

 1860 का 45 

1988 का 49 
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(ङ) इस अ0ध4नयम �वारा कर �ािN त क< लेखापरRMा या अ0धरो1पत कर 

के�4तदाय के �योजन के �लए 4नयुb त Bकसी अ0धकारR क< कोई 1व�शि" टयां ; या 

(च) इस अ0ध4नयम के अधीन 4नयुb त या �ा0धकृत कोई अ0धकारR Bकसी जाचं 

करने के �योजन के �लए जहां ऐसे 1ववरण सुसंगत है, तT समय �वTृ त Bकसी अV य 

1व0ध के अधीन जांच अ0धकारR के Iप मF कोई a यिb त या 4नयुb त a यिb त के कोई 

1व�शि" टयां ; या 

(छ) कर या शुm क का उदfहण करने के �लए सरकार को सशb त बनाने के 

�योजन के �लए यथा आवe यक, केV oRय सरकार या Bकसी रा� य सरकार के Bकसी 

अ0धकारR क< कोई ऐसी 1व�शि" टयां ; या 

(ज) तT समय �वTृ त अV य Bकसी 1व0ध के अधीन उसक< या उसक< शिb तया ं

कोई लोक सेवक या कोई अV य काननूी �ा0धकारR �वारा 1व0धपूण@ काय@ �वारा जब 

ऐसे �कटन के कारण कोई 1व�शि" टयां ; या 

(झ) यथािP थ4त, Bकसी 1व0ध a यवसाय, Bकसी लागत लेखाकार, चाट@ड@ अकाउंटFट 

या कंपनी स0चव के a यवसाय मF a यवसायरत सदP यW के 1व�s अनुशासनाT मक 

कार@वाई करने के �लए �ा0धकारR को सशb त Bकए जाने के �लए 1व0ध a यवसाय 

अ0धवb ता, कर a यवसा4यक, लागत लेखाकार चाट@ड@ अकाउंटFट; कंपनी स0चव के 

a यवसाय मF लगे हुए के 1व�s इस अ0ध4नयम के अधीन Bकसी काय@वा9हयW के संबधं 

मF अवचार के आरोपW मF क< गई जांच से संब0ंधत कोई 1व�शि" टयां; या  

(ञ) डाटा �1वि" ट या P वचा�लत �णालR के �योजन के �लए या संचालन, 

उV नत करने या Bकसी P वचा�लत �णालR के अनुरMण के �योजन के �लए जहां ऐसे 

अ�भकरण पूवrb त �योजनW के �लए को छोड़ ऐसी 1व�शि" टयW के �योग या �कट 

करने क< सं1वदा आबs नहR ं है, Bकसी अ�भकरण का 4नयुb त Bकए जाने क< कोई 

1व�शि" टयां ; या 

(ट) तT समय �वTृ त अV य Bकसी 1व0ध के �योजन के �लए यथाआवe यक 

सरकार के Bकसी अ0धकारR क< कोई 1व�शि" टयां ; और 

(ठ) �काशन के �लए Bकसी कराधेय a यिb तयW के �वग@ या संa यवहार के वग@ 

क< ऐसी सचूना का �काशन य9द, आयुb त क< राय मF यह लोक9हत मF वांछनीय है, 

से संब0ंधत कोई सूचना,  

को �कटन करने को लागू होगी ।  

  159. (1) य9द आयुb त, या उसक< ओर से उसके �वारा �ा0धकृत कोई अV य 

अ0धकारR क< यह राय है Bक ऐसे a यिb तयW के संबंध मF इस अ0ध4नयम के अधीन Bकसी 

काय@वा9हयW या अ�भयोजन से संबं0धत Bकसी a यिb त का नाम और कोई अV य 1व�शि" टयां 

का �काशन लोक9हत मF आवe यक या समीचीन है, जो वह ठ�क समझ,े ऐसी रR4त मF ऐसे 

नाम और 1व�शि" टयां का �काशन कर सकेगा । 

(2) इस धारा के अधीन कोई �काशन नहRं Bकया जाएगा और इस अ0ध4नयम के 

अधीन कोई शािP त अ0धरो1पत करने के संबधं मF क< जाती है जब तक धारा 107 के 

 क4तपय मामलW मF 

a यिb त के 1वषय मF 

सूचना का �काशन । 
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अधीन अपील �ा0धकारR को कोई अपील �P ततु करन े के �लए समय Bकसी अपील को 

�P तुत Bकए zबना अवसान हो जाता है या कोई अपील य9द �P तुत क< जाती है, का 

4नपटारा Bकया जाएगा । 

; प< ट>करण--यथािP थ4त, फम@, कंपनी या a यिb तयW का संगम, फम@ के भागीदारW का 

नाम, कंपनी के 4नदेशकW, �बधंक<य अ�भकता@ओं, स0चवW और कोषाx यMW या �बंधकW या 

सदP यW का संगम क< दशा मF; �का�शत Bकया जा सकेगा, य9द आयुb त या उसक< ओर से 

उसके �वारा �ा0धकृत Bकसी अV य अ0धकारR क< राय मF मामले क< प[रिP थ4त V यायो0चत 

ठहराई गई है । 

क4तपय P तरW पर 

4नधा@रण 

काय@वा9हयां, आ9द 

का अ1व0धमाV य न 

Bकया जाना । 

 160. (1) इस अ0ध4नयम के Bकसी उपबंधW के अनुसरण मF कोई 4नधा@रण 

पुन4नधा@रण, V याय4नण@यन, पनु1व@लोकन, पनुरRMण, अपील, प[रशोधन, नो9टस, lEeu या 

क< गई अV य काय@वा9हयां, �4तfहण, बनाए गए, जारR Bकया गया, आरंभ Bकया गया 

अ1व0धमाV य या उसमF Bकसी गलती, U9ुट या लोप होने के कारण अ1व0धमाV य समझा नहRं 

जाएगा, य9द ऐस े 4नधा@रण, पुन4न@धारण, V याय4नण@यन, पुन1व@लोकन, पुनरRMण, अपील, 

प[रशोधन, नो9टस, स5मन या अV य काय@वा9हयां इस अ0ध4नयम या 1व�यमान Bकसी 

1व0ध के आशय, �योजन और अपेMा अनुIपता या के अनुसरण मF सार और �भाव हt । 

(2) नो9टस, आदेश या संचार क< तामील, �eनगत नहRं Bकया जाएगा, य9द 

यथािP थ4त, नो9टस, आदेश या संचार उस a यिb त को पहले हR पहंुचा 9दया गया है िजसके 

नाम उसे जारR Bकया गया है जहां ऐसे तामील �eनगत नहRं Bकया गया है या ऐसे नो9टस, 

आदेश या संचार के अनुसरण मF पूव@ �ारं�भक काय@वा9हयां चालू और अ4तjम मF क< गई  

हो । 

  

अ�भलेख पर �कट 

Uु9ट का  

प[रशोधन । 

 161. धारा 160 के उपबंधW पर �4तकूल �भाव डाले zबना और इस अ0ध4नयम के 

Bकसी अV य उपबंधW मF अतं1व@" ट Bकसी अV य बातW के होते हुए भी कोई �ा0धकारR, जो 

Bकसी पा[रत या जारR कोई 1व4नe चय या आदेश या नो9टस या �माणपU या अV य 

दP तावेज मF Bकसी U9ुट का प[रशोधन कर सकेगा िजसमF ऐस े 1व4नe चय या आदेश या 

नो9टस या �माणपU या अV य दP तावेज मF अ�भलेख को देखने से हR �कट होता है, या तो 

उसके P व�ेरणा स े�P ताव पर या जहां ऐसी U9ुटयां इस अ0ध4नयम के अधीन 4नयुb त कोई 

अ0धकारR �वारा उसके संkान मF लाई जाती है या कF oRय माल और सेवा कर अ0ध4नयम 

के अधीन 4नयुb त कोई अ0धकारR या यथािP थ4त, ऐसे 1व4नe चय या आदेश या नो9टस या 

�माणपU या कोई अV य दP तावजे के जारR होने क< तारRख से तीन मास क< अव0ध के 

दौरान �भा1वत a यिb त �वारा उसक< जानकारR मF लाई जाती है : 

परंत ुयह Bक ऐसे प[रशोधन ऐसे 1व4नe चय या आदेश या नो9टस या �माणपU या 

अV य कोई दP तावेज के जारR होने क< तारRख से छह मास क< अव0ध के पeचात ् Bकया 

जाएगा : 
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परंत ुयह और Bक उb त छह मास क< अव0ध ऐस ेमामलW मF लाग ूनहRं होगी जहां 

प[रशोधन �ल1पक<य या अकंग6णतीय U9ुट, Bकसी घटनावश चूक या लोप स े उदभूत 

संशोधन के PवIप मF शुsता क< गई हो : 

परंत ुयह भी कोई a यिb त ऐसे प[रशोधन के �4तकूल �भा1वत है, नैस0ग@क V याय का 

�सsांत का ऐसे प[रशोधन Bकए जाने का �ा0धकारR �वारा पालन Bकया गया हो । 

�स1वल V यायालय 

क< अ0धका[रता 

पर वज@न । 

 162. धारा 117 और 118 मF यथाउपबं0धत के �सवाय कोई �स1वल V यायालय इस 

अ0ध4नयम के अधीन क< गई कोई बात या Bकया गया ताT प4य@त है से संबं0धत काय@वाहR 

करना या Bकसी �e न स ेउदभूत 1व4नe चय क< अ0धका[रता नहRं होगी । 

  

  163. जहां कहRं Bकसी आदेश या दP तावजे क< �4त उस �योजन के �लए उसके 

�वारा Bकए गए आवेदन पर Bकसी a यिb त को उपलc ध कराई जाती है, वहां यथा1व4न9द@" ट 

ऐसी फ<स संदT त क< जाएगी । 

 फ<स उदfहण । 

  164. (1) सरकार, प[रष� क< �सफा[रशो पर, अ0धसूचना �वारा इस अ0ध4नयम के 

उपबंधW को काया@िV वत करने के �लए 4नयम बना सकेगी । 

(2) उपधारा (1) के उपबधंW पर साधारणतया �4तकूल �भाव डाले zबना, सरकार, 

सभी या इस अ0ध4नयम �वारा कोई भी मामले जो अपेLMत है या 1व9हत Bकया गया है या 

उन उपबधंW के संबंध मF जो Bकए जाने है या 4नयमW �वारा बनाए जा सके, 4नयम बना 

सकेगी । 

(3) इस धारा �वारा �दT त 4नयम बनान े क< शिb त मF या उनमF से BकV हR को 

भूतलMी �भाव देन े क< शिb त सि5 म�लत होगी जो उस तारRख स े पूव@वत| तारRख नहRं 

होगी िजसको इस अ0ध4नयम के उपबधं �वT त होत है । 

(4) उपधारा (1) या उपधारा (2) के अधीन बनाए गए कोई 4नयमW का उm लंघन 

करने पर दस हजार से अना0धक शािP त लगाए जाने के दायी का उपबधं कर सकेगा । 

 4नयमW को बनाने क< 

सरकार क< शिb त । 

  165. आयुb त, इस अ0ध4नयम के उपबंधW को काया@िV वत करने के �लए इस 

अ0ध4नयम तथा इसके अधीन बनाए गए 4नयमW के साथ संगत 1व4नयम, अ0धसूचना 

�वारा बना  सकेगा । 

 1व4नयम बनाने क< 

शिb त ।  

  166. इस अ0ध4नयम के अधीन सरकार �वारा बनाए गए �T येक 4नयम, आयुb त 

�वारा बनाए गए �T येक 1व4नयम और सरकार �वारा जारR �T येक अ0धसूचना, उसे बनाए 

जाने के पe चात ् रा� य 1वधान-मंडल के समM, जब वह सU मF हो, कुल तीस 9दन क< 

अव0ध के �लए रखा जाएगा, यह अव0ध एक सU या दो या अ0धक अनुj�मक सUW मF हो 

सकेगी और य9द पूवrb त सU या अनुj�मक सUW से तुरंत पूव@ के सU के अवसान के पूव@ 

रा� य 1वधान-मंडल 4नयम, 1व4नयम या अ0धसूचना मF कोई उपांतरण करने पर सहमत हो 

जात े हt या रा� य 1वधान-मंडल इस बात के �लए सहमत हो जाते हt Bक ऐसे 4नयम, 

 4नयमW, 1व4नयमW और 

अ0धसूचनाओं का रखा 

जाना । 
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1व4नयम या अ0धसूचना को नहR ं बनाया जाना चा9हए तो ऐसा 4नयम, 1व4नयम या 

अ0धसूचना उसके पe चात ् यथािP थ4त केवल ऐस े उपांत[रत Iप मF हR �भावी होगी या 

�भावी रहेगी; तथा1प ऐसा कोई उपांतरण या र�करण, इस 4नयम, 1व4नयम या अ0धसूचना 

के अधीन पवू@ मF क< गई Bकसी बात क< 1व0धमाV यता पर �4तकूल �भाव नहRं डालेगा । 

  167. आयुb त, अ0धसूचना �वारा ऐसी शत} के अधीन रहत ेहुए, य9द कोई है, जसैा 

अ0धसूचना मF 1व4न9द@" ट Bकया जाए, इस अ0ध4नयम के अधीन Bकसी �ा0धकारR या 

काया@लय �वारा �योग क< जाने वालR कोई शिb त, ऐसी अ0धसूचना मF जसैा 1व4न9द@" ट 

Bकया जाए Bकसी और �ा0धकारR या काया@लय �वारा भी �योग करने का 4नदेश कर  

सकेगा । 

 शिb तयW का 

�T यायोजन ।  

  168. (1) आयुb त, य9द इस अ0ध4नयम के काया@V वयन मF समIपता के �योजन के 

�लए ऐसा करना आवe यक या समीचीन समझे, रा� य कर अ0धका[रयW को जो उ0चत 

समझ ेऐसा आदेश, अनुदेश या 4नदेश जारR कर सकेगा और इस अ0ध4नयम के काया@V वयन 

मF 4नयोिजत सभी ऐसे अ0धकारR और सभी अV य a यिb त ऐसे आदेशW, अनुदेशW या 4नदेशW 

का सं�ेMण और पालन करFगे । 

(2) धारा 2 के खंड (91), धारा 5 क< उपधारा (3), धारा 25 क< उपधारा (9) के खंड 

(ख), धारा 37 क< उपधारा (1), धारा 38 क< उपधारा (2), धारा 39 क< उपधारा (6), धारा 

35 क< उपधारा (3) और उपधारा (4), धारा 66 क< उपधारा (5) धारा 143 क< उपधारा 

(1), धारा 158 क< उपधारा (3) के खंड (1), धारा 151 क< उपधारा (1), धारा 169 और 

धारा 167 मF 1व4न9द@" ट आयुb त से बोड@ मF तनैात आयुb त या संयुb त स0चव और ऐस े

आयुb त या संयुb त स0चव उb त धाराओं मF 1व4न9द@" ट शिb तयW का �योग बोड@ के 

अनुमोदन से करFगे । 

 अनदेुशW या 4नदेशW को 

जारR करना । 

क4तपय मामलW मF 

नो9टस क<   

तामील । 

 169. (1) इस अ0ध4नयम या उसके अधीन बनाए गए 4नयमW के अधीन Bकसी 

1व4नe चय, आदेश, समन, नो9टस या अV य संसूचना को 4न5 न�ल6खत BकV हRं पs4तयW 

�वारा तामील क< जाएगी, अथा@त:्-- 

(क) �े1षती कराधेय a यिb त को या उसके �बधंक या �ा0धकृत �4त4न0ध या 

अ0धवb ता या कर a यवसायी िजसके पास कराधेय a यिb त क< ओर से काय@वा9हयW मF 

पेश होने का �ा0धकार है या कारबार के संबंध मF उसके �वारा 4नय�मत Iप स े

4नयोिजत a यिb त को या कराधेय a यिb त के साथ रह रहे Bकसी a यP क a यिb त को 

सीधे देकर या सुपुद@ करके या संदेशवाहक िजसके अतंग@त कु[रयर भी है, के �वारा ; 

(ख) a यिb त, िजसस ेआश4यत है या उसके �ा0धकृत �4त4न0ध य9द कोई है, 

उसके कारबार या 4नवास का अं4तम P थान जो जानकारR मF है, को िजससे 

अ�भP वीकृ4त देय है रिजP ̀Rकृत डाक या P पीड पोP ट या कु[रयर �वारा ; 

(ग) रिजP ̀Rकरण के समय या समय-समय पर संशो0धत उसके ई-मेल पते पर 

संसूचना भेजने के �वारा ; 
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(घ) सामाV य पोट@ल पर उपलc ध करवान ेके �वारा ; 

(ङ) प[रMेU जहां, कराधये a यिb त या a यिb त िजसे यह जारR Bकया गया था, 

इससे पहले रहता था, कारबार करता था या a यिैb तक तौर पर अ�भलाभ के �लए 

काय@ करता था, समाचारपU मF �काशन करके �चालन �वारा ; 

(च) य9द उपयु@b त कोई ढंग a यवहा[रक नहRं है, तो उसके 4नवास या कारबार 

के अ4ंतम P थान पर Bकसी सहज �e य जगह 0चपकान े के �वारा और य9द Bकसी 

कारणवश ऐसी पs4त भी a यवहा[रक नहRं होती है तो संबs काया@लय या �ा0धकारR 

िजसने या िजसके �वारा ऐसा 1व4नe चय या आदेश या समन या नो9टस जारR Bकया 

गया है, के नो9टस बोड@ पर 0चपकाने के �वारा तामील क< जाएगी । 

(2) �T येक 1व4नe चय, आदेश, समन, नो9टस या Bकसी संसचूना क< उसी तारRख को 

तामील हुई समझी जाएगी िजस पर इसे सुपदु@ Bकया गया या �का�शत Bकया गया या 

उपधारा (1) मF उपब0ंधत रR4त से एक �4त वहां 0चपकाई गई । 

(3) जब ऐसे 1व4नe चय, आदेश, समन, नो9टस या Bकसी संसूचना को रिजP ̀Rकृत 

डाक या P पीड पोP ट �वारा भेजा गया, तो सामाV यत: िजतनी अव0ध ऐसी डाक को पहंुचन े

मF लगती है, के अनुसार �े1षती �वारा �ाN त Bकया गया समझा जाएगा जब तक Bक 

�4तकूल साzबत नहRं होता । 

  170. इस अ0ध4नयम के उपबंधW के अधीन कर क< रकम, c याज, शािP त, जमुा@ना या 

कोई अV य संदेय रकम और �4तदाय क< रकम या कोई अV य देय रकम 4नकटतम �पए के 

�लए पूणा�Bकत होगी और, इस �योजन के �लए जहां ऐसी रकम िजसमF �पए का एक भाग 

पैसे के Iप मF है, तब य9द ऐसा भाग पचास पसेै या उससे अ0धक है, तो एक Iपए तक 

बढ़ाया जाएगा और य9द ऐसा भाग पचास पसैे से कम है तो इस पर x यान नहRं 9दया 

जाएगा । 

 कर का पूणा�कन आ9द 

। 

  171. (1) Bकसी माल या सेवाओ ंया ईनपटु कर �T यय के फायदे पर कर क< दर मF 

Bकसी कमी को मूm यW मF अनIुप कमी के तौर पर �ाN तकता@ को दे दR जाएगी । 

(2) केV oRय सरकार यह ijh{kk करने के �लए Bक क्  या Bकसी रिजP ̀Rकृत a यिb त 

�वारा उपभोग ईनपुट कर �T यय या कर दर मF कमी से वाP तव मF प[रणामत: माल और 

सेवाओं या उसके �वारा पू4त@ Bकए गए दोनW के मूm यW मF अनुIप कमी हुई है, प[रष� क< 

�सफा[रशW पर, उस समय �वTृ त Bकसी 1व0ध के अधीन अ0धसूचना �वारा, �ा0धकरण का 

गठन या Bकसी 1व�ययमान �ा0धकारR को सशb त बना सकेगी । 

(3) उपधारा (2) मF 4न9द@" ट �ा0धकारR यथा1व9हत ऐसी शिb तयW का �योग और ऐस े

कृT यW का 4नव@हन कर सकेगा । 

 मुनाफाखोरR 4नरोध 

उपाय । 

  172. (1) य9द इस अ0ध4नयम के उपबधंW को �भावी करने मF कोई क9ठनाई उT पV न 

होती है तो सरकार प[रष� क< �सफा[रशW पर, Bकसी साधारण या Bकसी 1वशषे आदेश 

 क9ठनाइयW को दरू 

करना । 
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शासक<य राजपU मF �का�शत कर ऐस ेउपबंध कर सकेगी, जो इस अ0ध4नयम के उपबधंW 

या उसके अधीन बनाए गए 4नयमW या 1व4नयमW से असंगत न हो, जो उस क9ठनाई को 

दरू करन े के �लए उसे आवe यक या समीचीन �तीत हो, उस क9ठनाई को दरू कर 

सकेगी/ऐस ेउपबंध कर सकेगी : 

परंत ुऐसा कोई आदेश इस अ0ध4नयम के �ारंभ क< तारRख से तीन वष@ क< अव0ध 

क< समािN त के पe चात ्नहRं Bकया जाएगा । 

(2) इस धारा के अधीन Bकया गया �T येक आदेश, Bकए जाने के पe चात ्यथाशी�, 

रा�य 1वधान मंडल के समM रखा जाएगा । 

  173. इस अ0ध4नयम मF यथा उपबं0धत के �सवाय, इस अ0ध4नयम के �ारंभ क< 

तारRख से हR,--  

1   झारख�ड अ0ध4नयम 10, 2015 9दनांक 23.09.2015 एव ंझारख�ड अ0ध4नयम 05, 2016 

9दनांक 09.02.2016 �वारा झारख�ड मूmयव1s@त कर अ0ध4नयम, 2005 (झारख�ड 

अ0ध4नयम 05, 2006) क< धारा 18 के उपधारा (3) एव ं उपधारा (4) मF Bकये गये 

संशोधनW को 9दनांक 23.09.2015 के �भाव से �वतृ माना जायेगा। 

2      झारख�ड अ0ध4नयम 10, 2015 9दनांक 23.9.2015 �वारा झारख�ड मूmयव1s@त कर 

अ0ध4नयम, 2005 (झारख�ड अ0ध4नयम 05, 2006) मF Bकये गये संशोधनW तथा धारा 

18 क< उपधारा (8) क< कं~डका (ix) तथा धारा 18 क< उपधारा (10) मF Bकये गये संशोधन 

एव ंधारा 18 क< उपधारा (8) मF जोड़ी गई कं~डका (xviii) को 9दनांक 23.09.2015 के 

�भाव से �वतृ माना जायेगा। 

3      झारख�ड अ0ध4नयम 05, 2016 9दनांक 09.2.2006 �वारा झारख�ड मूmयव1s@त कर 

अ0ध4नयम, 2005 (झारख�ड अ0ध4नयम 05, 2006) मF Bकये गये संशोधनW तथा धारा 

18 के उपधारा (4) क< कं~डका (iii) के बाद जोड़ ेगये परंतकु को 9दनांक 23.9.2015 के 

�भाव से �वतृ माना जायेगा। 

 क4तपय अ0ध4नयमW का 

संशोधन ।  

  174. (1) इस अ0ध4नयम मF यथा उपबं0धत के �सवाय, इस अ0ध4नयम के �ारंभ क< 

तारRख से हR 4न5 न�ल6खत अ0ध4नयमW का 4नरसन Bकया जाता है, अथा@त ्:--  

(i) सं1वधान क< सातवीं अनुसूची क< रा� य सूची क< �1वि" ट 54 मF सि5 म�लत मालW 

के �सवाय, झारख�ड मूm यव0ध@त कर अ0ध4नयम, 2005 ;  

(ii) झारख�ड मनोरंजन कर अ0ध4नयम, 2012;  

(iii) झारख�ड होटल 1वलास वPतु कराधान अ0ध4नयम, 2011;  

(iv) झारख�ड 1वkापन कर अ0ध4नयम, 2012; 

(v)  Pथानीय MेU मF वPतुओं के �वशे पर कर अ0ध4नयम, 2011  

(िजV हF इसमF इसके पe चात ्4नर�सत अ0ध4नयम कहा गया है) ।  

 4नरसन और a याविृT त 

। 
 

झारख�ड अ0ध4नयम 05, 
2006 
 

झारख�ड अ0ध4नयम 13, 
2012 
 

झारख�ड अ0ध4नयम 21, 
2011 
 

झारख�ड अ0ध4नयम 14, 
2012 
 

झारख�ड अ0ध4नयम 11, 
2011 
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(2) धारा 173 या उपधारा (1) मF उिm ल6खत 1वP तार तक उb त अ0ध4नयमW का 

4नरसन और धारा 173 मF 1व4न9द@" ट अ0ध4नयमW का संशोधन (िजV हF इसमF इसके पe चात ्

यथािP थ4त ''ऐसा संशोधन'' या ''संशो0धत अ0ध4नयम'' कहा गया है),--  

(क) ऐसे संशोधन या 4नरसन के समय Bकसी भी �वTृ त या 1व�यमान को पनु: 

�व4त @त नहRं करेगा ; या 

(ख) पूव@ �चा�लत सशंो0धत अ0ध4नयम या 4नर�सत अ0ध4नयम और आदेश या 

उसके अधीन स5 यक् Iप से Bकए गए या भुb ती गई Bकसी बात को �भा1वत नहRं 

करेगा; या 

(ग) ऐसे 4नर�सत या संशो0धत अ0ध4नयमW के अधीन संशो0धत अ0ध4नयम या 

4नर�सत अ0ध4नयम या आदेश Bकसी अ0धकार, 1वशषेा0धकार, बाx यता, या अिज@त, 

�ोदभूत या उपगत दा4यT व को नहRं करेगा : 

परंत ु यह Bक Bकसी अ0धसूचना के �वारा 1व4नवेश पर �ोT साहन के Iप मF 

अनुदT त कोई कर छूट, 1वशषेा0धकार के Iप मे जारR नहRं रहेगी, य9द 4नयत 9दन 

पर या उसके पe चात ्उb त अ0धसूचना 1वखं~डत हो जाती है ; 

(घ) Bकसी कर, अ0धभार, शािP त, c याज जो देय हt या देय हो सकते हt या 

कोई समपहरण या संशो0धत अ0ध4नयम या 4नर�सत अ0ध4नयमW के उपबंधW के 

6खलाफ Bकए गए Bकसी अपराध के संबंध मF उपगत या 9दए गए दंड को �भा1वत 

नहRं करेगा ; 

(ङ) Bकसी अV वेषण, जांच, 4नधा@रण काय@वाहR, V याय4नण@यन और अV य कोई 

1व0धक काय@वाहR या बकायW क< वसूलR या यथापूवrb त Bकसी कर, अ0धभार, शािP त, 

जमुा@ना, c याज, अ0धकार, 1वशषेा0धकार, बाx यता, दा4यT व, समपहरण या दंड के 

संबंध मF उपचार और Bकसी ऐसे अV वेषण, जांच, 4नधा@रण काय@वाहR, V याय4नण@यन 

और अV य 1व0धक काय@वा9हयW या बकायW क< वसूलR या उपचार को संिP थत, जारR 

या �व4त@त कर सकेगा और Bकसी ऐसे कर, अ0धभार, शािP त, जमुा@ना, c याज, 

समपहरण या दंड उ�ग9ृहत या अ0धरो1पत हो सकेगा जसैे Bक इन अ0ध4नयम को 

इस �कार से संशो0धत या 4नर�सत नहRं Bकया गया है, को �भा1वत नहRं करेगा ;    

(च) काय@वा9हयां, िजसके अतंग@त िजनका संबधं Bकसी अपील, पुन1व@लोकन या 

4नदYश िजV हे 4नयत 9दन से पूव@ या उस 9दन पर या उसके पe चात ्उb त संशो0धत 

अ0ध4नयम या 4नर�सत अ0ध4नयम के अधीन संिP थत Bकया गया है और ऐसी 

काय@वा9हयां उb त संशो0धत अ0ध4नयम या 4नर�सत अ0ध4नयम के अधीन जारR रहFगी 

जसैे Bक यह अ0ध4नयम �वTृ त नहRं हुआ हो और उb त अ0ध4नयम को संशो0धत और 

4नर�सत नहRं Bकया गया है, को �भा1वत नहRं करेगा । 

(3) धारा 173 और उप-धारा (1) एव ं ¼2½ मF 4न9द@"ट 1वशषे मामलW का उmलेख, 4नरसन के 

�भाव के संबंध मF zबहार और उड़ीसा  साधारण खंड अ0ध4नयम, 1917 क< धारा 8 के सामाVय 

आवदेन को पूवा@fह या �भा1वत करने के �लए नहR ंBकया जाएगा। 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

1917 का 01  
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  अनुसूची 1 

[धारा 7] 

[Xयाकलाप& को पू�त , के \प मW माना जाए यZद ]बना �वचार के [कया गया 

1. जहां ईनपटु कर �T यय का ऐसी आिP तयW पर उपभोग Bकया गया है, कारबार 

आिP तयW का P थाई अतंरण या 4नपटान । 

2. जब कारबार के अनुjम या अfसर मF Bकया गया, धारा 25 मF यथा1व4न9द@" ट 

संबं0धत a यिb तयW या सु�भV न a यिb तयW के बीच मF माल या सेवाओं या दोनW का   प4ूत @ 

: 

परंत ुयह Bक Bकसी 4नयोजन �वारा Bकसी कम@चारR को एक 1वT तीय वष@ मF पचास 

हजार से अन0धक मूm य का दान 9दया गया, को माल या सेवा या दोनW  क< प4ूत @  नहR ं

माना जाएगा । 

3. (क) Bकसी �धान �वारा उसके अ�भकता@ को माल  क< प4ूत @, जहां अ�भकता@ 

�धान क< ओर से ऐस ेमाल  क< पू4त @  करने का वचन देता है । 

(ख) Bकसी अ�भकता@ �वारा उसके �धान को माल  क< प4ूत@, जहां अ�भकता@ �धान 

क< ओर से ऐसे माल को �ाN त करने का वचन देता है ।  

4. कारबार के अfसर या अनुjम मF, कराधेय a यिb त �वारा भारत से बाहर 

संबं0धत a यिb त या उसके Bकसी अV य P थापन से सेवाओ ंका आयात ।  
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 अनसुूची 2 

 

[धारा 7] 

[Xयाकलाप& को माल कY प�ूत ,  या सेवाओं कY प�ूत ,  के \प मW माना जाए 

1. अतंरण-- 

(क) माल मF हक का कोई अतंरण, माल  क< पू4त@  है ; 

(ख) माल मF अ0धकार या माल मF अ1वभािजत 9हP से का उसके हक के 

अतंरण के zबना, कोई अंतरण, सेवाओं  क< पू4त@  है ; 

(ग) कोई करार जो अनुबंध करता है Bक माल मF संपिT त जैसी सहमती हुई है 

Bक अनुसार पूण@ �4तफल के संदाय पर भ1व" य क< तारRख को हP तां[रत होगा, माल  

क< प4ूत @  है । 

2. भू�म और भवन-- 

(क) कोई प�ाअ�भध4ृत, सखुाचार, भू�म के अ0धभोग क< अनुkिN त, सेवाओं 

क< प4ूत @ है ; 

(ख) भवन िजसके अंतग@त कारबार या वा6ण� य के �लए वा6णि� यक, 

औ�यो0गक या आवासीय �MUे पूण@त: या अशंत: कोई प�ा या Bकराए पर देना, 

सेवाओं  क< पू4त @  है । 

3. a यवहार या �Bjया-- 

कोई a यवहार या �Bjया जो अV य a यिb त के माल पर लाग ूक< जाती है, 

सेवाओं  क< पू4त @  है । 

(4) कारबार आिP तयW का अतंरण-- 

(क) जहां माल जो कारबार क< संपिT त का भाग है, को a यिb त जो कारबार 

चला रहा है के 4नदेशW के अधीन या �वारा अंत[रत या a यय4नत Bकया जा रहा है 

िजससे Bक वह उन आिP तयW का और 9हP सा न रहF; जो 1वचारणीय है या नहRं, 

ऐसे अतंरण या a ययन, a यिb त �वारा माल  क< पू4त @  है; 

(ख) जहां कारबार करने वाल ेBकसी a यिb त �वारा या उसके 4नदेश के अधीन, 

कारबार के �योजन के �लए रखे या उपयोग Bकए गए मालको कारबार के �योजनW 

से �भVन Bकसी 4नजी उपयोग के �लए रखा गया है या उपयोग कर �लया गया है 

या Bकसी a यिb त को कारबार के �योजन के �सवाय Bकसी �योजन मF उपयोग के 

�लए उपलc ध कराया गया है, चाहे वह Bकसी �4तफल के �लए हो या न हो, ऐस े

माल का उपयोग करना या उपलc ध करवाना, सेवाओं क< प4ूत@ है; 
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(ग) जहां कोई a यिb त कराधेय a यिb त के Iप मF �1वरत हो जाता है, कोई 

माल जो उसके �वारा चलाए गए कारबार क< आिP तयW का 9हP सा है, उसके 

करा�येय a यिb त के Iप मF �1वरत होने से तुरंत पूव@ उसके कारबार के अनुjम या 

अfसर मF उसके �वारा पू4त@ Bकया गया समझा जाएगा, जब तक Bक:-- 

(i) अV य a यिb त को चालू समुT थान के Iप मF कारबार का अतंरण नहR ं

कर 9दया जाता है ; या 

(ii ) कारबार ऐसे वैयिbतक �4त4न0ध �वारा चलाया जाता है िजस े

कराधेय a यिb त समझा जाएगा । 

(5) सेवाओं  क< पू4त@ -- 

4न5 न�ल6खत को सेवा  क< पू4त @  माना जाएगा, अथा@त:्-- 

(क) P थावर संपिT त को Bकराए पर देना ;  

(ख) समापन �माणपU के जारR होने के पe चात ् जहां पूण@ �4तफल 

�ाN त हो गया है, जहां सMम �ा0धकारR �वारा अपेLMत हो या कc जा �मलन े

के पe चात;् जो भी पहले हो, के �सवाय �MेU का सिV न, भवन, �स1वल 

संरचना या उसका कोई भाग, िजसके अतंग@त jेता को 1वjय के �लए 

आश4यत पूण@त: या अशंत: �MेU या भवन ।  

; प< ट>करण--इस खंड के �योजन के �लए-- 

(1) अ�भa यिb त ''सMम �ा0धकारR'' से सरकार या तT समय �वTृ त Bकसी 

1व0ध के अधीन समापन �माणपU जारR करने के �लए �ा0धकृत कोई �ा0धकारR 

और ऐसे �ा0धकारR क< ओर से ऐसा �माणपU गरै अपेLMत होने क< दशा मF, 

4न5 न�ल6खत BकV हR मF से, अथा@त:्-- 

(i) वाP त1ुव� अ0ध4नयम, 1972 के अधीन ग9ठत वाP तु1व� प[रष� के 

साथ रिजP ̀Rकृत कोई वाP तु1व� ; या 

(ii ) इंिज4नयरR संP थान (भारत) के साथ रिजP ̀Rकृत कोई चाट@ड@ 

इंिज4नयर ; या 

(iii ) jमश: शहर का P थानीय 4नकाय या कP बा या गांव या 1वकास या 

योजना �ा0धकारR का कोई अनुkN त सवYMक ; 

(2) अ�भa यिb त ''सिV नमा@ण'' िजसके अतंग@त Bकसी 1व�यमान �स1वल 

संरचना मF अ4त[रb त 4नमा@ण प[रवत@न, �4तP थापन या पनु: �4तIपण है ; 

(ग) Bकसी बौ1sक संपिT त अ0धकार के उपयोग या उपभोग क< अनुम4त 

देना या अP थाई अतंरण करना ; 
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(घ) सूचना �ौ�यो0गक< सॉ�टवयेर का 1वकास, ~डजाइन, jमादेशन, 

अनुकूलत, उV न4त, व1ृs, BjयाV वयन ; 

(ङ) Bकसी काय@ से 1वरत होने क< बाx यता को मंजरूR देना या Bकसी 

काय@ या Bकसी िP थ4त को सहन करना या Bकसी काय@ का करना ; और 

(च) Bकसी �योजन (Bकसी 1व4न9द@" ट अ1व0ध के �लए या नहR)ं नकद, 

आP थ0गत संदाय या अV य मूm यवान �4तफल के �लए Bकसी माल को उपयोग 

करने के अ0धकार का अतंरण । 

6. संयुb त �दाय-- 

4न5 न�ल6खत संयुb त  पू4त @यW को सेवाओं  क< पू4त @  माना जाएगा, अथा@त:्-- 

(क) धारा 2 के खंड (119) मF यथा प[रभा1षत काय@ सं1वदा ; और 

(ख) Bकसी सेवा के �वारा या 9हP से के Iप मF या Bकसी अV य रR4त मF 

जो भी हो, माल, खा�य वP तुएं या मानव उपभोग के �लए अV य चीज़े या 

कोई पेय (मानव उपयोग हेतु शराब oवण के अ4त[रb त) जहां ऐसा प4ूत @ या 

सेवा नकद, 1वरत संदाय या अV य मूm यवान �4तफल के �लए होता है,  क< 

पू4त @  । 

7. माल  क< पू4त@ -- 

4न5 न�ल6खत को माल क< प4ूत @  के Iप मF माना जाएगा, अथा@त ्:-- 

Bकसी सदP य को Bकसी अ4नग�मत संगम या a यिb तयW के 4नकाय 

�वारा नकद, 1वरत संदाय या अV य मूm यवान �4तफल के �लए माल क<  

पू4त @  । 
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  अनसूुची 3 

[धारा 7] 

[Xयाकलाप या सं_ यवहार िज` हW न तो माल  कY पू�त ,  माना जाएगा न ह> 

सेवाओ ं कY पू�त ,  

 

1. कम@चारR �वारा अपने 4नयोजन के संबंध मF या उसके अनुjम मF 4नयोजक को 

सेवाएं । 

2. तT समय �वTृ त Bकसी 1व0ध के अधीन P था1पत Bकसी V यायालय या अ0धकरण 

�वारा सेवाएं । 

3. (क) संसद सदP यW, रा� य 1वधानसभा के सदP यW, पंचायतW के सदP यW, 

नगरपा�लकाओं के सदP यW और अV य P थानीय �ा0धकरणW �वारा पालन Bकए गए कृT य ; 

(ख) उस है�सयत मF सं1वधान के उपबधंW के अनुसरण मF Bकसी पद को धारण Bकए 

हुए Bकसी a यिb त �वारा पालन Bकए गए कत@a य ; या 

(ग) Bकसी a यिb त �वारा अx यM य Bकसी सदP य या केV oRय सरकार या रा� य 

सरकार या P थानीय �ा0धकारR �वारा P था1पत 4नकाय मF 4नदेशक �वारा और िजसे इस 

खंड के �ारंभ से पूव@ Bकसी कम@चारR के Iप मF न समझा जाए । 

4. अ4ंतम संP कार, दफनाना, शवदाहगहृ या मुदा@घर िजसके अतंग@त मतृक के 

प[रवहन क< सेवाए ं। 

5. भू�म का 1वjय और अनसूुची-2 के पैरा 5 के खंड (ख) के अx यधीन भवन का 

1वjय । 

6. लाटरR, दांव और �यूत के अ4त[रb त अनुयो� य दावे । 

; प< ट>करण--पैरा 2 के �योजन के �लए शc द ''V यायालय'' िजसके अतंग@त िजला 

V यायालय, उ{ च V यायालय और उ{ चतम V यायालय भी है ।  

  

 

             झारखंड रा�यपाल के आदेश से, 

     

              देवाशीष महापाSा, 

            �भारR �धान स0चव-सह-1व0ध परामश| 

            1व0ध 1वभाग, झारखंड, राँची। 
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�व�ध (�वधान) �वभाग 
------------- 

 

अ0धसूचना  

19 जून, 2017 
 

 स�ंया-एल०जी०-11/2017-66/लेज०-- झारखंड 1वधान मंडल �वारा यथा पा[रत और रा�यपाल 

�वारा 9दनांक 15 जून, 2017 को अनमुत झारख�ड माल और सेवा कर अ0ध4नयम, 2017 का 

4न5नांBकत अंfेजी अनुवाद झारखंड रा�यपाल के �ा0धकार से इसके �वारा �का�शत Bकया जाता है िजसे 

भारतीय स1ंवधान के अनु{छेद 348 के खंड (3) के अधीन उbत अ0ध4नयम का अंfेजी भाषा मF �ा0धकृत 

पाठ समझा जाएगा ।  

 
  

THE JHARKHAND GOODS AND SERVICES TAX 
ACT, 2017 

( JHARKHAND ACT,NO-12, 2017) 

 
 

 

 An 
Act 

 

 

 to make a provision for levy and collection of tax on 
intra-State supply of goods or services or both by the 
State of Jharkhand and the matters connected 
therewith or incidental thereto 

 

 

 BE it enacted by Legislature of Jharkhand in the 
Sixty-eighth Year of the Republic of India as follows:- 

 

  
CHAPTER I 

PRELIMINARY 
 

 

 1. (1) This Act may be called the Jharkhand Goods and 
Services Tax Act, 2017. 

 

Short title, extent and 
commencement. 

 (2) It extends to the whole of the Jharkhand 
  

 

 (3) It shall come into force on such date as the 
State Government may, by notification in the 
Official Gazette, appoint: 
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 Provided that different dates may be appointed for 
different provisions of this Act and any reference in any 
such provision to the commencement of this Act shall be 
construed as a reference to the coming into force of that 
provision.  

 

 

 2. In this Act, unless the context otherwise requires,–– 
 

Definitions. 

 
4 of 1882. 

(1) “actionable claim” shall have the same meaning 
as assigned to it in section 3 of the Transfer of 
Property Act, 1882; 

  

 

 (2) “address of delivery” means the address of the 
recipient of goods or services or both indicated on 
the tax invoice issued by a registered person for 
delivery of such goods or services or both; 

 

 

 
 
 

(3) “address on record” means the address of the 
recipient as available in the records of the 
supplier; 

 

 (4) “adjudicating authority” means any authority, 
appointed or authorised to pass any order or 
decision under this Act, but does not include the 
Commissioner, Revisional Authority, the 
Authority for Advance Ruling, the Appellate 
Authority for Advance Ruling,  the Appellate 
Authority and the Appellate Tribunal; 

 

 

 
 
 

(5) “agent” means a person, including a factor, 
broker, commission agent, arhatia, del credere 
agent, an auctioneer or any other mercantile 
agent, by whatever name called, who carries on 
the business of supply or receipt of goods or 
services or both on behalf of another; 

 

 (6) “aggregate turnover” means the aggregate value 
of all taxable supplies (excluding the value of 
inward supplies on which tax is payable by a 
person on reverse charge basis), exempt supplies, 
exports of goods or services or both and inter-
State supplies of persons having the same 
Permanent Account Number, to be computed on 
all India basis but excludes central tax, State tax, 
Union territory tax, integrated tax and cess; 
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(7) “Agriculturist” means an individual or a Hindu 
Undivided Family who undertakes cultivation of 
land– 

(a)by own labour, or 
(b)by the labour of family, or 
(c) by servants on wages payable in cash or kind or by 
hired labour under personal supervision or the personal 
supervision of any member of the family; 

 

 (8) “Appellate Authority” means an authority 
appointed or authorised to hear appeals as 
referred to in section 107; 
 

 

 
 
 
 

(9) "Appellate Tribunal" means the Goods and 
Services Tax Appellate Tribunal referred to in 
section109; 

 

 (10) “appointed day” means the date on which the 
provisions of this Act shall come into force; 

 

 

 (11) “assessment” means determination of tax 
liability under this Act and includes self-
assessment, re-assessment, provisional 
assessment, summary assessment and best 
judgement assessment; 

 

 

 
43 of 1961. 

(12) "associated enterprises" shall have the same 
meaning as assigned to it in section 92A of the 
Income-tax Act, 1961; 

 

 

 
 
 
 
 
 
 
 

(13) “audit” means the examination of records, 
returns and other documents maintained or 
furnished by the registered person under this Act 
or the rules made thereunder or under any other 
law for the time being in force to verify the 
correctness of turnover declared, taxes paid, 
refund claimed and input tax credit availed, and 
to assess his compliance with the provisions of 
this Act or the rules made thereunder; 

 

 

 (14) “Authorised bank” shall mean a bank or a 
branch of a bank authorised by the Central 
Government to collect the tax or any other 
amount payable under this Act; 

 
 

 

 (15) “Authorised representative” means the 
representative as referred to under section 116; 
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54 of 1963. 

(16) “Board” means the Central Board of Excise 
and Customs constituted under the Central 
Boards of Revenue Act, 1963; 

 

 

 (17) “Business” includes–– 
 

 

 (a) any trade, commerce, manufacture, profession, 
vocation, adventure, wager or any other similar 
activity, whether or not it is for a pecuniary benefit; 

 

 

 (b) any activity or transaction in connection with 
or incidental or ancillary to sub-clause (a); 

 

 

 (c) any activity or transaction in the nature of sub-
clause (a), whether or not there is volume, frequency, 
continuity or regularity of such transaction; 

 

 

 (d) supply or acquisition of goods including 
capital goods and services in connection with 
commencement or closure of business;  

 

 

 (e) provision by a club, association, society, or any 
such body (for a subscription or any other 
consideration) of the facilities or benefits to its 
members;  

 

 

 (f) admission, for a consideration, of persons to 
any premises;  

 

 

 (g) services supplied by a person as the holder of 
an office which has been accepted by him in the 
course or furtherance of his trade, profession or 
vocation; 

 

 (h) services provided by a race club by way of 
totalisator or a licence to book maker in such club; and 

 

 

 (i) any activity or transaction undertaken by the 
Central Government, a State Government or any local 
authority in which they are engaged as public authorities; 

 

 

 (18) “business vertical” means a distinguishable 
component of an enterprise that is engaged in the 
supply of individual goods or services or a group 
of related goods or services which is subject to 
risks and returns that are different from those of 
the other business verticals. 
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 Explanation.––For the purposes of this clause, factors 
that should be considered in determining whether goods 
or services are related include–– 

 

 

 (a) the nature of the goods or services;  
 

 

 (b) the nature of the production processes;  
 

 

 (c) the type or class of customers for the goods or 
services; 

 

 

 (d) the methods used to distribute the goods or 
supply of services; and  

 

 

 (e) the nature of regulatory environment (wherever 
applicable),including banking, insurance or public 
utilities; 

 

 

 (19) “capital goods” means goods, the value of 
which is capitalised in the books of account of the 
person claiming the input tax credit and which are 
used or intended to be used in the course or 
furtherance of business;  

 

 

 (20) “casual taxable person” means a person who 
occasionally undertakes transactions involving 
supply of goods or services or both in the course 
or furtherance of business, whether as principal, 
agent or in any other capacity, in the taxable 
territory where he has no fixed place of business; 

 

 

 (21) “central tax” means the central goods and 
services tax levied under section 9 of the Central 
Goods and Services Tax Act; 

 

 

 (22) “cess” shall have the same meaning as 
assigned to it in the Goods and Services Tax 
(Compensation to States) Act; 

 

 
 
 
38 of 1949. 

(23) “Chartered accountant” means a chartered 
accountant as defined in clause (b) of sub-section 
(1) of section 2 of the Chartered Accountants Act, 
1949;  

 

 

 (24) “Commissioner” means the Commissioner of 
State tax appointed under section 3 and includes 
the Principal Commissioner or Chief 
Commissioner of State tax appointed under 
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Section 3; 
 (25) “Commissioner in the Board” means the 

Commissioner referred to in section 168 of the 
Central Goods and Services Tax Act; 

 

 

 (26) “Common portal” means the common goods 
and services tax electronic portal referred to in 
section 146; 

 

 

 (27) “Common working days” shall mean such 
days in succession which are not declared as 
gazetted holidays by the Central Government or 
the Government of Jharkhand;  

 

 

 
 
56 of 1980. 

(28) "Company secretary" means a company 
secretary as defined in clause (c) of sub-section 
(1) of section 2 of the Company Secretaries Act, 
1980;  

 

 

 (29) “competent authority” means such authority 
as may be notified by the Government; 

 

 

 (30) “composite supply” means a supply made by 
a taxable person to a recipient consisting of two 
or more taxable supplies of goods or services or 
both, or any combination thereof, which are 
naturally bundled and supplied in conjunction 
with each other in the ordinary course of 
business, one of which is a principal supply;   

 

 

 Illustration: Where goods are packed and transported 
with insurance, the supply of goods, packing materials, 
transport and insurance is a composite supply and supply 
of goods is a principal supply. 

 

 (31) “consideration” in relation to the supply of 
goods or services or both includes–– 

 

 

 (a) any payment made or to be made, whether in 
money or otherwise, in respect of, in response to, or 
for the inducement of, the supply of goods or services 
or both, whether by the recipient or by any other 
person but shall not include any subsidy given by the 
Central Government or a State Government; 

 

 

  (b) the monetary value of any act or forbearance, 
in respect of, in response to, or for the inducement of, 
the supply of goods or services or both, whether by 
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the recipient or by any other person but shall not 
include any subsidy given by the Central Government 
or a State Government: 

 
 Provided that a deposit given in respect of the 

supply of goods or services or both shall not be 
considered as payment made for such supply unless 
the supplier applies such deposit as consideration for 
the said supply; 

 

 

 (32) “continuous supply of goods” means a supply 
of goods which is provided, or agreed to be 
provided, continuously or on recurrent basis, 
under a contract, whether or not by means of a 
wire, cable, pipeline or other conduit, and for 
which the supplier invoices the recipient on a 
regular or periodic basis and includes supply of 
such goods as the Government may, subject to 
such conditions, as it may, by notification, 
specify; 

 

 

 (33) “continuous supply of services” means a 
supply of services which is provided, or agreed to 
be provided, continuously or on recurrent basis, 
under a contract, for a period exceeding three 
months with periodic payment obligations and 
includes supply of such services as the 
Government may, subject to such conditions, as it 
may, by notification, specify; 

 

 

 (34) “conveyance” includes a vessel, an aircraft 
and a vehicle; 

 

 

 
 
 
23 of 1959. 

(35) “cost accountant” means a cost accountant as 
defined in clause (c) of sub-section (1) of section 
2 of the Cost and Works Accountants Act, 1959;  

 

 

 (36) “Council” means the Goods and Services Tax 
Council established under article 279A of the 
Constitution; 

 

 

 (37) “credit note” means a document issued by a 
registered person under sub-section (1) of section 
34; 

 

 

 (38) “debit note” means a document issued by a 
registered person under sub-section (3) of section 
34; 
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 (39) “deemed exports” means such supplies of 

goods as may be notified under section 147; 
 

 

 (40) “designated authority” means such authority 
as may be notified by the Commissioner; 

 

 

 
 
21 of 2000. 

(41) “document” includes written or printed record 
of any sort and electronic record as defined in 
clause (t) of section 2 of the Information 
Technology Act, 2000; 
 

 

 (42) “drawback” in relation to any goods 
manufactured in India and exported, means the 
rebate of duty, tax or cess chargeable on any 
imported inputs or on any domestic inputs or 
input services used in the manufacture of such 
goods; 

 

 (43) “electronic cash ledger” means the electronic 
cash ledger referred to in sub-section (1) of 
section 49;  

 

 

 (44) “electronic commerce” means the supply of 
goods or services or both, including digital 
products over digital or electronic network;  

 

 

 (45) “electronic commerce operator” means any 
person who owns, operates or manages digital or 
electronic facility or platform for electronic 
commerce; 

 

 (46) “electronic credit ledger” means the electronic 
credit ledger referred to in sub-section (2) of 
section 49; 

 

 

 (47) “exempt supply” means supply of any goods 
or services or both which attracts nil rate of tax or 
which may be wholly exempt from tax under 
section 11, or under section 6 of the Integrated 
Goods and Services Tax Act, and includes non-
taxable supply; 

 

 

 (48) “existing law” means any law, notification, 
order, rule or regulation relating to levy and 
collection of duty or tax on goods or services or 
both passed or made before the commencement 
of this Act by the Legislature or any Authority or 
person having the power to make such law, 
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notification, order, rule or regulation; 
 (49) “family” means,— 

(i) the spouse and children of the person, and 
(ii)  the parents, grand-parents, brothers and 

sisters of the person if they are wholly or 
mainly dependent on the said person; 

 

 (50) “fixed establishment” means a place (other 
than the registered place of business) which is 
characterised by a sufficient degree of 
permanence and suitable structure in terms of 
human and technical resources to supply services, 
or to receive and use services for its own needs; 

 

 (51) “Fund” means the Consumer Welfare Fund 
established under section 57; 

 

 

 (52) “goods’’ means every kind of movable 
property other than money and securities but 
includes actionable claim, growing crops, grass 
and things attached to or forming part of the land 
which are agreed to be severed before supply or 
under a contract of supply; 

 

 

 (53) “Government” means the Government of 
Jharkhand; 

 

 

 (54) “Goods and Services Tax (Compensation to 
States) Act” means the Goods and Services Tax 
(Compensation to States) Act, 2017;  

 

 

 (55) “goods and services tax practitioner" means 
any person who has been approved under section 
48 to act as such practitioner; 

 

 

80 of 1976 (56) "India" means the territory of India as referred 
to in article 1 of the Constitution, its territorial 
waters, seabed and sub-soil underlying such 
waters, continental shelf, exclusive economic 
zone or any other maritime zone as referred to in 
the Territorial Waters, Continental Shelf, 
Exclusive Economic Zone and other Maritime 
Zones Act, 1976, and the air space above its 
territory and territorial waters; 

 

 

 (57) “Integrated Goods and Services Tax Act” 
means the Integrated Goods and Services Tax 
Act, 2017; 
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 (58) “integrated tax” means the integrated goods 
and services tax levied under the Integrated 
Goods and Services Tax Act; 

 

 

 (59) “input” means any goods other than capital 
goods used or intended to be used by a supplier in 
the course or furtherance of business;  

 

 

 (60) “input service” means any service used or 
intended to be used by a supplier in the course or 
furtherance of business;  

 

 

 (61) “Input Service Distributor” means an office of 
the supplier of goods or services or both which 
receives tax invoices issued under section 31 
towards the receipt of input services and issues a 
prescribed document for the purposes of 
distributing the credit of central tax, State tax, 
integrated tax or Union territory tax paid on the 
said services to a supplier of taxable goods or 
services or both having the same Permanent 
Account Number as that of the said office; 

 

 

 (62) “input tax” in relation to a registered person, 
means the central tax, State tax, integrated tax or 
Union territory tax charged on any supply of 
goods or services or both made to him and 
includes– 

(a) the integrated goods and services tax charged on 
import of goods;  

(b) the tax payable under the provisions of sub-
sections (3) and (4) of section 9;  

(c) the tax payable under the provisions of sub-
sections (3) and (4) of section 5 of the Integrated Goods 
and Services Tax Act; or 

(d) the tax payable under the provisions of sub-
sections (3) and (4) of section 9 of the Central Goods and 
Services Tax Act, 
  
but does not include the tax paid under the composition 
levy; 

 

 

 (63) “input tax credit” means the credit of input 
tax; 

 

 

 (64) “intra-State supply of goods” shall have the 
same meaning as assigned to it in section 8 of the 
Integrated Goods and Services Tax Act; 

 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

168 

 (65) “intra-State supply of services” shall have the 
same meaning as assigned to it in section 8 of the 
Integrated Goods and Services Tax Act; 

 

 

 (66) “invoice” or “tax invoice” means the tax 
invoice referred to in section 31; 

 

 

 
 
 
 
 

(67) “inward supply” in relation to a person, shall 
mean receipt of goods or services or both whether 
by purchase, acquisition or any other means, with 
or without consideration; 

 

 

 (68) “job work” means any treatment or process 
undertaken by a person on goods belonging to 
another registered person and the expression “job 
worker” shall be construed accordingly; 

 

 

 
 

(69) “local authority” means–– 
 

 

 (a) a “Panchayat” as defined in clause (d) of 
article 243 of the Constitution; 

 

 

 (b) a “Municipality” as defined in clause (e) of 
article 243P of the Constitution;  

 

 

 (c) a Municipal Committee, a Zilla Parishad, a 
District Board, and any other authority legally 
entitled to, or entrusted by the Central Government 
or any State Government with the control or 
management of a municipal or local fund; 

 

 

 
41 of 2006. 

(d) a Cantonment Board as defined in section 3 of 
the Cantonments Act, 2006; 

 

 

 (e) a Regional Council or a District Council 
constituted under the Sixth Schedule to the 
Constitution; 

 

 

 (f) a Development Board constituted under article 
371 of the Constitution; or 

 

 

 (g) a Regional Council constituted under article 
371A of the Constitution; 

 

 

 (70) “location of the recipient of services” means,- 
(a) where a supply is received at a place of 

business for which the registration has been obtained, 
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the location of such place of business; 
(b) where a supply is received at a place other than 

the place of business for which registration has been 
obtained (a fixed establishment elsewhere), the 
location of such fixed establishment; 

(c) where a supply is received at more than one 
establishment, whether the place of business or fixed 
establishment, the location of the establishment most 
directly concerned with the receipt of the supply; and 

(d) in absence of such places, the location of the 
usual place of residence of the recipient; 
 

 (71) “location of the supplier of services” means,- 
(a) where a supply is made from a place of 

business for which the registration has been obtained, 
the location of such place of business; 

(b) where a supply is made from a place other than 
the place of business for which registration has been 
obtained (a fixed establishment elsewhere), the 
location of such fixed establishment; 

(c) where a supply is made from more than one 
establishment, whether the place of business or fixed 
establishment, the location of the establishment most 
directly concerned with the provisions of the supply; 
and 

(d) in absence of such places, the location of the 
usual place of residence of the supplier; 

 

 
 

(72) “manufacture” means processing of raw 
material or inputs in any manner that results in 
emergence of a new product having a distinct 
name, character and use and the term 
“manufacturer” shall be construed accordingly; 

 

 

 (73) “market value” shall mean the full amount 
which a recipient of a supply is required to pay in 
order to obtain the goods or services or both of 
like kind and quality at or about the same time 
and at the same commercial level where the 
recipient and the supplier are not related; 

 

 

 (74) “mixed supply” means two or more individual 
supplies of goods or services, or any combination 
thereof, made in conjunction with each other by a 
taxable person for a single price where such 
supply does not constitute a composite supply. 

 

 Illustration: A supply of a package consisting of canned 
foods, sweets, chocolates, cakes, dry fruits, aerated 
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drinks and fruit juices when supplied for a single price is 
a mixed supply. Each of these items can be supplied 
separately and is not dependent on any other. It shall not 
be a mixed supply if these items are supplied separately; 

 
 
 
 
 
 
 
 
 
 

(75) “money” means the Indian legal tender or any 
foreign currency, cheque, promissory note, bill of 
exchange, letter of credit, draft, pay order, 
traveller cheque, money order, postal or 
electronic remittance or any other instrument 
recognized by the Reserve Bank of India when 
used as a consideration to settle an obligation or 
exchange with Indian legal tender of another 
denomination but shall not include any currency 
that is held for its numismatic value; 

 

 
 
59 of 1988. 

(76) “motor vehicle” shall have the same meaning 
as assigned to it in clause (28) of section 2 of the 
Motor Vehicles Act, 1988; 

 

 (77) “non-resident taxable person” means any 
person who occasionally undertakes transactions 
involving supply of goods or services or both, 
whether as principal or agent or in any other 
capacity, but who has no fixed place of business 
or residence in India;  

 

 

 (78) “non-taxable supply’’ means a supply of 
goods or services or both which is not leviable to 
tax under this Act or under the Integrated Goods 
and Services Tax Act; 

 

 

 (79) “non-taxable territory” means the territory 
which is outside the taxable territory; 

 

 

 (80) “notification” means a notification published 
in the Official Gazette and the expressions 
‘notify’ and ‘notified’ shall be construed 
accordingly; 

 

 

 (81) “other territory” includes territories other than 
those comprising in a State and those referred to 
in sub-clauses (a) to (e) of clause (114); 

 

 (82) “output tax” in relation to a taxable person, 
means the tax chargeable under this Act on 
taxable supply of goods or services or both made 
by him or by his agent but excludes tax payable 
by him on reverse charge basis;  

 

 

 (83) “outward  



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

171 

supply” in relation to a taxable person, means 
supply of goods or services or both, whether by 
sale, transfer, barter, exchange, licence, rental, 
lease or disposal or any other mode, made or 
agreed to be made by such person in the course or 
furtherance of business; 

 
 (84) “person” includes— 

 
 

 (a) an individual;  
 

 

 (b) a Hindu Undivided Family;  
 

 

 (c) a company;  
 

 

 (d) a firm; 
 

 

 (e) a Limited Liability Partnership;  
 

 

 (f) an association of persons or a body of 
individuals, whether incorporated or not, in India or 
outside India;  

 

 

 
 
 
18 of 2013. 

(g) any corporation established by or under any 
Central Act, State Act or Provincial Act or a 
Government company as defined in clause (45) of 
section 2 of the Companies Act, 2013;  

 

 

 (h) anybody corporate incorporated by or under 
the laws of a country outside India;  

 

 

 (i) a co-operative society registered under any law 
relating to co-operative societies; 

 

 

 (j) a local authority; 
 

 

 (k) Central Government or a State Government; 
 

 

 
21 of 1860. 

(l) society as defined under the Societies 
Registration Act, 1860; 

 

 

 (m) trust; and  
 (n) every artificial juridical person, not falling 

within any of the above; 
 

 

 (85) “place of business” includes–– 
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 (a) a place from where the business is ordinarily 
carried on, and includes a warehouse, a godown or 
any other place where a taxable person stores his 
goods, supplies or receives goods or services or both; 
or 

 

 

 (b) a place where a taxable person maintains his 
books of account; or 

 

 

  (c) a place where a taxable person is engaged in 
business through an agent, by whatever name called;  

 

 

 (86) “place of supply” means the place of supply 
as referred to in Chapter V of the Integrated 
Goods and Services Tax Act; 

 

 

 (87) “prescribed’’ means prescribed by rules made 
under this Act on the recommendations of the 
Council; 

 

 

 (88) “principal” means a person on whose behalf 
an agent carries on the business of supply or 
receipt of goods or services or both; 

 

 

 (89) “principal place of business” means the place 
of business specified as the principal place of 
business in the certificate of registration; 

 

 

 (90) “principal supply” means the supply of goods 
or services which constitutes the predominant 
element of a composite supply and to which any 
other supply forming part of that composite 
supply is ancillary; 

 

 

 (91) “proper officer” in relation to any function to 
be performed under this Act, means the 
Commissioner or the officer of the State tax who 
is assigned that function by the Commissioner; 

 

 

 (92) “quarter” shall mean a period comprising 
three consecutive calendar months, ending on the 
last day of March, June, September and 
December of a calendar year;  

 

 

 (93) “recipient” of supply of goods or services or 
both, means— 
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 (a) where a consideration is payable for the supply 
of goods or services or both, the person who is liable 
to pay that consideration;  

 

 

 (b) where no consideration is payable for the 
supply of goods, the person to whom the goods are 
delivered or made available, or to whom possession or 
use of the goods is given or made available; and 

 

 

 (c) where no consideration is payable for the 
supply of a service, the person to whom the service is 
rendered,  

 
and any reference to a person to whom a supply is made 
shall be construed as a reference to the recipient of the 
supply and shall include an agent acting as such on 
behalf of the recipient in relation to the goods or services 
or both supplied; 

 

 

 (94) “registered person” means a person who is 
registered under section 25 but does not include a 
person having a Unique Identity Number. 

 

 

 (95) “regulations” means the regulations made by 
the Government under this Act on the 
recommendations of the Council; 

 

 

 (96) “removal’’ in relation to goods, means- 
 

 

 (a) despatch of the goods for delivery by the 
supplier thereof or by any other person acting on 
behalf of such supplier; or  

 

 

 (b) collection of the goods by the recipient thereof 
or by any other person acting on behalf of such 
recipient;  

 

 

 
 
 

(97) “return” means any return prescribed or 
otherwise required to be furnished by or under 
this Act or the rules made thereunder; 

 

 

 
 
 
 
 
 

(98) “reverse charge’’ means the liability to pay 
tax by the recipient of supply of goods or services 
or both instead of the supplier of such goods or 
services or both under sub-section (3)  or sub-
section (4) of section 9,or under sub-section (3) 
or sub-section (4) of section 5 of the Integrated 
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 Goods and Services Tax Act; 
 

 (99) “Revisional Authority” means an authority 
appointed or authorised for revision of decision 
or orders as referred to in section 108; 

 

 (100) “Schedule” means a Schedule appended to 
this Act; 

 

 

 
 
42 of 1956. 
 

(101) “securities” shall have the same meaning as 
assigned to it in clause (h) of section 2 of the 
Securities Contracts (Regulation) Act, 1956; 

 

 

 (102) “services” means anything other than goods, 
money and securities but includes activities 
relating to the use of money or its conversion by 
cash or by any other mode, from one form, 
currency or denomination, to another form, 
currency or denomination for which a separate 
consideration is charged; 

 
 

 

 (103) “State” means the State of Jharkhand; 
 

 

 (104) “State tax” means the tax levied under this 
Act; 

 

 

 (105) “supplier” in relation to any goods or services 
or both, shall mean the person supplying the said 
goods or services or both and shall include an 
agent acting as such on behalf of such supplier in 
relation to the goods or services or both supplied; 

 

 

 (106) “tax period’’ means the period for which the 
return is required to be furnished; 

 

 

 (107) “taxable person” means a person who is 
registered or liable to be registered under section 
22 or section 24; 

 

 

 (108) “taxable supply’’ means a supply of goods or 
services or both which is leviable to tax under 
this Act;  

 

 

 (109) “taxable territory’’ means the territory to 
which the provisions of this Act apply; 

 

 

 (110) “telecommunication service” means service of  



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

175 

 
 
 
 
 
 
 
 

any description (including electronic mail, voice 
mail, data services, audio text services, video text 
services, radio paging and cellular mobile 
telephone services) which is made available to 
users by means of any transmission or reception 
of signs, signals, writing, images and sounds or 
intelligence of any nature, by wire, radio, visual 
or other electromagnetic means; 

 
 (111) “the Central Goods and Services Tax Act” 

means the Central Goods and Services Tax Act, 
2017; 

 

 (112) “turnover in State” or “turnover in Union 
territory” means the aggregate value of all taxable 
supplies (excluding the value of inward supplies 
on which tax is payable by a person on reverse 
charge basis) and exempt supplies made within a 
State or Union territory by a taxable person, 
exports of goods or services or both and inter-
State supplies of goods or services or both made 
from the State or Union territory by the said 
taxable person but excludes central tax, State tax, 
Union territory tax, integrated tax and cess; 

 

 

 (113) “usual place of residence” means–– 
 

 

 (a) in case of an individual, the place where he 
ordinarily resides; 

 

 

 (b) in other cases, the place where the person is 
incorporated or otherwise legally constituted;  

 

 

 (114) “Union territory” means the territory of,- 
 
(a) the Andaman and Nicobar Islands; 
(b) Lakshadweep; 
(c) Dadra and Nagar Haveli; 
(d) Daman and Diu; 
(e) Chandigarh; and 
(f) other territory; 

Explanation.- For the purposes of this Act, each 
of the territories specified in sub-clauses (a) to (f) 
shall be considered to be a separate Union 
territory. 

 

 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

176 

 (115) “Union territory tax” means the Union 
territory goods and services tax levied under the 
Union Territory Goods and Services Tax Act; 

 

 (116) “Union Territory Goods and Services Tax 
Act” means the Union Territory Goods and 
Services Tax Act, 2017; 

 

 (117) “valid return” means a return furnished under 
sub-section (1) of section 39 on which self-
assessed tax has been paid in full; 

 

 

 (118) “voucher” means an instrument where there is 
an obligation to accept it as consideration or part 
consideration for a supply of goods or services or 
both and where the goods or services or both to 
be supplied or the identities of their potential 
suppliers are either indicated on the instrument 
itself or in related documentation, including the 
terms and conditions of use of such instrument; 

 

 (119) “works contract” means a contract for 
building, construction, fabrication, completion, 
erection, installation, fitting out, improvement, 
modification, repair, maintenance, renovation, 
alteration or commissioning of any immovable 
property wherein transfer of property in goods 
(whether as goods or in some other form) is 
involved in the execution of such contract;  

 

 (120) words and expressions used and not defined in 
this Act but defined in the Integrated Goods and 
Services Tax Act, the Central Goods and Services 
Tax Act, the Union Territory Goods and Services 
Tax Act and the Goods and Services Tax 
(Compensation to States) Act shall have the same  
meanings as assigned to them in those Acts. 

 

 

  
CHAPTER II 

ADMINISTRATION 
 

 

 3. The Government shall, by notification, appoint the 
following classes of officers for the purposes of this 
Act, namely:–– 

 

Officers under this Act. 

List is 
indicative 

(a) [Principal Commissioner or Chief 
Commissioner] of State tax, 

(b) Commissioner of State Tax 

(c) Special Commissioners of State tax, 
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(d) Additional Commissioners of State tax, 

(e) Joint Commissioners of State tax, 

(f) Deputy Commissioners of State tax, 

(g) Assistant Commissioners of State tax, and 

(h) State Tax Officers 

(i) any other class of officers as it may deem fit: 

 
05 of 2006 Provided that, the officers appointed under the 

Jharkhand Value Added Tax Act, 2005 shall be deemed 
to be the officers appointed under the provisions of this 
Act. 

 

 

 4. (1) The Government may, in addition to the officers 
as may be notified under section 3,appoint such 
persons as it may think fit to be the officers under this 
Act. 

 

Appointment of 
officers. 

 (2) The Commissioner shall have jurisdiction over 
the whole of the State, the Special Commissioner 
and an Additional Commissioner in respect of all 
or any of the functions assigned to them, shall 
have jurisdiction over the whole of the State or 
where the State Government so directs, over any 
local area thereof, and all other officers shall, 
subject to such conditions as may be specified, 
have jurisdiction over the whole of the State or 
over such local areas as the Commissioner may, 
by order, specify.  

 

 

 5. (1) Subject to such conditions and limitations as the 
Commissioner may impose, an officer of State tax 
may exercise the powers and discharge the duties 
conferred or imposed on him under this Act. 

 

Powers of officers. 

 (2) An officer of State tax may exercise the powers 
and discharge the duties conferred or imposed 
under this Act on any other officer of State tax 
who is subordinate to him.  

 

 

 (3) The Commissioner may, subject to such 
conditions and limitations as may be specified in 
this behalf by him, delegate his powers to any 
other officer who is subordinate to him. 

 

 
 

(4) Notwithstanding anything contained in this 
section, an Appellate Authority shall not exercise 
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the powers and discharge the duties conferred or 
imposed on any other officer of State tax.  

 6. (1) Without prejudice to the provisions of this Act, the 
officers appointed under the Central Goods and 
Services Tax Act are authorised to be the proper 
officers for the purposes of this Act, subject to such 
conditions as the Government shall, on the 
recommendations of the Council, by notification, 
specify.  

Authorisation of 
officers of central tax 
as proper officer in 
certain circumstances. 

 (2) Subject to the conditions specified in the 
notification issued under sub-section (1),- 

 

 (a) where any proper officer issues an order under 
this Act, he shall also issue an order under the 
Central Goods and Services Tax Act, as 
authorised by the said Act under intimation to 
the jurisdictional officer of central tax; 

 

 (b) where a proper officer under the Central 
Goods and Services Tax Act has initiated any 
proceedings on a subject matter, no proceedings 
shall be initiated by the proper officer under this 
Act on the same subject matter. 

 

 (3) Any proceedings for rectification, appeal and 
revision, wherever applicable, of any order 
passed by an officer appointed under this Act, 
shall not lie before an officer appointed under the 
Central Goods and Services Tax Act.  

 

  
CHAPTER III 

LEVY AND COLLECTION OF TAX 
 

 

 7. (1) For the purposes of this Act, the expression 
“supply” includes–– 

Scope of supply. 

 (a) all forms of supply of goods or services or both 
such as sale, transfer, barter, exchange, license, rental, 
lease or disposal made or agreed to be made for a 
consideration by a person in the course or furtherance of 
business; 

 

 

 (b) import of services for a consideration whether or not 
in the course or furtherance of business;  

 

 (c) the activities specified in Schedule I, made or 
agreed to be made without a consideration; and 

 

 

 
 
 

(d) the activities to be treated as supply of goods or 
supply of services as referred to in Schedule II. 

 

 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

179 

 (2) Notwithstanding anything contained in sub-section 
(1),–– 

 

 

 (a) activities or transactions specified in Schedule III; 
or  

 

 (b) such activities or transactions undertaken by the 
Central Government, a State Government or any local 
authority in which they are engaged as public authorities, 
as may be notified by the Government on the 
recommendations of the Council, 

 

 

 shall be treated neither as a supply of goods nor a 
supply of services. 

 

 

 (3) Subject to the provisions of sub-sections (1) and (2), 
the Government may, on the recommendations of the 
Council, specify, by notification, the transactions that 
are to be treated as—  

 

 

 (a)  a supply of goods and not as a supply of services; 
or 

 

 

 (b) a supply of services and not as a supply of goods.  
 

 

 8. The tax liability on a composite or a mixed supply 
shall be determined in the following manner, namely: 
— 

 

Tax liability on 
composite and mixed 
supplies. 

 (a) a composite supply comprising two or more 
supplies, one of which is a principal supply, shall be 
treated as a supply of such principal supply; and  

 

 

 (b) a mixed supply comprising two or more supplies 
shall be treated as a supply of that particular supply 
which attracts the highest rate of tax. 

 

 

 9. (1) Subject to the provisions of sub-section (2), there 
shall be levied a tax called the Jharkhand goods and 
services tax on all intra-State supplies of goods or 
services or both, except on the supply of alcoholic 
liquor for human consumption, on the value 
determined under section 15 and at such rates, not 
exceeding twenty per cent., as may be notified by the 
Government on the recommendations of the Council 
and collected in such manner as may be prescribed 
and shall be paid by the taxable person. 

 

Levy and collection. 
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 (2) The State tax on the supply of petroleum crude, 
high speed diesel, motor spirit (commonly known 
as petrol), natural gas and aviation turbine fuel, 
shall be levied with effect from such date as may 
be notified by the Government on the 
recommendations of the Council. 

 

 

 (3) The Government may, on the recommendations 
of the Council, by notification, specify categories 
of supply of goods or services or both, the tax on 
which shall be paid on reverse charge basis by the 
recipient of such goods or services or both and all 
the provisions of this Act shall apply to such 
recipient as if he is the person liable for paying 
the tax in relation to the supply of such goods or 
services or both. 

 

 

 (4) The State tax in respect of the supply of taxable 
goods or services or both by a supplier, who is 
not registered, to a registered person shall be paid 
by such person on reverse charge basis as the 
recipient and all the provisions of this Act shall 
apply to such recipient as if he is the person liable 
for paying the tax in relation to the supply of such 
goods or services or both.  

 

 

 (5) The Government may, on the recommendations 
of the Council, by notification, specify categories 
of services the tax on intra-State supplies of 
which shall be paid by the electronic commerce 
operator if such services are supplied through it, 
and all the provisions of this Act shall apply to 
such electronic commerce operator as if he is the 
supplier liable for paying the tax in relation to the 
supply of such services: 

 

 

 Provided that where an electronic commerce operator 
does not have a physical presence in the taxable territory, 
any person representing such electronic commerce 
operator for any purpose in the taxable territory shall be 
liable to pay tax: 
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Provided further that where an electronic commerce 
operator does not have a physical presence in the taxable 
territory and also he does not have a representative in the 
said territory, such electronic commerce operator shall 
appoint a person in the taxable territory for the purpose 
of paying tax and such person shall be liable to pay tax. 

 

 10. (1) Notwithstanding anything to the contrary 
contained in this Act but subject to the provisions of 
sub-sections (3) and (4) of section 9, a registered 
person, whose aggregate turnover in the preceding 
financial year did not exceed fifty lakh rupees may 
opt to pay, in lieu of the tax payable by him, an 
amount calculated at such rate as may be prescribed, 
but not exceeding,- 

 

Composition levy. 

 (a) one per cent. of the turnover in State in case 
of a manufacturer, 

 

 (b) two and a half per cent. of the turnover in 
State in case of persons engaged in making 
supplies referred to in clause (b) of paragraph 
6 of Schedule II, and 

 

 (c) half per cent. of the turnover in State in case 
of other suppliers, 

 

 subject to such conditions and restrictions as may be 
prescribed: 

 

 Provided that the Government may, by notification, 
increase the said limit of fifty lakh rupees to such 
higher amount, not exceeding one crore rupees, as 
may be recommended by the Council. 
 

 

 (2) The registered person shall be eligible to opt 
under sub-section (1), if— 

 

 

 (a) he is not engaged in the supply of services 
other than supplies referred to in clause (b) of 
paragraph 6 of Schedule II; 

 

 

 (b) he is not engaged in making any supply of 
goods which are not leviable to tax under this Act;  

 

 

 (c) he is not engaged in making any inter-State 
outward supplies of goods; 

 

 (d) he is not engaged in making any supply of 
goods through an electronic commerce operator who 
is required to collect tax at source under section 52; 
and 
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 (e) he is not a manufacturer of such goods as may 

be notified by the Government on the 
recommendations of the Council: 

 
 

 

 
 
 
43 of 1961 

Provided that where more than one registered 
person are having the same Permanent Account 
Number (issued under the Income-tax Act 1961), the 
registered person shall not be eligible to opt for the 
scheme under sub-section (1) unless all such 
registered persons opt to pay tax under that sub-
section. 

 

 

 (3) The option availed of by a registered person 
under sub-section (1) shall lapse with effect from 
the day on which his aggregate turnover during a 
financial year exceeds the limit specified under 
sub-section(1).  

 

 

 (4) A taxable person to whom the provisions of sub-
section (1) apply shall not collect any tax from 
the recipient on supplies made by him nor shall 
he be entitled to any credit of input tax. 

 

 

 (5) If the proper officer has reasons to believe that a 
taxable person has paid tax under sub-section (1) 
despite not being eligible, such person shall, in 
addition to any tax that may be payable by him 
under any other provisions of this Act, be liable 
to a penalty and the provisions of section 73 or 
section 74 shall, mutatis mutandis, apply for 
determination of tax and penalty.   

 

 

 11. (1) Where the Government is satisfied that it is 
necessary in the public interest so to do, it may, on 
the recommendations of the Council, by notification, 
exempt generally, either absolutely or subject to such 
conditions as may be specified therein, goods or 
services or both of any specified description from the 
whole or any part of the tax leviable thereon with 
effect from such date as may be specified in such 
notification.  

Power to grant 
exemption from tax. 

 
 
 
 

(2) Where the Government is satisfied that it is 
necessary in the public interest so to do, it may, 
on the recommendations of the Council, by 
special order in each case, under circumstances of 
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an exceptional nature to be stated in such order, 
exempt from payment of tax any goods or 
services or both on which tax is leviable.  

 
 (3) The Government may, if it considers necessary or 

expedient so to do for the purpose of clarifying 
the scope or applicability of any notification 
issued under sub-section (1) or order issued under 
sub-section (2), insert an explanation in such 
notification or order, as the case may be, by 
notification at any time within one year of issue 
of the notification under sub-section (1) or order 
under sub-section (2), and every such explanation 
shall have effect as if it had always been the part 
of the first such notification or order, as the case 
may be.  

 

 

 Explanation.––For the purposes of this section, where an 
exemption in respect of any goods or services or both 
from the whole or part of the tax leviable thereon has 
been granted absolutely, the registered person supplying 
such goods or services or both shall not collect the tax, in 
excess of the effective rate, on such supply of goods or 
services or both. 
 

 

  
CHAPTER IV 

TIME AND VALUE OF SUPPLY 
 

 

 
 
 

12. (1) The liability to pay tax on goods shall arise at the 
time of supply, as determined in accordance with the 
provisions of this section. 
 

Time of supply of 
goods. 

 
 
 

(2) The time of supply of goods shall be the earlier of 
the following dates, namely:-  

 

 (a) the date of issue of invoice by the supplier or 
the last date on which he is required, under sub-
section (1) of section 31, to issue the invoice with 
respect to the supply; or 

 

 

 (b) the date on which the  supplier receives the 
payment with respect to the supply:  

 

 

 Provided that where the supplier of taxable goods 
receives an amount up to one thousand rupees in 
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excess of the amount indicated in the tax invoice, the 
time of supply to the extent of such excess amount 
shall, at the option of the said supplier, be the date of 
issue of invoice in respect of such excess amount. 

 
 Explanation 1.––For the purposes of clauses (a) and 

(b), “supply” shall be deemed to have been made to the 
extent it is covered by the invoice or, as the case may be, 
the payment.  

 

 

 Explanation 2.––For the purposes of clause (b), “the 
date on which the supplier receives the payment” shall be 
the date on which the payment is entered in his books of 
account or the date on which the payment is credited to 
his bank account, whichever is earlier. 

 

 

 (3) In case of supplies in respect of which tax is paid 
or liable to be paid on reverse charge basis, the 
time of supply shall be the earliest of the 
following dates, namely:— 

 

 

 (a) the date of the receipt of goods; or 
 

 

 (b) the date of payment as entered in the books of 
account of the recipient or the date on which the 
payment is debited in his bank account, whichever is 
earlier; or 

 

 

 (c) the date immediately following thirty days 
from the date of  issue of invoice or any other 
document, by whatever name called,  in lieu thereof 
by the supplier: 

 

 

 Provided that where it is not possible to determine 
the time of supply under clause (a) or clause (b) or 
clause (c), the time of supply shall be the date of entry 
in the books of account of the recipient of supply. 

 

 

 (4) In case of supply of vouchers by a supplier, the 
time of supply shall be- 

 

 

 (a) the date of issue of voucher, if the supply is 
identifiable at that point; or 

 

 

 (b) the date of redemption of voucher, in all other 
cases. 
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 (5) Where it is not possible to determine the time of 
supply under the provisions of sub-section (2) or 
sub-section (3) or sub-section (4), the time of 
supply shall–– 

 

 

 (a) in a case where a periodical return has to be 
filed, be the date on which such return is to be filed; or  

 

 

 (b) in any other case, be the date on which the tax 
is paid. 

 

 (6) The time of supply to the extent it relates to an 
addition in the value of supply by way of interest, 
late fee or penalty for delayed payment of any 
consideration shall be the date on which the 
supplier receives such addition in value. 

 

 13. (1) The liability to pay tax on services shall arise at 
the time of supply, as determined in accordance with 
the provisions of this section. 

 

Time of supply of 
services. 

 (2) The time of supply of services shall be the 
earliest of the following dates, namely:– 

 

 

 (a) the date of issue of invoice by the supplier, if the 
invoice is issued within the period prescribed under 
sub-section (2) of section 31 or the date of receipt of 
payment, whichever is earlier;  or 

 

 (b) the date of provision of service, if the invoice is 
not issued within the period prescribed under sub-
section (2) of section 31 or the date of receipt of 
payment, whichever is earlier; or  

 

 (c) the date on which the recipient shows the receipt of 
services in his books of account, in a case where the 
provisions of clause (a) or clause (b) do not apply: 

 

 Provided that where the supplier of taxable service 
receives an amount upto one thousand rupees in 
excess of the amount indicated in the tax invoice, the 
time of supply to the extent of such excess amount 
shall, at the option of the said supplier, be the date of 
issue of invoice relating to such excess amount.   

 

 

 Explanation.––For the purposes of clauses (a) and (b)- 
(i)  the supply shall be deemed to have been made 

to the extent it is covered by the invoice or, as 
the case may be, the payment; 

 

 

 (ii) “the date of receipt of payment” shall be the 
date on which the payment is entered in  the 
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books of account of the supplier or the date on 
which the payment is credited to his bank 
account, whichever is earlier. 

 
 (3) In case of supplies in respect of which tax is paid 

or liable to be paid on reverse charge basis, the 
time of supply shall be the earlier of the 
following dates, namely:–– 

 

 (a) the date of payment as entered in the books of 
account of the recipient or the date on which the 
payment is debited in his bank account, whichever is 
earlier; or  

 

 

 (b) the date immediately following sixty days from 
the date of issue of invoice or any other document, by 
whatever name called, in lieu thereof by the supplier: 

 

 

     Provided that where it is not possible to determine the 
time of supply under clause (a) or clause (b), the time of 
supply shall be the date of entry in the books of account 
of the recipient of supply: 

 

 

     Provided further that in case of supply by associated 
enterprises, where the supplier of service is located 
outside India, the time of supply shall be the date of entry 
in the books of account of the recipient of supply or the 
date of payment, whichever is earlier. 

 

 

 (4) In case of supply of vouchers by a supplier, the 
time of supply shall be–– 

 

 

 (a) the date of issue of voucher, if the supply is 
identifiable at that point; or 

 

 

 (b) the date of redemption of voucher, in all other 
cases. 

 

 

 (5) Where it is not possible to determine the time of 
supply under the provisions of sub-section (2) or 
sub-section (3) or sub-section (4), the time of 
supply shall–– 

 

 

 (a) in a case where a periodical return has to be 
filed, be the date on which such return is to be filed; or 

 

 

 (b) in any other case, be the date on which the tax 
is paid. 
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 (6) The time of supply to the extent it relates to an 
addition in the value of supply by way of interest, 
late fee or penalty for delayed payment of any 
consideration shall be the date on which the 
supplier receives such addition in value. 

 

 14. Notwithstanding anything contained in section 12 or 
section 13, the time of supply, where there is a 
change in the rate of tax in respect of goods or 
services or both, shall be determined in the following 
manner, namely:–– 

 

Change in rate of tax in 
respect of supply of 
goods or services. 

 (a) in case the goods or services or both have been 
supplied before the change in rate of tax,–– 

 

 

 (i) where the invoice for the same has been 
issued and the payment is also received after the 
change in rate of tax, the time of supply shall be 
the date of receipt of payment or the date of issue 
of invoice, whichever is earlier; or  

 

 

 (ii) where the invoice has been issued prior to 
the change in rate of tax but payment is received 
after the change in rate of tax, the time of supply 
shall be the date of issue of invoice; or  

 

 

 (iii) where the payment has been received 
before the change in rate of tax, but the invoice for 
the same is issued after the change in rate of tax, 
the time of supply shall be the date of receipt of 
payment; 

 

 

 (b) in case the goods or services or both have been 
supplied after the change in rate of tax,–– 

  

 

 (i)  where the payment is received after the 
change in rate of tax but the invoice has been 
issued prior to the change in rate of tax, the time of 
supply shall be the date of receipt of payment; or 

 

 

 (ii) where the invoice has been issued and 
payment is received before the change in rate of 
tax, the time of supply shall be the date of receipt 
of payment or date of issue of invoice, whichever 
is earlier; or 

 

 

 (iii) where the invoice has been issued after the 
change in rate of tax but the payment is received 
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before the change in rate of tax, the time of supply 
shall be the date of issue of invoice: 

 
 Provided that the date of receipt of payment shall be 

the date of credit in the bank account if such credit in the 
bank account is after four working days from the date of 
change in the rate of tax. 

 

 

 Explanation.––For the purposes of this section, “the 
date of receipt of payment” shall be the date on which the 
payment is entered in the books of account of the 
supplier or the date on which the payment is credited to 
his bank account, whichever is earlier. 

 

 

 15. (1) The value of a supply of goods or services or both 
shall be the transaction value, which is the price 
actually paid or payable for the said supply of goods 
or services or both where the supplier and the 
recipient of the supply are not related and the price is 
the sole consideration for the supply. 

 
 

Value of taxable 
supply. 

 (2) The value of supply shall include––– 
 

 

 (a) any taxes, duties, cesses, fees and charges levied 
under any law for the time being in force other than this 
Act, the Central Goods and Services Tax Act and the 
Goods and Services Tax (Compensation to States) Act, 
if charged separately by the supplier; 

 

 

 (b) any amount that the supplier is liable to pay in 
relation to such supply but which has been incurred by 
the recipient of the supply and not included in the price 
actually paid or payable for the goods or services or 
both; 

 

 

 (c) incidental expenses, including commission and 
packing, charged by the supplier to the recipient of a 
supply and any amount charged for anything done by 
the supplier in respect of the supply of goods or services 
or both at the time of, or before delivery of goods or 
supply of services;  

 

 (d) interest or late fee or penalty for delayed 
payment of any consideration for any supply; and 

 

 (e) subsidies directly linked to the price excluding 
subsidies provided by the Central Government and 
State Governments. 
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 Explanation.––For the purposes of this sub-

section, the amount of subsidy shall be included in the 
value of supply of the supplier who receives the 
subsidy.  

 

 

 (3) The value of the supply shall not include any 
discount which is given— 
  

 

 (a) before or at the time of the supply if such 
discount has been duly recorded in the invoice issued 
in respect of such supply; and 

 

 

 (b) after the supply has been effected, if-  
 

 

 (i) such discount is established in terms of an 
agreement entered into at or before the time of 
such supply and specifically linked to relevant 
invoices; and  

 

 

  
(ii) input tax credit as is attributable to the 

discount on the basis of document issued by the 
supplier has been reversed by the recipient of the 
supply. 

 

 

 (4) Where the value of the supply of goods or 
services or both cannot be determined under sub-
section (1), the same shall be determined in such 
manner as may be prescribed.   

 

 

 (5) Notwithstanding anything contained in sub-
section (1) or sub-section (4), the value of such 
supplies as may be notified by the Government 
on the recommendations of the Council shall be 
determined in such manner as may be prescribed. 

 

 

 Explanation.- For the purposes of this Act,- 

(a) persons shall be deemed to be “related persons’’ if - 

(i) such persons are officers or directors of 
one another's businesses;  

(ii)  such persons are legally recognised 
partners in business;  

(iii)  such persons are employer and employee;  

(iv) any person directly or indirectly owns, 
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controls or holds twenty-five per cent. or 
more of the outstanding voting stock or 
shares of both of them;  

(v) one of them directly or indirectly controls 
the other;  

(vi) both of them are directly or indirectly 
controlled by a third person;  

(vii)  together they directly or indirectly control 
a third person; or  

(viii)  they are members of the same 
family;  

(b) the term "person" also includes legal persons. 
(c)  persons who are associated in the business of one 
another in that one is the sole agent or sole distributor or 
sole concessionaire, howsoever described, of the other, 
shall be deemed to be related. 

  
CHAPTER V 

INPUT TAX CREDIT 
 

 

. 16. (1) Every registered person shall, subject to such 
conditions and restrictions as may be prescribed and 
in the manner specified in section 49, be entitled to 
take credit of input tax charged on any supply of 
goods or services or both to him which are used or 
intended to be used in the course or furtherance of his 
business and the said amount shall be credited to the 
electronic credit ledger of such person. 

 

Eligibility and 
conditions for taking 
input tax credit. 

 (2) Notwithstanding anything contained in this 
section, no registered person shall be entitled to 
the credit of any input tax in respect of any 
supply of goods or services or both to him 
unless,–– 

 

 (a) he is in possession of a tax invoice or debit 
note issued by a supplier registered under this Act, or 
such other tax paying documents as may be 
prescribed;  

 

 

 (b) he has received the goods or services or both. 
 

 

 Explanation.—For the purposes of this clause, it 
shall be deemed that the registered person has 
received the goods where the goods are delivered by 
the supplier to a recipient or any other person on the 
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direction of such registered person, whether acting as 
an agent or otherwise, before or during movement of 
goods, either by way of transfer of documents of title 
to goods or otherwise; 

 
 (c) subject to the provisions of section 41, the tax 

charged in respect of such supply has been actually 
paid to the Government, either in cash or through 
utilisation of input tax credit admissible in respect of 
the said supply; and 

 

 

 (d) he has furnished the return under section 39: 
 

 

 Provided that where the goods against an invoice 
are received in lots or instalments, the registered 
person shall be entitled to take credit upon receipt of 
the last lot or instalment: 

 

 

 Provided further that where a recipient fails to pay 
to the supplier of goods or services or both, other than 
the supplies on which tax is payable on reverse charge 
basis, the amount towards the value of supply along 
with tax payable thereon within a period of one 
hundred and eighty days from the date of issue of 
invoice by the supplier, an amount equal to the input 
tax credit availed by the recipient shall be added to his 
output tax liability, along with interest thereon, in such 
manner as may be prescribed: 

 

 

      Provided also that the recipient shall be entitled to 
avail of the credit of input tax on payment made by 
him of the amount towards the value of supply of 
goods or services or both along with tax payable 
thereon. 

 

 
 
 
 
43 of 1961. 

(3) Where the registered person has claimed 
depreciation on the tax component of the cost of 
capital goods and plant and machinery under the 
provisions of the Income-tax Act, 1961, the input 
tax credit on the said tax component shall not be 
allowed. 

 

 

 (4) A registered person shall not be entitled to take 
input tax credit in respect of any invoice or debit 
note for supply of goods or services or both after 
the due date of furnishing of the return under 
section 39 for the month of September following 
the end of financial year to which such invoice or 
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invoice relating to such debit note pertains or 
furnishing of the relevant annual return, 
whichever is earlier. 

 
 17. (1) Where the goods or services or both are used by 

the registered person partly for the purpose of any 
business and partly for other purposes, the amount of 
credit shall be restricted to so much of the input tax as 
is attributable to the purposes of his business. 

 

Apportionment of 
credit and blocked 
credits. 

 (2) Where the goods or services or both are used by 
the registered person partly for effecting taxable 
supplies including zero-rated supplies under this 
Act or under the Integrated Goods and Services 
Tax Act and partly for effecting exempt supplies 
under the said Acts, the amount of credit shall be 
restricted to so much of the input tax as is 
attributable to the said taxable supplies including 
zero-rated supplies. 

 

 

 (3) The value of exempt supply under sub-section (2) 
shall be such as may be prescribed, and shall 
include supplies on which the recipient is liable to 
pay tax on reverse charge basis, transactions in 
securities, sale of land and, subject to clause (b) 
of paragraph 5 of Schedule II, sale of building. 

 

 

 (4) A banking company or a financial institution 
including a non-banking financial company, 
engaged in supplying services by way of 
accepting deposits, extending loans or advances 
shall have the option to either comply with the 
provisions of sub-section (2), or avail of, every 
month, an amount equal to fifty percent of the 
eligible input tax credit on inputs, capital goods 
and input services in that month and the rest shall 
lapse: 

 

 

 Provided that the option once exercised shall not be 
withdrawn during the remaining part of the financial 
year: 

 

 

 Provided further that the restriction of fifty percent 
shall not apply to the tax paid on supplies made by one 
registered person to another registered person having the 
same Permanent Account Number.   

 

 (5) Notwithstanding anything contained in sub-
section (1) of section 16 and sub-section (1) of 
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section 18, input tax credit shall not be available 
in respect of the following, namely:- 

 
 (a) motor vehicles and other conveyances except 

when they are used–– 
 

 

 (i) for making the following taxable supplies, 
namely:–– 

 

 

 (A) further supply of such vehicles or 
conveyances; or 

 

 

 (B) transportation of passengers; or  
 

 

 (C) imparting training on driving, flying, 
navigating such vehicles or conveyances;  

 

 

 (ii) for transportation of goods; 
 

 

 (b) the following supply of goods or services or 
both:- 

 

 

 (i) food and beverages, outdoor catering, 
beauty treatment, health services, cosmetic and 
plastic surgery except where an inward supply of 
goods or services or both of a particular category 
is used by a registered person for making an 
outward taxable supply of the same category of 
goods or services or both or as an element of a 
taxable composite or mixed supply;  

 

 

 (ii) membership of a club, health and fitness 
centre; 

 

 

 (iii) rent-a-cab, life insurance and health 
insurance except where - 
(A) the Government notifies the services which 
are obligatory for an employer to provide to its 
employees under any law for the time being in 
force; or 
(B)  such inward supply of goods or services or 
both of a particular category is used by a 
registered person for making an outward taxable 
supply of the same category of goods or services 
or both or as part of a taxable composite or mixed 
supply; and 

 

 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

194 

 (iv) travel benefits extended to employees on 
vacation such as leave or home travel concession. 

 

 

 (c) works contract services when supplied for 
construction of an immovable property (other than 
plant and machinery) except where it is an input 
service for further supply of works contract service; 

 

 

 (d) goods or services or both received by a taxable 
person for construction of an immovable property 
(other than plant or machinery) on his own account 
including when such goods or services or both are 
used in the course or furtherance of business. 

 

 

 Explanation.––For the purposes of clauses (c) and 
(d), the expression “construction” includes re-
construction, renovation, additions or alterations or 
repairs, to the extent of capitalisation, to the said 
immovable property; 

 

 

 (e) goods or services or both on which tax has 
been paid under section10;  

 

 

 (f) goods or services or both received by a non-
resident taxable person except on goods imported by 
him; 

 

 

 (g) goods or services or both used for personal 
consumption; 

 

 

 (h) goods lost, stolen, destroyed, written off or 
disposed of by way of gift or free samples; and 

 

 

 (i) any tax paid in accordance with the provisions 
of sections 74, 129 and 130. 

 

 

 (6) The Government may prescribe the manner in 
which the credit referred to in sub-sections (1) 
and (2) may be attributed. 

 

 

 Explanation.–– For the purposes of this Chapter and 
Chapter VI, the expression “plant and machinery” means 
apparatus, equipment, and machinery fixed to earth by 
foundation or structural support that are used for making 
outward supply of goods or services or both and includes 
such foundation and structural supports but excludes- 

(i) land, building or any other civil structures; 
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(ii) telecommunication towers; and  
(iii) pipelines laid outside the factory premises. 
 

 18. (1) Subject to such conditions and restrictions as may 
be prescribed– 

  

Availability of credit in 
special circumstances. 

 (a) a person who has applied for registration under 
this Act within thirty days from the date on which he 
becomes liable to registration and has been granted 
such registration shall be entitled to take credit of 
input tax in respect of inputs held in stock and inputs 
contained in semi-finished or finished goods held in 
stock on the day immediately preceding the date from 
which he becomes liable to pay tax under the 
provisions of this Act; 

 

 

 (b) a person who takes registration under sub-
section (3) of section 25 shall be entitled to take credit 
of input tax in respect of inputs held in stock and 
inputs contained in semi-finished or finished goods 
held in stock on the day immediately preceding the 
date of grant of registration; 

 

 

 (c) where any registered person ceases to pay tax 
under section 10, he shall be entitled to take credit of 
input tax in respect of inputs held in stock, inputs 
contained in semi-finished or finished goods held in 
stock and on capital goods on the day immediately 
preceding the date from which he becomes liable to 
pay tax under section 9: 

 

 

 Provided that the credit on capital goods shall be 
reduced by such percentage points as may be 
prescribed; 

 

 

 (d) where an exempt supply of goods or services 
or both by a registered person becomes a taxable 
supply, such person shall be entitled to take credit of 
input tax in respect of inputs held in stock and inputs 
contained in semi-finished or finished goods held in 
stock relatable to such exempt supply and on capital 
goods exclusively used for such exempt supply on the 
day immediately preceding the date from which such 
supply becomes taxable: 

 

 

 Provided that the credit on capital goods shall be 
reduced by such percentage points as may be 
prescribed. 
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 (2) A registered person shall not be entitled to take 

input tax credit under sub-section (1) in respect of 
any supply of goods or services or both to him 
after the expiry of one year from the date of issue 
of tax invoice relating to such supply. 

 

 

 (3) Where there is a change in the constitution of a 
registered person on account of sale, merger, 
demerger, amalgamation, lease or transfer of the 
business with the specific provisions for transfer 
of liabilities, the said registered person shall be 
allowed to transfer the input tax credit which 
remains unutilised in his electronic credit ledger 
to such sold, merged, demerged, amalgamated, 
leased or transferred business in such manner as 
may be prescribed.  

 

 

 (4) Where any registered person who has availed of 
input tax credit opts to pay tax under section 10 
or, where the goods or services or both supplied  
by him become wholly exempt, he shall pay an 
amount, by way of debit in the electronic credit 
ledger or electronic cash ledger, equivalent to the 
credit of input tax in respect of inputs held in 
stock and inputs contained in semi-finished or 
finished goods held in stock and on capital goods, 
reduced by such percentage points as may be 
prescribed, on the day immediately preceding the 
date of exercising of such option or, as the case 
may be, the date of such exemption: 

 

 

 Provided that after payment of such amount, the 
balance of input tax credit, if any, lying in his electronic 
credit ledger shall lapse. 

 

 

 (5)  The amount of credit under sub-section (1) and 
the amount payable under sub-section (4) shall be 
calculated in such manner as may be prescribed.  

 

 (6) In case of supply of capital goods or plant and 
machinery, on which input tax credit has been 
taken, the registered person shall pay an amount 
equal to the input tax credit taken on the said 
capital goods or plant and machinery reduced by 
such percentage points as may be prescribed or 
the tax on the transaction value of such capital 
goods or plant and machinery determined under 
section15, whichever is higher: 
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 Provided that where refractory bricks, moulds and 

dies, jigs and fixtures are supplied as scrap, the taxable 
person may pay tax on the transaction value of such 
goods determined under section15. 

 

 

 19. (1) The principal shall, subject to such conditions and 
restrictions as may be prescribed, be allowed input 
tax credit on inputs sent to a jobworker for jobwork. 

 

Taking input tax credit 
in respect of inputs and 
capital goods sent for 
jobwork. 

 (2) Notwithstanding anything contained in clause (b) 
of sub-section (2) of section 16, the principal 
shall be entitled to take credit of input tax on 
inputs even if the inputs are directly sent to a 
jobworker for jobwork without being first 
brought to his place of business. 

 

 

 (3) Where the inputs sent for jobwork are not 
received back by the principal after completion of 
jobwork or otherwise or are not supplied from the 
place of business of the jobworker in accordance 
with clause (a) or clause (b)of sub-section (1) of 
section 143 within one year of being sent out, it 
shall be deemed that such inputs had been 
supplied by the principal to the jobworker on the 
day when the said inputs were sent out:  

 

 

  Provided that where the inputs are sent directly to a 
jobworker, the period of one year shall be counted from 
the date of receipt of inputs by the jobworker. 

 

 

 (4) The principal shall, subject to such conditions and 
restrictions as may be prescribed, be allowed 
input tax credit on capital goods sent to a 
jobworker for jobwork. 

 

 

 (5) Notwithstanding anything contained in clause (b) 
of sub-section (2) of section 16, the principal 
shall be entitled to take credit of input tax on 
capital goods even if the capital goods are 
directly sent to a jobworker for jobwork without 
being first brought to his place of business. 

 

 (6) Where the capital goods sent for jobwork are not 
received back by the principal within a period of 
three years of being sent out, it shall be deemed 
that such capital goods had been supplied by the 
principal to the jobworker on the day when the 
said capital goods were sent out:   
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 Provided that where the capital goods are sent directly 

to a jobworker, the period of three years shall be counted 
from the date of receipt of capital goods by the 
jobworker. 

 

 

 (7) Nothing contained in sub-section (3) or sub-
section (6) shall apply to moulds and dies, jigs 
and fixtures, or tools sent out to a jobworker for 
jobwork.  

 

 

 Explanation.- For the purpose of this section, 
“principal” means the person referred to in 
section 143. 

 

 

 
 

20. (1) The Input Service Distributor shall distribute the 
credit of State tax as State tax or integrated tax and 
integrated tax as integrated tax or State tax, by way of 
issue of document containing the amount of input tax 
credit being distributed in such manner as may be 
prescribed.  
 

 

Manner of distribution 
of credit by Input 
Service Distributor. 

 (2) The Input Service Distributor may distribute the 
credit subject to the following conditions, 
namely:–– 

 

 (a) the credit can be distributed to the recipients of 
credit  against a document containing such details as 
may be prescribed; 

 

 (b) the amount of the credit distributed shall not 
exceed the amount of credit available for distribution;  

 

 

 (c) the credit of tax paid on input services 
attributable to a recipient of credit shall be distributed 
only to that recipient;  

 

 

 (d) the credit of tax paid on input services 
attributable to more than one recipient of credit shall 
be distributed amongst such recipients to whom the 
input service is attributable and such distribution shall 
be pro rata on the basis of the turnover in a State or 
turnover in a Union territory of such recipient, during 
the relevant period, to the aggregate of the turnover of 
all such recipients to whom such input service is 
attributable and which are operational in the current 
year, during the said relevant period; 
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 (e) the credit of tax paid on input services 
attributable to all recipients of credit shall be 
distributed amongst such recipients and such 
distribution shall be pro rata on the basis of the 
turnover in a State or turnover in a Union territory of 
such recipient, during the relevant period, to the 
aggregate of the turnover of all recipients and which 
are operational in the current year, during the said 
relevant period. 

 

 

 Explanation.––For the purposes of this section,–– 
 

 

 (a) the “relevant period” shall be–– 
 

 

 (i) if the recipients of credit have turnover 
in their States or Union territories in the 
financial year preceding the year during which 
credit is to be distributed, the said financial 
year; or  

 

  (ii) if some or all recipients of the credit 
do not have any turnover in their States or 
Union territories in the financial year 
preceding the year during which the credit is to 
be distributed, the last quarter for which details 
of such turnover of all the recipients are 
available, previous to the month during which 
credit is to be distributed; 

 

 

 (b) the expression “recipient of credit” means 
the supplier of goods or services or both having 
the same Permanent Account Number as that of 
the Input Service Distributor; 

 

 

 (c) the term “turnover”, in relation to any 
registered person engaged in the supply of taxable 
goods as well as goods not taxable under this Act, 
means the value of turnover, reduced by the 
amount of any duty or tax levied under entry 84 of 
List I of the Seventh Schedule to the Constitution 
and entry 51 and 54 of List II of the said Schedule. 

 

 21. Where the Input Service Distributor distributes the 
credit in contravention of the provisions contained in 
section 20 resulting in excess distribution of credit to 
one or more recipients of credit, the excess credit so 
distributed shall be recovered from such recipients 
along with interest, and the provisions of section 73 

Manner of recovery of 
credit distributed in 
excess. 
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or section 74, as the case may be, shall, mutatis 
mutandis, apply for determination of amount to be 
recovered.  
 

 
  

CHAPTER - VI 
REGISTRATION 

 

 

 22. (1) Every supplier making a taxable supply of goods 
or services or both in the State shall be liable to be 
registered under this Act if his aggregate turnover in 
a financial year exceeds twenty lakh rupees: 
 

Persons liable for 
registration. 

 Provided that where such person makes taxable supplies 
of goods or services or both from any of the special 
category States, he shall be liable to be registered if his 
aggregate turnover in a financial year exceeds ten lakh 
rupees.   

 

 

 (2)Every person who, on the day immediately 
preceding the appointed day, is registered or 
holds a license under an existing law, shall be 
liable to be registered under this Act with effect 
from the appointed day. 

 

 

 (3) Where a business carried on by a taxable person 
registered under this Act is transferred, whether 
on account of succession or otherwise, to another 
person as a going concern, the transferee or the 
successor, as the case may be, shall be liable to be 
registered with effect from the date of such 
transfer or succession. 
 

 

 (4) Notwithstanding anything contained in sub-
sections (1) and (3), in a case of transfer pursuant 
to sanction of a scheme or an arrangement for 
amalgamation or, as the case may be, de-merger 
of two or more companies pursuant to an order of 
a High Court, Tribunal or otherwise, the 
transferee shall be liable to be registered, with 
effect from the date on which the Registrar of 
Companies issues a certificate of incorporation 
giving effect to such order of the High Court or 
Tribunal. 
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 Explanation.––For the purposes of this section,––   

 (i) the expression “aggregate turnover” shall include all 
supplies made by the taxable person, whether on his own 
account or made on behalf of all his principals; 

 

 (ii) the supply of goods, after completion of jobwork, by 
a registered jobworker shall be treated as the supply of 
goods by the principal referred to in section 143, and the 
value of such goods shall not be included in the 
aggregate turnover of the registered jobworker; 

 

 (iii) the expression “special category States” shall mean 
the States as specified in sub-clause (g) of clause (4) of 
article 279A of the Constitution. 

 

 23. (1) The following persons shall not be liable to 
registration, namely:–– 

Persons not liable for 
registration. 

 (a) any person engaged exclusively in the business of 
supplying goods or services or both that are not liable to 
tax or wholly exempt from tax under this Act or under the 
Integrated Goods and Services Tax Act;  

 

 (b) an agriculturist, to the extent of supply of produce out 
of cultivation of land.   

 

 (2) The Government may, on the recommendations 
of the Council, by notification, specify the 
category of persons who may be exempted from 
obtaining registration under this Act. 

 

 24. Notwithstanding anything contained in sub-section 
(1) of section 22, the following categories of persons 
shall be required to be registered under this Act,-  

Compulsory 
registration in certain 
cases. 

 (i) persons making any inter-State taxable supply;   

 (ii) casual taxable persons making taxable supply;  

 (iii) persons who are required to pay tax under reverse 
charge;  

 

 (iv) person who are required to pay tax under sub-section 
(5) of section 9; 

 

 (v) non-resident taxable persons making taxable supply;   

 (vi) persons who are required to deduct tax under section 
51, whether or not separately registered under this Act; 

 

 (vii) persons who make taxable supply of goods or 
services or both on behalf of other taxable persons 
whether as an agent or otherwise; 
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 (viii) Input Service Distributor, whether or not separately 
registered under this Act;  

 

 (ix) persons who supply goods or services or both, other 
than supplies specified under sub-section (5) of section 9, 
through such electronic commerce operator who is 
required to collect tax at source under section 52; 

 

 (x) every electronic commerce operator;  

 (xi) every person supplying online information and data 
base access or retrieval services from a place outside 
India to a person in India, other than a registered person; 
and 

 

  (xii) such other person or class of persons as may be 
notified by the Government on the recommendations of 
the Council.  

 

 25. (1) Every person who is liable to be registered under 
section 22or section 24 shall apply for registration 
within thirty days from the date on which he becomes 
liable to registration, in such manner and subject to 
such conditions as may be prescribed: 

 

Procedure for 
registration. 

 Provided that a casual taxable person or a non-resident 
taxable person shall apply for registration at least five 
days prior to the commencement of business. 

 

 

 Explanation.- Every person who makes a supply from 
the territorial waters of India shall obtain registration in 
the State where the nearest point of the appropriate 
baseline is located in the State. 

 

 (2) A person seeking registration under this Act shall 
be granted a single registration: 

 

 Provided that a person having multiple business 
verticals in the State may be granted a separate 
registration for each business vertical, subject to such 
conditions as may be prescribed. 

 

 (3) A person, though not liable to be registered under 
section 22 or section 24 may get himself 
registered voluntarily, and all provisions of this 
Act, as are applicable to a registered person, shall 
apply to such person.  

 

 

 (4) A person who has obtained or is required to 
obtain more than one registration, whether in one 
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State or Union territory or more than one State or 
Union territory shall, in respect of each such 
registration, be treated as distinct persons for the 
purposes of this Act. 

 
 (5) Where a person who has obtained or is required 

to obtain registration in a State or Union territory 
in respect of an establishment, has an 
establishment in another State or Union territory, 
then such establishments shall be treated as 
establishments of distinct persons for the 
purposes of this Act. 

 

 
 
43 of 1961.  

(6) Every person shall have a Permanent Account 
Number issued under the Income-tax Act, 1961 in 
order to be eligible for grant of registration: 

 

 

 Provided that a person required to deduct tax under 
section 51 may have, in lieu of a Permanent Account 
Number, a Tax Deduction and Collection Account 
Number issued under the said Act in order to be eligible 
for grant of registration. 

 
 

 

 (7) Notwithstanding anything contained in sub-
section (6), a non-resident taxable person may be 
granted registration under sub-section (1) on the 
basis of such other documents as may be 
prescribed. 

 

 

 (8) Where a person who is liable to be registered 
under this Act fails to obtain registration, the 
proper officer may, without prejudice to any 
action which may be taken under this Act or 
under any other law for the time being in force, 
proceed to register such person in such manner as 
may be prescribed. 

 

 

 (9) Notwithstanding anything contained in sub-
section (1),–– 

 

 

 
 
 
 
46 of 1947. 

(a) any specialised agency of the United Nations 
Organisation or any Multilateral Financial Institution 
and Organisation notified under the United Nations 
(Privileges and Immunities) Act, 1947, Consulate or 
Embassy of foreign countries; and 

 

 

 (b) any other person or class of persons, as may be 
notified by the Commissioner,  
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 shall be granted a Unique Identity Number in such 
manner and for such purposes, including refund of taxes 
on the notified supplies of goods or services or both 
received by them, as may be prescribed. 

 

 

 (10) The registration or the Unique Identity 
Number shall be granted or rejected after due 
verification in such manner and within such 
period as may be prescribed. 

 

 

 (11) A certificate of registration shall be issued in 
such form and with effect from such date as may 
be prescribed.  

 

 

 (12) A registration or a Unique Identity Number 
shall be deemed to have been granted after the 
expiry of the period prescribed under sub-section 
(10), if no deficiency has been communicated to 
the applicant within that period.  

 
 

 

 26. (1)  The grant of registration or the Unique Identity 
Number under the Central Goods and Services Tax 
Act shall be deemed to be a grant of registration or 
the Unique Identity Number under this Act subject to 
the condition that the application for registration or 
the Unique Identity Number has not been rejected 
under this Act within the time specified in sub-
section (10) of section 25. 

Deemed registration. 

 (2) Notwithstanding anything contained in sub-
section (10) of section 25, any rejection of 
application for registration or the Unique Identity 
Number under the Central Goods and Services 
Tax Act shall be deemed to be a rejection of 
application for registration under this Act.  

 

 27. (1) The certificate of registration issued to a casual 
taxable person or a non-resident taxable person shall 
be valid for the period specified in the application for 
registration or ninety days from the effective date of 
registration, whichever is earlier and such person 
shall make taxable supplies only after the issuance of 
the certificate of registration: 

 

Special provisions 
relating to casual 
taxable person and 
non-resident taxable 
person. 

 Provided that the proper officer may, on sufficient 
cause being shown by the said taxable person, extend the 
said period of ninety days by a further period not 
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exceeding ninety days.  
 

 (2) A casual taxable person or a non-resident taxable 
person shall, at the time of submission of 
application for registration under sub-section (1) 
of section 25, make an advance deposit of tax in 
an amount equivalent to the estimated tax liability 
of such person for the period for which the 
registration is sought: 

 

 

 Provided that where any extension of time is sought 
under sub-section (1), such taxable person shall deposit 
an additional amount of tax equivalent to the estimated 
tax liability of such person for the period for which the 
extension is sought.  

 

 (3) The amount deposited under sub-section (2) shall 
be credited to the electronic cash ledger of such 
person and shall be utilised in the manner 
provided under section 49. 

 

 28. (1) Every registered person and a person to whom a 
Unique Identity Number has been assigned shall 
inform the proper officer of any changes in the 
information furnished at the time of registration or 
subsequent thereto, in such form and manner and 
within such period as may be prescribed.  

 

Amendment of 
registration. 

 (2) The proper officer may, on the basis of 
information furnished under sub-section (1) or as 
ascertained by him, approve or reject 
amendments in the registration particulars in such 
manner and within such period as may be 
prescribed: 

 

 

 Provided that approval of the proper officer shall not be 
required in respect of amendment of such particulars as 
may be prescribed: 

 

 Provided further that the proper officer shall not reject 
the application for amendment in the registration 
particulars without giving the person an opportunity of 
being heard. 

 

 

 (3) Any rejection or approval of amendments under 
the Central Goods and Services Tax Act shall be 
deemed to be a rejection or approval under this 
Act. 
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 29. (1) The proper officer may, either on his own motion 
or on an application filed by the registered person or 
by his legal heirs, in case of death of such person, 
cancel the registration, in such manner and within 
such period as may be prescribed, having regard to 
the circumstances where,–– 

 

Cancellation of 
registration. 

 (a) the business has been discontinued, transferred 
fully for any reason including death of the proprietor, 
amalgamated with other legal entity, demerged or 
otherwise disposed of; or 

 

 

 (b) there is any change in the constitution of the 
business; or 

 

 (c) the taxable person, other than the person 
registered under sub-section (3) of section 25, is no 
longer liable to be registered under section 22 or 
section 24. 

 

 

 (2) The proper officer may cancel the registration of 
a person from such date, including any 
retrospective date, as he may deem fit, where,–– 

 

 

 (a) a registered person has contravened  such 
provisions of the Act or the rules made thereunder as 
may be prescribed; or   

 

 

 (b) a person paying tax under section 10 has not 
furnished returns for three consecutive tax periods; or 

 

 

 (c) any registered person, other than a person 
specified in clause (b), has not furnished returns for a 
continuous period of six months; or 

 

 

 (d) any person who has taken voluntary 
registration under sub-section (3) of section 25 has not 
commenced business within six months from the date 
of registration; or 

 

 

 
 
 
 
 

(e) registration has been obtained by means of 
fraud, wilful misstatement or suppression of 
facts: 

 

 Provided that the proper officer shall not cancel 
the registration without giving the person an 
opportunity of being heard. 
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 (3) The cancellation of registration under this section 

shall not affect the liability of the person to pay 
tax and other dues under this Act or to discharge 
any obligation under this Act or the rules made 
thereunder for any period prior to the date of 
cancellation whether or not such tax and other 
dues are determined before or after the date of 
cancellation. 

 

 

 (4) The cancellation of registration under the Central 
Goods and Services Tax Act shall be deemed to 
be a cancellation of registration under this Act. 

 
 

 

 (5) Every registered person whose registration is 
cancelled shall pay an amount, by way of debit in 
the electronic credit ledger or electronic cash 
ledger, equivalent to the credit of input tax in 
respect of inputs held in stock and inputs 
contained in semi-finished or finished goods held 
in stock or capital goods or plant and machinery 
on the day immediately preceding the date of 
such cancellation or the output tax payable on 
such goods, whichever is higher, calculated in 
such manner as may be prescribed:  

 

 

 
 
 
 
 
 
 

 Provided that in case of capital goods or plant and 
machinery, the taxable person shall pay an amount equal 
to the input tax credit taken on the said capital goods or 
plant and machinery, reduced by such percentage points 
as may be prescribed or the tax on the transaction value 
of such capital goods or plant and machinery under 
section 15, whichever is higher.  

 

 

 
 
 
 

(6) The amount payable under sub-section (5) shall 
be calculated in such manner as may be 
prescribed. 

 

 30. (1) Subject to such conditions as may be prescribed, 
any registered person, whose registration is cancelled 
by the proper officer on his own motion, may apply 
to such officer for revocation of cancellation of the 
registration in the prescribed manner within thirty 
days from the date of service of the cancellation 
order. 

 

Revocation of 
cancellation of 
registration. 
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 (2) The proper officer may, in such manner and 
within such period as may be prescribed, by 
order, either revoke cancellation of the 
registration or reject the application: 

 

 Provided that the application for revocation of 
cancellation of registration shall not be rejected unless 
the applicant has been given an opportunity of being 
heard. 

 

 

 (3)  The revocation of cancellation of registration 
under the Central Goods and Services Tax Act 
shall be deemed to be a revocation of cancellation 
of registration under this Act. 

 

 

  
CHAPTER- VII 

TAX INVOICE, CREDIT AND DEBIT NOTES 
 

 

 31. (1) A registered person supplying taxable goods shall, 
before or at the time of,–– 

 

Tax invoice. 

 (a) removal of goods for supply to the recipient, 
where the supply involves movement of goods; or 

 

 

  (b) delivery of goods or making available thereof 
to the recipient, in any other case,  

 

 

 issue a tax invoice showing the description, quantity and 
value of goods, the tax charged thereon and such other 
particulars as may be prescribed: 

 

 

 Provided that the Government may, on the 
recommendations of the Council, by notification, specify 
the categories of goods or supplies in respect of which a 
tax invoice shall be issued, within such time and in such 
manner as may be prescribed. 

 

 

 (2) A registered person supplying taxable services 
shall, before or after the provision of service but 
within a prescribed period, issue a tax invoice, 
showing the description, value, tax charged 
thereon and such other particulars as may be 
prescribed:  

 

 

 Provided that the Government may, on the 
recommendations of the Council, by notification and 
subject to such conditions as may be mentioned therein, 
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specify the categories of services in respect of which–– 
 

 (a) any other document issued in relation to the 
supply shall be deemed to be a tax invoice; or 

 

 

 (b) tax invoice may not be issued. 
 

 

 (3) Notwithstanding anything contained in sub-
sections (1) and (2)–– 

 

 

 (a) a registered person may, within one month 
from the date of issuance of certificate of registration 
and in such manner as may be prescribed, issue a 
revised invoice against the invoice already issued 
during the period beginning with the effective date of 
registration till the date of issuance of certificate of 
registration to him; 

 

 

 (b) a registered person may not issue a tax invoice 
if the value of the goods or services or both supplied is 
less than two hundred rupees subject to such 
conditions and in such manner as may be prescribed; 

 

 (c) a registered person supplying exempted goods 
or services or both or paying tax under the provisions 
of section 10 shall issue, instead of a tax invoice, a bill 
of supply containing such particulars and in such 
manner as may be prescribed: 

 

 

 Provided that the registered person may not issue a 
bill of supply if the value of the goods or services or 
both supplied is less than two hundred rupees subject 
to such conditions and in such manner as may be 
prescribed; 

 

 

 
 
 
 
 
 

(d) a registered person shall, on receipt of advance 
payment with respect to any supply of goods or 
services or both, issue a receipt voucher or any other 
document, containing such particulars as may be 
prescribed, evidencing receipt of such payment;   

 

 (e) where, on receipt of advance payment with 
respect to any supply of goods or services or both the 
registered person issues a receipt voucher, but 
subsequently no supply is made and no tax invoice is 
issued in pursuance thereof, the said registered person 
may issue to the person who had made the payment, a 
refund voucher against such payment; 
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 (f) a registered person who is liable to pay tax 
under sub-section (3) or sub-section (4) of section 9 
shall issue an invoice in respect of goods or services 
or both received by him from the supplier who is not 
registered on the date of receipt of goods or services 
or both; 

 

 

 (g) a registered person who is liable to pay tax under sub-
section (3) or sub-section (4) of section 9 shall issue a 
payment voucher at the time of making payment to the 
supplier. 

 

 

 (4) In case of continuous supply of goods, where 
successive statements of accounts or successive 
payments are involved, the invoice shall be issued 
before or at the time each such statement is issued 
or, as the case may be, each such payment is 
received.   

 

 

 (5) Subject to the provisions of clause (d) of sub-
section (3), in case of continuous supply of 
services,–– 

 

 

 (a) where the due date of payment is ascertainable 
from the contract, the invoice shall be issued on or 
before the due date of payment;  

 

 

 (b) where the due date of payment is not 
ascertainable from the contract, the invoice shall be 
issued before or at the time when the supplier of 
service receives the payment; 

 

 

 (c) where the payment is linked to the completion 
of an event, the invoice shall be issued  on or before 
the date of completion of that event.  

 

 (6) In a case where the supply of services ceases 
under a contract before the completion of the 
supply, the invoice shall be issued at the time 
when the supply ceases and such invoice shall be 
issued to the extent of the supply made before 
such cessation. 

 

 

 (7) Notwithstanding anything contained in sub-
section (1), where the goods being sent or taken 
on approval for sale or return are removed before 
the supply takes place, the invoice shall be issued 
before or at the time of supply or six months from 
the date of removal, whichever is earlier. 
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 Explanation.––For the purposes of this section, the 

expression “tax invoice” shall include any revised 
invoice issued by the supplier in respect of a supply made 
earlier. 

 

 

 32. (1) A person who is not a registered person shall not 
collect in respect of any supply of goods or services 
or both any amount by way of tax under this Act. 

 
 

Prohibition of 
unauthorised collection 
of tax 
 

 (2) No registered person shall collect tax except in 
accordance with the provisions of this Act or the 
rules made thereunder. 

 

 

 33. Notwithstanding anything contained in this Act or 
any other law for the time being in force, where any 
supply is made for a consideration, every person who 
is liable to pay tax for such supply shall prominently 
indicate in all documents relating to assessment, tax 
invoice and other like documents, the amount of tax 
which shall form part of the price at which such 
supply is made. 

 

Amount of tax to be 
indicated in tax invoice 
and other documents. 

 34. (1) Where a tax invoice has been issued for supply of 
any goods or services or both and the taxable value  
or tax charged in that tax invoice is found to exceed 
the taxable value or tax payable in respect of such 
supply, or where the goods supplied are returned by 
the recipient, or where goods or services or both 
supplied are found to be deficient, the registered 
person, who has supplied such goods or services or 
both, may issue to the recipient a credit note 
containing such particulars as may be prescribed.  

 

Credit and debit notes. 

 (2) Any registered person who issues a credit note in 
relation to a supply of goods or services or both 
shall declare the details of such credit note in the 
return for the month during which such credit 
note has been issued but not later than September 
following the end of the financial year in which 
such supply was made, or the date of furnishing 
of the relevant annual return, whichever is earlier, 
and the tax liability shall be adjusted in such 
manner as may be prescribed: 
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 Provided that no reduction in output tax liability of the 
supplier shall be permitted, if the incidence of tax and 
interest on such supply has been passed on to any other 
person. 

 

 

 (3) Where a tax invoice has been issued for supply of 
any goods or services or both and the taxable 
value or tax charged in that tax invoice is found 
to be less than the taxable value or tax payable in 
respect of such supply, the registered person, who 
has supplied such goods or services or both, shall 
issue to the recipient a debit note containing such 
particulars as may be prescribed. 

 

 

 (4) Any registered person who issues a debit note in 
relation to a supply of goods or services or both 
shall declare the details of such debit note in the 
return for the month during which such debit note 
has been issued and the tax liability shall be 
adjusted in such manner as may be prescribed. 

 

 

 Explanation.––For the purposes of this Act, the 
expression “debit note” shall include a supplementary 
invoice.  

 

 

  
CHAPTER VIII 

ACCOUNTS AND RECORDS 
 

 

 35. (1) Every registered person shall keep and maintain, 
at his principal place of business, as mentioned in the 
certificate of registration, a true and correct account 
of-  

(a) production or manufacture of goods;  
(b) inward and outward supply of goods or services or 

both;  
(c) stock of goods;  
(d) input tax credit availed;  
(e) output tax payable and paid; and  
(f) such other particulars as may be prescribed: 
 

Accounts and other 
records. 

 
 
 
 
 

Provided that where more than one place of business 
is specified in the certificate of registration, the accounts 
relating to each place of business shall be kept at such 
places of business: 

 

 Provided further that the registered person may keep 
and maintain such accounts and other particulars in 
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electronic form in such manner as may be prescribed. 
 

 (2) Every owner or operator of warehouse or godown 
or any other place used for storage of goods and 
every transporter, irrespective of whether he is a 
registered person or not, shall maintain records of 
the consigner, consignee and other relevant 
details of the goods in such manner as may be 
prescribed. 

 

 

 
 
 

(3) The Commissioner may notify a class of taxable 
persons to maintain additional accounts or 
documents for such purpose as may be specified 
therein.  

 

 

 
 
 
 
 
 
 

(4) Where the Commissioner considers that any class 
of taxable persons is not in a position to keep and 
maintain accounts in accordance with the 
provisions of this section, he may, for reasons to 
be recorded in writing, permit such class of 
taxable persons to maintain accounts in such 
manner as may be prescribed.  

 

 

 
 
 
 
 
 
 
 
 

(5) Every registered person whose turnover during a 
financial year exceeds the prescribed limit shall 
get his accounts audited by a chartered 
accountant or a cost accountant and shall submit a 
copy of the audited annual accounts, the 
reconciliation statement under sub-section (2) of 
section 44 and such other documents in such form 
and manner as may be prescribed. 

 

 

 
 
 
 
 
 
 
 
 
 

(6) Subject to the provisions of clause (h) of sub-
section (5) of section 17, where the registered 
person fails to account for the goods or services 
or both in accordance with the provisions of sub-
section (1), the proper officer shall determine the 
amount of tax payable on the goods or services or 
both that are not accounted for, as if such goods 
or services or both had been supplied by such 
person and the provisions of section 73 or 
section74, as the case maybe, shall, mutatis 
mutandis, apply for determination of such tax. 

 

 

 36. Every registered person required to keep and 
maintain books of account or other records in 
accordance with the provisions of sub-section (1) of 
section 35 shall retain them until the expiry of 

Period of retention of 
accounts. 
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seventy two months from the due date of furnishing 
of annual return for the year pertaining to such 
accounts and records: 

 
 Provided that a registered person, who is a party to an 

appeal or revision or any other proceedings before any 
Appellate Authority or Revisional Authority or Appellate 
Tribunal or court, whether filed by him or by the 
Commissioner, or is under investigation for an offence 
under Chapter XIX, shall retain the books of account and 
other records pertaining to the subject matter of such 
appeal or revision or proceedings or investigation for a 
period of one year after final disposal of such appeal or 
revision or proceedings or investigation, or for the period 
specified above, whichever is later.  

 

 

  
CHAPTER- IX 

RETURNS 
 

 

 37. (1) Every registered person, other than an Input 
Service Distributor, a non-resident taxable person and 
a person paying tax under the provisions of section 10 
or section 51 or section 52, shall furnish, 
electronically, in such form and manner as may be 
prescribed, the details of outward supplies of goods 
or services or both effected during a tax period on or 
before the tenth day of the month succeeding the said 
tax period and such details shall be communicated to 
the recipient of the said supplies within such time and 
in such manner as may be prescribed: 

 

Furnishing details of 
outward supplies. 

 Provided that the registered person shall not be allowed 
to furnish the details of outward supplies during the 
period from the eleventh day to the fifteenth day of the 
month succeeding the tax period: 

  

 

 Provided further that the Commissioner may, for 
reasons to be recorded in writing, by notification, extend 
the time limit for furnishing such details for such class of 
taxable persons as may be specified therein: 

 

 

 Provided also that any extension of time limit notified 
by the Commissioner of Central Tax shall be deemed to 
be notified by the Commissioner. 

 

 

 (2) Every registered person who has been 
communicated the details under sub-section (3) of 
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section 38 or the details pertaining to inward 
supplies of Input Service Distributor under sub-
section (4) of section 38, shall either accept or 
reject the details so communicated, on or before 
the seventeenth day, but not before the fifteenth 
day, of the month succeeding the tax period and 
the details furnished by him under sub-section (1) 
shall stand amended accordingly.  

 
 (3) Any registered person, who has furnished the 

details under sub-section (1) for any tax period 
and which have remained unmatched under 
section 42 or section 43, shall, upon discovery of 
any error or omission therein, rectify such error 
or omission in such manner as may be prescribed, 
and shall pay the tax and interest, if any, in case 
there is a short payment of tax on account of such 
error or omission, in the return to be furnished for 
such tax period: 

 

 

 Provided that no rectification of error or omission in 
respect of the details furnished under sub-section (1) 
shall be allowed after furnishing of the return under 
section 39 for the month of September following the end 
of the financial year to which such details pertain, or 
furnishing of the relevant annual return, whichever is 
earlier.  

 

 Explanation.––For the purposes of this Chapter, the 
expression “details of outward supplies” shall include 
details of invoices, debit notes, credit notes and revised 
invoices issued in relation to outward supplies made 
during any tax period.   

 

 38. (1) Every registered person, other than an Input 
Service Distributor or a non-resident taxable person 
or a person paying tax under the provisions of section 
10 or section 51 or section 52, shall verify, validate, 
modify or delete, if required, the details relating to 
outward supplies and credit or debit notes 
communicated under sub-section (1) of section 37 to 
prepare the details of his inward supplies and credit 
or debit notes and may include therein, the details of 
inward supplies and credit or debit notes received by 
him in respect of such supplies that have not been 
declared by the supplier under sub-section (1) of 
section 37.  

 
 

Furnishing details of 
inward supplies. 
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 (2) Every registered person, other than an Input 
Service Distributor or a non-resident taxable 
person or a person paying tax under the 
provisions of section 10 or section 51 or section 
52,  shall furnish, electronically, the details of 
inward supplies of taxable goods or services or 
both, including inward supplies of goods or 
services or both on which the tax is payable on 
reverse charge basis under this Act and inward 
supplies of goods or services or both taxable 
under the Integrated Goods and Services Tax Act 
or on which integrated goods and services tax is 
payable under section 3 of the Customs Tariff 
Act, 1975, and credit or debit notes received in 
respect of such supplies during a tax period after 
the tenth day but on or before the fifteenth day of 
the month succeeding the tax period in such form 
and manner as may be prescribed: 

 

 

 Provided that the Commissioner may, for reasons to 
be recorded in writing, by notification, extend the time 
limit for furnishing such details for such class of taxable 
persons as may be specified therein: 

 

 

 Provided further that any extension of time limit 
notified by the Commissioner of central tax shall be 
deemed to be notified by the Commissioner. 

 

 

 (3) The details of supplies modified, deleted or 
included by the recipient and furnished under 
sub-section (2)shall be communicated to the 
supplier concerned in such manner and within 
such time as may be prescribed. 

 

 

 (4) The details of supplies modified, deleted or 
included by the recipient in the return furnished 
under sub-section (2) or sub-section (4) of section 
39 shall be communicated to the supplier 
concerned in such manner and within such time 
as may be prescribed. 

 

 
 
 
 
 
 
 
 

(5) Any registered person, who has furnished the 
details under sub-section (2) for any tax period 
and which have remained unmatched under 
section 42 or section 43, shall, upon discovery of 
any error or omission therein, rectify such error 
or omission in the tax period during which such 
error or omission is noticed in such manner as 
may be prescribed, and shall pay the tax and 
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interest, if any, in case there is a short payment of 
tax on account of such error or omission, in the 
return to be furnished for such tax period: 

 Provided that no rectification of error or omission in 
respect of the details furnished under sub-section (2) 
shall be allowed after furnishing of the return under 
section 39 for the month of September following the end 
of the financial year to which such details pertain, or 
furnishing of the relevant annual return, whichever is 
earlier. 

 

 

 39. (1) Every registered person, other than an Input 
Service Distributor or a non-resident taxable person 
or a person paying tax under the provisions of section 
10 or section 51 or section 52 shall, for every 
calendar month or part thereof, furnish, in such form 
and manner as may be prescribed, a return, 
electronically, of inward and outward supplies of 
goods or services or both, input tax credit availed, tax 
payable, tax paid and such other particulars as may be 
prescribed on or before the twentieth day of the 
month succeeding such calendar month or part 
thereof.  

 

Furnishing of returns. 

 (2) A registered person paying tax under the 
provisions of section 10 shall, for each quarter or 
part thereof, furnish, in such form and manner as 
may be prescribed, a return, electronically, of 
turnover in the State, inward supplies of goods or 
services or both, tax payable and tax paid within 
eighteen days after the end of such quarter. 

 

 

 (3) Every registered person required to deduct tax at 
source under the provisions of section 51 shall 
furnish, in such form and manner as may be 
prescribed, a return, electronically, for the month 
in which such deductions have been made within 
ten days after the end of such month. 

 

 (4) Every taxable person registered as an Input 
Service Distributor shall, for every calendar 
month or part thereof, furnish, in such form and 
manner as may be prescribed, a return, 
electronically, within thirteen days after the end 
of such month. 

 

 (5) Every registered non-resident taxable person 
shall, for every calendar month or part thereof, 
furnish, in such form and manner as may be 
prescribed, a return, electronically, within twenty 
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days after the end of a calendar month or within 
seven days after the last day of the period of 
registration specified under sub-section(1) of 
section 27, whichever is earlier. 

 
 (6) The Commissioner may, for reasons to be 

recorded in writing, by notification, extend the 
time limit for furnishing the returns under this 
section for such class of registered persons as 
may be specified therein: 

 

 

 Provided that any extension of time limit notified by 
the Commissioner of Central Tax shall be deemed to be 
notified by the Commissioner.  

 

 

 (7) Every registered person, who is required to 
furnish a return under sub-section (1) or sub-
section (2) or sub-section (3) or sub-section (5), 
shall pay to the Government the tax due as per 
such return not later than the last date on which 
he is required to furnish such return. 

 

 

 (8) Every registered person who is required to 
furnish a return under sub-section (1) or sub-
section (2) shall furnish a return for every tax 
period whether or not any supplies of goods or 
services or both have been made during such tax 
period. 

 

 

 (9) Subject to the provisions of sections 37 and 38, if 
any registered person after furnishing a return 
under sub-section (1)or sub-section (2) sub-
section (3) or sub-section (4) or sub-section (5) 
discovers any omission or incorrect particulars 
therein, other than as a result of scrutiny, audit, 
inspection or enforcement activity by the tax 
authorities, he shall rectify such omission or 
incorrect particulars in the return to be furnished 
for the month or quarter during which such 
omission or incorrect particulars are noticed, 
subject to payment of interest under this Act: 

 

 

 Provided that no such rectification of any omission or 
incorrect particulars shall be allowed after the due date 
for furnishing of return for the month of September or 
second quarter following the end of the financial year, or 
the actual date of furnishing of relevant annual return, 
whichever is earlier.  
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 (10) A registered person shall not be allowed to 

furnish a return for a tax period if the return for 
any of the previous tax periods has not been 
furnished by him. 

 

 

 40. Every registered person who has made outward 
supplies in the period between the date on which he 
became liable to registration till the date on which 
registration has been granted shall declare the same in 
the first return furnished by him after grant of 
registration.  

 

First Return. 

 41. (1) Every registered person shall, subject to such 
conditions and restrictions as may be prescribed, be 
entitled to take the credit of eligible input tax, as self-
assessed, in his return and such amount shall be 
credited on a provisional basis to his electronic credit 
ledger. 

 

Claim of input tax 
credit and provisional 
acceptance thereof. 

 (2) The credit referred to in sub-section (1) shall 
be utilised only for payment of self-assessed 
output tax as per the return referred to in the said 
sub-section. 

 

 

 42. (1) The details of every inward supply furnished by a 
registered person (hereafter in this section referred to 
as the “recipient”) for a tax period shall, in such 
manner and within such time as may be prescribed, 
be matched–– 

  

Matching, reversal and 
reclaim of input tax 
credit. 

 (a) with the corresponding details of outward 
supply furnished by the corresponding registered 
person (hereafter in this section referred to as the 
“supplier”) in his valid return for the same tax period 
or any preceding tax period;  

 

 

 
 
51 of 1975. 
 

(b) with the integrated goods and services tax paid 
under section 3 of the Customs Tariff Act, 1975 in 
respect of goods imported by him; and  

 

 

 (c) for duplication of claims of input tax credit.  
 

 

 
 
 
 

(2) The claim of input tax credit in respect of 
invoices or debit notes relating to inward supply 
that match with the details of corresponding 
outward supply or with the integrated goods and 
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51 of 1975 

services tax paid under section 3 of the Customs 
Tariff Act, 1975 in respect of goods imported by 
him shall be finally accepted and such acceptance 
shall be communicated, in such manner as may 
be prescribed, to the recipient. 

 
 (3) Where the input tax credit claimed by a recipient 

in respect of an inward supply is in excess of the 
tax declared by the supplier for the same supply 
or the outward supply is not declared by the 
supplier in his valid returns, the discrepancy shall 
be communicated to both such persons in such 
manner as may be prescribed.  

 

 

 (4) The duplication of claims of input tax credit shall 
be communicated to the recipient in such manner 
as may be prescribed.  

 

 

 (5) The amount in respect of which any discrepancy 
is communicated under sub-section (3) and which 
is not rectified by the supplier in his valid return 
for the month in which discrepancy is 
communicated shall be added to the output tax 
liability of the recipient, in such manner as may 
be prescribed, in his return for the month 
succeeding the month in which the discrepancy is 
communicated. 

 

 

 (6) The amount claimed as input tax credit that is 
found to be in excess on account of duplication of 
claims shall be added to the output tax liability of 
the recipient in his return for the month in which 
the duplication is communicated. 

 

 (7) The recipient shall be eligible to reduce, from his 
output tax liability, the amount added under sub-
section (5), if the supplier declares the details of 
the invoice or debit note in his valid return within 
the time specified in sub-section (9) of section 39. 

 

 (8) A recipient in whose output tax liability any 
amount has been added under sub-section (5) or 
sub-section (6), shall be liable to pay interest at 
the rate specified under sub-section (1) of section 
50 on the amount so added from the date of 
availing of credit till the corresponding additions 
are made under the said sub-sections. 

 

 

 (9) Where any reduction in output tax liability is 
accepted under sub-section (7), the interest paid 
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under sub-section (8) shall be refunded to the 
recipient by crediting the amount in the 
corresponding head of his electronic cash ledger 
in such manner as may be prescribed: 

 
 Provided that the amount of interest to be credited in 

any case shall not exceed the amount of interest paid by 
the supplier. 

 

 

 (10)  The amount reduced from the output tax 
liability in contravention of the provisions of sub-
section (7) shall be added to the output tax 
liability of the recipient in his return for the 
month in which such contravention takes place 
and such recipient shall be liable to pay interest 
on the amount so added at the rate specified in 
sub-section (3) of section 50. 

 

 

 43. (1) The details of every credit note relating to 
outward supply furnished by a registered person 
(hereafter in this section referred to as the “supplier”) 
for a tax period shall, in such manner and within such 
time as may be prescribed, be matched–– 

 

Matching, reversal and 
reclaim of reduction in 
output tax liability. 

 (a) with the corresponding reduction in the claim 
for input tax credit by the corresponding registered 
person (hereafter in this section referred to as the 
“recipient”) in his valid return for the same tax period 
or any subsequent tax period; and  

 

 

 (b) for duplication of claims for reduction in 
output tax liability. 

 

 (2) The claim for reduction in output tax liability by 
the supplier that matches with the corresponding 
reduction in the claim for input tax credit by the 
recipient shall be finally accepted and 
communicated, in such manner as may be 
prescribed, to the supplier. 

 

 (3) Where the reduction of output tax liability in 
respect of outward supplies exceeds the 
corresponding reduction in the claim for input tax 
credit or the corresponding credit note is not 
declared by the recipient in his valid returns, the 
discrepancy shall be communicated to both such 
persons in such manner as may be prescribed. 

 

 (4) The duplication of claims for reduction in output 
tax liability shall be communicated to the supplier 
in such manner as may be prescribed. 
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 (5) The amount in respect of which any discrepancy 
is communicated under sub-section (3) and which 
is not rectified by the recipient in his valid return 
for the month in which discrepancy is 
communicated shall be added to the output tax 
liability of the supplier, in such manner as may be 
prescribed, in his return for the month succeeding 
the month in which the discrepancy is 
communicated. 

 

 (6) The amount in respect of any reduction in output 
tax liability that is found to be on account of 
duplication of claims shall be added to the output 
tax liability of the supplier in his return for the 
month in which such duplication is 
communicated. 

 

 (7) The supplier shall be eligible to reduce, from his 
output tax liability, the amount added under sub-
section (5) if the recipient declares the details of 
the credit note in his valid return within the time 
specified in sub-section (9) of section 39.   

 

 
 
 
 
 
 
 
 
 

(8) A supplier in whose output tax liability any 
amount has been added under sub-section (5) or 
sub-section (6), shall be liable to pay interest at 
the rate specified under sub-section (1) of section 
50 in respect of the amount so added from the 
date of such claim for reduction in the output tax 
liability till the corresponding additions are made 
under the said sub-sections. 

 

 (9) Where any reduction in output tax liability is 
accepted under sub-section (7), the interest paid 
under sub-section (8) shall be refunded to the 
supplier by crediting the amount in the 
corresponding head of his electronic cash ledger 
in such manner as may be prescribed: 

 

 

 Provided that the amount of interest to be credited in 
any case shall not exceed the amount of interest paid by 
the recipient. 

 

 

 (10) The amount reduced from output tax liability 
in contravention of the provisions of sub-section 
(7) shall be added to the output tax liability of the 
supplier in his return for the month in which such 
contravention takes place and such supplier shall 
be liable to pay interest on the amount so added at 
the rate specified in sub-section (3) of section 50. 
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 44. (1) Every registered person, other than an Input 
Service Distributor, a person paying tax under section 
51 or section 52, a casual taxable person and a non-
resident taxable person, shall furnish an annual return 
for every financial year electronically in such form 
and manner as may be prescribed on or before the 
thirty-first day of December following the end of 
such financial year.  

 

Annual return. 

 (2) Every registered person who is required to get his 
accounts audited in accordance with the 
provisions of sub-section (5) of section 35 shall 
furnish, electronically, the annual return under 
sub-section (1) along with a copy of the audited 
annual accounts and a reconciliation statement, 
reconciling the value of supplies declared in the 
return furnished for the financial year with the 
audited annual financial statement, and such other 
particulars as may be prescribed. 

 

 

 45. Every registered person who is required to furnish a 
return under sub-section (1) of section 39 and whose 
registration has been cancelled shall furnish a final 
return within three months of the date of cancellation 
or date of order of cancellation, whichever is later, in 
such form and manner as may be prescribed.  

Final return. 

 46. Where a registered person fails to furnish a return 
under section 39 or section 44 or section 45, a notice 
shall be issued requiring him to furnish such return 
within fifteen days in such form and manner as may 
be prescribed.  

 

Notice to return 
defaulters. 

 47. (1) Any registered person who fails to furnish the 
details of outward or inward supplies required under 
section 37 or section 38 or returns required under 
section 39 or section 45 by the due date shall pay a 
late fee of one hundred rupees for every day during 
which such failure continues subject to a maximum 
amount of five thousand rupees. 

 

Levy of late fee. 

 (2) Any registered person who fails to furnish the 
return required under section 44 by the due date 
shall be liable to pay a late fee of one hundred 
rupees for every day during which such failure 
continues subject to a maximum of an amount 
calculated at a quarter per cent. of his turnover in 
the State.   

 

 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

224 

 48. (1) The manner of approval of goods and services tax 
practitioners, their eligibility conditions, duties and 
obligations, manner of removal and other conditions 
relevant for their functioning shall be such as may be 
prescribed. 

 

Goods and services tax 
practitioners. 

 (2) A registered person may authorise an approved 
goods and services tax practitioner to furnish the 
details of outward supplies under section 37, the 
details of inward supplies under section 38 and 
the return under section 39 or section 44 or 
section 45in such manner as may be prescribed. 

 

 

 (3)  Notwithstanding anything contained in sub-
section (2), the responsibility for correctness of 
any particulars furnished in the return or other 
details filed by the goods and services tax 
practitioners shall continue to rest with the 
registered person on whose behalf such return 
and details are furnished.  

 

 

  
CHAPTER-X 

PAYMENT OF TAX 
 

 

 49. (1) Every deposit made towards tax, interest, penalty, 
fee or any other amount by a person by internet 
banking or by using credit or debit cards or National 
Electronic Fund Transfer or Real Time Gross 
Settlement or by such other mode and subject to such 
conditions and restrictions as may be prescribed, shall 
be credited to the electronic cash ledger of such 
person to be maintained in such manner as may be 
prescribed. 

Payment of tax, 
interest, penalty and 
other amounts. 

 (2) The input tax credit as self-assessed in the return 
of a registered person shall be credited to his 
electronic credit ledger, in accordance with 
section 41, to be maintained in such manner as 
may be prescribed. 

 

 (3) The amount available in the electronic cash 
ledger may be used for making any payment 
towards tax, interest, penalty, fees or any other 
amount payable under the provisions of this Act 
or the rules made thereunder in such manner and 
subject to such conditions and within such time as 
may be prescribed. 
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 (4) The amount available in the electronic credit 

ledger may be used for making any payment 
towards output tax under this Act or under the 
Integrated Goods and Services Tax Act in such 
manner and subject to such conditions and within 
such time as may be prescribed.  

 

 

 (5) The amount of input tax credit available in the 
electronic credit ledger of the registered person 
on account of –– 

 

 

 (a) integrated tax shall first be utilised towards 
payment of integrated tax and the amount 
remaining, if any, may be utilised towards the 
payment of central tax and State tax, or as the 
case may be, Union territory tax, in that order; 

 

 (b) the central tax shall first be utilised towards 
payment of central tax and the amount remaining, if 
any, may be utilised towards the payment of 
integrated tax;  

 

 (c) the State tax shall first be utilised towards 
payment of State tax and the amount remaining, if 
any, may be utilised towards the payment of 
integrated tax; 

 

 (d)the Union territory tax shall first be utilised 
towards payment of Union territory tax and the 
amount remaining, if any, may be utilised towards 
the payment of integrated tax; 

 

 (e) the central tax shall not be utilised towards 
payment of State tax or Union territory tax; and 

 

 

 (f) the State tax or Union territory tax shall not be 
utilised towards payment of central tax. 

 

 (6) The balance in the electronic cash ledger or 
electronic credit ledger after payment of tax, 
interest, penalty, fee or any other amount payable 
under this Act or the rules made thereunder may 
be refunded in accordance with the provisions of 
section 54.   

 

 

 
 
 
 
 

(7) All liabilities of a taxable person under this Act 
shall be recorded and maintained in an electronic 
liability register in such manner as may be 
prescribed.   
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 (8) Every taxable person shall discharge his tax and 
other dues under this Act or the rules made 
thereunder in the following order, namely:–– 

 

 

 (a) self-assessed tax, and other dues related to 
returns of previous tax periods; 

 

 

 (b) self-assessed tax, and other dues related to the 
return of the current tax period; 

 

 

  (c) any other amount payable under this Act or the 
rules made thereunder including the demand 
determined under section 73 or section 74. 

 

 

 
 
 
 
 
 

(9) Every person who has paid the tax on goods or 
services or both under this Act shall, unless the 
contrary is proved by him, be deemed to have 
passed on the full incidence of such tax to the 
recipient of such goods or services or both. 

 

 Explanation.––For the purposes of this section, 
 
(a)  the date of credit to the account of the 

Government in the authorised bank shall be 
deemed to be the date of deposit in the electronic 
cash ledger; 

(b) the expression,- 
(i) “tax dues” means the tax payable under this Act 
and does not include interest, fee and penalty; and 
(ii) “other dues” means interest, penalty, fee or any 
other amount payable under this Act or the rules 
made thereunder. 

 

 50. (1) Every person who is liable to pay tax in 
accordance with the provisions of this Act or the rules 
made thereunder, but fails to pay the tax or any part 
thereof to the Government within the period 
prescribed, shall for the period for which the tax or 
any part thereof remains unpaid, pay, on his own, 
interest at such rate, not exceeding eighteen per cent., 
as may be notified by the Government on the 
recommendations of the Council.  

 

Interest on delayed 
payment of tax. 

 
 
 

(2) The interest under sub-section (1) shall be 
calculated, in such manner as may be prescribed, 
from the day succeeding the day on which such 
tax was due to be paid. 
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 (3) A taxable person who makes an undue or excess 

claim of input tax credit under sub-section (10) of 
section 42 or undue or excess reduction in output 
tax liability under sub-section (10) of section 43, 
shall pay interest on such undue or excess claim 
or on such undue or excess reduction, as the case 
may be, at such rate not exceeding twenty-four 
per cent., as may be notified by the Government 
on the recommendations of the Council. 

 

 

 
 
 
 

51. (1) Notwithstanding anything to the contrary 
contained in this Act, the Government may mandate,- 

Tax deduction at 
source. 

 (a) a department or establishment of the Central 
Government or State Government; or 

 

 (b) local authority; or 
 

 

 (c) Governmental agencies; or  
 

 

 
 
 

(d) such persons or category of persons as may be 
notified by the Government on the recommendations 
of the Council, 

 

 

 
 
 
 
 
 
 
 

(hereafter in this section referred to as “the deductor”), to 
deduct tax at the rate of one per cent. from the payment 
made or credited to the supplier (hereafter in this section 
referred to as “the deductee”) of taxable goods or 
services or both,  where the total value of such supply, 
under a contract, exceeds two lakh and fifty thousand 
rupees: 

 

 Provided that no deduction shall be made if the location 
of the supplier and the place of supply is in a State or 
Union territory which is different from the State or, as the 
case may be, Union territory of registration of the 
recipient. 
 

 

 
 
 
 

Explanation.––For the purpose of deduction of tax 
specified above, the value of supply shall be taken as the 
amount excluding the central tax, State tax, integrated tax 
and cess indicated in the invoice. 

 

 

 (2) The amount deducted as tax under this section 
shall be paid to the Government by the deductor 
within ten days after the end of the month in 
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which such deduction is made, in such manner as 
may be prescribed. 

 
 (3) The deductor shall furnish to the deductee a 

certificate mentioning therein the contract value, 
rate of deduction, amount deducted, amount paid 
to the Government and such other particulars in 
such manner as may be prescribed. 

 

 

 (4) If any deductor fails to furnish to the deductee the 
certificate, after deducting the tax at source, 
within five days of crediting the amount so 
deducted to the Government, the deductor shall 
pay, by way of a late fee, a sum of one hundred 
rupees per day from the day after the expiry of 
such five day period until the failure is rectified, 
subject to a maximum amount of five thousand 
rupees. 

 

 

 (5) The deductee shall claim credit, in his electronic 
cash ledger, of the tax deducted and reflected in 
the return of the deductor furnished under sub-
section (3) of section 39, in such manner as may 
be prescribed.  

 

 

 (6) If any deductor fails to pay to the Government the 
amount deducted as tax under sub-section (1), he 
shall pay interest in accordance with the 
provisions of sub-section (1) of section 50, in 
addition to the amount of tax deducted.  

 

 

 (7) The determination of the amount in default under 
this section shall be made in the manner specified 
in section 73 or section74. 

 

 

 (8) The refund to the deductor or the deductee arising 
on account of excess or erroneous deduction shall 
be dealt with in accordance with the provisions of 
section 54: 

 

 

 Provided that no refund to the deductor shall be 
granted, if the amount deducted has been credited to the 
electronic cash ledger of the deductee.  

 

 

 52. (1) Notwithstanding anything to the contrary 
contained in this Act, every electronic commerce 
operator (hereafter in this section referred to as the 

Collection of tax at 
source. 
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“operator”), not being an agent, shall collect an 
amount calculated at such rate not exceeding one per 
cent., as may be notified by the Government on the 
recommendations of the Council, of the net value of 
taxable supplies made through it by other suppliers 
where the consideration with respect to such supplies 
is to be collected by the operator. 

 Explanation.––For the purposes of this sub-section, 
the expression "net value of taxable supplies" shall mean 
the aggregate value of taxable supplies of goods or 
services or both, other than services notified under sub-
section (5) of section 9, made during any month by all 
registered persons through the operator reduced by the 
aggregate value of taxable supplies returned to the 
suppliers during the said month. 

 
 

 

 (2) The power to collect the amount specified in sub-
section (1) shall be without prejudice to any other 
mode of recovery from the operator. 

 

 

 (3) The amount collected under sub-section (1) shall 
be paid to the Government by the operator within 
ten days after the end of the month in which such 
collection is made, in such manner as may be 
prescribed. 

 

 

 (4) Every operator who collects the amount specified 
in sub-section (1) shall furnish a statement, 
electronically, containing the details of outward 
supplies of goods or services or both effected 
through it, including the supplies of goods or 
services or both returned through it, and the 
amount collected under sub-section (1) during a 
month, in such form and manner as may be 
prescribed, within ten days after the end of such 
month. 

 

 (5) Every operator who collects the amount specified 
in sub-section (1) shall furnish an annual 
statement, electronically, containing the details of 
outward supplies of goods or services or both 
effected through it, including the supplies of 
goods or services or both returned through it, and 
the amount collected under the said sub-section 
during the financial year, in such form and 
manner as may be prescribed, before the thirty 
first day of December following the end of such 
financial year. 
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 (6) If any operator after furnishing a statement under 

sub-section (4) discovers any omission or 
incorrect particulars therein, other than as a result 
of scrutiny, audit, inspection or enforcement 
activity by the tax authorities, he shall rectify 
such omission or incorrect particulars in the 
statement to be furnished for the month during 
which such omission or incorrect particulars are 
noticed, subject to payment of interest, as 
specified in sub-section (1) of section 50: 

 

 Provided that no such rectification of any 
omission or incorrect particulars shall be allowed 
after the due date for furnishing of statement for 
the month of September following the end of the 
financial year or the actual date of furnishing of 
the relevant annual statement, whichever is 
earlier. 

 

 (7) The supplier who has supplied the goods or 
services or both through the operator shall claim 
credit, in his electronic cash ledger, of the amount 
collected and reflected in the statement of the 
operator furnished under sub-section (4), in such 
manner as may be prescribed. 

 

 (8) The details of supplies furnished by every 
operator under sub-section (4) shall be matched 
with the corresponding details of outward 
supplies furnished by the concerned supplier 
registered under this Act in such manner and 
within such time as may be prescribed. 

 

 (9) Where the details of outward supplies furnished 
by the operator under sub-section (4) do not 
match with the corresponding details furnished by 
the supplier under section 37, the discrepancy 
shall be communicated to both persons in such 
manner and within such time as may be 
prescribed. 

 

 (10) The amount in respect of which any 
discrepancy is communicated under sub-section 
(9) and which is not rectified by the supplier in 
his valid return or the operator in his statement 
for the month in which discrepancy is 
communicated, shall be added to the output tax 
liability of the said supplier, where the value of 
outward supplies furnished by the operator is 
more than the value of outward supplies 
furnished by the supplier, in his return for the 
month succeeding the month in which the 
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discrepancy is communicated in such manner as 
may be prescribed. 

 (11) The concerned supplier, in whose output tax 
liability any amount has been added under sub-
section (10), shall pay the tax payable in respect 
of such supply along with interest, at the rate 
specified under sub-section (1) of section 50 on 
the amount so added from the date such tax was 
due till the date of its payment. 

 

 (12) Any authority not below the rank of Deputy 
Commissioner may serve a notice, either before 
or during the course of any proceedings under 
this Act, requiring the operator to furnish such 
details relating to— 
 

 

 (a) supplies of goods or services or both effected 
through such operator during any period; or  
 

 

  (b) stock of goods held by the suppliers making 
supplies through such operator in the godowns or 
warehouses, by whatever name called, managed 
by  such operator and declared as additional 
places of business by such suppliers,  
 

 

 as may be specified in the notice. 
 

 

 (13) Every operator on whom a notice has been 
served under sub-section (12) shall furnish the 
required information within fifteen working days 
of the date of service of such notice. 
 

 

 (14) Any person who fails to furnish the 
information required by the notice served under 
sub-section (12) shall, without prejudice to any 
action that may be taken under section 122, be 
liable to a penalty which may extend to twenty-
five thousand rupees. 
 

 

 Explanation.—For the purposes of this section, 
the expression “concerned supplier” shall mean 
the supplier of goods or services or both making 
supplies through the operator. 
 

 

 
 
 
 

53. On utilisation of input tax credit availed under this 
Act for payment of tax dues under the Integrated 
Goods and Services Tax Act in accordance with the 
provisions of sub-section (5) of section 49, as 

Transfer of input tax 
credit. 
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reflected in the valid return furnished under sub-
section (1) of section 39, the amount collected as 
State tax shall stand reduced by an amount equal to 
such credit so utilised and the State Government shall 
transfer an amount equal to the amount so reduced 
from the State tax account to the integrated tax 
account in such manner and within such time as may 
be prescribed. 
 

  
CHAPTER XI 

REFUNDS 
 

 

 
 
 
 
 
 
 

54. (1) Any person claiming refund of any tax and 
interest, if any, paid on such tax or any other amount 
paid by him, may make an application before the 
expiry of two years from the relevant date in such 
form and manner as may be prescribed:  

Refund of tax. 

 Provided that a registered person, claiming refund of 
any balance in the electronic cash ledger in accordance 
with the provisions of sub-section (6) of section49, may 
claim such refund in the return furnished under section 
39 in such manner as may be prescribed. 

 

 
 
 
46 of 1947. 

(2) A specialized agency of the United Nations 
Organization or any Multilateral Financial 
Institution and Organization notified under the 
United Nations (Privileges and Immunities) Act, 
1947, Consulate or Embassy of foreign countries 
or any other person or class of persons, as 
notified under section 55, entitled to a refund of 
tax  paid by it on inward supplies of goods or 
services or both, may make an application for 
such refund, in such form and manner as may be 
prescribed, before the expiry of six months from 
the last day of the quarter in which such supply 
was received. 

 

 

 (3) Subject to the provisions of sub-section (10), a 
registered person may claim refund of any 
unutilised input tax credit at the end of any tax 
period: 

 

 Provided that no refund of unutilised input tax credit 
shall be allowed in cases other than- 

(i) zero-rated supplies made without payment of tax; 
(ii) where the credit has accumulated on account of 

rate of tax on inputs being higher than the rate of tax on 
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output supplies (other than nil rated or fully exempt 
supplies), except supplies of goods or services or both as 
may be notified by the Government on the 
recommendations of the Council:  

 Provided further that no refund of unutilised input tax 
credit shall be allowed in cases where the goods exported 
out of India are subjected to export duty: 

 
 

 

 Provided also that no refund of input tax credit shall 
be allowed, if the supplier of goods or services or both 
claims refund of the integrated tax paid on such supplies. 

 

 (4) The application shall be accompanied by— 
 

 

 (a) such documentary evidence as may be prescribed 
to establish that a refund is due to the applicant; and   

 

 

 (b) such documentary or other evidence (including the 
documents referred to in section 33) as the applicant may 
furnish to establish that the amount of tax and interest, if 
any, paid on such tax or any other amount paid in relation 
to which such refund is claimed was collected from, or 
paid by, him and the incidence of such tax and interest 
had not been passed on to any other person: 

 

 

 Provided that where the amount claimed as refund is 
less than two lakh rupees, it shall not be necessary for the 
applicant to furnish any documentary and other evidences 
but he may file a declaration, based on the documentary 
or other evidences available with him, certifying that the 
incidence of such tax and interest had not been passed on 
to any other person.   

 

 

 (5) If, on receipt of any such application, the proper 
officer is satisfied that the whole or part of the 
amount claimed as refund is refundable, he may 
make an order accordingly and the amount so 
determined shall be credited to the Fund referred 
to in section 57. 

 

 

 (6) Notwithstanding anything contained in sub-
section (5), the proper officer may, in the case of 
any claim for refund on account of zero-rated 
supply of goods or services or both made by 
registered persons, other than such category of 
registered persons as may be notified by the 
Government on the recommendations of the 
Council, refund on a provisional basis, ninety per 
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cent. of the total amount so claimed, excluding 
the amount of input tax credit provisionally 
accepted, in such manner and subject to such 
conditions, limitations and safeguards as may be 
prescribed and thereafter make an order under 
sub-section (5) for final settlement of the refund 
claim after due verification of documents 
furnished by the applicant. 

 
 (7) The proper officer shall issue the order under sub-

section (5) within sixty days from the date of 
receipt of application complete in all respects. 

 

 

 (8) Notwithstanding anything contained in sub-
section (5), the refundable amount shall, instead 
of being credited to the Fund, be paid to the 
applicant, if such amount is relatable to – 

 

 

 (a) refund of tax paid on zero-rated supplies of 
goods or services or both or on inputs or input services 
used in making such zero-rated supplies;  

 

 

 (b) refund of unutilised input tax credit under sub-
section (3);  

 

 

 (c) refund of tax paid on a supply which is not 
provided, either wholly or partially, and for which 
invoice has not been issued, or where a refund 
voucher has been issued; 

 

 

 (d) refund of tax in pursuance of section 77;  
 

 

 (e) the tax and interest, if any, or any other amount 
paid by the applicant, if he had not passed on the 
incidence of such tax and interest to any other person; 
or 

 

 

 (f) the tax or interest borne by such other class of 
applicants as the Government may, on the 
recommendations of the Council, by notification, 
specify.  

 

 (9) Notwithstanding anything to the contrary 
contained in any judgment, decree, order or 
direction of the Appellate Tribunal or any court 
or in any other provisions of this Act or the rules 
made thereunder or in any other law for the time 
being in force, no refund shall be made except in 
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accordance with the provisions of sub-section (8). 
 

 (10)  Where any refund is due under sub-section 
(3) to a registered person who has defaulted in 
furnishing any return or who is required to pay 
any tax, interest or penalty, which has not been 
stayed by any court, Tribunal or Appellate 
Authority by the specified date, the proper officer 
may—  

 

 

 (a) withhold payment of refund due until the said 
person has furnished the return or paid the tax, interest 
or penalty, as the case may be;  

 

 

 (b) deduct from the refund due, any tax, interest, 
penalty, fee or any other amount which the taxable 
person is liable to pay but which remains unpaid under 
this Act or under the existing law. 

 

 

 Explanation.––For the purposes of this sub-section, 
the expression “specified date” shall mean the last date 
for filing an appeal under this Act.  

 

 

 (11) Where an order giving rise to a refund is the 
subject matter of an appeal or further proceedings 
or where any other proceedings under this Act is 
pending and the Commissioner is of the opinion 
that grant of such refund is likely to adversely 
affect the revenue in the said appeal or other 
proceedings on account of malfeasance or fraud 
committed, he may, after giving the taxable 
person an opportunity of being heard, withhold 
the refund till such time as he may determine. 

 

 

 (12) Where a refund is withheld under sub-section 
(11), the taxable person shall, notwithstanding 
anything contained in section 56, be entitled to 
interest at such rate not exceeding six per cent. as 
may be notified on the recommendations of the 
Council, if as a result of the appeal or further 
proceedings he becomes entitled to refund. 

 

 (13) Notwithstanding anything to the contrary 
contained in this section, the amount of advance 
tax deposited by a casual taxable person or a non-
resident taxable person under sub-section (2) of 
section 27, shall not be refunded unless such 
person has, in respect of the entire period for 
which the certificate of registration granted to 
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him had remained in force, furnished all the 
returns required under section 39. 

 
 (14) Notwithstanding anything contained in this 

section, no refund under sub-section (5) or sub-
section (6) shall be paid to an applicant, if the 
amount is less than one thousand rupees.  

 

 

 Explanation.—For the purposes of this section,––  
  (1) “refund” includes refund of tax paid on zero-

rated supplies of goods or services or both or on inputs 
or input services used in making such zero-rated 
supplies, or refund of tax on the supply of goods 
regarded as deemed exports, or refund of unutilised 
input tax credit as provided under sub-section (3).  

 

 

 (2) “relevant date” means – 
 

 

  (a) in the case of goods exported out of India 
where a refund of tax paid is available in respect 
of goods themselves or, as the case may be, the 
inputs or input services used in such goods,–– 

 

 (i) if the goods are exported by sea or air, 
the date on which the ship or the aircraft in 
which such goods are loaded, leaves India; or 

 

 (ii) if the goods are exported by land, the 
date on which such goods pass the frontier; or 

 

 (iii) if the goods are exported by post, the 
date of despatch of goods by the Post Office 
concerned to a place outside India; 

 

 

 (b) in the case of supply of goods regarded as 
deemed exports where a refund of tax paid is available 
in respect of the goods, the date on which the return 
relating to such deemed exports is furnished; 

 

 (c) in the case of services exported out of India 
where a refund of tax paid is available in respect of 
services themselves or, as the case may be, the inputs 
or input services used in such services, the date of–– 

 

 (i) receipt of payment in convertible foreign 
exchange, where the supply of services had been 
completed prior to the receipt of such payment; or 

 

 

 (ii) issue of invoice, where payment for the 
services had been received in advance prior to the 
date of issue of the invoice; 
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 (d) in case where the tax becomes refundable as a 
consequence of judgment, decree, order or direction of 
the Appellate Authority, Appellate Tribunal or any 
court, the date of communication of such judgment, 
decree, order or direction; 

 

 

 (e) in the case of refund of unutilised input tax 
credit under sub-section (3), the end of the financial 
year in which such claim for refund arises;  

 

 

 (f) in the case where tax is paid provisionally 
under this Act or the rules made thereunder, the date 
of adjustment of tax after the final assessment thereof; 

 

 

 (g) in the case of a person, other than the supplier, 
the date of receipt of goods or services or both by such 
person; and 

 

 

  (h) in any other case, the date of payment of tax. 
 

 

 
 
 
 
 
 
46 of 1947. 
 
 
 
 
 

55. The Government may, on the recommendations of 
the Council, by notification, specify any specialized 
agency of the United Nations Organization or any 
Multilateral Financial Institution and Organization 
notified under the United Nations (Privileges and 
Immunities) Act, 1947, Consulate or Embassy of 
foreign countries and any other person or class of 
persons as may be specified in this behalf, who shall, 
subject to such conditions and restrictions as may be 
prescribed, be entitled to claim a refund of taxes paid 
on the notified supplies of goods or services or both 
received by them. 

Refund in certain 
cases. 

 56. If any tax ordered to be refunded under sub-section 
(5) of section 54 to any applicant is not refunded 
within sixty days from the date of receipt of 
application under sub-section (1) of that section, 
interest at such rate not exceeding sixper cent. as may 
be specified in the notification issued by the 
Government on the recommendations of the Council 
shall be payable in respect of such refund from the 
date immediately after the expiry of sixty days from 
the date of receipt of application under the said sub-
section till the date of refund of such tax: 

Interest on delayed 
refunds. 

 Provided that where any claim of refund arises from 
an order passed by an adjudicating authority or 
Appellate Authority or Appellate Tribunal or court 
which has attained finality and the same is not 
refunded within sixty days from the date of receipt of 
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application filed consequent to such order, interest at 
such rate not exceeding nine per cent. as may be 
notified by the Government on the recommendations 
of the Council shall be payable in respect of such 
refund from the date immediately after the expiry of 
sixty days from the date of receipt of application till 
the date of refund. 

 Explanation.––For the purposes of this section, where 
any order of refund is made by an Appellate Authority, 
Appellate Tribunal or any court against an order of the 
proper officer under sub-section (5) of section 54, the 
order passed by the Appellate Authority, Appellate 
Tribunal or by the court shall be deemed to be an order 
passed under the said sub-section (5). 

 

 

 57. The Government shall constitute a Fund, to be called 
the Consumer Welfare Fund and there shall be 
credited to the Fund,–– 

 

Consumer Welfare 
Fund. 

 (a) the amount referred  to  in  sub-section (5) of 
section 54;  

 

 

 
 

(b) any income from investment of the amount 
credited to the Fund; and  

 

 

 (c) such other monies received by it, 
 

 

 in such manner as may be prescribed. 
 

 

 58. (1) All sums credited to the Fund shall be utilised by 
the Government for the welfare of the consumers in 
such manner as may be prescribed.  

 

Utilisation of Fund. 

 (2) The Government or the authority specified by it 
shall maintain proper and separate account and 
other relevant records in relation to the Fund and 
prepare an annual statement of accounts in such 
form as may be prescribed in consultation with 
the Comptroller and Auditor General of India.  

 

  
CHAPTER– XII 
ASSESSMENT 

 

 59. Every registered person shall self-assess the taxes 
payable under this Act and furnish a return for each 
tax period as specified under section 39. 

 

Self-assessment. 

 60. (1) Subject to the provisions of sub-section (2), where Provisional 
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the taxable person is unable to determine the value of 
goods or services or both or determine the rate of tax 
applicable thereto, he may request the proper officer 
in writing giving reasons for payment of tax on a 
provisional basis and the proper officer shall pass an 
order, within a period not later than ninety days from 
the date of receipt of such request, allowing payment 
of tax on provisional basis at such rate or on such 
value as may be specified by him. 

assessment. 

 (2) The payment of tax on provisional basis may be 
allowed, if the taxable person executes a bond in such 
form as may be prescribed, and with such surety or 
security as the proper officer may deem fit, binding 
the taxable person for payment of the difference 
between the amount of tax as may be finally assessed 
and the amount of tax provisionally assessed. 

 

 (3) The proper officer shall, within a period not 
exceeding six months from the date of the 
communication of the order issued under sub-section 
(1), pass the final assessment order after taking into 
account such information as may be required for 
finalizing the assessment: 

 

 Provided that the period specified in this sub-section 
may, on sufficient cause being shown and for reasons to 
be recorded in writing, be extended by the Joint 
Commissioner or Additional Commissioner for a further 
period not exceeding six months and by the 
Commissioner for such further period not exceeding four 
years. 

 

 (4) The registered person shall be liable to pay interest on 
any tax payable on the supply of goods or services or 
both under provisional assessment but not paid on the 
due date specified under sub-section (7) of section 39 
or the rules made thereunder, at the rate specified 
under sub-section (1) of section 50, from the first day 
after the due date of payment of tax in respect of the 
said supply of goods or services or both till the date 
of actual payment, whether such amount is paid 
before or after the issuance of order for final 
assessment. 

 

 (5) Where the registered person is entitled to a refund 
consequent to the order of final assessment under 
sub-section (3), subject to the provisions of sub-
section (8) of section 54, interest shall be paid on 
such refund as provided in section 56. 

 

 61. (1) The proper officer may scrutinize the return and 
related particulars furnished by the registered person 
to verify the correctness of the return and inform him 

Scrutiny of returns. 
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of the discrepancies noticed, if any, in such manner as 
may be prescribed and seek his explanation thereto.  

 (2) In case the explanation is found acceptable, the 
registered person shall be informed accordingly and 
no further action shall be taken in this regard. 

 

 (3) In case no satisfactory explanation is furnished 
within a period of thirty days of being informed by 
the proper officer or such further period as may be 
permitted by him or where the registered person, after 
accepting the discrepancies, fails to take the 
corrective measure in his return for the month in 
which the discrepancy is accepted, the proper officer 
may initiate appropriate action including those under 
section 65or section 66 or section 67, or proceed to 
determine the tax and other dues under section 73 or 
section 74. 

 

 62. (1) Notwithstanding anything to the contrary 
contained in section 73 or section 74, where a 
registered person fails to furnish the return under 
section 39 or section 45, even after the service of a 
notice under section 46, the proper officer may 
proceed to assess the tax liability of the said person to 
the best of his judgement taking into account all the 
relevant material which is available or which he has 
gathered and issue an assessment order within a 
period of five years from the date specified under 
section 44 for furnishing of the annual return for the 
financial year to which the tax not paid relates.  

 

Assessment of non-
filers of returns. 

 (2) Where the registered person furnishes a valid return 
within thirty days of the service of the assessment 
order under sub-section (1), the said assessment order 
shall be deemed to have been withdrawn but the 
liability for payment of interest under sub-section (1) 
of section 50 or for payment of late fee under section 
47 shall continue. 

 

 

 63. Notwithstanding anything to the contrary contained 
in section 73 or section 74,where a taxable person 
fails to obtain registration even though liable to do so 
or whose registration has been cancelled under sub-
section (2) of section 29 but who was liable to pay 
tax, the proper officer may proceed to assess the tax 
liability of such taxable person to the best of his 
judgement for the relevant tax periods and issue an 
assessment order within a period of five years from 
the date specified under section 44 for furnishing of 

Assessment of 
unregistered persons. 
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the annual return for the financial year to which the 
tax not paid relates: 

 
 Provided that no such assessment order shall be passed 

without giving the person an opportunity of being heard. 
 

 

 64. (1)   The proper officer may, on any evidence 
showing a tax liability of a person coming to his 
notice, with the previous permission of Additional 
Commissioner or Joint Commissioner, proceed to 
assess the tax liability of such person to protect the 
interest of revenue and issue an assessment order, if 
he has sufficient grounds to believe that any delay in 
doing so may adversely affect the interest of revenue: 

 

Summary assessment 
in certain special cases. 

 Provided that where the taxable person to whom 
the liability pertains is not ascertainable and such liability 
pertains to supply of goods, the person in charge of such 
goods shall be deemed to be the taxable person liable to 
be assessed and liable to pay tax and any other amount 
due under this section. 

 

 

 (2) On an application made by the taxable person within 
thirty days from the date of receipt of order passed 
under sub-section (1) or on his own motion, if the 
Additional Commissioner or Joint Commissioner 
considers that such order is erroneous, he may 
withdraw such order and follow the procedure laid 
down in section 73 or section 74. 

 

 

  
CHAPTER  XIII 

AUDIT 
 

 

 65. (1) The Commissioner or any officer authorised by 
him, by way of a general or a specific order, may 
undertake audit of any registered person for such 
period, at such frequency and in such manner as may 
be prescribed. 

 

Audit by tax 
authorities. 

 (2) The officers referred to in sub-section (1) may 
conduct audit at the place of business of the 
registered person or in their office. 

 

 

 (3) The registered person shall be informed by way 
of a notice not less than fifteen working days 
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prior to the conduct of audit in such manner as 
may be prescribed.  

 (4) The audit under sub-section (1) shall be 
completed within a period of three months from 
the date of commencement of the audit: 

 

 

 Provided that where the Commissioner is satisfied that 
audit in respect of such registered person cannot be 
completed within three months, he may, for the reasons 
to be recorded in writing, extend the period by a further 
period not exceeding six months. 

 

 

 Explanation.––For the purposes of this sub-section, 
the expression “commencement of audit” shall mean the 
date on which the records and other documents, called 
for by the tax authorities, are made available by the 
registered person or the actual institution of audit at the 
place of business, whichever is later. 

 

 

 (5) During the course of audit, the authorised officer 
may require the registered person,–– 

 

 

 (i) to afford him the necessary facility to verify the 
books of account or other documents as he may 
require; 

 

 

 (ii) to furnish such information as he may require 
and render assistance for timely completion of the 
audit.  

 

 

 (6) On conclusion of audit, the proper officer shall, 
within thirty days, inform the registered person, 
whose records are audited, about the findings, his 
rights and obligations and the reasons for such 
findings. 

 

 

 (7) Where the audit conducted under sub-section (1) 
results in detection of tax not paid or short paid or 
erroneously refunded, or input tax credit wrongly 
availed or utilised, the proper officer may initiate 
action under section 73 or section 74. 

 

 

 66. (1) If at any stage of scrutiny, inquiry, investigation 
or any other proceedings before him, any officer not 
below the rank of Assistant Commissioner, having 
regard to the nature and complexity of the case and 
the interest of revenue, is of the opinion that the value 

Special audit. 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

243 

has not been correctly declared or the credit availed is 
not within the normal limits, he may, with the prior 
approval of the Commissioner, direct such registered 
person by a communication in writing to get his 
records including books of account examined and 
audited by a chartered accountant or a cost 
accountant as may be nominated by the 
Commissioner. 

 
 (2) The chartered accountant or cost accountant so 

nominated shall, within the period of ninety days, 
submit a report of such audit duly signed and 
certified by him to the said Assistant 
Commissioner mentioning therein such other 
particulars as may be specified: 

 

 Provided that the Assistant Commissioner may, on an 
application made to him in this behalf by the registered 
person or the chartered accountant or cost accountant or 
for any material and sufficient reason, extend the said 
period by a further period of ninety days.  

 

 (3) The provisions of sub-section (1) shall have 
effect notwithstanding that the accounts of the 
registered person have been audited under any 
other provisions of this Act or any other law for 
the time being in force. 

 

 

 (4) The registered person shall be given an 
opportunity of being heard in respect of any 
material gathered on the basis of special audit 
under sub-section (1) which is proposed to be 
used in any proceedings against him under this 
Act or the rules made thereunder.  

 

 

 (5) The expenses of the examination and audit of 
records under sub-section (1), including the 
remuneration of such chartered accountant or cost 
accountant, shall be determined and paid by the 
Commissioner and such determination shall be 
final. 

 

 

 (6) Where the special audit conducted under sub-
section (1) results in detection of tax not paid or 
short paid or erroneously refunded, or input tax 
credit wrongly availed or utilised, the proper 
officer may initiate action under section 73 or 
section 74. 
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CHAPTER XIV 
INSPECTION, SEARCH, SEIZURE AND ARREST 
 

 67. (1) Where the proper officer, not below the rank of 
Joint Commissioner, has reasons to believe that–– 

Power of inspection, 
search and seizure. 

 (a) a taxable person has suppressed any transaction 
relating to supply of goods or services or both or the 
stock of goods in hand, or has claimed input tax credit 
in excess of his entitlement under this Act or has 
indulged in contravention of any of the provisions of 
this Act or the rules made thereunder to evade tax 
under this Act; or  

 

 (b) any person engaged in the business of 
transporting goods or an owner or operator of a 
warehouse or a godown or any other place is keeping 
goods which have escaped payment of tax or has kept 
his accounts or goods in such a manner as is likely to 
cause evasion of tax payable under this Act,  

 

 

 he may authorise in writing any other officer of State tax 
to inspect any places of business of the taxable person or 
the persons engaged in the business of transporting goods 
or the owner or the operator of warehouse or godown or 
any other place. 

 

 

 (2) Where the proper officer, not below the rank of 
Joint Commissioner, either pursuant to an 
inspection carried out under sub-section (1) or 
otherwise, has reasons to believe that any goods 
liable to confiscation or any documents or books 
or things, which in his opinion shall be useful for 
or relevant to any proceedings under this Act, are 
secreted in any place, he may authorise in writing 
any other officer of State tax to search and seize 
or may himself search and seize such goods, 
documents or books or things: 

 

 

 Provided that where it is not practicable to seize any 
such goods, the proper officer, or any officer authorised 
by him, may serve on the owner or the custodian of the 
goods an order that he shall not remove, part with, or 
otherwise deal with the goods except with the previous 
permission of such officer: 

 

 

 Provided further that the documents or books or things 
so seized shall be retained by such officer only for so 
long as may be necessary for their examination and for 
any inquiry or proceedings under this Act.  
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 (3) The documents, books or things referred to in 
sub-section (2) or any other documents, books or 
things produced by a taxable person or any other 
person, which have not been relied upon for the 
issue of notice under this Act or the rules made 
thereunder, shall be returned to such person 
within a period not exceeding thirty days of the 
issue of the said notice.  

 

 (4) The officer authorised under sub-section (2) shall 
have the power to seal or break open the door of 
any premises or to break open any almirah, 
electronic devices, box, receptacle in which any 
goods, accounts, registers or documents of the 
person are suspected to be concealed, where 
access to such premises, almirah, electronic 
devices, box or receptacle is denied.  

 

 (5) The person from whose custody any documents 
are seized under sub-section (2) shall be entitled 
to make copies thereof or take extracts there from 
in the presence of an authorised officer at such 
place and time as such officer may indicate in this 
behalf except where making such copies or taking 
such extracts may, in the opinion of the proper 
officer, prejudicially affect the investigation. 

 

 

 (6) The goods so seized under sub-section (2) shall 
be released, on a provisional basis, upon 
execution of a bond and furnishing of a security, 
in such manner and of such quantum, 
respectively, as may be prescribed or on payment 
of applicable tax, interest and penalty payable, as 
the case may be. 

 

 

 (7) Where any goods are seized under sub-section (2) 
and no notice in respect thereof is given within 
six months of the seizure of the goods, the goods 
shall be returned to the person from whose 
possession they were seized:  

 

 

  Provided that the period of six months may, on 
sufficient cause being shown, be extended by the proper 
officer for a further period not exceeding six months.  

 

 (8) The Government may, having regard to the 
perishable or hazardous nature of any goods, 
depreciation in the value of the goods with the 
passage of time, constraints of storage space for 
the goods or any other relevant considerations, by 
notification, specify the goods or class of goods 
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which shall, as soon as may be after its seizure 
under sub-section (2), be disposed of by the 
proper officer in such manner as may be 
prescribed.  

 (9) Where any goods, being goods specified under 
sub-section (8), have been seized by a proper 
officer, or any officer authorised by him under 
sub-section (2), he shall prepare an inventory of 
such goods in such manner as may be prescribed. 

 

2 of 1974. (10) The provisions of the Code of Criminal 
Procedure, 1973, relating to search and seizure, 
shall, so far as may be, apply to search and 
seizure under this section subject to the 
modification that sub-section (5) of section 165 
of the said Code shall have effect as if for the 
word “Magistrate”, wherever it occurs, the word 
“Commissioner” were substituted.  

 

 

 (11) Where the proper officer has reasons to 
believe that any person has evaded or is 
attempting to evade the payment of any tax, he 
may, for reasons to be recorded in writing, seize 
the accounts, registers or documents of such 
person produced before him and shall grant a 
receipt for the same, and shall retain the same for 
so long as may be necessary in connection with 
any proceedings under this Act or the rules made 
thereunder for prosecution. 

 

 

 (12)  The Commissioner or an officer authorised 
by him may cause purchase of any goods or 
services or both by any person authorised by him 
from the business premises of any taxable person, 
to check the issue of tax invoices or bills of 
supply by such taxable person, and on return of 
goods so purchased by such officer, such taxable 
person or any person in charge of the business 
premises shall refund the amount so paid towards 
the goods after cancelling any tax invoice or bill 
of supply issued earlier. 

 

 

 68. (1)  The Government may require the person in 
charge of a conveyance carrying any consignment of 
goods of value exceeding such amount as may be 
specified to carry with him such documents and such 
devices as may be prescribed.  

 
 

Inspection of goods in 
movement. 
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 (2) The details of documents required to be carried 
under sub-section (1) shall be validated in such 
manner as may be prescribed. 

 

 

 (3)  Where any conveyance referred to in sub-section 
(1) is intercepted by the proper officer at any 
place, he may require the person in charge of the 
said conveyance to produce the documents 
prescribed under the said sub-section and devices 
for verification, and the said person shall be liable 
to produce the documents and devices and also 
allow the inspection of goods.   

 

 

 69. (1) Where  the Commissioner has  reasons  to  believe  
that  a person  has committed any offence specified in 
clause (a) or clause (b) or clause (c) or clause (d) of 
sub-section (1) of section 132which is punishable 
under clause (i) or (ii) of sub-section (1), or sub-
section (2) of the said section, he may, by order, 
authorise  any officer  of State tax to arrest  such 
person.  

 

Power to arrest. 

 (2) Where a person is arrested under sub-section (1) 
for an offence specified under sub-section (5) of 
section 132, the officer authorised to arrest the 
person shall inform such person of the grounds of 
arrest and produce him before a Magistrate within 
twenty four hours.  

 

 

 
 
 
 
 
 
2 of 1974. 

(3) Subject to the provisions of the Code of Criminal 
Procedure, 1973,-- 

(a) where a person is arrested under sub-section (1) for 
any offence  specified under sub-section (4) of section 
132, he shall be admitted to bail or in default of bail, 
forwarded to the custody of the Magistrate; 

 
(b)  in the case of a non-cognizable and bailable 

offence, the Deputy Commissioner or the Assistant 
Commissioner shall, for the purpose of releasing an 
arrested person on bail or otherwise, have the same 
powers and be subject to the same provisions as an 
officer-in-charge of a police station  

 

5 of 1908 70. (1) The proper officer under this Act shall have 
power to summon any person whose attendance he 
considers necessary either to give evidence or to 
produce a document or any other thing in any inquiry 
in the same manner, as provided in the case of a civil 
court under the provisions of the Code of Civil 

Power to summon 
persons to give 
evidence and produce 
documents. 
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Procedure, 1908. 
 
 

 
 
45 of 1860. 

(2) Every such inquiry referred to in sub-section (1) 
shall be deemed to be a “judicial proceedings” 
within the meaning of section 193 and section 
228 of the Indian Penal Code.  

 

 

 71. (1) Any officer under this Act, authorised by the 
proper officer not below the rank of Joint 
Commissioner, shall have access to any place of 
business of a registered person to inspect books of 
account, documents, computers, computer programs, 
computer software whether installed in a computer or 
otherwise and such other things as he may require 
and which may be available at such place, for the 
purposes of carrying out any audit, scrutiny, 
verification and checks as may be necessary to 
safeguard the interest of revenue. 

 

Access to business 
premises. 

 (2) Every person in charge of place referred to in 
sub-section (1) shall, on demand, make available 
to the officer authorised under sub-section (1) or 
the audit party deputed by the proper officer or a 
cost accountant or chartered accountant 
nominated under section 66–– 

 

 

 (i) such records as prepared or maintained by the 
registered person and declared to the proper officer in 
such manner as may be prescribed;  

 

 

 (ii) trial balance or its equivalent; 
 

 

 (iii) statements of annual financial accounts, duly 
audited, wherever required;  

 

 

18 of 2013. (iv) cost audit report, if any, under section 148 of 
the Companies Act, 2013; 

 

 

 
43 of 1961. 

(v) the income-tax audit report, if any, under 
section 44AB of the Income-tax Act, 1961; and 

 

 

 (vi) any other relevant record,  
 

 

 for the scrutiny by the officer or audit party or the 
chartered accountant or cost accountant within a period 
not exceeding fifteen working days from the day when 
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such demand is made, or such further period as may be 
allowed by the said officer or the audit party or the 
chartered accountant or cost accountant. 
 

 72. (1) All officers of Police, Railways, Customs, and 
those officers engaged in the collection of land 
revenue, including village officers, officers of 
Central Tax and officers of the Union territory tax 
shall assist the proper officers in the implementation 
of this Act. 

Officers to assist 
proper officers. 

 (2) The Government may, by notification, empower 
and require any other class of officers to assist the 
proper officers in the implementation of this Act 
when called upon to do so by the Commissioner.  

 

 

  
CHAPTER  XV 

DEMANDS AND RECOVERY 
 

 

 73. (1) Where it appears to the proper officer that any tax 
has not been paid or short paid or erroneously 
refunded, or where input tax credit has been wrongly 
availed or utilised for any reason, other than the 
reason of fraud or any wilful misstatement or 
suppression of facts to evade tax, he shall serve 
notice on the person chargeable with tax which has 
not been so paid or which has been so short paid or to 
whom the refund has erroneously been made, or who 
has wrongly availed or utilised input tax credit, 
requiring him to show cause as to why he should not 
pay the amount specified in the notice along with 
interest payable thereon under section 50 and a 
penalty leviable under the provisions of this Act or 
the rules made thereunder. 

 

Determination of tax 
not paid or short paid 
or erroneously 
refunded or input tax 
credit wrongly availed 
or utilised for any 
reason other than fraud 
or any wilful 
misstatement or 
suppression of facts. 

 (2) The proper officer shall issue the notice under 
sub-section (1) at least three months prior to the 
time limit specified in sub-section (10) for 
issuance of order. 

 

 (3) Where a notice has been issued for any period 
under sub-section (1), the proper officer may 
serve a statement, containing the details of tax not 
paid or short paid or erroneously refunded or 
input tax credit wrongly availed or utilised for 
such periods other than those covered under sub-
section (1), on the person chargeable with tax.  

 

 (4) The service of such statement shall be deemed to 
be service of notice on such person under sub-
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section (1), subject to the condition that the 
grounds relied upon for such tax periods other 
than those covered under sub-section (1) are the 
same as are mentioned in the earlier notice. 

 (5) The person chargeable with tax may, before 
service of notice under sub-section (1) or, as the 
case may be, the statement under sub-section (3), 
pay the amount of tax along with interest payable 
thereon under section 50 on the basis of his own 
ascertainment of such tax or the tax as ascertained 
by the proper officer and inform the proper 
officer in writing of such payment.  

 

 

 (6) The proper officer, on receipt of such 
information, shall not serve any notice under sub-
section (1) or, as the case may be, the statement 
under sub-section (3), in respect of the tax so paid 
or any penalty payable under the provisions of 
this Act or the rules made thereunder. 

 

 

 (7) Where the proper officer is of the opinion that the 
amount paid under sub-section (5) falls short of 
the amount actually payable, he shall proceed to 
issue the notice as provided for in sub-section (1) 
in respect of such amount which falls short of the 
amount actually payable. 

 

 

 (8) Where any person chargeable with tax under sub-
section (1) or sub-section (3) pays the said tax 
along with interest payable under section 50 
within thirty days of issue of show cause notice, 
no penalty shall be payable and all proceedings in 
respect of the said notice shall be deemed to be 
concluded. 

 

 

 (9) The proper officer shall, after considering the 
representation, if any, made by person chargeable 
with tax, determine the amount of tax, interest 
and a penalty equivalent to ten per cent of tax or 
ten thousand rupees, whichever is higher, due 
from such person and issue an order. 

 

 (10) The proper officer shall issue the order under 
sub-section  (9) within three years from the due 
date for furnishing of annual return for the 
financial year to which the tax not paid or short 
paid or input tax credit wrongly availed or 
utilised relates to or within three years from the 
date of erroneous refund. 
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 (11) Notwithstanding anything contained in sub-
section (6) or sub-section (8), penalty under sub-
section (9) shall be payable where any amount of 
self-assessed tax or any amount collected as tax 
has not been paid within a period of thirty days 
from the due date of payment of such tax. 

 

 

 74. (1) Where it appears to the proper officer that any tax 
has not been paid or short paid or erroneously 
refunded or where input tax credit has been wrongly 
availed or utilised by reason of fraud, or any wilful 
misstatement or suppression of facts to evade tax, he 
shall serve notice on the person chargeable with tax 
which has not been so paid or which has been so 
short paid or to whom the refund has erroneously 
been made, or who has wrongly availed or utilised 
input tax credit, requiring him to show cause as to 
why he should not pay the amount specified in the 
notice along with interest payable thereon under 
section 50 and a penalty equivalent to the tax 
specified in the notice. 

 

Determination of tax 
not paid or short paid 
or erroneously 
refunded or input tax 
credit wrongly availed 
or utilised by reason of 
fraud or any wilful 
misstatement or 
suppression of facts. 

 (2) The proper officer shall issue the notice under 
sub-section (1) at least six months prior to the 
time limit specified in sub-section (10) for 
issuance of order. 

 

 

 (3) Where a notice has been issued for any period 
under sub-section (1), the proper officer may 
serve a statement, containing the details of tax not 
paid or short paid or erroneously refunded or 
input tax credit wrongly availed or utilised for 
such periods other than those covered under sub-
section (1), on the person chargeable with tax.  

 

 

 (4) The service of statement under sub-section (3) 
shall be deemed to be service of notice under sub-
section (1) of section 73, subject to the condition 
that the grounds relied upon in the said statement, 
except the ground of fraud, or any wilful-
misstatement or suppression of facts to evade tax, 
for periods other than those covered under sub-
section (1) are the same as are mentioned in the 
earlier notice.  

 

 

 (5) The person chargeable with tax may, before 
service of notice under sub-section (1), pay the 
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amount of tax along with interest payable under 
section 50 and a penalty equivalent to fifteen per 
cent. of such tax on the basis of his own 
ascertainment of such tax or the tax as ascertained 
by the proper officer and inform the proper 
officer in writing of such payment.  

 
 (6) The proper officer, on receipt of such 

information, shall not serve any notice under sub-
section (1), in respect of the tax so paid or any 
penalty payable under the provisions of this Act 
or the rules made thereunder. 

 

 

 (7) Where the proper officer is of the opinion that the 
amount paid under sub-section (5) falls short of 
the amount actually payable, he shall proceed to 
issue the notice as provided for in sub-section (1) 
in respect of such amount which falls short of the 
amount actually payable. 

 

 

 (8) Where any person chargeable with tax under sub-
section (1)pays the said tax along with interest 
payable under section 50 and a penalty equivalent 
to twenty five per cent. of such tax within thirty 
days of issue of the notice, all proceedings in 
respect of the said notice shall be deemed to be 
concluded. 

 

 

 (9) The proper officer shall, after considering the 
representation, if any, made by the person 
chargeable with tax, determine the amount of tax, 
interest and penalty due from such person and 
issue an order. 

 

 (10) The proper officer shall issue the order under 
sub-section (9) within a period of five years from 
the due date for furnishing of annual return for 
the financial year to which the tax not paid or 
short paid or input tax credit wrongly availed or 
utilised relates to or within five years from the 
date of erroneous refund. 

 

 

 (11) Where any person served with an order issued 
under sub-section (9) pays the tax along with 
interest payable thereon under section 50 and a 
penalty equivalent to fifty per cent. of such tax 
within thirty days of communication of the order, 
all proceedings in respect of the said notice shall 
be deemed to be concluded. 
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 Explanation1.– For the purposes of section 73 and this 
section, — 

 

 

 (i) the expression “all proceedings in respect of the 
said notice” shall not include proceedings under 
section 132; 

 

 (ii)where the notice under the same proceedings is 
issued to the main person liable to pay tax and some 
other persons, and such proceedings against the main 
person have been concluded under section 73 or 
section 74, the proceedings against all the persons 
liable to pay penalty under sections122, 125, 129 and 
130 are deemed to be concluded. 

 

 

 Explanation 2.––For the purposes of this Act, the 
expression “suppression” shall mean non-declaration of 
facts or information which a taxable person is required to 
declare in the return, statement, report or any other 
document furnished under this Act or the rules made 
thereunder, or failure to furnish any information on being 
asked for, in writing, by the proper officer. 

 

 

 75. (1) Where the service of notice or issuance of order is 
stayed by an order of a court or Appellate Tribunal, 
the period of such stay shall be excluded in 
computing the period specified in sub-sections (2) 
and (10) of section 73 or sub-sections  (2) and  (10) 
of section 74, as the case may be. 

 

General provisions 
relating to 
determination of tax. 

 (2) Where any Appellate Authority or Appellate 
Tribunal or court concludes that the notice issued 
under sub-section (1) of section 74 is not 
sustainable for the reason that the charges of 
fraud or any wilful misstatement or suppression 
of facts to evade tax has not been established 
against the person to whom the notice was issued, 
the proper officer shall determine the tax payable 
by such person, deeming as if the notice were 
issued under sub-section (1) of section 73. 

 

 

 (3) Where any order is required to be issued in 
pursuance of the direction of the Appellate 
Authority or Appellate Tribunal or a court, such 
order shall be issued within two years from the 
date of communication of the said direction. 

 

 

 (4) An opportunity of hearing shall be granted where 
a request is received in writing from the person 
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chargeable with tax or penalty, or where any 
adverse decision is contemplated against such 
person. 

 
 (5) The proper officer shall, if sufficient cause is 

shown by the person chargeable with tax, grant 
time to the said person and adjourn the hearing 
for reasons to be recorded in writing: 

 

 

 Provided that no such adjournment shall be granted 
for more than three times to a person during the 
proceedings. 

 

 

 (6) The proper officer, in his order, shall set out the 
relevant facts and the basis of his decision. 

 

 

 (7) The amount of tax, interest and penalty demanded 
in the order shall not be in excess of the amount 
specified in the notice and no demand shall be 
confirmed on the grounds other than the grounds 
specified in the notice.  

 

 

 (8) Where the Appellate Authority or Appellate 
Tribunal or court modifies the amount of tax 
determined by the proper officer, the amount of 
interest and penalty shall stand modified 
accordingly, taking into account the amount of 
tax so modified. 

 

 

 (9) The interest on the tax short paid or not paid shall 
be payable whether or not specified in the order 
determining the tax liability. 

 

 

 (10) The adjudication proceedings shall be deemed 
to be concluded, if the order is not issued within 
three years as provided for in sub-section (10) of 
section 73 or within five years as provided for in 
sub-section (10) of section 74. 

 

 

 (11) An issue on which the Appellate Authority or 
the Appellate Tribunal or the High Court has 
given its decision which is prejudicial to the 
interest of revenue in some other proceedings and 
an appeal to the Appellate Tribunal or the High 
Court or the Supreme Court against such decision 
of the Appellate Authority or the Appellate 
Tribunal or the High Court is pending, the period 
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spent between the date of the decision of the 
Appellate Authority and that of the  Appellate 
Tribunal or the date of decision of the Appellate 
Tribunal and that of the High Court or the date of 
the decision of the High Court and that of the 
Supreme Court shall be excluded in computing 
the period referred to in sub-section (10) of 
section 73 or sub-section (10) of section 74  
where proceedings are initiated by way of issue 
of a show cause notice under the said sections. 

 
 (12) Notwithstanding anything contained in section 

73 or section 74, where any amount of self-
assessed tax in accordance with a return furnished 
under section 39 remains unpaid, either wholly or 
partly, or any amount of interest payable on such 
tax remains unpaid, the same shall be recovered 
under the provisions of section 79. 

 

 

 (13) Where any penalty is imposed under section 
73 or section 74, no penalty for the same act or 
omission shall be imposed on the same person 
under any other provision of this Act.  

 

 

 76. (1) Notwithstanding anything to the contrary 
contained in any order or direction of any Appellate 
Authority or Appellate Tribunal or court or in any 
other provisions of this Act or the rules made 
thereunder or any other law for the time being in 
force, every person who has collected from any other 
person any amount as representing the tax under this 
Act, and has not paid the said amount to the 
Government, shall forthwith pay the said amount to 
the Government, irrespective of whether the supplies 
in respect of which such amount was collected are 
taxable or not. 

 

Tax collected but not 
paid to Government. 

 (2) Where any amount is required to be paid to the 
Government under sub-section (1), and which has 
not been so paid, the proper officer may serve on 
the person liable to pay such amount a notice 
requiring him to show cause as to why the said 
amount as specified in the notice, should not be 
paid by him to the Government and why a 
penalty equivalent to the amount specified in the 
notice should not be imposed on him under the 
provisions of this Act. 
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 (3) The proper officer shall, after considering the 
representation, if any, made by the person on 
whom the notice is served under sub-section (2), 
determine the amount due from such person and 
thereupon such person shall pay the amount so 
determined. 

 

 

 (4) The person referred to in sub-section (1) shall in 
addition to paying the amount referred to in sub-
section (1) or sub-section (3) also be liable to pay 
interest thereon at the rate specified under section 
50 from the date such amount was collected by 
him to the date such amount is paid by him to the 
Government.  

 

 

 (5) An opportunity of hearing shall be granted where 
a request is received in writing from the person to 
whom the notice was issued to show cause.  

 

 

 (6) The proper officer shall issue an order within one 
year from the date of issue of the notice. 

 

 

 (7) Where the issuance of order is stayed by an order 
of the court or Appellate Tribunal, the period of 
such stay shall be excluded in computing the 
period of one year. 

 

 

 (8) The proper officer, in his order, shall set out the 
relevant facts and the basis of his decision. 

 

 

 (9) The amount paid to the Government under sub-
section (1) or sub-section (3) shall be adjusted 
against the tax payable, if any, by the person in 
relation to the supplies referred to in sub-section 
(1). 

 

 

 (10) Where any surplus is left after the adjustment 
under sub-section (9), the amount of such surplus 
shall either be credited to the Fund or refunded to 
the person who has borne the incidence of such 
amount. 

 

 

 (11) The person who has borne the incidence of the 
amount, may apply for the refund of the same in 
accordance with the provisions of section 54. 

 

 

 77. (1) A registered person who has paid the central tax Tax wrongfully 
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and State tax on a transaction considered by him to be 
an intra-State supply, but which is subsequently held 
to be an inter-State supply, shall be refunded the 
amount of taxes so paid in such manner and subject 
to such conditions as may be prescribed. 

 

collected and paid to 
Central Government or 
State Government. 

 (2) A registered person who has paid integrated tax 
on a transaction considered by him to be an inter-
State supply, but which is subsequently held to be 
an intra-State supply, shall not be required to pay 
any interest on the amount of State tax payable. 

 

 

 78. Any amount payable by a taxable person in 
pursuance of an order passed under this Act shall be 
paid by such person within a period of  three months 
from the date of service of such order failing which 
recovery proceedings shall be initiated:  

 

Initiation of recovery 
proceedings.  

 Provided that where the proper officer considers it 
expedient in the interest of revenue, he may, for reasons 
to be recorded in writing, require the said taxable person 
to make such payment within such period less than a 
period of three months as may be specified by him. 

    

 

 79. (1) Where any amount payable by a person to the 
Government under any of the provisions of this Act 
or the rules made thereunder is not paid, the proper 
officer shall proceed to recover the amount by one or 
more of the following modes, namely:–– 

 

Recovery of tax. 

 (a) the proper officer may deduct or may require 
any other specified officer to deduct the amount so 
payable from any money owing to such person which 
may be under the control of the proper officer or such 
other specified officer; 

 

 (b) the proper officer may recover or may require 
any other specified officer to recover the amount so 
payable by detaining and selling any goods belonging 
to such person which are under the control of the 
proper officer or such other specified officer; 

 

 

 (c) (i) the proper officer may, by a notice in 
writing, require any other person from whom money 
is due or may become due to such person or who 
holds or may subsequently hold money for or on 
account of such person, to pay to the Government 
either forthwith upon the money becoming due or 
being held, or within the time specified in the notice 
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not being before the money becomes due or is held, 
so much of the money as is sufficient to pay the 
amount due from such person or the whole of the 
money when it is equal to or less than that amount;  

 
 (ii) every person to whom the notice is issued 

under sub-clause (i) shall be bound to comply with 
such notice, and in particular, where any such 
notice is issued to a post office, banking company 
or an insurer, it shall not be necessary to produce 
any pass book, deposit receipt, policy or any other 
document for the purpose of any entry, 
endorsement or the like being made before 
payment is made, notwithstanding any rule, 
practice or requirement to the contrary;  

 

 

 (iii) in case the person to whom a notice under 
sub-clause (i) has been issued, fails to make the 
payment in pursuance thereof to the Government, 
he shall be deemed to be a defaulter in respect of 
the amount specified in the notice and all the 
consequences of this Act or the rules made 
thereunder shall follow; 

 

 

 (iv) the officer issuing a notice under sub-
clause (i) may, at any time, amend or revoke such 
notice or extend the time for making any payment 
in pursuance of the notice; 

 

 

 (v) any person making any payment in 
compliance with a notice issued under sub-clause 
(i) shall be deemed to have made the payment 
under the authority of the person in default and 
such payment being credited to the Government 
shall be deemed to constitute a good and sufficient 
discharge of the liability of such person to the 
person in default to the extent of the amount 
specified in the receipt; 

 

 

 (vi) any person discharging any liability to the 
person in default after service on him of the notice 
issued under sub-clause (i) shall be personally 
liable to the Government to the extent of the 
liability discharged or to the extent of the liability 
of the person in default for tax, interest and 
penalty, whichever is less; 

 

 

 (vii) where a person on whom a notice is served under  
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sub-clause (i) proves to the satisfaction of the officer issuing 
the notice that the money demanded or any part thereof was 
not due to the person in default or that he did not 
hold any money for or on account of the person in 
default, at the time the notice was served on him, 
nor is the money demanded or any part thereof, 
likely to become due to the said person or be held  
for or on account of such person, nothing 
contained in this section shall be deemed to 
require the person on whom the notice has been 
served to pay to the Government any such money 
or part thereof;  

 
 (d) the proper officer may, in accordance with the 

rules to be made in this behalf, distrain any movable 
or immovable property belonging to or under the 
control of such person, and detain the same until the 
amount payable is paid; and in case, any part of the 
said amount payable or of the cost of the distress or 
keeping of the property, remains unpaid for a period 
of thirty days next after any such distress, may cause 
the said property to be sold and with the proceeds of 
such sale, may satisfy the amount payable and the 
costs including cost of sale remaining unpaid and shall 
render the surplus amount, if any, to such person;  

 

 

 (e) the proper officer may prepare a certificate 
signed by him specifying the amount due from such 
person and send it to the Collector of the district in 
which such person owns any property or resides or 
carries on his business or to any officer authorised by 
the Government and the said Collector or the said 
officer, on receipt of such certificate, shall proceed to 
recover from such person the amount specified 
thereunder as if it were an arrear of land revenue; 

 

 

 
2 of 1974. 

(f) Notwithstanding anything contained in the 
Code of Criminal Procedure, 1973, the proper officer 
may file an application to the appropriate Magistrate 
and such Magistrate shall proceed to recover from 
such person the amount specified thereunder as if it 
were a fine imposed by him. 

 

 

 (2) Where the terms of any bond or other instrument 
executed under this Act or any rules or 
regulations made thereunder provide that any 
amount due under such instrument may be 
recovered in the manner laid down in sub-section 
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(1), the amount may, without prejudice to any 
other mode of recovery, be recovered in 
accordance with the provisions of that sub-
section. 

 
 (3) Where any amount of tax, interest or penalty is 

payable by a person to the Government under any 
of the provisions of this Act or the rules made 
thereunder and which remains unpaid, the proper 
officer of central tax, during the course of 
recovery of said tax arrears, may recover the 
amount from the said person as if it were an 
arrear of central tax and credit the amount so 
recovered to the account of the Government.  

 

 

 (4) Where the amount recovered under sub-section 
(3) is less than the amount due to the Central 
Government and State Government, the amount 
to be credited to the account of the respective 
Governments shall be in proportion to the amount 
due to each such Government.  

 

 

 80. On an application filed by a taxable person, the 
Commissioner may, for reasons to be recorded in 
writing, extend the time for payment or allow 
payment of any amount due under this Act, other than 
the amount due as per the liability self-assessed in 
any return, by such person in monthly instalments not 
exceeding twenty four, subject to payment of interest 
under section 50 and subject to such conditions and 
limitations as may be prescribed: 

 

Payment of tax and 
other amount in 
instalments. 

 Provided that where there is default in payment of any 
one instalment on its due date, the whole outstanding 
balance payable on such date shall become due and 
payable forthwith and shall, without any further notice 
being served on the person, be liable for recovery. 

 

 

 81. Where a person, after any amount has become due 
from him, creates a charge on or parts with the 
property belonging to him or in his possession by 
way of sale, mortgage, exchange, or any other mode 
of transfer whatsoever of any of his properties in 
favour of any other person with the intention of 
defrauding the Government revenue, such charge or 
transfer shall be void as against any claim in respect 
of any tax or any other sum payable by the said 
person: 

Transfer of property to 
be void in certain 
cases. 
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 Provided that, such charge or transfer shall not be void 

if it is made for adequate consideration, in good faith and 
without notice of the pendency of such proceedings 
under this Act or without notice of such tax or other sum 
payable by the said person, or with the previous 
permission of the proper officer. 

 

 

 
 
 
31 of 2016 

82. Notwithstanding anything to the contrary contained 
in any law for the time being in force, save as 
otherwise provided in the Insolvency and Bankruptcy 
Code, 2016, any amount payable by a taxable person 
or any other person on account of tax, interest or 
penalty which he is liable to pay to the Government 
shall be a first charge on the property of such taxable 
person or such person. 

Tax to be first charge 
on property. 

 83. (1) Where during the pendency of any proceedings 
under section62 or section 63 or section 64 or section 
67 or section 73 or section 74, the Commissioner is of 
the opinion that for the purpose of protecting the 
interest of the Government revenue, it is necessary so 
to do, he may, by order in writing attach provisionally 
any property, including bank account, belonging to 
the taxable person in such manner as may be 
prescribed.  

 

Provisional attachment 
to protect revenue in 
certain cases. 

 (2) Every such provisional attachment shall cease to 
have effect after the expiry of a period of one 
year from the date of the order made under sub-
section (1).  

 

 

 84. Where any notice of demand in respect of any tax, 
penalty, interest or any other amount payable under 
this Act, (hereafter in this section referred to as 
“Government dues”), is served upon any taxable 
person or any other person and any appeal or revision 
application is filed or any other proceedings is 
initiated in respect of such Government dues, then–– 

 

Continuation and 
validation of certain 
recovery proceedings. 

 (a) where such Government dues are enhanced in 
such appeal, revision or other proceedings, the 
Commissioner shall serve upon the taxable person or 
any other person another notice of demand in respect 
of the amount by which such Government dues are 
enhanced and any recovery proceedings in relation to 
such Government dues as are covered by the notice of 
demand served upon him before the disposal of such 
appeal, revision or other proceedings may, without the 
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service of any fresh notice of demand, be continued 
from the stage at which such proceedings stood 
immediately before such disposal;   

 
 (b) where such Government dues are reduced in 

such appeal, revision or in other proceedings–– 
 

 

 (i) it shall not be necessary for the 
Commissioner to serve upon the taxable person a 
fresh notice of demand;  

 

 

 (ii) the Commissioner shall give intimation of 
such reduction to him and to the appropriate 
authority with whom recovery proceedings is 
pending;   

 

 

 (iii) any recovery proceedings initiated on the 
basis of the demand served upon him prior to the 
disposal of such appeal, revision or other 
proceedings may be continued in relation to the 
amount so reduced from the stage at which such 
proceedings stood immediately before such 
disposal.  

 

  
CHAPTER  XVI 

LIABILITY TO PAY IN CERTAIN CASES 
 

 

 85. (1) Where a taxable person, liable to pay tax under 
this Act, transfers his business in whole or in part, by 
sale, gift, lease, leave and license, hire or in any other 
manner whatsoever, the taxable person and the 
person to whom the business is so transferred shall, 
jointly and severally, be liable wholly or to the extent 
of such transfer, to pay the tax, interest or any penalty 
due from the taxable person up to the time of such 
transfer, whether such tax, interest or penalty has 
been determined before such transfer, but has 
remained  unpaid or is determined thereafter.     

 

Liability in case of 
transfer of business. 

 (2) Where the transferee of a business referred to in 
sub-section (1) carries on such business either in 
his own name or in some other name, he shall be 
liable to pay tax on the supply of goods or 
services or both effected by him with effect from 
the date of such transfer and shall, if he is a 
registered person under this Act, apply within the 
prescribed time for amendment of his certificate 
of registration. 
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 86. Where an agent supplies or receives any taxable 

goods on behalf of his principal, such agent and his 
principal shall, jointly and severally, be liable to pay 
the tax payable on such goods under this Act. 
    

Liability of agent and 
principal. 

 87. (1) When two or more companies are amalgamated or 
merged in pursuance of an order of court or of 
Tribunal or otherwise and the order is to take effect 
from a date earlier to the date of the order and any 
two or more of such companies have supplied or 
received any goods or services or both to or from 
each other during the period commencing on the date 
from which the order takes effect till the date of the 
order, then such transactions of supply and receipt 
shall be included in the turnover of supply or receipt 
of the respective companies and they shall be liable to 
pay tax accordingly. 

Liability in case of 
amalgamation or 
merger of companies. 

 (2) Notwithstanding anything contained in the said 
order, for the purposes of this Act, the said two or 
more companies shall be treated as distinct 
companies for the period up to the date of the said 
order and the registration certificates of the said 
companies shall be cancelled with effect from the 
date of the said order.  

 

 

31 of 2016 88. (1) When any company is being wound up whether 
under the orders of a court or Tribunal or otherwise, 
every person appointed as receiver of any assets of a 
company (hereafter in this section referred to as the 
“liquidator”), shall, within thirty days after his 
appointment, give intimation of his appointment to 
the Commissioner.  

Liability in case of 
company in 
liquidation. 

 (2) The Commissioner shall, after making such 
inquiry or calling for such information as he may 
deem fit, notify the liquidator within three months 
from the date on which he receives intimation of 
the appointment of the liquidator, the amount 
which in the opinion of the Commissioner would 
be sufficient to provide for any tax, interest or 
penalty which is then, or is likely thereafter to 
become, payable by the company.  

 

 

 (3) When any private company is wound up and any 
tax, interest or penalty determined under this Act 
on the company for any period, whether before or 
in the course of or after its liquidation, cannot be 
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recovered, then every person who was a director 
of such company at any time during the period 
for which the tax was due shall, jointly and 
severally, be liable for the payment of such tax, 
interest or penalty, unless he proves to the 
satisfaction of the Commissioner that such non-
recovery cannot be attributed to any gross 
neglect, misfeasance or breach of duty on his part 
in relation to the affairs of the company.   

 
18 of 2013. 89. (1) Notwithstanding anything contained in the 

Companies Act, 2013, where any tax, interest or 
penalty due from a private company in respect of any 
supply of goods or services or both for any period 
cannot be recovered, then, every person who was a 
director of the private company during such period 
shall, jointly and severally, be liable for the payment 
of such tax, interest or penalty unless he proves that 
the non-recovery cannot be attributed to any gross 
neglect, misfeasance or breach of duty on his part in 
relation to the affairs of the company. 

 

Liability of directors of 
private company. 

 (2) Where a private company is converted into a 
public company and the tax, interest or penalty in 
respect of any supply of goods or services or both 
for any period during which such company was a 
private company cannot be recovered before such 
conversion, then, nothing contained in sub-
section (1) shall apply to any person who was a 
director of such private company in relation to 
any tax, interest or penalty in respect of such 
supply of goods or services or both of such 
private company: 

 
Provided that nothing contained in this sub-section 

shall apply to any personal penalty imposed on such 
director. 

 

 

 90. Notwithstanding any contract to the contrary and any 
other law for the time being in force, where any firm 
is liable to pay any tax, interest or penalty under this 
Act, the firm and each of the partners of the firm 
shall, jointly and severally, be liable for such 
payment:  

 

Liability of partners of 
firm to pay tax. 

 Provided that where any partner retires from the firm, 
he or the firm, shall intimate the date of retirement of the 
said partner to the Commissioner by a notice in that 
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behalf in writing and such partner shall be liable to pay 
tax, interest or penalty due up to the date of his 
retirement whether determined or not, on that date:  

 
 Provided further that if no such intimation is given 

within one month from the date of retirement, the 
liability of such partner under the first proviso shall 
continue until the date on which such intimation is 
received by the Commissioner.  

 

 91. Where the business in respect of which any tax, 
interest or penalty is payable under this Act is carried 
on by any guardian, trustee or agent of a minor or 
other incapacitated person on behalf of and for the 
benefit of such minor or other incapacitated person, 
the tax, interest or penalty shall be levied upon and 
recoverable from such guardian, trustee or agent in 
like manner and to the same extent as it would be 
determined and recoverable from any such minor or 
other incapacitated person, as if he were a major or 
capacitated person and as if he were conducting the 
business himself, and all the provisions of this Act or 
the rules made thereunder shall apply accordingly. 

 

Liability of guardians, 
trustees etc. 

 92. Where the estate or any portion of the estate of a 
taxable person owning a business in respect of which 
any tax, interest or penalty is payable under this Act 
is under the control of the Court of Wards, the 
Administrator General, the Official Trustee or any 
receiver or manager (including any person, whatever 
be his designation, who in fact manages the business) 
appointed by or under any order of a court, the tax, 
interest or penalty shall be levied upon and be 
recoverable from such Court of Wards, Administrator 
General, Official Trustee, receiver or manager in like 
manner and to the same extent as it would be 
determined and be recoverable from the taxable 
person as if he were conducting the business himself, 
and all the provisions of this Act or the rules made 
thereunder shall apply accordingly. 

 

Liability of Court of 
Wards, etc. 

31 of 2016 93. (1) Save as otherwise provided in the Insolvency and 
Bankruptcy Code, 2016,where a person, liable to pay 
tax, interest or penalty under this Act, dies, then–– 

 

Special provisions 
regarding liability to 
pay tax, interest or 
penalty in certain 
cases. 

 (a) if a business carried on by the person is 
continued after his death by his legal representative or 
any other person, such legal representative or other 
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person, shall be liable to pay tax, interest or penalty 
due from such person under this Act; and  

 
 (b) if the business carried on by the person is 

discontinued, whether before or after his death, his 
legal representative shall be liable to pay, out of the 
estate of the deceased, to the extent to which the estate 
is capable of meeting the charge, the tax, interest or 
penalty due from such person under this Act, 

 

 

 Whether such tax, interest or penalty has been 
determined before his death but has remained unpaid or 
is determined after his death. 

 

31 of 2016 (2) Save as otherwise provided in the Insolvency and 
Bankruptcy Code, 2016, where a taxable person, 
liable to pay tax, interest or penalty under this 
Act, is a Hindu Undivided Family or an 
association of persons and the property of the 
Hindu Undivided Family or the association of 
persons is partitioned amongst the various 
members or groups of members, then, each 
member or group of members shall, jointly and 
severally, be liable to pay the tax, interest or 
penalty due from the taxable person under this 
Act up to the time of the partition whether such 
tax, penalty or interest has been determined 
before partition but has remained unpaid or is 
determined after the partition.  

 

 

31 of 2016 (3) Save as otherwise provided in the Insolvency and 
Bankruptcy Code, 2016, where a taxable person, 
liable to pay tax, interest or penalty under this 
Act, is a firm, and the firm is dissolved, then, 
every person who was a partner shall, jointly and 
severally, be liable to pay the tax, interest or 
penalty due from the firm under this Act upto the 
time of dissolution whether such tax, interest or 
penalty has been determined before the 
dissolution, but has remained unpaid or is 
determined after dissolution.  

 

 

31 of 2016 (4) Save as otherwise provided in the Insolvency and 
Bankruptcy Code, 2016, where a taxable person 
liable to pay tax, interest or penalty under this 
Act,–– 

 

 

 (a) is the guardian of a ward on whose behalf the 
business is carried on by the guardian; or  

 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

267 

 
 (b) is a trustee who carries on the business under a 

trust for a beneficiary, 
 

 

 then, if the guardianship or trust is terminated, the ward 
or the beneficiary shall be liable to pay the tax, interest or 
penalty due from the taxable person up to the time of the 
termination of the guardianship or trust, whether such 
tax, interest or penalty has been determined before the 
termination of guardianship or trust but has remained 
unpaid or is determined thereafter.  

 

 94. (1) Where a taxable person is a firm or an association 
of persons or a Hindu Undivided Family and such 
firm, association or family has discontinued 
business––  

Liability in other cases. 

 (a) the tax, interest or penalty payable under this 
Act by such firm, association or family upto the date 
of such discontinuance may be determined as if no 
such discontinuance had taken place; and 

 

 (b) every person who, at the time of such 
discontinuance, was a partner of such firm, or a 
member of such association or family, shall, 
notwithstanding such discontinuance, jointly and 
severally, be liable for the payment of tax and interest 
determined and penalty imposed and payable by such 
firm, association or family, whether such tax and 
interest has been determined or penalty imposed prior 
to or after such discontinuance and subject as 
aforesaid, the provisions of  this Act shall, so far as 
may be, apply as if every such person or partner or 
member were himself a taxable person.   

 

 (2) Where a change has occurred in the constitution 
of a firm or an association of persons, the partners 
of the firm or members of association, as it 
existed before and as it exists after the 
reconstitution, shall, without prejudice to the 
provisions of section 90, jointly and severally, be 
liable to pay tax, interest or penalty due from 
such firm or association for any period before its 
reconstitution.  

 

 (3) The provisions of sub-section (1) shall, so far as 
may be, apply where the taxable person, being a 
firm or association of persons is dissolved or 
where the taxable person, being a Hindu 
Undivided Family, has effected partition with 
respect to the business carried on by it and 
accordingly references in that sub-section to 
discontinuance shall be construed as reference to 
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dissolution or to partition.  
 Explanation.––For the purposes of this Chapter,–– 

 
 

 
 
6 of  2009. 

(i) a “Limited Liability Partnership” formed and 
registered under the provisions of the Limited 
Liability Partnership Act, 2008 shall also be 
considered as a firm; 

 

 (ii) “court” means the District Court, High Court 
or Supreme Court. 

 

  
CHAPTER XVII 

ADVANCE RULING 
 

 

 95. In this Chapter, unless the context otherwise 
requires,–– 

 

Definitions.  

 (a) “advance ruling” means a decision provided by 
the Authority or the Appellate Authority to an 
applicant on matters or on questions specified in sub-
section (2) of section 97 or sub-section (1) of section 
100, in relation to the supply of goods or services or 
both being undertaken or proposed to be undertaken 
by the applicant;  

 

 

 (b) "Appellate Authority" means the Appellate 
Authority for Advance Ruling constituted under 
section 99; 

 

  
(c) “applicant” means any person registered or 

desirous of obtaining registration under this Act; 
 

 

 (d) “application” means an application made to the 
Authority under sub-section (1) of section 97; 

 

 

 (e) “Authority” means the Authority for Advance 
Ruling, constituted under section 96. 

 

 

   
 96. (1) The Government shall, by notification, constitute 

an Authority to be known as the Jharkhand Authority 
for Advance Ruling: 
 

 

Constitution of 
Authority for Advance 
Ruling. 

 Provided that the Government may, on the 
recommendation of the Council, notify any Authority 
located in another State to act as the Authority for the 
State. 
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 (2) The Authority shall consist of- 
(i) one member from amongst the officers of central 

tax; and  
(ii) one member from amongst the officers of State tax, 

 
to be appointed by the Central Government and the State 
Government respectively. 

 

 (3) The qualifications, the method of appointment of the 
members and the terms and conditions of their services 
shall be such as may be prescribed. 
 

 

 97. (1) An applicant desirous of obtaining an advance 
ruling under this Chapter may make an application in 
such form and manner and accompanied by such fee 
as may be prescribed, stating the question on which 
the advance ruling is sought. 

 

Application for 
advance ruling. 

 (2) The question on which the advance ruling is 
sought under this Act, shall be in respect of, -  

 

 

 (a) classification of any goods or services or both;  
 

 

 (b) applicability of a notification issued under the 
provisions of this Act; 

 

 

 (c) determination of time and value of supply of 
goods or services or both;  

 

 

 (d) admissibility of input tax credit of tax paid or 
deemed to have been paid; 

 

 

 (e) determination of the liability to pay tax on any 
goods or services or both; 

 

 

 (f) whether applicant is required to be registered; 
 

 

 (g) whether any particular thing done by the 
applicant with respect to any goods or services or both 
amounts to or results in a supply of goods or services 
or both, within the meaning of that term.  

 

 

 98. (1) On receipt of an application, the Authority shall 
cause a copy thereof to be forwarded to the concerned 
officer and, if necessary, call upon him to furnish the 
relevant records:  

 

Procedure on receipt of 
application. 
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 Provided that where any records have been called for 
by the Authority in any case, such records shall, as soon 
as possible, be returned to the said concerned officer.  

 

 

 (2) The Authority may, after examining the 
application and the records called for and after 
hearing the applicant or his authorised 
representative and the concerned officer or his 
authorised representative, by order, either admit 
or reject the application: 

 

 

 Provided that the Authority shall not admit the 
application where the question raised in the application is 
already pending or decided in any proceedings in the case 
of an applicant under any of the provisions of this Act: 

 

 Provided further that no application shall be 
rejected under this sub-section unless an opportunity 
of hearing has been given to the applicant:  

 

 

 Provided also that where the application is 
rejected, the reasons for such rejection shall be 
specified in the order.  

 

 

 (3) A copy of every order made under sub-section (2) 
shall be sent to the applicant and to the concerned 
officer.  

 

 

 (4) Where an application is admitted under sub-
section (2), the Authority shall, after examining 
such further material as may be placed before it 
by the applicant or obtained by the Authority and 
after providing an opportunity of being heard to 
the applicant or his authorised representative as 
well as to the concerned officer or his authorised 
representative, pronounce its advance ruling on 
the question specified in the application. 

 

 

 (5) Where the members of the Authority differ on 
any question on which the advance ruling is 
sought, they shall state the point or points on 
which they differ and make a reference to the 
Appellate Authority for hearing and decision on 
such question. 

 

 

 (6) The Authority shall pronounce its advance ruling 
in writing within ninety days from the date of 
receipt of application.  
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 (7) A copy of the advance ruling pronounced by the 

Authority duly signed by the members and 
certified in such manner as may be prescribed 
shall be sent to the applicant, the concerned 
officer and the jurisdictional officer after such 
pronouncement. 

 

 

 99. The Government shall, by notification, constitute an 
Authority to be known as Jharkhand Appellate 
Authority for Advance Ruling for Goods and Services 
Tax for hearing appeals against the advance ruling 
pronounced by the Advance Ruling Authority 
consisting of- 
(i) the Chief Commissioner of central tax as 
designated by the Board; and 

 
 (ii) the Commissioner of State tax.  

 

Constitution of 
Appellate Authority for 
Advance Ruling. 

 Provided that the Government may, on the 
recommendations of the Council, notify any Appellate 
Authority located in another State or Union territory 
to act as the Appellate Authority for the State. 

 

 100. (1) The concerned officer, the jurisdictional 
officer or an applicant aggrieved by any advance 
ruling pronounced under sub-section (4) of section 
98, may appeal to the Appellate Authority. 

 

Appeal to the 
Appellate Authority. 

 (2) Every appeal under this section shall be filed 
within a period of thirty days from the date on 
which the ruling sought to be appealed against is 
communicated to the concerned officer, the 
jurisdictional officer and the applicant: 

 

 

 Provided that the Appellate Authority may, if it is 
satisfied that the appellant was prevented by a sufficient 
cause from presenting the appeal within the said period 
of thirty days, allow it to be presented within a further 
period not exceeding thirty days.  

 

 

 (3) Every appeal under this section shall be in such 
form, accompanied by such fee and verified in 
such manner as may be prescribed. 

 

 

 101. (1) The Appellate Authority may, after giving the 
parties to the appeal or reference an opportunity of 
being heard, pass such order as it thinks fit, 

Orders of Appellate 
Authority. 
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confirming or modifying the ruling appealed against 
or referred to. 

 
 (2) The order referred to in sub-section (1) shall be 

passed within a period of ninety days from the 
date of filing of the appeal under section 100 or a 
reference under sub-section (5) of section 98. 

 

 

 (3) Where the members of the Appellate Authority 
differ on any point or points referred to in appeal 
or reference, it shall be deemed that no advance 
ruling can be issued in respect of the question 
under the appeal or reference. 

 

 

 (4) A copy of the advance ruling pronounced by the 
Appellate Authority duly signed by the Members 
and certified in such manner as may be prescribed 
shall be sent to the applicant, the concerned 
officer, the jurisdictional officer and to the 
Authority after such pronouncement.  

 

 

 102. The Authority or the Appellate Authority may 
amend any order passed by it under section 98 or 
section 101, so as to rectify any error apparent on the 
face of the record, if such error is noticed by the 
Authority or the Appellate Authority on its own 
accord, or is brought to its notice by the concerned 
officer, the jurisdictional officer, or the applicant or 
the appellant within a period of six months from the 
date of the order:  

 

Rectification of 
advance ruling. 

 Provided that no rectification which has the effect of 
enhancing the tax liability or reducing the amount of 
admissible input tax credit shall be made unless the 
applicant or the appellant has been given an opportunity 
of being heard.  

 

 

 103. (1) The advance ruling pronounced by the 
Authority or the Appellate Authority under this 
Chapter shall be binding only - 

 

Applicability of 
advance ruling. 

 (a) on the applicant who had sought it  in respect 
of any matter referred to in sub-section (2) of  section 
97 for advance ruling; 

 

 

 (b) on the concerned officer or the jurisdictional 
officer in respect of the applicant. 
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 (2) The advance ruling referred to in sub-section (1) 
shall be binding unless the law, facts or 
circumstances supporting the original advance 
ruling have changed. 

 

 

 104. (1) Where the Authority or the Appellate 
Authority  finds that advance ruling pronounced by it 
under sub-section (4) of section 98 or under sub-
section (1) of section 101has been obtained by the 
applicant or the appellant by fraud or suppression of 
material facts or misrepresentation of facts, it may, by 
order, declare such ruling to be void ab-initio and 
thereupon all the provisions of this Act or the rules 
made thereunder shall apply to the applicant or the 
appellant as if such advance ruling had never been 
made:  

 

Advance ruling to be 
void in certain 
circumstances.   

 Provided that no order shall be passed under this sub-
section unless an opportunity of being heard has been 
given to the applicant or the appellant. 

 

 

 Explanation.––The period beginning with the date of 
such advance ruling and ending with the date of order 
under this sub-section shall be excluded while computing 
the period specified in sub-sections (2) and (10) of 
section 73 or sub-sections (2) and (10) of section 74. 

 

 

 (2) A copy of the order made under sub-section (1) 
shall be sent to the applicant, the concerned 
officer and the jurisdictional officer. 

 

 

 
 
 
 
 
 
5 of 1908. 

105. (1) The Authority or the Appellate Authority 
shall, for the purpose of exercising its powers 
regarding – 

(a) discovery and inspection; 
(b) enforcing the attendance of any person and 

examining him on oath; 
(c) issuing commissions and compelling 

production of books of account and other 
records, 

 
have all the powers of a civil court under the Code of 
Civil Procedure, 1908. 

 

Powers of Authority 
and Appellate 
Authority. 

 
 
 
2 of 1974. 

(2) The Authority or the Appellate Authority shall be 
deemed to be a civil court for the purposes of 
section 195, but not for the purposes of Chapter 
XXVI of the Code of Criminal Procedure, 1973, 
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45 of 1860. 

and every proceeding before the Authority or the 
Appellate Authority shall be deemed to be a 
judicial proceedings within the meaning of 
sections 193 and 228, and for the purpose of 
section 196 of the Indian Penal Code. 

 
 106. The Authority or the Appellate Authority shall, 

subject to the provisions of this Chapter, have power 
to regulate its own procedure. 

 

Procedure of Authority 
and  Appellate 
Authority. 

  
CHAPTER–XVIII  

APPEALS AND REVISION 
 

 

 107. (1) Any person aggrieved by any decision or 
order passed under this Act or the Central Goods and 
Services Tax Act by an adjudicating authority may 
appeal to such Appellate Authority as may be 
prescribed within three months from the date on 
which the said decision or order is communicated to 
such person.  

 

Appeals to Appellate 
Authority. 

 (2) The Commissioner may, on his own motion, or 
upon request from the Commissioner of central 
tax, call for and examine the record of any 
proceeding in which an adjudicating authority has 
passed any decision or order under this Act or the 
Central Goods and Services Tax Act, for the 
purpose of satisfying himself as to the legality or 
propriety of the said decision or order and may, 
by order, direct any officer subordinate to him to 
apply to the Appellate Authority within six 
months from the date of communication of the 
said decision or order for the determination of 
such points arising out of the said decision or 
order as may be specified by the Commissioner in 
his order.  

 

 

 (3) Where, in pursuance of an order under sub-
section (2), the authorised officer makes an 
application to the Appellate Authority, such 
application shall be dealt with by the Appellate 
Authority as if it were an appeal made against the 
decision or order of the adjudicating authority 
and such authorised officer were an appellant and 
the provisions of this Act relating to appeals shall 
apply to such application.  
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 (4) The Appellate Authority may, if he is satisfied 
that the appellant was prevented by sufficient 
cause from presenting the appeal within the 
aforesaid period of three months or six months, as 
the case may be, allow it to be presented within a 
further period of one month.  

 

 

 (5) Every appeal under this section shall be in such 
form and shall be verified in such manner as may 
be prescribed. 

 

 

 (6) No appeal shall be filed under sub-section (1), 
unless the appellant has paid– 

 

 

 (a) in full, such part of the amount of tax, interest, 
fine, fee and penalty arising from the impugned order, 
as is admitted by him; and   

 

 

 (b) a sum equal to ten per cent. of the remaining 
amount of tax in dispute arising from the said order, in 
relation to which the appeal has been filed. 

 

 

 (7) Where the appellant has paid the amount under 
sub-section (6), the recovery proceedings for the 
balance amount shall be deemed to be stayed. 

 

 

 (8) The Appellate Authority shall give an opportunity 
to the appellant of being heard. 

 

 

 (9) The Appellate Authority may, if sufficient cause 
is shown at any stage of hearing of an appeal, 
grant time to the parties or any of them and 
adjourn the hearing of the appeal for reasons to 
be recorded in writing: 

 

 Provided that no such adjournment shall be granted 
more than three times to a party during hearing of the 
appeal. 

 

 (10) The Appellate Authority may, at the time of 
hearing of an appeal, allow an appellant to add 
any ground of appeal not specified in the grounds 
of appeal, if it is satisfied that the omission of that 
ground from the grounds of appeal was not wilful 
or unreasonable.  

 

 

 (11) The Appellate Authority shall, after making 
such further inquiry as may be necessary, pass 
such order, as it thinks just and proper, 
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confirming, modifying or annulling the decision 
or order appealed against but shall not refer the 
case back to the adjudicating authority that 
passed the said decision or order: 

 
 Provided that an order enhancing any fee or penalty or 

fine in lieu of confiscation or confiscating goods of 
greater value or reducing the amount of refund or input 
tax credit shall not be passed unless the appellant has 
been given a reasonable opportunity of showing cause 
against the proposed order: 

 

 

 Provided further that where the Appellate Authority is 
of the opinion that any tax has not been paid or short-paid 
or erroneously refunded, or where input tax credit has 
been wrongly availed or utilised, no order requiring the 
appellant to pay such tax or input tax credit shall be 
passed unless the appellant is given notice to show cause 
against the proposed order and the order is passed within 
the time limit specified under section 73 or section 74.  

 

 

 (12) The order of the Appellate Authority 
disposing of the appeal shall be in writing and 
shall state the points for determination, the 
decision thereon and the reasons for such 
decision.  

 

 

 (13) The Appellate Authority shall, where it is 
possible to do so, hear and decide every appeal 
within a period of one year from the date on 
which it is filed:  

 

 

 Provided that where the issuance of order is stayed by 
an order of a court or Tribunal, the period of such stay 
shall be excluded in computing the period of one year.  

 

 (14) On disposal of the appeal, the Appellate 
Authority shall communicate the order passed by 
it to the appellant, respondent and to the 
adjudicating authority. 

 

 (15) A copy of the order passed by the Appellate 
Authority shall also be sent to the Commissioner 
or the authority designated by him in this behalf 
and the jurisdictional Commissioner of central 
tax or an authority designated by him in this 
behalf.  

 

 

 (16) Every order passed under this section shall, 
subject to the provisions of section 108 or section 
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113 or section 117 or section 118 be final and 
binding on the parties. 

 
 108. (1) Subject to the provisions of section 121 and 

any rules made thereunder, the Revisional Authority 
may, on his own motion, or upon information 
received by him or on request from the 
Commissioner of Central Tax, call for and examine 
the record of any proceedings, and if he considers 
that any decision or order passed under this Act or 
under the Central Goods and Services Tax Act by 
any officer subordinate to him is erroneous in so far 
as it is prejudicial to the interest of revenue and is 
illegal or improper or has not taken into account 
certain material facts, whether available at the time of 
issuance of the said order or not or in consequence of 
an observation by the Comptroller and Auditor 
General of India, he may, if necessary, stay the 
operation of such decision or order for such period as 
he deems fit and after giving the person concerned an 
opportunity of being heard and after making such 
further inquiry as may be necessary, pass such order, 
as he thinks just and proper, including enhancing or 
modifying or annulling the said decision or order. 

 

Powers of  Revisional 
Authority. 

 (2) The Revisional Authority shall not exercise any 
power under sub-section (1), if–– 

 

 

 (a) the order has been subject to an appeal under 
section 107 or section 112 or section 117 or section 
118; or 

 

 

 (b) the period specified under sub-section (2) of 
section 107 has not yet expired or more than three 
years have expired after the passing of the decision or 
order sought to be revised; or 

 

 

 (c) the order has already been taken for revision 
under this section at an earlier stage; or 

 

 

 (d) the order has been passed in exercise of the 
powers under sub-section (1): 

 

 Provided that the Revisional Authority may pass an 
order under sub-section (1) on any point which has not 
been raised and decided in an appeal referred to in clause 
(a) of sub-section (2), before the expiry of a period of one 
year from the date of the order in such appeal or before 
the expiry of a period of three years referred to in clause 
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(b) of that sub-section, whichever is later.  
 

 (3) Every order passed in revision under sub-section 
(1) shall, subject to the provisions of section 113 
or section 117 or section 118, be final and 
binding on the parties.  

 

 

 (4) If the said decision or order involves an issue on 
which the Appellate Tribunal or the High Court 
has given its decision in some other proceedings 
and an appeal to the High Court or the Supreme 
Court against such decision of the Appellate 
Tribunal or the High Court is pending, the period 
spent between the date of the decision of the 
Appellate Tribunal and the date of the decision of 
the High Court or the date of the decision of the 
High Court and the date of the decision of the 
Supreme Court shall be excluded in computing 
the period of limitation referred to in clause (b) of 
sub-section (2) where proceedings for revision 
have been initiated by way of issue of a notice 
under this section. 

 

 

 (5) Where the issuance of an order under sub-section 
(1) is stayed by the order of a court or Appellate 
Tribunal, the period of such stay shall be 
excluded in computing the period of limitation 
referred to in clause (b) of sub-section (2). 

 

 

 (6) For the purposes of this section, the term,–– 
 

 

 (i)  “record” shall include all records relating to 
any proceedings under this Act available at the time of 
examination by the Revisional Authority; 

 

 

  (ii)  “decision” shall include intimation given by 
any officer lower in rank than the Revisional 
Authority. 

 

 

 109. (1) Subject to the provisions of this Chapter, the 
Goods and Services Tax Tribunal constituted under 
the Central Goods and Services Tax Act shall be the 
Appellate Tribunal for hearing appeals against the 
orders passed by the Appellate Authority or the 
Revisional Authority under this Act. 

 

Appellate Tribunal and 
Benches thereof. 

 (2) The constitution and jurisdiction of the State 
Bench and the Area Benches located in the State shall 
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be in accordance with the provisions of section 109 of 
the Central Goods and Services Tax Act or the rules 
made thereunder. 

 110. The qualifications, appointment, salary and 
allowances, terms of office, resignation and removal 
of the President and Members of the State Bench and 
Area Benches shall be in accordance with the 
provisions of section 110 of the Central Goods and 
Services Tax Act. 

President and 
Members of Appellate 
Tribunal, their 
qualification, 
appointment, 
conditions of service, 
etc. 

 
 
 
5 of 1908. 

111. (1) The Appellate Tribunal shall not, while 
disposing of any proceedings before it or an appeal 
before it, be bound by the procedure laid down in the 
Code of Civil Procedure, 1908, but shall be guided by 
the principles of natural justice and subject to the 
other provisions of this Act and the rules made 
thereunder, the Appellate Tribunal shall have power 
to regulate its own procedure. 

 

Procedure before 
Appellate Tribunal. 

 
 
5 of 1908. 

(2) The Appellate Tribunal shall, for the purposes of 
discharging its functions under this Act, have the 
same powers as are vested in a civil court under 
the Code of Civil Procedure, 1908, while trying a 
suit in respect of the following matters, 
namely:— 

 

 

 (a) summoning and enforcing the attendance of any 
person and examining him on oath;  

 

 

 (b) requiring the discovery and production of documents;  
 (c) receiving evidence on affidavits; 

 
 

 
1 of 1872. 

(d) subject to the provisions of sections 123 and 124 of 
the Indian Evidence Act, 1872, requisitioning any public 
record or document or a copy of such record or document 
from any office; 

 

 

 (e) issuing commissions for the examination of witnesses 
or documents; 

 

 

 (f) dismissing a representation for default or deciding it 
ex parte; 

 

 

 (g) setting aside any order of dismissal of any 
representation for default or any order passed by it ex 
parte; and 
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 (h) any other matter which may be prescribed. 
 

 

 (3) Any order made by the Appellate Tribunal may 
be enforced by it in the same manner as if it were 
a decree made by a court in a suit pending 
therein, and it shall be lawful for the Appellate 
Tribunal to send for execution of its orders to the 
court within the local limits of whose 
jurisdiction,—  

 

 

 (a) in the case of an order against a company, the 
registered office of the company is situated; or  

 

 

 (b) in the case of an order against any other person, the 
person concerned voluntarily resides or carries on 
business or personally works for gain.  

 

 

 
 
45 of 1860. 
 
 
2 of 1974. 

(4) All proceedings before the Appellate Tribunal 
shall be deemed to be judicial proceedings within 
the meaning of sections 193 and 228, and for the 
purposes of section 196 of the Indian Penal Code, 
and the Appellate Tribunal shall be deemed to be 
civil court for the purposes of section 195 and 
Chapter XXVI of the Code of Criminal 
Procedure, 1973.   

 

 112. (1) Any person aggrieved by an order passed 
against him under section 107 or section 108 of this 
Act or the Central Goods and Services Tax Act may 
appeal to the Appellate Tribunal against such order 
within three months from the date on which the order 
sought to be appealed against is communicated to the 
person preferring the appeal. 

Appeals to Appellate 
Tribunal.  

 (2) The Appellate Tribunal may, in its discretion, 
refuse to admit any such appeal where the tax or 
input tax credit involved or the difference in tax 
or input tax credit involved or the amount of fine, 
fee or penalty determined by such order, does not 
exceed fifty thousand rupees.  

 

 

 (3) The Commissioner may, on his own motion, or 
upon request from the Commissioner of central 
tax, call for and examine the record of any order 
passed by the Appellate Authority or the 
Revisional Authority under this Act or under the 
Central Goods and Services Tax Act for the 
purpose of satisfying himself as to the legality or 
propriety of the said order and may, by order, 
direct any officer subordinate to him to apply to 
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the Appellate Tribunal within six months from 
the date on which the said order has been passed 
for determination of such points arising out of the 
said order as may be specified by the 
Commissioner in his order. 

 
 (4) Where in pursuance of an order under sub-section 

(3) the authorised officer makes an application to 
the Appellate Tribunal, such application shall be 
dealt with by the Appellate Tribunal as if it were 
an appeal made against the order under sub-
section (11) of section 107 or under sub-section 
(1) of section 108 and the provisions of this Act 
shall apply to such application, as they apply in 
relation to appeals filed under sub-section (1). 

 

 

 (5) On receipt of notice that an appeal has been 
preferred under this section, the party against 
whom the appeal has been preferred may, 
notwithstanding that he may not have appealed 
against such order or any part thereof, file, within 
forty five days of the receipt of notice, a 
memorandum of cross-objections, verified in the 
prescribed manner, against any part of the order 
appealed against and such memorandum shall be 
disposed of by the Appellate Tribunal, as if it 
were an appeal presented within the time 
specified in sub-section (1). 

 

 

 (6) The Appellate Tribunal may admit an appeal 
within three months after the expiry of the period 
referred to in sub-section (1), or permit the filing 
of a memorandum of cross-objections within 
forty five days after the expiry of the period 
referred to in sub-section (5), if it is satisfied that 
there was sufficient cause for not presenting it 
within that period. 

 

 (7) An appeal to the Appellate Tribunal shall be in 
such form, verified in such manner and shall be 
accompanied by such fee, as may be prescribed. 

 

 (8) No appeal shall be filed under sub-section (1), 
unless the appellant has paid–– 
 

 

 (a) in full, such part of the amount of tax, interest, 
fine, fee and penalty arising from the impugned order, 
as is admitted by him, and   

 

 

 (b) a sum equal to twenty percent. of the  
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remaining amount of tax in dispute, in addition to the 
amount paid under sub-section (6) of the section 107, 
arising from the said order, in relation to which the 
appeal has been filed. 

 
 (9) Where the appellant has paid the amount as per 

sub-section (8), the recovery proceedings for the 
balance amount shall be deemed to be stayed till 
the disposal of the appeal. 

 

 (10) Every application made before the Appellate 
Tribunal, — 

 

 

 (a) in an appeal for rectification of error or for any 
other purpose; or 
 

 

  (b) for restoration of an appeal or an application, 
 

 

 shall be accompanied by such fees as may be prescribed. 
 

 

 113. (1) The Appellate Tribunal may, after giving the 
parties to the appeal an opportunity of being heard, 
pass such orders thereon as it thinks fit, confirming, 
modifying or annulling the decision or order appealed 
against or may refer the case back to the Appellate 
Authority, or the Revisional Authorityor to the 
original adjudicating authority, with such directions 
as it may think fit, for a fresh adjudication or decision 
after taking additional evidence, if necessary.  

 

Orders of Appellate 
Tribunal. 

 (2) The Appellate Tribunal may, if sufficient cause is 
shown, at any stage of hearing of an appeal, grant 
time to the parties or any of them and adjourn the 
hearing of the appeal for reasons to be recorded 
in writing:  

 

 

 Provided that no such adjournment shall be granted 
more than three times to a party during hearing of the 
appeal.  

 

 

 (3) The Appellate Tribunal may amend any order 
passed by it under sub-section (1) so as to rectify 
any error apparent on the face of the record, if 
such error is noticed by it on its own accord, or is 
brought to its notice by the Commissioner or the 
Commissioner of central tax or the other party to 
the appeal within a period of three months from 
the date of the order: 
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 Provided that no amendment which has the effect of 
enhancing an assessment or reducing a refund or input 
tax credit or otherwise increasing the liability of the other 
party, shall be made under this sub-section, unless the 
party has been given an opportunity of being heard.  

 

 

 (4) The Appellate Tribunal shall, as far as possible, 
hear and decide every appeal within a period of 
one year from the date on which it is filed. 

 

 (5) The Appellate Tribunal shall send a copy of every 
order passed under this section to the Appellate 
Authority or the Revisional Authority, or the 
original adjudicating authority, as the case may 
be, the appellant and the Commissioner or the 
jurisdictional Commissioner of central tax.  

 

 (6) Save as provided in section 117 or section 118, 
orders passed by the Appellate Tribunal on an 
appeal shall be final and binding on the parties.  

 

 

 114. The State President shall exercise such financial 
and administrative powers over the State Bench and 
Area Benches of the Appellate Tribunal in a State, as 
may be prescribed: 

 

Financial and 
administrative powers 
of State President. 

 Provided that the State President shall have the authority 
to delegate such of his financial and administrative 
powers as he may think fit to any other Member or any 
officer of the State Bench or Area Benches, subject to the 
condition that such Member or officer shall, while 
exercising such delegated powers, continue to act under 
the direction, control and supervision of the State 
President. 

 

 
 
 

115. Where an amount paid by the appellant under 
sub-section (6) of section 107 or sub-section (8) of 
section 112 is required to be refunded consequent to 
any order of the Appellate Authority or of the 
Appellate Tribunal, interest at the rate specified under 
section 56 shall be payable in respect of such refund 
from the date of payment of the amount till the date 
of refund of such amount.  

 

Interest on refund of 
amount paid for 
admission of appeal. 

 116. (1) Any person who is entitled or required to 
appear before an officer appointed under this Act, or 
the Appellate Authority or the Appellate Tribunal in 
connection with any proceedings under this Act, may, 
otherwise than when required under this Act to 

Appearance by 
authorised 
representative. 
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appear personally for examination on oath or 
affirmation, subject to the other provisions of this 
section, appear by an authorised representative.  

 
 (2) For the purposes of this Act, the expression 

“authorised representative” shall mean a person 
authorised by the person referred to in sub-
section (1) to appear on his behalf, being — 

 

 

 (a) his relative or regular employee; or 
 

 

 (b) an advocate who is entitled to practice in any 
court in India, and who has not been debarred from 
practicing before any court in India; or 

 

 

 (c) any chartered accountant, a cost accountant or 
a company secretary, who holds a certificate of 
practice and who has not been debarred from practice; 
or 

 

 

 (d) a retired officer of the Commercial Tax 
Department of any State Government or Union 
territory or of the Board who, during his service under 
the Government, had worked in a post not below the 
rank than that of a Group-B Gazetted officer for a 
period of not less than two years:  

 

 

 Provided that such officer shall not be entitled to 
appear before any proceedings under this Act for a 
period of one year from the date of his retirement or 
resignation; or 

 

 

 (e) any person who has been authorised to act as a 
goods and services tax practitioner on behalf of the 
concerned registered person.  

 

 

 (3) No person, —  
 

 

 (a) who has been dismissed or removed from 
Government service; or 

 

 

 
 
 
 

(b) who is convicted of an offence connected with any 
proceedings under this Act, the Central Goods and 
Services Tax Act, the Integrated Goods and Services 
Tax Act or the Union Territory Goods and Services 
Tax Act, or under the existing law or under any of the 
Acts passed by a State Legislature dealing with the 
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imposition of taxes on sale of goods or supply of 
goods or services or both; or 

 
 (c) who is found guilty of misconduct by the prescribed 

authority; 
 

 (d) who has been adjudged as an insolvent,  
 

 

 shall be qualified to represent any person under sub-
section (1)––  

 

 (i) for all times in case of persons referred to in 
clauses (a),(b) and (c); and 

 

 (ii) for the period during which the insolvency 
continues in the case of a person referred to in clause 
(d).  

 

 (4) Any person who has been disqualified under the 
provisions of the Central Goods and Services Tax 
Act or the Goods and Services Tax Act of any 
other State or the Union Territory Goods and 
Services Tax Act shall be deemed to be 
disqualified under this Act. 

 

 117. (1) Any person aggrieved by any order passed by 
the State Bench or Area Benches of the Appellate 
Tribunal may file an appeal to the High Court and the 
High Court may admit such appeal, if it is satisfied 
that the case involves a substantial question of law. 

 

Appeal to High Court. 

 (2) An appeal under sub-section (1) shall be filed 
within a period of one hundred and eighty days 
from the date on which the order appealed against 
is received by the aggrieved person and it shall be 
in such form, verified in such manner as may be 
prescribed: 

 

 

 Provided that the High Court may entertain an appeal 
after the expiry of the said period if it is satisfied that 
there was sufficient cause for not filing it within such 
period. 

 

 

 (3) Where the High Court is satisfied that a 
substantial question of law is involved in any 
case, it shall formulate that question and the 
appeal shall be heard only on the question so 
formulated, and the respondents shall, at the 
hearing of the appeal, be allowed to argue that the 
case does not involve such question:   

 

 

 Provided that nothing in this sub-section shall be  
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deemed to take away or abridge the power of the court to 
hear, for reasons to be recorded, the appeal on any other 
substantial question of law not formulated by it, if it is 
satisfied that the case involves such question.  

 
 (4) The High Court shall decide the question of law 

so formulated and deliver such judgment thereon 
containing the grounds on which such decision is 
founded and may award such cost as it deems fit.  

 

 

 (5) The High Court may determine any issue which– 
 

 

 (a) has not been determined by the State Bench or 
Area Benches; or 

 

 (b) has been wrongly determined by the State 
Bench or Area Benches, by reason of a decision on 
such question of law as herein referred to in sub-
section (3). 

 

 

 (6) Where an appeal has been filed before the High 
Court, it shall be heard by a Bench of not less 
than two Judges of the High Court, and shall be 
decided in accordance with the opinion of such 
Judges or of the majority, if any, of such Judges. 

 

 

 (7) Where there is no such majority, the Judges shall 
state the point of law upon which they differ and 
the case shall, then, be heard upon that point only, 
by one or more of the other Judges of the High 
Court and such point shall be decided according 
to the opinion of the majority of the Judges who 
have heard the case including those who first 
heard it. 

 

 

 (8) Where the High Court delivers a judgment in an 
appeal filed before it under this section, effect 
shall be given to such judgment by either side on 
the basis of a certified copy of the judgment. 

 

 

 
5 of 1908 

(9) Save as otherwise provided in this Act, the 
provisions of the Code of Civil Procedure, 1908, 
relating to appeals to the High Court shall, as far 
as may be, apply in the case of appeals under this 
section.  

 

 

 118. (1) An appeal shall lie to the Supreme Court-  
 

Appeal to Supreme 
Court. 
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(a) from any order passed by the National Bench or 
Regional Benches of the Appellate Tribunal; or 

 
 (b) from any judgment or order passed by the High Court 

in an appeal made under section 117 in any case which, 
on its own motion or on an application made by or on 
behalf of the party aggrieved, immediately after passing 
of the judgment or order, the High Court certifies to be a 
fit one for appeal to the Supreme Court.  

 

 

5 of 1908 (2) The provisions of the Code of Civil Procedure, 
1908, relating to appeals to the Supreme Court 
shall, so far as may be, apply in the case of 
appeals under this section as they apply in the 
case of appeals from decrees of a High Court. 

 

 

 (3) Where the judgment of the High Court is varied 
or reversed in the appeal, effect shall be given to 
the order of the Supreme Court in the manner 
provided in section 117 in the case of a judgment 
of the High Court.  

 

 

 119. Notwithstanding that an appeal has been preferred 
to the High Court or the Supreme Court, sums due to 
the Government as a result of an order passed by the 
National or Regional Benches of the Appellate 
Tribunal under sub-section (1) of section 113 or an 
order passed by the State Bench or Area Benches of 
the Appellate Tribunal under sub-section (1) of 
section 113 or an order passed by the High Court 
under section 117, as the case may be, shall be 
payable in accordance with the order so passed. 

 

Sums due to be paid 
notwithstanding appeal 
etc. 

 120. (1) The Commissioner may, on the 
recommendations of the Council, from time to time, 
issue orders or instructions or directions fixing such 
monetary limits, as he may deem fit, for the purposes 
of regulating the filing of appeal or application by the 
officer of the State tax under the provisions of this 
Chapter.  

 

Appeal not to be filed 
in certain cases. 

 (2) Where, in pursuance of the orders or instructions 
or directions issued under sub-section (1), the 
officer of the State tax has not filed an appeal or 
application against any decision or order passed 
under the provisions of this Act, it shall not 
preclude such officer of the State tax from filing 
appeal or application in any other case involving 
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the same or similar issues or questions of law.  
 

 (3) Notwithstanding the fact that no appeal or 
application has been filed by the officer of the 
State tax pursuant to the orders or instructions or 
directions issued under sub-section (1), no 
person, being a party in appeal or application 
shall contend that the officer of the State tax has 
acquiesced in the decision on the disputed issue 
by not filing an appeal or application. 

 

 

 (4) The Appellate Tribunal or court hearing such 
appeal or application shall have regard to the 
circumstances under which appeal or application 
was not filed by the officer of the State tax in 
pursuance of the orders or instructions or 
directions issued under sub-section (1).  

 

 

 121. Notwithstanding anything to the contrary in any 
provisions of this Act, no appeal shall lie against any 
decision taken or order passed by an officer of State 
tax if such decision taken or order passed relates to 
any one or more of the following matters, namely:– 

 

Non appealable 
decisions and orders. 

 (a) an order of the Commissioner or other 
authority empowered to direct transfer of proceedings 
from one officer to another officer; or 

 

 

 (b) an order pertaining to the seizure or retention 
of books of account, register and   other documents; or 

 

 

 (c) an order sanctioning prosecution under this 
Act; or 

 

 

 (d) an order passed under section 80.   
  

CHAPTER  XIX 
OFFENCES AND PENALTIES 

 

 

 122. (1) Where a taxable person who––  Penalty for certain 
offences. 

 (i) supplies any goods or services or both without 
issue of any invoice or issues an incorrect or false 
invoice with regard to any such supply; 

 

 

 (ii) issues any invoice or bill without supply of 
goods or services or both in violation of the provisions 

 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

289 

of this Act or the rules made thereunder; 
 

 (iii) collects any amount as tax but fails to pay the 
same to the Government beyond a period of three 
months from the date on which such payment 
becomes due;  

 

 (iv) collects any tax in contravention of the 
provisions of this Act but fails to pay the same to the 
Government beyond a period of three months from the 
date on which such payment becomes due; 

 

 (v) fails to deduct the tax in accordance with the 
provisions of sub-section (1) of section 51, or deducts 
an amount which is less than  the amount required to 
be deducted under the said sub-section, or where he 
fails to pay to the Government under sub-section (2) 
thereof, the amount deducted as tax;  

 

 

 (vi) fails to collect tax in accordance with the 
provisions of sub-section (1) of section 52, or collects 
an amount which is less than the amount required to 
be collected under the said sub-section or where he 
fails to pay to the Government the amount collected as 
tax under sub-section (3) of section 52; 

 

 (vii) takes or utilizes input tax credit without 
actual receipt of goods or services or both either fully 
or partially, in  contravention of the provisions of this 
Act or the rules made thereunder; 

 

 (viii) fraudulently obtains refund of tax under this 
Act; 

 

 

 (ix) takes or distributes input tax credit in 
contravention of section 20, or the rules made 
thereunder;  

 

 

 (x) falsifies or substitutes financial records or 
produces fake accounts or documents or furnishes any 
false information or return with an intention to evade 
payment of tax due under this Act; 

 

 

 (xi) is liable to be registered under this Act but 
fails to obtain registration; 

 

 

 (xii) furnishes any false information with regard to 
registration particulars, either at the time of applying 
for registration, or subsequently; 
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 (xiii) obstructs or prevents any officer in discharge 
of his duties under this Act; 

 

 

 (xiv) transports any taxable goods without the 
cover of documents as may be specified in this behalf; 

 

 

 (xv) suppresses his turnover leading to evasion of 
tax under this Act; 

 

 (xvi) fails to keep, maintain or retain books of 
account and other documents in accordance with the 
provisions of this Act or the rules made thereunder;  

 

 

 (xvii) fails to furnish information or documents 
called for by an officer in accordance with the 
provisions of this Act or the rules made thereunder or 
furnishes false information or documents during any 
proceedings under this Act; 

 

 

 (xviii) supplies, transports or stores any goods 
which he has reasons to believe are liable to 
confiscation under this Act;  

 

 

 (xix) issues any invoice or document by using the 
registration number of another registered person; 

 

 

 (xx) tampers with, or destroys any material 
evidence or documents; 

 

 

 (xxi) disposes off or tampers with any goods that 
have been detained, seized, or attached under this Act, 

 

 

 he shall be liable to pay a penalty of ten thousand rupees 
or an amount equivalent to the tax evaded or the tax not 
deducted under section 51 or short deducted or deducted 
but not paid to the Government or tax not collected under 
section 52 or short collected or collected but not paid to 
the Government or input tax credit availed of or passed 
on or distributed irregularly, or the refund claimed 
fraudulently, which ever is higher.  

 

 

 (2) Any registered person who supplies any goods or 
services or both on which any tax has not been 
paid or short-paid or erroneously refunded, or 
where the input tax credit has been wrongly 
availed or utilized,-  

 

 

 (a) for any reason, other than the reason of fraud  
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or any wilful misstatement or suppression of 
facts to evade tax, shall be liable to a penalty 
of ten thousand rupees or ten per cent. of the 
tax due from such person, whichever is 
higher; 

 (b) for reason of fraud or any wilful misstatement 
or suppression of facts to evade tax, shall be 
liable to a penalty equal to ten thousand 
rupees or the tax due from such person, 
whichever is higher. 

 

 (3) Any person who–– 
 

 

 (a) aids or abets any of the offences specified in 
clauses (i) to (xxi)  of sub-section (1); 

 

 

 (b) acquires possession of, or in any way concerns 
himself in transporting, removing, depositing, 
keeping, concealing, supplying, or purchasing or in 
any other manner deals with any goods which he 
knows or has reasons to believe are liable to 
confiscation under this Act or the rules made 
thereunder;  

 

 

 (c) receives or is in any way concerned with the 
supply of, or in any other manner deals with any 
supply of services which he knows or has reasons to 
believe are in contravention of any provisions of this 
Act or the rules made thereunder; 

 

 

 (d) fails to appear before the officer of State tax, 
when  issued with a summon for appearance to give 
evidence or produce a document in an inquiry;  

 

 

 (e) fails to issue invoice in accordance with the 
provisions of this Act or the rules made thereunder or 
fails to account for an invoice in his books of account, 

 

 

 shall be liable to a penalty which may extend to twenty 
five thousand rupees.  

 

 

 123. If a person who is required to furnish an 
information return under section 150 fails to do so 
within the period specified in the notice issued under 
sub-section (3) thereof, the proper officer may direct, 
that such person shall be liable to pay a penalty of 
one hundred rupees for each day of the period during 
which the failure to furnish such return continues: 

Penalty for failure to 
furnish information 
return. 
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 Provided that the penalty imposed under this section 

shall not exceed five thousand rupees. 
 

 124. If any person required to furnish any information 
or return under section 151,— 

 

Fine for failure to 
furnish statistics. 

 (a) without reasonable cause fails to furnish such 
information or return as may be required under that 
section, or 

 

 

 (b) wilfully furnishes or causes to furnish any 
information or return which he knows to be false,  

 

 

 he shall be punishable with a fine which may extend to 
ten thousand  rupees and in case of a continuing offence 
to a further fine which may extend to one hundred rupees 
for each day after the first day during which the offence 
continues subject to a maximum limit of twenty five 
thousand rupees. 

 

 

 125. Any person, who contravenes any of the 
provisions of this Act or any rules made thereunder 
for which no penalty is separately provided for in this 
Act, shall be liable to a penalty which may extend to 
twenty five thousand rupees. 

 

General penalty. 

 126. (1) No officer under this Act shall impose any 
penalty for minor breaches of tax regulations or 
procedural requirements and in particular, any 
omission or mistake in documentation which is easily 
rectifiable and made without fraudulent intent or 
gross negligence. 

 

General disciplines 
related to penalty. 

 Explanation.––For the purpose of this sub-section,–– 
 

 

 (a) a breach shall be considered a ‘minor breach’ if 
the amount of tax involved is less than five thousand 
rupees; 

 

 

 (b) an omission or mistake in documentation shall 
be considered to be easily rectifiable if the same is an 
error apparent on the face of record. 

 

 (2) The penalty imposed under this Act shall depend 
on the facts and circumstances of each case and 
shall commensurate with the degree and severity 
of the breach.  

 

 (3) No penalty shall be imposed on any person  
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without giving him an opportunity of being heard.  
 

 (4) The officer under this Act shall while imposing 
penalty in an order for a breach of any law, 
regulation or procedural requirement, specify the 
nature of the breach and the applicable law, 
regulation or procedure under which the amount 
of penalty for the breach has been specified. 

 

 

 (5) When a person voluntarily discloses to an officer 
under this Act the circumstances of a breach of 
the tax law, regulation or procedural requirement 
prior to the discovery of the breach by the officer 
under this Act, the proper officer may consider 
this fact as a mitigating factor when quantifying a 
penalty for that person.  

 

 

 (6) The provisions of this section shall not apply in 
such cases where the penalty specified under this 
Act is either a fixed sum or expressed as a fixed 
percentage.  

 

 

 127. Where the proper officer is of the view that a 
person is liable to a penalty and the same is not 
covered under any proceedings under section 62 or 
section 63 or section 64 or section 73 or section 74 or 
section 129 or section 130, he may issue an order 
levying such penalty after giving a reasonable 
opportunity of being heard to such person. 

 

Power to impose 
penalty in certain 
cases. 

 128. The Government may, by notification, waive in 
part or full, any penalty referred to in section 122 or 
section 123 or section 125 or any late fee referred to 
in section 47 for such class of taxpayers and under 
such mitigating circumstances as may be specified 
therein on the recommendations of the Council. 

 

Power to waive penalty 
or fee or both 

 129. (1) Notwithstanding anything contained in this 
Act, where any person transports any goods or stores 
any goods while they are in transit in contravention of 
the provisions of this Act or the rules made 
thereunder, all such goods and conveyance used as a 
means of transport for carrying the said goods and 
documents relating to such goods and conveyance 
shall be liable to detention or seizure and after 
detention or seizure, shall be released,––  

 

Detention, seizure and 
release of goods and 
conveyances in transit. 
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 (a) on payment of the applicable tax and penalty equal to 
one hundred per cent. of the tax payable on such goods 
and, in case of exempted goods, on payment of an 
amount equal to two per cent of the value of goods or 
twenty five thousand rupees, whichever is less, where the 
owner of the goods comes forward for payment of such 
tax and penalty; 

 

 

 (b) on payment of the applicable tax and penalty 
equal to the fifty per cent. of the value of the 
goods reduced by the tax amount paid thereon 
and, in case of exempted goods, on payment of an 
amount equal to five per cent of the value of 
goods or twenty five thousand rupees, whichever 
is less, where the owner of the goods does not 
come forward for payment of such tax and 
penalty; 
 

 

 (c) upon furnishing a security equivalent to the 
amount payable under clause (a) or clause (b)in 
such form and manner as may be prescribed: 
 

 

 Provided that no such goods or conveyance shall be 
detained or seized without serving an order of 
detention or seizure on the person transporting the 
goods. 

 

 (2) The provisions of sub-section (6) of section 67 shall, 
mutatis mutandis, apply for detention and seizure of 
goods and conveyances. 
 

 

 (3) The proper officer detaining or seizing goods or 
conveyances shall issue a notice specifying the tax 
and penalty payable and thereafter, pass an order for 
payment of tax and penalty under clause (a) or clause 
(b)or clause (c). 
 

 

 (4) No tax, interest or penalty shall be determined under 
sub-section (3) without giving the person concerned 
an opportunity of being heard. 

 

 (5) On payment of amount referred in sub-section (1), all 
proceedings in respect of the notice specified in sub-
section (3) shall be deemed to be concluded. 

 

 (6) Where the person transporting any goods or the 
owner of the goods fails to pay the amount of tax and 
penalty as provided in sub-section (1) within seven 
days of such detention or seizure, further proceedings 
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shall be initiated in accordance with the provisions of 
section 130: 
 

 Provided that where the detained or seized goods are 
perishable or hazardous in nature or are likely to 
depreciate in value with passage of time, the said 
period of seven days may be reduced by the proper 
officer. 
 

 

 
 

130. (1) Notwithstanding anything contained in this 
Act, if any person –  

 

Confiscation of goods 
or conveyances and 
levy of penalty. 

 (i) supplies or receives any goods in contravention of any 
of the provisions of this Act or the rules made thereunder 
with intent to evade payment of tax; or  
 

 

 (ii) does not account for any goods on which he is liable 
to pay tax under this Act; or 
 

 

 (iii) supplies any  goods liable to tax under this Act 
without having applied for registration; or  
 

 

 (iv) contravenes any of the provisions of this Act or the 
rules made thereunder with intent to evade payment of 
tax; or 
 

 

 (v) uses any conveyance as a means of transport for 
carriage of goods in contravention of the provisions of 
this Act or the rules made thereunder unless the owner of 
the conveyance proves that it was so used without the 
knowledge or connivance of the owner himself, his 
agent, if any, and the person in charge of the conveyance, 
 

 

 then, all such goods or conveyances shall be liable to 
confiscation and the person shall be liable to penalty 
under section 122. 

 

 (2) Whenever confiscation of any goods or conveyance is 
authorised by this Act, the officer adjudging it shall 
give to the owner of the goods an option to pay in 
lieu of confiscation, such fine as the said officer 
thinks fit:  

 

 

 Provided that such fine leviable  shall not exceed the  
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market value of the goods confiscated, less the tax 
chargeable thereon: 
 

 Provided further that the aggregate of such fine and 
penalty leviable shall not be less than the amount of 
penalty leviable under sub-section (1) of section 129:  
 

 

 Provided  also that where any such conveyance is used 
for the carriage of the goods or passengers for hire, the 
owner of the conveyance shall be given an option to pay 
in lieu of the confiscation of the conveyance a fine equal 
to the tax payable on the goods being transported 
thereon.  
 

 

 (3) Where any fine in lieu of confiscation of goods or 
conveyance is imposed under sub-section (2), the 
owner of such goods or conveyance or the person 
referred to in sub-section (1), shall, in addition, be 
liable to any tax, penalty and charges payable in 
respect of such goods or conveyance.  
 

 

 (4) No order for confiscation of goods or conveyance or 
for imposition of penalty shall be issued without 
giving the person an opportunity of being heard.  
 

 

 (5) Where any goods or conveyance are confiscated 
under this Act, the title of such goods or conveyance 
shall thereupon vest in the Government. 
 

 

 (6) The proper officer adjudging confiscation shall take 
and hold possession of the things confiscated and 
every officer of Police, on the requisition of such 
proper officer, shall assist him in taking and holding 
such possession. 
 

 

 (7) The proper officer may, after satisfying himself that 
the confiscated goods or conveyance are not required 
in any other proceedings under this Act and after 
giving reasonable time not exceeding three months to 
pay fine in lieu of confiscation, dispose of such goods 
or conveyance and deposit the sale proceeds thereof 
with the Government. 
 

 

 
 

131. Without prejudice to the provisions contained in 
the Code of Criminal Procedure, 1973, no 

Confiscation or penalty 
not to interfere with 
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2 of 1974. confiscation made or penalty imposed under the 
provisions of this Act or the rules made thereunder 
shall prevent the infliction of any other punishment to 
which the person affected thereby is liable under the 
provisions of this Act or under any other law for the 
time being in force.  
 

other punishments. 

 132. (1) Whoever commits any of the following 
offences, namely:— 
 

Punishment for certain 
offences 

 (a) supplies any goods or services or both without issue 
of any invoice, in violation of the provisions of this Act 
or the rules made thereunder, with the intention to evade 
tax;  
 

 

 (b) issues any invoice or bill without supply of goods or 
services or both in violation of the provisions of this Act, 
or the rules made thereunder leading to wrongful 
availment or utilisation of input tax credit or refund of 
tax; 
 

 

 (c) avails input tax credit using such invoice or bill 
referred to in clause (b); 
 

 

 (d) collects any amount as tax but fails to pay the same to 
the Government beyond a period of three months from 
the date on which such payment  becomes due; 
 

 

 (e) evades tax, fraudulently avails input tax credit or 
fraudulently obtains refund and where such offence is not 
covered under clauses (a) to (d); 
 

 

 (f) falsifies or substitutes financial records or produces 
fake accounts or documents or furnishes any false 
information with an intention to evade payment of tax 
due under this Act; 

 

 (g) obstructs or prevents any officer in the discharge of 
his duties under this Act;  
 

 

 (h) acquires possession of, or in any way concerns 
himself in transporting, removing, depositing, keeping, 
concealing, supplying, purchasing or in any other manner 
deals with, any goods which he knows or has reasons to 
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believe are liable to confiscation under this Act or the 
rules made thereunder;    
 

 (i) receives or is in any way concerned with the supply 
of, or in any other manner deals with any supply of 
services which he knows or has reasons to believe are in 
contravention of any provisions of this Act or the rules 
made thereunder;  
 

 

 (j) tampers with or destroys any material evidence or 
documents; 
 

 

 (k) fails to supply any information which he is required 
to supply under this Act or the rules made thereunder or 
(unless with a reasonable belief, the burden of proving 
which shall be upon him, that the information supplied 
by him is true) supplies false information; or  
 

 

 (l)  attempts to commit, or abets the commission of any 
of the offences mentioned in clauses (a) to (k) of this 
section, 
 

 

 shall be punishable–– 
 

 

 (i) in cases where the amount of tax evaded or the 
amount of input tax credit wrongly availed or utilised or 
the amount of refund wrongly taken exceeds five 
hundred lakh rupees, with imprisonment for a term which 
may extend to five years and with fine; 
 

 

 (ii) in cases where the amount of tax evaded or the 
amount of input tax credit wrongly availed or utilised or 
the amount of refund wrongly taken exceeds two hundred 
lakh rupees but does not exceed five hundred lakh 
rupees, with imprisonment for a term which may extend 
to three years and with fine; 
 

 

 (iii) in the case of any other offence where the amount of 
tax evaded or the amount of input tax credit wrongly 
availed or utilised or the amount of refund wrongly taken 
exceeds one hundred lakh rupees but does not exceed two 
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hundred lakh rupees, with imprisonment for a term which 
may extend to one year and with fine; 
 

 (iv) in cases where he commits or abets the commission 
of an offence specified in clause (f) or clause (g) or 
clause (j), he shall be punishable with imprisonment for a 
term which may extend to six months or with fine or with 
both. 

 

 

 (2) Where any person convicted of an offence under this 
section is again convicted of an offence under this 
section, then, he shall be punishable for the second 
and for every subsequent offence with imprisonment 
for a term which may extend to five years and with 
fine.  
 

 

 
 

(3) The imprisonment referred to in clauses (i), (ii) and 
(iii) of sub-section (1) and sub-section (2) shall, in the 
absence of special and adequate reasons to the 
contrary to be recorded in the judgment of the Court, 
be for a term not less than six months. 
 

 

 (4) Notwithstanding anything contained in the Code of 
Criminal Procedure, 1973, all offences under this 
Act, except the offences referred to in sub-section (5) 
shall be non-cognizable and bailable. 
 

 

 (5) The offences specified in clause (a) or clause (b) or 
clause (c) or clause (d) of sub-section (1) and 
punishable under clause (i) of that sub-section shall 
be cognizable and non-bailable. 
 

 

 (6) A person shall not be prosecuted for any offence 
under this section except with the previous sanction 
of the Commissioner. 

 

  
Explanation.- For the purposes of this section, the term 
“tax” shall include the amount of tax evaded or the 
amount of input tax credit wrongly availed or utilised or 
refund wrongly taken under the provisions of this Act, 
the Central Goods and Services Tax Act, the Integrated 
Goods and Services Tax Act, and cess levied under the 
Goods and Services Tax (Compensation to States) Act.  

 

 133.(1) Where any person engaged in connection with 
the collection of statistics under section 151 or 

Liability of officers 
and certain other 
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compilation or computerisation thereof or if any officer 
of State tax having access to information specified under 
sub-section (1) of section 150, or if any person engaged 
in connection with the provision of service on the 
common portal or the agent of common portal, wilfully 
discloses any information or the contents of any return 
furnished under this Act or rules made thereunder 
otherwise than in execution of his duties under the said 
sections or for the purposes of prosecution for an offence 
under this Act or under any other Act for the time being 
in force, he shall be punishable with imprisonment for a 
term which may extend to six months or with fine which 
may extend to twenty five thousand rupees, or with both. 

 

persons. 

 (2) Any person – 
 

(a) who is a Government servant shall not be prosecuted 
for any offence under this section except with the 
previous sanction of the Government; 
 
(b) who is not a Government servant shall not be 
prosecuted for any offence under this section except with 
the previous sanction of the Commissioner. 

 

 

 134. No court shall take cognizance of any offence 
punishable under this Act or the rules made 
thereunder except with the previous sanction of the 
Commissioner, and no court inferior to that of a 
Magistrate of the First Class, shall try any such 
offence. 

 

Cognizance of 
offences. 

 135. In any prosecution for an offence under this Act 
which requires a culpable mental state on the part of 
the accused, the court shall presume the existence of 
such mental state but it shall be a defence for the 
accused to prove the fact that he had no such mental 
state with respect to the act charged as an offence in 
that prosecution. 

 

Presumption of 
culpable mental state. 

 Explanation.—For the purposes of this section,– 
 

 

 (i) the expression “culpable mental state” includes 
intention, motive, knowledge of a fact, and belief in, 
or reason to believe, a fact; 

 

 

 (ii) a fact is said to be proved only when the court 
believes it to exist beyond reasonable doubt and not 
merely when its existence is established by a 
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preponderance of probability. 
 

 136. A statement made and signed by a person on 
appearance in response to any summons issued under 
section 70 during the course of any inquiry or 
proceedings under this Act shall be relevant, for the 
purpose of proving, in any prosecution for an offence 
under this Act, the truth of the facts which it 
contains,––  

 

Relevancy of 
statements under 
certain circumstances. 

 (a) when the person who made the statement is 
dead or cannot be found, or is incapable of giving 
evidence, or is kept out of the way by the adverse 
party, or whose presence cannot be obtained without 
an amount of delay or expense which, under the 
circumstances of the case, the court considers 
unreasonable; or 

 

 

 (b) when the person who made the statement is 
examined as a witness in the case before the court and 
the court is of the opinion that, having regard to the 
circumstances of the case, the statement should be 
admitted in evidence in the interest of justice. 

 

 

 137. (1) Where an offence committed by a person 
under this Act is a company, every person who, at the 
time the offence was committed was in charge of, and 
was responsible to, the company for the conduct of 
business of the company, as well as the company, 
shall be deemed to be guilty of the offence and shall 
be liable to be proceeded against and punished 
accordingly.   

  

Offences by 
Companies. 

 (2) Notwithstanding anything contained in sub-
section (1), where an offence under this Act has 
been committed by a company and it is proved 
that the offence has been committed with the 
consent or connivance of, or is attributable to any 
negligence on the part of, any director, manager, 
secretary or other officer of the company, such 
director, manager, secretary or other officer shall 
also be deemed to be guilty of that offence and 
shall be liable to be proceeded against and 
punished accordingly.  

 

 

 (3) Where an offence under this Act has been 
committed by a taxable person being a 
partnership firm or a Limited Liability 
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Partnership or a Hindu Undivided Family or a 
trust, the partner or karta or managing trustee 
shall be deemed to be guilty of that offence and 
shall be liable to be proceeded against and 
punished accordingly and the provisions of sub-
section (2) shall mutatis mutandis apply to such 
persons. 

 
 (4) Nothing contained in this section shall render any 

such person liable to any punishment provided in 
this Act, if he proves that the offence was 
committed without his knowledge or that he had 
exercised all due diligence to prevent the 
commission of such offence.  

 

 

 Explanation.––For the purposes of this section,– 
 

 

 (i) “company” means a body corporate and 
includes a firm or other association of individuals; and 

 

 

 (ii) “director”, in relation to a firm, means a 
partner in the firm.  

 

 
2 of 1974. 
 
 

138. (1) Any offence under this Act may, either before 
or after the institution of prosecution, be compounded 
by the Commissioner on payment, by the person 
accused of the offence, to the Central Government or 
the State Government, as the case may be, of such 
compounding amount in such manner as may be 
prescribed: 

Compounding of 
offences. 
 

 Provided that nothing contained in this section shall 
apply to – 

 

 (a) a person who has been allowed to compound once 
in respect of any of the offences specified in 
clauses(a) to (f) of sub-section (1) of section 132 
and the offences specified in clause (l) which are 
relatable to offences specified in clauses (a) to (f) 
of the said sub-section; 
 

 

 (b) a person who has been allowed to compound once 
in respect of any offence, other than those in 
clause (a), under this Act or under the provisions 
of any State Goods and Services Tax Act or the 
Central Goods and Services Tax Act or the Union 
Territory Goods and Services Tax Act or the 
Integrated Goods and Services Tax Act in respect 
of supplies of value exceeding one crore rupees; 
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 (c) a person who has been accused of committing an 
offence under this Act  which is also an offence 
under any other law for the time being in force; 
 

 

 (d) a person who has been convicted for an offence 
under this Act by a court; 

 

 (e) a person who has been accused of committing an 
offence specified in clause (g) or clause (j) or 
clause(k) of sub-section (1) of section 132; and 

 

 (f) any other class of persons or offences as may be 
prescribed: 

 

 Provided further that any compounding allowed under 
the provisions of this section shall not affect the 
proceedings, if any, instituted under any other law:    

 

 
 

Provided also that compounding shall be allowed only 
after making payment of tax, interest and penalty 
involved in such offences. 

 

 (2) The amount for compounding of offences under 
this section shall be such as may be prescribed, 
subject to the minimum amount not being less 
than ten thousand rupees or fifty per cent. of the 
tax involved, whichever is higher, and the 
maximum amount not being less than thirty 
thousand rupees or one hundred and fifty per 
cent. of the tax, whichever is higher. 

 

 (3) On payment of such compounding amount as 
may be determined by the Commissioner, no 
further proceedings shall be initiated under this 
Act against the accused person in respect of the 
same offence and any criminal proceedings, if 
already initiated in respect of the said offence, 
shall stand abated. 

 

 CHAPTER XX 
TRANSITIONAL PROVISIONS 

 

 

 139. (1) On and from the appointed day, every person 
registered under any of the existing laws and having a 
valid Permanent Account Number shall be issued a 
certificate of registration on provisional basis, subject 
to such conditions and in such form and manner as 
may be prescribed, which unless replaced by a final 
certificate of registration under sub-section (2), shall 
be liable to be cancelled if the conditions so 
prescribed are not complied with. 

Migration of existing 
taxpayers. 

 (2) The final certificate of registration shall be 
granted in such form and manner and subject to 
such conditions as may be prescribed. 
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 (3) The certificate of registration issued to a person 
under sub-section (1) shall be deemed to have not 
been issued if the said registration is cancelled in 
pursuance of an application filed by such person 
that he was not liable to registration under section 
22 or section 24.  

 

 

 140. (1) A registered person, other than a person 
opting to pay tax under section 10, shall be entitled to 
take, in his electronic credit ledger, credit of the 
amount of Value Added Tax, and Entry Tax, if any, 
carried forward in the return relating to the period 
ending with the day immediately preceding the 
appointed day, furnished by him under the existing 
law in such manner as may be prescribed: 

 

Transitional 
arrangements for 
input tax credit. 

 Provided that the registered person shall not be allowed 
to take credit in the following circumstances, namely: –  

 

 

 (i) where the said amount of credit is not admissible 
as input tax credit under this Act; or  

(ii)  where he has not furnished all the returns 
required under the existing law for the period of 
six months immediately preceding the appointed 
date; or 

 

 

 (iii)where the said amount of credit relates to goods 
sold under notification, if any, claiming refund of 
value added tax paid thereon(where ever 
applicable): 

 

 

 
 
 
 
74 of 1956 

Provided further that so much of the said credit as is 
attributable to any claim related to section 3, sub-section 
(3) of section 5, section 6, section 6A or sub-section (8) 
of section 8 of the Central Sales Tax Act, 1956 which is 
not substantiated in the manner, and within the period, 
prescribed in rule 12 of the Central Sales Tax 
(Registration and Turnover) Rules, 1957 shall not be 
eligible to be credited to the electronic credit ledger: 

 

 Provided also that an amount equivalent to the credit 
specified in the second proviso shall be refunded under 
the existing law when the said claims are substantiated in 
the manner prescribed in rule 12 of the Central Sales Tax 
(Registration and Turnover) Rules, 1957. 
 

 

 (2) A registered person, other than a person opting to 
pay tax under section 10, shall be entitled to take, 
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in his electronic credit ledger, credit of the 
unavailed input tax credit in respect of capital 
goods, not carried forward in a return, furnished 
under the existing law by him, for the period 
ending with the day immediately preceding the 
appointed day in such manner as may be 
prescribed: 

 Provided that the registered person shall not be 
allowed to take credit unless the said credit was 
admissible as input tax credit under the existing law and 
is also admissible as input tax credit under this Act. 

 

 Explanation.––For the purposes of this section, the 
expression “unavailed input tax credit” means the amount 
that remains after subtracting the amount of input tax 
credit already availed in respect of capital goods by the 
taxable person under the existing law from the aggregate 
amount of input tax credit to which the said person was 
entitled in respect of the said capital goods under the 
existing law. 

 

 (3) A registered person, who was not liable to be 
registered under the existing law or who was 
engaged in the sale of exempted goods or tax free 
goods, by whatever name called, or goods which 
have suffered tax at the first point of their sale in 
the State and the subsequent sales of which are 
not subject to tax in the State under the existing 
law but which are liable to tax under this Act or 
where the person was entitled to the credit of 
input tax at the time of sale of goods, if any, shall 
be entitled to take, in his electronic credit ledger, 
credit of the value added tax and entry tax in 
respect of inputs held in stock and inputs 
contained in semi-finished or finished goods held 
in stock on the appointed day subject to the 
following conditions namely:–– 

 

 

 (i) such inputs or goods are used or intended to be 
used for making taxable supplies under this Act;  

 

 

 (ii) the said registered person is eligible for input 
tax credit on such inputs under this Act;  

 

 

  (iii) the said registered person is in possession of 
invoice or other prescribed documents evidencing 
payment of tax under the existing law in respect of 
such inputs; and 
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 (iv) such invoices or other prescribed documents 
were issued not earlier than twelve months 
immediately preceding the appointed day: 

 

 

 Provided that where a registered person, other than 
a manufacturer or a supplier of services, is not in 
possession of an invoice or any other documents 
evidencing payment of tax in respect of inputs, then, 
such registered person shall, subject to such 
conditions, limitations and safeguards as may be 
prescribed, including that the said taxable person shall 
pass on the benefit of such credit by way of reduced 
prices to the recipient, be allowed to take credit at 
such rate and in such manner as may be prescribed.  

 

 

 (4) A registered person, who was engaged in the sale 
of taxable goods as well as exempted goods or 
tax free goods, by whatever name called, under 
the existing law but which are liable to tax under 
this Act, shall be entitled to take, in his electronic 
credit ledger,- 

 

 

 (a) the amount of credit of the value added tax, 
and entry tax,  if any, carried forward in a return 
furnished under the existing law by him in accordance 
with the provisions of sub-section (1); and   

 

 (b) the amount of credit of the value added tax and 
entry tax, if any, in respect of inputs held in stock and 
inputs contained in semi-finished or finished goods 
held in stock on the appointed day, relating to such 
exempted goods or tax free goods, by whatever name 
called, in accordance with the provisions of sub-
section (3). 

 

 (5) A registered person shall be entitled to take, in his 
electronic credit ledger, credit of value added tax, 
and entry tax, if any, in respect of inputs received 
on or after the appointed day but the tax in 
respect of which has been paid by the supplier 
under the existing law, subject to the condition 
that the invoice or any other taxpaying document 
of the same was recorded in the books of account 
of such person within a period of thirty days from 
the appointed day:   

 

 Provided that the period of thirty days may, on 
sufficient cause being shown, be extended by the 
Commissioner for a further period not exceeding thirty 
days: 
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 Provided further that the said registered person shall 

furnish a statement, in such manner as may be prescribed, 
in respect of credit that has been taken under this sub-
section.  

 

 

 (6) A registered person, who was either paying tax at 
a fixed rate or paying a fixed amount in lieu of 
the tax payable under the existing law shall be 
entitled to take, in his electronic credit ledger, 
credit of value added tax in respect of inputs held 
in stock and inputs contained in semi-finished or 
finished goods held in stock on the appointed day 
subject to the following conditions, namely:–– 
 

 

 (i) such inputs or goods are used or intended to be 
used for making taxable supplies under this Act;  

 

 

 (ii) the said registered person is not paying tax 
under section 10;  

 

 

 (iii) the said registered person is eligible for input 
tax credit on such inputs under this Act;  

 

 

 (iv) the said registered person is in possession of 
invoice or other prescribed documents evidencing 
payment of tax under the existing law in respect of 
inputs; and 

 

 

 (v) such invoices or other prescribed documents 
were issued not earlier than twelve months 
immediately preceding the appointed day.  

 

 

 (7) The amount of credit under sub-sections (3), 
(4) and (6) shall be calculated in such manner as 
may be prescribed. 

 

 141. (1)Where any inputs received at a place of 
business had been despatched as such or 
despatched after being partially processed to a 
jobworker for further processing, testing, repair, 
reconditioning or any other purpose in 
accordance with the provisions of existing law 
prior to the appointed day and such inputs are 
returned to the said place on or after the 
appointed day, no tax shall be payable if such 
inputs, after completion of the jobwork or 
otherwise, are returned to the said place within 

Transitional 
provisions relating to 
jobwork. 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

308 

six months from the appointed day: 
 Provided that the period of six months may, on 

sufficient cause being shown, be extended by the 
Commissioner for a further period not exceeding two 
months: 

 

 

 Provided further that if such inputs are not 
returned within the period specified in this sub-
section, the input tax credit shall be liable to be 
recovered in accordance with the provisions of 
clause (a) of sub-section (8) of section 142. 

 

 

 (2) Where any semi-finished goods had been 
despatched from the place of business to any 
other premises for carrying out certain 
manufacturing processes in accordance with the 
provisions of existing law prior to the appointed 
day and such goods (hereafter in this sub-section 
referred to as “the said goods”) are returned to the 
said place on or after the appointed day, no tax 
shall be payable if the said goods, after 
undergoing manufacturing processes or 
otherwise, are returned to the said place within 
six months from the appointed day: 

 

 

 Provided that the period of six months may, on 
sufficient cause being shown, be extended by the 
Commissioner for a further period not exceeding two 
months:  

 

 

 Provided further that if the said goods are not 
returned within a period specified in this sub-section, 
the input tax credit shall be liable to be recovered in 
accordance with the provisions of clause (a) of sub-
section (8) of section 142: 

 

 

 Provided also that the person despatching the 
goods may, in accordance with the provisions of the 
existing law, transfer the said goods to the premises 
of any registered person for the purpose of supplying 
there from on payment of tax in India or without 
payment of tax for exports within the period 
specified in this sub-section. 

 

 

 (3) Where any goods had been despatched from the 
place of business without payment of tax for 
carrying out tests or any other process, to any 
other premises, whether registered or not, in 
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accordance with the provisions of existing law 
prior to the appointed day and such goods, are 
returned to the said place of business on or after 
the appointed day, no tax shall be payable if the 
said goods, after undergoing tests or any other 
process, are returned to such place within six 
months from the appointed day:  

 
 Provided that the period of six months may, on 

sufficient cause being shown, be extended by the 
Commissioner for a further period not exceeding two 
months:  

 

 Provided further that if the said goods are not 
returned within the period specified in this sub-
section, the input tax credit shall be liable to be 
recovered in accordance with the provisions of 
clause (a) of sub-section (8) of section 142:  

 

 

 Provided also that the person despatching the 
goods may, in accordance with the provisions of the 
existing law, transfer the said goods from the said 
other premises on payment of tax in India or without 
payment of tax for exports within the period 
specified in this sub-section.  

 

 

 (4) The tax under sub-sections (1), (2) and (3) shall 
not be payable, only if the person despatching the 
goods and the jobworker declare the details of the 
inputs or goods held in stock by the jobworker on 
behalf of the said person on the appointed day in 
such form and manner and within such time as 
may be prescribed. 

 

 

 142. (1)Where any goods on which tax, if any, had 
been paid under the existing law at the time of 
sale thereof, not being earlier than six months 
prior to the appointed day, are returned to any 
place of business on or after the appointed day, 
the registered person shall be eligible for refund 
of the tax paid under the existing law where such 
goods are returned by a person, other than a 
registered person, to the said place of business 
within a period of six months from the appointed 
day and such goods are identifiable to the 
satisfaction of the proper officer: 

Miscellaneous 
transitional 
provisions. 

 Provided that if the said goods are returned by a 
registered person, the return of such goods shall be 
deemed to be a supply.  
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 (2) (a)where, in pursuance of a contract entered into 
prior to the appointed day, the price of any goods 
is revised upwards on or after the appointed day, 
the registered person who had sold such goods 
shall issue to the recipient a supplementary 
invoice or debit note, containing such particulars 
as may be prescribed, within thirty days of such 
price revision and for the purposes of this Act, 
such supplementary invoice or debit note shall be 
deemed to have been issued in respect of an 
outward supply made under this Act;   

 

 (b) where, in pursuance of a contract entered into 
prior to the appointed day, the price of any goods 
is revised downwards on or after the appointed 
day, the registered person who had sold such 
goods may issue to the recipient a credit note, 
containing such particulars as may be prescribed, 
within thirty days of such price revision and for 
the purposes of this Act such credit note shall be 
deemed to have been issued in respect of an 
outward supply made under this Act: 

 

 Provided that the registered person shall be 
allowed to reduce his tax liability on account of issue 
of the credit note only if the recipient of the credit 
note has reduced his input tax credit corresponding to 
such reduction of tax liability.   
   

 

 (3) Every claim for refund filed by any person 
before, on or after the appointed day for refund of 
any amount of input tax credit, tax, interest or any 
other amount paid under the existing law, shall be 
disposed of in accordance with the provisions of 
existing law and any amount eventually accruing 
to him shall be refunded to him in cash in 
accordance with the provisions of the said law: 

 

 

 Provided that where any claim for refund of the 
amount of input tax credit is fully or partially 
rejected, the amount so rejected shall lapse: 

 

 

 Provided further that no refund shall be allowed of 
any amount of input tax credit where the balance of 
the said amount as on the appointed day has been 
carried forward under this Act. 

 

 

 (4) Every claim for refund filed after the appointed  
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day for refund of any tax paid under the existing 
law in respect of the goods exported before or 
after the appointed day, shall be disposed of in 
accordance with the provisions of the existing 
law: 

 Provided that where any claim for refund of input 
tax credit is fully or partially rejected, the amount so 
rejected shall lapse: 

 

 Provided further that no refund shall be allowed of 
any amount of input tax credit where the balance of 
the said amount as on the appointed day has been 
carried forward under this Act. 

 

 
 
 
 
 
 
 
 
 
 
 

(5) Notwithstanding anything to the contrary 
contained in this Act, any amount of input tax 
credit reversed prior to the appointed day shall 
not be admissible as input tax credit under this 
Act. 

 
(6) (a) every proceeding of appeal, revision, review 

or reference relating to a claim for input tax credit 
initiated whether before, on or after the appointed 
day under the existing law shall be disposed of in 
accordance with the provisions of the existing 
law, and any amount of credit found to be 
admissible to the claimant shall be refunded to 
him in cash in accordance with the provisions of 
the existing law, and the amount rejected, if any, 
shall not be admissible as input tax credit under 
this Act: 

 

 Provided that no refund shall be allowed of any 
amount of input tax credit where the balance of the 
said amount as on the appointed day has been carried 
forward under this Act; 

 

 (b) every proceeding of appeal, revision, review 
or reference relating to recovery of input tax 
credit initiated whether before, on or after the 
appointed day under the existing law shall be 
disposed of in accordance with the provisions 
of the existing law, and if any amount of credit 
becomes recoverable as a result of such 
appeal, revision, review or reference, the same 
shall, unless recovered under the existing law, be 
recovered as an arrear of tax under this Act 
and the amount so recovered shall not be 
admissible as input tax credit under this Act.
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 (7) (a) every proceeding of appeal, revision, review 

or reference relating to any output tax liability 
initiated whether before, on or after the appointed 
day under the existing law, shall be disposed of in 
accordance with the provisions of the existing 
law, and if any amount becomes recoverable as a 
result of such appeal, revision, review or 
reference, the same shall, unless recovered under 
the existing law, be recovered as an arrear of tax 
under this Act and the amount so recovered shall 
not be admissible as input tax credit under this 
Act. 

 

 (b) every proceeding of appeal, revision, review 
or reference relating to any output tax liability 
initiated whether before, on or after the appointed 
day under the existing law, shall be disposed of in 
accordance with the provisions of the existing 
law, and any amount found to be admissible to 
the claimant shall be refunded to him in cash in 
accordance with the provisions of the existing 
law and the amount rejected, if any, shall not be 
admissible as input tax credit under this Act. 

 

 (8) (a) where in pursuance of an assessment or 
adjudication proceedings instituted, whether 
before, on or after the appointed day under the 
existing law, any amount of tax, interest, fine or 
penalty becomes recoverable from the person, the 
same shall, unless recovered under the existing 
law, be recovered as an arrear of tax under this 
Act and the amount so recovered shall not be 
admissible as input tax credit under this Act; 
    

 

 (b) where in pursuance of an assessment or 
adjudication proceedings instituted, whether 
before, on or after the appointed day under the 
existing law, any amount of tax, interest, fine or 
penalty becomes refundable to the taxable 
person, the same shall be refunded to him in cash 
under the said law, and the amount rejected, if 
any, shall not be admissible as input tax credit 
under this Act. 

 

 (9) (a) where any return, furnished under the existing 
law, is revised after the appointed day and if, 
pursuant to such revision, any amount is found to 
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be recoverable or any amount of input tax credit 
is found to be inadmissible, the same shall, unless 
recovered under the existing law, be recovered as 
an arrear of tax under this Act and the amount so 
recovered shall not be admissible as input tax 
credit under this Act; 

 (b) where any return, furnished under the existing 
law, is revised after the appointed day but 
within the time limit specified for such 
revision under the existing law and if, pursuant 
to such revision, any amount is found to be 
refundable or input tax credit is found to be 
admissible to any taxable person, the same 
shall be refunded to him in cash under the 
existing law, and the amount rejected, if any, 
shall not be admissible as input tax credit 
under this Act. 

 

 (10) Save as otherwise provided in this Chapter, 
the goods or services or both supplied on or after 
the appointed day in pursuance of a contract 
entered into prior to the appointed day shall be 
liable to tax under the provisions of this Act. 

 

 (11) (a) notwithstanding anything contained in 
section 12, no tax shall be payable on goods 
under this Act to the extent the tax was leviable 
on the said goods under the Jharkhand Value 
Added Tax Act 2005,  

 

 
 
 
 
 
32 of 1994 

(b) notwithstanding anything contained in section 13, 
no tax shall be payable on services under this Act 
to the extent the tax was leviable on the said 
services under Chapter V of the Finance Act, 
1994; 
 

 

 
 
05 of 2006 
32 of 1994 

(c) where tax was paid on any supply, both under the 
Jharkhand Value Added Tax Act 2005, and under 
Chapter V of the Finance Act, 1994, tax shall be 
leviable under this Act and the taxable person 
shall be entitled to take credit of value added tax 
or service tax paid under the existing law to the 
extent of supplies made after the appointed day 
and such credit shall be calculated in such manner 
as may be prescribed. 

 

 (12) Where any goods sent on approval basis, not 
earlier than six months before the appointed day, 
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are rejected or not approved by the buyer and 
returned to the seller on or after the appointed 
day, no tax shall be payable thereon if such goods 
are returned within six months from the 
appointed day: 

 
 Provided that the said period of six months may, on 

sufficient cause being shown, be extended by the 
Commissioner for a further period not exceeding two 
months: 

 

 Provided further that the tax shall be payable by the 
person returning the goods if such goods are liable to 
tax under this Act, and are returned after the period 
specified in this sub-section: 

 

 Provided also that tax shall be payable by the person 
who has sent the goods on approval basis if such 
goods are liable to tax under this Act, and are not 
returned within the period specified in this sub-
section. 

 

 (13) Where a supplier has made any sale of goods 
in respect of which tax was required to be 
deducted at source under the Jharkhand Value 
Added Tax, 2005 and has also issued an invoice 
for the same before the appointed day, no 
deduction of tax at source under section 51 shall 
be made by the deductor under the said section 
where payment to the said supplier is made on or 
after the appointed day.  

 

 (14) Where any goods or capital goods belonging 
to the principal are lying at the premises of the 
agent on the appointed day, the agent shall be 
entitled to take credit of the tax paid on such 
goods or capital goods subject to fulfilment of the 
following conditions: 
(i) the agent is a registered taxable person under 

this Act; 
(ii)  both the principal and the agent declare the 

details of stock of goods or capital goods lying 
with such agent on the day immediately 
preceding the appointed day in such form and 
manner and within such time as may be 
prescribed in this behalf; 

(iii)  the invoices for such goods or capital goods 
had been issued not earlier than twelve months 
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immediately preceding the appointed day; and 
(iv) the principal has either reversed or not availed 

of the input tax credit in respect of such,- 
(a) goods; or 
(b) capital goods or, having availed of such 

credit, has reversed the said credit, to the 
extent availed of by him.  

 Explanation.- For the purposes of this Chapter, 
the expression “capital goods” shall have the 
same meaning as assigned to it in the Jharkhand 
Value Added Tax 2005,. 

 

 

  
CHAPTER  XXI 

MISCELLANEOUS  
 

 

 143. (1) A registered person (hereafter in this section 
referred to as the “principal”) may, under intimation 
and subject to such conditions as may be prescribed, 
send any inputs or capital goods, without payment of 
tax, to a jobworker for jobwork and from there 
subsequently send to another jobworker and likewise, 
and shall,––  

 

Jobwork procedure. 

 (a) bring back inputs, after completion of jobwork 
or otherwise, or capital goods, other than moulds and 
dies, jigs and fixtures, or tools, within one year and 
three years, respectively, of their being sent out, to any 
of his place of business, without payment of tax; 

 

 

 (b) supply such inputs, after completion of 
jobwork  or otherwise, or capital goods, other 
than moulds and dies, jigs and fixtures, or tools, 
within one year and three years, respectively, of 
their being sent out from the place of business of 
a jobworker on payment of tax within India, or 
with or without payment of tax for export, as the 
case may be:  

 

 Provided that the principal shall not supply the 
goods from the place of business of a jobworker in 
accordance with the provisions of this clause  unless 
the said principal declares the place of business of the 
jobworker as his additional place of business except in 
a case- 
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(i) where the jobworker is registered under 
section 25; or 

 

 

 (ii) where the principal is engaged in the 
supply of such goods as may be notified by the 
Commissioner. 

 

 

 (2) The responsibility for keeping proper accounts 
for the inputs or capital goods shall lie with the 
principal. 

 

 

 (3) Where the inputs sent for jobwork are not 
received back by the principal after completion of 
jobwork or otherwise in accordance with the 
provisions of clause (a) of sub-section (1) or are 
not supplied from the place of business of the 
jobworker in accordance with the provisions of 
clause (b) of sub-section (1) within a period of 
one year of their being sent out, it shall be 
deemed that such inputs had been supplied by the 
principal to the jobworker on the day when the 
said inputs were sent out. 

 

 (4) Where the capital goods, other than moulds and 
dies, jigs and fixtures, or tools, sent for jobwork 
are not received back by the principal in 
accordance with the provisions of clause (a) of 
sub-section (1) or are not supplied from the place 
of business of the jobworker in accordance with 
the provisions of clause (b) of sub-section (1) 
within a period of three years of their being sent 
out, it shall be deemed that such capital goods 
had been supplied by the principal to the 
jobworker on the day when the said capital goods 
were sent out. 

 

 (5) Notwithstanding anything contained in sub-
sections (1) and (2), any waste and scrap 
generated during the jobwork may be supplied by 
the jobworker directly from his place of business 
on payment of tax, if such jobworker is 
registered, or by the principal, if the jobworker is 
not registered. 

 

 Explanation. - For the purposes of jobwork, input 
includes intermediate goods arising from any treatment 
or process carried out on the inputs by the principal or the 
jobworker. 

 

 144. Where any document- Presumption as to 
documents in certain 
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cases. 
 (i) is produced by any person under this Act or 

any other law for the time being in force; or 

 

 
(ii)  has been seized from the custody or control of 

any person under this Act or any other law for 
the time being in force; or 

 

 
 

(iii)  has been received from any place outside India 
in the course of any proceedings under this Act 
or any other law for the time being in force, 

 

 and such document is tendered by the prosecution in 
evidence against him or any other person who is tried 
jointly with him, the court shall-- 

 

 (a) unless the contrary is proved by such person, 
presume — 

 

 (i) the truth of the contents of such document;  

 (ii)  that the signature and every other part of such 
document which purports to be in the handwriting 
of any particular person or which the court may 
reasonably assume to have been signed by, or to 
be in the handwriting of, any particular person, is 
in that person’s handwriting, and in the case of a 
document executed or attested, that it was 
executed or attested by the person by whom it 
purports to have been so executed or attested; 

 

 (b) admit the document in evidence notwithstanding 
that it is not duly stamped, if such document is 
otherwise admissible in evidence. 

 

 145. (1)  Notwithstanding anything contained in any 
other law for the time being in force, — 

 

Admissibility of micro 
films, facsimile copies 
of documents and 
computer printouts as 
documents and as 
evidence. 

 (a) a micro film of a document or the reproduction 
of the image or images embodied in such micro film 
(whether enlarged or not); or 
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 (b) a facsimile copy of a document; or 

 
 

 (c) a statement contained in a document  and 
included in a printed material produced by a 
computer, subject to such conditions as may be 
prescribed; or 

 
 

 

 (d) any information stored electronically in any 
device or media, including any hard copies made of 
such information, 

 

 

 shall be deemed to be a document for the purposes of this 
Act and the rules made there under and shall be 
admissible in any proceedings there under, without 
further proof or production of the original, as evidence of 
any contents of the original or of any fact stated therein 
of which direct evidence would be admissible. 

 

 

 (2) In any proceedings under this Act and or the rules 
made there under, where it is desired to give a 
statement in evidence by virtue of this section, a 
certificate, — 

 

 

 (a) identifying the document containing the 
statement and describing the manner in which it was 
produced; 

 

 

 (b) giving such particulars of any device involved 
in the production of that document as may be 
appropriate for the purpose of showing that the 
document was produced by a computer, 

 

 

 shall be evidence of any matter stated in the certificate 
and for the purposes of this sub-section it shall be 
sufficient for a matter to be stated to the best of the 
knowledge and belief of the person stating it. 

 

 

 146. The Government may, on the recommendations 
of the Council, notify the Common Goods and 
Services Tax Electronic Portal for facilitating 
registration, payment of tax, furnishing of returns, 
computation and settlement of integrated tax, 
electronic way bill and for carrying out such other 
functions and for such purposes as may be prescribed. 

 

Common Portal. 
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 147. The Government may, on the recommendations 
of the Council, notify certain supplies of goods as 
“deemed exports”, where goods supplied do not leave 
India, and payment for such supplies is received 
either in Indian rupees or in convertible foreign 
exchange, if such goods are manufactured in India. 

Deemed Exports. 

 148. The Government may, on the recommendations 
of the Council, and subject to such conditions and 
safeguards as may be prescribed, notify certain 
classes of registered persons, and the special 
procedures to be followed by such persons including 
those with regard to registration, furnishing of return, 
payment of tax and administration of such persons. 

 

Special procedure for 
certain processes. 

 149. (1) Every registered person may be assigned a 
goods and services tax compliance rating score by the 
Government based on his record of compliance with 
the provisions of this Act. 

 

Goods and services tax 
compliance rating. 

 (2) The goods and services tax compliance rating 
score may be determined on the basis of such 
parameters as may be prescribed. 

 

 (3) The goods and services tax compliance rating 
score may be updated at periodic intervals and 
intimated to the registered person and also placed 
in the public domain in such manner as may be 
prescribed. 

 

 

 150. (1) Any person, being— Obligation to furnish 
information return. 

 (a) a taxable person; or 
 

 

 (b) a local authority or other public body or 
association; or 

 

 

 (c) any authority of the State Government 
responsible for the collection of value added tax or 
sales tax or State excise duty or an authority of the 
Central Government responsible for the collection of 
excise duty or customs duty; or 

 

 
43 of 1961. 

(d) an income tax authority appointed under the 
provisions of the Income-tax Act, 1961; or 

 

 

 
2 of 1934. 

(e) a banking company within the meaning of 
clause (a) of section 45A of the Reserve Bank of India 
Act, 1934; or 
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36 of 2003. 

(f) a State Electricity Board or an electricity 
distribution or transmission licensee under the 
Electricity Act, 2003, or any other entity entrusted 
with such functions by the Central Government or the 
State Government; or 

 

 

 
16 of 1908. 

(g) the Registrar or Sub-Registrar appointed under 
section 6 of the Registration Act, 1908; or 

 

 

 
18 of 2013. 

(h) a Registrar within the meaning of the 
Companies Act, 2013; or 

 

 

 
59 of 1988. 

(i) the registering authority empowered to register 
motor vehicles under the Motor Vehicles Act, 1988; 
or 

 

 

 
 
 
30 of 2013. 

(j) the Collector referred to in clause (c) of section 
3 of the Right to Fair Compensation and Transparency 
in Land Acquisition, Rehabilitation and Resettlement 
Act, 2013; or 

 

 

 
 
42 of 1956. 

(k) the recognised stock exchange referred to in 
clause (f) of section 2 of the Securities Contracts 
(Regulation) Act, 1956; or 

 

 

 
22 of 1996. 

(l) a depository referred to in clause (e) of sub-
section (1) of section 2 of the Depositories Act, 1996; 
or 

 

 

 
2 of 1934. 

(m) an officer of the Reserve Bank of India as 
constituted under section 3 of the Reserve Bank of 
India Act, 1934; or 

 

 

 
18 of 2013. 

(n) the Goods and Services Tax Network, a 
company registered under the Companies Act, 2013; 
or 

 

 

 (o) a person to whom a Unique Identity Number 
has been granted under sub-section (9) of section 
25;or 

 

 

 (p) any other person as may be specified, on the 
recommendations of the Council, by the Government, 

 

 

 who is responsible for maintaining record of registration 
or statement of accounts or any periodic return or 
document containing details of payment of tax and other 
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details of transaction of goods or services or both or 
transactions related to a bank account or consumption of 
electricity or transaction of purchase, sale or exchange of 
goods or property or right or interest in a property under 
any law for the time being in force, shall furnish an 
information return of the same in respect of such periods, 
within such time, in such form and manner and to such 
authority or agency as may be prescribed. 

 (2) Where the Commissioner, or an officer 
authorised by him in this behalf, considers that 
the information furnished in the information 
return is defective, he may intimate the defect to 
the person who has furnished such information 
return and give him an opportunity of rectifying 
the defect within a period of thirty days from the 
date of such intimation or within such further 
period which, on an application made in this 
behalf, the said authority may allow and if the 
defect is not rectified within the said period of 
thirty days or, the further period so allowed, then, 
notwithstanding anything contained in any other 
provisions of this Act, such information return 
shall be treated as not furnished and the 
provisions of this Act shall apply. 

 

 (3) Where a person who is required to furnish 
information return has not furnished the same 
within the time specified in sub-section (1) or 
sub-section (2), the said authority may serve upon 
him a notice requiring furnishing of such 
information return within a period not exceeding 
ninety days from the date of service of the notice 
and such person shall furnish the information 
return. 

 

 151. (1) The Commissioner may, if he considers that it 
is necessary so to do, by notification, direct that 
statistics may be collected relating to any matter dealt 
with by or in connection with this Act.  

Power to collect 
statistics. 

 (2) Upon such notification being issued, the 
Commissioner, or any person authorised by him 
in this behalf, may call upon the concerned 
persons to furnish such information or returns, in 
such form and manner as may be prescribed, 
relating to any matter in respect of which 
statistics is to be collected. 

 

 

 152. (1) No information of any individual return or 
part thereof with respect to any matter given for the 
purposes of section 150 or section 151 shall, without 

Bar on disclosure of 
information. 
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the previous consent in writing of the concerned 
person or his authorised representative, be published 
in such manner so as to enable such particulars to be 
identified as referring to a particular person and no 
such information shall be used for the purpose of any 
proceedings under this Act. 

 
 (2) Except for the purposes of prosecution under this Act 

or any other Act for the time being in force, no 
person who is not engaged in the collection of 
statistics under this Act or compilation or 
computerisation thereof for the purposes of this Act, 
shall be permitted to see or have access to any 
information or any individual return referred to in 
section 151. 

 

 

 (3) Nothing in this section shall apply to the 
publication of any information relating to a class 
of taxable persons or class of transactions, if in 
the opinion of the Commissioner, it is desirable in 
the public interest to publish such information. 

 

 

 153. Any officer not below the rank of Assistant 
Commissioner may, having regard to the nature and 
complexity of the case and the interest of revenue, 
take assistance of any expert at any stage of scrutiny, 
inquiry, investigation or any other proceedings before 
him.   

 

Taking assistance from 
an expert. 

 154. The Commissioner or an officer authorised by 
him may take samples of goods from the possession 
of any taxable person, where he considers it 
necessary, and provide a receipt for any samples so 
taken.  

 

Power to take samples. 

 155. Where any person claims that he is eligible for 
input tax credit under this Act, the burden of proving 
such claim shall lie on such person. 

 

Burden of Proof. 

 
 
45 of 1860. 

156. All persons discharging functions under this Act 
shall be deemed to be public servants within the 
meaning of section 21 of the Indian Penal Code. 

 

Persons deemed to be 
public servants. 
 

 157. (1) No suit, prosecution or other legal 
proceedings shall lie against the President, State 
President, Members, officers or other employees of 
the Appellate Tribunal or any other person authorised 
by the said Appellate Tribunal for anything which is 

Protection of action 
taken under this Act. 
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in good faith done or intended to be done under this 
Act or the rules made thereunder. 

 (2) No suit, prosecution or other legal proceedings 
shall lie against any officer appointed or 
authorised under this Act for anything which is 
done or intended to be done in good faith under 
this Act or the rules made thereunder. 

 

 

 158. (1) All particulars contained in any statement 
made, return furnished or accounts or documents 
produced in accordance with this Act, or in any 
record of evidence given in the course of any 
proceedings under this Act (other than proceedings 
before a criminal court), or in any record of any 
proceedings under this Act shall, save as provided in 
sub-section (3), not be disclosed. 

Disclosure of 
information by a public 
servant. 

 
1 of 1872. 

(2) Notwithstanding anything contained in the Indian 
Evidence Act, 1872, no court shall, save as 
otherwise provided in sub-section (3), require any 
officer appointed or authorised under this Act to 
produce before it or to give evidence before it in 
respect of particulars referred to in sub-section 
(1).  

 

 

 (3) Nothing contained in this section shall apply to 
the disclosure of,–– 

 

 

 
 
 
45 of 1860. 
49 of 1988. 

(a) any particulars in respect of any statement, 
return, accounts, documents, evidence, affidavit or 
deposition, for the purpose of any prosecution under 
the Indian Penal Code or the Prevention of Corruption 
Act, 1988, or any other law for the time being in 
force; or 

 

 

 (b) any particulars to the Central Government or 
the State Government or to any person acting in the 
implementation of this Act, for the purposes of 
carrying out the objects of this Act; or 

 

 

 (c) any particulars when such disclosure is 
occasioned by the lawful exercise under this Act of 
any process for the service of any notice or recovery 
of any demand; or 

 

 

 (d) any particulars to a civil court in any suit or 
proceedings, to which the Government or any 
authority under this Act is a party, which relates to 
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any matter arising out of any proceedings under this 
Act or under any other law for the time being in force 
authorising any such authority to exercise any powers 
thereunder; or 

 
 (e) any particulars to any officer appointed for the 

purpose of audit of tax receipts or refunds of the tax 
imposed by this Act; or 

 

 

 (f) any particulars where such particulars are 
relevant for the purposes of any inquiry into the 
conduct of any officer appointed or authorised under 
this Act, to any person or persons appointed as an 
inquiry officer under any law for the time being in 
force; or 

 

 

 (g) any such particulars to an officer of the Central 
Government or of any State Government, as may be 
necessary for the purpose of enabling that 
Government to levy or realise any tax or duty; or 

 

 

 (h) any particulars when such disclosure is 
occasioned by the lawful exercise by a public servant 
or any other statutory authority, of his or its powers 
under any law for the time being in force; or 

 

 

 (i) any particulars relevant to any inquiry into a 
charge of misconduct in connection with any 
proceedings under this Act against a practising 
advocate, a tax practitioner, a practising cost 
accountant, a practising chartered accountant, a 
practising company secretary to the authority 
empowered to take disciplinary action against the 
members practising the profession of a legal 
practitioner, a cost accountant, a chartered accountant 
or a company secretary, as the case may be; or 

 

 

 (j) any particulars to any agency appointed for the 
purposes of data entry on any automated system or for 
the purpose of operating, upgrading or maintaining 
any automated system where such agency is 
contractually bound not to use or disclose such 
particulars except for the aforesaid purposes; or 

 

 

 (k) any such particulars to an officer of the 
Government as may be necessary for the purposes of 
any other law for the time being in force; and 
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 (l) any information relating to any class of taxable 
persons or class of transactions for publication, if, in 
the opinion of the Commissioner, it is desirable in the 
public interest, to publish such information. 

 

 

 159. (1) If the Commissioner, or any other officer 
authorised by him in this behalf, is of the opinion that 
it is necessary or expedient in the public interest to 
publish the name of any person and any other 
particulars relating to any proceedings or prosecution 
under this Act in respect of such person, it may cause 
to be published such name and particulars in such 
manner as it thinks fit. 

 

Publication of 
information in respect 
of persons in certain 
cases. 

 (2) No publication under this section shall be made in 
relation to any penalty imposed under this Act 
until the time for presenting an appeal to the 
Appellate Authority under section 107 has 
expired without an appeal having been presented 
or the appeal, if presented, has been disposed of. 

 

 

 Explanation.––In the case of firm, company or other 
association of persons, the names of the partners of the 
firm, directors, managing agents, secretaries and 
treasurers or managers of the company, or the members 
of the association, as the case may be, may also be 
published if, in the opinion of the Commissioner, or any 
other officer authorised by him in this behalf, 
circumstances of the case justify it. 

 

 

 160. (1) No assessment, re-assessment, adjudication, 
review, revision, appeal, rectification, notice, 
summons or other proceedings done, accepted, made, 
issued, initiated, or purported to have been done, 
accepted, made, issued, initiated in pursuance of any 
of the provisions of this Act shall be invalid or 
deemed to be invalid merely by reason of any 
mistake, defect or omission therein, if such 
assessment, re-assessment, adjudication, review, 
revision, appeal, rectification, notice, summons or 
other proceedings are in substance and effect in 
conformity with or according to the intents, purposes 
and requirements of this Act or any existing law.   

 

Assessment 
proceedings, etc. not to 
be invalid on certain 
grounds. 

 (2) The service of any notice, order or 
communication shall not be called in question, if 
the notice, order or communication, as the case 
may be, has already been acted upon by the 
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person to whom it is issued or where such service 
has not been called in question at or in the earlier 
proceedings commenced, continued or finalised 
pursuant to such notice, order or communication.  

 
 161. Without prejudice to the provisions of section 

160, and notwithstanding anything contained in any 
other provisions of this Act, any authority, who has 
passed or issued any decision or order or notice or 
certificate or any other document, may rectify any 
error which is apparent on the face of record in such 
decision or order or notice or certificate or any other 
document, either on its own motion or where such 
error is brought to its notice by any officer appointed 
under this Act or an officer appointed under the 
Central Goods and Services Tax Act or by the 
affected person within a period of three months from 
the date of issue of such decision or order or notice or 
certificate or any other document, as the case may be:  

 

Rectification of errors 
apparent on the face of 
record. 

 Provided that no such rectification shall be done after 
a period of six months from the date of issue of such 
decision or order or notice or certificate or any other 
document: 

 

 

 Provided further that the said period of six months 
shall not apply in such cases where the rectification is 
purely in the nature of correction of a clerical or 
arithmetical error, arising from any accidental slip or 
omission: 

 

 

 Provided also that where such rectification adversely 
affects any person, the principles of natural justice shall 
be followed by the authority carrying out such 
rectification.  

 

 

 162. Save as provided in sections 117 and 118, no civil 
court shall have jurisdiction to deal with or decide 
any question arising from or relating to anything done 
or purported to be done under this Act. 

 

Bar on jurisdiction of 
civil courts. 

 163. Wherever a copy of any order or document is to 
be provided to any person on an application made by 
him for that purpose, there shall be paid such fee as 
may be prescribed. 
 

Levy of fee. 

 164. (1) The Government may, on the 
recommendations of the Council, by notification, 

Power of Government 
to make rules. 
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make rules for carrying out the provisions of this Act. 
 

 (2) Without prejudice to the generality of the 
provisions of sub-section (1), the Government 
may make rules for all or any of the matters 
which by this Act are required to be, or may be, 
prescribed or in respect of which provisions are to 
be or may be made by rules. 

 
 

 

 (3) The power to make rules conferred by this section 
shall include the power to give retrospective 
effect to the rules or any of them from a date not 
earlier than the date on which the provisions of 
this Act come into force. 

 

 (4) Any rules made under sub-section(1) or sub-
section (2) may provide that a contravention 
thereof shall be liable to a penalty not exceeding 
ten thousand rupees.  

 

 

 165. The Government may, by notification, make 
regulations consistent with this Act and the rules 
made thereunder to carry out the provisions of this 
Act. 

Power to make 
regulations. 

 166. Every rule made by the Government, every 
regulation made by the Government and every 
notification issued by the Government under this Act,  
shall be laid, as soon as may be after it is made or 
issued, before the State Legislature, while it is in 
session, for a total period of thirty days which may be 
comprised in one session or in two or more 
successive sessions, and if, before the expiry of the 
session immediately following the session or the 
successive sessions aforesaid, the State Legislature 
agrees in making any modification in the rule or 
regulation or in the notification, as the case may be, 
or the State Legislature agrees that the rule or 
regulation or the notification should not be made, the 
rule or regulation or notification, as the case may be, 
shall thereafter have effect only in such modified 
form or be of no effect, as the case may be; so, 
however, that any such modification or annulment 
shall be without prejudice to the validity of anything 
previously done under that rule or regulation or 
notification, as the case may be.  

Laying of rules, 
regulations and 
notifications. 

 167. The Commissioner may, by notification, direct 
that subject to such conditions, if any, as may be 
specified in the notification, any power exercisable 

Delegation of powers. 
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by any authority or officer under this Act may be 
exercisable also by another authority or officer as 
may be specified in such notification.  

 168. The Commissioner may, if he considers it 
necessary or expedient so to do for the purpose of 
uniformity in the implementation of this Act, issue 
such orders, instructions or directions to the State tax 
officers as it may deem fit, and thereupon all such 
officers and all other persons employed in the 
implementation of this Act shall observe and follow 
such orders, instructions or directions. 

Power to issue 
instructions or 
directions. 

 169. (1) Any decision, order, summons, notice or other 
communication under this Act or the rules made 
thereunder shall be served by any one of the 
following methods, namely:-- 

Service of notice in 
certain circumstances. 

 (a) by giving or tendering it directly or by a 
messenger including a courier to the addressee or the 
taxable person or to his manager or authorised 
representative or an advocate or a tax practitioner 
holding authority to appear in the proceedings on 
behalf of the taxable person or to a person regularly 
employed by him in connection with the business, or 
to any adult member of family residing with the 
taxable person; or 

 

 (b) by registered post or speed post or courier with 
acknowledgement due, to the person for whom it is 
intended or his authorised representative, if any, at his 
last known place of business or residence; or 

 

 (c) by sending a communication to his e-mail 
address provided at the time of registration or as 
amended from time to time; or  

 

 

 (d) by making it available on the common portal; 
or 

 

 (e) by publication in a newspaper circulating in the 
locality in which the taxable person or the person to 
whom it is issued is last known to have resided, 
carried on business or personally worked for gain; or 

 

 (f) if none of the modes aforesaid is practicable, by 
affixing it in some conspicuous place at his last known 
place of business or residence and if such mode is not 
practicable for any reason, then by affixing a copy 
thereof on the notice board of the office of the 
concerned officer or authority who or which passed 
such decision or order or issued such summons or 
notice. 

 

 (2) Every decision, order, summons, notice or any  
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communication shall be deemed to have been 
served on the date on which it is tendered or 
published or a copy thereof is affixed in the 
manner provided in sub-section (1).  

 (3) When such decision, order, summons, notice or 
any communication is sent by registered post or 
speed post, it shall be deemed to have been 
received by the addressee at the expiry of the 
period normally taken by such post in transit 
unless the contrary is proved. 

 

 

 170. The amount of tax, interest, penalty, fine or any 
other sum payable, and the amount of refund or any 
other sum due, under the provisions of this Act shall 
be rounded off to the nearest rupee and, for this 
purpose, where such amount contains a part of a 
rupee consisting of paise, then, if such part is fifty 
paise or more, it shall be increased to one rupee and if 
such part is less than fifty paise it shall be ignored.
  

Rounding off of tax 
etc. 

 171. (1) Any reduction in rate of tax on any supply of 
goods or services or the benefit of input tax credit 
shall be passed on to the recipient by way of 
commensurate reduction in prices. 

Anti-profiteering 
Measure. 

 (2) The Central Government may, on 
recommendations of the Council, by notification, 
constitute an Authority, or empower an existing 
Authority constituted under any law for the time 
being in force, to examine whether input tax 
credits availed by any registered person or the 
reduction in the tax rate have actually resulted in 
a commensurate reduction in the price of the 
goods or services or both supplied by him. 

 

 (3) The Authority referred to in sub-section (2) shall 
exercise such powers and discharge such 
functions as may be prescribed.     

 

 172. (1) If any difficulty arises in giving effect to any 
provisions of this Act, the Government may, on the 
recommendations of the Council, by a general or a 
special order published in the Official Gazette, make 
such provisions not inconsistent with the provisions 
of this Act or the rules or regulations made 
thereunder, as may be necessary or expedient for the 
purpose of removing the said difficulty:  

Removal of 
difficulties. 

 Provided that no such order shall be made after the 
expiry of a period of three years from the date of 
commencement of this Act.  

 

 (2) Every order made under this section shall be laid,  
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as soon as may be, after it is made, before the 
State Legislature. 

 173. Save as otherwise provided in this Act, on and from 
the date of commencement of this Act,- 
i)      The amendments, as made in Jharkhand Value 

Added Tax Act (Jharkhand Act 05, 2006) and as 

amended in sub-section (3) and sub-section (4) of 

section 18, by Jharkhand Act 10, 2015 dated 

23.09.2015, and Jharkhand Act 05, 2016 dated  

09.02.2016, shall be deemed to be effective from 

23.09.2015; 

ii)     The amendments as made in Jharkhand Value 

Added Tax Act (Jharkhand Act 05, 2006) and as 

amended in clause (ix) of sub-section (8) of 

section 18,  and in sub-section (10) of section 18, 

and insertion of clause (xviii) in sub-section (8) of 

section 18, by Jharkhand Act 10, 2015 dated 

23.09.2015, shall deemed to be effective from 

23.09.2015; 

iii)     The amendments as made in Jharkhand Value 

Added Tax Act (Jharkhand Act 05, 2006) and a 

proviso as inserted in clause (iii) of sub-section 

(4) of section 18, by Jharkhand Act 05, 2016 dated 
09.02.2016, shall be deemed to be effective from 

23.09.2015. 

Amendment of certain 
Acts. 

 
Jharkhand 
Act 05, 2006 
 
Jharkhand 
Act 13,  2012 
 
Jharkhand 
Act 21, 2011 
 
Jharkhand 
Act 14,  2012 
 
Jharkhand 
Act 11, 2011 

 

174. (1) Save as otherwise provided in this Act, on and 
from the date of commencement of this Act, 
 
 

(i) the Jharkhand Value Added Tax Act, 2005, 
except in respect of goods included in the Entry 54 of the 
State List of the Seventh Schedule to the Constitution, 
 
(ii) Jharkhand Entertainment Tax Act, 2012 
 
 
(iii) Jharkhand Taxation on Luxuries in Hotel Act, 
2011 
 
(iv) Jharkhand Advertisement Tax Act, 2012 

 
(i) Jharkhand Entry Tax Act on consumption or 

use of goods Act, 2011 
(hereafter referred to as the repealed Acts) are hereby 

Repeal and saving. 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

331 

repealed. 
 
 
 

(2) The repeal of the said Acts and the amendment of 
the Acts specified in section 173  (hereafter referred 
to as “such amendment” or “amended Act”, as the 
case may be) to the extent mentioned in sub-section 
(1) or section 173 shall not— 

 

 (a) revive anything not in force or existing at the 
time of such amendment or repeal; or 

 

 (b) affect the previous operation of the amended 
Acts or repealed Acts and orders or anything duly 
done or suffered thereunder; or  

 

 

 (c) affect any right, privilege, obligation, or 
liability acquired, accrued or incurred under the 
amended Acts or repealed Acts or orders under such 
repealed or amended Acts: 

Provided that any tax exemption granted as an 
incentive against investment through a notification 
shall not continue as privilege if the said notification 
is rescinded on or after the appointed day; or 

 

 (d) affect any tax, surcharge, penalty, fine, interest 
as are due or may become due or any forfeiture or 
punishment incurred or inflicted in respect of any 
offence or violation committed against the provisions 
of the amended Acts or repealed Acts; or  

 

 (e) affect any investigation, inquiry, verification 
(including scrutiny and audit), assessment 
proceedings, adjudication and  any other legal 
proceedings or recovery of arrears or remedy in 
respect of any such tax, surcharge, penalty, fine, 
interest, right, privilege, obligation, liability, forfeiture 
or punishment, as aforesaid, and any such 
investigation, inquiry, verification (including scrutiny 
and audit), assessment proceedings, adjudication and 
other legal proceedings or recovery of arrears or 
remedy may be instituted, continued or enforced, and 
any such tax, surcharge, penalty, fine, interest, 
forfeiture or punishment may be levied or imposed as 
if these Acts had not been so amended or repealed; or 

 

 (f) affect any proceedings including that 
relating to an appeal, revision, review or 
reference, instituted before, on or after the 
appointed day under the said amended Acts or 
repealed Acts and such proceedings shall be 
continued under the said amended Acts or repealed 
Acts as if this Act had not come into force and the 
said Acts had not been amended or repealed. 
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1 of 1917. 

(3) The mention of the particular matters referred 
to in section 173 and sub-section (1) shall not be 
held to prejudice or affect the general application 
of section 8 of the Bihar and Orissa General 
Clauses Act, 1917 with regard to the effect of 
repeal. 
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 SCHEDULE I 

[See section 7] 
 

 

 ACTIVITIES TO BE TREATED AS SUPPLY EVEN IF MADE 
WITHOUT CONSIDERATION 

 

 

 1. Permanent transfer or disposal of business assets where input 
tax credit has been availed on such assets.  

2. Supply of goods or services or both between related persons or 
between distinct persons as specified in section 25, when made in 
the course or furtherance of business: 

Provided that gifts not exceeding fifty thousand rupees in value in 
a financial year by an employer to an employee shall not be treated 
as supply of goods or services or both. 

3. Supply of goods— 

(a) by a principal to his agent where the agent undertakes to supply 
such goods on behalf of the principal; or 

(b) by an agent to his principal where the agent undertakes to 
receive such goods on behalf of the principal. 

4. Import of services by a taxable person from a related person or 
from any of his other establishments outside India, in the course or 
furtherance of business. 
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 SCHEDULE II 

[See section7] 
 

 ACTIVITIES TO BE TREATED AS SUPPLY OF GOODS OR 
SUPPLY OF SERVICES 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

1. Transfer 

(a) any transfer of the title in goods is a supply of goods; 
(b) any transfer  of right in goods or of undivided share in goods 
without the transfer of title thereof, is a supply of services; 
(c) any transfer of title in goods under an agreement which 
stipulates that property in goods shall pass at a future date upon 
payment of full consideration as agreed, is a supply of goods.  
 

2. Land and Building 

(a) any lease, tenancy, easement, licence to occupy land is a supply 
of services; 

(b) any lease or letting out of the building including a commercial, 
industrial or residential complex for business or commerce, either 
wholly or partly, is a supply of services. 

3. Treatment or process 

 Any treatment or process which is applied to another person’s 
goods is a supply of services. 

4. Transfer of business assets 

(a) where goods forming part of the assets of a business are 
transferred or disposed of by or under the directions of the person 
carrying on the business so as no longer to form part of those 
assets, whether or not for a consideration, such transfer or disposal 
is a supply of goods by the person; 

(b) where, by or under the direction of a person carrying on a 
business, goods held or used for the purposes of the business are 
put to any private use or are used, or made available to any person 
for use, for any purpose other than a purpose of the business, 
whether or not for a consideration, the usage or making available 
of such goods is a supply of services; 

(c) where any person ceases to be a taxable person, any goods 
forming part of the assets of any business carried on by him shall 
be deemed to be supplied by him in the course or furtherance of his 
business immediately before he ceases to be a taxable person, 
unless— 

(i) the business is transferred as a going concern to another person; 
or 
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20 of 1972 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

(ii) the business is carried on by a personal representative who is 
deemed to be a taxable person. 

5. Supply of services 

The following shall be treated as supply of service, namely:-- 

(a) renting of immovable property; 

(b) Construction of a complex, building, civil structure or a part 
thereof, including a complex or building intended for sale to a 
buyer, wholly or partly, except where the entire consideration has 
been received after issuance of completion certificate, where 
required, by the competent authority or after its first occupation, 
whichever is earlier. 

Explanation.––For the purposes of this clause–– 

(1) the expression "competent authority" means the Government or 
any authority authorised to issue completion certificate under any 
law for the time being in force and in case of non-requirement of 
such certificate from such authority, from any of the following, 
namely:– 

(i) an architect registered with the Council of Architecture 
constituted under the Architects Act, 1972; or 

(ii) a chartered engineer registered with the Institution of Engineers 
(India); or 

(iii) a licensed surveyor of the respective local body of the city or 
town or village or development or planning authority; 

(2) the expression "construction" includes additions, alterations, 
replacements or remodelling of any existing civil structure; 

(c) temporary transfer or permitting the use or enjoyment of any 
intellectual property right; 

(d)development, design, programming, customisation, adaptation, 
upgradation, enhancement, implementation of information 
technology software; 

(e)agreeing to the obligation to refrain from an act, or to tolerate an 
act or a situation, or to do an act; and 

(f) Transfer of the right to use any goods for any purpose (whether 
or not for a specified period) for cash, deferred payment or other 
valuable consideration. 

6. Composite supply 

The following composite supplies shall be treated as a supply of 
services, namely:— 

(a) works contract as defined in clause (119) of section 2; and 



झारख�ड गजट (असाधारण) गु�वार, 21 जून, 2017 

 

 

336 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

(b) supply, by way of or as part of any service or in any other 
manner whatsoever, of goods, being food or any other article for 
human consumption or any drink (other than alcoholic liquor for 
human consumption), where such supply or service is for cash, 
deferred payment or other valuable consideration. 

7. Supply of Goods 

The following shall be treated as supply of goods, namely:-- 

Supply of goods by any unincorporated association or body of 
persons to a member thereof for cash, deferred payment or other 
valuable consideration.  
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 SCHEDULE III 
[See section7] 

 

 ACTIVITIES OR TRANSACTIONS WHICH SHALL BE 
TREATED NEITHER AS A SUPPLY OF GOODS NOR A 
SUPPLY OF SERVICES  

 

 1. Services by an employee to the employer in the course of or in 
relation to his employment. 
 
2. Services by any court or Tribunal established under any law for 
the time being in force. 
 
3.(a) the functions performed by the Members of Parliament, 
Members of State Legislature, Members of Panchayats, Members 
of Municipalities and Members of other local authorities;    

 
(b) the duties performed by any person who holds any post in 
pursuance of the provisions of the Constitution in that capacity; or 
 
(c) the duties performed by any person as a Chairperson or a 
Member or a Director in a body established by the Central 
Government or a State Government or local authority and who is 
not deemed as an employee before the commencement of this 
clause. 
 
4. Services of funeral, burial, crematorium or mortuary including 
transportation of the deceased. 
 
5. Sale of land and, subject to clause (b) of paragraph 5 of 
Schedule II, sale of building. 
 
6.  Actionable claims, other than lottery, betting and gambling. 
  
Explanation.––For the purposes of paragraph 2, the term “court” 
includes District Court, High Court and Supreme Court. 

 

 
         झारखंड रा�यपाल के आदेश से,  

                                            

                  देवाशीष महापाSा, 

            �भारR �धान स0चव-सह-1व0ध परामश| 

              1व0ध 1वभाग, झारखंड, राँची। 

------------------ 

 झारख�ड राजक<य मुoणालयझारख�ड राजक<य मुoणालय,,  राँची �वारा �का�शत एवं मु9oतराँची �वारा �का�शत एवं मु9oत,,  
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�व�ध (�वधान) �वभाग 
----------- 

अ0धसचूना  

07 फरवर-, 2019 

 

सं�या-एल०जी०-11/2017-237/लेज०-- झारखडं 4वधान मंडल �वारा यथा पाwरत और माननीया 

रा9यपाल :दनांक 01 फ़रवर-, 2019 को अनुमत झारख�ड माल और सेवा कर (संशोधन) अ0ध5नयम, 

2018 का 5न6नांFकत अuेंजी अनुवाद झारखडं रा9यपाल के �ा0धकार से इसके �वारा �का�शत Fकया 

जाता है िजसे भारतीय सं4वधान के अनुnछेद 348 के खडं (3) के अधीन उZत अ0ध5नयम का अuेंजी 

भाषा मR �ा0धकृत पाठ समझा जाएगा।  

 

झारखडं रा9यपाल के आदेश से, 

 

संजय 6साद, 

�धान स0चव-सह-4व0ध परामश{ 

4व0ध 4वभाग, झारखडं, राँची। 

 

 
JHARKHAND GOODS AND SERVICES TAX (AMENDMENT) ACT,  2018 

(Jharkhand Act, 04, 2019) 

 

An Act, to amend Jharkhand Goods and Services Tax Act, 2017 (Jharkhand Act 12, 2017) 

Be it enacted by the Legislature of Jharkhand in the Sixty-ninth year of the Republic of India as 

follows - 

1. Short title and commencement. -  

 (1) This Act may be called the Jharkhand Goods and Services Tax (Amendment) Act, 2018. 

(2) It shall extend to the whole of the State of Jharkhand. 

(3) Save as otherwise provided, the provisions of this Act shall be deemed to have come into force with effect 

from 15th October, 2018. 

Provided that different dates may be appointed for different provisions of this bill and any 
reference in any such provision to the commencement of this Act shall be construed as a reference to 
the coming into force of that provision. 

2. Amendment of section 2.- In section 2 of the Jharkhand Goods and Services Tax Act, 2017 

(hereinafter referred to as the principal Act), –– 

(1) in clause (4), for the words “the Appellate Authority and the Appellate Tribunal”, the 

words, brackets and figures “the Appellate Authority, the Appellate Tribunal and the Authority referred 

to in sub-section (2) of section 171” shall be substituted; 
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(2) in clause (16), for the words “Central Board of Excise and Customs”, the words “Central Board 

of Indirect Taxes and Customs” shall be substituted;  

(3) in clause (17), for sub-clause (h), the following sub-clause shall be substituted, namely:- 

. “(h) activities of a race club including by way of totalisator or a license to book maker or 

activities of a licensed book maker in such club; and”; 

(4) clause (18) shall be omitted; 

(5) in clause (35), for the word, brackets and letter “clause (c)”, the word, brackets and letter 

“clause (b)” shall be substituted; 

(6) in clause (69), in sub-clause (f), after the word and figures “article 371”, the words, 

figures and letter “and article 371J” shall be inserted; 

(7) in clause (102), the following Explanation shall be inserted, namely:–– ‘Explanation.––

For the removal of doubts, it is hereby clarified that the expression “services” includes 

facilitating or arranging transactions in securities;’. 

3. Amendment of section 7.- In section 7 of the principal Act, with effect from the 1st day of July, 

2017,–– 

(1) in sub-section (1), –– 

(i) in clause (b), after the words “or furtherance of business;”, the word “and” shall be 

inserted and shall always be deemed to have been inserted; 

(ii) in clause (c) after the words “a consideration”, the word “and” shall be omitted and 

shall always be deemed to have been omitted; 

(iii) clause (d) shall be omitted and shall always be deemed to have been omitted; 

(2) after sub-section (1), the following sub-section shall be inserted and shall always be 

deemed to have been inserted, namely:- 

“(1A) where certain activities or transactions, constitute a supply in accordance with the 

provisions of sub-section (1), they shall be treated either as supply of goods or supply of services as 

referred to in Schedule II.”; 

(3) in sub-section (3), for the words, brackets and figures “sub-sections (1) and (2)”, the words, 

brackets, figures and letter “sub-sections (1), (1A) and (2)” shall be substituted. 

4. Amendment of section 9.- In section 9 of the principal Act, for sub-section (4), the following 

 sub-section shall be substituted, namely:-  

“(4) The Government may, on the recommendations of the Council, by notification, specify a class of 

registered persons who shall, in respect of supply of specified categories of goods or services or both 

received from an unregistered supplier, pay the tax on reverse charge basis as the recipient of such 
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supply of goods or services or both, and all the provisions of this Act shall apply to such recipient 

as if he is the person liable for paying the tax in relation to such supply of goods or services or both.”. 

5. Amendment of section 10.- In section 10 of the principal Act,— 

(1) in sub-section (1) — 

(a) for the words “in lieu of the tax payable by him, an amount calculated at such rate”, the 

words, brackets and figures “in lieu of the tax payable by him under sub-section (1) of 

section 9, an amount of tax calculated at such rate” shall be substituted; 

(b) in the proviso, for the words “one crore rupees, as may be recommended by the Council.”, 

the words “one crore and fifty lakh rupees as may be recommended by the Council:” shall be 

substituted; 

(c) after the proviso, the following proviso shall be inserted, namely:- 

“Provided further that a person who opts to pay tax under clause (a) or clause (b) or clause 

(c) may supply services (other than those referred to in clause (b) of paragraph 6 of Schedule II), of 

value not exceeding ten per cent. of turnover in the State in the preceding financial year or five lakh 

rupees, whichever is higher.”; 

 

(2) in sub-section (2), for clause (a), the following clause shall be substituted, namely:- 

“(a) save as provided in sub-section (1), he is not engaged in the supply of services;”. 

6. Amendment of section 12.-  In section 12 of the principal Act, in sub-section (2), in clause (a), the 
words, brackets and figure “sub-section (1) of” shall be omitted. 

7. Amendment of section 13.-  In section 13 of the principal Act, in sub-section (2), the words, brackets 

and figure “sub-section (2) of” occurring at both the places, shall be omitted. 

8. Amendment of section 16.-  In section 16 of the principal Act, in sub-section (2),- 

 (1) in clause (b), for the Explanation, the following Explanation shall be substituted, namely:- 

“Explanation.—For the purposes of this clause, it shall be deemed that the registered person 
has received the goods or, as the case may be, services- 

(i)  where the goods are delivered by the supplier to a recipient or any other person on 

the direction of such registered person, whether acting as an agent or otherwise, before or 

during movement of goods, either by way of transfer of documents of title to goods or 

otherwise; 

(ii)   where the services are provided by the supplier to any person on the direction of and 

on account of such registered person.”; 

 (2) in clause (c), for the word and figures “section 41”, the words, figures and letter “section 41 
or section 43A” shall be substituted. 

9. Amendment of section 17.-  In section 17 of the principal Act,- 
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(1) in sub-section (3), the following Explanation shall be inserted, namely:- 

“Explanation.—For the purposes of this sub-section, the expression ‘value of exempt 

supply’’ shall not include the value of activities or transactions specified in Schedule III, 

except those specified in paragraph 5 of the said Schedule.”; 

(2) in sub-section (5), for clauses (a) and (b), the following clauses shall be substituted, 

namely:— 

  “(a) motor vehicles for transportation of persons having approved seating capacity of not 

more than thirteen persons (including the driver), except when they are used for making 

the following taxable supplies, namely:- 

(A)  further supply of such motor vehicles; or 

(B)  transportation of passengers; or 

(C)  imparting training on driving such motor vehicles; 

(aa) vessels and aircraft except when they are used- 

(i)  for making the following taxable supplies, namely:- 

(A) further supply of such vessels or aircraft; or 

(B)  transportation of passengers; or 

(C) imparting training on navigating such vessels; or  

(D) imparting training on flying such aircraft; 

(ii) for transportation of goods; 

(ab) services of general insurance, servicing, repair and maintenance in so 
far as they relate to motor vehicles, vessels or aircraft referred to in clause 
(a) or clause (aa):   

Provided that the input tax credit in respect of such services shall be available— 

(i) where the motor vehicles, vessels or aircraft referred to in clause (a) 

or clause (aa) are used for the purposes specified therein; 

(ii) where received by a taxable person engaged- 

(I) in the manufacture of such motor vehicles, vessels or   

aircraft; or 

(II) in the supply of general insurance services in respect of such 

motor vehicles, vessels or aircraft insured by him; 

(b)  the following supply of goods or services or both- 

(i) food and beverages, outdoor catering, beauty treatment, health services, 

cosmetic and plastic surgery, leasing, renting or hiring of motor vehicles, vessels or 

aircraft referred to in clause (a) or clause (aa) except when used for the purposes 

specified therein, life insurance and health insurance: 

  Provided that the input tax credit in respect of such goods or services or 

both shall be available where an inward supply of such goods or services or both 

is used by a registered person for making an outward taxable supply of the same 
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category of goods or services or both or as an element of a taxable composite or 

mixed supply; 

(ii) membership of a club, health and fitness centre; and   

(iii) travel benefits extended to employees on vacation  such as leave or home 

travel concession: 

Provided that the input tax credit in respect of such goods or services or both 

shall be available, where it is obligatory for an employer to provide the same to its 

employees under any law for the time being in force.”.  

 

10. Amendment of section 20.-  In section 20 of the principal Act, in the Explanation, in clause (c), for 

the words and figures “under entry 84,”, the words, figures and letter “under entries 84 and 92A” shall 

be substituted. 

11. Amendment of section 22.-   In section 22 of the principal Act,–– 

(1) in sub-section (1), after the proviso, the following proviso shall be inserted, namely:- 

“Provided further that where such person makes taxable supplies of goods or services or both 

from a special category State in respect of which the Central Government has enhanced the aggregate 

turnover referred to in the first proviso, he shall be liable to be registered if his aggregate turnover in a 

financial year exceeds the amount equivalent to such enhanced turnover."; 

(2) in the Explanation, in clause (iii), after the word “Constitution”, the words “except the State 

of Jammu and Kashmir and States of Arunachal Pradesh, Assam, Himachal Pradesh, Meghalaya, Sikkim 

and Uttarakhand” shall be inserted.”. 

12. Amendment of section 24.-   In section 24 of the principal Act, in clause (x), after the words 

“commerce operator”, the words and figures “who is required to collect tax at source under section 

52” shall be inserted. 

13. Amendment of section 25.-    In section 25 of the principal Act,–– 

(1) in sub-section (1), after the proviso and before the Explanation, the following proviso shall 

be inserted, namely:- 

“Provided further that a person having a unit, as defined in the Special Economic Zones Act, 

2005 (Central Act 28 of 2005), in a Special Economic Zone or being a Special Economic Zone 

developer shall have to apply for a separate registration, as distinct from his place of business located 

outside the Special Economic Zone in the State."; 

 

(2) in sub-section (2), for the proviso, the following proviso shall be substituted, namely:- 
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"Provided that a person having multiple places of business in the State may be granted a 

separate registration for each such place of business, subject to such conditions as may be prescribed.". 

14. Amendment of section 29.-    In section 29 of the principal Act,–– 

(1) in the heading after the word “Cancellation”, the words “or suspension” shall be inserted; 

(2) in sub-section (1), after clause (c), the following proviso shall be inserted, namely:- 

“Provided that during pendency of the proceedings relating to cancellation of registration filed by 
the registered person, the registration may be suspended for such period and in such manner as may be 
prescribed.”; 

 

(3) in sub-section (2), after the proviso, the following proviso shall be inserted, namely:- 

 “Provided further that during pendency of the proceedings relating to cancellation of 

registration, the proper officer may suspend the registration for such period and in such manner as may 

be prescribed.”. 

15. Amendment of section 34.-     In section 34 of the principal Act,- 

(1) in sub-section (1),- 

(a) for the words “Where a tax invoice has”, the words “Where one or more tax invoices 
have” shall be substituted; 

(b) for the words “a credit note”, the words “one or more credit notes for supplies made in a 
financial year” shall be substituted; 

(2) in sub-section (3),- 

(a) for the words “Where a tax invoice has”, the words “Where one or more tax invoices 
have” shall be substituted; 

(b) for the words “a debit note”, the words “one or more debit notes for supplies made in a 
financial year” shall be substituted. 

16. Amendment of section 35.-      In section 35 of the principal Act, in sub-section (5), the following 

proviso shall be inserted, namely:- 

“Provided that nothing contained in this sub-section shall apply to any department of the 
Central Government or a State Government or a local authority, whose books of account are subject to 
audit by the Comptroller and Auditor-General of India or an auditor appointed for auditing the 
accounts of local authorities under any law for the time being in force.”. 

17. Amendment of section 39.-      In section 39 of the principal Act,- 

(1) in sub-section (1),- 

(a) for the words “in such form and manner as may be prescribed”, the words “in such 

form, manner and within such time as may be prescribed” shall be substituted; 

(b) the words “on or before the twentieth day of the month succeeding such calendar 

month or part thereof.” shall be omitted; 
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(c) the following proviso shall be inserted, namely:-  

“Provided that the Government may, on the recommendations of the Council, notify 

certain classes of registered persons who shall furnish return for every quarter or part 

thereof, subject to such conditions and safeguards as may be specified therein.”; 

(2) in sub-section (7), the following proviso shall be inserted, namely:-  

“Provided that the Government may, on the recommendations of the Council, 

notify certain classes of registered persons who shall pay to the Government the tax 

due or part thereof as per the return on or before the last date on which he is required to 

furnish such return, subject to such conditions and safeguards as may be specified 

therein.”; 

(3) in sub-section (9),- 

(a) for the words “in the return to be furnished for the month or quarter during which 

such omission or incorrect particulars are noticed”, the words “in such form and manner 

as may be prescribed” shall be substituted; 

(b) in the proviso, for the words “the end of the financial year”, the words “the end of the 

financial year to which such details pertain” shall be substituted. 

18. Insertion of section 43A.-  After section 43 of the principal Act, the following section shall be inserted, 

namely:—   

“43A. Procedure for furnishing return and availing input tax credit. (1) Notwithstanding 

anything contained in sub-section (2) of section 16, section 37 or section 38, every registered 

person shall in the returns furnished under sub-section (1) of section 39 verify, validate, modify 

or delete the details of supplies furnished by the suppliers. 

(2) Notwithstanding anything contained in section 41, section 42 or section 43, the procedure for 

availing of input tax credit by the recipient and verification thereof shall be such as may be 

prescribed. 

(3) The procedure for furnishing the details of outward supplies by the supplier on the common 

portal, for the purposes of availing input tax credit by the recipient shall be such as may be 

prescribed. 

(4) The procedure for availing input tax credit in respect of outward supplies not furnished 

under sub-section (3) shall be such as may be prescribed and such procedure may include the 

maximum amount of the input tax credit which can be so availed, not exceeding twenty per cent. 

Of the input tax credit available, on the basis of details furnished by the suppliers under the said 

sub-section.   

(5) The amount of tax specified in the outward supplies for which the details have been 

furnished by the supplier under sub-section (3) shall be deemed to be the tax payable by him 

under the provisions of the Act. 

(6) The supplier and the recipient of a supply shall be jointly and severally liable to pay tax or to 

pay the input tax credit availed, as the case may be, in relation to outward supplies for which the 
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details have been furnished under sub-section (3) or sub-section (4) but return thereof has not 

been furnished. 

(7) For the purposes of sub-section (6), the recovery shall be made in such manner as may be 

prescribed and such procedure may provide for non-recovery of an amount of tax or input tax 

credit wrongly availed not exceeding one thousand rupees. 

(8) The procedure, safeguards and threshold of the tax amount in relation to outward supplies, 

the details of which can be furnished under sub-section (3) by a registered person,- 

(a) within six months of taking registration; 

(b) who has defaulted in payment of tax and where such default has continued for more 

than two months from the due date of payment of such defaulted amount,shall be such as 

may be prescribed.”. 

19. Amendment of section 48.-       In section 48 of the principal Act, in sub-section (2), after the 

word and figures “section 45”, the words “and to perform such other functions” shall be inserted. 

20. Amendment of section 49.-        In section 49 of the principal Act,- 

(1) in sub-section (2), for the word and figures “section 41”, the words, figures and letter “section 

41 or section 43A” shall be substituted; 

(2) in sub-section (5),- 

(a) in clause (c), the following proviso shall be inserted, namely:- 

“Provided that the input tax credit on account of State tax shall be utilised towards payment 

of integrated tax only where the balance of the input tax credit on account of central tax is not 

available for payment of integrated tax;”; 

(b) in clause (d), the following proviso shall be inserted, namely:-  

 “Provided that the input tax credit on account of Union territory tax shall be utilised towards 

payment of integrated tax only where the balance of the input tax credit on account of central tax is not 

available for payment of integrated tax;”. 

21. Insertion of section 49A and section 49B.- After section 49 of the principal Act, the following 

sections shall be inserted, namely:- 

“49A. Utilisation of input tax credit subject to certain conditions.- Notwithstanding anything 

contained in section 49, the input tax credit on account of  State tax shall be utilised towards 

payment of integrated tax or State tax, as the case may be, only after the input tax credit 

available on account of integrated tax has first been utilised fully towards such payment. 

49B. Order of utilisation of the input tax credit.- Notwithstanding anything contained in this 
Chapter and subject to the provisions of clause (e) and clause (f) of sub-section (5) of section 49, the 
Government may, on the recommendations of the Council, prescribe the order and manner of 
utilisation of the input tax credit on account of integrated tax, central tax, State tax or Union 
territory tax, as the case may be, towards payment of any such tax.”. 
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22. Amendment of section 52.- In section 52 of the principal Act, in sub-section (9), for the word and 
figures “section 37”, the words and figures “section 37 or section 39” shall be substituted. 

23. Amendment of section 54.- In section 54 of the principal Act,- 

(1) in sub-section (8), in clause (a), for the words “zero-rated supplies”, the words "export" and 

"exports" shall respectively be substituted; 

(2) in the Explanation, in clause (2),–– 

(a) in sub-clause (c), in item (i), after the words “foreign exchange”, the words “or in 

Indian rupees wherever permitted by the Reserve Bank of India” shall be inserted; 

(b) for sub-clause (e), the following sub-clause shall be substituted, namely:- 

“(e) in the case of refund of unutilised input tax credit under clause (ii) of the first 
proviso to sub-section (3), the due date for furnishing of return under section 39 for the 
period in which such claim for refund arises;”. 

 

24. Amendment of section 79.- In section 79 of the principal Act, after sub-section (4), the following 

Explanation shall be inserted, namely:— 

‘Explanation.––For the purposes of this section, the word person shall include “distinct persons” 
as referred to in sub-section (4) or, as the case may be, sub-section (5) of section 25.’. 

25. Amendment of section 107.- In section 107 of the principal Act, in sub-section (6), in clause (b), 

after the words “arising from the said order,”, the words “subject to a maximum of twenty-five crore  

rupees,” shall be inserted. 

26. Amendment of section 112.-  In section 112 of the principal Act, in sub-section (8), in clause (b), 

after the words “arising from the said order,” the words “subject to a maximum of fifty crore rupees,” 

shall be inserted. 

27. Amendment of section 129.-  In section 129 of the principal Act, in sub-section (6), for the words “seven 

days” occurring at both the places, the words “fourteen days” shall be substituted. 

28. Amendment of section 143.-   In section 143 of the principal Act, in sub-section (1), in clause (b), 

after the proviso, the following proviso shall be inserted, namely:- 

“Provided further that the period of one year and three years may, on sufficient cause being 

shown, be extended by the Commissioner for a further period not exceeding  one year and two years 

respectively.”. 

29. Amendment of Schedule I.-   In Schedule I of the principal Act, in paragraph 4, for the words 

“taxable person”, the word “person” shall be substituted. 

30. Amendment of Schedule II.- In Schedule II of the principal Act, in the heading, after the word 

“ACTIVITIES”, the words “OR TRANSACTIONS” shall be inserted and shall be deemed to have been 

inserted with effect from the 1st day of July, 2017. 

31. Amendment of Schedule III.- In Schedule III of the principal Act, — 
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    (1) after paragraph 6, the following paragraphs shall be inserted, namely:- 

“7. Supply of goods from a place outside India to another place outside India without 

such goods entering into India. 

8. (a) Supply of warehoused goods to any person before clearance for home 

consumption; 

(b) Supply of goods by the consignee to any other person, by endorsement of 

documents of title to the goods, after the goods have been dispatched from the port of 

origin located outside India but before clearance for home consumption.”; 

(2) The Explanation shall be numbered as Explanation 1 and after Explanation 1 as so 

numbered, the following Explanations shall be inserted, namely:- 

“Explanation 2.––For the purposes of paragraph 8, the expression “warehoused goods” 

shall have the same meaning as assigned to it in the Customs Act, 1962 (Central Act 52 

of 1962).”. 
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Jharkhand Goods and Services Tax (Amendment) Act, 2 020 

(Jharkhand Act No. 08, 2020)   

 
An Act, to amend Jharkhand Goods and Services Tax Act, 2017 (Jharkhand Act 12, 2017). 
Be it enacted by the Legislature of Jharkhand in the Seventy one year of the Republic of India as 
follows - 
 
1. Short title and commencement -    
 

(1) This Act may be called the Jharkhand Goods and Services Tax (Amendment) Act,   2020.  
(2) It shall extend to the whole of State of Jharkhand. 
(3) Save as otherwise provided in this Act, -  
 

(i) Sections 2 (1), 3(1), 5, 6, 10, 11, 12, 13, 14, 16, 17, 18, 19, 20, 21, 22, 23, 24, 25, 
29, 31 and 35 of this Act shall be deemed to have come into force on 30th December, 2019.  

 
(ii) Sections 2(2), 3(2), 4, 7, 8,  9, 15, 26, 27, 28,  30, 32, 33, 34 and 36 shall come into 

force on the date of its publication in the Official Gazette. 
 

2.   Amendment of section 2  – (1) In section 2 of the Jharkhand Goods and Services Tax Act, 
2017 (hereinafter referred to as the Principal Act), in clause (4), after the words “the Appellate 
Authority for Advance Ruling,”, the words “the National Appellate Authority for Advance 
Ruling,” shall be inserted. 

 
(2)  In section 2 of the Jharkhand Goods and Services Tax Act, 2017, in clause (114), for 
clauses (c) and (d), the following clauses shall be substituted, namely:-   
 
“(c) Dadra and Nagar Haveli and Daman and Diu; 

   (d) Ladakh;”. 
 
 
 
 
3.   Amendment of section 10  – (1) In section 10 of the Principal Act,–– 
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 (a) in sub-section (1), after the second proviso, the following Explanation shall be inserted, 
namely:— 
 
“Explanation.––For the purposes of second proviso, the value of exempt supply of services 
provided by way of extending deposits, loans or advances in so far as the consideration is 
represented by way of interest or discount shall not be taken into account for determining the 
value of turnover in a State.”; 
 
(b) in sub-section (2),— 
(i)  in clause (d), the word ‘‘and’’ occurring at the end shall be omitted; 
(ii) in clause (e), for the word ‘‘Council:’’, the words ‘‘Council; and’’ shall be substituted; 
(iii) after clause (e), the following clause shall be inserted, namely:––  
“(f) he is neither a casual taxable person nor a non-resident taxable person:”; 
(c) after sub-section (2), the following sub-section shall be inserted, namely:–– 
 
“(2A) Notwithstanding anything to the contrary contained in this Act, but subject to the 
provisions of sub-sections (3) and (4) of section 9, a registered person, not eligible to opt to 
pay tax under sub-section (1) and sub-section (2), whose aggregate turnover in the preceding 
financial year did not exceed fifty lakh rupees, may opt to pay, in lieu of the tax payable by him 
under sub-section (1) of section 9, an amount of tax calculated at such rate as may be 
prescribed, but not exceeding three per cent of the turnover in State, if he is not–– 
 
(a) engaged in making any supply of goods or services which are not leviable to tax under this 

Act; 
(b) engaged in making any inter-State outward supplies of goods or services; 
(c) engaged in making any supply of goods or services through an electronic commerce 

operator who is required to collect tax at source under section 52; 
(d) a manufacturer of such goods or supplier of such services as may be notified by the 

Government on the recommendations of the Council; and 
(e) a casual taxable person or a non-resident taxable person: 

 

Provided that where more than one registered person are having the same Permanent 
Account Number issued under the Income-tax Act, 1961, the registered person shall not be 
eligible to opt for the scheme under this sub-section unless all such registered persons opt to 
pay tax under this sub-section.”; 
 
(d) in sub-section (3), after the words, bracket and figure “under sub-section (1)” at both the 
places where they occur, the words, brackets, figure and letter “or sub-section (2A), as the 
case may be,” shall be inserted. 
 
(e)        in sub-section (4), after the words, brackets and figure “of sub-section (1)”, the words, 
brackets, figure and letter “or, as the case may be, sub-section (2A), shall be inserted. 
(f)      in sub-section (5), after the words, brackets and figure “under sub-section (1)”, the 
words, brackets, figure and letter “or sub-section (2A), as the case may be,” shall be inserted. 
 
(g)     after sub-section (5), the following Explanations shall be inserted, namely:- 
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Explanation 1. -  For the purposes of computing aggregate turnover of a person for 
determining his eligibility to pay tax under this section, the expression “aggregate turnover” 
shall include the value of supplies made by such person from the 1st day of April of a financial 
year up to the date when he becomes liable for registration under this Act, but shall not include 
the value of exempt supply of services provided by way of extending deposits, loans or 
advances in so far as the consideration is represented by way of interest  or discount. 
 
Explanation 2. -  For the purposes of determining the tax payable by a person under this 
section, the expression “turnover in State” shall not include the value of following supplies, 
namely:-  
 
supplies from the first day April of a financial year up to the date when such person becomes 
liable for registration under this Act; and  
 
exempt supply of services provided by way of extending deposits, loan or advances in so far 
as the consideration is represented by way of interest or discount.’ 
 
(2) In section 10 of the Principal Act, in sub-section (2), in clauses (b), (c) and (d), after the 
words “of goods”, the words “or services” shall be inserted. 
 

4. Amendment of section 16 - In section 16 of the Principal Act, in sub-section (4), the words 
“invoice relating to such” shall be omitted 

5.  

6. Amendment of section 22 - In section 22 of the Principal Act, in sub-section (1), after the 
second proviso, the following shall be inserted, namely:- 

7.  

 “Provided also that the Government may, on the recommendations of the Council, 
enhance the aggregate turnover from twenty lakh rupee to such amount not exceeding forty 
lakh rupees in case of supplier who is engaged exclusively in the supply of goods, subject to 
such conditions and limitations, as may be notified. 
 
 Explanation. - For the purpose of this sub-section, a person shall be considered to be 
engaged exclusively in the supply of goods even if he is engaged in exempt supply of services 
provided by way of extending deposits, loans or advances in so far as the consideration is 
represented by way of interest or discount.”. 
 

8. Amendment of section 25  
In section 25 of the Principal Act, after sub-section (6), the following sub-section shall be 
inserted, namely.”. 
 “(6A) Every registered person shall undergo authentication, or furnish proof of 
possession of Aadhaar number, in such form and manner and within such time as may be 
prescribed: 
 
 Provided that if an Aadhaar number is not assigned to the registered person, such 
person shall be offered alternate and viable means of identification in such manner as 
Government may, on the recommendations of the Council, prescribe: 
 
 Provided further that in case of failure to undergo authentication or furnish proof of 
possession of Aadhaar number or furnish alternate and viable means of identification, 
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 registration allotted to such person shall be deemed to be invalid and the other provisions of 
this Act shall apply as if such person does not have a registration. 
 
 (6B) On and from the date of notification, every individual shall, in order to be eligible 
for grant of registration, undergo authentication, or furnish proof of possession of Aadhaar 
number, in such manner as the Government may, on the recommendations of the Council, 
specify in the said notification: 
 
 Provided that if an Aadhaar number is not assigned to an individual, such individual 
shall be offered alternate and viable means of identification in such manner as the 
Government may, on the recommendations of the Council, specify in the said notification.  
 
 (6C) On and from the date of notification, every person, other than an individual, shall, 
in order to be eligible for grant of registration, undergo authentication, or furnish proof of 
possession of Aadhaar number of the Karta, Managing Director, whole time Director, such 
number of partners, Members of Managing Committee of Association, Board of Trustees, 
authorized representative, authorized signatory and such other class of persons, in such 
manner, as the Government may, on the recommendations of the Council, specify in the said 
notification: 
 
 Provided that where such person or class of persons have not been assigned the 
Aadhaar number, such person or class of persons shall be offered alternate and viable means 
of identification in such manner as the Government may, on the recommendations of the 
Council, specify in the said notification. 
 
 (6D) The provisions of sub-section (6A) or sub-section (6B) or sub-section (6C) shall 
not apply to such person or class of persons or part of the State, as the Government may, on 
recommendations of the Council, specify by notification. 
 
 Explanation – For the purposes of this section, the expression “Aadhaar number” shall 
have the same meaning as assigned to it in clause (a) of section 2 of the Aadhaar (Targeted 
Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016.”. 
 

9. Amendment of section 29 - In section 29 of the Principal Act, in sub-section (1), for clause 
(c), the following clause shall be substituted, namely:- 
“(c) the taxable person is no longer liable to be registered under section 22 or section 24 or 
intends to opt out of the registration voluntarily made under sub-section (3) of section 25;”. 
 

10. Amendment of section 30 - In section 30 of the Principal Act, in sub-section (1), for the 
proviso, the following proviso shall be substituted, namely:-  

 

“Provided that such period may, on sufficient cause being shown, and for reasons to be 
recorded in writing, be extended,- 
 

(a) by the Additional Commissioner or the Joint Commissioner, as the case may be, for a 
period not exceeding thirty days; 
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(b) by the Commissioner, for a further period not exceeding thirty days, beyond the period 
specified in clause (a).”. 

 

11. Amendment of section 31 - In section 31 of the Principal Act, in sub-section (2), for the 
proviso, the following proviso shall be substituted, namely:- 

 

“Provided that the Government may, on the recommendation of the Council, by notification, -  
 

(a) specify the categories of services or supplies in respect of which a tax invoice shall be 
issued, within such time and in such manner as may be prescribed; 

 

 (b) subject to the condition mentioned therein, specify the categories of services in 
respect of which -  

 
(i) any other document issued in relation to the supply shall be deemed to be a tax 

invoice; or 
(ii) Tax invoice may not be issued.”. 

 

12. Insertion of new section 31A (Facility of digital p ayment  to recipient) 
 

After section 31 of the Principal Act, the following section shall be inserted, namely:- 
“31A. The Government may, on the recommendations of the Council, prescribe a class of 
registered persons who shall provide prescribed modes of electronic payment to the recipient 
of supply of goods or services or both made by him and give option to such recipient to make 
payment accordingly, in such manner and subject to such conditions and restrictions, as may 
be prescribed.”. 
 

13. Amendment of section 39 - In section 39 of the Principal Act, -  

 

a. for sub-section (1) and (2), the following sub-section shall substituted, namely: - 
 

 “(1) Every registered person, other than an Input Service Distributor or a non-resident 
taxable person or a person paying tax under the provisions of section 10 or section 51 or 
section 52 shall, for every calendar month or part thereof, furnish, a return, electronically, of 
inward and outward supplies of goods or services or both, input tax credit availed, tax payable, 
tax paid and such other particulars, in such form and manner, and within such time, as may be 
prescribed: 
 
  Provided that the Government may, on the recommendations of the Council, notify 
certain class of registered persons who shall furnish a return for every quarter or part thereof, 
subject to such conditions and restrictions as may be specified therein. 
 
 (2) A registered person paying tax under the provisions of section 10, shall, for each 
financial year or part thereof, furnish a return, electronically, of turnover in the State, inward 
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 supplies of goods or services or both, tax payable, tax paid and such other particulars in such 
form and manner, and within such time, as may be prescribed.”, 
 

b. for sub-section (7), the following sub-section shall be substituted, namely:- 

 

  “(7) Every registered person who is required to furnish a return under sub-
section (1) other than the person referred to in the proviso thereto, or sub-section (3) or sub-
section (5), shall pay to the Government the tax due as per such return not later than the last 
date on which he is required to furnish such return: 
 
 Provided that every registered person furnishing return under the proviso to sub-
section (1), shall pay to the Government, the tax due taking into account inward and outward 
supplies of  goods or services or both, input tax credit availed, tax payable and such other 
particulars during a month, in such form and manner, and within such time, as may be 
prescribed: 
 

Provided further that every registered person furnishing return under sub section (2) 
shall pay to the Government , the tax due taking into account turnover in the State, inward 
supplies of goods or services or both, tax payable, and such other particulars during a quarter, 
in such form and manner, and within such time, as may be prescribed,”. 

 

14. Amendment of section 44  
 

In section 44 of the Principal Act, in sub-section (1), the following provisos shall be inserted, 
namely:- 
 
 “Provided that the Commissioner may, on the recommendations of the Council and for 
reasons to be recorded in writing, by notification, extend the time limit for furnishing the annual 
return for such class of registered persons as may be specified therein: 
 
 Provided further that any extension of time limit notified by the Commissioner of 
Central tax shall be deemed to be notified by the Commissioner.”. 
 

15. Amendment of section 49   
In section 49 of the principal Act, after sub-section (9), the following sub-sections shall be 
inserted, namely:- 
“(10) A registered person may, on the common portal, transfer any amount of tax, interest, 
penalty, fee or any other amount available in the electronic cash ledger under this Act, to the 
electronic cash ledger for integrated tax, central tax, State tax, or cess, in such form and 
manner and subject to such conditions and restrictions as may be prescribed and such 
transfer shall be deemed to be a refund from the electronic cash ledger under this Act.  
 
(11) Where any amount has been transferred to the electronic cash ledger under this Act, the 
same shall be deemed to be deposited in the said ledger as provided in sub-section (1).”. 
 

16. Amendment of section 50   
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In section 50 of the Principal Act, in sub-section (1), the following proviso shall be inserted, 
namely:- 
 
 “Provided that the interest on tax payable in respect of supplies made during a tax 
period and declared in the return for the said period furnished after the due date in accordance 
with the provisions of section  39, except where such return is furnished after commencement 
of any proceedings under section 73 or section 74 in respect of the said period, shall be levied 
on that portion of the tax that is paid by debiting the electronic cash ledger.”. 
 

17. Amendment of section 51 - In section 51 of the Principal Act, - 
 

(a)   for sub-section (3), the following sub-section shall be substituted, namely: - 
“(3) A certificate of tax deduction at source shall be issued in such form and in such manner 

as may be prescribed.”. 
(b) sub-section (4) shall be omitted.”. 

 

18. Amendment of section 52 –  
In section 52 of the Principal Act, - 
 
(i) In sub-section (4), the following provisos shall be inserted, namely:- 
 “Provided that the Commissioner may, for reasons to be recorded in writing, by 
notification, extend the time limit for furnishing the statement for such class of registered 
persons as may  be specified therein: 
 
 Provided further that any extension of time limit notified by the Commissioner of 
Central tax shall be deemed to be notified by the Commissioner.”. 
 
(ii) In sub-section (5), the following provisos shall be inserted, namely:- 
 
 “Provided that the Commissioner may, on the recommendation of the Council and for 
reasons to be recorded in writing, by notification, extend the time limit for furnishing the annual 
statement for such class of registered persons as may be specified therein: 
 
  Provided further that any extension of time limit notified by the Commissioner  of 
Central tax shall be deemed to be notified by the Commissioner.”. 
 

19.  Insertion of new section 53A (Transfer of certain a mounts)  
 
After section 53 of the Principal Act, the following section shall be inserted, namely:- 
“53A. Where any amount has been transferred from the electronic cash ledger under this Act 
to the electronic cash ledger under the Central Goods and Services Tax Act or under the 
Integrated Goods and Services Tax Act or under the Goods and Services Tax (Compensation 
to State) Act, the Government shall, transfer to the central tax account or integrated tax 
account or cess account, an amount equal to the amount transferred from the electronic cash 
ledger, in such manner and within such time as may be prescribed.”. 
 

20. Amendment of section 54   
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 In section 54 of the Principal Act, after sub-section (8), the following sub-section shall be 
inserted, namely:- 
“(8A) Where the Central Government has disbursed the refund of State tax, the Government 
shall transfer an amount equal to the amount so refunded, to the Central Government.”. 
 

21. Amendment of section 95   
In section 95 of the Principal Act, - 
 

(i) in clause (a), - 
(a) After the words “Appellate Authority”, the words “or the National 

Appellate Authority” shall be inserted; 
(b)  After the words and figures “of section 100” the words, figures and 

letter “or of section 101C” shall be inserted; 

 

(ii) After clause (e), the following clause shall be inserted, namely,- 

 

 ‘(f) “National Appellate Authority” means the National Appellate Authority for Advance 
Ruling referred to in section 101A.’.  
 

22. Insertion of new sections 101A, 101B, and 101C  
 

After section 101 of the Principal Act, the following section shall be inserted, namely:- 
“101A. (1) Subject to the provisions of this Chapter, for the purposes of this Act, the National 
Appellate Authority for Advance Ruling constituted under section 101A of the Central Goods 
and Services Tax Act shall be deemed to be the National Appellate Authority for Advance 
Ruling under this Act.”.  
 
(2) The National Appellate Authority shall consists of –  
 
 (i) the President, who has been a Judge of the Supreme Court or is or has been the 
Chief Justice of a High Court, or is or has been a Judge of a High Court for a period not less 
than five years; 
 (ii) a Technical Member (Centre) who is or has been a member of Indian Revenue 
(Customs and Central Excise) Service, Group A, and has completed at least fifteen years of 
service in Group A; 
 

(ii)  a Technical Member (State) who is or has been an officer of the State Government 
not below the rank of Additional Commissioner of Value Added Tax or the Additional 
Commissioner of State tax with at least three years of experience in the administration of an 
existing law or the State Goods and Services Tax Act or in the field of finance and taxation. 

 

(3) The President of the National Appellate Authority shall be appointed by the Government 
after consultation with the Chief Justice of India or his nominee; 
 
 Provided that in the event of the occurrence of any vacancy in the office of the 
President by the reason of his death, resignation or otherwise, the senior most Member of the 
National Appellate Authority shall act as the President until the date on which a new President, 
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appointed in accordance with the provisions of this Act to fill such vacancy, enters upon his 
office: 
 
 Provided further that where the President is unable to discharge his functions owing to 
absence, illness or any other cause, the senior most Member of the National Appellate 
Authority shall discharge the functions of the President until the date on which the President 
resumes his duties. 
 
(4) The Technical Member (Centre) and Technical Member (State) of the National Appellate 
Authority shall be appointed by the Government on the recommendations of a Selection 
Committee consisting of such persons and in such manner as may be prescribed. 
 
(5) No appointment of the Member of the National Appellate Authority shall be invalid merely 
by the reason of any vacancy or defect in the constitution of the Selection Committee. 
 
(6) Before appointing any person as the President or Members of the National Appellate 
Authority, the Government shall satisfy itself that such person does not have any financial or 
other interests which are likely to prejudicially affect his functions as such President or 
Member. 
 
(7) The salary, allowances and other terms and conditions of service of the President and the 
Members of the National Appellate Authority shall be such as may be prescribed: 
 
 Provided that neither salary and allowances nor other terms and conditions of service of 
the President or Members of the National Appellate Authority shall be varied to their 
disadvantage after their appointment. 
 
(8) The President of the National Appellate Authority shall hold office for a term of three years 
from the date on which he enters upon his office, or until he attains the age of seventy years, 
whichever is earlier and shall also be eligible for reappointment. 
 
(9) The Technical Member (Centre) or Technical Member (State) of the National Appellate 
Authority shall hold office for a term of five years from the date on which he enters upon his 
office, or until he attains the age of sixty-five years, whichever is earlier and shall also be 
eligible for reappointment. 
 
(10) The President or any Member may, by notice in writing under his hand addressed to the 
Government, resign from his office: 
 
 Provided that the President or Member shall continue to hold office until the expiry of 
three months from the date of receipt of such notice by the Government, or until a person duly 
appointed as his successor enters upon his office or until the expiry of his term of office, 
whichever is the earliest. 
 
(11) The Government may, after consultation with the Chief Justice of India, remove from the 
office such President or Member, who – 
 
 (a) has been adjudged an insolvent; or 
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  (b) has been convicted or an offence which, in the opinion of such Government involves 
moral turpitude; or 
 
 (c) has become physically or mentally incapable of acting as such president or Member; 
or 
 
 (d) has acquired such financial or other interest as is likely to affect prejudicially his 
functions as such President or Member; or  
 
 (e) has so abused his position as to render his continuance in office prejudicial to the 
public interest: 
 
 Provided that the President or the Member shall not be removed on any of the ground 
specified inn clauses (d) and (e), unless he has been informed of the charges against him and 
has been given an opportunity of being heard. 
 
(12) Without prejudice to the provisions of sub-section (11), the President and Technical 
Members of the National Appellate Authority shall not be removed from their office except by 
an order made by the Government on the ground of proven misbehavior or incapacity after an 
inquiry made by a Judge of the Supreme Court nominated by the Chief Justice of India on a 
reference made to him by the Government and such President or Member had been given an 
opportunity of being heard. 
 
 
 
(13) The Government, with the concurrence of the Chief Justice of India, may suspend from 
office, the President or Technical Members of the National Appellate Authority in respect of 
whom a reference has been made to the Judge of the Supreme Court under sub-section (12) 
 
(14) Subject to the provision of article 220 of the Constitution, the President or Member of the 
National Appellate Authority, on ceasing to hold their office, shall not be eligible to appear, act 
or plead before the National Appellate Authority where he was the President or, as the case 
may be, a Member. 
 
 101B. (1) Where, in respect of the questions referred to in sub-section (2) of section 97, 
conflicting Advance Rulings are given by the Appellate Authorities of two or more States or 
Union territories or both under sub-section (1) or sub-section (3) of section 101, any officer 
authorised by the Commissioner or an applicant, being distinct person referred to in section 25 
aggrieved by such Advance Ruling, may prefer an appeal to National Appellate Authority: 
 
 Provided that the officer shall be from the States in which such Advance Rulings have 
been given. 
 
 (2) Every appeal under this section shall be filed within a period of thirty days from the 
date on which the ruling sought to be appealed against is communicated to the applicants, 
concerned officers and jurisdictional officers: 
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 Provided that the officer authorised by the Commissioner may file appeal within a period 
of ninety days from the date on which the ruling sought to be appealed against is 
communicated to the concerned officer or the jurisdictional officer: 
 
 Provided further that the National Appellate Authority may, if it is satisfied that the 
appellant was prevented by a sufficient cause from presenting the appeal within the said 
period of thirty days, or as the case may be, ninety days, allow such appeal to be presented 
within a further period not exceeding thirty days. 
 
 Explanation – For removal of doubts, it is clarified that the period of thirty days or as the 
case may be, ninety days, shall be counted from the date of communication of the last of the 
conflicting rulings sought to be appealed against.  
 
 (3) Every appeal under this section shall be in such form, accompanied by such fee and 
verified in such manner as may be prescribed. 
 
 101C. (1) The National Appellate Authority may, after giving an opportunity of being 

heard to the applicant, the officer authorized by the Commissioner, all Principal Chief 
Commissioners, Chief Commissioners of Central tax and Chief Commissioner and 
Commissioner of State tax of all States and Chief Commissioner and Commissioner of Union 
territory tax of all Union territories, pass such order as it thinks fit, confirming or modifying the 
rulings appealed against. 
 
 (2) If the members of the National Appellate Authority differ in opinion on any point, it 
shall be decided according to the opinion of the majority. 
 
 (3)  The order referred to in sub-section (1) shall be passed as far as possible within a 
period of ninety days from the date of filing of the appeal under section 101B. 
 
 (4) A copy of the Advance Ruling pronounced by the National Appellate Authority shall 
be duly signed by the Members and certified in such manner as may be prescribed and shall 
be sent to the applicant, the officer authorized by the Commissioner, the Board, the Chief 
Commissioner and Commissioner of State tax of all States and Chief Commissioner and 
Commissioner of Union territory tax of all Union territories and to the Authority or Appellate 
Authority, as the case may be, after such pronouncement.”. 
 

21.  Amendment of section 102  
In section 102 of the Principal Act, in the opening portion, -  
 
 (a). after the words “Appellate Authority”, at both the places where they occur, the words 
“or the National Appellate Authority” shall be inserted; 
 
 (b). after the words and figures “or section 101”, the words, figures and letter “or section 
101C, respectively,” shall be inserted; 
 
 (c). for the words “or the appellant”, the words “appellant, the Authority or the Appellate 
Authority” shall be substituted. 
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 22.   Amendment of section 103 
In section 103 of the Principal Act, - 
 
 (i) after sub-section (1), the following sub-section shall be inserted, namely: - 
  “(1A) The Advance Ruling pronounced by the National Appellate Authority under 
this Chapter shall be binding on – 
 

(a) the applicants, being distinct persons, who had sought the ruling under sub-section 
(1)  of section 101B and all registered persons having the same Permanent 
Account Number issued under the Income – tax Act, 1961; 

 

(b) the concerned officers and the jurisdictional officers in respect of the applicants 
referred to in clause (a) and the registered persons having the same Permanent 
Account Number issued under the Income-tax Act, 1961.”; 

 

 (ii) in sub- section (2), after the words, brackets and figure “in sub-section (1)”, the words, 
brackets, figure and letter “and sub-section (1A)” shall be inserted. 
 

23.   Amendment of section 104  
In section 104 of the Principal Act, in sub-section (1), – 
 
 a. after the words “Authority or the Appellate Authority”, the words “or the National 
Appellate Authority” shall be inserted. 
 b. after the words and figures “ of section 101”, the words, figures and letter “or under 
section 101C” shall be inserted. 
 

24.   Amendment of section 105  
In section 105 of the Principal Act, - 
 
 a. for the marginal heading, the following marginal heading shall be substituted, namely: 
- 
  “Powers of Authority, Appellate Authority and National Appellate Authority.”, 
 
 b. in sub-section (1), after the words “Appellate Authority”, the words  “or the National 
Appellate Authority” shall be inserted. 
 
 c. in sub-section (2), after the words “Appellate authority”, the words “or the National 
Appellate Authority” shall be inserted. 
 

25.  Amendment of section 106   

In section 106 of the Principal Act, - 
 
 a. for the marginal heading, the following marginal heading shall be substituted, namely: 
- 
  “Procedure of Authority, Appellate Authority and National Appellate Authority.”, 
 b. after the words “Appellate authority”, the words “or the National Appellate Authority” 
shall be inserted. 
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26. Amendment in section 122 –  In section 122 of the Principal Act, after sub-section (1), the 
following sub-section shall be inserted, namely:- 

 

“(1A) Any person who retains the benefit of a transaction covered under clauses (i), (ii), (vii) or 
clause (ix) of sub-section (1) and at whose instance such transaction is conducted, shall be 
liable to a penalty of an amount equivalent to the tax evaded or input tax credit availed of or 
passed on.”. 
 

27. Amendment of section 132 - In section 132 of the Principal Act, in sub-section (1),- 
(i) for the words “Whoever commits any of the following offences”, the words “Whoever 

commits, or causes to commit and retain the benefits arising out of any of the following 
offences” shall be substituted; 

 

(ii) for clause (c), the following clause shall be substituted, namely: - 
“(c) avails input tax credit using the invoice or bill referred to in clause (b) or fraudulently 
avails input tax credit without any invoice or bill;”; 
 

(iii) in sub-clause (e), the words, “fraudulently avails input tax credit” shall be omitted. 

 

28. Amendment of section 140 - In section 140 of the Principal Act, with effect from the 1st day of 

July, 2017, - 
(a) In sub-section (1), after the words “existing law”, the words “within such time and” shall be 

inserted and shall be deemed to have been inserted; 

 

(b) in sub-section (2), after the words “appointed day”, the words “within such time and” shall 
be inserted and shall be deemed to have been inserted; 

 

(c) in sub-section (3) for the words “goods held in stock on the appointed day subject to”, the 
words “goods held in stock on the appointed day, within such time and in such manner as 
may be prescribed, subject to” shall be substituted and shall be deemed to have been 
substituted; 

 

(d) in sub-section (5), for the words “existing law” the words “existing law, within such time and 
in such manner as may be prescribed” shall be substituted and shall be deemed to have 
been substituted; 

 

(e) in sub-section (6), for the words “goods held in stock on the appointed day subject to”, the 
words “goods held in stock on the appointed day, within such time and in such manner as 
may be prescribed, subject to” shall be substituted and shall be deemed to have been 
substituted; 

 

(f) in sub-section (7), for the words “in such manner”, the words “within such time and in such 
manner” shall be substituted and deemed to have been substituted. 
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 29. Amendment of section 168   
In section 168 of the Principal Act, in sub-section (2), after the word and figures 

“section 39”, the word, brackets and figures “sub-section (1) of section 44, sub-section (4) and 
(5) of section 52,” shall be inserted. 

 
30.  Insertion of new section 168A - After section 168 of the Principal Act, 2017, the following 

section shall be inserted, namely:-  

 

    ‘168A. Power of Government to extend time limit  in special circumstances. 
 
(1) Notwithstanding anything contained in this Act, the Government may, on the 

recommendations of the Council, by notification, extend the time limit specified in, 
or prescribed or notified under, this Act in respect of actions which cannot be 
completed or complied with due to force majeure. 

 
(2) The power to issue notification under sub-section (1) shall include the power to give 

retrospective effect to such notification from a date not earlier than the date of 
commencement of this Act. 

 
Explanation, - For purpose of this section, the expression “force majeure” means a 

case of war, epidemic, flood, drought, fire, cyclone, earthquake or any 
other calamity caused by nature or otherwise affecting the 
implementation of any of the provisions of this Act.’. 

 
 

31. Amendment of section 171   
 In section 171 of the Principal Act, after sub-section (3), the following sub section shall 
be inserted, namely:- 
 
 ‘(3A) Where the Authority referred to in sub-section (2), after holding examination as 
required under the said sub-section comes to the conclusion that any registered person has 
profiteered under sub-section (1), such person shall be liable to pay penalty equivalent to ten 
per cent of the amount so profiteered: 
 
 Provided that no penalty shall be leviable if the profiteered amount is deposited within 
thirty days of the date of passing of the order by the Authority. 
 
 Explanation - For the purpose of this section, the expression “profiteered shall mean the 
amount determined on account of not passing the benefit of reduction in rate of tax on supply 
of goods and services or both or the benefit of input tax credit to the recipient by way of 
commensurate reduction in the price of the goods and services or both.’. 
 

32. Amendment of section 172 - In section 172 of the Principal Act, in sub-section (1), in the 
proviso, for the words “three years”, the words “five years” shall be substituted. 
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33. Amendment to Schedule II - In schedule II to the Principal Act, in paragraph 4, the words 
“whether or not for a consideration,” at both the places where they occur, shall be omitted and 
shall be deemed to have been omitted with effect from the 1st Jul, 2017. 

 

34. Retrospective exemption from, or levy or collec tion of, state tax in certain cases - (1) 

Notwithstanding anything contained in the notification of the Government of Jharkhand 
(Commercial Taxes Department) Notification No. – 1/2017 State Tax(Rate) dated the 29th 
June, 2017, vide S.O. No. 31 Dated – 29th June 2017 issued by the Jharkhand Government, 
on the recommendations of the Council, in exercise of the powers under sub-section (1) of 
section 9 of the Jharkhand Goods and Services Tax Act, 2017, -    
  

i. no state tax shall be levied or collected in respect of supply of fishmeal (falling 
under heading 2301), during the period commencing from the 1st day of July, 2017 
and ending with the 30th day of September, 2019 (both days inclusive); 

 

ii. state tax at the rate of six per cent. shall be levied or collected in respect of supply 
of pulley, wheels and other parts (falling under heading 8483) and used as parts of 
agricultural machinery (falling under headings 8432, 8433 and 8436), during the 
period commencing from the 1st day of July, 2017 and ending with the 31st day of 
December, 2018 (both days inclusive). 

 

  (2) No refund shall be made of all such tax which has been collected, but which would 
not have been so collected, had sub-section (1) been in force at all material times. 
 
 

35.  Amendment of notification S.O. No. 32 issued under sub-section (1) of Jharkhand 
Goods and Services Tax Act, retrospectively 

 
(1) in the notification of the Government of Jharkhand in the Commercial Taxes Department, 
S.O. No. 32, dated the 29th June, 2017, issued by the Jharkhand Government on the 
recommendations of the Council, under sub-section (1) of section 11 of the Jharkhand Goods 
and Services Tax Act, 2017, in the Schedule, after S.No.103 and the entries relating thereto, 
the following S. No. and the entries shall be inserted and shall deemed to have been inserted 
retrospectively with effect from the 1st day of June, 2017, Namely :- 
 

(1) (2) (3) 

“103A 26 Uranium Ore Concentrate 

  
 2) For the purposes of sub-section (1), the Jharkhand Government shall have and shall 
be deemed to have the power to amend the notification referred to in sub-section (1) with 
retrospective effect as if the Jharkhand Government had the power to amend the said 
notification under sub- section (1) of section 11 of the said Act, retrospectively, at all material 
times. 
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  (3) No refund shall be made of all such tax which has been collected, but which would 
not have been so collected, if the notification referred to in sub-section (1) had been in force at 
all material times. 
 
Under Article 213, Clause (1) of the Constitution of India, this Ordinance is promulgated by me 

 

36.  Repeal and Saving:  The Jharkhand Goods and Services Tax (Amendment) Ordinance, 2019, 
The Jharkhand Goods and Services Tax (Amendment) Ordinance, 2020 and The Jharkhand 
Goods and Services Tax (Relaxation of Certain Provisions) Ordinance, 2020 is hereby 
repealed. Notwithstanding such repeal, all rules, orders and notifications published, 
proceedings and any other action taken in the exercise of powers conferred by or under the 
said Act shall be deemed to have been done or taken in exercise of power conferred by or 
under this Act, as if, this act was in force on the day on which such thing were done or action 
taken. 

 

झारखडं रा6यपाल के आदेश से, 

 

 

संजय �साद, 
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